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LOK SABHA DEBATES 

LOK SABHA 

Ths Lo/( S8bha mtlt at ElsV1117 of 1hs Clock. 

[MR. SPeAKER In ths Qlsh1 

[English} 

MR. SPEAKER: Secetary-General to can the name 
of the hon. Member for taking oath. 

MEMBER SWORN 

Shri Bhailal (Robertsganj) 

MR. SPEAKER: Now, Question Hour. 

... (InMf1UJ'IIon8) 

MR. SPEAKER: Pleue speak one by one. I wHl 
hear. 

... (InftllTUpfions) 

MR. SPEAKER: Mr. Yerrannaidu, I will hear you just 

now. 

Yes, Prof. Vijay Kumar Malhotra. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker Sir, 

the hon'ble Prime Minister should make a alatement 

regarding the resignation of Maran Saheb. . .. (InMmJplions) 

[English} 

MR. SPEAKER: I will hear you. I will immediately 

hear you. 

11.01 hr •• 

(At this slags Dr. M. Jag/lnnsth CSmtl IUId 
stood ntNIr fIHI 1iIbItJ) 

MR. SPEAKER: Go to your seat. I will hear you. 

... (lnMnuptions) 

PROF. VlJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 

the hon'ble Prime Minister should make a .tatement 

regandlng the resignation of Maran Saheb .... (/nItImpIitJM) 

[Eng/i$II} 

MR. SPEAKER: May be, it is for them to decide. 

No, I cannot compel them. 

••• {IIIIwn.pI/Dn$) 

SHRI KINJARAPU YERRANNAIDU: Mr. Spea_. Sir, 

the Maharaahtra Government hu started construction on 

BabH dam and ten other projects violating the Godavari 

Water DIspute Tribunal'. award. . .. (IIIIwn.pI/Dn$) 

MR. SPEAKER: I wHl lilten to you. Pleae go to 
your seat. 

11.02 In. 

(At this ~D . M. JagmmMh WIIIIt 
/NIck /r) his StIIII.) 

SHRI KINJARAPU YERRANNAIDU: Further, we are 
not getting even a single drop of water under Sriram 

Sagar project. Under Sriram Sagar project, we are 

cultivating 1 B lakh acres. ... (InMnupIIons) 

MR. SPEAKER: I will allow you to rai.e It at 12 

noon. 

SHRI KINJARAPU YERRANNAIDU: No, Sir. 

Sir, throughout the State, five lakh farmers are 

affected. Sir, 5,000 farmers are staging demonstration and 

dhBms at Jantar Mantar. Mr. Chandrababu Naldu Is also 

participating in that demonstration and ~ . ThIs is a 

serious issue. Mr. Speaker, Sir, the Prime Minister should 
intervene and uk the Maharashtra Govemment to stop 

all the illegal projects. This Is a life and death question 

for the farmers of Andhra Pradesh. 

MR. SPEAKER: Hon. Member, I know the importance 

of thl" maUer. I am not minimizing the importance. You 

have r .. ,Sb· ."P maUer. 

. .. (InMrruptions) 
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11.03 tn. 

(AI /his sltlgtl Dr. M. ~  CMn. 

.nd stood ntNIr 1M TiIbItI) 

MR. SPEAKER: Your IrnportMce Ia not proved by 

coming here. 

... (liWnupIIons) 

SHRI KINJARAPU YERRANNAIDU: Sir, this Is the 

most important matter. What about our fanne,.? We, 
ourselves, are a lower riparian State. The upper riparian 

State, Maharashtra .. violating all these norms. The 

Government of India is silently watching the dispute 

between theee two States. .•. ~  

MR. SPEAKER: That has to be raised In a proper 

manner. I win not stop you. I am not ItOpping you. I am 
only saying that nothing Is being record.d. Your 

observations are not being recorded. Do not record 

anything. 

... (Inlflnuptlonsr 

MR. SPEAKER: It cannot be like this. I will allow 

you full opportunity. 

•.. (1nItNnJptIon.s) 

MR. SPEAKER: Please do not record even one word. 

... (lnlBnuplionsl 

MR. SPEAKER: Just a minute. Please go to your 

seat. I will implore you to please go to your seat. 

11.04 hr •. 

(AI this smge Dr. M. .MgtinMth wtHIl 

bllck to his 8Mt) 

MR. SPEAKER: Please sit down when I am 1tIIndIng. 
win you sit down please? Kindly show a little reapect to 

Parliament. It may not be to me but to the whole 

Institution of Parliament. I am only saying that you have 

given a notice for suspension. I called you. Let me hear 

this matter. If all of you come here, then nothing 18 being 

recorded. Nothing can be heard. Therefor., pleas. 

persuade, probably, your younger Member not to be 80 

emotional and come here. Now, pie_e speak. 

"Not recorded. 

SHRI KlNJARAPU YERRANNAIDU: Mr. Speaker, now 

Maharashtra Government Is constructing other irrigation 
projects on River Godavari. They are violating the 

agreement. ... (Inltlnuptlons) 

MR. SPEAKER: Only Shri Yerrannaidu'. .....ment 

will be recorded . 

... (Inlsnuptlons/ 

SHRI KINJARAPU YERRANNAIDU: Sir, this is not 

at all a State subject. This is an agreement between the 

two States. 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRIMATI SURYAKANTA PATIL): Sir, this is a State 

subject. . .. (InlBnupIions) 

MR. SPEAKER: Hon. Minister, this is for the Chair 

to decide. Please take your seat. ... (Infllmlptions) 

SHRI KINJARAPU YERRANNAIDU: The then Chief 

Minister of Andhra Pradesh, Shri Chenna Reddy and the 

then ChIef Minister of Maharashtra, SM Y.B. Chavan had 

entered into an agreement. Now, they are delineating 
from the agreement. They are violating the agreement. In 

view of this, Sir, 18 Iakh acres under Srlram Sagar Project . 
... (lnltlnupIions) 

11.05 hr •• 

(At this $/SgtI. Dr. M. ~ t  8nd somtI othw hon. 

MtImbtIm C8ITIS 8nd stood ntNIr ths Tllbl8.) 

SHRI KINJARAPU YERRANNAIDU: Sir, ours is a 

riparian State. This is the problem of farmers. 

... (InltlnUptlons) 

MR. SPEAKER: Please do not record anything. 

Anything spoken from the Well is not to be recorded. 

...(InftlmJplionsl 

SHRI KINJARAPU YERRANNAIDU: Even thousands 

of farmers came. ... (Inlflnuptions) 

MR. SPEAKER: Do not record anything. Nothing will 

be recorded unless they go back. 

...(lntsmJplionsr 

"Not recorded. 
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MR. SPEAKER: Shri Yerrannaidu, unl_ your friends 

go back to their aeata, nothing wiN be recorded. 

... (Inttmupllons/ 

MR. SPEAKER: Not one word is being recorded. 
will not allow this. 

... (Inlsnuptionsr 

MR. SPEAKER: The House stands adjoumed till 

11.20 a.m. 

11.01 hr •. 

Thil Lok SIIbhs lINIn 1Idjoum8d HI! /wtIn1y mInuItIs 

PlfSt EItlIIfII'I 01 IhtI Clock. 

11.20 hr. 

Thtl Lok Ssbhs ~ sl rw.nIy mInutN 

pMt El8vrm of IIttJ Clock. 

[MR. SPEAKER in IINI ClMril) 

/English} 

MR. SPEAKER: Yes, Mr. Yerrannaidu. May I make a 

request to you? It seems that you have .very strong 

feelings on some matter. I will allow it. Although I will not 

be able to decide whether It is a State matter or anything 

else, but let us hear what you have to Bay Iince you 

feel very strongly about it. Thereafter, I will give my 

decision. 

... (Intsnuplions) 

SHRI KINJARAPU YERRANNAIDU: Mr.' Speaker, Sir, 

... (InlllnupIions) 

DR. C. KRISHNAN: Sir, there have been killings in 

Chennai. ... (Inltlnuptions) 

SHRI KINJARAPU YERRANNAIOU: Mr. Speaker, Sir, 

the Maharaahtra Govemment. ...(IIWnuptions) 

MR. SPEAKER: Plea8e do not make any accusation 

against a Govemment. 

'Not recorded. 

SHRI KINJARAPU YERRANNAIOU: Mr. Speaker, Sir, 

the Maharaahtra Govemment is constructing the Babli 

Project, and 10 other projects Illegally .... (lnlsmJpl/(Jn8) In 

this way, they want to consume 65 TMC of water . 
... (lnlllnupt/tJn.l) 

MR. SPEAKER: I will decide about It. Please bring 

this to me, and I win decide about It . 

... (Inltlnuptions) 

SHRI KINJARAPU YERRANNAiDU: If they consume 

es TMC of water, then the Sriram Sagar Project wiN get 
dried up. Nearly seven districts and , B lakh acres In 

Telangana will not get drinking water, and water for 

irrigation purposes. ... (InftltnJpliDns) 

MR. SPEAKER: Mr. Yerrannaldu, is this matter sub 

judic8? 

. .. (Ints""PlIons) 

SHRI KINJARAPU YERRANNAIOU: The Central 

Water Commission hu also given directions to the State 

of Maharashtra about It. Still, they are constructing the 

Blbli dam. They have also entrusted the work of 10 

other projects to the contractors, and they have started 

the execution of those works. ... (Intsnuptlons) Now, this 

has become the issue of life and death for the farmers 

in Andhra Pradesh. Therefore, the Govemment of India 

should intervene in this matter. 

The Prime Minister of this country has also given a 

promise that he would convene a meeting of the two 

Chief Ministers within three days. The Prime Minister has 

failed to convene that meeting. ... (Inltlnupllons) 

MR. SPEAKER: There are many important issues 

today, and very important discussions to be taken up in 

the House . 

... (Inlsnuptions) 

SHRI KINJARAPU YERRANNAIDU: This promise was 

made before the Chief Minister of Andhra Pradesh and 

the Opposition leader on 31 March, but no action has 

been taken even after this. In this situation, nearly 5,000 

farmers from all over Andh,. Pradesh came, and staged 

a ~ .. ... (Intsnupllons) 
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WRITTEN ANSWERS TO QUESTIONS 

/Tl'lInsllltion] 

Use of He .. le Routu by Expo ...... 

*522. SHRI M. ANJAN KUMAR YADAV: Will the 
Minister of FINANCE be pleaaed to state: 

(a) the number of cases of over valuation by 
exporters detected during the last three years; 

(b) the action taken by the Government In thoae 
cases; 

(c) whether exporters have been booked -for utilizing 
domestic banking channels to bring in foreign remittances 
by creating fake identities; 

(d) if tiO, the action taken against them during the 
last three years; 

(e) whether exporters are also utilising Hawala routes 
to bring in foreign remittances; and 

(f) if so, the action taken against them during the 
last three years? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) During the last three years (2004-
05 to 2006-07), 201 cases 01 over valuation 01 export 
goods have been detected, involving wrongful avallment 
of export incentive schemes to the tune 01 Rs 1290.13 
crores. The details of such cases are given below: 

Year 

2004-05 

2005-06 

2006-07 

No. of Cases Amount Involved 
(Rs. In crores) 

84 143.97 

70 118.28 

47 1027.88 

(b) The Government has taken appropriete action 
under the Customs Act, 1962, Including Imposition of final 
penalty and recovery of the export incentive wrongly 
availed of. In some cases, the attempt to wrongly avail 
of the export incentive was thwarted and the export 
incentive blocked by the Customs authoritleslDGFT. In 
the above cases, 60 persons have been. arrested under 
the Customs Act, 1962. 

(c) and (d) No expol1er has been booked for utilizing 
domeetle banking channell to bring In foreign ramlttanc:ee 
by creating fake identities in India, namely, non .. xtstent 
firms/persons. 

(e) and (f) Yes, Sir. The Government has registered 
one cue during 2005-06 against four exporters for utilizing 
hawala route to bring In foreign remittances. In this case, 
adjudication proceedings (under FEMA, 1999) are In 
progress. 

/EngIIsh] 

Shortage of HouSing Units 

*523. SHRI HARIBHAU RATHOD: Will the Minister 
of HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) whether there is acute shortage of housing units 
. In the country; 

(b) If so, the estimated shortage of housing units by 
the end of Tenth Plan; 

(c) whether the Government has fixed any target, 
regarding construction of housing units in the Eleventh 
Plan period; 

(d) if 50, the details thereof arid the total funds 
required for the purpose; and 

(e) the other steps taken/proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) Yes, Sir. A Technical Group 
on Estimation of Urban Housing Shortage was constituted 
by the Government. The Group has estimated housing 
shortage of 24.71 million at the end of the Tenth Plan In 
urban ar.as of country. 

(c) to (e) As per the Seventh Schedule of the Indian 
Constitution, the subject matter pertaining to Housing has 
been allocated to State. Howevw, the Government of 
India has launched the Jawaharlal Nehru National Urban 
Renewal Mission (JNNURM) to cope with the problem of 
shortage In housing and Infrastructure services in a 
mission mode for 63 select cities under Basic Services 
to Urban Poor (BSUP). For remaining cities, a scheme 
namely Integrated Housing and Slum Development 
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Programme (IHSDF) has al80 been launched under 

JNNURM. The component of aaeIstance under the scheme 

includes upgradation and new construction of hoUHI and 

infrastructural faciUties like water supply and sanitation as 

part of slum improvement. Both BSUP and IHSDP are 

demand driven schemes and the fixation of targets as 

well as quantum of progress depends upon proposals 

submitted by State Govemmentsllocal bodies. Further, 

an amount of Rs. 30 crores has been allocated In the 

Budget for 2007-2008 for the Interest Subsidy Scheme 

for the promotion of housing with special emphasis on 

weaker sections of society. The requirement of funds for 

meeting the Housing shortage at the beginning of 

XI Plan Period has been estimated as Rs. 147195.00 

crores as per the Working Group report on Urban Housing 

with focus on upgradation of slums for the 11th Five 

Year Plan period (2007-2012). 

DrInking Wat.r Supply Infrutructure Scheme 

"524. SHRI HARIN PATHAK: Will the Minister of 

RURAL DEVELOPMENT be pleased to state: 

(a) whether there is any scheme entitled ·Sustalnable 

Community-managed Drinking Water Supply Infrastructure 

for Rural Areas of Backward Tribal D t t ~ In the country; 

(b) if so, the details thereof; 

(c) whether the Government has  received any 

proposals under this scheme from various States; 

(d) if so, the clatails thereof, State-wise; 

(e) whether all the proposals have been cleared; 

(f) if so, the details thereof and if not, the reasons 

therefore; and 

(g) the time by which these are likely to be cleared? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 

RAGHUVANSH PRASAD SINGH): (a) to (g) No, Sir. The 

Government of India does not implement any scheme 

titled ·Sustainable Community-managed Drinking Water 

Supply Infrastructure for Rural Areas of Backward Tribal 

Districts" in the country. However, in 2006 Govemment of 

Gujarat had submitted a proposal titled ·Sustalnable 

Community-managed Drinking Water Supply Infrastructure 

for Rural Areas of Backward Tribal Districts of Panchrnahal 

and Dahod in Gujarat State" for possible external aid 

from Japan... Grant AId Programme for 2008-09. Th18 

project was recommended by Department of Drinking 

Water Supply to Department of Economic Affairs (DBA). 

DBA intimated that the project was not found suitable for 

seeking  Japan Bank of Intemational CooperatIon ODA 

loan. 

/Tmnslstionj 

Complalnte agalMt In.urence Companl •• 

-525. SHRI HARIKEWAL PRASAD: 

SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of FINANCE be pleased to state: 

(a) the number and nature of complaints received by 

the Government against the Private and Public Sector 

Insurance Companies during each of the last three years, 

company-wise; 

(b) whether the Government has conducted any 

Inquiry against these companies; 

(c) If so, the outcome thereof; and 

(d) the action taken against those companies? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM): (a) As per the information fumished by 

the Insurance Regulatory and Development Authority 

(IRDA), the number of complaints received by it against 

Insurance Companies during the last three years is given 

In the enclosed statement. Further, IRDA has informed 

that the nature of complaints relate to non-settlementl 

delay In settlement of claims, repudiation/partial settlement 

of claims, policy related Issues etc. in case of non-life 

companies and alteration in policy, non-receipt of policy 

bond, non-revival of lapsed policies, delay in transfer of 

policy records, non-payment of clalms/annulliealsurrender 

value and repudiation of claims in case of life companies. 

(b) IRDA has informed that It has not conducted any 

inquiry against  the Insurance companiea. 

(c) and (d) Do not arise. 
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sr.,.",.,., 

COITIpI6inIs ~, Non-Nle InsUl'lll7Ct1 ~ 

SI.No. Company Number of complaints received 

2004-05 2005-06 2008-07 
(Provielonal) 

1. The Oriental Insurance Company Limited 283 223 184 

2. The New India Assurance Company limited 433 371 336 

3. United India lnaurance Company limited 442 370 288 

4. National "Insurance Company Umlted 413 362 322 

5. ECGC of India 1  3 1 

Total of PSUs 1572  1329 1109 

6. Bajaj Allianz General Insurance Company Limited 35 29 75 

7. Tata-AIG General Insurance Company limited 28 35 85 

B. Royal Sundaram Alliance General Insurance Company Limited 27 24 64 

9. IFFCO Tokio General Insurance Company Limited 16 B 2B 

10. Relianee General Insurance Company Limited 4  0 13 

11. Cholamandalam MS General Insurance Company Limited 8 11 13 

12. ICICI Lombard General Insurance Company Limited 34 76 228 

13. HDFC CHUBB  General Insurance Company Limited 8 13 13 

14. Agriculture Insurance Company Limited 2 0 

Total of Private Companies 161 198 509 

TOTAL (Non-life) 1733 1527 1618 

Con,:1/IIints .,., Liftl InsUI'IInCtJ ~  

SI.No. Company Number of complaints received 

2004-05 2005-06 2006-07 
(ProviSional) 

2 3 4 5 

1. HDFC Standard Life Insurance Company Limited 64 96 31 

2. Reliance life Insurance CompanyUmited 0 '8 10 

3. TATA AIG life Insurance Companv limited 61 82 32 
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2 3 

4. Max New York life Insurance Company 29 

5. Aviva Life Insurance Company Limited, 24 

6. Birla Sun Life Insurance Company Limited 33 

7. SBI Life Insurance Company Limited 38 

8. ICICI Prudential Life Insurance Company limited 68 

9. Metllte India Insurance Company Umlted 6 

10. Sahara india life Insurance Company Limited 0 

11. Bajaj Alliance Life Insurance Company Limited 67 

4 

38 

38 

48 

n 
122 

9 

0 

114 

5 

22 

43 

29 

68 

84 

6 

145 

12. Kotak Mahendra Old Mutual life lnaurance Company Limited 11 26 23 

13. ING Vysya Life Insurance Company Limited 

14. Life Insurance Corporation of India 

15. Sriram Life Insurance Company Limited 

16. AMP Sanmar life Insurance Company Limited 

17. BHARTI AXA Life In8urance Company Limited 

Total 

[English] 

Votar Idantlty Card. 

*526. SHRt S.I<. KHARVENTHAN: Will the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) whether some States are still lagging behind In 
issuing Voter Identity Cards; 

(b) if so, the details thereof and the reasons therefor; 

(c) the steps takenlbeing taken by the Govemment 
for the issuing Voter Identity Cards to the eligible citizens 
in the country: 

(d) whether irregularities In preparation of Voter 
Identity Cards in some States have come to the notice 
of the Govemment; and 

(e) if so, the details thereof and the corrective steps 
taken by the Govemment in the matter? 

14 

498 

0 

6 

0 

1899 

15 

718 

0 

0 

1 

1391 

12 

364 

1 

o 

o 

861 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) Yes, Sir. The Election 
Commission of India has intimated that while the work of 
preparation of Electors' Photo Identity Cards (EPIC) has 
not yet started in Assam, the States of Arunachal Predalh, 
Manipur and Nagaland are al80 lagging behind as 
compared to other States. A Statement showing the 
current status of Issuance of EPICs to electora Is 
enclosed. It may be aeen that approximately 73% electors 
in the country have been issued these EPICs. 

In Assam, the work of preparation of EPICs started 
In the first phase during 1993-94 Itself alongwlth other 
StateslUTs but had to be suspended due to strong protest 
from various organizations. 

The work of preparation of EPIC in Manlpur was 
taken up since 1993 and continued till 1996. Nearly 10 
lakh cards were prepared but the exercise had to be 
abandoned due to certain adverse field conditions and 
reports of cards being snatched away or destroyed by 
the underground elements. The work was again resumed 
In June 2004 but because of intervention from some 
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underground elements, the programme wu suapended 
again. 

In Arunachal Pradesh and Nagaland also, the desired 
progress could not be made due to lack of infrastructure 
and apathy of electors. In Nagaland, the EPIC coverage 
was approximately 57% prior to intensive revision of 
electoral rolls w.r.t. 1.1.2005 as the qualifying date. During 
intensive revision EPICs were not shown by many 
households to the Enumerators during house-te-house 
visit. Therefore, the numbers of many Identity Cards could 
not be captured in the electoral roll database and the 
percentage of EPIC coverage indicated in the electoral 
roll database has dropped down to 45.47%. 

(c) The States have been directed to take up EPIC 
campaign vigorously. Another way in which this problem 
is being addressed is to prepare photo electoral rolls 
containing the photograph of electors. A pilot project was 
undertaken in Kerala and Haryana and the results were 
encouraging. Thereafter, during revision of 2005, electoral 
rolls of one constituency each of Himachal Pradesh and 
Punjab; 2 constituencies of Haryana; all the 30 
constituencies of Puducherry and all the 140 
constituencies of Kerala were pubUshed with photographs 
of electors. The scheme is being gradually extended in 
other parts of the country. During the 2006 revision, the 
remaining 88 constituencies of Haryana, 5 more 
constituencies of Himachal Pradesh, 14 constituencies of 
Gujarat, 52 constituencies of Rajasthan and 46 
constituencies of West Bengal were covered. During the 
ongoing revision of 2007, all the constituenclea comprised 
within the StateslUTs of Madhya Pradesh, Meghalaya, 
Mizoram, Tamil Nadu, Tripura, Chandlgarh & L.akIhadweep 
and the remaining constituencies of Rajasthan and 
Himachal Pradesh shall be covered by photo roll. In 
addition some States will be partially covered viz. 13 
constituencies of Andhra Pradesh, 5 constituencies of 
Bihar, 5 constituencies of Jharkhand and 95 constituencies 

of West Bengal. The Commis8ion propos .. to cover the 
entire country with photo roll by the year 2009. 

Besides, in the National Capital Territory (NCT) of 
Delhi, permanent Voter Registration & Elector's Photo 
Identity Card Centre (VREO are being sat up in each of 
the 70 assembly constituencies for registration in the 
electoral roll and lsauance of EPiCs throughout the year. 
So far, six such Centres have been opened in the NCT 
of Delhi. 

(d) and (e> Cases of issuance of large number of 
faulty EPICs have not come to the notice of the 
Commis8ion though cases do occur where particulars are 
wrongly written or mismatch of photo takes place but the 
same are sent for correction by the local officers. A few 
cases of irregularities in preparation and distribution of 
voter-Identity Cards have come to the notice of the 
Commlsaion. In Varanasl District of Uttar Pradesh, EPICs 
were found in heaps of garbage. The District Election 
Officer, Varanui duly inquired into these Irregularities. 
Action against all responsible for the lapse has been 
initiated. Five lekhpals have been suspended and 
disciplinary action has been Initiated against 8 Lekhpals. 
In addition the District Election Officer-curn-DM, Varanul 
has ordered proceedings against one Assistant Registrar 
Kanungo, one Tehslldar and one Deputy District Election 
Officer. 

In Deihl, a case of issuance of EPICs with duplicate 
unique number to 10,415 electors In 25-Nagloi Jat 
Asaembly Constituency also came to notice. The Govt. 
of NCT of Delhi hu been directed to Initiate disciplinary 
action against the District Election Officer, Electoral 
Registration Officer and Sub-Divisional Magistrate 
(Election) concerned. 

In Goa, one Instance of a person verifying the identity 
of many persons of different households during preparation 
of identity cards came to notice. Immediate remedial action 
w .. taken to stop recurrence of such incident. 

St.tus for IhtI ptr:Jflfl!lSS 01 Eltlctor Photo IdtJnlily Ctlrd 

SI.No. State/Union Total General Electors Issued % of EPIC issued 
Territory Electors w.r.t. with Defect-free (Column 3 & 4) 

01-01-2006 roll Identity Cards 

2 3 4 5 

1. Andhra Pradesh 53,571,192 37,819,815 70.60 

2. Arunachal Pradesh 672,916 290,206 43.13 
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1 2 3 4 5 

3. Assaml 17,410,558 ° 0.00 

4. Bihar 52,541,922 4O,no,747 n.60 

5. Chhattlagarh 13,999,848 7,523,074 53.74 

6. Goa 994,079 574,320 67.n 

7. Gujarat 38,4n,199 22,n9,889 82.45 

8. Haryana 12,317,361 10.742.934 87.22 

9. Himachal Pradeeh 4,188,518 3,044,117 73.11 

10. Jammu and Kashmir 6,284,668 4,282,631 66.15 

11. Jharkhand 17,873,713 11,360,n2 63.56 

12. Kamataka 41,610,955 32,069,242 n.07 

13. Kerala 21,423,866 21,423,866 100.00 

14. Madhya Pradesh 38,448,833 28,346,993 73.73 

15. Maharashtra 66,438,515 44,455,999 66.91 

16. ManipurN' 1,701,401 762,081 44.79 

17. Meghalaya 1339.181 709.309 52.97 

18. Mlzoram 565,094 4n.099 84.43 

19. Nagaland 1.268.359 576.725 45.47 

20. OrissaN' 27.235.112 19.661.504 72.19 

21. PunjabM 16,859.720 15.633,997 93.09 

22. Rajasthan 34.679.671 28,394,556 81.88 

23. Sikkim 294,223 229.004 n.63 

24. Tamil Nadu 46.304,764 35.021.297 76.63 

25. Trlpura 2,106.093 1.438.100 68.28 

26. Uttar PradeshN' 114,344,263 86.581,421 75:72 

27. Uttarakhanc:JN' 5,961,350 5.1n.1n 86.85 

28. West Bengal 48,112.642 45.760,810 95.11 

29. Andaman and Nicobar Islands 254.809 214.241 84.08 

30. Chandigarh 572,862 398.739 69.63 

31. Dadar and Nagar HaveU 129.860 95.645 73.65 
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1 2 3 4 5 

32. Daman and Diu 88,263 59,847 67.81 

33. lakshadweep 40,241 37,607 93.45 

34. NCT of DelhiM 10,123,095 6,438,847 63.61 

35. Puducherry 711,595 711,595 100.00 

Total 696,919,531 513,922,985 73.74 

.In the first phase in 1996-97, total 67,479 EPiCs were prepared but not dlltrlbuted. The Issue of EPIC programme Is currently not 
underway In Assam. 
ilAData of Elector w.r.l 1.1.2007 roll In .... pect of Manlpur, 0rIsaa, PwIjab, Uttar Pradesh, lJttaJakhend, NCT of Deihl • Puducherry 

Regulatory Authority for Biotechnology Sector 

·527. SHRI HITEN BARMAN: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to set up an 
independent regulatory authority to develop the 
biotechnology sector in the country; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAl): (a) to (c) Indian biotechnology industry is on the 
growth path. Its turnover has already crossed a billion 
dollar mark, with a growth rate of around 40%. 
Biotechnology will bEl a major growth sector in India, 
where the Indian competitive advantage is increasingly 
evident. An appropriate policy and regulatory framework 
can be beneficial to the biotech industry as well as to 
the Indian society that directly benefits' from the 
biotechnology. 

There is need to ensure a high level of safety and 
efficacy of biotechnological products. This implies that 
there is need to have rigorous quality control system and 
enforcement mechanisms in place. Currently, safety 
assessment and commercialization of biotech products is 
regulated by various Committees under the Environment 
(Protection) Act 1986 and the Rules 1989 viz Review 
Committee on Genetic Manipulation (RCGM) in the 
Department of Biotechnology (OBT), Genetic Engineering 
Approval Committee (GEAC) in, the Ministry of 
Environment & Forests (MoEF). Also, the recombinant 

phanna products are regulated under EPA as well as 
Drugs and Cosmetics Act 1940 and Rules 1945, thus 
making regulatory approvals time consuming and requiring 
multiple clearances. The multiple regulatory systems In 
India have been a cause of concern for some time for 
the industry. On the other hand, public concerns about 
the clinical trials and environmental safety also needed 
serious attention. 

Towards streamlining and simplifying the approval 
process, the MoEF and Ministry of Agriculture (MoA) 
constituted two expert Committees under Dr. Mashelkar 
(Ex Director General, Council of Scientific and Industrial 
Research) for recombinant phanna products and Prof. M. 
S. Swaminathan (Chairman, Swamlnathan Research 
Foundation, Chennal) for agriculture biotechnology 
products. These Committees have recommended 
establishment of an Independent National Biotechnology 
Regulatory Authority (NBRA). As a follow-up of the 
recommendations, MoA eubmitted a Cabinet Note for 
establishing NBRA. Subsequent deliberations on the note 
by the Committee of Secretaries (COS), the Prime 
Minister'e office has directed DBT to function as the 
administrative department for setting up of NBRA. The 
DBT is in the process of establiahing the NBRA. 
Consultations with various stakeholders and the relevant 
procedures are being followed for obtaining proper 
approvals. Therefore, the time to be taken for Its 
establishment cannot be defined at this moment. 

{Translation} 

economic R.forma In Ind .. 

·528. DR. LAXMINARAYAN PANDEY: 
SHRI DHARMENDJ¥ PRADHAN: 

Will the Minister of FINANCE be pleased to state: 
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(a) whether the Government is aware that In a recent 

World Bank report it has been stated that the pace of 

economic reforms in India is slow in comparison to that 

in other countries; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM): (a) and (b) No Sir. The main and most 

recent World Bank report on India titled "Development 

Policy Review 2006-, commends India on sustaining the 

reform momentum and focuses on the need for continuing 

reforms to address obstacles to inclusive growth. 

(c) Does not arise. 

Foreign Aaalatence for Environmental 

Improvement In Urban Slums 

*529. SHRIMATI KIRAN MAHESHWARI: Will the 

Minister of HOUSING AND URBAN POVERTY 

ALLEVIATION be pleased to state: 

(a) the details of on-going projects to improve 

environment in the urban slum sattlements with the foreign 
assistance; 

(b) the dates on which these projects have been 

launched; 

(c) the details of the projects on which the actual 

work is yet to begin; and 

(d) the steps taken by the Govemment to  use foreign 

assistance for overall environmental development in urban 
slums throughout the country? 

THE MINISTEA OF STATE OF THE MINISTRY OF 

HOUSING AND UABAN POVEATY ALLEVIATION 

(KUMAAI SEWA): (a) to (c) Projects to improve urban 

slums with foreign assistance in the fonn of grants are 

undertaken as part of broad sectoral programmes in the 

spheres of land assembly and development, water supply, 

transport, sanitation and sewerage, drainage and provision 

of basic services to the urban poor. The relevant details 

are enclosed as tat ~ t. 

(d) Critical steps taken by the Govemment for utilizing 

foreign assistance for overall environmental development 

of slums throughout the country are given below: 

• Integrating funds available under extemally aided 

projects with the budgets of State and Central 

Govemments; 

• Periodic review of project Implementation by the 

executing agencies; and 

• Setting up of a Project Management Unit in the 
Department of Economic Affairs. 

Stlltemen' 

SI.No. Grant Description with sanctioning date 

2 

Asian Development Bank (AD B) 

1. 0005-IND Asian Tsunami Fund Grant dt. 12.5.2005 

TOTAL: 435.599 

United Nations Development Programme (UNDP) 

2. 

3. 

00044242 Capacity Bldg. for Decentralized 
Urban Govemance dt 01/0812005 

IND/03/033 National Strategy for Urban 

Poor dt 14110/2003 

TOTAL: 

(As on 31.3.2007) 
JAs. in crore) 

Amount of Grant sanctioned 

3 

435.599 

12.988 

22.356 

35.344 
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2 

United Kingdom 

4. 

5. 

6. 

7. 

UKGG017 Andhra Pradeeh Urban Services 
Improvement for Poor dt 03l06I1999 

UKGG047 Kolkata Urban Services for the 
Poor Programme dt 31/1212003 

UKGG083 Madhya Pradesh Urban Services for 
Poor Prog Gt 2006 dt 1011112006 

TOTAL: 

AL-976SSS3 2323038E HDFC-III (Low Coat 
Housing) dt 2510911998 

TOTAL: 

3 

539.221 

754.059 

309.228 

1802.508 

72.061 

72.051 

°Recently sanctioned project where pre-Implementation modaIItIea are underway. 

Popularl .. tlon of U.. of Reneweble Energy 

*530. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI RAMDAS ATHAWALE: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleaaed to state: 

(a) whether renewable energy is not popular amongst 
the common man/rural people due to its high pricea; and 

(b) if so, the steps being taken by the Govemment 
to create awareness amongst the common manlrural 
People regarding the use of this alternative source of 
energy and to make available renewable energy to the 
common man at. an affordable price? . 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) Bulk of the consumption of energy 
by the common man/rural people comes from renewable 
energy, mainly agro and forest residues., and anlrnal 
wastes. Already, close to 40 lakh family size biogas plants 
have been supported apart from over 10 Iakhs solar 
photovoltaic homelighting systems through provision of 
central financial assistance with a view to making them 
affordable under different programmes of this Miniatry. 
Distributed heat and electricity generation through 
renewables is also being supported through provision of 
partial subsidy. 

(b) The Ministry of New and Renewable Energy 
through Directorate of Audio Visual Publicity, Ministry of 
Information and Broadcasting; State nodal agencies etc. 
h .. been organizing publicity and awareness campaigns 
on the usefulness of renewable energy systems through 
print and electronic media and outdoor exhibitions in 
national and regional languages throughout the country. 
Besides the Ministry is organizing essay writing, poster 
making and quiz competitions, renewable energy runs! 
raBies, seminars during RajIY Gandhi AkBhay Urja Diwas 
every year on 20th August. District Advisory Committees 
have been constituted in almost all the districts of the 
country for popularization of renewable energy and to 
facilitate promotion and effective coordination of renewable 
energy. Renewable Energy Newsletters are also brought 
out by the Ministry as well 88 State nodal agencies for 
creating awaren.... Research and Development efforts 
are being supported to bring down the coste of renewable 
energy devices by way of developing altemate cheaper 
materials and Improvement in efficiencies. The 
Govemment is also supporting deployment of renewable 
energy systems by fiscal concessions and subsidies both 
on capital costs and interest costs. 

/T,.".lionj 
., 

Illegal Melting of CoIn. 

*531. SHRI MOHAN RAWALE: Will the Minister of 
FINANCE be pleased to state: 
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(a) the details of the coins minted daHy, mint-wise, 

denomination-wise; 

(b) whether large scale illegal melting of coins is 

being carried out In various parts of the country; 

(e) if so, the extent of Ioa& being caused to the 
Government Excheq4er as a result thereof; and 

(d) the steps takenJbeing taken by the Government 

to check this iUegal praQtice? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM): (a) The production of coins Is 

dependent on projected requirement of coIn8 of various 
denominations. As such specific mint-wise periodic targets 
are not fixed. However, on an average, approximately 

per mint per day 2.5 million pieces of coins (of different 

denominations) were minted during 2006-07. 

(b) Some incidents of melting of coins have been 

reported in newspapers and have come to notice of 

various law enforcement agencies. The reason for melting 

of coins appears to be steep Increase In metal price 

during the last few years. 

(c) No loss is being caused to the exchequer. 

(d) Re. 1 and Rs. 2 coins are minted in Ferrltic 

Stainless Steel which is a cheaper metaValloy, since 1995 

and 2005 respectively; It has also been decided to 

henceforth mint Rs. 5 coin also in Ferritic Stainlees Steel. 

Fraudulent Companl •• 

·532. SHRI TUKARAM GANPAT RAe RENGE PATIL: 
SHRI V.K. THUMMAR: 

Will the Minister of FINANCE be pIeued to state: 

(a) wheth.r several financial companies have not 

been adhering to the guidelines of the R ... rve Bank of 
India and have indulged in many fraudulent activities; 

(b) if so, the detalla of such cas .. reported during 

each of the last th..... years; and 

(c) the action taken by the Govemment against the 

erring companies? 

THE MINISTER OF' FINANCE (SHRI P. 

CHIDAMBARAM): (a) to (c) Reserve Bank of India (RBI) 

has reported that generally the Non Banking Financial 

, ~ ~~t 

Companies (NBFC) are following the guidelines of RBi. 
RBI has been taking action under the provisions of ~ 

Act, 1934 against NBFCa which have not complied with 
the prowiaiona of RBI Act and the directions thereuncMr 

or have shown weaknesses In financial position. ~ 
action Includes prohibiting the companies from carryin' 

on non banking financial activltiy, acceptance of depositi 

and aHe"ation of assets. In the case of default irl 

maintenance of liquid assets, RBI imposes penal interesf. 
Whetever, the default Is persiatent In nature, RBI initlat" 
winding up proceedings and also flies criminal o a ~t 
against the Directors of NBFC. RBI has so far fllell 

winding up petldona against 84  NBFCs and ~  
proceedings In 70 cane. Fwrther, police complaints hav' 
been flied In 27 cases. These cases are at different stagel 
of legal proceaa. 

FIMnOI. RHtructuring of eo-oparlltl". aanka 

-533. SHRI CHANDRAMANI TRIPATHI: 

SHRI SHRIPAD YESSO NAIK: 

Will the Minister of FINANCE be pl.ased to state: 

(a) whether the Valelyanathan Committee hal 

recommended special package for the cooperative bantci 
so a. to strengthen the cooperative credit lendlnt 

mechanism; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to formulat' 

any plan for financial restructuring of the cooperativ. 

banks In pursuance of the recommendations of the sal' 

Committee; 

(d) Whether the Govemment is holding any talks witri 

the international financial institutions in this regard; 

(e) If 10, the dataIII thereof; and 

(f) the further &tepa being taken by the Govemmerit 

In this ragard? 

THE MINISTER OF FINANCE (SHRI ~, 
CHIDAMBARAM): (a) to (c) Ves Sir. To strengthen th6 
rural cooperative credit institutions, the Govemment dt 
India had constituted a task force under the chalrmansh'" 

of Prof. A Valdyanathan. Based on the discussions he. 

with the State Governments on the recommendations dt 
\ 

the Vaidyanathan Committee and also such other ~ 
received, Government approved a revival package for 
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short term cooperative credit structure. The States willing 
to implement the package are required to sign a 
Memorandum of Understanding (MoU) with Central 
Govemment and NABARD for carrying out certain legal 
and institutional reforms. 

, 5 states and one Union Territory have so far 
conveyed their Gonsent to Implement the package. Wor1< 
of special audit of the Primary Agriculture Credit SocIet1e8 
(PACS) is in progress in ten States viz. Andhra Pradesh, 
Maharashtra, Madhya Pradesh, Rajasthan, Uttarakhand, 
Haryana, Gujarat, Uttar Pradesh, Bihar and Oriaea which 
have signed the MoU. States of Goa. Arunachal Pradesh, 
Tripura, Meghalaya. Manipur and U.T. of Dadra & Nagar 
Haveli have given their consent to the package. 

(d) to (f) A loan of US$ 1 billion has been contracted 
with ADB and an amount of US$ 250 million has been 
utilised out of the same. Negotiations are continuing with 
World Bank and KfW Germany for further resource 
mobilisation. 

/English} 

Fellowahlp Scheme for Women SoIentl_ 

*534. SHRI SUBRATA BOSE: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Govemment has instituted fellowship 
schemes for outstanding women scientists in the field of 

State 

Anethra Pradesh 

Arunachai Pradesh 

Assam 

Bihar 

Chattisgarh 

Chandigarh 

Delhi 

Goa 

Gujarat 

2004 

2 

7 

6 

1 

16 

3 

4 

basic and applied ecIenoea and in the field of application 
of technology for rural development; 

(b) if 80, the details thereof; and 

(c) the number of women scientists awarded 
fellowships during each of the last three years, State-
wise? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAl): (a) Yes Sir. 

(b) The department of Science & Technology has 
be"n implementing a Fellowship Scheme for Women 
Scientists since 2003 to encourage women with high 
qualifications in science, engineering, medicine, etc. to 
come back to mainstream of science and technology. 
Fellowships are awarded every year in three categories 
namely, (i) Fellowships for Women Scientists and 
Technologlsts'ln Research Institutions and Universities for 
Research in Basic and Applied Sciences (Category '14:), 
(il) Fellowships for Women Scientists for Research in 5& T 
based Societal Programmes (Category 'B') and (iii) 
Fellowships for Women Scientists for S& T based Self 
Employment Opportunities (Category 'C'). These schemes 
are open to all and advertised all over the country. 

(c) Status of fellowship awarded to women scientists 
under the Women Scientists Schemes dUMg last three 
years, State-wise. 

2005 2006 

3 4 

11 10 

2 2 

7 2 

2 

25 25 

3 

2 

Total 

5 

28 

4 

15 

2 

2 

66 

6 

7 
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1 2 

Haryana 3 

Himachal Pradesh 2 

Jharkhand 1 

Jammu and Kashmir 

Karnataka 12 

Kerala 12 

Maharashtra 15 

Madhya Pradesh 4 

Manipur 1 

Meghalaya 2 

Orissa 2 

Pondicherry 1 

Punjab 3 

Rajasthan 2 

Tamil Nadu 14 

Tripura 2 

Urtaranchal 3 

Uttar Pradesh 21 

West Bengal 17 

TOTAL 154 

/Tl'llnsllllionj 

Multiple PAN Cerde 

*535. SHRIMATI RUPATAI D. PATIL: 
SHRIRABINDER KUMAR RANA: 

Will the Minister of FINANCE be pleased to state: 

(a> whether a large number of persona are in 
possession of more than one PAN card; 

(b) if so, the estimated number of such persona; 

3 .. 6 

6 8 17 

1 3 e 
3 

2 2 

8 8 28 

8 10 30 

11 8 34 

6 2 12 

2 2 5 

1 3 

3 4 9 

1 

3 2 8 

3 2 7 

10 6 29 

1 3 

4 2 9 

27 18 66 

19 14 50 

162 137 453 

(c) the number of persona who have surrendered 
such multiple PAN carda as a result of the campaign 
launched by the Government recently; 

(d) whether caaea of misuse of multiple PAN cards 
have come to the notice of the Government; 

(e) if 10, the number of such cases reported during 
the last one year; 

(1) the action taken against the erring persons; and 

(g) the other 8t8ps taken or being taken by the 
Government to check the misuse of multiple PAN cards? 
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THE MINISTER OF FINANCE (SHRI P. 

,HIDAMBARAM): (a) Yes, Sir. Several persons were 

III0Hed more than one PAN, particularly, during the period 

between 1996 and 2003, because of a number of f'888On8 

luch as-

(i) incorrect data entry; 

(ii) multiple appUcatlons by the same pemn with 

varying particulars; 

(iii) allotment both on the basis of PAN application 

and the return of income; and 

(iv) furnishing wrong particulars with malaflde 

intention. 

The Department has identified the likely duplicate 

,ANa belonging to. the aame peraon through an 

,utomated process. 
." .,. 

(b) The number of persons having duplicate PANs is 

Istimated to be 13.1 lakhe as on 31.3.2007. 
". 
(c) The number of multiple/duplicate PANs deleted ,S a result of the campaign during the financial year 

,006-07 is 7,42,483. 

(d) and (e) During the last one year some cases of 

",is use of multiple PAN cards were reported to the 

,irectorate of Income-tax (Systems). They are .. follows: 

(i) In February, 2007, a case of the 8ame person 

obtaining two PANs In different names and using 

them to apply for separate Import license was 

reported by the office of the Director General of 
Foreign Trade (DGFT). 

(Ii) In March, 2007, information was received from 
the Police Authorities regarding one person 

having two PANs in different names. 

(iii) The Times of India, dated 18th March, 2007, 
carried a news item of detection of 138 PAN 
cards of different persons of multiple Identities 

by the Delhi Police. Such PANs were used to 
create fake identities with the Intention of 

defrauding banks. The Department has obtained 

information from the Police authorltiel and further 
investigations are in progress. 

(f) In cases, where misuse of multIPle PAN cards Is 

~ t  the Department has initiated pl'OCHdlnga for 

If"pcmltlon of penalty. Slm\Altaneousiy, the IIW8ItigatIon 

wing of the Department is also carrying out enquires into 

the possibility of tax-evasion on the part of such persons. 

(g) With a view to check misuse of multiple PANs, 

the department Is exploring the feasibility of using 

biometric systems in the allotment of PAN. 

{English} 

Blo-technology for Rural Development 

-536. SHRI NARHARI MAHATO: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government has taken any initiatives 

to popularize the application of Biotechnology for rural 

development to alleviate poverty and to generate more 

employment opportunities among the poor m ..... ; and 

(b) If so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL): (a) Yes Sir. 

(b) The department has a scheme on Biotechnology 

based Programmes for Societal Development to benefit 

SCIST, women and rural people. Through this scheme, 

various demonstration and training programmes are being 

supported in employment and Income generation activities 
all over the country. The projects supported cover 

cultivation of medicinal and aromatic plants, biofuels, 

production of biofertilizers and biopesticides, organic 

farming, aquaculture and ornamental fish breeding, 

mushroom cultivation, genetic counseling, biovillage, tissue 

cuhure, food products, poultry and integrated farming etc. 

Universities, public funded institutions, Krishi Vigyan 
Kendra and voluntary/nongovernmental organizations 

have been involved In the implementation of the projects. 
The target group received the benefit of hands-on training 

and field demonstrations to bring greater awareness. The 

use of various environment-friendly technologies such as 
biocontrol agents, bio-pesticides, biofertilizers and 

bioremediation of degraded eco-systems is being 

supported. Through the schemea, more than 1.5 lakh 
people have already been directly benefited. 

Achievement. under SGSY 

-537. SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of RURAL DEVELOPMENT be 

pleased to state: 
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(a) the targets set In the Approach Paper to the 

Tenth Plan for reduction of poverty and creation of high 

quality gainful employment during the Tonth Plan period; 

fb) whether the Swamjayanti Gram Swarozgar Vojana 
(SGSV) is intended to provide benefits to Schedule 

Castes, Schedule Tribes, disabled and women headed 

households; 

(c) if so, the extent to which SGSV has been able 
to provide benefits to these sections .eparately; and 

(d) the measures taken by the Government to 

accelerate identification of BPL families to give them the 

benefit .of gainful employment? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 

RAGHUVANSH PRASAD  SINGH): (a) The Tenth FIve Year 

Plan set a target for reduction of poverty ratio by 5 

percentage points by 2007 and by 15 percentage points 

by 2012. Accordingly it was targeted to create 50 mll"on 

employment opportunit1e8 during the Tenth Five Year Plan. 

(b) V .. , Sir. The objective of the SGSV is to bring 
the Below Poverty Line (BPL) fammes above the poverty 
line. The SGSY particularly focu... on the wlnerable 
groupe among the rural poor. The guidelines of the SGSV 
etipulate that 50% of the Self-Help Groups (SHGs) formed 
In each block should be exclusively for the women and 

40% of the swarozgarls aasleted ahould be women. SCI 
STs should account for at lealt 50% of the total 

awarozgari. assisted, and the dllabled persons will 

account for 3% of the total swarozgarls aasisted. 

(c) A Statement Indicating physical progress of SCI 
STI, disabled and women under the SGSV, since 
Inception, is enclosed. 

(d) The Mlnlltry of Rural Development had llaued 
the guidelines to identify the Below Poverty Una (BPL) 
families In the rural areas in 2002 1tHIf, however, due to 
the stay order paaaed by the Hon'bla Supreme Court, 

the exercile could not be completed as originally planned. 
Subsequent to the vacating of the stay order on 

14.2.2006, the matter has been taken up with the State 
Govemments to expedite the fmallzatlon of the new BPL 
llet based on the BPL Census 2002. 

Physicsl PmgntlSS of WfIIIktN 611C1ion8 undtN SGSY sInctI InctIptIon I. •. 1.4.1f1(J9 to 31.3.2007 

Total SC %age of ST %age 

Swarozgarls Swarozgaris SCs Swarozgarls of 
Assisted Assisted Aui8ted ST8 

8535209 2726498 31.94 1234205 14.08 

Interes' R... on GPF 

-538. SHRI EKNATH MAHADEO GAIKWAD: 

SHRIMATI NIVEDITA MANE: 

Will the Minister of FINANCE be pleased to state: 

<a) whether the rate of interest on Fixed Deposits In 

the banks has increased In the recent months: 

(b) if so, whether the o~ Is aware that the General 

Provident Fund (GPF) interest rate is much lower than 

the fixed deposits rate of the banks; 

(Nos.) 

Total %age Women %age of DiubIed %age 01 
SC+ST of Swarozgeris Women Swarozgeris DIIabIId 

SC+ST AsIiIIed Swarozgaris AuIsted Swarozgaril 

3880703 46.10 4560478 51.34 95083 1.03 

(c) If eo, whether the Govt. Is conalderlng to Increase 

the interett rate of GPF; 

(d) if 80, the details thereof, and 

(e) if not, the reasons therefor? 

THE MINISTER OF FINANCE (SHR P. 

CHIDAMBARAM): (a) As reported by Reserve Bank of 

India (RBI), Banks have generally increased the rate of 

Interest on fixed depo81ts in recent months. Information 

on Bank group-wise term deposit rates of various 

maturities during last 3 years are fumished below. 
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Doms8Iic TIHm DtIpo6it RIIIfIS of SchtKIukH:I Com",."*, &nits 

M.r-QS Mar-06 

Public Sector BIIna 

Up to 1 year 2.75-6.00 2.25-6.50 

> 1 year - 3 years 4.75-6.5(1 5.75-6.75 

Over 3 years 5.25-7.00 6.00-7.25 

Prlv.te Sector BIIna 

Up to 1 ye.r 3.00-6.25 3.50-7.25 

> 1 year - 3 years 5.26-7.25 6.80-7.75 

Over 3 years S.75-7.00 6.00-7.75 

Foreign Bank. 

Up to 1 year 3.00-6.25 3.00-S.15 

> 1 year - 3 years 3.50-6.50 4.00-6.50 

Over 3 years 3.50-7.00 5.50-6.50 

(b) to (e) Based on the recommendations of an 
Expert Committee on Administered Interest Rates and 
other Related issues under the Chairmanship of Dr. Y. V. 
Reddy, the then Deputy Govemor. RBI. the interest rates 
on GPF are benchmarked to the average secondary 
market yield on Government securities having a residual 
r,laturity of around 10 ye.rs. The current Intereat rate on 
GPF stands as 8%. 

There is no proposal under consideration of 
Government to increase the interest rate of GPF: 

The current Interest rate on GPF enjoys a spread of 
twenty five basis points above the average benchmark 
yields for Government securities having a .... 1du.1 maturity 
of around 1 0 years. The considerable liquidity of the 
deposits under GPF and the tax benefits tor GPF balance 
also contribute to making the effective return on GPF 
attractive 

{Trans/shan} 

Aggregate Technical and Commarclal Lona. 

·539. SHAI JIVABHAI A. PATEL: 
SHRI AJIT JOGI: 

Will the Minister of POWER be pleased to state: 

(per cent) 

Sept-06 M.r-07 Apr-Q7 

2.75-7.00 2.75-7.00 2.75-8.75 2.75-9.00 

6.25-7.50 8.75-8.00 7.25-9.50 7.25-9.75 

6.50-8.00 7.00-8.00 7.50-9.50 7.75-9.75 

3.00-7.25 3.00-8.00 3.00-9.00 3.00-10.00 

6.75-8.25 6.40-8.50 6.75-9.76 6.75-10.00 

6.75-8.50 7.00-8.50 7.75-9.60 7.50-10.00 

3.00-7.50 3.00-7.25 3.00-9.50 3.00-9.00 

3.50-8.15 3.50-8.15 3.50-9.50 3.50-9.50 

4.00-8.25 4.05-8.25 4.05-9.50 4.05-9.50 

(a) the details of the total Aggregate Technical and 
Commercial (AT&C) losses at the national level during 
each of the last three years; and 

(b) the steps taken to reduce th .. e loss88? 

THE MINISTER OF POWER (SHAI SUSHILKUMAR 
SHINDE): (a) On the basis of available information. the 
Aggregate Technical and Commercial (AT&C) Loss of the 
State Power Utilities at the national level for 2003-04. 
2004-05 and 2005-06 was 34.90%, 34.33% and 34.54% 
respectively. 

(b) The various ItepS ta«en by Government of lnella 
to reduce the losses of State Power Utilities and thereby 
improving the power distribution system are: 

(i) The Accelerated Power Development and 
Reforms Programme (APDRP) was launched in 
the year 2002-03 with the objective of 
encouraging reforms with the object of reducing 
Aggregate Technical and Commercial (AT&C) 
tosses. Improving the quality of supply of power 
and improving consumer satisfaction. The said 
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programme had two components, namely, (i) 

investment component for financing works for 

strengthening and upgradation of sub-

transmission and distribution systems and 

(ii) incentive component for reduction of cash 

losses by utilities. 50% of the amount by which 

a utility was able to reduce its cash lOAN, with 

2000-01 as the base year, was to be paid to 

the concerned State as Incentive. 

The Government has sanctioned 571 pro;ects 

amounting to Rs. 17033.58 crores under the 

investment component of APDRP, out of which 

the Govemment of India has to bear As. 8720.09 

crores. Against this, an amount of Rs. 6941.02 

crores has already been released. 

So far an amount of Rs. 1749.03 crore has 

been released as incentive to nine States for 

cash loss reduction under the incentive 

component of APDRP. 

The following technical, commercial and 

management measures were taken as part of 

APDRP:-

(a) Technical Measures 

• Upgradatlon and strengthening of the weak 

distribution system 

• Relocation of distribution sub-atetione andlor 

provision of additional distribution sub-atatlona 

• Installation of lower capacity distribution 

transformers to serve a smaller number/cluster 

of consumers and substitution of distribution 

transformers with those having lower no-load 

losses 

• Installation of shunt capacitors 

• Adoption of High Voltage Distribution System 

(HVDS) 

• RegUlar maintenance of distribution network 

• GIS mapping ,of sub transmis8i0n and diIbibution 

network including compilation of data. 

• IT intervention 

(b) Commercial Measures 

• Improvement in metertng and biDing 

• Improvement In revenue collection 

(c) Management Measures 

• Adoption of energy accounting and auditing 

• Proper network planning for future expansion 

• Preparation of long-term plans on regular basis 

for phased strengthening and improvement of 

the distribution systema along with associated 

transmission system 

• Training of employees 

Approvals under the programme were made 

conditional upon certain reform conditionalities. Some of 

which are as o o ~ 

• Constitution of SERCs, 

• Unbundling and Corporatisation, 

• 100% Feeder metering, 

• 1000k Consumer metering. 

(ii) Electricity Act 2003 was enacted to bring 

competition in the sector. It llIso provides legal 

framework for making theft of electricity a 

cognizable offence. 

(iii) The National Electricity PoUcy was notified by 

the Ministry in 2005 after conaultatlons with 

various stakeholdefa. It alma at laying guidelines 

for accelarated development of the power sector, 

providing supply of electricity to all areas and 

protecting Intentsts of coneumersand other 

stakeholders keeping in view availability of 

energy resources, technology available to exploit 

these resources, economic of generation using 

different resourcee and energy security iasues. 

(Iv) With an objective to propagate adoption of best 

practices in the distribution sector, Ministry has 

organiaed National level workshops on best 

practices in distribution sector. 
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{English} 

Overheating of Indian Economy 

*540. DR. M. JAGANNATH Will the Minieter of 

FINANCE be pleased to state: 

(a) whether an IMF Survey has recently cautioned 

that the Indian Economy ie facing the rIIk of G>verheallng; 

(b) if so, the policy response of the Government to 

the aforesaid survey; 

(c) whether the Govemment has conducted Its own 

survey to find whether the Economy has been overheated; 

and 

(d) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM): (a) Sir, the IMF, In Its recently pubIiIhed 

World Economic Outlook has predicted that the pace of 

expansion would ease in India reflecting, in part, policy 

tightening in response to overheating concerns. 

(b) Govemment has been implementing a series of 

fiscal, monetary and supply side augmentation measures 

to control Inflation. 

(c) The WPI based inflation data Is publiehed on a 

weekly basis. No separate survey has been conducted 

to find out whether th8 economy has been -overheated". 

(d) Does not arise in view of (c) above. 

Hydro Power Pro)ecta 

*541. SHRI MAHAVIR BHAGORA: 

SHRI G. KARUNAKARA REDDY: 

Will the Minister of POWER be pleased to state: 

(a) the details of Central Sector Hydro Projects set 

up in the country during the last five years; 

(b) the estimated power generation capacity and 

actual power being generated therefrom, project-wise; 

(c) whether any study has been conducted for setting 

up more hydro power projects In the country; 

(d) If 10, the detalll thereof along with sitea selected 

for the purpose; and 

(e) the details of propos. for setting up of hydro 

power projects received by the Govemment from varioue 

States during the lut three years and the decision taken 

by the Govemment thereon? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE): (a) and (b) During the last five years (2002-

2007), 7 hydroelectric projects with total installed capacity 

of 4,495 MW have been set up in the Central Sector. 

These projects are generating power as per their rated 

capacity. The details of theae projects are given in the 

enclosed Statement-I. 

(c) and (d) Yes, Sir. The Central Electricity Authority 

(CEA) has carried out generation expan8ion planning 

atudlea to 818888 the requirement of additional capacity 

from hydro as well as from other sources during the 11th 

Plan (2007-2012) and the 12th Plan (2012-2017). A 

capacity addition of 78,577 MW would be required during 

the 11 th Plan of which 16,553 MW is proposed to be 

added through hydro projects. The details of theM projects 

are given in the enclosed Statement-II. 

A capacity addition of about 82,200 MW would be 

required during 12th Plan (2012-17) of which about 30,000 

MW Is proposed to be added through the hydro schemes. 

A sheH of 93 candidate hydro schemes (38,242.50 MW) 

has ~  tentatively identified for development during the 

12th Plan. The details of these ach8mes are given in the 

enclosed Statement-III. 

(e) As Informed by CEA, d':lrlng the last three years 

(2004-05 to 2006-(7), the Detailed Project Reports (DPRs) 

of 10 hydroelectric projects with total inatalled capacity of 

3,472.60 MW were received from various State 

Govemments for according concurrence. The CEA has 

accorded concurrence to 3 schem88 (703 MW) where as 

2 achem88 (110 MW) do not require the concurrence of 

CEA as their project coat is leIS than Rs. 500 crores 

each. The DPRs of 5 schemeS (2,659.60 MW) have been 

returned by CEA to the concerned State Goveminents 

for r88ubmission as the proposals were found to be 

incomplete. The deteila of the proposel8 received during 

the last 3 years along with the statue of appraiaalof 

these schemes are given In the encJoeed Statement-IV. 
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51. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

51. No. 

A. 

1. 

2. 

3. 

4. 

5. 

6. 

VAISAKHA 24, 1929 (&AaI) 

Name of the Agency I Station Installed Capacity (MW) Year of 
Commissioning 

NHPC 

Chamera-II 300 2003-04 

Dhaullganga 280 2005-08 

Dulhuti 390 2008-07 

SJYNL 

Nathpa Jhakrl 1500 2003-04 

THDC 

Tehrl Stage-I 1000 2006-07 

NHDC(JV) 

Indra Sagar 500 2003-04 

500 2004-05 

NEEPCO 

Koplll Stage-II (Khandong) 25 2003-04 

Total 4,495 

.,.,."..",." 
StIc/o,..wistI dst.iIs 01 Hyr/IrJ-E/tJctIic ScI1tImtI6 IdtInIiltld lor btIntIfItII duling U. 11th PIM1 

Name of Scheme State 

2 3 

Central Sector 

Parbati-II Himachal Pradesh 

Parbatl-III Himachal Pradesh 

Chamera-III Himachal Pradesh 

Rarnpur Himachal Pradesh 

Kol Dam Himachal Pradesh 

URI-II Jammu and Kashmir 

Agency 

4 

NHPC 

NHPC 

NHPC 

SJVNL 

NTPC 

NHPC 

Beneflta In 
11th Plan (MW) 

5 

800 

520 

231 

412 

800 

240 
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2 3 4 5 

7. Sewa-It Jammu and Kashmir NHPC 120 

8. Lohari Nagpala Uttarakhand NTPC 800 

9. Tapovan Vishnugad Uttarakhand NTPC 520 

10. Tehri PSS Uttarakhand THDC 1000 

11. Koteshwar Uttarakhand THDC 400 

12. Vyaai Uttarakhand NHPC 120 

13. Omkaruhwar Madhya Pradesh NHDC 520 

14. Teesta Low Dam-III west Bengal NHPC 132 

15. Teesta Low Dam-IV West Bengal NHPC 160 

16. Teesta V Sikkim NHPC 510 

17. Subansiri Lower Arunachal Pradesh NHPC 2000 

18. Kameng Arunachal Pradesh NEEPCO 600 

Total 9685 

B. State Sector 

1. UHL-III Himachal Pradesh Beas Valley Corp. Ltd. 100 

2. Sawara Kuddu Himachal Pradesh PVC 110 

3. Baglihar-I Jammu and Kashmir JKPDC 450 

4. Maneri Bhall Uttarakhand UJVNL 304 

5. Ghatghar Maharaahtra GOMID 250 

6. Na a~ a Sagar TR Andhra Pradesh APGENCO 50 

7. Jurala Priyadarshni Andhra Pradesh APGENCO 234 

8. Lower Jurala Andhra  Pradesh APGENCO 240 

9. Kuttiyadi· Extension Kerala KSEB 100 

10. Adirapally Kerala KSEB 163 

11. Mankulam Kerala KSEB 40 

12. Pallivasal Kerala KSEB 60 
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2 3 4 5 

13. Thottlar 1<8 ..... KSEB 40 

14. Varahl Extn. Kamataka KPCL 230 

15. Bhawanl KaHaiai 
Barrage II & III Tamil Nadu TNEB 60 

16. Purlia PSS west Bengal WBSEB 900 

17. Ballmela St-II Orl88a OHPC 160 

18. Myntdu St-I Meghalaya MeSEB 84 

19. New Umtru Meghalaya MeSEB 40 

Total 3605 

C. Private Sector 

1. Allain Duhangan Himachal Pradesh ADHPL 192 

2. Karcham Wangtoo Himachal Pradesh JPKHCL 1000 

3. Budhil Himachal Pradesh LANCO 70 

4. Sorang Himachal Pradesh Himachal Sorang PC 100 

5. Malana II Himachal Pradesh Everest PC 100 

6. Tidong-I Himachal Prade8h Nuziveedu Seeds Ltd. 100 

7. Tangnu Romai Himachal Pradesh Tangnu Romai PG Ltd. 50 

8. Lambadug Himachal Pradesh Himachal Consortium ppp Ltd. 25 

9. Srinagar UHarakhand Alaknanda PC 330 

10. UBDC-III Punjab r. Malana Power Co. 75 

11. Maheshwar Madhya Pradeah PS 400 

12. Teesla III Sikkim Athena Projects 600-

13. Chujachen Sikklm GATI 99 

14. Bhasmey Sikklm GATI 51 

15. Sada Mander Sikklm GATI 71 

Total 3263 

Grand Total (A+B+C) 16553 

"The Installed capacity of Teesta-III H.E. ProJect Is 1,200 MW of which 800 MW 18 planned to be comml88ioned during tha 11th Plan. 
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8M,."..",..," 

Hydro ~ idIIntifitld lor IHIMfiI8 during 12th PMn (TiNIIII,") 

SI. Name of scheme State Agency Benefit In 
No. 12th Plan (MW) 

2 3 4 5 

1. Bharmour Himachal Pradesh IPP 45 

2. Bajoli Holi Himachal Pradesh IPP 180 

3. Chlrgaon (Majhgaon) Himachal Pradesh HPSEB 48 

4. Ohaula Sldh Himachal Pradesh IPP 40 

5. Ohamvari Sunda Himachal Pradesh HPSEB 70 

6. Harsar Himachal Pradesh IPP 60 

7. Jhangi Thopan Himachal Pradesh IPP 480 

8. Kutehr Himachal Pradesh IPP 280 
\ 

9. Kashang-II Himachal Pradesh HPSEB 60 

10. Luhri Himachal Pradesh SJVNL no 
11. Pudital Lassa Himachal Pradaah IPP 38 

12. Renuka dam Himachal Pradesh HPSEB 40 

13. Sainj Himachal Pradesh HPSEB 100 

14. Tidong-II Himachal Pradesh IPP 70 

15. Thopan Powari Himachal Pradeah IPP 480 

16. Kashang - I & III Himachal Pradesh HPJWNL 195 

17. Shongtong Karcham Himachal Pradesh HPSEB 402 

18. Baglihar-JI Jammu and Kuhmlr POC 450 

19. Kiru Jammu and Kashmir To be decided 800 

20. Kishan Ganga Jammu and Kashmir NHPC 330 

21. Kawar Jammu and Kashmir To be decided 520 

22. Parnai Jammu and Kashmir POC 37.50 

23. PalchalOul Jammu and Kashmir NHPC 1000 

24. Ratle Jammu and Kashmir To be decided 690 

25. Sawalkot Jammu and Kashmir POC 1200 
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2 3 4 5 

26. Arkot llunl Uttaranchal WVNL 70 

27. Alaknanda (Badrinalh) Uttaranchal IPP 140 

28. Bogadlyar Sirkari Shyal Uttaranchal IPP 170 

29. Mapang Bogudiyar- UttaranchaI IPP 200 

30. Bowala Nand Prayag Uttaranchal UJVNL 132 

31. Devaari Dam Uttaranchal SJVNL 690 

32. Hanoi Tiunl UttaranchaI IPP 42 

33. Jakbol Sankari Uttaranchal SJVNL 33 

34. Jelam Tamak UttaranchaI THDC 60 

35. Lakhwar Uttarand1a1 NHPC 300 

36. Maleri Jhelam Uttaranchal THDC 55 

37. Mori Hanoi Uttaranchal IPP 60 

38. Nand Prayag Unguu Uttaranchal WVNL 141 

39. Naitwar Mori (Dewra Mori) Unaranchal SJVNL 33 

40. Paia Manari UttaranchaI UJVNL 480 

41. Rupsiyabagar Khaslyabara Uttaranchal NTPC 260 

42. Sirkarl Bhyal Rupeiabagar UttaranchaI WVNL 210 

43. Singoll Bhatwarl Uttaranchal IPP 60 

44. Tamak Lata Uttaranchal UJVNL 280 

45. Taluka Sankri Uttaranchal WVNL 140 

46. Tulni Piau Uttaranchal UJVNL 42 

47. Dhaull Ganga Intermediate Uttaranchal NHPC 210 

48. Gaurl Ganga St III-A Uttaranchal NHPC 120 

49. Shahpur Kendi Punjab PSEB 168 

50. Matnar Chhattiagarh OSEB 60 

51. Dummugudem Andhra Pradeah APID 320 

52. Pollavaram MPP Andhra Pradesh APID 960 

53. Chinnar Kerata KSEB 28 

54. Achenkovil Kerata KSEB 30 
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55. Kundah PSS Tamil Nadu TNEB 500 

56. Gundia Kama1aka KPCL 400 

57. Ramam St-I West Bengal weseB 38 

58. Panan Sikkim IPP 280 

59. Dikchu Sikkim IPP 96 

60. Rolep Sikkim IPP 60 

61. Rangit-II Sikkim IPP 60 

62. Rangit-IV Slkklm IPP 120 

63. Lachen Slkklm NHPC 210 

64. Rangyong Sikkim IPP 80 

65. Rukel Sikkim IPP 33 

66. Rongnichu Sikkim IPP 96 

67. Teesta St.-I Sikkim IPP 280 

68. Teesta St.-II Sikkim IPP 480 

69 Teesta St.-IV Sikkim NHPC 495 

70. Teesta- VI Slkklm IPP 500 

71. Siang Middle (Slyom) Arunachal Pradelh IPP 1000 

72. Dibbin Arunachal Pradesh To be decided 100 

73. Badao Arunachal Pradaeh To be decided 60 

74. Kapak Leyak Arunachal Pradesh To be decided 180 

75. Talong Arunachal Pradesh IPP 160 

76. Etalin Arunachal Pradesh NTPC 4000 

77. Attunli Arunachal Pracle8h NTPC 500 

78. Siang Lower Arunachal Pradesh IPP 1600 

79. Nyamjunchhu St-I Arunachal Pradesh IPP 98 

80. Nyamjunchhu St-II Arunachal Pradesh IPP 97 

81. Nyamjunchhu St-llf Arunachal Pradesh IPP 95 

82. Dlbang (Joint venture) Arunachal Pradesh NHPC 3000 

83. Tawang-II Arunachal Pradesh NHPC 750 
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84. Tawang-I .An.nIchaI PradeIh NHPC 750 

85. Lohit ArunIIch8I Pradeeh To be decided 3000 

86. Subeneiri Upper AIut'wchaI Pradeeh NHPC 2000 

87. SubanairlMiddIe An.NchaI Pradesh NHPC 1800 

88. Lower KopW Alum AGENCO 150 

89. Upper aorpenl A88am AGENCO 60 

90. Tlpaimukh tMnipur NEEPCO 1500 

91. Umlam Umlru-V Meghelaya MeSEB 36 , 

92. Ganol Meghalaya MaSeB 25 

93. Mawhu Meghaiaya NEEPCO 120 

38242.50 

·Propoaed to be combined u one ICheme 

.. ,.,.,.,.,-W 

P1rJpDMI6 RtIctIiKld """, •• GoKll1lll'ltlfll8 fb'ing 2(J()4.()6 10 2006-07 for 
SIIIIIntI up of HydIrJ Pt1WW Pn:;.t::16 

SI.No. Name of II1IIaIIed Da.. of Receipt Status 
Projec:l/Stllte cap.cny (MW) of tt\e DPR 

2 3 4 • 5 

1. Matnar (ChatIIIgartI) 60 April, 2004 Cleared by CEA on 19.08.2004. 

2. Athirappilly (Kerala) 183 September, 2004 Cleared by CEA on 31.03.2005. 

3. Oumugudam (Anctva PradeIh) 319.80 Februwy. 2005 Returned on 24.08.2006 lor want 
of complete ~. 

4. Dhukwan (Uttar Pradesh) 30 October, 2005 DItIiIed Project Report hal been 
returned as the Utlmat8cl project 
coat is .... than Ra. 500 croree 
and ... e project ~ not require 
the concurrence of CEA. 

5. Koyoa Left Bank Canal (Maharuhtra) 80 March, 2006 DPR hal been returned u the 
8Itimate is ... '*' AI·6QO CIOI8I 
and the project does not require 
the concurrence of CEA. 

6. Sawalkot (Jammu and Kuhmir) 1200 May, 2006 Retumad on 23.11.2006 for want 
of c:omP'ete information. 
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7. Lower Jurala (Andhra Pradelh) 240 

8. Gundia (Kamataka) 400 

9. Knnclah (Tamil Nadu) 500 

10. Pala Maneri (Uttarakhancl) 480 

Total 3472.80 

/Translation} 

Krl.hl Vigyan Kendra. 

*542. SHRI FAGGAN SINGH KULASTE: Will the. 

Minister of AGRICULTURE be pleased to state: 

(a) the number of Krishi Vigyan Kendras in the 

country; 

(b) the places· where such Kendras are propoeecf to 

be set up during the current year; 

(c) the norms for setting up of such Kendru; 

(d) whether Non-Governmental Organisations (NG08) 

are being associated in this work; and 

(8) If so, the details thereof? 

4 5 

JWy,2006 Retumed on· 20.07.2006 for want 

of complete Information. 

July, 2006 Retumed on 11.08.2006 for want 
of complete Information. 

November, 2006 Retumed on 17.11.2006 for want 
of complete information. 

December, 2006 Cleared by CEA on 23.02.2007. 

~ MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION  (SHRI SHARAD PAWAR): (a) There are 
551 Krlshi Vigyan Kendras (KVK.) sanctioned in the 
country. 

(b) During the current year, there is a proposal to 
set up KVKs In 30 rural d18trlcts. depending upon reCeipt 
of proposals and fulflHrnent of requirements. The list of 
the districts is given In the enclosed Statement. 

(c) The Govemment have approved for opening of 
one KVK In each of the rural districts of the country. A 
Site·8eIectkm Team examines the logistics for eettlng-up 
of a· KVK baled on the proposals received from a district. 

(d) and (e) The KVKe are sanctioned to ICAR 
Institutes, Agricultural Univeraitles, Non-Governmental 
Organizations (NGOs), State Governments, and other 
educational institutions. Out of 551 KVKs, there are 88 
KVKs sanctioned under NGOs. 

Stsltl-w/stI Ll8t of Disfl'icl8 pIrJfJ06«J for tl8l8lJliahmtlnt of Krishi ~  K"""-(KVK) 

SI,No. State 

2 

1. Arunachal Pradesh 

2. Assam 

. 3. Bihar 

No. of Districts 

3 

2 

3 

1 

Name. of R!Jral Districts 

4 

Changlang 

Kurung-Kuney 

Hailaicandl 

Morigaon 

North Cachar Hills' 

Arwal 
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1 2 3 

4. Chattlsgarh 5 

5. Gujarat 2 

6. Haryana 1 

7. Jharkhand 1 

8. Madhya Pradesh 2 

9. Manipur 

10. Meghalaya 2 

11. Orissa 

12. Uttar Pradesh • B 

13. West Bengal 

TOTAL 30 

fEng/I$IIJ 

·543. SHRI S. AJAYA KUMAR: 
SHRI RAV. PRAKASH VERMA: 

Will the Minister of WATER RESOURCES be pIeued 
to state: 

<a) whether the Govemment has launched water 
harvesting schemes to enhance agriculture preductioni 

(b) if so, the details thereof, 

4 

Kanker 
Koria 
Rajnandgaon 
Jaspur 
Kawardha 

Bhavnagar 
Junagarh 

Panchkula 

Seraikela 

Anuppur 
Aahoknagar 

Ukhrul 

South Garo Hills 
East Garo Hills 

BoIangir 

Arnbedk8magar 
Banda 
Oeorla 
Orralya 
Shravaatl 
Sant Kablr Oas Nagar 
Mahamaya Nagar 
Jyotiba Phule Nagar 

East Midnapont 

(c) whether the Union Govemment propo.e. to 
consuh experts to ensure water availability for agriculture; 
and 

(d) if 10, the details thereof? • 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): <a) to (d) Several measures for development 
and management of irrigation are undertaken by the 
I1IIp8CtIve State Governments which Include creation of 
storage8, restoration of water bodie., rain water 
harve8ting, artificial recharge to ground w ..... and adoption 
of better management practiceI etc. State Govemments 
conceive, plan and implement major, medium and minor 
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irrigation schemes (both surface and ground water). 
Storage capacity of about 213 BCM has been created 80 
far. As per present assessment, the total estimated storage 
capacity of the various projects under construction is about 
76 BCM. Further. the State Governments have identified 
various other schemes for investigation and planning and 
the estimated storage for such schemes is about 108 
BCM. Government of India is providing central assistance 
to ttle State Governments through various schemesl 
programmes. such as Accelerated Irrigation Benefits 
Programmes (AIBP); Command Ar8a Development and 
Water Management (CADWM) Programme; National 
Project for Repair. Renovation and Restoration of Water 
Bodies directly linked to Agriculture etc. The National 
Common Minimum Programme (NCMP) of the UPA 
Government has laid due emphasis on irrigation. The 
Government of India also encourages raiiyvater harvesting 
and recharge to groundwater for conaervatlon ot water. 

The Ministry of Water Resources has constituted 
"ArtHicial Recharge of Ground Water Advisory Council-
under the Chairmanship of Union Minister of Water 
Resources with the objective to popularize the concept 
of artificial recharge among all stakeholders and Its 

• adoption. This Council comprlaes of experts from various-. 
Central MinistrlesJDepartments viz. Rural Developmentl 
Urban DevelopmentlAgriculturelEnvironment & Forestsl 
States/UTs/Financial Institutions/lndustries/Public 
Undertakings and renowned NGOeIsubject experts. 

{Tf1InsIIIlion} 

Strengthening of Consumer Rights 
Protection Syatem 

'544. SHRI PANKAJ CHOWDHARY: Will the 
Minister of CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government proposes to further 
strengthen the system of consumer rights protection; .and 

(b) if so. the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DtSTRtBUTION (SHRI SHARAD PAWAR): (a) Yes Sit. 

(b) (i) The scheme of "Computerization and COft1Md8r 
Networking of Consumer Fora In the country" 
(CONFONET) is under impIena1tation. aooording 
to which all the three tier consumer diBputes 
redreMal agencies. namely the. District Fora, 

State eommissiona and the National Commirlslon 
would be fully computerized. Furthennore. they 
would also be interconneeted. This would enable 

. them to access infonnation leading to quicker 
disposal. 

(ii) A scheme of 'Integrated Proje"t on Consumer 
Protec;tion' is implemented to provide financial 
support to supplement the efforts of the State 
Governments In order to strengthen the 
infrastructure of consumer fora so that a 
minimum level of facilities are made available -
to each consumer forum in the states for their 
effective functioning. 

(iii) The Government has increased the number of 
Members in the National Consumer Disputes 
Redressal Commission (NCDRC) to enable 
constituting additional Benches for speedy 
disposal of cases. 

{English} 

Productivity of CoHon 

*545. SHRI ABU AYES MONDAL: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether productivity of cotton in India is very low 
in comparison to the quality and quantity of yield per 
hectare In leading cotton producing countries; 

(b) H so, the reasons therefor; and 

(c) the steps taken to reach wortd levels In cotton 
production? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD MWAR): (a) and (b) Aa 
per the estimates of the International Cotton AdvIeory 
Committee (ICAD) publlehed In "Cotton This Month- of 
1 at May, 2007, India ranks. first in area under cotton and 
third in production in the wortd. But productivity of cotton 
In· India 18 lower than the wortd average and that of the 
leading cotton producing countries. 

The productivity of cotton in Incla Ie low due to the 
_one that about 68% 8188 under CGIIon Is ~. 
The crop is also prone to pests and disea888 apart. from 
use of poor quality seeds by the farm ... 
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(c) To improve productivity, production and quality of 

cotton. a Technology Mi.sion on Cotton (TMC) was. 

launched in February, 2000. Under thie Mi8aion, financial 

assistance is provided by the Govemment for development 
of varieties and prottuction technologies suited to various 

agro-climatic conditions of the country, production and 

distribution of certlfiedlhybrid seeds, transfer of technology 

through demonstrations, training of farmers and extenIIon 
workers, Integrated Pest Management, Insecticide 

Resistance Management, supply of sprayers, sprinklers, 

drip irrigation syst'Jms, development of marketing 

infrastructure and upgradatlon and modemization of 

gimlng and pressing factories to Improve quality of cotton. 

/Trsnm.fionj 

Procurement by PrMlte CompanlH 

·546. SHAMATI BHAVANA PUNDAlIl<RAO GAWAlI: 

SHRI RAGHUNATH JHA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 

AND PUBLIC DISTRIBUTION be pleased to state: 

(8) whether certain private companies have made 

advance payment to the farmers for procurement of wheat 
despite stringent provisions made by the Govemment to 

check excessive procurement; 

(b) if so, the details .thereof and the steps taken to 

check such excessive procurement; 

(c) whether the Govemment is unable to procure 

adequate quantity of wheat d!lSpite better production and 

payment of bonus in addition to increased Minimum 

Support Price (MSP) by the Govemment for procurement 

of wheat; 

(d) if so, the details thereof and the reuone therefor; 

and 

(e), the steps taken by the Govemmen& to hIcIde the ,.. 

situation and ensure adequate supply of wheat .in the 
country? 

THE MHIlISTER OF AGRICULTURE AND MINISTER 
OF CONSUM.ER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD PAWAR): (a) No report· 
regarding advance payment by private companiee to the 

farmers for procurement of wheat hal been recei¥ed in 
the Dapattment. 

(b) Aa per the pruent policy. farmera aN fraeto eell 
their produce to the Govemment a~  at the 

procurement price (Minimum Support Price plus bonus) 

or to the Private parties, as is advantageous to them. 
This ensure. remuneraltve price. to farmers. No 

quantitative restriction has been ~ on private parties 

for procurement of wheat, since this would be detrimental 

to the farmers' interest. However, in order to check 

speculative tendencies, a notification titled 'Wheat (Stock 

Declaration by Companies or Firms or Individuals) Order 

200r has been issued under the Essential Commodities 
Act. 1955 on 1.3.2007. The order provides that any 

Company or Firm or individual who purchases wheat 

beyond 50,000 tonnes during 2007-08 shall, fumish to 

the Central Govemment a return indicating the namel 

add..... of the company, quantity of wheat purchased 

and quantity of wheat held in stock. 

(c) and (d) Procurement of wheat Ia stiU in progress 

in major wheat producing States. As on 8.5.2007 the 

procurement of wheat in the  current Rabl Marketing 

Se.on (RMS) 2007-08 is 89.56 lakh tonnas as against 

91.21, Iakh tormes procured In RMS 200e-07. This shortt .. 
is due to late market arrlYals thla year, Htce harvesting 
of wheat in major wheat producing Stat. in RMS 2007-
08 was delayed as compared to lut year, due to rains 

in February and March, 2007 and al80 due to • higher 

percentage of manual halV8Sting of wheat in Punjab and 
Hacyana ... compared to last year. 

(e) The steps taken by the Government to tackle the 

situation and ensure adequate supply of wheat in the 

country for the requirements made the TPDS and welfare 

8Chemes are given in the enclosed statement. 

""""nt 

SIfIpS tllken by Ih8 Govemment to eMU", IIdf1qu11M 

IIIJPPIY of wfIHf In (RMS) 2007-118 

(i) The MSP for wheat was fixed at Rs. 750 per 
quintal for RMS 2007-08, an Increase of 

Rs. 100 per quintal, in order to encourage 
farmers to grow more wheat. Now, according to 
the Third Advanca Estimates of the Department 

of Agriculture and Cooperation, the estimated 

production of wheat is likely lobe 73.7 million 

tonnes in crop year 2006-07 compared to 

89.3 million tonnes in crop yea, 2005-06. 

(iI) An incentive bonus of Rs. 100 per quintal over 
and above the MSP is also being given in RMS 

2007-08. 
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(iii) A Committee of offIceralExpert8 was fonned to 
recommend an appropriate strategy for wheat 
procurement in RMS 2007-08, and the 
recommendations of this Committee have been 
acted upon appropriately by the Govemment. 

(iv) Import of 55 lakh tonnes of wheat was done In 
2006-07 which hu Improved the stock position 
01 wheat in the Central Pool and the wheat 
stocks (as on 1.4.20(7) were more than the 
buffer norms of 40 lakh tonnes at tha start of 
RMS 2007-08. 

(v) Wheat exports on private account have been 
banned upto 31.12.2007. Wheat exports from 
Central Pool are also banned. 

(vi) Decision was taken to release 4 lakh tonnes of 
wheat under OMSS in February and March 2007 
to cool the mart<et prices before the start of 
RMS 2007-08. 

(vii) 'The Govemment is keeping very close watch 
on domestic and intemational prices of wheat. 

(viii) A notification titled 'Wheat (Stock Declaration by 
Companies or Finns or Individuals) Order 2007 
has been Issued under the Essential 
Commodities Act, 1955 on 1.3.2007. The order 
provides that any Company or Arm or individual 
which purchases wheat beyond 50,000 tonnes 
during 2007-08 shall furnish to the Central 
Govemment a return indicating the name/address 
of the company, quantity of wheat purchued 
and quantity of wheat held in stock. 

(ix) Department of Consumer Affairs has extended 
upto 31st August, 2007 notification under the 
Ee Act enabling State Govemments to impose 
stock limit on wheat .and pulses. 

(x) Import of wheat on private account at zero duty 
has been permitted upto 31.12.2007. 

(xi) 13128 centers for wheat procurement have been 
opened by Government agencies in RMS 
2007-08 8& compared to 8985 centers in RMS 
2006-07. 

(xH) Senior OIfIcers of Department of Food and PublIc 
Distribution and FCI are frequently vIattIng wheat 
procuring States to personally asse.. the 
situation, ' 

(xiii) A decision hal been taken by the Government 
to import one million tonnM of whHI ,In IUttable 
tranches, by July, 2007. 

(xlv) In order to encourage wheat procurement In 
State8 like U.P., Madhya Pradesh, etc 
Commission to SocIetIeeI8ub-agents has been 
enhanced to 2.5% for RMS 2007-08 on the linea 
of the Arthiya ,Commis.ion In Punjab and 
Haryana. 

{English} 

Impact of ClimeUc Change on Water BodIe8 

·547. SHRIMATI RUPATAI D. PATIL: Will the 
Minister of WATER RESOURCES be pleased to etate: 

(a) whether the Government has made or proposes 
to make any study about the effect of climate change on 
the water bodies and water reaourcee In India; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a> and (b) RealiSing the need for proper 
assessment of the effect of climate change on water 
resources and flow characteristics, research on apecifIc 
Issues Including Impact 8S8888ment of climate change on 
water reeources has been undertaken by National lnatitute 
of Hydrology, Studies have also been taken up by other 
academic and research Institutions. The Ministry of Water 
Resources has also constituted a Standing Committee 
under the chairmanship of Member (River Management), 
Central Water Commission, the terms of reference of 
which, inter-alia, includes "Study implications of increased 
snow melting In glaciers on water availability and floods 
and their retreat through appropriate observation network 
and modelling technlques-. 

RegU'Mory Authority for Phsnna '"duMry 

-548. SHRI K.S. RAO: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the nature and number of dIsput .. between the 
major pharma companies and the Govemmenl noticed 
during each of the last three years; 

(b) the statue of new pricing mechanlam as major 
phanna companies are oppoeIng the reduction In prIoee 
of drugs; 

.(c) whether the Government propoHa. to aet up a 
Regulatory Authority for the Phanna Industry to 1nveaIIg .. 
Into cases of overpricing and flndze the settlement of 
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dues and to punish the companlea that violate the exl8ttng 

pricing policy on drugs; and 

(d) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 

(a) to (d) The prices of 74 bulk drugs specified In the 

First Schedule of the Drugs (Prices Control) Order, 1995 

(OPCO 1995) and the formulations based thereon are 

controlled in accordance with the provisions of the DPCO 

1996 by the National Pharmaceutical Pricing Authority 

(NPPA). NPPA regularly takes action against pharrna 

companies who do not Implement the prices flxedmolified 

by NPPA under the provisions of DPCO 1995 and this Is 

a continuOus and on going process. Disputes between 

pharma companies and Govemment arise when • Show 

Cause Notice Issued to a company for recovery of 

overcharged amount Is contested by it in a court of law. 

During the last 3 years about 40 dlsputelllitigations have 
arisen between major pharma companies and the 

Govemment on this issue. 

Keeping in view the directions of the Supreme Court 

in SlP No. 366812003 and in line with the declared 

objective of the Govemment in the National Common 

Minim!Am Programme to make available life Saving and 
essential drugs at reasonable prices to the poor, the draft 

National Pharmaceutic_ Policy-2006 proposes, iritBr .... 
that the basket for price control would be the essential 

medicines as contained in the National List of Essential 
Medicines, 2003. 

Draft National Pharmaceutical Policy was considered 
by the Cabinet at its meeting held on 11.1.2007. The 
Cabinet has referred the Policy to Group of Ministers 

(GOM). The First meeting of the GOM was held on 
10.4.2007. No time frame has been set for finalizing the 
National Pharmaceuticals Policy. 

At present NPPA is the regulatory authority to 

investigate cases of over pricing under the provieiona of 

DPCO 1995 issued under the Esaential Commodities Act, 
1955 (EC Act, 1955). In the EC Act, there is no provision 

for setttement of dues. 

Shortt.ll In Paddy Procurement 

*549. SHRI CHANDRA SHUSHAN SINGH: 

SHRI KAILASH MEGHWAl: 

WUltheMinister of CONSUMER AFFAIRS, FOOD 

AND PUBLIC DISTAtBUTtON be pleMedto Itate:· 

(a) whether there has been a shortfall in paddy 

procurement during the KharH marketing season 2006-

07; 

(b) If so, the details thereof and the reasons therefor; 

(c) whether the Govemment has decided to extend 

the period 01 giving Incentive bonus over and above the 

Minimum Support Price for the procurement of paddy 

during remaining part of the season; and 

(d) H so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD PAWAR): (a) Rice 

procurement In KharH Marketing s..on (KMS) 2005-06 
was an-all time high of 276.6 lakh tonn.. while the 

average rice procured In the last 3 KMS w .. 250.6 lakh 

tonnes. The procurement of paddy In the current KMS 

2006-07 Is 223.6 lalch tonnes (as on 9.5.2007) which Is 

4.5 lakh tonne lower than the paddy procured In KMS 

2005-06 In the corresponding period. As far as total rice 

procurement is concerned, the procurement of rice In KMS 

2006-07 (as on 9.5.2007) is 216.7 lakh tonn .. which 18 

16.8 lakh tonnes lower than the rice procured in the 

corresponding period ~t year. 

(b) The cIetaIls of stat.wIae procurement are enclosed 

as statement. The reason for I •• procurement In Punjab 

and Haryana Is due to reduced production on account of 

1888 rainfall In some districts. Slow arrival of paddy In 

U.P. and high market prices in West Bengal have aleo 

contributed to lower procurement in KMS 2006-07. 

(c) and (d) Ves, Sir. The Govemment  had declared 

a bonus of As. 401-per quintal over and above the MSP 

for procurement of Paddy during KMS 2006-07, which 

was applicable upto 31.3.2007. The same has been 

extended from 1.4.2007 in respect of a few states till the 

dates 88 mentioned below:-

(i) AnctIra Pradeeh, Chhatll8garh, 

Qrieea, Tamit Nadu and 

West Bengal 

(ii) Bihar and Kerala 

30.9.2007 

31.5.2007 
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eomp.l'IIIitItI PfD/Jff186 01 I'iotI ptlx:ulfll1llll1l (_ on !IIh Mil", 2(07) 

(In Iakh Tonnea) 

KMS 2008-07 (as on 9.6.2007) KMS 2006-08 (u on 9.5.2008) 

Levy Paddy Total Levy Paddy TOIa! 

Tradltlonel S ..... 
. 

Punjab 7.4 106.8 78.0 10.5 118.1 88.4 

Haryana 4.0 20.5 17.7 4.8 23.6 20.4 

Andhna Pradesh 32.4 2.2 33.9 28.5 0.8 28.1 

~ ota  43.8 128.3 121.8 .43.8 140.4 137.9 

Decent,..1eed Procurement ..... 

U.P. 14.7 9.4 21.0 18.6 10.6 25.e 

Chhattiagarh 1.3 36.8 25.2 3.8 36.' 27.8 

I 

Oriaa 1.9 19.0 14.8 6.3 7.4 11.3 

Tamil Nadu 0.0 15.8 10.8 0.0 10.7 7.2 

West Bengal 3.0 3.8 5.4 3.4 12.1 11.5' 

Uttaranchal 1.7 0.1 1.8 3.1 0.2 3.2 

Kerala 0.0 2.0 1.4 0.0 1.4 0.9 

~ ota  22.8 8S.S SO.O 35.2 78.2 87.8 

Non-Traditional ..... 

Bihar 0.2 7.1 4.9 0.5 8.1 4.8 

Maharaahtra 0.1 1.3 1.0 0.4 1.5· 1.5 

Madhya Pradesh 0.0 1.1 0.7  0.2 1;7 1.3 

Others 0.3 0.0 0.5 0.3  0.7 0.8 

~ ota  0.8 9.5 7.1 1.4 10.0 8.2 

TOTAL 87.0 223.3 21e.7 80.2 221.8  233.7 

Inatltutlonal er.dIt to F ....... (a) whdler me;oli1y of credit requirement of the 
farmera In met through 1nformaIInon-inatlulionel 8OUIC88 

-550. . SHRI A$ADUDDIN OWAlSI: like meney-..... Md ....... who ctwge "'Y high 
SHRI CHANORAKANT -!<HAIRE: rate of Intereet; 

WiH the ~  of AGRICULTURE be-pIeMed to (b) if eo, whether dIIIpitw ..vet'8I ~ 
state: by numeroue high 'evel COfftMltteee for prowidlng 
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at t t~  finance to the farmera the Government could 

nol ensure regular flow of institutional credit; 

(c) if so, the reaeons therefor; and 

(d) the steps takenlproposed to. be taken to provide 

the institutional credit at low rate· 01 interaet to the farmere 

~  the Eleventh Plan Period? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD PAWAR): (a) As reported 
.In the National Sample Survey Organization Report No. 

498 on -!ndebtednees 01 Farmer t:toueeholdl", 57.7% of 

the outstanc:til1g loan of Indebted fanners waa aourcec:I 
from formaJlinstitutional .~J  coneiatlng of banks, 

cooperative society and the' Government. The remaining 

42.3% of the .outstandIng loan were sourced from informall 

non-institutional sourc.,.s consisting of agrlculturel 

prof .. aronal moneylenders, trader, relatlv.. & frlenda, 

doctor, lawyer' etc. lind othe". 

(b) and (c) Do not ariM. 

(d) Govemment of India has decided that effective 

from Kharif 2006-07, farmers would receive CfOP loan .. 

7 per cent, with an upper limit of Rs. 3 latch on the 

principal amount and the Govemment of India would 

provide necessary interest subvention to the banke and 

National Bank for Agriculture and Rural' Development 

(NABARD) for ttiis purpose. Accordingly, Government of 

India Is providing 2% interest subvention to Commercial 

Banks, ~t  Banke and Regional Rural Banke 

(RRBs) for their own funds in providing crop loan to 

fanners at 7% rate of interest, hi addition, the Govemment 

is also providing subvention to. NABARD in respect of 

the concessional refinance given to the cooperative banks 

and RRBs. As per the announcement made In the Union 

Budget 2007-oe, the 2% interest subvention scheme' for 

short-tenn crop loans will continue during 2007-oe: 

Ethanol ProductIon In Sugar MUI. 

• 
·551. DR. K. DHANARAJU: Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBllC 

DISTRIBUTION be pleased to stat.: 

(a) whether the Union Govemment has received some 

proposals from the existing sugar factories to set up c0-

generation plants for producing electricity and for 

manufacturing ethanol; 

(b) if so, the details thereof; 

(c) the number of proposals approved, pending and 

rejected 88 on date; and 

(d) the ,...,.. for rejection of the propouIIln each 

ca88' 
• 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAO PAWAR): (a) and (b) V ... 

Sir. A Statement-I indicating the details of the propoeala 
for loana from Sugar o-Iopment Fund (SOF) for setting 

up of projeCta for cogeneration 01 power and production 

01 ethanol received from exlellng sugar factorl.. (who 

have been allotted 'plant code number' by the 

Govemment) during the previous year 2008-2007 and 

cunent year Is enclosed. 

(c) Receipt of applications for SDF loans for 

consideration of the Govemment, through the Standing 

Committee on SDF, Is an on-golng process wherein caH8 

are examined and loans sanctioned or. rejected throughout 

the year. Out of the applications received during 2008-

2007, poIItIon of prapoaal8approv8d, ptIndIng or rejected 

Is .. follows: 

Number of propouII approved 

Number of propouIa rajected· 

Total nllTlber of propouls' pencIng u 

on date (including. previouI years) 

5 

3 

21 10 

(d) No proposal for ethanol projects has been 

rejected. The re •• onl for reJectlonl in cue of 
cogeneration projects have been Indicated in the 

Statement-II encIoaed. 
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....... " 
The names of sugar mills who have applied for SDF loans for pr0ject8 for bagaaee based cogeneration of power 

and production of ethanol during the period from 1.4.2006 to 1.5.2007. 

S.No. 

1. 

2. 

3. 

4. 

5. 

Name of Sugar unit 

2 

MIs. Shree Renuka Sug ... Ud., Wlage 
Burlatti, Athani Kookatnur Road, Tal. AIh8ni, 
Distt. Belgeum, Kamataka. 

MIs. Mawana Sugars Ltd., Tltawi, U.P. 

MIs. Mawana Sugars Ltd., 
Nangalamal Sugar Complex. Distt. Menut, U.P 

MIs. DSM Sugar AamoH (Unit or Dhampur 
Sugar Mills Ltd.,) AamoII, Mol1lClabad, U.P 

Mis. Dr. Baba Saheb Ambedkar SSK Ltd., 
Tal. & Diatt. Osmanabad, Mah. 

6. MIs. NCS Sugars Ltd., Latchayyapeta Sitanagaram 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Mandai Vizianagaram DiBtt. A.P. 

Mankapur Chlnl MUls, (Unit of Mia BaJrampur Chini Mills Ltd.), 
Mankapur, Distt-Gonda, U.P. 

MIs. Chamundeahwarl Sugars Ud., 
Bharathinagara, Distt. Mandya, Kamataka 

Mia. DCM Sriram CoaaoIldated Ud., 
Village + P.O. Harlawana Distt- Herdal U.P 

Upper Ganges Sugar & Industries Ltd., 
Seohara, Distt- Bijnor, U.P. 

Mis. Dwarlkeah Sugar Industries Ltd, 
Unit Dwarlk8shpuram, Distt-Bijnour, U.P. 

MIs. Rana Sugars Ud. VIllage BuUar .Sevian, 
Tahsil- Saba BakaIa. Distt. Amrltaar, Punjab 

MIs. Kallukurichi-II Coop. Sugar Milia, Vlliupuram, 
Tamil Nadu. 

Mia. Bajaj Hlnduatan Ltd (unit Thanabhawan, 
Tehell, Thanabhavan, Distt-Muzaffamagar, U.P. 

Mis. Bajaj Hindustan Ud., Budhana, DIatt. Muzaflamagar, U.P 

Date 0; receipt 

3 

1.4.2008 

24.4.2006 

24.4.2008 

5. 5. 2006 

21.6.2006 

1.7.2006 

4.7.2008 

12.7.2008 

8.8.2006 

8.8.2006 

14.8.2006 

13.9.2006 

6.10.2006 

6.10.2006 

6.10.2006 



13 VAISAKHA 24, 1929 ~ 74 

2 3 

16. MI •. Bajaj Hinduatan Ltd (ur-It Klnaunf), Dtstt-Meerut. 57 U.P. 2.11.2006 

17. Mis. Bajaj Hlndustan Ltd (unit Pali), Olatt. Lakhlmpur Kheri 2.11.2008 

18. Mis. Bajaj Hinduatan Ltd (unit GagnauiO. Distt· Saharanpur U.P. 2.11.2006 

19. MIs. Baja; Hindustan Ltd (unit BiIaI). Diatt-Bijnour. U.P. 2.11.2006 

20. Mis. Bajaj Hinduatan Ltd (unit Khamberkhera), 2.11.2006 
Tahsil. Distt-Lakhimpurkheri. U.P. 

21. Mis.. BaJaj Hlnduatan Ltd (unit· Barkhera). Tehell, Di8tt·PWbhit, U.P, 2.11.2008 

22. MIs .Kasar Enterprises Ltd, Sugar factory at Baheri. Dlatt-Bareilly, U.P. 8.11.2008 

23. Bharat Sugar Mills (A unit of Upper Gangee 22.1.2007 

Sugar & Inc:iustrIea Ltd.) SldhwaUa, Diatt-GopaIganj, Bihar. 

24. Mis. Chilwaria Sugar Division (CSD). Unit of 15.2.2007 

Simhaoli 8ugarI Ltd., Dian. Bharaich, UP 

25. Mis. Chadha Sugars (P) Ltd.. ViHage Malayaia. The 26.2.2007 

Dhanaura, Diatt. J.P. Nagar. UP 

26. MIs. The Malegaon SSK Ltd,. Shlvnagar, 11.4.2007 

Tal-Baramatl. 'DIsH-Puna, Maharashtra 

27. Mis. Ultam Sugar Mills ltd., Barkatpur. Distt. Bijnor, UP 13.4.2007 

28. MIs. Madhucon Sugar; and Power Industries Ltd., 18.4.2007 

Rajeswarapuram, Dian., Khammarn. A.P. 

29. MIs. Ra;shree Sugars & Chemicals Ltd., Unit 1.6.2007 

a ~ , Glng.. Taluk, Distt. Wlupuram, Tamil Nadu 

P." B-Elhllnol Ptr:i«* 

1. MIs. Sri S.C.M. Sugars Ltd., Mandy. Diatt. Kamataka 15.9.2006 

2. MIs. Simbhaoii Sugar Milia Ltd., sugar unit 18.9.2006 

. Brljnathpur, Distt. Ghaziabad, U.P. 

3. MIs. Kothari Sugars and Chemicala Ltd., 29.9.2006 

Trichy District, Tamil Nadu, 

4. MIs. The Sekearia Biswan Sugar Factory Ltd. Distt. Sitapur. U.P. 13.11..2006 

S. MIs. Shrea Ganesh Khand Udyog Sahakari 11.12.2006 

Mandli Ltd., DisIt. Bharudl, Gujarat. 

6. MIs. Bajaj Hlndustan Ltd (unit Khanberkhera. 23.1.2007 

Tehait. DtsIt·Lakhlmpurlcheri, U.P. 

1. MIa. Bajai HindustanLtd (unit Gagneuli), DiItt: S8haranpur 23.1.2007 
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8. 

9. 

Mis. Harlnagar Sugar Mille Ltd., DiaIt. W'" CMmpaIWl, Bihar. 

Mis. unam Sugar Milia Ltd., Barkatpur, Oiatt. Bijncn, U.P. 

21.2.2007 

20.3.2007 

18.4.2007 10. Mis. Madhucon Sugar and Power Indultries Ud., 
Rajeswarapuram, Disn., Khammam, A.P. 

The names of sugar milia whose ~t o a for baguse baNd cogeneration projects were rejected during the 
period 1.4.2008 to 1.5.2007 and the reuone therafor. 

SI.No. Name of SUgar unit Date of receipt Reasons 

1. Mis. Dr. Saba Saheb Ambedkar SSK Ltd., 21.6.2006 

Tal. & Disn. Osmanabad, Maharuhtra 

Rejected due to non availability of required 
quantity of baguIe, tor the proposed capacity 

of cogeneration plant. 

2. MIs. Rana Sugars Ud. Tetwll-a.--B.... 13.8.2006 

Dlsn. Amrltsar, Punjab 

Rejected due to non avall8blllty of required 

quantity of bagasse for the· praposed capacity 

of cogeneration  plant. 

3. . Mis. KaJlukurichi-1I 900p. Sugar Min., 5.10.2006 RejecIed _ tha project does not come under 

the purview of Sugar Development Fund (SDF) 
Rules, 1983. 

Vitlupuram, Tamil Nadu 

*552. SHRI N.S. V. CHITTHAN: WHI the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION be pleased to state: 

<a) the details of the storage capacity of godowns in 
various States being run by Food Corporation of' India 

(FCI) through private sector partk:Ipation. Sbde-wiee; and 

(b) the benefits likely to accrue to FCI through such 

private participation? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD PAWAR): (a) The Food 

Corporation of India mainty uses its own godownI for 
storage of foodgrains. However, the FCI at.o hires 
godowns from private parties directly .and through the 
State Warehousing Corporations (SWCs)lState AgencIes 

under the Seven Yeal"l Guarantee Scheme (SYGS). 

DebIt .. of the godowns hired by Fel under the SYGS 
are given in the encIoaed statement. 

In addition, Govemment of India has approved the 
National Policy on Bulk Handling, Storage and 
Transportation of foodgrains under 'Build-Own-aperate' 
(800) Scheme. The details of the storage capacity to be 
created ooder BOO Scheme are given in the enclosed 
Statement. 

(b) The following benefits are likely to accrue to FCI 
on account of hiring the private godowna: 

(i) FCI does ~ have to construct godowns at aft 
the requleIte locations where hiring of smaller 
capecity resuIIa In administrative convenience 
and economy of scale. 

(iI) ExpencIIunI on ide capacity and manpower is 
avoided .. the storage capaciIy is hiI8d on need 
... and IUIpIUa capaciIly is dehIred. 
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The details of the capacity of godowns in variouI Statal being UI8d by the Food Corporation of India through 
priv-participation-Sta: 

State 

Bihar 

Jharkhand 

Ori888 

west Bengal 

AaNm 

Haryana 

Jammu and Kuhmir 

Punjab 

Rajasthan 

Uttar Pradesh 

Uttranchal 

Maharashtr. 

Madhya ·Pradeah 

Chhattisgarh 

Andhra Pradesh 

Total 

0.48 

0.26 

0.16 

0.68 

0.37 

0.92 

0.11 

2.83 

0.18 

0.20 

0.06 

0.49 

0.37 

0.06 

'.n 

(poeitton as on 1.4.2007) 

(1tgureI In Iakh tonnM) 

Godowna got conetn.Icted 
by SWCI/State Govt. 
under 7  V ..... GueiMtee 
Scheme by private petty 
tor UM by the Fel 

7.73 

32.10 

17.10 

57.43 

Under Build-awn-Operate (BOO) Scheme, 5.50 I8kh Mr. .1108 are to be created at followfng locations: 

Location8 

Bass Depots Moga (Pb) 

Fitild DtIpoI 

Chennai (TN) 

Coimbatore(TN) 

Bangalore (KTK) 

Cifcuit-I Circul-li 

Storage liz. (MT.) Locations 

2,00,000 s.. 0tt/pDI8 K.tthaI (Hr.) 
s.. DtIpt1I6 

25,000 Nevi Mumbai 

26,000 Hooghly (WB) 

26,000 

Storage liz. (Mr.) 

2,00,000 

50,000 

25,000 
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{English} 

Prlcee of S",I 

·553. SHRI SANTOSH GANGWAR: win the Minister 
of STEEL be pleased to state: 

(a) whether the Imposition of export duty on Iron ore 
in the recent Budget is likely to increase the prices of 
steel products; 

(b) if so, the details thereof; 

<c) whether there have been repreeentatlonl received 
from the mining industry and from the ateel companies In 
this regard; 

(d) if so, the details thereof; and 

<e) the details of the steps takenlbeing taken by the 
Government to keep the prices of ateel under control? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
<a) No, Sir. 

(b) Does not arise. 

(c) and (d) Yes, Sir. The views of the mining industry 
and the steel industry on the levy of export duty on Iron 
ore are contrary to each other. While the mining industry 
has opposed the Imposition of export· duty on iron ore, 
steel industry has supported the levy of duty on export 
of iron ore. 

<e) In a liberalized environment, the market forces 
determine the prices. A Steel Price Monitoring Committee 
has howevar been conatituted in the MinIStry of Steel to 
monitor the price movement. 

Wheat Production 

·554. SHRI RAKESH SINGH: 
SHRI JYOTIRADITYA M. SCI NOlA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of wheat production in the country 
during the current year; 

(b) whether a reduction in wheat production has been 
recorded this year; and 

(c) If so, the reasons therefor and the measures 
taken by the Govemment to deal with the situation? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) The 
estimated production of wheat during 2006-07 Is 73.70 
million tonnes (3rd Advance Estimate - 2006-(7) which is 
4.35 mUlion tonnes higher than the production of 89.35 
mUHon tonnes (Final estimates) recorded during 2005-06. 

(c) Question does not arise. 

{English} 

Public Distribution Sy ...... 

*555. SHRI SUKHDEV SINGH DHINDSA: 
SARDAR SUKHDEV SINGH LIBRA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Public Distribution Sy8lem (POS) ... 
failed to achieve the desired results to meet the 
expectations of the consumers; 

(b) if so, whether the Government propoees to review 
the entire PDS afresh; and 

(c) if 80, the details thereof and the action taken in 
this regard so far? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) No, Sir. 
TPDS is supplemental in nature and aims to meet about 
50% needs of foodgrains of targetted households. At 
p ... ent, 35 kg. of foodgrains per month, per household 
are supplied through TPDS. This scale of issue of 
foodgralna 0 35 kg. per household was Introduced in 
April, 2002 and Is stili continued. 

The trend of offtake of foodgralna under TPDS has 
shown an increase as below: 

Aft India basis 

(Iakh toMes) 

OIItake of foodgralna year-wise 

2002-03 ~ 2004-05 2005-06 20Q6.07 

200.86 239.31 293.55· 311.05 313.79 
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The Antyodaya Anna Yojana (MY) was launched in 

December, 2000 for 1 crore poorest of the poor families, 

The AAV scheme covers the poorwt among BPt. tam ..... 
The scheme has been expanded thrice aince then. At 

present 2.50 crore families are estimated to be eligible 

for the scheme. The number of families identified has 

risen to 2.39 crore by April, 2007. The Government 

provides them foodgrains at a highly subsidized rate of 

Rs. 2 per kg. for wheat and Rs. 3 per kg. for rice. The 

Central Issue Prices of foodgralns under TPDS have aleo 

not been revised  since July, 2002. 

(b) and (c) There were, however, complaints about 

diversionlleakages in the system. To get independent feed 

back for corrective action, the Government got evaluation 

studies conducted by Programme Evaluation Organisation 

(PEO) of Planning Commission (March, 2005) and by 

ORG Marg (September, 2005). These studies have 

revealed considerable leakage of foodgrains in TPDS In 

some States. The Central Government, In coneultation 

with State Govts.IUT Administration has drawn up a Nine 

Point Action Plan to strengthen the TPDS by curbing 

leakage and diversion of foodgrains meant for PDS. All 

StateslUT GovGmments have been requested to take 

necessary immediate .action on this action plan. 

Review of the functioning of the Targeted Public 

Distribution System to improve Its efficiency, accountability 

and effectiveness is an ongoing procees. Implementation 

of the Action Plan is being monitored by the StateIUT 

Govemments and by' Central Govemment. 

StrenAthentng of Agrlcultu ... t Untv .... m .. 

*556. SHRI C.K. CHANDRAPPAN: Will the Minister 

of AGRICULTURE be pteaaed to state: 

(a) whether the Government proposes to strengthen 

the Infrastructural requirements of the AgrIcultural 

Universities in the country; 

(b) if so, the details thereof, State-wise; 

(e) whether the Government has identified the areas 

which need to be strengthened; and 

(d) if so, the steps 80 far taken to priorttiH thOle 

areas? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

.DISTRIBUTION (SHRI SHARAD PAWAR): (a) Agricultural 

Education being a state .ubject, strengthening 

Inhatructure in State AgrIcultural Universities is mainly 

the responsibility of Sta.. Government.. The IndIan 

Council of Agricultural R .... rch (ICAR) extends only 

Hmlted financial _Istanee for the purpose to address 
quality and relevance of agricultural education and to 

provide academic excellence in a ~ t a  universities. 

(b) A Statement shOWing financial 888IsIance provided 

by the ICAR during the last five years mainly for 

.modernization and strengthening of academic blocks, labe, 
farms, library, experimental units, host_, technology cells, 
examination cell, new gIrls hostels, intematlonal host ... ; 

establIshment of niche are.. of excellence centre., 

experiential learning units; purchase of state of art 

equlpmente, faculty updaUng programm.. and student 
related activities like fellowships, contingency for practicals, 
textbooks, placement cell, counseling, teaching aida, study 

tours and other amenltie. state-wise/unlverslty-wise Is 

enclosed. 

Also, the Govemment of India providee special grant 

to agricultural univereltia8. The d8ta11s of such epecial 
grant provicled to agricultural univeraities is as under.-

1. Special grant of Rs. 68 crores announced by 
the Prime Minister for eatabllehment of Sher ..... 

KashmIr University of Agricultural Sclancee & 

Technology, Jammu. 

2. Special grant of R.. 100 crore to Punjab 
Agricultural University by the Ministry of Rnance 

for an Institution of excellence to a distinguished 

institution acknowledgment of ita pioneering 

contribution to the green revolution. 

3. Special grant of Rs. 50 crore to recognize 
excellence to Tamil Nadu Agricultural University, 

Coimbatore by the FInance Minister. 

4. Special grant of Rs. 50 crore to recognize 

excellance to Gobind BaHabh Pant University of 

Agriculture & Technology, a t a~  by the 

Finance Minister. 

(c) Ves, Sir 

(d) The ICAR extendl financial a.slltance to 

agricultural univera1tie8 in priority areas identified through 

the proce8888 Oke annual Vice Chancellors' Conference, 

IX Plan High Power Review Committee, IV Dean'. 

Committee Report and Planning Commission approach 

paper on agricultural research and education. 
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Fund ptr)*'«/ ID ~ unIw,.II.$ duIing 1M IMt 5 yMIS (10th p/wI) 
for 1M $1IfIng/INIniRg MId dtwWopmtInt of II{IIit:uIIIInI MIut:6IitJn 

SlNo. StatalUnivel1ity 2002-03 2003-04 2004-06 2006-08 200I007 

2 3 4 5 6  . 7 

AIHIft 

1. Assam ~ aJ University, Jorhal 36.79 32.73 188.00 800.00 1457.37 

Andhra PI'IIIIIh 

2. Achatya NG Range Agricultural University, Hyderabad 262.81 286.91 ..44 352.38 101'.97 

3. Sri Venkate8wara Veterinary Univeraity, Tlrupati 0.00 0.00 450.G9 

81htr 

4. Rajendra Agricultural Univefsily, PUll 190.00 228.50 181.00 310.00 131UO 

Chlltllgll'h 

S. Indira Gandhi Krillhi V.WI VICtyaIaya, Raipur 185.00  159.00 172.00 440.19 1019.80 

Guflrlt 

6. Sardar Krushinagar Dantiwlda AgricuIturaJ University, Dantiwadl 21S.00 233.00 73.25 225.00 5Z6.20 

7. Anand Agricultural University, Anand 0.00 0.00 83.25 224.00 750.00 

8. Mavsari Agricultural University, Navsari 0.00 0.00 82.25 225.00 875.00 

9. Junagarh Agricultural University, Junagarh 0.00 0.00 82.25 225.00 830.00 

..,.. 
10. Chaudhary Charan ~ Haryana Agricultural Univellily, Hear 180.39 240.67 381.48 858.97 1388.97 

HlIIIIChII PrIdeIh 

11. Ch. Sarwan Kumar Krilhi VISWI Vldyalaya, Palarnpur 206.79 205.99 182.25 872.82 117&.63 

12 Dr. Y.S. Pannir Univeraity of HortIculture , Foraatry, Solan 110.00 111.50 152.00 809.80 1558.70 

Jammu and "-tImit 

13. Sher+Kashmir University of ~ aJ Sciences & Technology, 130.00 135.75 151UIO 455.00 905.00 

Jammu 

14. Sher+Kashmir University d AgficuIturaI Sciences I Technology, 14.38 107.68 1591.00 2701.81 3425 .• 
8rinagar 

~ 

J' 
, 

1S. Birsa Agricultural UnIversity, RandIi 145.00 247.00 191.00 . 640.00 1131.58 
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2 3  4 5 6 7 

KMIIt8III 

16. University of Agric:uIturaI Sc:iencaI, BIngIkn 203.96 211.03 347.29 457.21 942.58 

17. University of Agric:uIluI'aI ScItncII, DhatWId 1 •. 37 192.26 384.41 370.01 144.37 

18. Camataka Veterinary, Animal and Filherill ScitnctI UniverIIty, BidIr 0.00 0.00 0.00 150.00 458.00 

KII'III 

1$. Cerala Agric:uIturaI University, Thrillur 170.00 244.00 340.00 402.24 1139.00 

IIIdhya PrIdIIh 

20. Jawaharlal Nehru Krilhi V.. Vidyllaya, JabtIpur 185.00 218.60 188.00 846.30 1537.79 

MIhIrIItnI 

21. Dr Balaeaahib Sawan! KokIn Kriahi VidyIpIIIh, DIpoII 140.00 110.00 170.00 381.00 618.00 

22. Maharahtra Animal & FiIhtrtIa. Sc:itnces UniverIIly, Nlgpur 130.00  141.00 383.00 212.70 841.25 

23. Marathwada Agricullunll University, Parbhani 142.80 153.18 215.25 389.39 330.18 

24. Mthalma PhuIt Krishi VidyIpttth, Rehuri 140.00  184.50 162.00 445.00 807.24 

25. Dr P\IIIIIlbrao DtIhmuIrh KrIIhI VIIwa Vidylllya, AkoIa 115.00 134.50 152.00 381.00 946.00 

Ort ... 

26. Orissa Univtrlity of Agriculture & Technology, EhIbMIIhwar 147.00 153.50 182.OC 568.75 1214.00 

Punjab 

27. Punjab Agricultural Univtl'lity, L.uctIiana 248.94 257.48 578.47 481.39 91U7 

26. Guru Angad Dev VeItrinary and Animal ScitnctI UrMIIIly, 0.00 0.00 0.00 592.00 

luclliana 

AIjIsthIn 

29. Rajasthan Agricultural UniverIity, BIIcIntr 172.89 175.50 150.00 418.00 889.00 

30. Maharana Pratap lJrWtIIity of AgricuIIutt & Tec:hnoIo!w, Udlipur 213.51 182.52 441.28 806.39 1015.94 

1'ImII NIdIt 

31. Tamil Nadu Agricultural University, CoimbIIDr8 185.00 214.00 308.00 388.50 1034.50 

32. Tamil ~a  Veterinary & Animal SciIncII UniverIIly. 0ItnnIi 115.00 125.75 150.00 437.00 727.50 

UltIr PnIdIIh 

33. ARlhabed Agricultural InstIlule, AIIahabId dItmtd UniftIIily 43.19 53.75 40.00 99,93 132.00 
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2 3 4 5 8 7 

34. Chandra Shekhar Azad University 01 Agriculture & Technology, 200.00 270.50 189.00 896.25 883.30 

Kanpur 

35. Dean Dayal Upadhaya Veterinary & AnImal Sciencee UrMIIIt.y. 120.00 150.50 122.00 229.00 524.10 

Mathura 

36. Narenclradeo Univellily of Agriculture & Technology, Faizabad 140.00 179.00  145.00 3IiO.00 612.00 

37. Sardar Ballabh Bhal Patel University of Agridure & Technology, 180.00 204.00 114.50 164.00 568.52 

Meerut 

UttranchaI 

38. GB Pant· University of Agriculture & Tech, Pantnagar 236.19 258.87 237.46 828.09 1547.01 

Welt 8.ngal 

39. ~  Chandra Krishi YI8W8 YIdyaIaya, Mohanpur 94.00 106.06 135.00 371.85 801.80 

40. Uttar Bang Krishl VI8W8 Vldyalaya, Coochbehar 90.00 109.75  114.00 489.00 588.50 

41. W86t Bengal University of Animal & FIShery Scianoes, Kolkata 190.00 175.75 118.00 250.00 320.50 

Total 5467.01 8173.61 9162.79 19186.58 37980.70 

42. Indian Agricultural Research Inatitute, New Deihl 80.22 76.00 .;" 75.00 138.00.:. ~ 276.00 

43. National Dairy Research Inatitute, Kamal 70.24 58.00 26.00 104.00 502.50 

44. Central Institute of FISheries Education, Mumbai 35.25 46.00 52.00 33.00 327.00 

45. Indian Veterinary Research Institute, lzatnagar 52.18 86.00 47.00 199.00 286.001 

Total 237.89 241.00 200.00 474.00 1391.50 

46. Aligarh Muslim University, Aligarh 46.33 34.00 23.00 54.50 110.00 

47. Banaras Hindu University, VIranasi 47.86 34.00 41.00 154.00 259.50 

48. Vishwa Bharli, Srinikllln 0-.00 19.00 21.00 43.00 77.50 

49. Magaland University, Mecizipherna 0.00 0.00 0.00 50.00 354.50 

SO. National Academy 01 Agricultural R_rdl and Management, 0.00 0.00 0.00 0.00 77.00 

Hyderabad 

Total 95.99 87.00 85.00 301.50 878.50 

51. Central Agricultural University, Imphal 1554.00 2295.00 2688.00 547'.00 8049.00 

Grand Tolal 7354.89 8801.61 12133.79 26438.08 48299.700 
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(Tf'lJns/ation} 

Non-Procurement of RapeMed, 
Muetard (Ral) by NAFED 

'557. SHRI HARISINH CHAVOA: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether National Agricultural Cooperative 
Marketing Federation of India limited (NAFED) is not in 
a position to purchase rapeeeed, multard (raI) from the 
farmers due to shortage of godowns; and 

(b) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) No, 
Sir. National Agricultural Co-operative Marketing Federation 
of India Limited (NAFED) has made arrangements for 
procurement of Fair Average Quality (FAQ) of rapeseedI 
mustard seed from the farmers at the Minimum Support 
Price (MSP) of RS.1 71 5/- per quintal during Rabi crop 
season of 2006-07 including the space for its storage. It 
has been reported by NAFED that during the current 
Rabl crop season, the prices of mustard seed are 
generally ruling above MSP. However, NAFED has 
procured 20,840 MT mustard seed under PSS during 
Rabi 2006-07 season in the States of Rajasthan, Gujarat, 
Madhya Pradesh, Chhatisgarh and Punjab from the 
farmers through State Cooperative Marketing Federations! 
Oi/seeds Growers Cooperative Federations wherever the 
prices ruled below the MSP. 

{English} 

PrOpoaal. under National Coestal 
ProtectIon Project 

*558. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) the details of the proposals received for approval 
under the National Coastal Protection Project; and 

(b) the time by which approval and financial 
assistance would be released for them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI J~ PRAKASH NARAYAN 
YADAV): (a) and (b) Schemes for anti-sea erosion works 
are planned and implemented by the respective State 
Governments. Realizing the importance of such works. 
the Central Water Cornmission requested the State 
Governments to identify the critical reaches and submit 
suitable proposal with a view to prepare a scheme for 
seetUng extemal funding. State Governments of Andhra 
Pradesh, Goa, Gujarat, Karn.taka, Kerala, Mahar.shtra, 
Orissa, Tamilnadu, West Bengaly Union Territory of 
Lakshadweep and Pondicherry have submitted the 
proposals. The details are given In the enclosed 
Statement. Based on the proposals received from the 
State Governments, a concept note was prepared and 
forwarded to Department of Economic Affairs (DEA) for 
identifying a suitable external funding agency. The DEA 
has forwarded the concept note to Asian Development 
Bank (ADB) for consideration. The ADB has approved 
administering technical assistance to the Government of 
India for technical studies on "Integrated Coastal 
Management and related Investment Developmenr. An 
ADB Inception Mls.ion visited the States during 
September-November 2006. An ADB Fact Finding Mission 
visited three States namely Maharashtra, Goa and 
Karnataka during April-May, 2007. The decision about 
financial assistance by ADa is dependent upon the 
evaluation by the Mission. 

sr.tem""t 

Name of 
the State 

Andhra 
Pradesh 

Dtltllils 01 Propo8II/s If!lCtllvtHlIrom StIlle GovtlmmtH7IS1UTS lor Inclusion in ths 
schsmtl lor SHking 8)(/emlll funding 

(1 ) 

Detalls of wol1<a Included 

2 

Construction of ... wall near 
beach erosion at uppada and 
nearby villages near 
Kakinada 

Amount of the 
proposal 

(Rs. In em .... ) 

3 

35.85 

Locations/District included in 
the proposal 

4 

Uppeda and nearby villages near 
Kaklnada and some places In West 
Godavari and Krishna Districts. 
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Goa 

Gujarat 

Kamataka 

Kerala 

Maharashtra 

Orissa 

MAY 14, 2007 

2 

(2) Protection arrangements from 
sea erosion to Chinnagollapalem 
(v) in West Godavari District 

(3) Fonnation of tidal bank to 
Protect the villages of 
Kruthivennu Mandalam in 
Krishna District 

(4) Repairs and Restroration of KET 
and Kona Tidal banks of 43 km. 
long in Krishna District 

(1 ) Conbstruction of sea wall 
(7.50 km) Tiswad! Talukas. 

(2) Reformation of sea wall 
(1.50 km) 

(3) River Bank Protection Works 
(4.00 km) 

(4) Reformation of damaged 
River Bank Protection Work 
(3.00 km) 

Anti-Sea-Erosion Works 
(61.295 kms) 

(1) Construction of sea wall 
(49.875 Km) 

(2) Reformation of Damaged sea 
wall (24.955) 

(1 ) Construction of 8M wall 
(52.065 km) 

(2) Construction of groine 
(21 nos) 

(3) Reformation of sea wan 
(59.448 km) 

Construction of Bunda for AntI 
Sea-Erosion works (72.38 KM) 

(1) ConIWction of Sea WaH at 
open ae,.ches (66.20 KM) 

(2) Col'l8WCtion Qf sea wall at 
mouth of rivers (23.35 KM) 

3 

55.00 

400.22 

291.716 

216.96 

193.801 

304.517 

92 

4 

Pemem, Bardez, Salcllte, Canacona, 

Some place In Val.ad, Nav .. ari, 
Surat, Bharuch, Jamna..-r, 
Bhavanagar, Amarell, J""agarh, 
districts. 

Some plaOM in Mangalore, Udupi 
and Kundapur Taluku in Dakahine 
Kannade District and Bhatksl, 
Honnavar, Kunta, Ankola and Karwar 
Talukas In Uttar Kannad District. 

Some places In Thiruvanathapuram, 
Kollam, Alappuzha, Ernakulam, 
Thrissur, Manjerl Kozhikode, 
Thaleseery, Ka8argode Divisions. 

Some places In Mumbal, Mumbai 
Suburban, Thane, Raigad, Ratnagri 
and Sindhudurg Diatricta. 

Some placea in Ganjam, Purl, 
Kenclrapera, BafaIora, Jagatalnghpur 
and Bhadrak District. 
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Tamil Nadu 

West Bengal 

Puducherry 

Lakshadweep 

2 

Construction of , 3.824 lans of 

sea wails/groins 

Construction of 10.75 kms of 

beach protection works and 

36.50 kms of bank protection 

works in the tidal reaches of the 

rivers. 

Providing replenllhmentl 

reformation Md ltandardlzation 
of rock revetment In Pondicherry 

region (5.40 km) and Mahe 
region (1.00 km) 

72.57 kms of anti sea erosion 

works 

ReguIMory Mechllnlam for the Environment Sector 

*559. SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHfU ANANDRAO VITH08A AOSUL: 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state: 

(a) whether the World Bank has asked India to 

strengthen its mUlti-stake holder partnership and public 

participation in the environment sector as reported In 'The 

Hindu' 'dated April 11, 2007; 

(b) It so, whether the Government propoeee to eJCP8nd 

the 'regulatory mechanism to match the needs of the 
economy anet successful global practices and to increase 

the capacity and accountability of the en"lronmental 

regulator to keep pace with growing mandates and 

demands; and 

(e) If so, the steps taken by the Govemment In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 

MEENA): (a)' The World Bank  in Its report released in 

3 

167.692 

256.23 

25.50 

142.307 

4 

Some plaoes In Chennal 

North, Kancheepuram, Cuddalore, 

Nagapattlnam, Thloothukudi, Tirunelveli 

and Kanykumarl dlstrlcts. 

Some places In 24 parganu (South), 
24 Parganas (North) and Olgha. 

Some places in Pondicherry, Mahe 

region. 

A part of coastline in the I.net of 

Agatti, Amini, Andrott, Bitra, Chetiat, 

Kadmat, Kelpenl, Kavarattl, KiItan and 
Minicoy. 

April 2007 titled, ·Strengthenlng Institutions for Sustainable 

Growth Country Environment Analysis for India" has 

Identified the need to strengthen multi-stakeholder 

partnership and public participation In the environmental 

sector. The report recommends devetopment of a plan 

and Its execution on a long term national baals for 
supporting participation of ali the stake-holders In 

environmental management. 

(b) The GO'Iemment is aware of the need to expand 

the regulatory mechanlems to match the needs of growing 
economy and make It consistent with global beet prac:tlce8. 
It is consistently strengthening various regutatory and 

administrative mechani8ms including the Incentive 

mechanilms at the dlspoeal of en"lronmental egenciea. 
The Government has been reviewing end exploring new 

regulatory programmes currently being practiced In 
developed countries, and has Introduced different 

approachee for dlHerent categories of polluting sourc .. , 
particularly targeting actiYItiea, other than Wge point 
sources, that cause 8ignlficant c:umulative environmental 

~. Some of the current prograrnIMI inoIude tIective 
packagaa for eluate,.. of Small and MedIum Enterprius 

that combine focused enforcement dOlts with extensive 
outreach and compliance auiatanoe, recognizing the ".t 
diveralty of regulated 80urce. in applying national 

discharge standards. 
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(c) The Government is taking a number of steps to 

strengthen the capacity and accountability of environmental 

regulators to meet the growing demands. Re-engineering 

of the Environmental Clearance process was undertaken 

from the year 2001 onwards culminating in New 

Environmental Impact Assessment NotHication issued on 

14.9.2006. The objectives of this NotHication were to make 

the ~ o ta  Clearance process effective, efficient 

and decentralized. Further, to mitigate the impact on 

environment, a provision for Environment Impact 

Assessment study has been made in the above 

Notification in order that impacts of development projects 

are identified and mitigation measures formulated at the 

planning stage of the project. Apart from theae, the 

Government is working to enhance capacity building for 

pollution management and providing resources and 

international knowledge to the environmental agencieal 

other stake-holders. 

/Translation} 

EmploYHS of Media Organl_tlons under EPFS 

*560. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: Wi" the Minister of LABOUR AND 

EMPLOYMENT be pleased to state: 

(a) the number of employees of media organiaatlona 

in the country who have been covered under Employees 

Provident Fund (EPF) Scheme, State-wise; 

(b) the number of employees out of the above who 

are regulat1y making payment of their subscripUon to the 

fund; and 

(e) the names of organisations against whom legal 

action is being taken for recovery of provident fund 

subscription? 

THE MINISTER OF STATE OF THE MINISTRV OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): (a) and (b) As per available information 

1,21,410 employees of mediaorganizatlona .... covered 

under the EmpJoyees' Provident Fund Scheme out of 
which contribution In respect of 1,06,611 employees is 

being received regularly. The details are given In the 
enclosed Statement-I. 

(cy The names of the organizations agaInII whom 

legal aottOn is being taken for recOY8l'Y of provfclent fund 
subscription are given the enclosed Statement"''' 

s"".",.nt , 

~  status 01 AIIIdis ~ o  undtN IhII 

EPF .. MP Act, 1952 

SI.No. Name 01 Region 

1. Andhra Pradesh 

2. Bihar 

3. Chattisgarh 

4. Deihl 

5. Goa 

6. Gujarat 

7. Himachal Pradesh 

8. Haryana 

9. Jharlchand 

10. Kamataka 

11. Kerala 

12. ~a ~ a 

13. Madhya Pradesh 

14. North East Regions 

15. Ori ... 

16. Punjab 

17. Rajasthan 

18. Tamil Nadu 

19. Uttaranchal 

20. Uttar Predelh 

21. West Bengal 

Total 

NIInber 01 

empIoyeea 01 

mecIa 

orgRaIion 

in the 

COWIIry 

COVIIId 

IIIder EPF 

SdIIme 

15,588 

1,198 

766 

10,8n 

583 

1,695 

48 

284 

na 

3,674 

9,414 

36,304 

2,903 

1,765 

1,033 

11,939 

1,198 

768 

9,882 

583 

1,695 

48 

284 

511 

3,674 

8,552 

33,941 

2,271 

1,488 

972 

5,859 3,872 

2,300 2,300 

12,519  12,519 

280  280 

8,581 . 8,274 

4,983 3,584 

1.21,410 1,06.611 



97 VAISAKHA 24, 1929 (Sskcl) 10 OutlSlions 98 

Region-wise ·dHIiJI of MHf.t 0tpI/z8II0ns unt:Mr 1M 
EPF & MP Act, 1952 

SI. Name of 

No. the Region 

2 

1. Bihar 

2. Delhi 

3. Jharkhand 

4. Kerala 

5. Maharaahtra 

Name of organizations 

against whom legal 

actIon8 taken 

3 

1. Mis. Newspaper & 

Publications 

1. Veer Arjun 

2. Associated Joumal Ltd. 

3. Zee Interactive Multimedia 

4. Jain Studloa 

1 . Samprati Prakashan 

1. Muslim Printing & 

Publishing Co. 

2. Indian Express (M) Ltd. 

3. Janmabhumi Dally 

4. Veekshanam Publishing 

5. Kerala Times 

6. Jeevan Teleca8tlng Corpn. 

7. Mangalam Publications 

India (P) Ltd. 

8. Malayalam Communi-

cations Ltd. 

1. Akshar Communications 

2. Business India Ltd. 

3. Microwave Communi-

cations Ltd. 

4. Clothesline Media Pvt. Ltd. 

5. Tele Video Communication 

Ind. P. Ltd. 

6. Jalva Media Ind. P. Ltd. 

7. DSJ Communications Ltd. 

8. Venus Multimedia P. Ltd. 

9. Symeom Communication 

10. Valuable Media P. Ltd. 

11. Vidarbha Publications 

12. Dally Rashtraahakti 

6. Madhya Pradesh 1. Navin Duniya Press 

2. The Hitwada 

3. Hindi Express 

4. Nav Bharat Preas 

5. Dainlk Jagran 

2 3 

7. North East Regions 1. Dalnik Sonar C8char 

2. Ajir Asom 

3. Rajashree Publications 

4. Ramdhenu Prakashan (P) 

Ltd. 

8. Oriasa 1. Matntbhumi 

2. Swarjya PI"888 
3. Utkal Sambad Prakashan 

(P) Ltd. 

4. Expreas Publication 

S. Prajatantra Prachar Samity 

6. Dainik Asha 

9. Punjab 1. Hind Press 

2. Hind Samachar Ltd. 

10. Uttar Pradesh 1. DA Chetna Prakashan 

11. Wnt Bengal 1. The Statesman 

2. Amrlta Bazar Pati.fka 

3. Sanchari Samachar 

4. Aaja Bholl 

Input Coat of Sugarcane 

*561. SHRI HARIKEWAL PRASAD: 

SHRI V.K. THUMMAR: 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the Govemment has worked out the Input 
cost of sugarcane production; 

I (b) if so, the details thereof and the per hectare 

Input coat of sugarcane recorded during each of the last 
three years, State-wlee; 

(c) the States where the said coat Is less or higher 

along with the reasons for the high or leu Input coat; 

and 

(d) the reaction of the Union Government thereto? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD ~ (a) and (b) The 

coat of cultivation and per quintal COlt of production of 
sugarcane i8 worked out based on ·Comprehenslve 
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Scheme tor Studying the Cost ot Cultivation of Principal 
Crops in India- Implemented through the State Agricuttural 
and other Universities, on annual basis. The details· of 
the latest available estimates of input costs measured in 
terms of expenses incurred in cash and kind including 
rent paid for leased-In-land of sugarcane cultivation in 
the major States during the years 2004-05 to 2006-07 is 
given in the enclosed Statement. 

(c) and (d) As can be observed from the Annexure, 
lowost input cost of RI. 18,845.56 per hectanI was noticed 
for Uttar Pradesh during 2004-05 and highest Re. SO,382.80 
per hectare for Maharuhtra during the same year. The 

Major Sugarcane growing States 2004-05 

Andhra Pradesh 31879.42 

Haryana 20508.02 

Kamataka 38873.48 

Maharashtra 50382.80 

Tamil Nadu 42167.96 

Uttar Pradesh 18845.58 

cost differences are due to tectOrs like crop duration, 
technology adopted, inputs used and their prices, the 
proportion of planted and ratoon sugarcane etc. 

In order to ensure that the farmers get remunerative 
prices for their augarcane crop, Govemrnant announces 
the Statutory Mininun Price (SMP) of· Sugan:.ne 8V8IY 
year. Some States aIao announce State Advised Prices 
over and above the SMP. Further to Incr ... e the 
production and productivity of sugarcane, ual8tance is 
provided to State. for demonstration and training, 
implement., s •• d muttlplicatlon and drip Irrigation 
Infrastructure. 

(Rs. per Hectare) 

2005-06* 2OO6-Or 

40248.78 35179.01 

28147.88 27184.34 

38425.78 39808.47 

48788.24 49211.33 

47814.79 45125.89 

22944.59 23852.03 

·Projected Costs by CommIasion for Agricultural Coats and Prioea (CACP) 

Note: 1. A2 COlt of cultlYIItIon Include. all expenses In cash and kind on seed, fertilizer, Intgatlon, twrn.n, animal & machine labour 
atc. Including rant paid for leuecHn lend. 

2. FL: Imputed value of family labour. 

Review. of Working of CAPART 

5048. SHRI RAGHUVEER SINGHKOSHAL: WID the 
Minister of RURAL DEVELOPMENT be pleased to .... : 

(a) the details of the activities being canted out by 
the CouncIl for Advancement for People'. Action end Rural 
Technology (CAPART) In Rajasthan aJongwith schemes 
during the last three years; -

on regular basis; 

(c) If '.0, -the deteIIs theraof; 

(d) the details of propoaaJa tying pending in CAPART, 
regton.wtae; and 

(e) the rell80nl for such pendency? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a)\ The main activities 
which are being carried out by CAPART In Rajasthan 
pertain to construction of houses with amokele.. chulhas 
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and latrines, excavation/renovation of water storage tanka, 
leveling and improvement of land for agriculture, 

afforestation, construction of low cost latrines, instaUation 

of hand pumps, training programmes for sa" employment. 
construction of vermi-compost pita. construction of fuel 

efficient crematoria. cultivation o~ medicinal planta. 

organization of gener", awareness camps, construction 

of check dams. organization of Gram Shree Melas etc. 

These activities are being taken up tmder various 8Chemes 

of CAPART such as Public Cooperation (PC), 

Advancement of Rural Technology Scheme· (ARTS), 

Organization of Beneficiaries (OB), Innovative Rural 

Housing (lRH). Watershed Development (WSD) etc. 

The schemes sanctioned to the NGOs in Rajasthan 

State during last three ~ toge4her wllhb total amount 

sanctioned and released are indicated in the enclosed 

Statement I. 

(b) and (c) Yes. Sir. In order to streamline the 

functioning of CAPART. a review Committee was .. t up 
by the Govt. in the year 2002 under the ohairmaMhip of 

the Secretary (RD). Sued on the recommendations of 
the Committee. some of the steps which CAPART· has 

taken related to re .. tructurmg the National Standing 

Committees and re-defining the financial powers of 

different authoritieslcommtlteea in CAPART. Further, a 

Committee under the Chairmanship of Shri Vinay Shankar 

was constituted to look into the aspect of delay In hancling 

projects and procedural bottIen8cb and suggest measures 
for streamlining the functioning of CAPART. The 

Committee submitted its report along with various 

recommendations for streamlining the functioning of 

CAPART. CAPART has initiated measures to implement 

the recommendations of the Committee. 

(d) 2180 proposals are pending In various Stat .. as 
on 7th May, 2007. The details are given in the enctoaed 

Statement II. 

(e) The main reason for pendency relates to lack of 

e8sentlal Information/documents in respect of Project 

Proposals, the obtaining of which from the voluntary 

organisations located in  remote areas take. lot of time. 

The eligible project propoeats, however. are under varioue 

stages of process viz. acrutlny. pre-funding appraisals and 
for consideration of National Standing CommltteelReglonal 

Committee concemed. 

""""ent I 

S.Ne. Scheme 2004-05 

Amount 

Sanctioned 

1. ARTS 4832942 

2. PC 1781821 

3. os 585000 

4. Others" 200000 

ARTS • Advancement of Rural Technology Scheme 

PC • Pubtic Cooperatton 

Amount 

Released 

4368478 

1781821 

565000 

200000 

OB- Organization of Benelcilwlee of AntI-poverty ProgIwnme 

Amount 

S8nctioned 

1118800 

8286575 

Amount 

Relelaed 

1072250 

3200202 

7494857 

Amount 

Sanctioned 

201849n 

47371200 

~ 

9887494 

(Amount In Ra.) 

2006-07 

1993764 

1830560 

5010547 

"01her schemes Include Natural Resource Development & Management (NRDM). Rural Intrutructure Development Scheme (RIDS). 

Aural Industrialization. Income Generation & MeI1cet Accea8 (AliMA). Gramln VIku AndoIan (GVA). TecMoIogl .. for Rural DeV'8lopment 
and Promotion of tntorntiOn Techndogy (TRDIT), Human Reaource Devetopment (HRD) and Empowerment of Women. SClST & 
Oisadvantage Groups & for peraon with dItabIlWes in RUM! Are .. (EWSCD). 
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1 2 3 

SMM-wistl No. 01 PtopOIMI6 PMdIng (_ on 7.6.01') 27. 

28. 

Uttar Pradeah 558 

43 

69 

SI. No. Name of the State 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

2 

Andhra Pradesh 

Assam 

Arunachal PradeIh 

Bihar 

Chhatlagarh 

Chandlgarh 

Delhi 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kuhmlr 

Jharkhand 

Kamataka 

Kerala 

Madhya Prade8h 

Maharuhtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamilnadu 

Tripura 

No. of Propoula 
Pending 

3 

248 

92 

6 

151 

3 

48 

157 

30 

28 

21 

133 

93 

58 

28 

122 

5 

2 

30 

112 

30 

86 

1 

28 

17 

29. 

30 

31. 

Uttaranchal 

West ·Bengal 

Goa 

Pondicherry 

Total 

• 
1 

2180 

/E"fI/IIIIIJ 

80ft &.oM. to Com ....... for RaD 

5049. CH. MUNAWAR HASSAN: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Council for ScIenIIfIc andlnduatrtal 
R .... rch (CSIR) h .. been aanctIonIng huge .mount of 
loft loan. to varioul companle. for r .... rch .nd 
development; 

(b) If 10. the details thereof; 

(c) the parametere adopted for sanctioning of loan; 

(d) the number of companies to whom the amountl 
of loans granted. the period of loan and the name of the 
project; 

(e) the preaent _tus of the recovery of loan; 

(f) whether any companies have gone .Ick after the 
grant of loans; and 

(g) If 80. the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPil 
SIBAl): (a) and (b) Yes Sir. CSIR under the New 
Millenniwn .lndIan Ttchnology Leaderehip Initiative (NMfTU) 
progrwnme provides soft loan to industry with 3% Interest 
for pureuing R&D for well focused projects. in public-
private Partnership mode. The details of the loan released 
in dlferent projects are given in the encIoeed Statement. 
The loan 18 repayable in 10 yearly I .... lments aIongwith 
Int..... after completion of the project. 
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• Companies registered In India and having more 
than 50% of ,hereholding by Indians/Non-
resident Indians; 

• The company must have an R&D Centre. 
registered with the Department of Scientffic and 
Industrial R .... rch (DSIR). Govemment of India. 
If not. the firm undertakea to take .. to get 
its R&D Centre so recognized within 12 months. 

• Upto two projects of any company are supported 
under the NMITLI Scheme at any given time. 

(c) For selecting Industry Originated Projecta the 
procedure is very exhaustive. It starts with a pr888 
advertisement in leading national daDies and personal 
letters to a large number of Industries. The propoaaJa so 
received are then screened and shortlisted by a broad 
baaed committee. The shortllsted proposals ant then 
segregated into broad groups of disciplines and referred 
to three individual experts in the area for their aaaeument 
and rating on a 1 to 10 scale (ten being highest and 
one being the lowest). The top rated one or two proposals 
in each group are then taken for development of focused 
proposals with the help of domain experts. The propoaala 
so developed ant then preeented to the High Power 
Committee (HPC) for consideration and recommendation. 
Based on the recommendation of HPC. the Goveming 
Body of CSIR approves the proposals. UsuaRy. on an 
average less than 5% cl the proposals are funded under 
the scheme. The eligibility for sanctioning the loan to the 
industry interalia includes: 

(d) and (e) The loan ha. been granted to 23 
companies. The details of loan released and amount 
refunded so far are shown In the enclosed Statement. 

S.No. Project Name 

2 

,. 5 & 25 kw decentralized power packs 

2. Latent M. TubarcuIoaiI: New Targets. 

3. 

4. 

5. 

Drug Deliv8/Y system. blcHnhancers 
and therapeutics 

Nano-material catalysis and associated 
process technology for alkylalionl 
acylationlnnration of well identified 
industrial chamicals. pre-reforming 
of Iydro-carbons and sulphur 
removal «50 ppm) from 
petroleum fuels 

Versatile. portable PC basad soItwart 
for bioinformatics 

Clinical studies of an oral herbal formulation 
for treatment of psoria&ia 

(f) No company has SO far reported sick. 

(g) Does not arlae. 

Company Name 

3 

Sud-Chamia Inda Ltd., New DaIhi 

Lupin Ltd. 

Sud-ChemIe Inda Ltd.. New Delhi 

TCS. HydarabId 
JaIIja Techn. Bang. 
m.. Secu1d'bad 

Lupin Ltd.. MumbaI 

Apper. 
loin 

4 

50.00 

1018.00 

95.00 

954.00 
24.00 
40.00 

918.00 

(Ra. In lakha) 

SanctIoned 
loin 

5 

50.00 

1018.00 

95.00 

854.00 
24.00 
40.00 

915.116 

Loan 
refunded 

upto 
31.3.2007 

6 

20.45 

38.57 

309.33 
6.83 
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2 3 4 5 6 

6. Development 01 novel biotech .1tIBIapeuIIc BBlL 855J)O 560.62 
molecule-Lyalaphin 

7. MlcIObioIogical conversion of Erythromycin Alembic Ud., ~  28.50 28.60 11.54 
to Clarithromycin and other novel 

biologically active molecUles 

8. Novel molecular diIgnoItic8 for eye diIeaIeI LOPL, Punt 14.75 14.75 
and low vision enhancement devices Xcyton D ~, . .BenQllore 75.12 89.56 

Intra Ocular 0.00 

9. Recombinant approach to pIOduce l-llnolanic AYIItha Gqrelne 268.00 303.50 
acid and docouhuanoic ICid (DHA) In 

sunflower and yeast 

10. A cost effective SImple OffIce Computing Encore Software 330.00 320.00 38.30 
(Solcomp) platform to replace PC 

11. A PC based high-end 3D visualization Strand GenQmics, Bangalore 192.80 186.40 70.71 
plattorm for computational bioIogy-'DarIhee' 

12. Improved Genome Annotation Through a TCS, Hyderabad 291.00 194.00 
Combination of Machine l.eamlng end 

Experimental Meth0d8: PIaImocIium 

falciparum As a CUa Study 

13. Development 01 Novel Fungic:ides ARC, BqaJore 280.00 118.29 

14. Novel Express System BIocon 40.30 28.20 
ShanthIi Bio\IIch 34.16 34.12 

15. DMIopment of Globally competitive 'Triple-PIay' DIvinet 938.75  938.75 

Broadband Technolog'f 

16. Martett IIIdIng 01 SofComp and MobIIiI to Encore Software 537.00  537.00 

develop widHlnging ~  U WIll 

a. increue awarene&l 

17. Development of an integrated micro PCR 8iotach 806.37 450.41 
. system with·1n-litu tdeI dIIIcIIion 

18. Novel formulation for treatment 01 pulmonary lupin Ltd. 443.00 213.00 

tuberculosis • clinical Iludies 

19. Development 01 high Ihroughput marlcer JI( Agri, HyderabId 843.10 .211.20 

assisted selection syttemI lor imprMmenI 

01 drought tolerance and fibre quality 

f81ated trails in CatIon 

20. Novel method tor cIMIopnnt 01 8-type 'M:hIw 8ic11ch. Hyd 414.70 288.10 

Natriuretic pepIde (8NP) for .... 

and treatment of COl'" MIlt ...... 
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2 3 .. 5 6 

21. Development of Next Generation· PIaIma 0iIpIIy SamteI Color, Ghaz. 2083.00 1000.00 
Technology a 50" High DefInition (HO) TV 
prototype 

22. Development of ctUpaet for ..... snor Virtual wire tech, NO 460.00 137.00 
networks based on ultra-wide band teahnologv 

23. value added polymeric rnat8riaII from renewable Godavari, Mumbai 485,00 210.00 

resources: Lactic acid and lactic acid baled 

polymetS 

Total 

P1JbIlc Sector Sa ... Abroad 

5060. SHRI G.M. SIDDESWARA: win the MInIster 
of FINANCE be pleued to ..... : 

(a) the number of branches of the Public Sector 
banks presently operating in foreign countries; 

(b) the number  out of them running in 108888; and 

(c) the money for th .. e banks have to pay to 

Govemment of that country where they have their branch! 

branches? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) There 

are 109 brancheelunlts of public sector banka functioning 

overseas, as on February 28, 2007. 

(b) Reserve Bank of India has reported thai three 

overseas branches of State Bank of India and one each 

of Bank of India and Bank of Baroda were Nnning In 

IOS888 as on March 31, 2006. 

(c) The foreign offices of Indian banks have to pay 

statutory dues as per the regulatory requirements of the 
respective host countries, Including payments relating to 

tax on profits, fees for renewal of licence, etc. 

Co-opentlve Group Hou8lng Soot... In DelhI 
5051. SHRI AVINASH filA I KHANNA: Will the 

Minister of URBAN DEVELOPMENT be pleased to state: 

(a) the details of Co-operative Group Housing 

Societies (CGHSs) allotted' land by Deihl Development 

Authority (DDA) from 1997 to 2004; 

7829.75 9018.36 485.73 

(b) whether recorda/credentials of societies we,. 

verified; 

(c) If not, the ruaons therefor; 

(d) the details of the CGHSs In DelhI. that have 
submitted partlcul818 for draw of lots to Registrar, Co-

operative Societies, Deihl a o t~ their. date of 
8ubmission of document I; 

(e) whether any time limit ha. been fixed for 

Registrar, Co-operdva Societies to clear the proposals 

for alotment; 

(f) If so, the detds thereof; 

(g) whether any Group Houelng Society has been 

cleared by Regilltrar, Co-operatlve Societies for allotment 

of fla19 in DeIhl; ~  

(h) If not, the raMOna therefor? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 

S. JAIPAL REDDY): <a) to (c) The Delhi Development 
Authority (DDA)· hu :nformed that during the period from 

1997 to 2004, 101 Co-operalive Group Housing Societies, 
as per the enclosed Statement, were allotted land. . 

DDA has further Informed thai It allots land to the 

societies cleared/recommended by the 01ftc8 of Registrar 

of Co-operatlve Societies (RCS), Govt. of National Capital 
Territory of Deihl (GNCTD). 

(d) RCS, GNCTD has stated that out of these 101 

societies, the following 80CietieI have submitted proposaJa 

for draw of lots but have not supplied the documents 81 

required under the prollisione of the Delhi Co-operative 

Societies (DCS) Act and Rules and the directives iaaued 

under Rule n of DCS Rules 1973: 
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SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

Year 

1997 

1998 

MAY 141 2007 112 

Name of Society Date of submlaaion 
(e) and (f) No time limit has been fixed by the RCS. 

However, the Society is required to .ubmit complete 
documents in compliance with the directives iaeued from 
time to time by the RCS and a8 per circular dated 
30.09.2005 for verification of the proposal for draw of 
flats and after scrutiny, the proposal Is sent to a committee 
appointed under Rule 77 of DCS: Rul.. which 
recommends the list to DDA. 

Chinar 

Consulting Engineers 

15.02.06 

13.07.06 

24.07.04 Asha Deep 

Shiam 

Diamond Square 

Bharat Jagrlti 

Sat yam 

Karuna Vlhar 

Crown 

Jei Bhawani 

Sanmetl 

Pragatlsheel 

Appu Enclave 

New Rashtriya 

SI.No. 

2 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

28.08.04 

March, 07 

April, 04 

28.03.05 

Information Is 
being collected 
from RCS, 
GNCTO 

(9) No, Sir. 

(h) The RCS, GNCTD have informed that most of 
these Societies have enrolled members In violation of 
Rule 24(2) of DCS Rules, 1973. The issue of enrolment 
of members by Societies in violation of Rule 24, (2) of 
DeS Rules 1973 il sub judic8. The Court has directed 
CBI/Crime Branch and the RCS to enquire Into such 
allegations. Further, almost aU the societies which were 
allotted land during 1997·2004 are being Inveetigated by 
the CBI on the directions of Hon'ble High Court In CWP 
No. 10068 of 2004 titled YogIraJ Krishna CGHS Vs. DDA 
& Others. The proposals for draw of lots cannot be 
considered without the direction of the High Court. The 
societies have also not submitted the documents required 
as per the provisions of the DCS Act and varioul 
directives issued under section 77 of OCS Rules by the 
GNCTD from time to time in spite of the reminders iuued 
by the RCS office . 

.. ,."..nt 

N6mtI8 oIl1N1 Sot:ItIIiatI AIIoIttId land by DDA Gines 1l1li7 

Dwarka Dheerpur Viswas Nagar 

3 4 5 

NIL NIL 

Anant 

Appu Enclave 

Apni 

Asha 

Brahma (Bihar) 

Bhagwati 

Baroda House 

Bairwa Bhartl 
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2 3 4 5 

9. Sharat Jagrat I 

10. Belur 

11. Chlnar 

12. Crown 

13. Consufting Engg. 

14. Diamond Square 

15. Dharam 

18. D.J.A. 

17. Dhanpothwar 

18. Guliatan 

19. Guru Ram Dass 

20. Himachal! 

21. IRCON 

22. Jai Bhawanl 

23. JanakNr 

24. Jhelam Arorvansh 

25. Jamie (Shabad) 

26. Karor 

27. Kanak Durga 

28. Karuna V1har 

29. Manokamana 

30. Mahavlr 

31. Maharaja Saini 

32. Nistade 

33. Navel Tech. 0Ifice1"l 

34. Niji 

35. New Rutriya 

36. Pragatisheel 

37. Quetla 
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2 3 4 5 

38. Rashl 

39. Raj Vihar 

40. Ramen Vihar 

41. Sahman V1har 

42. Shivani 

43. Shiv Shankar 

44. Seema 

45. Shrl New Anamika 

46. S.B. Youth 

47. S8tyam 

48. Shrl Durga 

49. SalVa S8tyam 

SO. SalVa Sanghl 

51. Sunny Valley 

52. Shrl Ganesh 

53. Shrl Shiyam 

54. Samrat Ashoka 

55. Vijay 

56. Vlshrantlka 

1999 NIL NIL 

2000 NIL NIL 

2001 1. Bhartlya Asharya Nee! Gagan 

2. Chltrakoot Dham Bankman'. AIankrit 

3. Durga Pooja Indian Staticals SalV 
Institution Kalyan 

4. Delhi State Newspaper Living Joint 

5. Gulshan·e-Iqbal Lok Prlya 

6. I.D.C SalVOttam 

7. Inclan Alr11ne8 Cargo Sri Ram Dev 
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2 3 

8. Jan Vlkas 

9. Mahe;an Shree 

10. New Avantlka 

11. People Conservative 

12. Pram Milan 

13. Shree Radhakriahna 

14. Vasuclhare 

15. Bhagwati 

2002 Nil 

2003 1. Arvind 

2. Chancier Lok 

3. Lords 

4. N.T.P.C. Employees 

5. Railway Une StaH 

6. Roop Villa 

7. Slueth 

8. Sea Shaw 

9. Saptapami 

10. Nlahat 

11. Om 

12. Sri Sanmatl 

2004 Nil 

Total 83 

NABARO ·AaIetanoe to Hlm.chlll PnIdHb 

5052. DR. COL. (RETo.) DHANt RAM SHANDIL: 
Will the Minister of FINANCE be pleued to atate: 

<a) whether the National Bank for Agriculture Md 
Rural Development (NAMAD) hu unc:IIoMcI loan to 
Himachal Pradesh for construction of rural roadI. bridgal 
and new irrigation projects etc. during the year ~: 

(b) if so, the details thereof; and 

4 5 

Shahnaz 

Shanyouth 

Safdaljung 

Shantanu 

Sheel (ROM Merry) 

Uttar Sharet Govt. 
Employees 

Plilwal 

New Anamlka 

Nil Nil 

Nil Nil 

Nil Nil 

15 3 

(c) the total amount MnCtloned and released to 
Himachal Pradesh for rural Infrutructure In the State? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE {SHRI PAWAN KUMAR BANSAL): (a) and (b) 
V., Sir. NABARD hal eanotioned loan to Himachal 
Pradnh for conatfUCtlon 01 ""aI roads, bridge. and 
irrigation project., etc. under Rural Infra.tructure 
Development Funci (RlDF) cUing the year 2008-07. The 
detaiII are _ followa: 
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SI. No. Activity 

1. Minor Irrigation 

2: Rural Roads 

3. Rural Bridges 

4. Flood Protection 

5. Watershed Development 

6. Rural Drinking Water Supply 

7. Animal Husbandry 

Total 

(cl Since inception of RIDF in 1995-96, NABARD 

has sanctioned a total of 3780 projects with an assistance 
of Rs. 1,513.64 crore to Himachal Pradesh. As against 

this, an amount of Rs. 994.93 crore only has been availed 

by the State Govemment upto 31 March, 2007. 

Fluorosis Mitigation Centre 

5053. SHRIMATI JAYABEN B. THAKKAR: Will the 

Minister of RURAL DEVELOPMENT be pleased to refer 

to the replies given to Unstarred Question Nos. 1404 

and 1607 on August 04, 2006 and December 01, 2006 

respectively and state: 

(a) whether any decision 80 far has been taken in 

the matter of establishment of Fluorosis Mitigation Centre 

(FMC) in the country 

(b) if so, the details thereof and if not, the' reasons 

therefor; and 

(c) the time by which it is likely to be established 

Indicating the present status thereof? I 

THE N ~  OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU): (a) to (c) Yes, Sir. It has been dacided to set up 

Regional Fluorosis Mitigation  Centres at Gandhinagar and 

Hyderabad by way of upgradatlon of existing Institutions. 

In this regard, the respective State Govemmentt have 

been requested to send their detailed propoSals for 

strengthening the identified institutions. . 

RIDF loan sanctioned during 2006-07 

No. of projects Amount In Rs. Crore 

152 46.22 

86 111.51 

25 20.37 

3 24.58 

28 2.31 

72 65.15 

288 S.85 

654 273.99 

/Tf'Bns/Slionj 

Construction of Dwelling Units 

5054. SHRI MAHAVIR BtiAGORA: Will the Minister 

of HOUSING AND URBAN POVERTY ALLEVIATION be 

pleased to state: 

(a) the details of. dwelling units constructed under 

'Housing for all' scheme during the last three years, State-

wise; 

(b) the expenditure Incurred on construction of these 

dwelling units during the said period; 

(c) whether finance under the scheme has been 

provided by HUDCO; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY ALLEVIATION 

(KUMARI SEWA): fa) There is no such centrally 

sponsored scheme namely 'Housing for all' under this 

Ministry. However, the Govemment halaunched the 

Jawaharlal Nehru National Urban Renewal Mission 

(JNNURM) to assist cities and towns in taking up housing 

and Infl'llstructural faclllttes for the urban poor In 63 cities 

in the country under the Basic Services to the Urban 

Poor (BSUP) Programme. In relation to non-MIssIon cities, 

the Integl'llt8d Hot.eing and Slum DeVelopment Programme 

(IHSDP) has been launched with the objective of providing 
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housing and slum upgradation with a heallhy and enabling 
environment in terms Of basic infrastructure factlltiee. Both 
BSUP and IHSDP are under Implementation since 
December, 2005. 

(b) to (d) Does not arise in view of reply to (a) 
elbo" , 

Namrup Th8rma' Power Project 

5055. SHRI M.K. SUBBA: Will the Minister of 
POWER be pleased to state: 

(a) whether a Detailed Project Report for setting up 
of a 110 MW Namrup Thermal Power project has been 
submitted to the Union Government for financial 
assistance; 

(b) if so, the details thereof; 

(c) whether any foreign 888lstance has been lOught 
in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (8) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Smuggling of High Speed 01 ... 1 

5056. SHRI KULDEEP BISHNOI: Will the Minister 
of FINANCE be pleased to state: 

(8) whether there is rampant emuggJIng 01 High Speed 
Diesel (HSD) into India via Gujal'at and Maharuhtra 
coasts; 

(b) if so, the details thereof aIongwith estimated loss 
to the exchequer on account of customs duty; and 

(c) the steps taken by the Government to check 
smuggling of HSD into the country? 

THE ,MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The details of the cases booked for smuggling of High 
Speed Diesel (HSD) Into India via Gujarat and 
Maharashtra coasts for the lut three yeal'8 are as follows: 

Vear 

2004-05 

2006-06 

2006-07 

No. of cases 

5 

5 

(RG. in cro .... ) 

Revenue Involved 

3.16 

4.07 

The above figures do not indicate that there Is 
rampant smugging of High Speed Diesel (HSD) into India. 

(c) All field formations including Directorate of 
Revenue Intelligence have been alerted to prevent and 
thwart any attempt to Smuggle High Speed Diesel (HSD) 
into the country. 

Fo ...... tlon of BIInJdng Code 

5057. SHRI ASADUDDIN OWAISI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India In February 
2006 formed the Banking Codes and Standards Board of 
India (BCSBI) with an aim to evaluate, supervise and 
enforce observance of the code by banks; 

(b) if so, whether the commercial banks continue to 
violate the Reaerve Bank of India norms in regard to 
acknowledgement of cheques; 

(c) whether some banks charging RI. 10 for 
acknowledging cheques at countel'8; and 

(d) if 80, the detall8 thereof and steps takervbelng 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHAt PAWAN 'KUMAR BANSAL): (a) Ves, Sir. 
The ReMrve Bank of India (RBI) together with 11 other 
baoke In India has iet up the Banking Codes and 
Standards Board of India (BCSBI) In February 2006 to 
monitor and ensure that banking codes and standards 
voluntarily adopted by banks .ra adhered to, in letter 
and spirit, while providing services to individual C&MIomers. 
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(b) to (d) No such instance hal been reported by 
RBI in this regard. 

Banks have been allowed to fix the service charges 
for various types of services rendered by them, with the 
approval of their Board of Directors, with effect from 
September, 1999. However, RBI has advised banks that 
while fixing service charges for various type of services 
provided by them, they should ensure that charges are 
reasonable and not out of line with the average OO8t of 
providing these services. Further, banks have also been 
advised to ensure that the customers with low volume of 
activities are not penalized. In case of any violation of 
extant guidelines of RBI by a bank, appropriate regulatory 
action is taken by RBI. 

/Translation} 

Jhuggl Dweller. In Urban A ..... 

5058. SHRI HANSRAJ G. AHIR: Will the Minister 
of HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(I) whether the Government of Mahlrashtra has sent 
any proiiieaIl8tIking sWaidy for providing accommodation 
to the poor Jhuggi dwelle ... In urban areas of the State; 

(b) if so, whether the Union Govemment has taken 

any decision regarding the approval of said proposal and 

allocation of funds for the purpose; 

(c) If so, the details thereof; and 

(d) the detail& of the amount demanded by the State 

Government and the amount approved and actually 

allocated by the Union Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY ALLEVIATION 

(KUMARI SELJA): (a) Yes, Sir. 

(b) to (d) The details are given in the enclosed 

Statement. 

Statement 

Scheme 

Basic Services 

to the ~ 

Poor (BSUP) 

Intergrated 

Housing and 

Slum Development 

Programme (IHSDP) 

/English} 

Maude ~ ProJect 

No.of 

Detailed 

Project 

received 

33 

28 

No.of 

Detailed 

Project 

Approved 

31 

16 

5059. SHRI TUKARAM GANGAOHAR GADAKH: 

Will the Minister of POWER be pIaaaed to state: 

(a) whether"" National ~ Power Corporation 

had proposed setting up of a 1000 t.fN co8J baled power 
plant at Mauda, Nagpur; 

Total Project coat Admi88lb1e Amount 

Project approved Central released 

cost (Rs. in Cr.) Share as 

(Rs. in Cr.) Approved Additional 

(As. In Cr.) Central 

Anlstance 

(Rs. in Cr.) 

3242.07 2934.82 1299.50 287.58 

280.03 152.67 120.71 56.80 

(b) If 80, whether deepite repeated requests from the 
Govemment of Maharuhtra, the NTPC has not prepared 

and submitted the feasibility report to the Union 

Govemment; 

(c) if 80, the reasons for delay; and 

(d) the action taken by the Govemment 1n this 

regard? 
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THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINOE): (a) to (d) NTPC Ltd. PI'OpOHl to &at up Maude 

Thermal Power Project (2x5oo MW) at M.uda In Nagpur 

District of Maharashtra. Site specific studies and 

investigations have been completed. Feasibility Report for 

the project has been finalized and the 88me hu been 

approved by the Project Sub-committee of NTPC Board 

on 30th January. 2007. Action has been initiated for 

obtaining nece .. ary ciearancee including clear.nce from 
State Pollution Control Board and for acquisition of land. 
Subject to timely clearances. the project is envisaged to 
be commissioned during XI Plan period. 

Inatltute. of BIo-Technology 

5060. SHRI RANEN BARMAN: Will the Minister of 

SCIENCE AND TECHNOLOGY be pleased to state: 

(8) whether the Government proposes to make 

Institutes of Bio-Technology as self-sustaining Institutes; 

and 

(b) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL): (a) and (b) No. Sir. Under the adrniniatrative 

control of the Department of Biotechnology. the following 

seven AutonomoU8 Institutions aM functioning:-

(i) National Institute of Immunology (Nil). New DeIhl 

(ii) National Centre for Plant Genome Re.earch 

(NCPGR). New Deihl 

(iii) Institute of Ufe Sci.nces (ILS). Bhubaneawar 

(iv) National Centre for Cell Scl.nce (NCCS). Puna 

(v) Centre for DNA Flngerprlrtting and Diagnostics 

(CDFD). Hyderabad 

(vi) Institute of Blor.sources and Sustainable 

Development CIBSD). Imphal 

(vii) National Brain R •••• rch Centre (NBRC). 

Manesar 

The broad mandate of theH instiIut .. is to undertake 
and promote, guide and coordinat. research of high 

calibre in basic and applied are.. of biotechnology euch 
as immunology. stem cell biology. cancer biology, DNA 
fingerprinting & diagnostics. neuroscience developing 

transgenic plants with Improved agronomic characters and 

nutritive quallti.s etc. All these institutions are funded 

through core grants under Plan head. In case of Nil and 
NCCS expenditure ill also met to a small ext.nt under 

Non-Plan allocations annually. 

The basic and applied r .... rch In these institutes 

generates patents, publications & prototype technologies. 

The only source of income other than plan/non-plan grant 

support from the Govemm.nt is in the form of royalties 

in transfer of technologi.s to industries. However. the' 

revenue realized from the t.chnology transf.r activities 

can only m.et a fraction of .xpendlture involved in 

biotechnology res.arch which is expenslv. and requl .... 

long g.statlon period for technology d.velopment, 

validation and transfer. Therefore, there are no proposals 

for making theae Institutes self sustainable In the near 

future. 

~J 

BlInks In North ..... m Region 

5061. SHRI KIREN RIJIJU: Will the Minister of 

FINANCE b. pl.ased to state: 

(a) whether the Govemment has formulated any 

scheme to Improve the functioning of the Public Sector 

Banks in North Eastern Region .s p.r the 

recomm.ndatlon of the Committee on Financial Sector 

Plan; and 

(b) if so. the detalla thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): Ca) and Cb) 

A High Lev.1 Monitoring Group under the Chairmanship 

of Deputy Govemor. RBI has been constituted In February, 

2007 to monitor the impl.mentatlon of recommendations 

of the Committee on Financial Sector Plan to improve 

the functioning of public .ector banks in North East 

Region. Apart from this. a Monitoring Group has aJao 
been constituted under the Chairmanship of Regional 

Director. North East Stat.s. RBI. Guwahati to regularly 

review  the credit flow from banks in the r.gion. 

{Engli8hJ 

Indo-US Co opel'lltlon In Energy s.ctor 

5082. SHRI IQBAL AHMED SARADGI: Will the 
MInisIer of NEW AND RENEWABLE ENERGY be pIe8Md 

to state: 
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(a) whether India and United States of America (USA) 
have discussed cooperation for development and 
deployment of energy technologies during US Energy 
Secretary's visit to India in order to give a major push to 
trade and investment in the energy sector; 

(b) if so, the outcome thereof; 

(c) whether any agreement has been reached In this 
regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) and (b) Ways to boost energy 
cooperation between the two countries, including 
strengthening cooperation under the five working groups 
covering coal, renewable energy and new technologies, 
oil & gas, civil nuclear and power & energy efficiency 
established under the bilateral Indo-US Energy Dialogue, 
were discussed during the US Secretary of Energy's visit 
to India during March 20-22, 2007. 

(c) No, Sir. 

(d) Does not arise. 

(Translation} 

Collection of Service "x on Selected 
Service. by S ..... 

5063. SHRI RAKESH SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Technical Committee on rjght to 
collect service tax on selected services has given Its 
report; 

(b) if so, whether the Government has arrived at any 
decision on the issue of giving the States the right to 
collect service tax on selected services of intra-State 
nature; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The Iaaue 
of 'Giving the States the right to collect Service Tax on 

selected services of intra-State nature' was being 
dlacussed with the States in the context of working out 
a package for compensating the States for the revenue 
loss as a result of the phasing· out of the Central Sales 
Tax (CST). The Empowered Committee of State Finance 
Ministers (EC) had constituted a Technical Committee of 
State Commissioners of Commercial Taxes to work out 
various possible options for compensation of revenue loss 
on account of phasing out of CST. This Committee 
submitted its Report In May, 2006. This was followed by 
several rounds of discussions on various Issues between 
the Central Government and the EC and finally, a 
consensus was arrived at in the Meeting of Union Finance 
Minister with the State Finance Ministers held on 
22.02.2007. 

(b) and (c) As per the consensus arrived at with the 
States, the Central Govemment has agreed for transfer 
of 77 Services of intra-State nature to the States for 
collection and appropriation of the tax revenue, out of 
which 33 Services are presently being taxed by the 
Centre. The levy of Service Tax on these Services shall, 
however, continue to remain with the Central Govemment, 
reflecting the current ConstlMlonal provisions. Further, In 
view of the request of the States that the Centre may 
continue to collect the Service Tax on these Services for 
one more year (i.e. during 2007-08) as they need at 
least one year's time to set up administrative machinery 
for collection of service tax, the Central Govemment shall 
continue to collect the tax revenue during 2007-08 and 
the amount shall be released to the States through the 
budgetary process. 

(d) The question does not arise. 

{English} 

Tax-GDP Ratio 

5064. SHRIMATI MANORAMA MADHAVRAJ: Will the 
Minister of FINANCE be pl .... d to stata: 

(a) whether tax-GOP ratio In India 18 less as 
compared to other countries like Brazil, South Africa, etc.; 

(b) If so, the details thereof; 

(c) whether revenue foregone under the central tax 
system accounts for about SOOIo of total tax collections in 
2005-08 and 2006-07; 
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(d) if so, the details thereof; 

(e) whether the Kelkar Committee had recommended 

the phasing out of exemptions; 

(f) if so, the details thereof; and 

(9) the steps taken by the Govemment in this ~  

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM): (a> and (b) 

The gross tax-GOP ratio in respect of direct taxes, after 

rising from 3.81 per cent In 2003-04 to 4.25 per cent In 

2004-05, has increased further to 4.63 per cent In 2005-

06 and to 5.60 per cent in 2006-07. 

In regard to indirect taxes, the gro88 tax-GOP ratio, 

after rising from 9.2 per cent in 2003-04 to 9.8 per cent 

in 2004-05, has increased further to 10.5 per cent in 

2005-06 (RE) and to 11.4 per cent in 2006-07. 

This Department does not maintain such details for 

other countries. 

(c) and (d) Yes, Sir. Revenue foregone as a percent 

of gross tax collection is estimated to be 56.43% In 

financial year 2005-06 and 50.27% in financial year 2006-

07 (includes both direct & indirect taxes which is reflected 

in the Budget document). The revenue foregone Is 

estimated to be Rs. 2,06,700 crore in financial year 2005-

06 and Rs. 2,35,191 crore in financial year 2006-07. 

(e) and (f) The Kelkar Committee In Its report on 

direct taxes had recommended the phasing out of all 

exemptions in the Income-tax Act which had outlived their 

utility. It had recommended moderate tax rates along with 

few exemptions to bring about a modem and stable tax 
regime. It had specifically recommended for the elimination 

of deduction under Section SOL for interest income; 

exemption under Section 10 in respect of interest Income 

from bonds, debentures etc.; deduction under Sections 

10A and 10B available to units exporting from software 

technology parks, apec:lal economic zones etc. and to 

100% export  oriented units; deduction under Section 33AC 

available to shipping companies; deduction under Section 

SD-1 A, 80-1 B, SOJJA, 80JJAA etc. 

The Kelkar Committee had further recommended 

removal of customs and excl.e duty exemptions, 

especially the end-use baaed ones, as far as possible. 

(g) Review of exemptionlldecluotions Is an ongoing 

procesl and effort. are being made to weed out 

exemption8ldecluctlons parttcularty thoae that are end-use 

based or have outlived their utility or neap certification or 

give rise to disputes. Further, some exemptions have aleo 

been allowed to sunset. 

a. .. nce at Inland Container Depot. 

5065. SHRI J.M. AARON RASHID: win the Minister 

of FINANCE be pleased to state: 

(a) whelher Import and export activities in the Inland 

Container Depot. have been stopped in view of 

inetnJctionl i8lued by the Central Board of ExcI.e 'and 

Culltoml on January 22, 2007; 

(b) if 80, the I'8UOIW therefor; 

(e) the difflcultteetHIlng faced by the exporteraJ 

importe... due to this; and 

(d) the steps taken by the Govemment to ensure 

, thlt genuine exportereftmporters do not lUffer? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e) The 

instructions dated January 22, 2007 issued by the Central 

Board of Excise and Customs restrict the import of drugs 

into India through specified places a8 mentioned in rule 

43 A of the Drugs and Cosmetics Rules, 1945. No Inland 

Container Depot is mentioned in the said rules. Hence, 

importers/exporters are not able to get clearance of drugs 

and ooemet1c8 through Inland Container Depots. 

(d) The Government Is examining this issue and hu 

already taken up the matter with the Minl8try of Health & 

Family Welfare. 

SSI (Subaldlary Banke'Lawa) Amendment Sill 

5068. SIiAI MILIND DEORA: Will the Minister of 

FINANCE be pleased to state: 

(a) whether the Government has given its approval 

for carrying out the amendments to the State Bank of 

India (Subeidlary Banks Laws) Amendment BIU, 2006; 

(b) If 80, the reasons for canying out the amendmenlll 

in the Bill; 
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(c) the impact of the.e amendment. on it. 

subsidiaries like State Bank of Bbner lAd Jaipur, State 
Bank of Patiala  and State Bank of Myeore etc.? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): ~ to (c) 

The State Bank of India (Subsidiary Banks Laws) 

Amendment Bill, 2006 was Introduced in the Lok Sabha 

on 22nd MaY, 2006. The Bill was referred to the Standing 

Committee of Parliament on Finance by the Hon'ble 

Speaker. The Standing Committee In it, report 

recommended certain modification. to the Bill. In 

accordance with the recommendationa of the Standing 
Committee, the Govemment hu approved amendments 

to the aforesaid Bill. The amendments propoeed would 
enhance flexibility of the Board of Directo ... , ~ 

corporate govemance and provide power to the Boards 

of the subsidiary banks to freme regulations. 

Revenue from Ph8rma UnI .. 

5067. SHRI ADHIR CHOWDHURY: Will the Mlnleter 

of FINANCE be pleased to atate: 

(a) the details of revenue collected by the Exciee 

Department from the Phanna Units during last three years, 
year-wise; 

(b) Whether any difficulty arise in collection of revenue 
on such units; and 

(c) if so, the details thereof' and action takenlbelng 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 

revenue  collected from the pharmaceutlcala unitt during 

the last three yea ... Is as under:-

Year 

2004-05 

2005-06 

2006-01" 

'Provisional 

(Re. In crorel) 

Central Excise Revenue 

• PLA CENVAT credit 
(i.e. in cuh) utlllaatlon 

1616.40 1563.08 

2265.12 1817.38 

2033.14 1827.14 

(b) and (c) No generel difficulty In the collection of 

revenue from such units has been brought to the notice 

of .th8 Ministry. 

Science and Technology Project. of Tamil Nadu 

5068. SHRIMATI K. RANI: Will the Minister of 

SCIENCE AND TECHNOLOGY be pleased to state: 

(a) the number of proposals forwarded by the 

Govemment of Tamil Nadu to Union Government regardng 

setting up of Science and Technology Projects during the 

last two years; 

(b) the number of proposals approved and rejected 

with reasons for rejection; and 

(c) the number of proposals which are lying pending 

with the Union Government and the steps being taken to 
clear them? . 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL): (a) No proposal has been forwarded by the 

Government of Tamil Nadu to the Union Govemment 

regarding setting up of Science & Technology projects 

during the last two yea.... However, the Ministry of ScIence 

& Technology in the Union Government has provided 

support to scientific research proposals received from 

research & development institutions, universities, voluntary 

organisations, state science and technology councils and 

other autonomous organisations in various states Including 

the State of Tamil Nadu. According to available official 

statistics, the Union Government has funded 234 and 

289 re •• arch and development projects at a total cost of 

AI. 43.06 crores and Rs. 48.05 crores during the years 

2003-04 and 2004-05 respectively in the State of Tarnil 

Nadu. 

(b) and (c) Do not arise. 

.,. ... ·n Norma for Bana 

5069. SHRI SUGRIB SINGH: 

SHRI .l(ISHANBHAI V. PATEL: 

WHI the Mlnl8t8r of FINANCE be pleased to state: 

(a) whether the Reaerve Bank at India has i8lU8d 
Base!-II norms for banlce. operatIi'Ig In the country; 
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(b) if 80, the details of the gukIeIInes Iaeued In this 
regard; and 

(c) the extent to which customers will be benefited 
therefrom ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI PAWAN KUMAA BANSAL): <a) and (b) 
RBI had, initially, issued draft guidelines for implementation 
of the New Capital Adequacy Framewort< on 15.2.2005, 
wherein the banks were required to implement the revised 
capital adequacy framewort< with effect from 31st March, 
2007. However, taking into account the state of 
preparedne .. of the banking Iystem, RBI has decided to 
provide banks lOme more time to put in place appropriate 
systems so as to ensure full compliance with Basel II 
norms. Foreign banks operating in India and Indian banks 
having presence outside India are to migrate to the 
standardized approach for credit risk and the basic 
indicator approach for operational risk under Basel II with 
effect from 31st March 2008. All other scheduled 
commercial banks are to migrate to these approaches 
under Basel II not later than 31st March, 2009. 

(c) The Basel II norms are expected to foater financial 
stability by allowing banks to evaluate propel1y the various 
risks that they face, realign regulatory capital more closely 
with underlying risks and-empower mart<et participants to 
make informed judgements about the efficiency of banks. 
The sound and efficient functioning of banking sector 
would enable higher growth of the real sector and 
strengthen the social sector. The banks are also expected 
to take the risk profile of customers Into account while 
advancing credit to them, and pricing such credit. 

Indian Sclance Congress 

5070. SHAI JYOTIAADITYA M. SCI NOlA: Win the 
Minister of SCIENCE AND TECHNOLOGY be pIeaaed to 
state: 

(a) whether 94th Indian Science Congraas was held 
at Chidambaram recently; 

(b) if 10, the resolution made and strategies chalked 
out for the protection of environment climate changes In 
the Congress; and 

(c) the stepa taken by the Govemment 10 implement 
those strategies? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) Yes Sir. 

(b) and (c) The final recommendation of the 94th 
Indian Science Congress is stili under preparation by the 
General President of 94th Indian Science Congress. 

St ... ngthenlng of Agrometeorology ServIce. 

5071. SHRI BAOIGA RAMAKRISHNA: Will the 
Minister of EARTH SCIENCES be pleased to state: 

<a) whether the Commission of Agricultural 
Meteorology of World Meteorological Organlzatfon has 
recommended for strengthening of Agrometeorology 
services and use of advanced IT to address agricultural 
hazards and early waming to farmers; 

(b) if so, the capacity of IMD in fulfilling above 
challenges; and 

(c) the action taken by the Government in 
modernizing and developing the equipment and 
InstrUments in IMD for more accurate and area-specific 
agro-climatlc Information for dl88emlnation at the district 
level? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) Commission of Agricultural Meteorology 
(CAgM) of World Meteorological Organization met in Delhi 
during 28th Oct. to 3rd Nov. 2006 and deliberated on the 
status of the Agrometeorology .ervices across the world. 
CAgM made recommendations related to agricultural 
hazards and early wamlng to farmers. 

The Ministry of Earth Sciences had appointed a 
committee in July 20De, which had wort<ed out the plana 
for Agromet service. for India. The.e plan. were 
presented in the meeting and the world body appreciated 
the Agromet plans of India. General guidelines for 
strengthening of the Agrometeorology service. and use 
of IT were generated. 

(b) and (c) The Ministry of Earth Sciences in now 
integrating the Agromet services by IMD and NCMRWF 
into one Integrated service and the procell will be 
effective from coming Kharif season of 2007. IMD Is alao 
taking up modemizatlon plan In next two years and 
the Agromet services modernization is part of this 
exercise. 
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The Information to the farmers in the first phase of 
modernization will be supplied through 127 Agromet 
centres, one located in each of the Agro climatic zones 
with latest state of art technology & connectivity. This is 
in addition to the services that are being provided at 
present to the State Governments. 

Credit to Small and Medium Enterprl ... 

5072. SHRI CHANDRAKANT KHAIRE: 
SHRI KAllASH MEGHWAL: 

Will the Minister of FINANCE be pleased to state: 

(a) the policy of the Government relating to credit to 
small and medium enterprises (SMEs); 

(b) whether the quantum of credit and the number of 
small scale industries units benefited from such credit 
has declined during the last three years; 

(c) if so, the details thereof and reasons therefore; 
and 

(d) the steps taken by the Govemment in this regard? 
; 

THE MINISTER OF STATE IN THE MINISTRY OF 
FiNANCE (SHRI PAWAN KUMAR BANSAL): (a) 
Government of India had announced a Policy Package in 
Parliament on August 10, 2005 advising all Scheduled 
Commercial Banks including Public Sector Banks to fix 
their own targets for funding Small and Medium 
Enterprises (SMEs) in order to achieve a minimum 20% 
year-on-year growth· in credit to the SME sector. 

(b) and (c) As at the end of March 2004, 2005 and 
2006 the outstanding credit to SSI sector by the Public 
Sector Banks was Rs. 52646, 58311 and 82434 ·crore to 
17.22, 17.10 and17.28 lakh SSI accounts respectively. It 
may be observed from the above that the number of SSI 
accounts have declined Slightly during 2004-05. However, 
the total advances to SSI sector has shown an upward 
trend. The reason for decline in number of accounts may 
be attributed to prudential writing off/compromise 
settlement of large number of small NPA accounts in SSI 
sector. 

(d) Besides the above Policy Package, Reserve Bank 
of India (RBI) has formulated a scheme to encourage 
banks to establish mechanisms for better co-ordination 
between their branches and branches ot' SIDBI for co-

financing of SMEs on mutually agreeable operational 
modalities. Modification in Credit Linked Capital Subaldy 
Scheme for upgradation of SSI sector, introduction of 
Credit Rating Scheme by National Small Industries 
Corporation and setting up of SME Rating Agency by 
SIDBI arfl some other measures taken by the Govt. and 
RBI to increase the credit flow to SME sector. Further, 
Micro, Small and Medium Enterprises Development Act, 
2006 has been enacted to cater to the needs of SME 
sector. 

Urban Solid Wast .... n ....... t 

5073. SHRI M. SREENIVASULU REDDY: WiD the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government has any plan to dealgn 
and launch schemes to assist the States in urban soUd 
waste management; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): <a) and 
(b) No, Sir. 'Urban Solid Waste Management is a State 
subject and it is the responsibility of the State 
GovemmentlUrban Local Bodies to provide adequate 
waste management facilities to population in urban areas 
of the country. However, with a view to assisting the 
State Govemments in urban solid waste management, 
the Government of India has launched two reform oriented 
programmes i.e. (i) Jawaharlal Nehru National Urban 
Renewal Mission (JNNURM) (Ii) Urban Infrastructure 
Development Scheme for Small & Medium Town 
(UIDSSMT) for Implementing urban infrastructure projects 
including Solid Waste Management in all urban areas of 
the country in December, 2005 with a targeted time period 
of 7 years i.e. up to 2012. Under Sub-Mission on Urban 
Infrastructure and Governance of JNNURM, 63 cities with 
population more than a million as per 2001 census, the 
State capitals and cities of cultural, tourist and historical 
importance are eligible for central assistance. Under 
UIDSSMT, all other towns not covered under the above 
said Sub-Mission are eligible for additional central 
aasistance. 

The Ministry of Environment & Forests. Govemment 
of India, has notified the 'Municipal Solid Waste 
(Management and Handling) RLlIes, \ 2000' for the Urban 
Local Bodies, District Administrations and the Urban 
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Development Department of· the State Govemments for 

prOper and scientific management of municipal aoIId ..... 

Financing of SEZ 

5014. SHRI KAILASH MEGHWAL: 

SHRI SARVEY SATYANARAYANA: 

SHRI CHANDRAKANT KHAIRE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment proposes to review the 

Reserve Bank of lnella decision to treat bank financing of 
SEl project8 88 exposure to commercial real 'estate which 

attract higher Interest rates as compared to infrastructure 
projects; 

(b) If so, the details thereof and the ..... ons therefor; 

and 

(c) the manner In which the Govemment proposes 

to limit the share of banks in such SEZ projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE  (SHRI PAWAN KUMAR BANSAL): (a> and (b) 

Decisions on prudential norma to be followed by banks 

are taken by Reserve bank of India (RBI) as the regulator. 

Keeping in view the current markat conditlona, RBI issued 

guidelines on 20th September, 2006, directing all 

commercial banks that the exposure of banks to entitles 

for setting up Special Economic Zones (SEls) or for 
acquisition of units in SEls, which Includes real estate 

would be treated as exposure to commercial real ettate 
sector with immediate effect and banks would have to 

make provisions as also assign appropriate risk weights 

for such exposures as per the existing guidelines. While 
formulating these guidelines, RBI had also kept in view 

the lack of track record In lending for these activities and 

also the elements of SEl regulations which, InItIr-.o., do 
not permit real estate in SEZs to be liberally sold. Risk 

weights, exposure limits, etc. in respect of banks for 

different activities are constantly kept under review by 

RBI. 

S.No. 

1. 

2. 

3. 

Country of origin 

Bangladesh, People's 
Republic of China. Republic 
of Korea and Sri lanka 

Nepal 

Bhutan 

(c) As a prudential measu.. aimed at avoidance of 

concentration of credit riIb, the Reserve Bank of India 

has advised the banka to ftx limits on their exposure to 

specific industry or sectors and has preacrlbed regulatory 

limits on banks' exposure 10 Individual and group 

borrowers In Inella. 

Import Duty on NatuNl ·RUbber 

5075. SHRI PANNIAN RAVINDRAN: 

SHRI CHENGARA SURENDRAN: 

SHRI S. AJAYA KUMAR: 

SHRI C.K. CHANDRAPPAN: 

Will the Minta.r of FINANCE be pleased to state: 

(a> the country-wise, rate of duty for Import of natural 

rubber Into india; 

(b) whether the Government is considering any 

proposal to reduce Import duty on natural rubber for 

purchases from Thailand; 

(c) if so, the details thereof and raasons therefor; 

(d) whether the Govemment is aware that due to 

incr .... d Imports during the year 2006-07, the ~ 

price of natural rubber has come down to  the detriment 

of rubber growers partlcularty in Kerala; and 

<e> If 80, the details thereof and Govemmenl's 
reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PAlANIMANICKAM): <a) The 

general rate of customs duty for 'natural rubber latex' Is 

70% and it Is 20% for 'natural rubber In all other forms'. 

However, under various trade agreements Including 

'Preferential Trade Agreements' and 'Free Trade 

Agreements', concesslonal rates of customs duty have 

been provided for import of natural rubber from specified 

countries, subject to fuHlllment of specified criteria. Rate 

of duty applicable under these Agreement. is as under: 

Rate of customs duty on natural rubber 

(I) 39.9"10 for natural rubber latex 
(II> 16"10 for natural rubber in other forms 

Nil 

Nil 
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(b) and (c) At present, there II no propoeaI under 

consideration of the Government for reduction of import 

duty on natural rubber imported from ThaHand. 

(d) and (e) During 2006-07, Ministry of Finance has 

not received any representation from rubber growers 
indicating reduction in indigenous price of natural rubber 

during 2006-07 on account of Increased Imports. Interests 

of all concemed including rubber growers have been taken 

into account while fixing the ~to  duty rate. 

DMRC Route Network 

5076. SHRI SARVEY SATYANARAYANA: Will the 

Minister of URBAN DEVELOPMENT be plea •• d to 

state: 

(a) whether the  Delhi Mew Rail Corporation (DMRC) 

has planned a network of about 100 kms. by 2010 
focusing on the 2010 Commonwealth Games to be held 

in New Delhi; 

Corridor 

Vishva Vidyalaya-

Jlhanglr Puri 

Central Secretarial-

Qu\ab Milar 

Shahdara-Dilshld 

Garden 

Indrap!8Slha-New 
Ashok Nagar 

LengIh 

(In kin.) 

2 

6.36 

12.525 

3.09 

8.074 

Cost 

(Ra. in crora) 

3 

8678.00 

(b) If 10, the dIIaIII worked oUt 80 far and the preeent 
statu. thereof: 

(c) the routes identified for this purpoee; 

(d) the likely dale of compIatIon of each route; and 

(e) the metro stations identtfied on each route? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 

(e) Delhi Metro Rail Corporation (DMRC) hu planned a 

hetwork of 115.505 km. which II taIgeted for compIeIIon 

before 2010 Commonwaalth Gamee. Out of thll, natwOi1< 

of about 60.83 km., I.a. extension, of Delhi Metro to 
Gurgaon, NOIDA, Central Secretariat to Badarpur and 

High Speed Expreea Unk from New DeIhl Railway Station 
to IGI Airport, hu bean epacIficeIIy pIm1nad for completion 

by 2010 focusing on the Commonwealth Games. 

Requisite details of tha network are glvan In the 

enclosed Statement. 

Target date Present status 

4 5 

October. 2008 

.hnI, 2010 

December, 2008 

.lIN. 2009 

Stations 

6 

Vllhvi VldyallYI, GTB 

Naglr, . Model Town. 

AIadpIr, AdIrIh Nagar and 

JMqir Puri 

Central Secretariat, 

Udyog Bhawan, Race 

COUrH, Jor Blgh, INA, 

AIIUS, Green PaIk, Haul 
KIIII, MIIviya Nagar. SIkeI 

and CIuIab Minar 

Shlhdara, GTB EnrJave, 

JhiImiI and DiIIhad Ga/dan 

Indrapraatha. Yamunl 
Bri. GImae VI9, MayI.r 
'Vihlr·I, Mayur V1hlr·1 

ExIenIion and New AIIhok .. 
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2 3 

YIIIIIIII SInk· 6.11 

AnInd Villar ISBT 

KiIIi Nagar-Mlldca 18.46 

(along with 

opelllionll link to 
inde!lok) 

EJdIlllion 0/ DellI 14.47 1800.82 

MallO to Gurgaon 

ExIenIion 01 Delhi 7.00 840.58 

Metro 10 NOIDA 

CenIraI SecnItariat· 20.18 4012.00 

Btdarpur 

Airport ~ I.iIk 19.2 3078.00 

/Tf'IInsllllionJ 

APDRP 

5077. SHRI MANSUKHBHAI D. VASAVA: 

SHRI GIRlDHARI YAOAV: 

Will the 'MInister of POWER be pleued to state: 

4 5 6 

DaRIer, 2009 seJ. work Yamuna Bank, Laxmi 

campIeted 
.' Scope Tower, PfIIt 
Vihlr, Klfkar Dwnl and 

AIwId VillI' ISBT 

MardI,2010 8% WIIIk KIrti Nagar, Patel Naglr, 

~ Inderlok, Aahok Park 

Mlln, ShlvaJi Plrk, 

Mldipur, Pachlm V1hl', 
SahcIav PIrk, Peeraglfhi, 

Udyog Nltlr, Surajmll 
StacIum, NIngIoI, NangIoi 

RdWIy StatIon, AIjdhanI 

PIIk Ind MIIldka 

_,2010 4% work 0Iab Minar, Chhlttarpll', 

compIeIed Sultanpur, Ghitomi, Arjan 

Garh, Glrd.n Elltatt, 

SbndIrpIr, or City Cern, 
'JFFCO Chowk, SUIhInI Lak. 

_,m AppnMd In HOlDA Sector-1S, Sector 

principle' 01'1 16, sector· 18, Botanical 

17.10.2006 Garden, Golf COUfll, 

NOIDA Stctor·32 CIty 

Ctnn 

_,2010 ApprMd 01'1 ClII1ral Secretarial, Khan 

20.4.2007 MIIkIt, JIWIIr LaI NIhnI 
StadIum, Jangpura, L.pt 

Nagar, MooIdwId, EuI 01 
KIIaIh, NIhIu PIa, KIIkIII 
MtncIr, GoWId Purl, ada, 

JIIOII, SIriIa VIhIr, MohIn 

Eliltl, TughIakabId, and 

8adIrpw 

_,2010 AppRMd 01'1 N.w D.lhi, RillwlY 
20.4.2007 Stalion, Shivaji Stadium, 

0hIIM ~, IGI Allport 

(a) the main objectIv .. of the Accelerated Power 
Development and R.'onTII Programme (APORP) being 
run in the country; 

(b) the details of districts I8Iected under the Hid 
programme during the lut two years, State·wiae; 

(e) the nonna followed for eeIectIng Iheee diatrtct8 
under the progrwnme; and 
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(d) the details of work undertaken in these district8 
so far? 

THE MINISTER OF POWER (SHAI SUSHILKUMAA 

SHINDE): (a) The Accelerated Power Development and 

Reforms Programme (APDAP) was launched In the year 

2002-03 with the main objective of reduction In Aggregate 

Technical and Commercial (AT&C) losses, improving 

quality of supply of power and Improving consumer 

satisfaction. 

(b) APDAP is a project driven programme. 

Government of India assists the States in funding the 

projects for strengthening and up-gradation of sub-

transmission and distribution system In high density urban 

and industrial areas i.e. towns. Projects for 14 towns at 

the estimated cost of Rs. 284.77 Crore were sanctioned 

during the year 2005-06. As the APDAP was approved 

only for implementation during X Plan, no new project 

was sanctioned during 2006-07. The state-wise details 

for 14 town projects are given in the enclosed Statement. 

(c) and (d) The state power utilities select the towns 

in. the districts where APDRP Is to be implemented for 

strengthening and up-gradation of the distribution system 

and submit the projects to Government of India for 

approval. The works undertaken in the sanctioned projects 

are augmentation of Feeders & Distribution Transformers, 

Metering, Aenovatlon & Modemlzation of Sub-stations and 

Distribution Transformers, Capacitor Placement, Service 

Connection Improvement, IT enabling including Sub-Station 

Automation, Bifurcation of feeders and Aeconductoring etc. 

The Slale-wise details lor 14 town pfOjflcls I11117Ctionsd 
under APDRP during yrlar 2005-06 

SI.No. Name of Town 

1. 

2. 

3. 

2 

Chhllttlsgarh 

Jagdalpur 

KIImataki 

Mangalore 

Udupi 

Project Cost (As. Cr.) 

3 

3.33 

17.34 

8.85 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

2 

Madhya Pradelh 

Betul 

Khanlvadhana 

Kolaras 

Pohari 

Karera 

Narwar 

Mahllrashtra 

Thane City 

Mulund & Bhandup 

Punjab 

Dhuri 

Uttar Pradesh 

Badaun & Ujhani 

8 towns under Mainpuri 

Total 

3 

2.48 

0.29 

0.48 

0.13 

0.56 

0.42 

126.87 

72.50 

6.19 

18.62 

26.73 

284.77 

[English} 

Public Sector Bankl functioning without 

Chief Executlv.. 

5078. SHAI M.P. VEEAENDAA KUMAR: Will the 

Minister of FINANCE be pleased to state: 

(a) The details of the  public sector banks functioning 

without Chief Executives as on date; 

(b) since when the post of Chief Executives have 

been lying vacant in these banks, and 

(c) the steps taken by the Govemment to fill up 

these posta? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR ~N : (a) to (c) 
Chairman and Managing Director (CMD) of Oriental Bank 

of Commerce and Bank of India have retired from aervice 
on attaining the age 01 auperaMuation on 31.03.2007 
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and 30.04.2007 respectively. The names of new 

Incumbents for appointment to these vacant posts have 

already been 8ent to Department of Personnel & Training 

for obtaining the approval of the competent authority. 

New Penalon Scheme 

5079. SHRI P. KARUNAKARAN: Will the Minister of 

FINANCE be please to state: 

(a) the number of persons covered and amount 

accumulated under the New Pension  Scheme; and 

(b) the time by which the details of the mechanism 

for operationalising the investment of the funda under the 

scheme will be finalised? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) As per 

information available with the Controller General of 

Accounts (CGA), the number of employees covered under 

the New Pension System (NPS) was 1,52,231 as on 

31.03.2007. The amount accumulated under the NPS was 

~. 228.35 crore as on 31.03.2007. 

(b) The Pension Fund Regulatory and Development 

Authority is in the pr0ce88 of appointing an agency for 

recordkeeping under the NPS. The process of .. Iectlon 

of fund managers In the pubHc sector has aleo been 

initiated. 

Voters Reglstl1ltlon Centl1l 

5080. SHRI MANORANJAN BHAKTA: Will the 

"Ainistar of LAW AND  JUSTICE be pleased to state: 

(8) whether the Government proposes to open Voter 

Registration Centres in metro cities; 

(b) if so, the details thereof; and 

(c) the time by which these c.ntr •• will .tart 

functioning? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 

BHARDWAJ): <a) to (c) The Election Commission of India 
has intimated that at preeent it is proposed to open Voter 

Registration Centres In the National Capital Territory of 

Delhi only. As per the· plan, it is propoud to open one 

Voter Registration & Elector'. Photo Identity. Card Centre 

(VREC) in each of the 70 Assembly Constituencies In 

'Delhi. Such centres· would provide round the year services 

for Inclusion of names In the electoral roll and Issu. of 

Electors Photo Identity cards to remaining electors. The .. 
centres have already started functioning In .'x aaembly 
constituencies in D.lhi and it Is planned to s.t up such 

centr.. In remaining 84 .... mbly constltuenci.s by the 
year end, 

ConciliatlonIMedlation Cantree In High Court. 

5081. SHRI K.S. RAO: Will the Mlnlst.r of LAW AND 

JUSTICE be pleased to state: 

(a) whether there is any proposal to •• t up 

conciliation/mediation c.ntr.s In High Courts on the lines 

of Mediation Centre in Madras High Court; 

. (b) if so, the details th.reof; and 

(c) the details of funda allocated for the purpose? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 

BHARDWAJ): (a) to (c) The requisite information is b.'ng 

collected and will be laid on the Table of the Hous •. 

rr,.ns/6t1onj 

Construction of Night Shelters for 

Hom ..... P.opl. 

5082. SHRI BAPU HARI CHAURE: 

SHRIMATI BHAVANA PUNDAUKRAO GAWALI: 

SHRI SANJAY DHOTRE: 

Will the Mlnist.r of HOUSING AND URBAN 

POVERTY ALLEVIATION be pleased to state: 

(a) whether the Gov.rnment hal received any 

proposal from Governm.nt of Msharashtra s.eklng 

financial U8ietance for Conatructlon of Night Sh.h.rs for 

homeless people; 

(b) If 80, the datal .. thereof; and 

(c) the action taken thereon alongwith the funds 

allocated for the purpo .. ? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY ALLEVIATION 

(KUMARI SEWA): (a) to (c) No, Sir. However, Housing & 

Urban Development Corporation UmIted (HUDCO) had 

sanctioned 35 Sh.ner and Sanitation Schemes, which 

primarily are Pay & Use ToUets for Footpath Dwellers in 
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Urban Areas. Out of these 35 Shelter and SanItation 

schemes, there is one scheme of the Pune Munic:IpiIll 

Corporation which includes a 20 bedded Night Shetter. 

RehllblJltatlon of Oua... of 81ngraull 

NTPC Power Project 

5083. SHRI MANIK SINGH: Will the MInister of 

POWEA be pleased to state: 

(a) the number of peraonslfamillee a~  due to 

first phase of National Thermal Power Corporation (NTPC) 

Singrauli (Vindhyanagar) Power Project; 

(b) whether the Government is aware that no package 
has yet been given to the displaced persona/famUies of 

the first phase while the displaced persons of the MCond 

phase have been given a package of As. 1,40,000 per 

acre land along with transportation expenses at the time 

of displacement; 

(c) if so, the reasons therefor; and 

(d) the time by which the package is likely to be 

given to the displaced families of the first phase? 

THE MINISTEA OF· POWEA (SHAI SUSHILKUMAA 

SHINDE): (a) the number ot tamllies affected due to first 

phase of Singrauli (Vindhyanagar) i.e. Vlndhyachal project 

Phase-I of NTPC Ltd. were 2304. 

(b) to (d) Benefitslfacilities were extended to first 

stage of project affected familiea (PAFs) of Vindtlvachal 

under Reeettiement & Rehllbilitatlon (A&R) .. per the 

then prevalent NTPC Policy of 1980, as per details given 
below: 

• Compensation of acquired assata as per Land 

Acquisition (LA) Act. 

• Plots to affected homeeteada In the R ....... ment 

• Colonies (RCs). 

• Developed Infrastructure in the RCs. 

• Assistance for transportation, etc., during lhIfting. 

• Employment (subject to suitability and vacancy). 

• Shop allotment. 

• Petty Contract works. 

IEngl/tlhJ 

UI ........ Power Protect In QuI ..... 

5084. SHRI BHUPENDAASINH SOLANKI: Will the 

Minister of POWER be pleased to state: 

(a) whether site for development  of an Ultra Mega 

Power Project in Gujarat has been finalized; 

(b) if so, the details thereof; 

(c) whether the succeaaful bidder ha been identified 

for the said project; 

(d) if so, the details thereof; and 

(e) if not, the re880na for the delay and the IIteps 

being taken by the Govemment in this regard? 

THE MINISTEA OF POWER (SHRI SUSHllKUMAR 

SHINDE): (a) and (b) Yes, Sir. The 'SIte for development 

of an Ultra Mega Power Project in Gujarat has been 

finalized. The site Is located south of Tundrawand village 

in Mundra Taluka (abour eo Icms from Shu;), Kutch district 
of Coastal Gujarat area. The site .election and 

.... ..",.nt of port facilities for the project was carried 

out in association with the State Govemment. 

(c) to (e> The technical and financial bIcIs for the 

Mundra Ultra Mega Power Project were invited by the 

She" Company viz. coastal Gujarat Power Ltd., a 

lubsidlary company of Power Finance Corporation (PFC). 

Mis Tata Power Company Ltd. wal chosen al the 

successful bidder as It quoted the low .. t evaluated 

IeveIlsed tariff of As. 2.26 per units for 25 years. The 

Project documents . were handed over to the successful 

bidder on 23rd April, 2007. 

/T,.".lionj 

Power Tarm. In Metroa 

5085. SHAt RAJIV RANJAN SINGH Ml.Al.AN": 

SHRI RAMJILAL SUMAN: 

WIH the Minister of POWER be pleased to state: 
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(a) wheth.r pow.r taritfa in Mumbal are high In 
comparison to other Metros in the country; 

(b) . if so, the details thereof along with the I'88IOnI 

therefor; 

, whether the power tariffs are aIeo high In the 
country in comparleon to oth.r developedldeveloplng 

coumr!es; and 

(d) if so, the fe_eMS therefor and the corrective 

steps taken by the Government in thle regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE): (a) to (d) ". per the data complied by the 

Central Electricity Authority, a StaIerRent-1 8howIng rate. 

of electricity in Mumbal, KoIIcata and DeIhl Ie encIoeed. 

The power tariff in a~ developed and developing 

countries are given in the encloHd S .... ment II. 

The coat of power to a consumer incIudee the overall 

bulk power purchase cost .. well • tranamleaion coet 
and the operational and financial performance of the 

Distribution Companlea (DISCOMa), that la, Aggregat. 

Technical and Commercial (AT&C) 108M8, operational 

expenses, capital inveatment for ayst.m upgradattonl 

augmentation. consumer profile, aubIIidy and CIOIiI IUbeidy 

etc. 

A number of steps have been taken for reducing the 

cost of power: 

(i) The Electrialty Ad, 2003 createe a compettIiYe 

framework which should exert • downward 

pressure on coeta. 

(ii) The National EI.Ctricity Policy 'aYI down 

maximum emphasis on full d.velopment of 

feasible hydro potential. The COlt of power 

generation from hydro project. r.duce. 

significantly In the long term. 

(iii) For thermal power, the Policy Itate. that 

economics of generation and supply of etectricIy 

should be the baaie for choice of. fuel from 

among the options available. It would be 

economical for new generating stations to be 

located either near lila fuel sourcee •. g. pIIt-.d 
locations or load centres. 

(Iv) Th. Tarin Polley, which wal notlfl.d on 

08.01.2006, ~ that a" future requirement 

of power IhouId be procured competitively by 

dl.trlbutlon IIc.n.... .xc.pt in ca... of 

.xpansIon of uIating projects or where there Ie 

a Stat. controlledlown.d company a. an 

IdenIIHed developer. For PubUc Sector projects. 

tartfl of all new generation and transmlulon 
~ should be decided on the bull of 

compeltIIve bidding after a period of five years 

or when the Regulatory Commlaslon Ie uti8f1ed 

that the .tuatlon Ie ripe to Introduc. .uch 

competIIIon. 

(v) ~ coal mining for thermal projects Ia being 

~ wIIh a view Int.r-aUa to lowering 

the coat of fuel for coal fired atations. 

(vi) Op.ratlonal .nlcl.ncy of poorly performing 

thermal power stations hu been tncreued by 

pur.ulng Renovation and Modernization 

programme. 

(vii) The terms and conditions of tariff luued by ..... 

Central. Electricity Regulalory Commisalon 

(CERC) for the period 2004-09 heve Improved 

the operational norms. 

(viii) Mega Power Policy provides for zero cuetoms 

duty for Import of capital equipment and deemed 

export ben.flt. for dom.ltlc luppllers for 

·generatlon projecta fulfilling ellgIbIHty conditIoN 

of this policy. 

(Ix) The Gov.rnmenI had aI80 .. rIi.r reduced the 

cuMom duty on NIIPhIha and Natural Gas for 
power projects and the custom duty on coal. 

(x) Th. Accelelat.d Pow.r Development and 

Reforms ProgrMIIM (APORP) aimed at .llsting 

Sta... In Invwtment In strengthening of .ub-

tranamlsalon and dl.trlbution .Ylt.ml for 

reducing technical Joasea and improvfng the 

quality of aupply and ".0 for incentlviling 
through cuh granta for reducIion of cuh 108888 

by State Power  Utilltiea. It i8 propos.d to 

reatructure the programme for maldng it more 

.ffectlve. 
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S,.""".,,' I 

Rate of electricity in Mumbai, Kolkata and Delhi for industrial and household. consumers 88 on 1.3.2007 are as 
under: 

S, Name of lJtHIty Tariff Domestic Medium 

No, effeclive 4KW Industry 
from (-400 KWtV 50 KW (7500 

Month) KWIV MontI) 

1. Delhi . (BSES Rajdhani UdJBSES Yammuna UdJ 01-10-2006 346.50 560.00 
North Delhi Power Ltd.) 

2, Delhi (New DelhI Municipal Corporation) 01-04-2006 252.25 431.00 

3, Koikata (Calcutta Electricity Supply Company ) 01-04-2006 480.28 480.32 

4, Mumbai (Bombay Sub-urban Electricity and Transport) 01-10-2006 262,80 531.71 

5. Mumbai (Reliance Energy) 01-10-2006 422.40 729.27 

6. Mumbal (TATA's ) 01-10-2006 436.40 697.22 

Statement II 

The retail prices of electricity for Industrial and household consumers in some developed and developing countries 
as published by the Intemational Energy Agency in the year 2006 were as under: 

SI.No. Name of the Country Industrial Consumers Household Consumers 

Price in Price in Price in Price in 
US $/kWh RsJkWh* US$lkWh RsJkWh* 

2 3 4 5 6 

1. USA 0.0549 2.25 0.0961 3.94 

2. Japan 0.1272 5.21 0.1963 8.05 

3. China (Taipei) 0.0512 2.10 0.0690 2.83 

4. Korea 0.0638 2.62 0.0894 3.67 

5. France 0.0483 1.98 0.1365 5.59 

6. UK 0.1003 4.11 0.1580 6.47 

7. Czech Republic 0.0892 3.66 0.1161 4.76 

8. Hungry 0.1068 4.37 0.1266 5.19 

9. Mexico 0.1009 4.14 0.1010 ' 4.14 

10. Poland 0.0736 3.02 0.1250 5.13 _ 
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2 3 4 5 6 

11. Slovak Republic 0.0797 3.27 0.1295 5.31 

12. Turkey 0.1077 4.42 0.1194 4.QO 

• Above coiw8rsion for compartson purpoaea has been done using an exchange rate of 1 USS Rs.41.00 

(Eng/ish} 

Import of Arecanut from Indone.la 

5086. SHRI P.C.THOMAS: Will the Minister of 
FINANCE be pleased to state: 

(8) whether recently customs officials have thwarted 
an attempt regarding import of forty containers of Arecanut 
from Indonesia or any other country through Cochin Port, 

(b) if so, the details and reasons thereof; 

(c) whether there is a restriction on import of Arecanut 
exclusively through one port alone; 

(d) if so, the reasons therefor; 

(e) the manner in which this consignment came to 
Cochin Port; and 

(f) the action takenlbeing taken thereon? 

THE MNISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S.PALANIMANICKAM): (a) and (b) Yes 
sir. 19 consignments consisting of 61 containers imported 
from Indonesia during March-April, 2007 through Cacmn 
port were taken up for detailed Investigation to verify as 
to whether the consignments were imported in violation 
of the port restrictions imposed by DGFT. 

(c) and (d) Yes sir. Notification No. 49 (RE-2006)! 
2004-2009 dated 20.02.2007 issued by DGFT has 
imposed a restriction on import of arecanutaJbetelnuts by 
allowing clearance only through the port of Mangalore. 

(e) and (f) Evidence gathered indicates that importer8 
with the help of steamer agents have attempted to clear 
the consignments of betel nuts through Cochin Port by 
manipulating the date of shipment in the bills of lading to 
circumvent the port restrictions imposed by DGFT. 
Proceedings under Customs Act are in progress. 

DI .. bled U .. ra Friendly Building. 
and Complexe. 

5087. SHRI G. KARUNAKARA REDDY: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment is contemplating to make 
it mandatory that all the public buildings and complexes 
would be disabled users friendly; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. Public building being designed and bul" by CPWD 
are disabled friendly. 

(b) Guidelines for barrier free buildings being followed 
by CPWD are available on the CPWD Website. 

Fund. to St.t.. under RGGVY 

5088. SHRI RAGHURAJ SINGH SHAKYA: 
SHRI KAILASH JOSHI: 
SHRI HEMLAL MURMU: 
SHRI AJOY CHAKRABORTY: 
SHRI BADIGA RAMAKRISHNA: 
SHRI G.M. SIDDESWARA: 
SHRI KIREN RIJIJU: 
SHRI TATHAGATA SATPATHY: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of POWER be pleased to state: 

(.) the total funds released to each State under the 
Rajlv Gandhi Grarneen Vldyutlkaran Yojana (RGGVY) 
during 2005-06 and 2006-07; 

(b) whether some State Governments have not 
utilized the full funds releaaed under the Yojana; 
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(c) If 80. the reasons therefor, and 

(d) the action taken by the Union Government In this 
regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (8) DetaIls of state-wIH and year-wile funds 

SI. No. State 2005-06 

1. Rajasthan 74.982 

2. Uttar Pradesh 812.607 

3; Uttaranchal 59.441 

4. Chhattiagarh 6.50 

6. Kamataka 84.184 

6. Bihar 381.976 

7. Jhartchand 3.50 
. 8. Ori ... 3.50 

9. Weet Bengal 115.421 

10. Gu;arat 0 

11. Madhya Pradesh 0 

12. Andhra Pradesh 0 

13. Auam 0 

14. Haryana 0 

15. Himachal Pradesh 0 

16. Kerala 0 

17. Jammu and Kashmir 0 

18. Manipur 0 

19. Maharashtra 0 

20. Nagaland 0 

Total 1542.111 

Disbursement for BPl Claims & for 56.46 
enabling actIvitieII 

Grand Total 1587.571 

This Includea laM component 01 10%01 praject COllI 

I'8IeaIed under Rajiv Gandhi Grameen VIdyutikaran Vojana 
(RGGVY) ant given In the enclo8ed Statement. 

(b) to (d) The implementing states reportedly have 
fully utUized the funds released under RGGVY except for 
the funda ..... ued In March 2007. 

(Rupees In Crore) 

2006-07 Total 

68.738 143.72 

1544.403 2357.01 

278.279 337.72 

36.18 42.68 

75.766 159.95 

470.144 852.12 

285.24 288.74 

63.67 67.17 

160.069 275.48 

13.36 13.36 

104.66 104.66 

94.35 94.35 

39.22 39.22 

12.33 12.33 

7.48 7.48 

5.13 5.13 

19.59 19.59 

13.53 13.53 

10.02 10.02 

4.23 4.23 

3308.379 4848.49 

55.46 

4903.95 
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Pendtng Projecta under SGSY 

5089. SHRI KRISHNA MURARI MOGHE: Will the 

Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether a proposal from Madhya Pradesh 

Govemment dated 22 October, 2003 has been received 

by the Union Govemment for dairy induatry under a 
special scheme of Swamjayanti Gram Swaropr Yojana 

(SGSY): 

(b) if so, the status of the said propoeal: 

(c) the reasons for delay In approval to the propoul; 

(d) the time by which it is likely to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRIMATI SURYAKANTA PATIL): (a) Yes, Sir. 

(b) to (d) A Special Project proposal under 

Swarnjayanti Gram Swarojgar Yojana (SGSY) for 

establishment of Dairy Farm in Jabalpur district of Madhya 

Pradesh was submitted by the State Government for 

sanction to the Ministry. This proposal wu examined in 

accordance with the guidelines of Special Project under 

SGSY and was returned to State Government vide letter 

No. 240151351200S-SGSY·II(SP) dated 6th October, 2005, 

with the advice that the proposal may be taken up under 
normal SGSY. 

8eneffta under SOay Md SQRY 

5090. SHRI DANVE RAOSAHEB PATIL: WRI the 

Minister of RURAL  DEVELOPMENT be pteas,d to atate: 

(a) whether mfferent employment schemea' 

programmes are Implemented by the Govemment to 

provide employment opportunity to the most deprived 

aections of the society; 

(b) whether the guidelines of the schemes like 

Swamjayantl Gram Swarozgar Yojana (SGSY) and 

Sampooma Grameen Rozgar Yojana (SGRY) have 

provisions for the said sections of the society; 

(e) If 10, the details thereof; and 

(d) the number of pelSOns benefited under each of 

such schemes during each of the lut three veers, State-
wtae ? 

THE MINISTER OF STATE IN 1)iE MINISTRY. Of 
RURAL DEVELOPMENT AND MINisteR OF STATE 1N 

THE MINISTRY OF PARLIAMENTARV AFfAIRS 

CSHRIMATI SURYAKANTA PATIL): Ca) tQ ~~  The 

employment schemes of the Miniltry of Rural ~ 
do provtde employment opportunltJee to the mo.t depttved 
88Cffone of the 1OCIety. WhIle providing ~. under 

SGRY, preference Is given, Inter-alia, to thembelS of 

Schedule CUt .. , Schedules Tribes and women who are 
desirous of wortdng for wage o ~ The obIectfve 
of SGSY is to bring the Below Poverty Una (BPL) familial 
above the poverty line. The SGSY particulerly faa.. 

on the vulnerable ~ among the. rural poor. The 

guidelines of the SGSY stipulate that 50% of the Self· 

Help Groupe (SHGs) f9rmed in each block ahould be 

exclusively for the women and 40% of the .warozgarta 

auisted should be women. Scheduled CaatHlScheduled 

Ttibea should account for at least 50% of the total 

awarozgariI .. '1tId and the dIubIed .,.,.". wi! account 

for 3% of the total awarozgaril auIIted. • 

(d) DetaIIa of employment generated undBr SGRY 

and the number of.warozgaril auisted under SGSY 

during the .... three years are given In the .1CfoIed 
S.-nent. 

PhysciN IIChItIlWTWI/$ untI6r SGRY WId SGSY duting IhtI ~ III,." )lNnI 

S.No. StaIasAlTs ~ gIIIIIIIIId In IlllhaIlWldlp IIIdIr SGRY rDII No. ~ SwIJIIjgIriI .-..cI IIIdIIr SGSY 
~ -.os 2008-07" 20044 2OQ5.08 -.m 

2 3 4 5 8 7 8 

1. AandhIa Pradesh 434.02  434.16 136.40 8482S 132462 831843 

2. Arunachal Pradeltl 8.53 9.42 11.74 1743 2013 -



Wn"lttJn AnsWtlIS 

2 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamatlka 

13. Kerala 

14. ~a ~ 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Slkklm 

24. Tamilnadu 

25. Tripura 

26., ~~ 

27. unar Pradesh 

28. West Bengal 

29. Andaman and Nicobar Islands 

30. Daman and Diu 

31. Dadra and Nagar HaVIll 

32. Lakshadwaep 

33. Ponclicherry 

Total 

3 

825.80 

605.32 

348.85 

3.57 

264.68 

70.12 

40.18 

43.73 

303.88 

419.24 

118.91 

581.39 

674.69 

31.93 

36.96 

6.54 

36.71 

553.94 

43.29 

219.48 

5.34 

519.41 

108.48 

94.29 

1750.45 

3n.56 

3.01 

0.00 

0.00 

0.13 

D.13 

8330.53 

MAY 14,2007 

4 

716.00 

818.37 

258.82 

1.91 

186.34 

70.90 

36.48 

42.09 

407.43 

395.07 

109.48 

533.55 

659.28 

13.58 

41.74 

11.48 

33.10 

658.02 

36.88 

182.54 

7.60 

472.11 

130.36 

102.02 

1808.85 

538.74 

3.94 

0.00 

0.00 

0.41 

1.23 

8218.45 

5 

632.35 

151.45 

83.58 

2.84 

n.20 

73.99 

24.32 

19.34 

40.97 

310.51 

53.38 

267.72 

412.54 

32.30 

25.87 

14.20 

20.53 

183.61 

44.19 

162.76 

7.81 

212.36 

48.21 

86.64 

788.12 

165.95 

0.27 

0.00 

0.00 

0.15 

0.59 

4087.89 

°In 2006·07. SGRY programme In 200 dIstrtcta has been lUbIumed under NREGA. 

8 

64814 

128075 

28842 

883 

27457 

14132 

8950 

8039 

59705 

52976 

23306 

48n7 

70146 

o 

7508 

1488 

2881 

65712 

5248 

35225 

1688 

749'0 

8301 

248824 

12493 

28280 

373 

o 
87 

8 

1489 

1115928 

7 

55753 

131033 

28971 

825 

30948 

14955 

8457 

7185 

79847 

46924 

~ 

58456 

73839 

1964 

1835 

1557 

3508 

63904' 

5923 

33476 

1486 

39708 

6188 

261080 

17243 

18829 

1594 

o 

o 

15 

875 

1151116 

8 

67587 

109267 

33668 

711 

27237 

14158 

5905 

8219 

eaon 

46407 

22401 

59781 

75786 

3560 

1112 

11856 

2125 

68887 

10532 

38445 

1397 

53509 

9551 

257547 

10564 

17304 

108 

o 

o 

42 

1293 

1667515 
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Hike In RN of In ........ PremIum 

5091. SHRI RAMJI LAl SUMAN: 
DR. CHtNTA MOHAN: 

wm the Minister of FINANCE be pleued to state: 

(a) whether the Insurance Companies in India have 
increased the rate of insurance premium In the last six 
months; 

(b) if so, the facts thereof. sector-wise; 

(c) whether the said increase has been done after 
relaxation given to them by the Govemment; 

(d) the amount of profit eamed by each of the 
insurance companies operating in India during 2005-06; 

(e) whether it is mandatory under law to have 
insurance in many sectors in India; and 

Name of Insurer Profit Name of Insurer 

Royal Sundaram 8.63 BajaJ AIlianz 

Tata AIG 13.60 Reliance 

IFFCO Tokio 14.62 ICICI lombari:t 

Cholamandalam -3.12 HDFC Chubb 

(e) and. (f) IRDA has raported that Ihird party liability 
insurance Is compulsory under the Motor Vehlelea Act 
1988 or motor vehicles plying In public place. Uabllity 
insurance for storage. transportation and handling 
'hazardous substances' as defined In the Environmental 
Protection Act is compuJaory under the Public Uability 
Insurance Act 1991. 

{English} 

Rural· A ..... and InnovatlonllR .... rch 

5092. SHRI JOACHIM BAXLA: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to atate: 

(a) whether the new innovations and research 
technology invented by scientist could not reach the grass 
root level partlcularty In rural areaa; 

(f) If 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Tariff Advisory Committee (TAG) has notified the 
discontinuance of tariff in various classes of insurance 
busine .. w.e.f. 1st January. 2007. Considering the 
mandatory nature of motor third party insurance and 
anticipating a steep hike in its premium due to high claim 
ratio, the IRDA by virtue of powers vested In the Authority 
under Section 14(2)(1) of IRDA Act. 1999 advised all 
non-life insurers to ensure that motor third party Insurance 
cover Is made available to all motor owners without any 
pRJbIem and prescribed a lChedule of premium rates for 
motor third party liability cover for different types of 
vehicles. As regards other general insurance business, 
the insure" are given the freedom to fix the rates. The 
competition has by and large resulted in reduction of 
rates. 

(d) The amount of net profit of all general insurers 
for the year 2005-06·18 given below: 

(Rs. in crores) 

Profit Name of Insurer Profit 

51.56 New India 716.38 

14.37 , Oriental 283.92 

50.31 National -106.25 

4.41 United India 425.23 

(b) if so. the reasons therefor; and 

(c) the steps takenlbeing taken by the Govemment 
in this regard for developing rural areas? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPil 
SISAL): (a) to (c) The Government has several schemes 
related to societal development to catalyze and support 
research, development and act.ptation of relevant and 
appropriate technologies for empowering and Impr9ving 
quality of life in rural areas. Technology instttuttonsIR&D 
laboratories function as the source of relevant technologies 
and models which are implemented in rural areas through 
voluntary agencies and other institutions. The impact has 
been felt at local levels. However, due to inadequacy of 
funds and other resources for such programmes. large 
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scale dissemination and  replication ... "'red. In 'Plte 
ot the constraints, many model. and looal-Ievel 

technologies have been developed and are being 

practiced. Some of the proven technologiee/paclcag .. 

are-

• Fruit/vegetable proceealng and prwervatton for 

value addition III village level with quallly control 
model Is working III 23 Iocatlol. In the coUntry, 

• Agro-technologiM for cultiYlIiItioWHml-proCel8lng 

of high value medicinal plante by women, 

• Drier for coconut gratings; peper and bIom •• 
based drier for horticulture produce, 

• Techniques of dehydradatlon of fIowera, 

• BIofertlllzers e.g. Azalia, BGA, 

• Development of wool carding machine, 

• Economically .uItabIe toolelequlpmenta for UN 
by women in sericulture, 

• Fish Aggregation DevIces (FAD) for COIIItaI fllMr 

folk. 

• Technology package for low-temperature glMing 
for making red clay pottery devaloped and ,.... 

units are In operation, npeciaIIy in ~. 

area. 

• low-cost diagnostic medical kita for urinary tr.cl 
infections. 

• Setting up of blo vHlagee, 

• Setting up of 18 Women Technology Partes and 
5 Rural Technology Parks .. Integrated model 
tor technology dilMmlnatlon, 

• Biogas plants using spoilt grains, ~. etc. for 
small reataurantaldhabu. 500 unite have been 
Installed in Maharaahtra, 

• Water filter ultrafine membrane capable ot 

removing  bacteria and vfrUI without UI8 of 
electricity, 

• Non pressurized saroi cooker using charcoal 

which takes 40 nllr'Jutl'S for compete cooking. 

This is under COtnlli .. ·.i1't1 production, 

• Standardization of tissue cutIunt tetihnlque& for 
producing diaeaae tree banana tn Sundarban 

della. 4 IaIche pIantIets have been eoId by trained 
women group, 

• Lac extraction and procealng machines are 

being popularized in lac producing area of 

Jhaflchand, 

• Technology for low-coat sanitary napkins has 

been developed and dla8eminated, 

• Upgradatlon of watermille with muftlpurpose use 

for generating electricity in remote mountain 

regions of Uttaranchal, Jammu & Kashmir, 

Himachal Pradesh and North-East. About 2000 

watermUIs have been upgraded. 

IT RMum Filing through PO. 

5093. SHRI KINJARAPU YERRANNAIDU: 

SHRI KULDEEP BISHNOI: 

Will the Minister of FINANCE be pleaaed to 8tllte: 

(a) the number of Income-tax retum filed .In poet 

offIcee· during 2008-07 along with the extent of money 

pIIldIID. til paid to postal department for the job; 

(b) the time takenllikely to be taken by the Income-

taR ~ to process these returns; and 

(o)theme .. ure. taken by the Government to 

..... refuncis to the Incom.tax payers, who had filed 
their returns through post offices? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM): (a) During 

2006-07, 4,29.188 income-tax retums were filed in the 
poet offices. It has been decided to pay an amount of 

RI.1oo to the Department of Posts for each retum 

received In the poet office. 

(b) and (c) With a view to faclHtate Issue of refunds 
quickly, a decision has been taken for centralized 

processing of these returns. 

Income enhancing Scheme. for Women 

5094. SHRI C.K. CHANDRAPPAN: Will the Minister 

of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government has received any 

propol.ls from certain States including Kerala tor 

developing specific schemes lor women to enhance their 

income; and 
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(b) if so" &he details thereof .net the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINlSTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF -PARLIAMENTARY AFFAIRS 

(SHRIMATI SURYAKANTA PATll): (a) and (b) No 

proposals for developing specific achemea in the rural 

sector for income enhancement of women have been 

SI.No. 

1. 

2. 

Name of the project 

Special project under SGSY 

for Nadapuram Area 

Development and 

Management (NADAM) in 

Kozhikode District of Kerala 

Special project under SGSY 

for economic empow."".,t 
of marginalized women in 
the CoIr Sector in Karala 

... u,.....nt age of Judgee 

5095. ADV. SURESH KURUP: wm the Mlnist8r of 
LAW AND J ~ be pIMMd to ..... : 

(a) whether the Government proposaa to raise the 
retirement age of the Supreme Court and HIgh Court 
juc:tges; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K..NENKATAPATHV): (a) and 
(b) A propoul to Inc,.... the retirement .. of the 
Supreme Courtanc:t HIgh Ccut Judges is, prellndy, under 

.. ~ .ot fie GowmrIent. 

Pr ..... Report of Local Bod'" 

S09tS. -_ .. "'4IKHIL KUMAR: Will the Minister of 

URBAN DEVElefiIMENT be .pleaMd to ..... : 

received from the ltalel. However, under Special project 
component of Swaranjayantf Gram Swarozgar Vojana 
(SGSY), state government. sponsor special prOject 

proposals some of which also target women .. major 
beneficiaries for sustainable livelihood and Income 

generation actIvttiea. Such apeciaI project proposals are 
proceued as per guidelines of epeciaI projecta under 
SGSY. The detallalatatus of apecial project propoeala 

under SGSY received from Kerala which have focus on 
women beneficiaries are given in the encloMd Statement. 

Status 

The project proposal has been forwarded by the 

State Government In March 2007. Special Project 

proposals which comply with the guidelines of 

Speclel projects under SGSY are processedl 

considentd by a two tier Inter rniniatertal Screening! 

Approval. Committee mechanism for taking a final 

decision. This is an ongolnglcontlnuoUi process and 

the project I. being proc •••• d as per laid down 

procemn. in the guldeHnea of apeclal projeC'ta uncler 
SGSY. 

The project proposal w.. proceesed and has been 
returned to the Stat. Gov.rnm.nt .. It did not 

conform to the guld.llne. of .peclal project. 

under SGSY. 

(a) whether the Union Government has permitted 

urban local bodIea to raise funds from the rnart<et on a 
suatalnable balls to meet investment needs; 

(b) if so, the details thereof; 

(c) the prog ..... made by the local bodies in raising 

funds; 

(d) whether suffk:tent provIeIon for not utiliZing the 
funds for other purpoeea have been made; and 

(8) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 

(b) y .. , Sir. In 2000-01, the Government inserted a new 

a... (vii) In Section 10(15) of the Income Tax Act. 
1981, exampling Int...... income from bonds iseued by 
local ...tIoriIIee. R.glntly guIdeInea for Issue of nwJnicipBI 
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tax free bonds have been revised In conauttdon· with 
the Ministry of Finance and circulated to all the State 
Governments and UT Governmenteon 7th March, 2006. 
In addition, the Govemment has eet up • Pooled finance 
Development Fund recently to provide credft enhancement 
to urban local bodies to ace .. funds from capital market 
based on their credit worthintlll for funding their bankable 
urban infrastructure projects. This scheme has been 
approved by the Government on 29,9.2006.The broad 
objectives of Pooled Finance Development Fund (PFDF) 
are to: 

(i) facilitate development of bar.kable urban 
infrastructure projects through appropriate 
capacity building measures and financial 
structuring of projects; 

(ii) facilitate Urban Local Bodies (ULBs) to access 
capital and financial markets for investment In 
critical municipal infrastructure by providing credit 
enhancement grants to State Pooled Finance 
Entities (SPFEs) for aceeeaing capital markets 
through Pooled Financing Bonds on behalf of 
one or more identified ULBa tor inveslment in 
identified urban infrastructure projects; 

(iii) reduce the coat of borrowing to local, bodies with 
appropriate credit enhanc:ement measures and 
through restructuring of existing costly debts; and. 

(iv) facilitate development of Municipal Bond Market. 

For implementing Pooled Finance Mechanism, a State 
Pooled Finance Entity (SPFE) is required to be set up in 
each State. SPFE is to be set up by the State which 
could either be a Trust or a Special Purpose Entity, 
provided the Entity is only a pass through vehicle. The 

basic advantage of _Hlng up of SPFE Ie that It would 
enable the ULBs to enter the bond market on a regular 
basis and take advantage of scaled up operations. Further, 
efficient SPFEs can generate fair degree of goodwill in 
the bond market and may be able to achieve much higher 
levels of efficiency in operations than individual ULB8. 
Most importantly, it would be able to hedge risks against 
much larger spectrum of activities than individual ULBs. 

The Central Government would support SPFEs 
througt"! the PFDF. Of the funds made available with the 
Central Govemment for PFDF, 5% would be utUized for 
project development usistance. Balance 95% would be 
utilized for contribution to the Credit Rating Enhancement 
Fund (CREF) to improve the credit rating of the Municipal 
Bonds to investment grade. 

(c) A Statement showing the ULBalCorporations that 
have been granted permission to raise funds through Issue. 
of Tax Free Municipal Bonds is enclosed. 

(d) and (e) Yes, Sir. Funds raised from Tax Free 
MuniCipal Bonds are to be used only for capital 
investments in urban infrastructure for providing one or 
more of the following: 

1. Potable Water Supply 

2. Sewerage or Sanitation 

3. Drainage 

4. Solid Waste Management 

5. Roads, Bridges and Flyovers; and 

6. Urban Transport (If this is a municipal function 
under reapectlve etate legislation). 

Statement 

SI. No. Name Amount· Date of GezeHe of 
(Rs. In crora) Notification 

2 3 4 

Ahmedabad Municipal Corporation 100.00 21.08.01 

2 Hyderabad Municipal Corporation 82.50 04.03.02 

3 Nashik Municipal Corporation SO.OO 07.03.03 
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1 2 3 4 

4. Vlsakhapatnatn Municipal Corporation 50.00 29.12.03 

5. Hyderabad . Metropolitan Water Supply 50.00 29.12.03 
and Sewerage Board 

6. Ahmedabad Municipal Corporation 58.00 16.03.04 

7. Chennai Metropolitan Water· Supply 42.00 24.3.04 
and Sewerage Board 

8. Kamataka Water & Sanitation Pooled -100.00 20.08.04 
Fund Trust 

9. Chennai Metropolitan Water Supply and 50.00 23.03.06 
Sewerage Board 

10. Chennal Corporation 44.80 24.03.05 

11. Ahmedabad Municipal Corporation 100.00 24.03.05 

12. Nagpur Municipal Corporation 128.00 4.1.2007 

13. Ahmedabad Municipal Corporation 150.00 8.3.2007 

• Permission granted in 2004-05 and subeequentty revalidated 2005-06 at the Instance of the applicant. 

P .... p.ld ElectricIty Mete,. 

5097. SHRI ABU AYES MONDAl: Win the Minister 
of POWER be pleased to state: 

(a) whether the Government has received any 

proposal to introduce prepaid electricity meters for the 

consumers; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 

SHINDE): (a) to (c) Electricity Act, 2003 envisagea use 

of prepaid meters and provides that a distribution licensee 

shaU not be entitled to require security from a conawner 

if he is prepared to take the supply through a ~ t 

meter. The National Electricity Policy notified by the 

Central Govemment on 12.2.2005 entails the State 

Electricity Regulatory Commissions (SERCs) to encourage 

use of pre-paid meters. 

The Central Electricity Authority (CEA) has macle 

regUlations, under the prOvillons of the Electricity Act 

2003. for installation and operation of mete,.. TheIe 

regulations, inltlr-slia, also provide for a plan by the 

distribution licensee for Introduction and adoption of new 

technologies such as pre-paid meters etc. with the 

approval of Appropriate Electricity Regulatory 

Commissions. 

C8IR ·LIIboNtory at Palampur 

5098. PROF. CHANDER KUMAR: Will the  Minister 

of SCIENCE AND TECHNOLOGY be pIea8ed to state: 

(a) Council of Scientific and Industrial Research 

(CSIR) laboratory Is functioning .t Palampur In Htmachal 
PradHhj 

(b) the number of scientists working there; 

(c) the steps taken by the Government for 

development of the Himalayan Biodiversity In the state of 

Himachal Pradesh; and 

(d) the number of Industrtal Units benefited by transfer 
of technology from Palampur laboratory of CSIR during 

the last three years? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
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SIBAL): (a) Yes Sir. The name of the laboratory is Institute 

of Himalayan Bioresource Technology, Palampur. 

(b) Forty one (41) Scientists are working at the 

institute-

(c) The institute is playing a pivotal role in 

development and promotion of tea industry, cultivation of 

lavender in Chamba, CUltivation of bamboo and export 

quality flower. The institute is also engaged In development 

of databases on bio-resources of western Himalayas 

including medicinal plants, traditional food and other 

economic plants. In addition the institute has organised 

35 training programmes for farmers/rural entrepreneurs 

during last three years mainly in the area  of biodiversity, 

biotechnology, medicinal and aromatic plants and 

fioriculture. 

(d) Approximately 20 industries and govt. agencies 

have benefited from technology transfer by the laboratory 

during the iast three years. The laboratory has conducted 

a number of demonstration-cum-training programmes. 

[Translation} 

Service Charges by Bank from Custom.,. 

5099. SHRI PANKAJ CHOWDHARY: Will the Minister 

of FINANCE be pleased to state: 

(a) whether the Government is aware that many 

banks are charging huge amount from customers In the 

name of service charges which is causing inconvenience 

to the customers, 

(b) if so, the details thereof; 

(c) whether the Reserve Bank of India (RBI) has 

issued directions to banks regarding fixation of proper 

charges for all basic services and for this it is neceeaary 

that these basic services may not be Included in any 
other services; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FiNANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 

Reserve Bank ot India (RBI) has reported that no such 

instance has come to their notice. With effect from 

September, 1999, banks have been aHowed to fix service 

charges for various type of services tendered by them, 

with the approval of their Board of Directors. 

(c) and (d) Yes, Sir. In order to ensure fair practices 
in banking services, RBI had constituted a Working Group 

to formulate a scheme for ensuring reasonablen... of 

bank charges and to Incorporate the same In the Fair 
Practices Code, the compliance of which would be 

monitored by the Banking Codes and Standards Board 
of India (BCSBI). The recommendations of the Working 

Group have been examined and accepted by RBI with 
certain modifications. Accordingly RBI vide its circular 

dated February 2, 2007, has Issued directions to all 

commercial scheduled banks (excluding RRBs) to, inIBr-

IIlill.-

(i) Identify the basic, banidng services on the basis 

of broad parameters indicated by the Working 

Group. 

(ii) make available the basic banking services at 

reasonable prices/charges and towards this, 

delivering the basic services outside the 8COP8 
of the bundled products. 

(iii) ensure that customers are made aware of the 

service charges upfront and changes In the 

service charges are implemented only with the 

prior notice to the customers. 

{English} 

Anna and Ammunition .~ by Cuatom. 

5100. SHRI BRAJA KISHORE TRIPATHY: Will the 

Minister of FINANCE be pleased to state: 

(a) the quantum and values of live and used anna 

and ammunition seized by the Customs Department during 

2005-06 and 2006-07; 

(b) the action taken against the importers found 

responsible for such import; and 

(c) the manner In which the Govemment dispose 

such confiscated arms and ammunition? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PAlANIMANICKAM): (a) to (e) The 

information Is being coHected and wHt be placed on the 
table of the House. 

Employment to UnemployMt alria In the C.pltal 

5101. SHRI RAGHUNATH JHA: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 

pleuecl to stale: 
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(a) whether the Government hu failed to provide 
gainful employment to the uman unemployed girts in the 
capital; 

(b) if so, the reasons therefor; and 

(c) the steps taken to provide employment to the 
unemployed girts? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (c) With a view to ameliorate 
the living conditions· of the urban poor and to reduce 
ulban poverty in the country, MInistry of Housing & Urban 
Poverty Alleviation is implementing an employment 
oriented urban poverty aUeviation programme named 
Swama Jayanti Shaharl Rozgar Yojana (SJSRY) on all 
India basis, including In the National capital Territory 

Number of beneficiaries assisted to set up 
individual micro-enterprises 

Number of women assisted to set up group 
enterprises under DWCUA 

Number of ulban poor Imparted skill training 

Dwelling Units at Affor'able Prlcea 

5102. SHRI UOAY SINGH: 
SHRI JYOTIRAOfTYA M. SCINDIA: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) whether In view of steep hike in prices of houses 
and also shortage of dwelling units In the country 
particularly in Delhi, the Government have fonnulated any 
new strategy for the same; 

(b) If so, the details thereof; 

(c) whether the needy people in the country are now 
unable to acquire house; and 

(d) if so, the strategies to be adopted to prowtde the 
houses to needy people at a I88IOn8bIe price by adoptIIlg 
small housing norms? 

(NCn of Delhi, since 1.12.1997. The Scheme strives to 
provide gainful employment to the ulban unemployed and 
underemployed poor through, firstly, encouraging the 
I8ttIng up of se"-employment ventures by those whO have 
not studied beyond 9th standard and, secondly, by 
providing wage employment by utHizing their labour for 
conatruc:tlon of socially and economlcaUy useful public 
...... Under the Uiban Se" Employment Programme 
(USEP) component of the SJSRY, not less than 30% of 
the beneficiaries are women. The Development of Women 
& Childl'8n in Urban Areas (DWCUA) component of USEP 
f0CUM8 on group enterprises by the ulban poor women. 
As per the Quarterty Progress Report (aPR) upto 31st 
December, 2008, received from the Government of NCT 
of Delhi, the cumulative number of beneficiaries under 
SJSRY and the number of women benefiCiaries, in 
National c.pital Territory of Deihl, are 88 under: 

Total 

1124 

58 

2700 

Women 
out of 
total 

270 

58 

2145 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SELJA): (a) to (d) The Government has 
launched the Jawaharlal Nehru National Ulban Renewal 
Mission (JNNURM) to assist cities and towns in taking 
up housing and infrastructural facilities for the urban poor 
in 63 cities including Delhi in the country under the Bas6c 
Services to the Urb.n Poor (BSUP) Programme. In 
relation to non-Mission cities, the Integrated Housing and 
Slum Development Programme (IHSDP) has been 
launched with the objective of providing housing and alum 
upgr.dation with a heaHhy and enabling environment In 
terms of basic infrastructure facilities. Both BSUP and 
IHSDP are under implementatIOn since December-2005. 

The Master Plan for Delhi (MPD) 2021, has e8timated 
additional requirement of housing stock as 24 lakh 
dweUing units for the projeded population up to the year 
2021. To meet the total requirement of housing stock, 
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the draft MPD 2021 envisages upgraclatlonldensHlcatlon 
of the existing housing stock and creation of additional 
housing in NCT of Delhi as also generation of additional 
housing stock in NCR Region. With a view to conatNCtion 
low cost dwelling units for lower income group and 
economically weaker sections of the society, the Muter 
Plan of Delhi (MPD) 2021 provides that the developers 
of group housing shall ensure that minimum 15% of FAR 
or 35% group housing shall ensure that minimum 15% of 
FAR or 35% of the dwelling units, whichever is more, 
are constructed lor Community-Service PersonneVEWS 
and lower income category. Further, DDA's pilot project 
at Tehkhand provides for allotment of flats at reasonable 
raters to eligible slum dwellers belonging to economically 
weaker sections ot society. 

Projects Under Blo-technology Mlaelon 

5103. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of SCIENCE AND TECHNOLOGY be pleased 
to state: 

(a) whether the Union Govemment has received a 
number of projects under the Biotechnology Mission during 
the last three years: 

(b) il so, the details thereof, State-wise: 

(c) the status thereat as on date, State-wise; and 

(d) the ti",:,e by which the pending projects are likely 
to be cleared? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) There is no scheme titled -BIQ-technology 
Mission" in the department. 

(b) to (d) Do not arise. 

Deviation from Design of Currency 

5104. SHRIMATI SUMITRA MAHAJAN: 
SHRI RAKESH SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has deviated from its 
traditional design on note. and coIRs at1d replaced national 
symbols like Aahok ChaktralAshoka pillar and even 
nationalistic slogans like Satya Meva Jayate; and 

(b) If 80, the reasons therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
As an on-going process, new security features are added 
to the currency notes, some of which require change in 
design, to make counterfeiting extremely difficult. But the 
Ashoka pillar with 'Satya Meva Jayate' has not been 
removed either from currency notes or coins. 

Loan to Senior Citizens 

5105. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether senior citizen can avail loan up to 60% 
of the approved value of their property from National 
HOusing Bank; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
National Housing Bank (NHB) has formulated a scheme 
called Reverse Mortgage Loan (RML) for Senior Citizens 
(62 years and above) who own self occupied hbuses. 
The scheme is proposed to be implemented through 
Primary Lending Institutions (PUs), viz. Scheduled Banks 
and Housing Finance Companies registered with NHB. 
Refinance would be provided by NHB, if desired by the 
PUs. The loan amount under RML will depend on present 
market value of residential properties, as asse&&ed by 
the PUs, prevalent interest rate and other appraisal norms 
applicable. In terms of draft operational guidelines, RML 
upto 60% of the approved valu. of the property would 
be possible under certain circumstances at the discretion 
of the PU. The draft guidelines are available at NHB's 
website www.nhb.Dl!J.in 

Tax.. from BPO 

5106. DR. THOKCHOM MEINYA: Will the Minister 
of FINANCE be pleased to state: 

(a) the amount of foreign exchange eamed by India 
from Busin888 Process Outsourcing (BPO) during the last 
three yea,.; 

(b) whether the Government has received 
repreeentation from various qu8l'terl that Fringe Benefit 
Tax (FBT) and MInImum Altemative Tax (MAT) hurt BPO 
business; 
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(c) if so, whether the Govemment propoaea to change 
its FBT and MAT policy In order to further expand or 
encourage the SPO busineaa in India; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
amount of exports by IT Enabled Services (ITES)/Busineaa 
Process Outsourcing (SPO) is as foUows:-

2003-04 

2004-05 

2005-06 

$ 3,800 mUDon 

$ 4,600 million 

$ .6,300 million 

Figures for 2006-07 are not available. 

(b) Yes, Sir. 

(e) No. Sir. 

(d) Does not arlae. 

LOIIM 8MctIon by HUDCO for GuJaI'8t 

5107. SHRI P.S. GADHAVI: Will the Mlni8ter of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) the number of applications received by HUDCO 
tor sanction of loans from Gujarat during the last three 
years; 

(b) the amount of loan 8anct1oned during the last 
three years, year-wise; 

Housing 'Schemes 

SI. Allotment Deteot Name of Agency Name of Schemel 
No. Number Receipt 

2 3 4 5 

(c) the number of applications rejected and the 
reasons thereof; and 

(d) the number of loans applications stiD pending with 
the HUDCO and the time by which the action on these 
applications are likely to be finalized? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) The year-wise number of 
appIicaItona received for sanction of loan8 from Guiarat 
and the amount of loan sanctioned by HUDCO during 
the last three years are as under: 

Year No. of loan Amount of loan 
applications sanctioned 
received by by HUDCO 

HUDCO (Rs. in lacs) 

2004-2005 8 123963.06 

2005-2006 8 110151.44 

2006-2007 30 162594.00 

(e) Nine applications. The details and the reasons 
are given in the enclosed Statement. 

(d) Seven applications. The projects/schemes for loan 
assistance are at appraisaVevaluation 8lage. As Is the 

. normal practice, observations of HUDCO wHI be .."t to 
the applicants for revisionlfulfillment within three weeks. 
Projects are approved subject to fulfillment of etipulated 
condIttons 88 per HUDec guidelines. 

(Ra. In lacs) 

project Loan Remarks 
Cost Amount 

8 7 8 

1. fJJ7 &I3MOO5 Modi build wei Pvt. Conetndon of HouIiIg 627.00 14&.00 The Agency Failed to FumiIh the 
00c:IIam for AppcIiIII WdI our .., 
dated 19.01.2006 & 19.042006 and 
.... fie PftIpOIII .. RIjecCed. 

flail II AIInadabad 
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2 

2. 509 

3. 520 

4. 52S 

s. 527 

8. S34 

Scheme 

3 4 

1112112005 Vraj CotjmIIon 

4I17f2006 MIs GnIen Bell 

RealI 

1012112008 MIs Om MIll! 

COIIIOrtium 

51. A1lo1ement Date cit Name cit _ 

No. NIIIIber Reoeipt 

1. UI·M184 3I8I21II6 

2. UI·A.Q86· 4I17f2006 

3. UI·A·093 121712006 

5 

~  

coIany It a.dhIda 
AhmecIIbId 

DevelcJpnaIl cit Fann 

Hauaas It SInIwId 

TOIII 

Total 

5108. SHRI RAM KRIPAL YADAV: Win the Minister 
of FINANCE be pleased to state: 

(al whether the banks have achieved the target, to 

8 7 

464.00 250.00 

2OO.GO lSO.GO 

75.41 50.00 

1400.00 900.0 

3Q2OO.00 3500.110 

321118.48 _.00 

348.00 lSO.00 

1409.00 900.00 

. 3218.00 1200.00 

4985.00 2250.00 

8 

The IICheme WII IIjec:lId eince lie 

agency failed to submit the 
proposil Itter Incorporating our 
oblll'Yltione and the documente 
IICJiItd for IinIIiuIIan cit hi ...... 

Ttle propoul upon detailed 
eppralnl wu nol found in lin. 
with HUDeO guidths and hence 

1IjIdad. 

Th. agencyPl'opoaaI wu not In 
IN will HUDCO GIidIIM. 

The pIQpOIII .u not appI'Md as 
the agency failed 10 funiIh III lie 
.-y doc:uRm for apprIiIII. 

The ptapouI .. nat I!IIIMd U 
!he agency failed 10 tunIh III lie 

.-y ......... apprIiIII. 

(Rs. In 1_) 

The ~ I'nIpoIaI .. not 
In .. willi HUDCO GuIdIIintI. 

The Agency flUId. 10. tumilh !he 

docuntnIa lor IPPI'IiIII ..... the 
propoIII was 1Ijtc:IecI. 

Th. agency failed 10 furnieh the 
docum.nts for apprailal thtrttora 
the prapcII8I _ IIjtdId. 

inc...... the level of credit to Rs. 1,75,000 era,. to 

farmers In 2008-07; 

(b) If eo, the number of farmers covered under the 

scheme, Stat.wiee; 
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(e) whether another 50 lakhs new fanne .. have added 
to the bank's portfolio in 2006-07; and 

101.97% of the aMual target. A total of 3,67,88,563 
fanne .. have been covered under the scheme. The state-
wise number of account In respect of Cooperative Banks 
and Regional Rural Banks as on 28.2.2007 Is given in 
the enclosed Statement. The figures of Commercial Banks 
ara not raadlly available with Reserve Bank of India. 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. The total credit flow to agrlcultura. by the Public 
& Private Sector Commercial Banks. Cooperative Banks 
and Regional Rural Banks (RRBa) is of the order of 
Rs. 1,78,447.24 crore (upto February, 2007) forming 

(c) and (d) Yea, Sir. A total of around 64.78 lakh 
new farmers have been financed by the Public and Private 
Sector Commercial Banks and RRBa (upto February, 
2007). The state-wise details are not compiled as yet. 

Statement 

StIlM-wistI list 01 no. 01 Accounts In M$ptICI 01 Cooptnslivtls BlInks lind RRBs 
covering ST,. LT LOIIns 118 on 28.02.07 

S.No. State No. of Account 

SCBs· LOBa+ RRBs RRSe & 
Coopratives 

Bank 

2 3 4 5 6 

North 

1. Delhi 249 0 0 249 

2. Chandigarh 0 0 0 0 

3. Haryana 1061651 13481 102502 11n634 

4. Punjab 921049 16502 71863 1009414 

5. Himachal Pradesh 23824 2158 14078 40060 

6. Jammu and Kashmir 11652 0 3707 15359 

7. Uttar Pradesh 2888839 72022 1131958 4092819 

B. Utteranchal 182217 0 7064 189281 

Sub total 5089481 104163 1331112 6524816 

(% to Total) 0 0 0 0 

lEnt 0 0 0 0 

9. Andaman and Nicobar Islands 199 0 0 199 

10. Bihar 195939 0 186884 3872803 

11. Chhatti8g8t'h 523462 869 1396688 664019 
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2 3 4 5 6 

12. Jharkhand 0 0 46486 46486 

13. Orissa 1114160 0 207296 1321456 

14. West Bengal 0 0 127297 127297 

Sub Total 1833760 869 707631 2542260 

(% to Total) 0 0 0 0 

North Eaat 0 0 0 0 

15. ArunllChal Pradesh 0 0 445 445 

16. Assam 1456 8 18611 20075 

17. Manipur 0 0 0 0 

18. Meghalaya 1397 0 2604 4001 

19. Mizoram 265 0 2078 2343 

20. Nagaland 141 0 113 254 

21. Sikklm 525 0 0 525 

22. Tripura 349 116 6865 7330 

Sub Total 4133 124 30716 34973 

(% to Total) 0 0 0 0 

We.t 0 0 0 0 

23. Goa 130 0 0 130 

24. Gujarat 736637 0 162805 899442 

25. Madhya Pradesh 3309732 7622 200693 3518147 

26. Maharashtra 2997305 0 158589 3166894 

27. Rajasthan 1171174 12267 188331 1371772 

Sub Total 8214978 20089 710318 8945385 

(% to Total) 0 0 0 0 

South 0 0 0 0 

28. Andhra Pradesh 5983 0 1010804 1016787 

29. Ksrnataka 839129 37321 408506 1284956 

30. Kerals 845115 23655 888898 1858869 
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2 3 4 5 6 

31. Tamllnadu 567230 0 424249 991479 

32. Pondicherry 3174 10 0 3184 

33. Lakshwadeep 0 0 0 0 

Total 2260631 60986 2733458 5055075 

(% to Total) 0 0 0 0 

Grand Total) 17402983 186231 5513295 23102509 

·State Co-operatlve Banks 
+Land Development Banks 

Non-Cooperatlon by Commercial a.nks 

5109. SHRt N.N. KRISHNADAS: Will the Minister 
of FINANCE be pleased to state: 

(a) whether certain Nationali8ed Banks aAt not co-
operating the Government In implementation of the 
·package- declared for 'Rehabilitation of fanners'; and 

(b) if so, the details thereof and the steps taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) Does not arise. 

Utilisation of funds munt for computerlsatlon of 
Land Recorda 

5110. SHRI CHENGARA SURENDRAN: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(_) whether the funda provided by the Govemment 
for computeriaation of land recorda have been utilized 
fully by the concemed States during the last three years; 

(b) if so, the details of funda provided and utilized 
during the said period, State-wl8e; 

(c) if not, the reasons therefor; and 

(d) the steps taken to ensure utilization of funda to 
maximum extent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) The scheme of Computerisatlon of 
Land Records (CLR) is a demand-driven scheme. The 
proposals received from the State Governments are 
examined and funda are released to the reepecttve States 
for undertaking data entry work, setting up of computer 
centres at dlstrlct/tehsils/taluks/sub-dlvision levels, 
digltlsatlon of cadastral maps and imparting training to 
revenue officials. Since inception of the scheme (1988-
89), the Govemment of India has r ...... d Rs. 545.36 
crore and utilization reported by StatealUTs is As. 245.00 
crore. A Statement showtngthe fundi released during 
the last three years, total amounts released since the 
inception of the scheme, and total amounts utilized by 
the State Governments is enclosed. 

(c) and (d) The activities under the scheme of CLR, 
viz. development of suitable software as per the State's 
requirements, undertaking data entry work, vertficatlon and 
validation of the data entry work. porting of data from 
Foxbase to Windows Plattonn and setting up of compufer 
centres at tehsil/taluklsub-divlsion levels, are time-
consuming processes. TherefoAt, the States often taking 
time in utilization of funds released for the Implementation 
of the scheme of CLR. 

The progress of the scheme is being reviewed from 
tlme-to-time at various fora. including Conferences of the 
State Revenue MinisteralRevenue Secretaries. wherein 
StateslUTs 8f8 requested to take expeditious steps for 
utilisation of funds released by the Govemment of India 
for the purpose. Also, further release of funds II linked 
to receipt of utilisation certificates for the funds released 
earlier. Recently. the progress of the scheme was 
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reviewed with the Revenue Secretaries of StateslUTs on again to ensure full utilization of funds released to them 
12th April. 2007 and the StateslUTs have been requested under the Scheme. 

sr.'.",.n' 
CompuItIlislllion 01 Land RIJCOIfi8 (CLR) 

(As. in lakh) 

51. No. Name of the 2Q04.()S 2006-07 Total Funds Unspent 
staltAJ.T. Releaaed Utilized Balances 

Iince 
inception 

2 3 4 5 6 7 8 

1. Ancllra Pradesh 531.SO 506.45 844.00 3708.31 1852.18 2056.13 

2. Arunachal Pradesh 75.30 73.04 2.28 

3. Assam 542.60 881.30 1759.30 349.87 1409.43 

4. Bihar 100.00 284.48 2044.76 2957.22 253.98 2703.24 

5. Gujarat 495.00 556.00 3124.56 1848.20 1276.36 

6. Goa 153.30 118.14 35.18 

7. Haryana 843.76 1411.16 820.50 590.66 

8. Himachal Pradesh 438.00 326.00 1227.30 824.00 403.30 

9. Jammu and Kashmir 1542.00 1828.00 265.27 1582.73 

10. Kamataka 497.40 920.10 3681.43 1937.56 1743.87 

11. Karala 305.90 1261.04 953.71 307.33 

12. Macllya PradeIh 286.30 388.00 4180.71 3219.88 960.83 

13. Maharaahtra 296.00 787.60 4078.40 3957.31 121.09 

14. Manipur 88.35 276.58 149.00 127.58 

15. Maghalaya 28.00 28.00 0.00 

16. Mizoram 127.00 569.98 442.98 127.00 

17. Nagaland 15.00 20.00 213.55 127.15 88.40 

18. Orissa 230.00 599.40 93.22 3617.02 2668.70 948.32 

19. Punjab 282.62 76.39 206.23 

20. Rafasthan 1332.20 414.00 3494.81 1718.50 1n6.31 

21. ~ 10.00 210.73 183.n 26.96 
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2 3 4 5 6 7 8 

22. Tamil Nadu 605.20 200.21 666.65 3686.84 1789.21 1897.63 

23. Trlpura 148.00 118.70 610.50 429.n 180.73 

24. Uttar Pradesh 1561.99 3517.59 2128.40 1391.19 

25. West Bengal 355.00 870.20 390.76 3827.31 2142.20 1685.11 

26. Chhattilglltl 164.00 459.60 1061.50 737.89 323.81 

27. Jhaltchand 856.00 1484.00 725.76 758.24 

28. Utlaranchal 400.60 853.44 820.51 1874.55 334.82 1539.73 

29. Dadar and Nagar Haveli 12.38 0.22 12.16 

30. DeIhl 101.13 4.31 96.82 

31. Pondicherry 37.00 130.45 n.15 53.30 

32. Chandigarh 15.00 0.00 15.00 

33. Daman and Diu 25.00 SO.OO 0.00 SO.OO 

34. Lakshadweep 25.00 25.00 0.00 25.00 

Total 4582.00 9924.06  9998.00 54535.55 30035.64 24499.91 

Loan to Self .... p group (d) the approximate number of SHGa linked to banks 
under SHG Bank Unkage Programme during the last five 

5111. SHRI L. RAJAGOPAL: Will the Minister of years, year-wise; and 

FINANCE be pleased to state: 
<e) the manner In which the above Programme prowtd 

<a> the number of SHGa in the State of Andhra 
to be beneficial to SHGa in AP? 

Pradesh during the last five years, year-wise; THE  MINISTER OF STATE IN THE MINISTRY OF 

FINANCE <SHRI PAWAN KUMAR BANSAL): <a) to (d) 
(b) the total amount of bank loans given to SHGa Public Sector Banks, Private Sector Banks, Regional Rural 

during the last five years,. year-wise; Banks and Cooperative Banks are Implementing SaH Help 
Group Bank Unkage Programme In Andhra Pradesh. The 

(e) the details of banks which are implementing Sa" year-wiae details of the number of SHGs promoted, 

Help Group Bank Unkage Programme in the atate of 
cumulative bank loans and cumulatively linked SHGs in 
the atate of Andhra Pradesh during the last five years 

Andhra a ~  are 88 under: 

Particulars 2001-02 2002-03  2003-04  2004-05 2005-06 

Cumulative No.of SHGa promoted in Iakh8 2.40 4.89 5.18 5.49 5.92 

C'Jmulative Bank loan in erorea 521.28 975.39 1728.38 2748.09 4345.52 

Cumulative linked SHGs In lakhs 2.02 2.81 3.85 4.92 5.87 



191 WriltBn Answsm MAY 14.2007 192 

(e) An impact evaluation study conducted by NABARD 

which covered 560 SHG member households from 223 

SHGs spread over 11 States including Andhra Pradesh 

showed positive results. There have been perceptible and 

wholesome changes in the living standards of the SHG 

members, in terms of ownership of assets. increase in 

savings and borrowing capacity, Income generating 

activities and in income levels. Some of the major findings 

were-

• Almost all the members developed saving habit 

in the post-SHG situation as against only 23% 

of households earlier. Average annual savings 

per household registered over a threefold 

increase trom Rs. 4601-to Rs. 1,4441-. 

• The average borrowngslyearlhousehold increased 

from Rs. 4,282 to Rs. 8,341. 

• Average value of assets (land, house, livestock 

arid consumer durables etc.) per household 

increased by 13% from Rs. 63,000 in pre-SHG 

stage to Rs. 71,000 in p'ost-SHG stage. Land 

was the major asset with a share of 44% of the 

value of assets. 

Rural Infrastructure 

5112. MS. INGRID MCLEOD: Will the Minister 0' 
RURAL DEVELOPMENT be pleased to state: 

(a) the details of the progress achieved in the growth 

of rural infrastructure under the  Bharat Nirman -during 

2006-07; 

(b) whether there has been any major hurdle which 

has adversely affected the growth; and 

(c) if so, the details thereof and the steps takenl 

proposed to be taken to address the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRIMATI SURYAKANTA 

PATIL): (a) The details of progress achieved in the growth 

of rllral infrastructure under the six components of Bharat 

Nirman during 2006-07 are as under:-

1. Irrigation: Upto September, 2006, about 550.20 

thousand ha, of irrigation potentials were ~ t  

to have been created for which an amount of 

Rs. 2301.97 crore was released. 

2. Rural Electrification: 28706 villages were 

electrified providing free electricity connection to 

655773 BPL families. An amount of Rs. 3342.90 

erore was released. 

3. Telephone Connectivity: Till Feb., 2007, 17019 

villages were provided with Telephone 

Connectivity for which an amount of Rs. 35.66 

crore is reported to have been released. 

4. Rural Roads: 6775 habitations were connected 

during the year 2006-07 through construction of 

21422.85 kms length of new roads and 

upgradation of 46129.9 kms of rural roads. An 

amount of Rs. 6273.61 crore was released to 

the States. 

5. Rural Housing: 14.75 lakh houses are reported 

to have been constructed during the year for 

which an amount of Rs. 2907.53 crore was 

released as Central share of allocation. 

6. Drinking Water Supply: During the year 2006-

07, 81945 Habitations were covered under Safe 

Drinking Water Supply which includes. Not 

Covered and Partially Covered Habitations of 

Uncovered and Slipped Back Habitations 

besides, Quality Affected Habitations. For this 

purpose, an amount of Rs. 4543.65 crore was 

released. 

(b) and (c) In implementation of components of Bharat 

Nirman like Rural Roads. some constraints such as 

inadequate institutional capacity, inadequate contracting 

capacity and delay in obtaining possession of land and 

forest clearance etc. are faced. In order to accelerate the 

pace of implementation of the programme, the matter 

has been taken up with the States to augment their 

institutional capacity and contracting capacity as well. 

{T'rsns/stionj 

Flouting the Provisions of MRTP Act 

5113. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: Will the Minister of COMPANY AFFAIRS 

be. pleased to state: 

(a) whether the manufacturers of 60ft drinks are 

flouting the provisions of the MRTP ~ with impunity; 

(b) if so, the year-wiselState-wise  details thereof for 

the last three years; 
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(c) the names of soft drink mMufacturera against 

whom complain.. have been made for flouting the 

provision of MRTP Act; and 

(d) the action taken or proposed to be taken against 

such manufacturers? 

THE MINISTER OF COMPANY AFFAIRS (SHRI 

PREM CHAND GUPTA): (a) to (d) Alleged violation of 

provisions of the Monopolies and Restrictive Trade 

Practices (MRTP) Act, 1969 Ii dealt with under the said 

Act through proceedings before the MRTP Commission. 

During the last three years (2004-2006), MRTP 

Commission Instituted one enquiry against soft drink 

manufacturers for alleged violation of MRTP Act. The 

details of this enquiry are as under: 

Year of Enquiry State TItle of enquiry with Remarks 

Institution No. reapondf'nt 

2005 CA Uttar Vlkash Pepsi Agency, Gorakhpur In 

0112005 Pradesh progress 

Vs. 

Territory Development Manager, 

Pepsi Cola India Marketing 

Co., Gorakhpur and Another 

In such cases, action Is taken as contemplated under 

the MRTP Act, 1969, for violations of provisions of law, 

if any. 

[English} 

Uniform Pen.on Scheme for Judlclll' om ..... 

5114. SHRI K.J.S.P. REDDY: 

SHRI MANJUNATH  KUNNUR: 

Will the Minister of LAW AND JUSTICE be pleased 

to state: 

(a) whether thera is any proposal to Introduce uniform 
pension scheme for judicial officers all over the country; 

(b) if so, the details thereof; and 

(c) the other steps taken/being taken by the 

Government for the welfare of judicial officers in the 

country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) to 

(c) In exercise of powers conferred under proviso to article 

309 read with articles 233, 234 and 235 of the 

Constitution in so far as judicial officers in the judicial 

services of the various States are concemed, it is for the 

State Governments to consider and decide on various 

aspects of conditions of service, including that for pension. 

The Central Government is not concerned with the 

introduction of uniform pension scheme for judicial officers 

in the judicial services of the States aU over the country, 

or for taking other steps for the welfare of such judicial 

officers. The Cenltal Government is administratively 

responsible for formulating service conditions, including 

pension and welfare measures, of judicial officers of the 

Union Territories. 

The Hon'ble Supreme Court, in its judgement of 21st 

March, 2002, in C.W.P. No. 102211989 -All India Judges' 

Association & Ors. Vs. Union of India & Ors, directed 

that the recommendations of the First National Judicial 

Pay Commission (FNJPC) in respect of Judicial Officers 

be implemented. The recommendations of FNJPC 

including pension and other related benefits were 

considered by the Central Govemment in so far as they 

relate to the judicial officers of the Union Territories for 

which the Central Government is administratively 

responsible. The Department of Justice has filed an IA. 

No. 103 in the aforesaid C.W.P. seeking modification! 

clarifications of the court on certain recommendations of 

the FNJPC including that for commutation of pension, a 

measure of welfare for the judicial officers of the Union 

Territories, to enable the Government for their 

implementation. The matter is still pending in the Supreme 

Court. 

Unemploymant In Rural Areas 

5115. SHRI N.S.V. CHITTHAN: Will the Minister of 

~  DEVELOPMENT be pleased to state: 
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(a) whether the Government has ....... d the 

number of educated and uneducated unemployed p8I"IOI18 

in rural areas of the country; 

(b) if so, the details thereof, State-wise; and 

(c) the measures being contemplated by the 

Government to resolve this problem in time-bound 

manner? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRIMATI SURVAKANTA PATIL): (a) and (b) State-wile 

details of unemployment status of educated and all 

persons baaed on the most recent qulnquaomial round of 
National Sample Surv.y Organisation (61st round) are 

giv.n in the .nclosed Statement. 

(c) The approach paper to the 11th five year plan 

envisages creation of 70 million new wortc opportunities. 
Additional employment opportunities in future will be 

generated mainly in the services and manufacturing 

sectors. More employment opportunftlea would be available 

in rural areas through Implementation of various schemes 

of the Ministry of Rural Development. 

Stlltement 

Staltlsll/Ts wiss USUIII Princip81 Status Uf1tIITIPIoymsnt mitis (ptIr /h0USllnd) 

SI.No. S/alD\JTs \lui Pfh:fpaI .... ~ 
~

~ ..... 
,.. lor .. IducIIId UuI SlIM UuI SIIU UuI StaU (pi) UuI SlIIuI 

p&IIOII 01 l1li 15 )'l1li IIId IbM. (pi) (1djuIIId) (1djuIIId) ,... Pnn I'nInI ....... I'McnI ,... 
AlII! UIbIn '*" UItMII RInI RInI 

2 3 4 5 6 7 8 

1. Andhra Pradesh 70 78 40 36 13 7 

2. Arunachal Pradesh 32 27 12 12 9 9 

3. Assam 164 154 82 72 36 26 

4. Bihar 45 61 69 64 16 15 

5. Chhatisgarh 54 66 43 35 8 6 

6. Delhi 25 61 54 48 20 19 

7. Goa 163 159 97 87 119 111 

a. GUjarat 32 36 31 24 8 5 

9. Haryana 86 79 48 40 33 22 

10. Himachal Prdesh 124 116 40 38 47 18 

11. Jammu and Kuhmir 83 90 53 49 26 15 

12. Jharkhand 42 63 73 65 18 14 

13. Kamataka e6 60 31 28 11 7 

14. Kerala 296 296 199  156 158 107 

15. Madhya Pradesh 22 38 31 28 7 5 
" 
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2 3 4 5 6 7 8 

16. Maharaahtra 47 55 49 36 15 10 

17. Manipur 69 82 61 55 18 11 

18. Meghalaya 34 41 39 35 3 3 

19. Mizoram 21 28 20 19 5  3 

20. Nagaland 161 144 75 55 48 18 

21. Orissa 194  188  142 134 64 50 

22. Punjab 131 108 66 50 58 38 

23. Rajasthan 52 49 34 29 15 7 

24. Slkkim n 73 37  37 26 24 

25. Tamil Nadu 86 n 38 35 21 12 

26. Tripura 486 436 285 280 136 133 

27. Uttaranchal 58 67 57 54 20 13 

28. Uttar Pradesh .21 34 39 33 11 6 

29. Welt Bengal 125 116 75 82 38 25 

Union Terrltrorlel 

30. Andaman and Nlcobar IliandB 207 146 110 88 103 62 

31. Chandigarh 80 53 40 40 26 26 

32. Dadar and Nagar Haveli 127 109 35 30 41 33 

33. Daman and Diu 0 17 30 30 15 3 

34. Lakshadweep 298 253 340 250 108 75 

35. Pondlcherry 186 172 85 81 94 70 

All India 85 82 53 45 25 17 

Structural AdJuatment Loan to Stme. (c) the amount of such loan provided to States, State-

by the Wor1d Bank wise; 

5116. SHRI ANANTA NAYAK: Will the Minister of (d) whether Govemment of Orissa has requelled for 

FINANCE be pleased to state: such loan; and 

(a) whether the World Bank hIlS provided .tructural (e) if 80, the details thereof and action taken thereon 

adjustment loans to the State Govemments; by the Govemment thereon? 

(b) if so, the details thereof; THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 
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(b) and (e) The Structural Adjustment loanI, provided are .. under: 

so far by the World Bank to vario .. State Governmenta, 

S.No. Slate NIme 01 PftIgInne AInoIn In US $ mIIon FIIWICiII VtII' 

1. Uttar Pradesh Uttar Pradesh Ascal Refonn & Public sector Restructuring 251.3 2000-01 

2. Kamataka Kamataka Economic Reatructuring Loan-I 150 2001-02 

3. Kamataka Kamataka Economic Restructuring Loan-II 100 2001-02 

4. Andhra Pradesh Melna Pradesh Economic Reform Loan-I 250 2001-02 

5. Andhra Pradesh AnctIra Pradesh EconomIc Reform Loan-II 220 2003-04 

6. Andhra Pradesh Melna Pradesh Economic Reform Loan-III 225 2006-07 

7. Orissa Orissa Socio-Economic Development Loan-I 125 2004-05 

8. Orissa Orissa Socio Economic Development Loan-II 225 2006-07 

(d) and (e) Ve., Sir. On the request of the 

Govemment of Ori888, World Bank has provided two 
Structural Adjustment Loans, namely Orissa Soclo 

Economic Development Loan-I In 2004-05 amounting to 

US $ 125 million and Orissa Socio Economic Development 
Loan-II in 2006-07 amounting to US $225 minion to the 
State Govemment. 

COII ... I Power Prolecta 

5117. SHRI BASUDEB ACHARIA: Will the Minister 

of POWER be pl .... d to state: 

(a) whether the National Thermal Power Corporation 

(NTPC) is exploring setting up of coastal power projects 
in South as reported In the Business Una dated April 14, 
2007; 

(b) if so. the facts of the matter reported therein; 

and 

Projact 

Simhadrl Thermal Power Project, St. II (2x500 MW), 

Andhra Pradesh 

Ennore Thermal Power Project (2x5oo MW), joint venture. 

with Tamil Nadu Electricity Board, Tami Nadu 

Rajiv Gandhi Combined Cycle Power Project, Stage II 

(1950 MW), Kerala 

(c) the action taken'proposed to be taken by the 

Govemment in this regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE): (a) to (c) The news Item In the Buein ... Una 

dated April 14, 2007 pertains to proposal for setting up 

of Nuclear Power Project by NTPC Ltd. NTPC Ltd.'s 

Corporate Plan for the period 2002-17 envisages taking 

up 2000 MW of nuclear capacity In joint venture during 

the 12th Plan period. As 8uch N ~  Ltd. 1& currently In 

the proce.. of . t o~ of optimal technology and 

identification of potential 8Ite(s) for setting up of tim 

nuclear project. 

However, NTPC Ltd. envisages following coastal 

power projects in Southem India for benefits during XII 

XII Plan: 

Status 

Under implementation. 

Feasibility Report finalised. Clearanceal 

approvals In process . 

Feasibility Report prepared. 

Fuel to be tied up. 
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Further, two potential 8it., one near vlHage Cheyyur, 
District Kanchipuram and second near village 
Marakkanam, district Villupuram have been identified In 
Tamil Nadu for setting up coal baaed thermal power 
projects. Site specific studies/investigations for these 
projects will be Initiated after tie up for basic Inputs (land 
availability) for the proposed power projects. 

[Translation} 

Housing for Poor Slum Dwell.,. 

5118. PROF. MAHADEORAO SHIWANKAR: WIU the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government has allotted hoU88& to 
the poor slum dweUers l'8Qistered by the DDA in 1986; 

(b) if so, the area-wise details thereof; and 

(c) if not, the reasons therefor and the time by which 
such registered poor slum dwellers are likely to get flats! 
houses? 

THE MINISTER OF STATE IN THE MINISTRV OF 
URBAN DEVELOPMENT (SHRI AJAV MAKEN): (a) Slum 
& JJ Department of Municipal Corporation of Delhi (MCD) 
has reported that it has allotted houseslflats to the 
registrants under MRESIDENTIAL FLATS REGISTRATION 
SCHEME 1985 FOR SLUM DWELLERS AND OTHERS· 
in accordance to the priority numbers already assigned 
to them. 

(b) Colony-wise list of flats allotted under the scheme 
is as under: 

Name 01 Colony 

Madipur Near oSle Shed 

Madipur Near E Block 

Jahangirpuri 

Sarai Rohilla 

Ragubir Nagar (Near Holy Child) 

Inderlok 

Raghubir Nagar (Naar Central School) 

No. of Flats 

2 

552 

320 

136 

112 

144 

106 
-

608 

2 

Raghubir Nagar (OHT) 144 

Tllak Nagar 288 

Saral Kala Khan PUI 168 

Mango! Puri 384 

Sangam Park (Pt. II) 160 

Boulward Road 150 

Sangam Park (Ph.l) 01 

Sarai Basti 05 

Raghubir Nagar (1040) 13 

C.S. Azad Colony 02 

Tilak Vihar 848 

sarai Kala Khan Ph.l 118 

In addition, 603 flats have been allotted to widow 
registrants in Co-operative Group Housing Saeities at 
Jhllmll Colony, Shahdara and Madipur, New Delhi. 

(c) Slum and JJ Department (MCD) has reported 
that due to non-availabiHty of land and funds about 20,000 
registrants are in the waiting list and no time frame can 
be Indicated at this juncture. 

Small Loan without No-dues Certlflcat. 

5119. SHRI DEVIDAS PINGLE: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has decided to waive 
the requirement of no-dues certificate for grant Of small 
loans to farmers as reported in Dsinik Jsgl1ln dated the 
April 25, 2007; 

(b) If 80, the details thereof; 

(c) whether the banks would provide loans to farmers 
in the country without submission of no-dues certificate; 
and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
Yes, Sir. Reserve Bank of India vide Circular dated 
30 April 2007 has issued instruction. to the Chairman & 
Managing DirectorlChief Executive Officer of All Scheduled 
Commercial Banks (including Regional Rural Banks) that 
banks may dispense with the requirement of No-Due 
Certificate for smaH loans upto Rs. 50,0001- to small 85 
marginal farmers, share croppers and the like and, 
instead, obtain self-declaration from the borrower. 

(English] 

Impact of Population on Urban Infnudructure 

5120. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA AOSUL: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

<a) whether the impact of the growth of population 
on urban infrastructure and services has been assessed; 

(b) if so, the details thereof; 

(c) whether the potential of resources of investment 
has remained untapped in regard to urban infrastructure; 

(d) if so, the reasons therefor; 

(e) the policy/guidelines framed by the Union 
Government for high growth in urban infrutructure & 
services; and 

(fl the results achieved in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): <a) to (f) 
Information is being collected and wi" be laid on the 
Table of the House. 

Survey ....... 111 SanItation .801llty 

5121. SHRI REWATI RAMAN SINGH: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

<a) whether any survey has been conducted to find 
out the parts of the country with heaviest concentration 
of people without toilets; 

(b) If so, the details thereof; and 

(c) the steps taken by the Government to address 
the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT <SHRI AJAY MAKEN): <a) and 
(b) No, Sir. However, the Registrar General and Census 
Commissioner, India has published Census of India-2001, 
Series-I-Tables on Houses, Household Amenities and 
Assets, enumerating households having pit latrines, water 
closets, other latrines and without latrines. Details are 
given in the enclOsed Statement. 

(c) To address the situation of providing adequate 
sanitation lacilities, the Govt, of India has launched two 
programmes viz. Jawaharlal Nehru National Urban 
Renewal Mission (JNNURM) and Urban Inlrastructure 
Development Scheme for Small & Medium Towns 
(UIDSSMT) lor all urban towns/cities as per norms which 
consists of four components: 

1. Urban Infrastructure & Governance <UIG) - for 
63 cities 

2. easic Services for Urban Poor (BSUP) - lor 63 
cities 

3. Urban Infrastructure Development Scheme for 
Small & Medium Towns <UIDSSMT) - for all 
other cities 

4. Integrated Housing and Slum Development 
Programme (IHSDP) for all other cities,. 

The schemes 01 BSUP and IHSDP are administered 
by Ministry of Housing & Urban Poverty Alleviation. 

StMMtent 
HoustIhoId Units In ~ Counhy with Type 01 Lsm,. 

Category Number of Pit Latrine Water Other Without 
Households Closet Latrine Latrine 

Urban 53,692,376 7,840,189 24,761,392 ,6,979,859 14,110,936 

Rural 138,271,559 14,236,297 9,637,054 6,231,008 1 0i7,967,2oo 

Total 191,963.935 22,076,486 34,598,446 13,210,867 122,078,136 
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Be" Help Groupe 
5122. SHRI S.K. KHARVENTHAN: Will the MlniMer 

of FINANCE be pleased to state: 

(a) whether the banks have provided separate 

windows for Self Help Groups (SHGs) and aJso for join; 

liability groups of tenant farmers; 

(b) if so, the details and Its features thereof; and 

(c) the staps taken by the Government for the easy 

availability of oredlt to the farmers in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Banks usually set annual goals for credit linkage of SHGs, 

which has resulted in massive expansion of SHG-Bank 

Linkage Programme during the laat few year'a. 

Commercial Bunks, Regional Rural Banks and Co-

operative Banks are participating in SHG -Bank: Linkage 

Programme. As on 31 March 2007, a total of 27,11,016 

SHGs have availed bank loans to the tune of 

Rs. 15,843.40 crores (provisional data) from the banking 

system and no separate window for Self Help Groups 

has been opened by NABARD. 

(c) Indian Banks' Association and NABARD have 

issued guidelin.es to Public Sector Commercial Banks, 

Cooperative Banks and RRBs respectively for financing 

Joint Liability Groups (JLGa). As per the guidelines, the 

banks have been advised to open a separate window for 

JLGs of tenant farmers and ensure that a certain 

proportion of the total credit is extended to them. 

On 18th June 2004, the Government announced a 

package to double the flow of agriculture credit within 

three years, which has been achieved in two years itself. 

The credit flow to agriculture during 2005-06 Is 

Rs. 1,80,466 crore as against Rs. 86,931 crore during 

2003-04. Besides, to reduce the burden of interest on 

Crop Loans availed by farmers for Kharif sind Rabi 

2005-06, an amount equal to two percentage points of 

the borrower's liability on the principal amount upto 

Rs. 1,00,0001-was credited to their account. Thereafter, 

from Kharif 2006, to ensure that the farmer receives Short-

Term Production Credit at 7% with an upper limit of 

Rs. 3 lakh on the principal amount, the Government is 

providing interest subvention of 2% per annum to Public 

Sector Banks, Regional Rural Banks (RRBs) arid 

Cooperative Banks on their lending from their own 

resources and refinance at concesslonal rates  to 

cooperative banks and RRSe on their borrowings from 
NABARD. 

/T11I11$/8tionJ 

Finan... Aulatance for DevwIoprnent 
of Cities In Punjab 

5123. SHRI AVINASH RAI KHANNA: Will the 

Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Union Government has received 

proposals from the Government of Punjab seeking 

financial assistance for development of some cities In the 

State; 

(b) If so, the details thereof; and 

(c) the action taken by the Union Government thereon 

and the details of the financial 8181stance released to the 

Government of Punjab in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 

(c) Yes, Sir. Two proposals have been received from the 
Govemment of Punjab for ~ o t of Amritaar under 

Jawaharlal Nehru National' Urban Renewal Mlsaion 

(JNNURM). One proposal for Water Supply has been 

approved and a sum of Rs. 2241.75 lakh has been 

released as AddItional Central Assistance (ACA). The other 

proposal has been deferred by Central Sanctioning and 

Monitoring Committee. 

Facilities to Monitoring and 

Vigilance Committee. 

5124. SHRI RAGHUVEER SINGH KOSHAL: Will the 

Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government has associated the 

Members of Parliament with the District level monitoring 

and Vigilance Committees for the rural development 

programmes; 

(b) if so, the details thereof; 

(c) whether necessary resources like vehicle, office 

and other facilities/powers have been provided to the 

Committees to discharge their duties; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANT PATIL): (a) and (b) Yes, Sir. 
The Members of Parliament (Lok Sabha) have been 
nominated as Chairmen or Co-chairmen of the District 
Level Vigilance & Monitoring Committees (V&MCs). 
Members of Parliament from Rajya Sabha have also been 
associated as Co-chairman of District Level V&MCs. 

(c) and (d) Instructions have been issued to the State 
Government and District Administrations that the logistics 
and infrastructural facilities required for the functioning of 
the District V&MCs may be provided by the District 
Administration from the facilities already available at the 
District Headquarters. 

/English} 

Human Ae80urce Fund 

5125. SHRI RANEN BARMAN: 
SHRI NARHARI MAHTO: 

Will the Minister of EARTH SCIENCES be pleased 
to state: 

(a) whether setting up of human resource fund Is 
being considered for Earth Sciences, 

(b) if so, the time by which fund is expected to be 
set up; and 

(c) the steps.taken by Government so far to run the 
coordinated research and development work for the· deep 
knowledge about earth and ocean? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL): (a) to (c) The Ministry of Earth Sciences has 

taken steps to enlarge the base of Human Resourcel in 

the area of Earth Sciences by forging symbiotic linkages 

with academic and research Institutions. It il lupporting 

th... institutions through the overall budget support of 

the Ministry. Thus presently no separate fund is 

contemplated for it. 

{Translalion} 

AMI.blnce to Andhra Prade.h by HUDeO 

5128. SHRI M. ANJAN KUMAR YADAV: WiD the 

Minister of HOUSING AND URBAN POVERTY 

ALLEVIATION be pleased to state: 

(a) whether the HUDCO has provided any aasistance 

or loan to Andhra Pradesh during the last three years; 

and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY ALLEVIATION 

(KUMAR I J ~ <a) Yes, Sir. 

(b) During the last three financial years, HUDCO has 

sanctioned loan amount of Rs. 56,254.12 lacs in housing 

sector and Rs. 2,76,402.48 lacs in urban infrastructure 

sector, total amounting to Rs. 3,32,656.60 lacs to Andhra 

Pradesh for implementation of various schemes. The year-

wise details are given in the enclosed Statement. 

St.tement 

Details of schsmes sanctioned in Andhra Pradesh dUling lasl fhlH financial years (2004-05 to 2006-07) 

(Rs. in lacs) 

SI No. Financial Year Loan sanctioned Total 

Houalng Infrastructure 

1. 2004-05 11700.00 99833.77 111533.n 

2. 2005-06 708.90 110648.82 110&48.82 

3. 2006-07 43847;20 66626.81 1,10474.01 

Total 56254.12 276402.48 332656.60 
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Opening of Bank BrucMe In ru" Area 

5127. SHRI HANS RAJ G. AHIR: Will the Minister 
of FINANCE be pleased to state: 

(a) the number of branches opened by the Public 
Sector Banks during 2006-06; and 

(b) the total number of branches opened in the rural 
areas by these banks during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Out of 719 bank branches opened by Public Sector Banks 
(PSBs) during 2005-06, 52 branches were opened in rural 
areas. 

{English} 

Export Credit for Small Scale Pharma Unit. 

5128. SHRI ADHIR CHOWDHURY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether public sector banks are forced to carry 
on guidelines on country risk management by banks in 
India as stipulated by Reserve Bank of India and keep 
exposure limits of export credits for small acale pharma 
units: and 

(b) if so, the details; thereof and the rea80ns 
therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 
Public Sactor Banks do not prescribe any limit on the 
Export Credit to Small Scale Pharma Exporters. Banks 
usually sanction the working capital limits, including export 
credit, after assessing the individual customer's 
performance. 

(b) Does not arise. 

Pending Propoul. of Tamil Nadu 

5129. SHRIMATI K. RANI: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the number of housing units constructed so far 
for Tsunami affected people of Tamil Nadu; 

(b) whether any propouIa of the State Govemment 
of Tamil Nadu for resettlement of Tsunami affected peOple 
has been received by the Govemment; 

(c) If so, the details thereof; and 

(d) the time by which all the pending proposals of 
Tamil Nadu are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) 
According to the information fumished by the Planning 
Commission the number of housing units constructed as 
on December, 2006 is 29,139. 

(b) No proposaJ from State Govemment of Tamil Nadu 
for settlement of Tsunami affected people has been 
received in this Ministry. 

(c) and (d) Do not arise. 

Setting up of nme Zone. 

5130. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of POWER be pleased to state: 

(a) whether no immediate solution to the power crisis, 
the Centre is considering a proposal to have different 
time zones for the country 88 reported In the Business 
Line dated April 29, 2007; 

(b) If so, the details thereof; and 

(c) the extent to which power shortage is likely to be 
managed In the country thereafter? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (c) Presently, there is no such proposal 
under consideration to have different time zones for the 
country. In 1998, the then Advisory Board of Energy 
commiasioned a study In this regard. The analysis 
indicated that the peak demand would drop by 1 % if 
time zones were Introduced In the then existing pattem 
of electricity consumption, which means a saving of 220 
MW of power at that time. This saving was not found 
enough to justify the creation of time zones. 
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Competition Commtuton 

5131. SHRI KAILASH MEGHWAL: 

SHRI CHANDRAKANT KHAIRE: 

SHRI IQBAL AHMED SARADGI: 

Will the Minister of COMPANY AFFAIRS be pleased 

to state: 

(a) whether the Competition Commission has made 

proposals for various sectors; 

(b) If so, the details thereof; and 

(c) the reaction ot the Govemment thereto? 

THE MINISTER OF COMPANY AFFAIRS (SHRI 

PREM CHAND GUPTA): (a) The Competition Commission 

of India (CCI) has not made any proposals under the 

Competition Act, 2002 with regards to any sector. 

(b) and (c) Do not arise. 

[Translation} 

Supply of Coal to Badarpur Thermal Power Station 

5132. SHRI RAMDAS ATHAWALE: Will the Minister 

of POWER be pleased to state: 

(a) whether coal is not being supplied regularly to 

Badarpur Thermal Power Station as per its requirement 

of late which is affecting the power generation and a 

deep power crisis has been caused in Delhi; 

(b) if so, the details thereof; 

(c) the quantum of coal supplied to the said Power 

station during each of the last three years alongwith the 

quantum by which it fell short of the demand; and 

(d) the steps being taken or proposed to be taken 

by the Govemment to ensure regular coal supply as per 

the requirement of the said power station? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINPE): (a) and (b) Coal is being supplied to Badarpur 

Thermal Power Station and there has been no loss of 

generation on account of shortage of coal in the power 

station. As on 7th May, 2007, the stalion h41d coal stock 

of about 323,000 tonnes, which is equivalent to 26 dSys 

consumption in the Station. 

(c) The status of coal supplies (received) vis-a-via 

coal consumed In the station during the last three years 

is given below: 

Yeer Coal Rec:eiYed (Figure in '000' Tonnes) 

Coal Consumed 

2004-05 3907 3732 

2005-06 3854 3768 

2006-07 3690 3739 

From the above, It can be seen that the coal supplies 

have been in excess of the consumption of coal in the 

power station. 

(d) Following Steps are being taken by the 

Government to ensure availability of coal to power 

stations: 

(i) The coal supply position to thermal power 

stations is vigorously monitored In Central 

Electricity Authority and Ministry of Power on 

daily basis. 

(ii) A Sub-group of the Infrastructure Constraints 

Review Committee headed by the Additional 

Secretary in the Department of Coal, consisting 

of the representatives from the Ministry of Power, 

Central Electricity Authority, Ministry of Railways 

and Coal India Ltd., on ~ o t t  basis 

reviews and resolves the problems of coal supply 

to thermal power stations having coal stock less 

than 7 days consumption. 

(iii) The Infrastructure Constraints Review Committee, 

headed by Secretary (Coordination) in the 

Cabinet Secretariat, reviews the coal production 

and supply to thermal power stations in the 

country every month. 

/English} 

Scientific Research for welfare of Rural Areas 

5133. SHRI HITEN BARMAN: Will the Minister of 

SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the R&D institutions and the scientific 

community are doing research for the needs of rural 

areas; 
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(b) if so, the detaill thenIof; and 

(c) the steps takenlproposed to be taken by the 
Govemment lo Improve the response of R&D institutions 
and scientific community towards welfare of rural ..... 7 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL): (a) and (b) Yes Sir. l'he govemment has aeveral 

schemes to catalyze and support research, development 

and adaptation of relevant and appropriate technologies 

for empowering and improving quality of life in rural areas. 
Technology institutionslR&D laboratories function u  a 

source of relevant technologies and modele which are 
implemented in rural areas through voluntary agencies 

and other institutions. The impact of the programmes hu 

been feh in local areas. However due to inadequacy of 
funds and other resources for such programmes, large 

scale dissemination has suffered. Inspite constraints, many 

models and local level technologiea have been developed 
and are being practiced. Some of the proven technologiesl 

packages are-

• Fruitlvegetable proceaslng and preservation for 

value addition at vHlage level with quality control. 

Model is working at 23 locations In the country, 

• Agro technologies for cultivationlseml processing 

of high value medicinal plants by women, 

• Drier for coconut gratings; paper and biomass 

based drier for horticulture produce, 

• Techniques of Dehydration of flowers, 

• Biofertilizars e.g. Azolla, BGA, 

• Development of wool carding machine, 

• Ergonomically suitable toolslequipments for use 

by women in sericulture, 

• Fish Aggregation Devices (FAD) for coastal fisher 

folk, 

• Technology package for low-temperature glazing 

for making red clay pottery developed and many 

units are in operation especially in Kanyakumari 

area. 

• Low-cost diagnostic medical kits for urinary tract 

infections, 

• Setting up of bio villages, 

• Setting up of 18 Women Technology Par1cs and 
5 Rural Technology Parks as integrated model 

for *hnology dlaeernlnatlon, 

• Biogas plants using· spoilt grains, fruits, atc. for 

small restaurantsldhabas. 500 units have been 

installed in Maharashtra, 

• Non preasurized sarai cooker using charcoal 

whiCh . takes 40 minutes for cornptete cooking. 

This Is under commercial production, 

• Standardization of tissue cuhure techniques for 

producing ...... free banana in Sundarban 

delta. 4 IaIcha plantletl have been sold by trained 

women group, 

• Lac ~ t a t o  and proce8ling machines is being 

popularized in lac producing area of Jharkhand, 

• Technology for low-coat sanitary napkins has 

been developed and dlsHmlnated, 

• Upgradation of watermlDs with multipurpose U88 

for generating electricity In remote mountain 

ragions of Uttaranchal, Jammu & Kashmir, 

Himachal Pradesh and North-East. About 2000 

watermille have been upgraded. 

• Centres establish ad in undereerved and 

underdeveloped areas to investigate and find 

solutions to health problems of local populations. 

• Extramural projects for studying the health 

conditions and diMases of tribale, 

• Research directed towards poverty driven 

diseases such as tuberculosis, leprosy, malaria, 

filariasis and visceral leishmaniasis. 

• 670 water filters capable of removing even 

viruses have been installed in many rural areas. 

The technology was developed by CSIR. 

(c) The Govemment is attachiflg vital Importance for 

encouraging and motivating scientific communities and 

R&D institutions to improve the response in rural areas 

by supporting location specific projects and innovations 

towards weHare of rural areas. In this direction efforts 

are being made to give recognition to individualsl 

institutions by way of awards, fellowships and other 

incentives. 
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Modemleatlon of Power PIMta 

5134. DR. LAXMINARAYAN PANDEY: 
SHRI DHARMENDRA PRAOHAN: 

Will the Minister of POWER be pleased to state: 

(8) whether the Goveinment has identified a number 
of power ptants for modernization during the 10th Plan; 

(b) if so, the det .... thereof, Stale-wile; 

(c) the progreu of work done so far and the total 
expenditure incurred thereon; and 

(d) the Steps taken to expedite the works on the 
projects on which works have not been completed 80 
f8f? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHIN DE): (a) and (b) Ves, Sir. State-wise details of 
thermal power projects identified for Life Extension! 
Renovation & Modemlzatlon works and the hydro projects 
identified for Renovation. Modemizatlon & Uprating during 
the 10th Plan are given In the enclosed Statement I, II 
and '" respectively. 

(c) Out of 106 thermal units identified for Lif. 
Extension work, 26 units were not found economically 

viable, work on 11 unftahave been completed and work 
on 5 units Is In progreu. 21 units were transferred to 
Partnership In Excellence Programme for improving their 
performance by their aaaoclation with the performing 
utHlltes. Orders for 19 units have already been placed. 
The State Electricity BoardslPower UtIlities are taking 
action In respect of remaining 24 units. An expenditure 
of As. 1685 cro,.. has, been Incurred 80 far. Works on 
57 thermal units Identified for Renovation and 
Modernisation are at various stages of completion. An 
amount of RI. 508 ero,.. has been Incurred on them 80 
far. Out of 72 schemes Identified for Renovation & 
Modernisation & upratlng. works on 29 IChemes have 
been completed and an expenditure of Rs. 1000.826 
erores has been Incurred 80 far. 

(d) To complete the work on identified thermallhydro 
projects, the following steps are taken: 

I. Regular Monitoring on the progress of the 
scheme 

II. Visit to Project site 

III. Annual Review Meetings 

IV. Discussions with Project Authorltlea on regular 
basis. 

V. Follow up with manut8CturerBleuppilers. 

sratMtent I 

7'htI17T1IJI Units klsnllfitHllor Liftl ExtfIn8ion during 10th PIIIn 

SI.No. Name of Station Unit No. Vear of Present CapacIty Present Status 
Com:nill- Rated Expeded 

ioning Cap. after 
(MW) LEP (MW) 

2 3 4 5 6 7 

Deihl 

1. Badarpur 1973 95 100 NTPC is considering to replace uniIa Ho 3 with 
hipr size unit. 

2. 2 1974 95 100 

3. 3 1975 95 100 

4. 4 1878 210 210 Placement at Older ~ to be finalised. 

5. 5 1981 210 210 Placement at Older yet to be finalised. 

Total-Delhi 5 units 705 720 
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2 3 4 5 8 7 

HIryInI 

6. Panipat 1979 110 117.8 0Idar lor LE worts placed 

7. 3 1985 110  110 Placement of order yet to be finaNaed. 

8. 4 1987 110 110 Placement 01 order yet to be finaIIMd. 

9. Faridabad 1974 56 eo HPGCl COOIidering to MIke She unit. 

10. 2 1978 65 eo HPGCI.. oonaidering to retI,.. the unit. 

11. 3 1981 56 eo HPGCI.. COIIIidaring to /III,.. IhI unit. 

ToIaI-Haryana 6 units 495 517.8 

Pu,. 
12. Bathinda 1974 110 110 LE WOIb cornpIated 

13. 2 1975 110  110 LE works compIeIed 

14. 3 1978 110  110 Order for LE works placed 

15. 4 1979 110 110 Order for LE works placed 

ota ~ 4 II1itI 440 440 

Uttar PrIdIIh 

16. Obra 1967 40 50 LE works in progrtIS. 

17. 2 1968 40 50 LE works in ~. 

18. 3 1988 40 50 Order for LE works placed 

19. 4 1969 40 50 Older lor LE WOIb placed 

20. 5 1971 40 50 Order for LE WOIb placed 

21. 6 1973 94 100 LE WOIb in progrtM. 

22. 7 1974 94 100 Wo/1( In progress under 'PIE' programme. 

23. 8 1975 94 100 Work in progrtII under 'PIE' programme. 

24. 9 1980 200 218 Order for LE works placed 

25. 10 1979 200 218 Order lor LE WOIb placed 

26. 11 1977 200 218 Order for LE works placed 

27. 12 1981 200 218 Order for LE works placed 

28. 13 1982 200 218 Order lor LE works placed 

29. Pankl 3 1976 105 110 Work in progrtlS under 'PIE' programme. 
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2 3 4 5 6 7 

30. 4 19n 105 110 Wortt In prog... under' 'PIE' ptOgIIIMII. 

31. H'Gunj 1968 40 50 Not economicll viable 

32. 3 1972 80 eo Work in ~ under 'PIE' programme. 

33. 4 1972 eo 80 Work In progrtII under 'PIE' ProgrIIMII. 

34. 5 1977 80 eo LE worIca in progIIII. 

35. 7 1978 105 110 Work In ~ under 'PIE' progIIIMII. 

Totaf-UIIr PMIItt 20 IIIitI 2017 2200 

MIhInIhIrI 

36. Nalik 1970 140 140 Not economical viable 

37. 2 1971 140 140 Not economIcIl viable 

38. Paras 2 ; 1967 58 62.5 Not economicII viable 

39. Shusawal 1988 58 62.5 Not economic:ll viIbIe 

40. Koradi 1974 115 120 Not economIcII viable 

41. 2 1975 115 120 Not eoonomIcaI viable 

42. 3 1976 115 120 Not economical viable 

43. 4 1978 115 120 Not economical viable 

44. Parti 1971 30 30 Not ecanomical viable 

45. 2 1972 30 30 Not economical viIbIe 

Total MIIharIItiIra 10 units 918 945 

ChhlltllhJlrh 

46. Korba (East) 1986 40 SO LE works campIIted 

47. 4 1968 40 SO LE works completed 

48. 5 1978 120 120 LE WOfks completed 

49. 8 1981 120 120 LE workI completed 

Totat-01hatishgaltl 4 units 320 340 

MIcIhya PnIdIIh 

SO. Salpura 1987 62.5 62.5 Placement 01 order ~ to be fInIIIIed. 

51. 2 1. 82.5 62.5 PIIoIment of ordIr yet to be fInIIIIId. 

52. 3 1988 62.5 62.5 ~ 01 order yet to be finaUed. 
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2 3 4 5 6 7 

53. 4 ,. 12.5 12.5 Placement of order yet to be fInIIIed. 

64. 6 1870 '2.5 12.5 PIICImInt of Older ytt to be finIIiIId. 

55. Arnllkanlek 1 1885 30 SO Not lCDnOIIIiaII vIIbII 

56. 2 ,. 20 30 Not economical • 

57. 3 1en 120 120 Older for LE works pIIDId 

58. 4 .978 120 120 Order for LE works placed 

~ t  8 IIIiII 602.5 .'2.5 

--59. GIncIinIgIr 1977 120  120 Order for LE worIcI pIIIced 

60. 2 19n 120 120 Order for LE works placed 

61. Ohwaran 1986 83.5 83.5 Not IClOrIOmicaI viable 

62. 2 1966 83.5 63.5 Not econornic:al viIbIe 

63. S 1985 83.5 ea.5 Not ICOIIOIIIicII viable 

64. 4 1. 63.6 83.6 Not ICOIIOft'Iica/ __ 

65. 5 1972 140  140 Work in progIIII under 'PIE' programme. 

66. 6 1972 140  140 Work in progIIII under 'PIE' pogramme. 

67. Ukal 1976 120 120 LE works in progIIU. 

68. 2 1976 120 120 Order for LE works placed 

~ 10 uniII 1014 1014 

TIIIIII NIdu 

69. Ennore 1970 60 eo LE WOI:/CI oompIated 

70. 2 1971 60 10 LE WOIb completed 

71. Tuticorin 1m 210 210 Order for LE works pIIIced 

72. 2 1880 210 210 Order for LE woIb placed 

73. . 3 , . 210 210 Ofder tor LE wortcs placed 

fotII.-l'InIiI NIdu 5 uniII ·750 110 

,AnIIhra,..... 

74. VijayaWIdI "79 210 210 Placement of order yet to be flnaIIaed. 

75. 2 -210 210 fIIoIInent of order yet to lit finIIIIed. 
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2 3 4 5 6 7 

76. Kolhagudem 6 1874 105 120 LE works compIIIed 

n. 7 1977 110 120 LE works completed 

78. 8 1978 110 120 LE works completed 

ToIai-Andh18 PradeIh 5 units 745 780 

Wet. BIngII 

79. Sanlhaldih 1974 120 120 Work ,In progl8ll under 'PIE' pragramrne. 

80. 2 1975 120 120 Work In progIIa under 'PIE' PIOgIII1IIM. 

81, 3 1978 120 120 Work In prog..a under 'PIE' pragrIIIII'III. 

82. Bandel" 1966 80 82.5 Work In ~ under 'PIE' progIImIM. 

83. 2 1986 80 82.5 Work In pIUgIWII under 'PIE' programme. 

84. 3 1. 80 82.5 Work in progl8ll IIIder 'PIE' programme. 

85. 4 11188 80 82.5 Work In pR)gf8II under 'PIE' programme. 

86. Durgapur-DVC 3 1_ 140 140 Work in pIOgI.a under 'PIE' programme. 

TotII-WeIt Bengal 8 IIIiIB 820 830 

JIWIIhInd 

87. Chandrapul8 1984 130 140 Work In ~ under 'PIE' programme. 

88. (DVC) 2 1985 130 140 Work in progr-. under 'PIE' programme. 

89. 3 1. 130 140 Work In progI8II under 'PIE' p!QgIImrne. 

90. 4 1974 120 120 DYC CGnIIderIng to ,..,. the ..... 

91. 5 1975 120 120 DVC canlidlr:ng to ..... the unit. 

92. 8 1979 120 120 DVC canliderilg to fill" the wit. 

93. Bokara 1 1853 45 57.5 

94. 2 1953 45 57.5 Not ICCllIOIIIicaI viable 

95. 3 1953 45 57.5 Not ecanamIcII viIbIe 

96. Patlltu 4 1. 40 50 Not ecanamIcaI viIbIe 

97. 5 1871 90 100 Not ICCIIICIIIicaI viable 

98. S 1872 90 100 Work In progra. under 'PIE' p!OgIImIM. 

99. 7 1977 105 110 PIICIment of order ~ to be tfniIzed. 

100. I 1878 105 110 ~ of Older yet aD be hIzId. 

TotIhIIIdIhand 14 ..... 1315 1422.5 
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2 3 4 5 8 7 

BU. 

101. Barauni 4 ,. 50 50 NTPC IludyIng the poIIibIItIII to nMve. 

102. 5 1971 50 50 NTPC ltudying the pCIIIIibIIItieI to nMYI. 

TotaI-8hIr 2 ",Ita 100 100 

AIIMI 

103 Chandrapur·ASEB 1972 30 30 Not ecanomlcal viable 

104 Namrup 1965 23 23 Not economical viable 

105 Bongliglon 1981 60 60 Not economical viable 

106 2 1982 60 60 Not economic:II viable 

TCItaI-Aarn 4 unIt8 173 173 

Grand ToIII 106 unb 10412.5 10747 

• Bandel UnIt 1104 (4x80 MW) have further derated to 4x5O MW 

.......",11 

,."."". IJnb idfIntKItId lor R&M tAllint/ 10th PI8n 

SI. No. Name of Name of StatIon Unit Capacity V .... of 
BoardlUtlllty No. (MW) CommIuIoring 

2 3 4 5 9 

RaJuthen 
1. RRVUNL Kola 110 1983 

2. 2 110 1983 

3. 3 210 1988 

4. 4 210 1989 

5. 5 210 1994 

TotaI-Rajuthlln 6 unlta 850 

Pun)'" 

6. PSEB Ropar 210 1984 

7. 2 210 1985 
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2 3 4 5 9 

8. 3 210 1988 

9. 4 21<» 1988 

10. 5 210 1982 

11. 6 210 1993 

Total-Punjab 8 units 1280 

,..ha ...... 
12. MSPGCL Naik 3 210 1879 

13. 4 210 1880 

14. 5 210 1981 

15. MSPGCL Koradi 5 200 1978 

16. 8 210 1982 

17. 7 210 1883 

18. MSPGCL Chachpur 1 210 ,_ 
19. 2 210 1984 

20. 3 210 1885 

21. 4 210 1988 

22. 5 500 1991 

23. 6 500 1. 

24. MSPGCL P.rI 3 210 1980 

25. 4 210 1985 

26. 5 210 1987 

27. MSPGCL Khapertcheda 1 210 1988 

28. 2 210 1990 

29. MSPGCl Bhuaawal 2 210 1879 

30. 3 210 ,. 
Total·Maharashtra 19 units 4560 

Gul •• 

31. GSECL Kutch UgntIe 1 70 1991 

32. 2 70 1997 

Total-Gujarat 2 units 140 

33 NTPC SingnIuII STPS 1 200 1982 
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2 3 4 5 9 

34 2 200 1982 

~  3 200 1983 

36 4 200 1983 

37 5 200 1984 

38 6 500 1986 

39 7 500 1987 

40 NTPC Korba STPS 200 1983 

41 2 200 1983 

42 3 200 1984 

43 4 500 1987 

44 5 500 1988 

45 6 500 1989 

46 NTPC Vindhyachal 210 1987 

47 2 210 1988 

48 3 210 1989 

49 4 210 1990 

50 5 210 1990 

51 6 210 1991 

52 NTPC Ramagundem 200 1983 

53 2 200 1984 

54 3 200 1984 

55 4 500 1988 

56 5 500 1989 

57 6 500 1989 

Total-NTPC 25 7460 

Total (including NTPC units) 57 14270 
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.,.,.".", III 

SMItI-'" List of IdtInIIIftId Hyr:/frJ RMrIU ~ ., IINI btlginnlng of 

10th PIMI for COf1JJItIIIon tkning "'" 10th PIMI 

(AI on 31.03.2007) 

SI.No. Project. Agency 11IIt. Cap. (MW) Coat Benefits Category V.r of 

Eat. ActuII (MW) CompIeIIon 

(Ra.1n 0rIgi11lll 

CroraI) Ac:tuII 

2 3 4 6 6 7 

HInIIchII PrIdIIh 

1. Pong,88MB &dO 17.25117.70 36.00 (U) RMlU 2OIJ3.OWI03.04 

2. BhIIua LB. 88MB 51108 17B.oorm.oo s.o.OO(lE) +90.00 (U) RMU&I.E 20Q8.07fa)11·12 

3 • Baui, HPSEB 4115. 32.27128.80 8.0(U)+ 80 (LE) RMU&LE 2IJ04.05I'lOOM8 

...... , KaIhmIr 

4. Sa/aI PIt H, NHPC 31115 + 31115 2O,0IItt7 .28 RIM 2CJ04.05I201()'11 

S. lower.lleUn, J&KPDC 3x36 2O.00tt6.11 9.00 (U)+ 25.00(AIa) RM&lJ+Aes. 2OO4-05I2OIJ8.O 

6. CIwnIni. J&KPDC 514 •• , • .IM3 .. 23.30 (lE) + 2.33 (U) RMU&lE 2Q04.05I2OO9.10 

7. Gandelbll. J&KPDC 213+214.5 33.71128.87 15.00 (lE) AMIlE 2CJ04.GIiIXJIh PIIn 

8. &InbaI SincII. J&KPDC 2xl1.3 ".~ . 2 3.00(U) RM&U ~  

PunjIb 

9. GanguwaI,IH 811MB 11129.25 30._.15 25.88(lE) +2.10(Re1) RM&l.E+ Ale. 2OO5WlOIJ8.07 

10. KoIIa.lJ.I. 88MB 11129.25 3O.cnt51.28 28.' 1(lE) AMIlE+AII. 2CJ05.OII2OO8.07 
(incl1DC ,.28) +2.33(ReI) 

11. ShInall PitA. PSEB 4115+ 11150 11.18110.83 RIM 2002~ 

12. Shanan. Ph.B. PSEB 35.95135.96 80.00 (lE) RM&lE (15 fIN 20Q8.07I2OO7-01 

II1II8) + RIM 

(5OMW) 

13. ~ SIIib. PSEB 41133.5 150.ow1.04 RIM 2IJ03.OWOO&07 

14. MI*eriIn sa. PSEB 3115 6.3018.04 RIM 2CJ03.04I2OO7-08 

RIjIIIttIn 

15. Jawnr SIgIr. RRVUNL 3x33 88 .• RIM 2007-01 

16. Rana PrIIap SlIgar. RRVUNl 4x43 87.50 RIM 2007-01 
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2 3 4 5 6 7 

UItIrIIIcIIII 

17. Chibro, WVNl 41160 5.:mo.90 R&M 2CJ04.WlOO8.07 

18. Khodri. WVNL 4x30 5.42110.50 R&M 2OQ4.06flOO7.oB 

19. QiIIa, UJVNL 4x36 .~ . 0 RlM 2CJII4.05I 2OO7.oB 

20. DhIkrani, WVNL 3111.25 16.SOI27 .38 33.75 (LE) RM&LE ~ 

21. DhIIipur, WVNL 3117 25.S0127 .91 51.00 (LE) RM&LE ~ 

22. TIIaItI, UJVNl 31130 7.27/38.01 RIM 2Q04.G5I2OO8.10 

23. Khatima, WVNL M3.I 2O.0Ir.MJ7 41.40 (LEI AM&LE 200&:07,... 

24. PIIIvt, UJVNI. 3x6,8 27.4tr'28 •• 20.40 (LEI RM&LE 20Q6.0712OOH9 

25. KuIIII, WVNl. 3xl0 4.80/'21.62 RIM 2OQ4.G5I2OO8.09 

26. Ramganga,UJVNL 3x66 6.OIr.Il.65 18.00 (Res) RlM+RII. 20Q4.W2007.oB 

UtIlI ........ 

27. MaIIIiIa, UPJvtI. 31102 25.38192.35 Is(UI + 30.6 (lE) RMU&I.E ~ 

28. QIn, UPJVNI.. 3d! 33.0IIiS8.80 99.00 (LE) RM&I.E 2OOM8I2OQ8.09 

28. RIhIIId,.lJPJVNl. 6x50 11021/138.27 300.00 (LEI RM&lE 20Q6.07flOO9.10 

Andhra PradIIII 

30. HIInpi, APGENCO 2119(81.11 & 2I9(StH) 38.00125.00 38.00 (lE) RM&LE 200&07flOl1·12 

31. MachkInI, APGENCO 3ld7(Sln & 3112125 811.11/12'-45 15.25 (U) +114.75 (If) RMU&l.E 200&07flOl1·12 

(SUI) 

32. TIIIgIIbhadra, APGENCO 4119 38.00125.00 36 (LEI RM&LE 200&07flOl1·12 

KIrnItIIII 

33. ShIravaIhy, PItA. KPCL IOxl03.5 4.91113.52 RIM 2OQ3.OofI2OO8.07 

34. NaghIri, U-l&3, KPCL 21135 26.12121.62 30.00 (U) RMlU ~ 

35. &fa PH, KPCL 2xSO 2.0512.47 R&M .2OQ2.43I2OO2.()3 

36. MahIIma GancIIi, WNL 4x12+4x18 33.911143.13 19.20 (U)+ 120.00 (lE) RMU&LE 2002~ 

37. Ml.RIIbad,WNL 2x9+1x10.3 10.1r.i.53 28.30 (lE) RM&LE 2002-o3flOO2.Q3 

38. ShivasanIIdram, WNL 6x3+4x6 68.38173.17 42.00 (LE) RM&lE 2OO3-04f2OO4.OS 

39. Bhadra, Ph.n, KPCL 112 .~.  2.00 (leI RM&LE 2002.03l2005-06 

40. Bhadra, KPCL 2112 6.1514.47 24 (LE) RM&lE 2OO4-05I2OIl&08 
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2 3 4 5 6 7 

41. NIPri. tJ.4,5 & 6 KPCl 3111. 48.8&141.18 30.00 (U) fWlU 2OIJ8.07flOO8.01 

42 . SIwavIIIy. Ph.B. KPCl 1011103.5 18 .• .94 AIM 2lXJI.071201J8.10 

...... 
43. NIriImqIIIm KSEB 3Ic1S 31J2153.115 46.00(LE) +9.00 (U) AMUII..E -.o7fm.07 

44. P ...... KSEB 3J5+3x7.5 1M 371 37.60 (LE) AM&l.E 
_.o3I2IlCIH3 

45. aenpm. K8EB .,2 114 41.00 (LE) RM&LE 2CI02-03I2OQ2.4 

41. PmIr. KSE8 21115 12 30.00 (lE) RMIl£ 2ODH3Il!CJQ2.G 

47. SaIIIIigIII. KSEB 8J5O 183.341 111.88 300.00 (lE) + 36.00 (U) RMU&LE 1IDM7fm.08 

41. 1CaIlIII. KSEB 3lI25 25.OI!I25.oo 75.00 (LEI IIW.E 2OIIM1fJtl1· 12 

48. PoIingIIIIUtu. KSEB 4d e.M.55 32.00 (LE) AM&lE 2008007flO11·12 

T .... · ..... 

SO. MeIIur n.n. TNEB 4x10 41.".17 10.00(U)+ 4O.00(LE) RMLIlE 2IJ04.OIitJIIIJ0G8 

51. P)iIra. TNEB 311 .• ,.114211,4 17.017 20.141 58.96 (leI RM&lE ~ 

52. PtpII_. ne 4iI 4O.2JI22.8\ •• 00 (U) + 21.00 (\.E) NULE 2IIII+C&2IIQ5.O 

53. KodIyIr. Ph.1I TNEB 11140 , • .MItt.N 40.00 (LE) AMILE -.07,. PIIn 

0rIIu 

54. HiIIIIId-I (Sw.,..." OHPC e8.16 AIM JI02.03QOG8.07 

55. ..... 1. lJ.a4. OHPC 211M 131 .511121.13 18.811Mt-. 48.00(LE) IUJ&LE 2IIICM6'aI05.o& 

55 . ~.  3d4 • .,25.52 72.00 (I.E) RM&LE ~ 

... IJ d 

57. PInchII. lJ.1.DVC 11140 2.17144 •• 4O.00(lE) ".00 (u1 RMUILE 2IJ04.WZOO8.09 

58. MIllIon. lJ.2. DVC 1120 17.34131.12 20.00 (I.E) + 3.2O(U) IIULE 2IJ03.OotflOO4. 

WIlt ..... 

&8 . JIIIIIIIIa SII, W8SEB 12.MU7 27.00(LE) 

......... 
III. __ SUlll, M8PGCL l_.oo 2D4'7I21107.oB 

11nc125.00 

far SWYd) 

81. KI¥II -, IIJPGCl , • .GW1l85 R&M IXIf.07flOO70G8 

12. VIIIImI. MSPGCl 1Il10 2.M.00 lOO (U) RMIU --.07 
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63. 

64. 

65. 

66 . 

........,. 
67. 

68. 

2 

BtiIa Tail RIce, MSPGCL 

TIIatI. MSPGCL 

Koyna Dam PH, MSPGCl. 

lJmiIIn St.! MISEI 

1<IIIncbIg, NEEPCO 

st. UmUnSI.II, MeSEB 

70. K)1\tIInIUIi, MeSEB 

..... ' 
71. 

AIIaIII 

72. 

LokIIIk. NHPC 

KapIIi. lJ.1&2, NEEPCO 

3 

1l6O 

2x11 

2d 

2dO 

2x5O 

Note:- COmpleted schemes are Ihown In bold 

1.8010.70 

.~ .2  

20.00(10.00 

•. 92184.21 

15.OW 3.35 

53.27180 •• 

.~ 25.00 

2 .~ .  

35 .... 01 

8.0 (U) 

1.00 (U) 

3I.OO(LE) 

18.00(lE) 

1.00 (U) 

5 

15.00 (Ala.) 

AMlU 

A&M 

R&M 

8 7 

2OQ4.06I2D11-12 

Abbrevllltiona R.M -R.novallon • Modemlullon; RM&U -Renovation, ModemIIaIIon & Uprdng, 

RMId.E -AInovaIIon, ModImIIIIIon • Ufe ExtInIIon AMUlLE • RenowiIIon, MadernIIIIIIaI., Uprdng • LIfe .... 11IIon; 
R.M+Rea.·Aenovllon • ModemI8IdIon + R.IIOrdon; 

RM.LE+R ••. • Renovation, Modemlaatlon • ute ExtMIIon + RHtordon; 

MW • Mega w.tt; PI •• -Aestora1Ion; U • Upratlng; LE • Ute EJdenIIon; IDC • I"'reat Durtng conatructIon; 

Ph ... IPro!ec:ta atertad In 1987; Phue " Projectl atartad In 1998 

VAT on Second HIInd car. 

5135. SHRI MOHAN RAWALE: Will the Mlnieter 01 

FINANCE be pleued to ... : 

Ca) whether Government ... ·NCeIved MY propoeaI 
from Federation 01 Indian Chamber. of CornmeIae a'1d 
Industry (FICCI) to ImpoH four per cent VAT on the 

companies angagect In bu8Ine. of .... "old an and 
alto for giving relief In the Fringe BenefIt Tax (FaT) to 
them; and 

{b) if SO, the detaiIe thafeof and the reaction of the 
.Government thereon? 

THE MINISTER OF STATE IN THE MINISTRV OF 

FINANCE (SHRt S.S. PALANIMANICKAM): (a) V.-, Sir. 

(b) FICCI tIM prapoMd 4% VAT .... on .... of old 

car.. In .. comecIIon, It 18 ltated that VAT, bH1g • tax 
on pun:haM or .... of goode wIII*\ .• 8ta .. , II a State 
IUbject by vitU of Entry 54 of the State LIlt of Seventh 
Schedule of the ConItIIutIon. An EmpoweNd Committee 

of .... Ananoe MInIIIerI (Ee) tIM been OGnItIuted to 
deIIberaIt upon and mike recommendaIIonI on varloua 
.... concerning State VAT. The EC h .. fInaIiHd the 

'*Ign of VAT including the Itructure of tax ..... under 
VAT for vMouI conwnocItiea. SInce VAT II a State IUbject, 
It .. for the Stat •• to take • deciaion on the propoeaI for 
4% VAT on .. Ie 01 old cara. Secondly, FICCI h .. 

propoeed giving relief In Fringe Benefit Tax (FBT) to 

companiH engaged In .... of old call by keeping certain 
expenaea 0UIMIe the puMew of FBT and by allowing 
decldon in AIIp8CI of FBT in the PfafII and La. Acoo&I1t 
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as is being done for other taxes like income tax. In this 
connection, it is stated that FBT is a surrogate tax on 
the employers and the same is levied 030% on the 
value of fringe benefits provided by employers to 
employees. A presumptive model has been adopted to 
determine the value of fringe benefits provided by 
employers. The request of FICCI to keep genuine 
business expenses and certain auto-retail sector related 
expenses outside the purview of FBT is not justified as 
the presumptive model has already factored in these 
concems while assigning percentages of expenditure as 
the value of fringe benefits. Similarly, as regards allowing 
FBT as deduction to employers, It is stated that the 
intention of the legislature Is to tax the fringe benefits 
030%. If a deduction Is allowed to employers, the 
effective rate of FBT would reduce to 21 %. It Is also not 
correct on the part of FICCI to say that income-tax paid 
by employers is allowed as a deduction In their Profit & 
Loss Accounts. 

Anti-Corruption MIIchlnery In DDA 

5136. SHRI TUKARAM GANPAT RAe RENGE PATlL: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

<a) whether Anti-Corruption Machinery in Deihl 
Development Authority (DDA) is ineffective and has not 
been functioning property; 

(b) if so, whether any review has been conducted 
on the functioning of this antl-corruptlon machinery; 

(c) If so, the outcome theAtof; and 

(d) the follow-up action taken by the Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRV OF 
URBAN DEVELOPMENT (SHRI AJAV MAKEN): (a) No, 
Sir. 

(b) OOA has reported that review of the anti-conuplion 
machinery is conducted from time to lime. 

(c) and (d) Delhi Development Authority (DDA) has 
reported that corruption cases in DDA are dealt with firmly 
and criminal cues and disciplinary proceedings are 
instituted whereNer found necessary. A number of 

measures have also been taken for Improving 
transparency in the functioning of DDA and preventing 
corruption and to reduce any scope for Irregularities or 
corruption in DDA. 

Facilitation counters have been established for helping 
citizens In their work with DDA; senior officers of DDA 
are accessible to the public through public hearing for 
attending to their grievances; schemes, rules, procedures 
application forms, etc. have been put on the webelte; 
draw of lots for allotment of houses has been 
computerized; posting of tender notice on the website 
has been Introduced, disposal of commercial plots is done 
through well publicized public auction and various other 
measures taken to eliminate dlecretlonary power and bring 
in objectivity and transparency in functioning of DDA. 
Review of various measures taken for qulllity investigation, 
quick disposal of vigilance cases and improving 
transparency in vartoua functions Is also undertaken. 

....... of Fund. tor Development of Intrutructural 
Facilities tor Judiciary 

5137. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEOITA MANE: 

Will the Minister of LAW AND JUSTICE be pleased 
. to state: 

(a) Whether the Govemment of Maharashtra has 
sought the release of balance amount of Rs. 320.88 lakh 
being the share of Union Government foi' the development 
of infrastructure facilities for the judiciary In the State; 

(b) If so, whether the said amount has been released; 

(c) If not, the reasons for delay; and 

(d) the time by which the amount Is likely to be 
AtIea8ed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHV): (a) to 
(d) The State-wiso allocation of the Budget Provision of 
the central ahare in respect of the Centrally Sponsored 
Scheme for development of infrMlructure tacilltiee for the 
judiciary in any financial year, Is made as per a formula 
approved by the Planning Commlselon. tn accordance 
with this fonnula, an allocation of As. 4.18 crore out of 
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As. 65.00 crore provided _ Budget EIItimIIteI 2006-07, 
was made in respect of Maharuhtra. Thla amount 
As. 4.18 ero... hu been releuec:l to that State In the 
financial year 2006-07. 

fTmnsIBtionJ 

National Mla.on Mode Prot-ct on 
E-Go".".nce In Munlclpalltl .. 

5138. SHAI MAHAVIR BHAGORA: WIN the Miniater 
of UABAN DEVELOPMENT be pleased to state: 

(a) whether the Union Govemment haa formulated a 
new scheme namely National Mlaalon Mode Project on 
e-Govemance in municlpalltiea; 

(b) if so, the saBent features thereof; 

(c) the number of cltlesltowna proposed to be covered 
under the scheme; and 

(d) the steps taken or being taken by the Union 
Govemment to implement the said scheme? 

THE MINISTER OF STATE IN THE MINISTRV OF 
URBAN DEVELOPMENT (SHRI AJAV MAKEN): (a) V .. , 
Sir. 

(b) Salient features of the National MIaaion Mode 
Project on e-Governance In Municlpalltlea are given. below: 

Key objectives of the National Mission Mode Project 
(NMMP) on e-Govemance in municipalities are to: 

• provide ·Slngie WindoW- services to cItiDns on 
'any time, any where' basis 

• increase the efficiency and productivity of UlBa 

• develop single and integrated view of ULB 
Infonnation system acroas all ULBa in the state. 

• provide timely & reliable management infonnation 
relating to municipal administration for effective 
decision making 

• adopt a standarda-based approach to enable 
integration with other related appIlcationa. 

NMMP envisages covering all ULSe In elMs 1 ciIIee 
(423 In total) having population of one IMh or niore during 
the period 2007-D8 to 2011-12. These citiea cover over 
55% of urban population of the country, 

ServIces to be covered under NMMP 

In order to achieve Ita vision and objectIvee, NMMP 
envlaagu Implementation of 8 servlcellmanagement 
functions wtthtn ULBe I... (I) Registration and issue of 
birth and death certtflcate, (II) Payment of property tax, 
water supply and other utUIty billa and Management of 
utlIHl.. that come under ULBs, (III) Grievances and 
auggHtlons, (Iv) Building plan approvala, (v) Procurement 
and monitoring of projects Including E-procu ... ment and 
ProjectIward works, (vi) Health program Including liceneeII 
and Solid Waste Management, (vii) Accounting aystem, 
and (viii) Personnel Information System. 

Funding P .... m 

The funding pattern of the scheme Is u under: 

• For 36 locations (cities with population of over 
one million), 75% of the capital coet and 75% 
of annual cost for the tllIt two yea... by central 
government and balance 25% by atate 
govemment; and 

• For other locations; 90% of the capital coat and 
80% of ennual CC»t for the tllIt two yeatS by 
central government and baIMce 10% by state 
government. (Capital coat Include. 1st year 
Investment for hardware, software, CCII18Utant f .. , 
networking cOlt, data digItIIation cost, program 
lwei _-up com, training coat and also ULBa' 
1st year Inveatrnentldluster beckup. Annual coat 
Includes operation and maintenance cost, 
ongoing communication coat, lice".. feea etc.) 

Key eligibUIty criteria, which ULBalState Govemment 
should agree/comply with before they can be considered 
for funding under the NMMP. 

.. State Govemments and ULBa would need to 
enter into Memorandum of Understanding (MOU) 
with MaUD, Govemment of India. 
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• There shoutd be a carnmilment of the State 

GovemrMntJulB to agree to the key objectives 
and goa18 of the NMMP and the funding 

arrangements 

• There should be a commitment of the State 

GovemmentlULB to achieve the Stated .. rvlce 

levels proposed WIder the NMMP 

• Each State Government would be required to 

clearly indicate the State's vieion, Idenlifled road 

map and mileetones through preparation of the 

State e-Govemance municipal roadmap 
I· 

• The Strategy should address l66ues like 

institutional reforms, capital cost sharing 

principles, tariff/charges, operation and 

maintenance of systems to be created, and 

institutional mechanism for implementation, 

including legislative  action 

• In the MOU, stress should be on adherence to 

reform principles defined by MoUD thrOultl other 

programme such 86 National  Urban Information 

System (NUIS) scheme and Jawahartal Nehru 

National Urban RenawaJ Miuion (JNNURM) and 

its linkages and. 

• The States should have t ~t  eHorts for 

setting up of a State Wide Area Network. 

(c) Initially a total number of 423 cities having 
population of one lakh and above are to be covered 

under the scheme during the period 2007..Q8 to 2011-12. 

(d) Planning Commission has been requested to 

consider this scheme as part of the Eleventh Five Year 

Plan and provide requisite funds for implementing the 

Scheme. On getting a reply from the Planning 

Commission, a launchlng wortaIhop would be organized 

with the participation of all State Secretaries of Urban 

Development and Information Technology. The State 

Governments would be oriented In· this work8hep for 

successful implementation of the scheme. Meanwhile, 

Ministry of Urban Development has constituted an 

Implementation Committee uncler the chairmanship of 

Secretary (UD) which would oversee and review the 

implementation of the scheme. Besides, Joint Secretary 

(UO) has been appointed as the Mission leader for this 

scheme. 

5139. SHRI RAJIV RANJAN SINGH ~ N : 

DR. CHINTA MOHAN: 

Will the Minister of POWER be pleased to 8tate: 

(a) whether the f'IOI'ITl8 fixed to accept the bids lnvited 
for construction of hydeI-power projecta m the country 
are being rejected by the Planning Commislion; 

(b) If so, the details thereof and the norms on the 

basis of which projects are belng approved through bids; 

(c) the objections raised by the Planning Commi8Ilon 

in regard to theae norms; 

(d) whether the cost of generation of electricity In 

the country has gone up 88 a result thereof; 'and 

<e) If so, the corrective steps taken by the 

Govemment in this regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE): (a) to (c) Hydro power II a State subject under 
Entry 17 of List-II (State Ust) of the Seventh Schedule of 
the . Constitution of India. Accordingly, the allocation of 

lites for development of hydro-electrlc projects falls withln 

the purview of the State Govemments. In accordanoe 

with the Hydro Policy issued by the Central Govemment 

In Auguat 1998, the State Governments are at dlacretion 
to structure hydro-electric projeotahaYing c.".city of upto 

100 MW on the MOU route. However, the  hydro-electric 

projects with higher capacItiea are required to be allocated 

to the private developers on the basis of competitive 

bidding. 

The Govemment of India has notified the Tariff Policy 

on 8th January, 2006 under the provisions of the Electricity 

Act, 2003 stipulatlog therein that all future requirement of 

power should be procured competitively by the distribution 

Ilcenaees except In cases of expansion of existing projects 
or where there is a State controlled/owned company as 
an identified cleveloper. Even for the public sector projects, 

tariff of all new generation projects should be decided on 

the basis of competitive bidding after a period of five 

years from the date of notification of the Policy. The 

Central Govemment has also notified guidelines for tariff 

based competitive bidding for prOCl.lrement of power by 

the distribution licensees vide Resolution No. 2311112004-
R&R (Vol. II) dated 19.1.2005. 
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As per the avdllble Information, no objection hu 

been received from the Planning Cornmla8lon regarding 

the guidellneelnorme fixed for IhIa bidding process. 

(d) It is expected that the cost of electricity in the 

coul1try will come down as a result of the competition In 

the market for procurement of power. 

(e) Does not arise. 

. Wal".r of InteNet on Farm Loana 

5140. SHRI KIREN RUIJU: 

PROF. VIJAY KUMAR MALHOTRA: 

SHRI. CHANDRA BHUSHAN SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the National Development CouncH has 

opposed the idea of one time waiver of Interest on farm 

loans; 

(b) if so, the details thereof; 

(c) whether the Govemment h8s received propouIe 

for waiver of loans of farmers from different State 

Govemments; 

(d) if so, the datal. thereof; 

(e) whether the National Development CouncH hu 

gIVen any suggestions to the Govemment In this regard; 

(f) if so, the details thereof; and 

(g) the action taken by the Government In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (g) 

The information Is being conected and will be laid on the 

Table of the House. 

/English} 

FDI In Development of Integrated Townehlp 

5141. SHRI ASADUDDIN OWAISI: Win the Minister 

of URBAN DEVELOPMENT be pleased to state: 

(a) whether 100% Foreign Direct IfWestrnent (FDI) 

has been permitted for development of integnded townehip 

some time back; 

(b) If so, the achievements thereof; 

(c) whether rigid land conversion rules, more flexible 
zoning regulation and transferable development rights are 

the main hurdles for promoting Integrated township under 
FDI; 

(d) If 10, whether the Govemment propoaas to amend 

the FDI norms for development of Integrated township In 

the country; 

(e) If so, the details thereof; 

(I) whether any eonlUltalion has bean held with 

different· ItaIcehoIdwalnthll regard; and 

(.g) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 

Sir. Foreign Direct Investment (FDI) upto 100% is 

permitted on automatic route In construction development 

projects vide Press Note 2 (2005) Issued by the 

Govemment on 3.3.2005. 

(b) Foreign Direct Investment (FDI) inftowa from March 

2005 to March 2007 under Real Estate SeCtor was US 

S 505.38 minion (Rs. 2291.629 erore). The corresponding 
inflows under Construction Activities Sector was US S 
1143.26 million (Rs. 5123.499 erore). 

(c) to (g) No 8ueh specific instances have bean 

brought to the notice of the Govemment. However, foi'elgn 

DIrect Investment (FDI)  policy is reviewed on • continUOUI 
and ongoing basis. VI8W8 of various stakeholders are 
taken into account while formulating the policy. 

New National Power POlicy 

5142. SHRI G. KARUNAKARA REDDY: 

SHRIMATI  KIRAN MAHESHWARI: 

SHRt RAGHURAJ SINGH SHAKYA: 

SHRI HEMLAL MURMU: 

SHRI K.S. RAO:. 

Will the Minister of POWER be pleased to state: 

(a) whether the Government has finalized the new 
national power policy; 

(b) if so, the salient features thereof; and 
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(c) the benefits likely to be accrued to the power 

companies therefrom? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE): (a) to (c) Central Govemment has notified the 

National Electricity Policy under the provisions of section 
3 of the Electricity Act, 2003 on 12th February, 2005. 

The objectives and salient features of the Policy are given 

in the enciosed Statement. 

The Policy, inter-alia, states that there is an urgent 

need for ensuring recovery of cost of. service from 

consumers to make the power sector oustaiMbIe. It also 

states that retum on invannent needs to be provided in 

a manner that the sector is able to attract adequate 

investments at par with, if not in preference to, t ~t 

opportunities in other sectors. 

Sflltement 

Objectives of the National Electricity Policy 

are given below: 

> Access to Electricity - Available for all 

households in next five years. 

> Availability of Power - Demand to be tully met 

by 2012. Energy and peaking shortages to be 

overcome and spinning reserve to be available. 

> Supply of ReHabie and Quality Power of specified 

standards in an efficient manner and at 

reasonable rates. 

> Per capita availability of electricity to be 

increased to over 1000 units by 2012. 

> Minimum lifeRne consumption of 1 unitlhouseholdl 

day as a merit good by year 2012. 

> Financial Tumaround and Commercial Viability 

of Electricity Sector. 

> Protection of consumers' interests. 

Salient feature. of the Policy 

1. CEA to notify first National Electricity Plan in 

six months with a perspective up 12th Plan 

period. The Plan prepared by CEA to be used 

by prospective generating companies, 

transmission utilities and transmiss.Jon/distribution 

lleansees as reterence document. 

2. Development of Rural Electrification Distribution 

backbone, village electrification and household 

electrification to ac:hieve the NCMP target of 
completing household electrification in next five 

years. Financial support In terms of capital 

subsidy to States for rural electrification. Special 

preference to Dailt Bastls, Tribal Areas and other 
weaker sections for rural electrification. REC to 

be nodal agency for rural electrtflcation at Central 
Govemment level. 

3. Creation of adequate generation capacity with a 

spinning reserve of at least 5% by 2012 with 

availability of installed capacity at 85%. 

4. FuH development of hydro potential. Provision 

of long tenor finance for thase projects. 

5. Choice of fuel for thermal generation to be based 

on economics of generation and 8upply of 

electricity. 

6. Development of National Grid. 

7. Cost of recovery of service from consumers at 

tariff reflecting efficient costs to ensure financial 

viability 0.1 the sector. 

8. Provision of support to IIfeUne consume,s 

(households below poverty line having 

consumption of 30 unite par month) in terms of 
tariffs. 

9. Availability Based Tariff (ABT) to be extended 
to State level for better grid discipline through 

economic signaling. 

10. Special emphasis on time bound reduction of 

transmission and distribution 1088es. 

11. Measures to promote competition aimed at 

consumer benefits. 

12. Reliability and quality of powe, supply to be 

monitored by State Electricity Regulatory 

Commissions. 

13. Exploitation of non-conventlonal energy sources 

such as .maD hydro, solar, biomass and wind 

for additional power generation cepacity. 

Other Feature. 

14. Emphuia on ac:hieving higher efficiency levels 

of generating plants through nec •• aary 

renovation and modemization. 
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16. Central Govemment to facilitate the continued 
development of national grid. CTU and STU to 
undertake coordinated planning and development. 

16. Transmission capacity to have redundancy level 
and margins as per intemational standards. 

17. Adequate transitional financial support for 
reforming power utilities. Encouragement for 
private sector participation in distribution. 

18. The State Regulatory Commissions to put In 
place independent third party meter testing 
arrangement. 

19. Support for adoption of IT system for ensuring 
correct billing to consumers. 

20. Speedy implementation of stringent measures 
against theft of electricity. 

21. Full emphasis on augmentation of R&D base. 
Mission approach for Identified priorities areas. 

22. Demand side management through energy 
conservation measures. Labels regarding energy 
efficiency to be displayed on appliances. Efficient 
agricultural pumpsets and efficient lighting 
technologies to be promoted. Appropriate tariff 
structure for managing the peak load. 

23. Special attention for developing training 
infrastNcture in the field of regulation, trading 
and power market. 

24. For giving boost to renewable and non-
conventional energy sources, a prescribed 
percentage of power, as specified by State 
Regulatory Commissions, to be purchased from 
such sources of energy at the earliest. 

26. Necessary regulations and appointing 
Ombudsman for redressal of consumers' 
grievances to be In place in six months. 

Asset Reconstruction Com.,.n ... 

5143. SHRI CHANDRAKANT KHAIRE: 
SHRI KAILASH MEGHWAL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govamment is considering to remove 
the legal hurdles faced by the Asset ReconatNction 

Companies (ARCs) for converting bad loan into equities 
as reported in the Economic TImtJs dated March 28, 2007; 

(b) if so, the details thereof; 

(c) whether any safeguards against misuse by ARCs 
has been considered; 

(d) If 50, the details thereof; and 

(e) If not the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) 
The information is being collected and will be laid on the 
Table of the House. 

Electrification of VllfIIgM In Andaman 
and Nlcobar •• and. 

5144. SHRI MANORANJAN BHAKTA: Will the 
Minister of POWER be pleased to state: 

(a) whether all the village in Andaman and Nlcobar 
Islands have been electrified; 

(b) if not, the number of villages stili unelectrified in 
the Islands; and 

(c) the time by which these villages are likely to be 
electrified? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (c) As reported by Central Electricity 
Authority (CEA), out of • total of 501 numbers of inhabited 
villages as per 2001 Census in Andaman & Nlcobar 
Islands, 325 numbers of villages have been electrified 
leaving a balance of 176 numbers of un-electrlfied villages. 
Out of this -

89 numbers of villages require no electrification 88 

these are either un-inhabited or encroached forest 
areas. 

72 villages in Nicobar district washed away during 
Tsunami in December, 2004. Population of these 
villages is accommodated In temporary sheners which 
are fully electrified. 

Permanent houses are under construction at 70 
locations under TRP and these are expected to be 
electrified by June, 2009 after restoration and revival of 
power supply system by National Thermal Power 
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Corporation (NT PC) and Power Grid Corporation ot India 
(PGC/l). 

Balance 15 numbers are to be electrified. These 
remote/isolated villages are programmed for electrification 
by Solar Photovoltaic (SPy) Home LIghting System by 
2007-08. 

{:ranslatlonj 

Deihl Muter Plen 2021 

5145. SHRI RABINDER KUMAR RANA: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment has received suggestions 
from various sectors for Improvement in the Delhi Master 
Plan 2021; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) Suggestions from public/some associations, etc. have 
been received even after issue of notification of the Master 
Plan for Delhi (MPD)-2021 on 7.2.2007. The MPD-2021 
is a comprehensive document prepared after extensive 
consultations and envisages vision and policy guidelines 
with the perspective for the year 2021. The MPD-2021 
has provision for its review at five yearly intervals to 
keep pace with the changing requirement of the society. 
DDA has informed that the suggestions received are being 
examined as per the provisions of Delhi Development 
Act. 1957. 

(English} 

Shrinking of Glacier. and rl.. of Sea Level 

5146. SHRI JYOTIRADITYA M. SCINDIA: 
PROF. VIJAY KUMAR MALHOTRA: 

Wil! Ihe Minister of EARTH SCIENCES be pleased 
to state: 

(8) whether a meeting regarding shrinkage of 
Himalayan glaciers took place in Belgium recently; 

(b) It '0, whether scientists from India participated 
therein; 

(c) It so, the brief details of policy and strategy 
adopted; 

(d) the reaction of the Government thereto; 

(e) whether the Government has undertaken any 
study on shrinkage of glaciers, and 

(f) If so, the details thereot? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCE (SHRI KAPIL 
SIBAL): (a) Yes Sir. A meeting ot the Working Group II 
of the Inter-Governmental Panel on Climate Change 
(IPCC) was held at Belgium during 2-5 April 2007. The 
Group discussed the issue of recession of glaciers in the 
world Inctuding Himalayan glaciers. 

~ " 

(b) Yes Sir. A group of scientists from dlHerent 
Organizations (Ministry of Environment & Forests-MoEF, 
Department of Science & Technology-DST, Indian Institute 
of Tropical Meteorology-IITM, Indian Institute of Technology 
Delhi-IIT-D, The Energy Research Institute-TERI) 
participated in the meeting. 

(c) The group was concerned about the .receding 
glaciers and emphasized on close watch on glaciers 
through out the world. 

(d) to (f) Government has initiated a Himalayan 
Glaciology Programme for monitoring glacier environments, 
physical characteristics, and paleo-climatology of 
Himalayan glaciers. 

Gangotri glacier system, Satopanth & Bhagirath 
Kharak in the Alaknanda catchment, Ourung Drung glacier, 
Zanskar, Ladakh and Naradu glacier valley are some of 
the systems that are being monitored and studied under 
the research projects. 

{Tmnslstion} 

Setting up of Power Project In MP 

5147. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of NEW AND RENEWABLE ENERGY be pleased 
to state: 
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(a) whether the Union Govemment proposes to set 
up power plants with Central assistance in district Beltul 
of Madhya Pradesh; 

(b) if so, the details thereof; and 

(c) the time by which these are likely to be eet up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VilAS 
MUTTEMWAR): (a) and (b) Two, 10 kW biomass gasifier 
based power plants have been set up in Kasai village in 
Betul District of Madhya Pradesh. Service connections 
have been provided to 73 families. In addition, 9 street 
lights have been installed and an Atta Chakki has been 
energized in the village. The power plants have been eet 
up as part of a Test Project on Village Energy Security 
which has been taken up by the Forest Department of 
the State Govemment with financial support from the 
Ministry of New and Renewable Energy. 

(c) The project was commissioned in October, 2005. 

/Englishl 

I •• ue of Pa.. Boob by Private Banks 

5148. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of FINANCE be pleased to state: 

(a) whether it has come to the notice of the 
Government that some private aector banks do not provide 
pass books to their customers; 

(b) if so, the details thereof; and 

(e) the action taken or being taken by the 
Government against· these banks ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
On receiving some representations from some customers 
including senior citizens' associations regarding non-
issuance of Pass Books by many banks to their savings 
bank account holders, Reserve Bank of India (RBI). vide 
its guidelines dated October 4, 2006, has advised all 
scheduled commercial banks (excluding Regional Rural 
Banks) to Invariably offer pass book facility to all its 
savings bank account holders (individuals). In case the 
bank offers the facHIty of sending statement of account, 
and the customer chooses to get this statement, the bank 

must issue a monthly statement of account. The banks 
have also been advised that the cost of providing such 
pass book or statements should not be charged to the 
customer. 

In view of most banks moving to Core Banking 
platform wherein customers have the convenience of 
round-the-clock banking services through ATMs, phone 
banking, Net Banking, etc. Indian Banks' Association (IBA) 
requested RBI to review the aforesaid Instructions. 
However, RBI has decided not to revise the instructions 
issued on October 4, 2006. 

In case any violation of extant guidelines is noticed, 
RBI takes appropriate regulatory action again.t the 
bank(s) concerned. 

Financial Support to the R .... rch Scholars 

5149. SHRI ABU AYES MONDAl: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Govemment has been extending 
financial grant to the research scholars of Universities 
and Organisations; 

(b) if so, the details of the grants sanctioned during 
the last two years; and 

(c) the achievements made by the Govemment in 
this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPil 
SIBAl): (a) to (c) Yes Sir. Developing and nurturing of 
human resource in Science & Technology has always 
been on top of the Govemmenfs agenda. A number of 
schemes have been Initiated to attract research scholars 
namely Young Scientists/Women Scientists Fellowships; 
Swarnajayanthi Fellowships and J.C. Bose & Ramanujam 
Fellowships for practicing SCientists, Junior/Senior 
Research Fellowships, Research Associateship etc. The 
Government has sanctioned approximately Rs. 380 crore 
for the last two years. Several Impressive results including 
publications in high Impact joumals, patents, human 
resource development, etc. have been emanated 'rom 
the research investment. The support ensures the 
strengthening and retaining 0' talent within the country. 



255 Writtsn At7$WtJIS MAY 14,2007 256 

[Translation} 

IT Refund Banker Scheme 

5150. SHRI PANKAJ CHOWDHARY: 
SHRI E.G. SUGAVANAM: 

Will the Minister of FINANCE be Pleased to slate: 

(a) whether the pilot project on IT Refund Banker 
Scheme launched in Delhi and Patna has successfully 
been completed; 

(b) if so, whether the Government has considered to 
extend the scheme In other areas of the country; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes Sir. 

(b) and (c) The pilot project of Refund Banker scheme 
is likely to be extended to Mumbai, Delhi, Kolkata, 
Chennai and Bangalore by 31st December 2007. The 
Income Tax Department will extend the scheme to other 
areas in the calendar year 2008. 

{English} 

Revenue Earned from Petroleum Proclucte 

5151. SHRI BRAJA KISHORE TRIPATHY: WID the 
Minister of FINANCE be pleased to state: 

(a) the detaUs of revenue earned from the taxes 
levied on petroleum products during 2005-06 and 2006-
07; 

(b) whether a reduction in the rate of taxes was 
made during the said period; and 

(c) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Revenue 
collected as customs and excise dutiea on petroleum 
products during 2005-06 and 2006-07 were as under: 

2005-06 2006-07 

Rs. 50979 crore . Rs. 57096 (provisional) 

(b) Yes, Sir. 

(c) Details of reduction In general rate of customs 
and excise duties on petroleum products since 2005 
Budget onwards are as under: 

(a) with effect from 1st March, 2005-

Customs 

Kerosene for PDS 

LPG (domestic) 

Petrol & diesel 

Other products 

Elect .. 

Kerosene for PDS 

LPG (domestic) 

From 

5% 

5% 

15% 

12% 

8% 

To 

Nil 

Nil 

10% 

10010 

Nil 

Nil 

(b) with effect from 14th June, 2006, basic customs 
duty on petrol and diesel was reduced from 10% 
to 7.5%. 

(c) with effect from 1st March, 2007, ad-valorem 
component of exe .. duty on petrol and diesel 
was reduced from 8% to 6%. 

Coordination of Different Agencle. 
for Rund Development 

5152. SHRI M. SREENIVASULU REDDY: Will the 
Minister of RURAL DEVELOPMENT be pleased to atate: 

(a) whether the Government has adopted various 
atrategies to co-ordinate different agencies to expedite 
rural development; 

(b) if 80, the details thereof; and 

(c) the problems being faced by the Government in 
this regard ? 

THE MINISTER OF STATE !N THE MINISTRY OF 
RURAL DEVELOPMENT (SHRIMATI SURYAKANTA 
PATIL): (a) to (c) The Ministry of. Rural Development 
implement and monitor its programmasthrough the State 
Govemments, District Rural Development AgencieslZlUa 
Pariahada and other implementing agencies. The DRDA! 
Zilla Parlshads coordinate with the various line 
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departments .at the district level In preparing action plan 
as per the available resources and need of ·the dlefrlct 
and monitors the Implementation of rural development 
programmes through various existing monitoring 
mechanism stipulated in th4!l programme guidelines. The 
general problems in the implementation of some schemes 
are mainly on account of delay In preparation of shelf of 
projects, shortage of officials at different levels, 
geographical locations of districts and delay In release of 
matching share by a few States etc. 

Upkeep of Government Quartera 

5153. SHRI RAGHUNATH JHA: Will the Minister of 
URBAN DEVELOPMENT be pleased to refer to the reply 
given to Unstarred Question No. 474 on November 24, 
2006 regarding upkeep of Govemment quarters and state: 

(a) the number of quarters that were lying vacant 
from December, 2006 to March, 2007 but were not 
upgraded alongwith the reasons therefor; 

(b) the number of quarters that were .allotted without 
upgradation; 

(c) whether such quarters are not upgradect after 
taking poNession; 

(d) if so, the reasons therefor; and 

(e) the action taken/pr0p08ed to be taken against 
CPWD officials for not upgrading the quarters during their 
vacations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(e) Information Is being collected from through out India 
and will be laid on the Table of the Sabha 

Financial Aid by Natlonallnd Banke 

5154. SHRI M.K. SUBBA: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of persons in Delhi provided financial 
aid through nationalized banks under Swama Jayanti 
Shahari Rojgar Yojana (SJSRY) during each of the last 
three years; 

(b) whether any representations to provide them 
aitemative self-employment opportunities have since been 
received: and 

(c) if so, the action taken by the Union Goveinment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) As per 
availabte Information, the number of cases disbursed loan 
under Swama Jayanti Shaharl Rozgar Yojana (SJSRy), 
in Delhi during the years 2003-04, 2004-05 and 2005-06 
are as under: 

2003-04 2004-05 2005-06 

175 156 243 

(b) and (c) No such representation appears to have 
been recelvect by the Ministry of Housing and Urban 
Poverty Alleviation, which is the Nodal Ministry for SJSRY. 

Power Ge,.ratlon 

5155. SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO ADSUL: 

Will the Minister of POWER be pleased to state: 

(a> whether a plan has been drawn up by the 
Government to add nearly 70,000 MW of Power 
generation capacity during the next five years as reported 
In thl' Hindu dated April 24, 2007; 

(b) if so, the details thereof; and 

(c) the further steps taken by the Government in thie 
regard? 

THE MINiSTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (c) Generation Projects aggregating 
78,Sn MW have been proposed for development during 
the 11 th Plan. The details are given below: 

Sector Hydro Thermal Nucl .... Total 

Central 9685 26800 3380 39865 

State 3605 24347 o 27952 

Private 3263 7497 o 10760 

Total 16553 58644 3380 785n 

Out of the proposed capacity addition projects 
aggregating 47.225 MW are already under execution. 
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Aaal,lance from NABARD to Agriculture Sector 

5156. SHRI AOHALRAO PATIL SHIVAJIRAO: Will 

the Minister of FINANCE be pleaaed to etate: 

(a) the target fixed for priority sector ~  the 

public sector banks during 2006-07; 

(b) the percentage of lending within the priority sector 

lending fixed and achieved for agriculture sector durlnu 

2006-07; 

(c) whether the NABARO has not received 

contribution to Rural lnfraatructure Development Funds 

(RIOF) from scheduled commercial banks against· their 

shortfall in priority sector/agricultural lending; 

(d) if so, the details thereof and the reasons therefor; 
and 

(e) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHAI PAWAN KUMAR BANSAL): (a) and (b) 

Yes, Sir. Reserve Bank of India policy stipulate a target 

of 40"10 of Adjusted Net Bank Credit or credit equivalent 

amount of off balance sheet exposure of the bank 

outstanding as on March 31 of the previous year tor 

lending to priority sector by scheduled commercial benks. 

Within, this overall target, a sub-target of 18% has been 

prescribed for agricultural puiposes. The achievem.nt of 

Public Sector Banks and Private Sector Banks vis-a-vis 

the target of 18% is 15.54% and 11.58% of Net Bank 

Credit respectively,. 

(c) to (e) RBI makes allocation for deposits under 

RIDF depending upon the extent of shortfall in Priority 

Sector/agriculture lending. Most of the banks haVe bean 

complying in contributing to the fund. However ... on 08 

May, 2007, 04 banks, viz. lOBI Bank, Jammu & Kashmir 

Bank, Lord Krishna Bank and ING Vysya Bank, have 

shown shortfall in contributing to RIOF. While ING Vysya 

Bank has drawn attention, of RBI to the fact .that 

contribution of the allocated amount violates RBI guidelines . 

on prudential exposure norms, lOBI Ltd. has represented 

to RBI regarding their contribution under RIOF-XI. 

Agrlcuhural Credit 

5157. SHRI REVATI RAMAN SI,..GH: Will the 

Minister. of FINANCE be pleased to state: 

(a) the detaill of agricultural credit dllburaed by 27 

commercial banks in the country for the lui three V .... ; 

(b) whether Asaoclated Chamber of Commerce and 

Industry has given its findings thereon; and 

(c) if so, the details thereof? 

THE MINISTER OF ~ IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): <a) Details 

of agricultural loans disbursed by 27 Public S.ctor 

Commercial Banks during 2003-04, 2004-05 and 2005-06 

are as under: 

Year Disbursement (in Rs. crore) 

2003-04 42210.77 

2004-05 66217.72 

94277.79 

(b) and (c) Tna Auociatecl Chamb.r of Commerce 

and Industry conducted a atudy covering 21 statea of the 

country and suggested that folowing m.asures could be 

undertaken to enhance credit flow to agriculture: 

• Scaling up the efforts to enhance ccwerage of 
institutional credit 

• Commercial banks to make an effort to bring 

into their fold,on average, at Ieaet 100 naw 

farmera at each . rural and s.ml-rural branch 

during the current year. 

• Elith rural and ...., .. ruraI branch, of commercial 
banks,· 'on an average, to take up at le .. t two 

to three new inveatment Pl'Qjects. 

• In ev.ry district, on an av.rage, all commercial 

banks put together to finance 10 agro-clinlcs 

during the current year. 

The Government has already taken a number of steps 

to enhance credit flow to agriculture. On 18th June 2004, 

the Govemment announced a package to double the flow 

of agriculture credit, within three y.ars. which hae bean 
achieved in two y ..... Itself. Th. credit flow to agriculture 
during 2005-06 is Rs. 1,80,486 crore as against 

Rs. 86,931 erore during 2003-04. A total of around 64.78 

lakh. new farmers have been financed by the Public and 

Private S.etor Commercial Banks and RRBs (upto 

February, 2007). 
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/T"nslalion/ 

Furnishing of Account of uuu..tJon of 
Fund8 under NREGS 

5158. SHAI RAGHUVEER SINGH KOSHAl: Wililhe 

Minister of RURAL DEVELOPMENT be pleased to tat~: 

(a) the details of cases pertaining to non-submission 
of utilisation account of the funds allocated to the Gram 

Panchayats under National Rural Employment Guarantee 

Scheme (NREGS) which have come to the notice of the 

Govemment so far since Inception of the Scheme, State-

wise; and 

(b) the action taken by the GPvemment on each 

such case particularly with reference to R_than State? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU): (a) and (b) Under' National Rural Employment 

Guarantee Act, 2005 (NREGA) funds are released on 

the receipt of propoeal from the district and· regular 

installment is released on receipt of utilisation certificate 

for the funds utilised during the previous financial year 

and the current year. No problem has 80 far been noticed 

by the Ministry in this regard. 

/English} 

Reforms In Functioning of Co-operatlve Socletl •• 

5159. SHRI S.K. KHARVENTHAN: Will the Minister 

of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment has any propoeal to 

bring reforms in the functioning of cooperative societies 

particularly Cooperative Group Housing Societies, so as 
not to be exploited by builders/colonisers; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to provide 

flats to the people at the reuonable prices and to protect 

the interests of the common man in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 

(c) Information is being collected and will be laid on the 

Table of the Sabha. 

e. .. on Petroleum Product. 

5160. SHRI ADHIR CHOWDHURY: 

SHRI NIKHIL KUMAR: 

SHRI CHANDRAKANT KHAIRE: 

SHRI KAILASH MEGHWAL: 

Will the Min/ater of FINANCE be pleased to state: 

(a) the present rate of cess on petroleum products 

levied by the Govemment; 

(b) the amount of cess on petrol Met .... depoafted 

by each oil company during each of the last three years; 

(c) the allocation from the proceeds made to Sta_ 

during each of the last three years, State-wise; 

(d) Whether changes in the rate of cess on petrol 

and diesel are under consideration of the Government; 

and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 

present rate of CHS on petroleum products is as under: 

Petrol 

Diesel 

Crude oil 

Rs. 2 per litre 

Rs. 2 per litre 

Rs. 2500 per tonne. 

(b) Details of Cess on petroleum products paid. by 
individual companies are not maintained. 

(c) Only proceeds of the Central taxes constitute the 
divlalble pool. Ce.. on petrol and dleael are not 8 part 
of this pool. 

(d) and (e) At present there is no proposal under 

consideration of the Govemment to effect any change in 

the rate of cess on petrol and diesel. 

/TI1IIISMIIon} 

Economic Offence. 

5161. SHRI M. ANJAN KUMAR YADAV: 

SHRI HARISINH CHAVDA: 

Will the Miniater of FINANCE be pleased to reter to 

the reply given to usa No. 617 replied on 24.11.2006 
regarding Economic offences and state: 
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(8) whether the information has since been collected; 

(b) if so, the detall8 thereof; and 

(c) if not, the reasons for the delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a' No, Sir. 

(b) Does not arise in view of (a) above. 

(c) The information is still awaited trom some of the 
States and Union Territories. 

/English} 

TradIng by NRla In Future Market· 

5162. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of FINANCE be pleased to state: 

(a, whether the Reserve Bank of India (RBI' has 
received suggestions from the Forward Markets 
Commi8&ion to allow NRI's in future trading; 

(b) if so, the details thereof and the action taken by 
the Govemment thereon; and 

(c) the· extent to which this move will increase the 
turnover of the commodity bourses in the country ? 

THE MINISTER· OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL,: (a' Yes Sir. 
RBI has received a reference from the Forward Markets 
Commission in February, 2007 for allowing NRla to invest 
in Exchange Traded Derivatives Contractl (ETDCs, 
approved by the Forward Markets Commission (FMC). 

RBI has reported that at present, NRII .... permitted 
to trade in Exchange Traded Derivatives (ETD) in equities, 
but the Investment In commodity derlvatlvel would require 
specific approval of RBI. 

(b, and (c) The information is being collected and 
wUI be laid on the table of the House to the extent 
available. 

/TfBnsIs/ionJ 

I.oIIn-'Grenta to Statu 

5163. SHRI MAHAVIR BHAGORA: Will the Minister 
ot FINANCE be pleased to state: 

(a, the break-up of financial 88Iiatance in terms of 
Joana/grants, etc., releaaed to each State during the Tenth 
Five Year Plan; 

(b) whether any plana tor provIIion of such aaaiItance 
for the Eleventh FIVe Yeer Plan hal been drawn up; 

(c) If 10, the details thereof; and 

(d) If not, the time by which • _1IceIy to be flnaJl&ed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a' The 
Central Assistance released to State Govemments under 
State Plan Schemes during Tenth Five Plan is given In 
the enclosed Statement. 

(b) No, Sir. 

(c) Issue does not arise please. 

(d) Projected Central Assistance to the States will be 
worked out at the time of finalization of Eleventh Five 
Year Plan of each State. A time schedule for the 
tinalisation of Eleventh Plan of States. has not been drawn 
by the Planning Commission. 

Stetement 
(Rs. in crorea) 

CenlTlll AssisIsnce f'8leastKI to ths $Isle GoIl'lNT1l11tll1Is under $Isle Pllln SchtJmes during 2002-tJ3 10 2006-07 

1. 

2. 

Andhra PradeSh 

Arunachal Pradesh 

2OQ2"()3 2006..()7 

Loan Grant Loan Grant Loan Grant Loan Grant 

2 3 4 5 6 7 8 9 10 

2368.83 1122.80 3107.79 2293.64 1828.06 1219.82 506.89 1283.26 309.49 2165.83 

71.01 . 533.62 98.19 606.78 65.71 608.69 0.70 667.65 0.51 823.42 



265 VAISAKHA 24, 1929 (Saka) 

2 3 4 5 6 7 8 9' 10 

3. Assam 242.21 1533.24 288.58 1902.84 228.26 2187.82 47.91 2335.62 9.10 2390.37 

4. Bihar 1247.19 587.79 1158.71 966.86 1290.89 1210.96 0.00 1424.12 0.46 2167.83 

5. Chhattisgalfl 420.14 155.35 434.93 227.68 433.26 333.13 23.34 316.261 45.90 534.56 

6. Goa 59.35 34.52 60.95 31.08 82.42 57.68 0.00 28.56 1.59 37.57 

7. Gujarat 2133.57 601.20 2160.51 818.03 1778.69 719.40 886.19 1111.48 290.05 989.05 

8. Haryana 310.70 172.54 327.65 281.31 273.29 187.00 24.18 140.58 11.38 •• 53 

9. 137.29 115U8 158.85 1291.62 128.83 1203.87 24.08 1171.88 18.89 1380.20 

10. Jammu and Kashmir 251.84 2053.53 314.75 2747.22 314.60 294824 13.75 2964.83 4.30 3894.87 

11. Jharkhand 399.44 157.64 489.15 238.52 508.32 41 0.07 1.44 395.99 8.70 329.75 

12. Kamataka 148725 476.55 1442.90 681.46 1531.45 781.21 658.79 796.99 643.38 1108.40 

13. Kerala 997.03 462.45 652.89 348.00 1122:38 599.87 240.42 437.90 202.10 574.22 

14. Madhya Pradesh 1434.23 592.41 1714.12 588.80 1618.58 1053.97 287.11 983.08 428.37 1384.88 
.. 

15. Maharashtra 1047.25 644.78 1088.74 542.69 1454.13 935.93 469.54 981.92 342.72 2301.oe 

16. Manipur 78.011 491.87 75.60 515.73 77.86 706.29 0.29 838.19 1.55 909.41 

17. Meghalaya 87.94 340.65 7527 408.72 45.43 425.98 1.46 406.21 1.01 515.38 

18. Mizoram 49.85 457.73 71.00 569.15 58.70 543.76 5.20 495.40 2.34 551.46 

19. Nagaland 4627 405.74 59.47 467.69 56.14 520.60 0.58 542.22 0.85 837.13 

20. Ori8&a 1064.89 841.60 1137.01 714.42 1408.79 118824 15.88 922.98 732.82 1069.07 

21. Punjab 399.89 184.74 387.78 216.47 342.44 ·172.50 22.19 284.46 18.18 327.44 

22. Rajasthan 905.21 458.00 1623.68 828M 1453.92 896.161 SSS.93 698.44 324.89 890.36 

23. Sikkim 29.08 261.77 37.68 339.46 38.81 372.05 0.71 308.31 0.77 338.88 

24. Tamil Nadu 878.24 484.12 100823 615.21 1024.. 719.13 437.f1 584.54 314.08 1268.93 

25. Tripura 74.32 574.08 79.39 623.32 79.88 754.23 0.34 686.05 10.43 832.81 

26. Uttar Pradesh 3068.20 1228.58 3058.70 1331.81 2820.521784.93 297.88 1774.09 388.26 2323.40 

27. Uttaranchal 245.15 1359.67 233.72 1254.42 138.79 1300.49 13.46 935.89 4.80 1218.71 

28. west Bengal 1478.27 709.12 1358.05 785.49 1631.951200.12 578.96 1469.64 614.59 1614.17 

Total 21000.03 18283.85 22684.27 22212.48 21835.56 25021.84 4873.47 24986.33 4700.00 32837.89 



267 MAY 14.2007 
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Target. under lAY 

5164. SHRJ MANORANJAN BHAKTA: 
SHRJ G. KARUNAKARA REDDY: 

Will the Minister of RURAL DEVELOPMENT be 

pleased to state: 

(a) the shortage of houae8 In the Nral arMS of the 

country in each State and Union Territory .. on date 

according to the recent aaeeaement; 

(b) the annual allocation of funds made by the 

Govemment for the promotion of Nral housing through 

Indira AwasYojana (I AY) during each of the lut three 

years and current year. State-wise and Union Territory-

wise; 

(c) the targets fixed and the number of houses 

constructed under lAY during the said period. State-wise 

and Union Territory-wise; 

(d) the reasons for not achieving the targets within 

stipulated time: and 

(e) the steps taken by the Govemment to meet the 

shol1age of houses within time frame. if any? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRIMATI SURYAKANTA PATIL): (a) As per the 

estimation made by the OffIce of Registrar General of 

India based on 2001 Census. the housing shortage In 

the rural areas was 148.33 lalch houses .. on 1.4.2001. 

Statement-I showing the State-wise housing shortage Is 
enclosed. . 

(b) and (c) Statement-II showing the State-wise and 

Union Territory-wise Central allocation made. targets fixed 

and number of houses constNctad under lAY during the 

last three years and current year Is enclosed. 

(d) Almost 100% physical targets ara being achieved 

under lAY. 

(e> Within the financial resources available. the 

Govemment is trying to end t ~ In rural areas 

as quickly as pou'" Under -Bharat Nirmen Programme·, 

60 18kh houses 8ra envisaged to be constructed during 

the period of 4 years from 2005-06 to 2008-09. 

StatemMt I 

St6h1-wistI ~ ShottIIgtI i1 tUnll AnIM8 

.. ptII' Ciln6U8 01 2001 

Unite In Number 

SI. No. Name of the Housing Shortage 

StateslUTs In Rural Areas 

1 2 3 

1. Andhra Pradeah .1350282 

2. ANnachaJ Pradesh 105728 

3. Assam 2241230 

4. Bihar 4210293 

6. Chandigarh 1232 

6. Chhattlsgarh 115528 

7. Delhi 7200 

8. Goa 6422 

9. Gularat 674354 

10. Haryana 55572 

11. Himachal Pradeah 15928 

12. Jammu 8nd Kashmir 92923 

13. Jharkhand 105867 

14. Kamataka 436638 

15. Kerala 261347 

16. Madhya Pradesh 207744 

17. Maharashtra 612441 

18. Manlpur 69062 

19. Meghalaya 148657 

20. Mizoram 30250 

21. Nagsland 97157 

22. Orissa 655617 
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2 3 2 3 

23. Punjab 76374 30. West Bengal 974479 

24. Rajasthan 258834 31. Andaman and Nicobar Islands 17890 

25. Sikkim 11944 32. oaen and Nagar Hay.1i 1926 

26. Tamil Nadu 431010 33. Daman and Diu 787 

27. Tripura 174835 34. l.akIhadweep 190 

28. Uttar Pradestl 1324028 35. Pondlcherry 7778 

29. Uttaranchal 53621 Total 14833888 

SIll,.,.,., n 

SMtslUnion Tsrdloly-w/M CiInInII ~ NIII1IbtIt' ofHtNltltltl r.pJIItId Md ConsI1ucItId duIing IhtI yrHIr 2004-05, 
2OO5-fJ6, 2(J(J(J-(J7 III7d 2007.Q8 undtIr IhtI IrItIh AWUI YtPM 

51. No. NIall ~ III MINT. ~ 2DIJ5.OI 2GIII47 2007'-

CennI NIaIr ~ Hcut CennI ,..,.~ tta.I CennI N ~"" CInhI taa ~ 

Malan TqaIad CanINIId Malan .. QnN:IId Malan TqIIad CcInIhI:td Malan ta-

T" 

2 3 4 5  6 7 8 9 10 11 12 13 

1. AncIn PIIdnh 17981.83 115013 1211039 aaaa.42 130130 t32521 25939.14 138342  146403 38027.75 182148 

2. AnnIdIII PIIdIIh 825 .• -4182 948.43 4803 6327 1018 .. 4939 3526 1116.30 8716 

3. Assam 18684.99 111735 12M95 20894.23 101790 104353 225.48 1011214 125441 30853.66 148593 

4. Bihar 48148.34 313117 252026 72020.12 3841 1 1 331651 78585.57 401350 348U3 101344.49 587171 

5. C/NIIIIgIIh 3074,96 I. 20134 3773.17 20124 21578 4011.28 21383 20818 5571.38 29714 

6. Goa 116.18 744 428 150.28 801 815 1611.77 862 1115 221 .80 1183 

7. ~ 5167.82 33074 331154 11966.03 83819 866Q2 12721.14 67846 65195 17668.82 94234 

8. HaryIna 1747.40 11184 8845 1680.04 8980 9743 1716.06 9528 10375 2480.12 13231 

9. HimachII PIIdeah 773.08 -4748 592.56 2873 3031 829.95 3054 3317 874.96 4242 

10. Jammu and KIIhmir 824.74 5S6O 7252 1840.52 8824 8231 1951.17 9417 75Z1 2717 .• 13m 

11. Jharktald 14351.50 91850 88081 6423.93 34261 75403 882Ul 31423 57246 8485.48 50589 

12. KIrnaIIka 9301.41 511529 50707 9400.43 50136 56844 9993.14 53299 49088 , • .51 7_ 

13. KtrIIII 5783.87 .. 38831 5227.51 2'1110 38413 &7.39 29839 31117 7718.15 41167 

14. MIdIya PrIdaIh 10730.71 68878 75385 7504.14 4OIrl2 58420 7977 .• 42548 54531 11010.48 sa 
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15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

2 

Maharashlra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

wast Bengal 

Andaman and Nicobar I8Iands 

Dadra and Nagar HaYeti 

Daman And Diu 

Total 

MAY 14, 2007 to Ovutions 272 

3 4 5 6 7 8 9 10 11 12 13 

16603.47 105622 105449 14714.56 78478 94274 15643.12 83430 67625 21727.25 115879 

984.83 5921 5820 824.15 3998 4962 884.26 4287 3480 1211.19 5872 

1308.47 7866 4665 1435.38 6969 6678 1540.07 7467 1475 2109.47 lCtl28 

314.12 1888 2052 305.89 1483 2182 326.20 1591 2118 449.55 2180 

844.67 507B 5099 949.84 4605 7949 1019.11 4941 6321 1395.90 6788 

14476.04 92646 89891 14149.75 75485 87070 15042.66 80228 81345 20893.26 111431 

1157.58 7408 4480 2077.71 11081 7888 2208.83 11780 8250 3067.91 I. 
4876.10 31207 31070 6013.11 32070 38471 6392.58 34094 33397 8878.84 47354 

226.45 1361 1584 181.86 881 1296 194.91 945 1554 266.97 1294 

9030.00 57792 58687 9768.97 52101 6&434 10385.44 55389 16760 14424.89 71132 

1910.49 11486 12132 1849.42 8967 11902 1984.31 9621 10612 2717.96 13118 

32923.88 210713 199096 323(8.75 172527 185541 34390.12 183414 171003 4n65.59 254750 

3419.68 20559 26376 1621.n 7863 21722 1724.11 8359 17239 2394.68 1161,. 

19407.12 124206 155598 19518.40 104098 99259 20750.10 110867 128838 28820.51 153709 

218.73 1050 337 309.46 1238 90 328.99 1316 62 456.94 1828 

114.78 551 108 51.56 208 101 54.82 219 69 76.13 305 

47.51 228 9 23.07 92 6 24.52 98 34.06 138 

3.72 18 16 20.00 80 48 21.26 85 88 29.54 118 

loe.59 521 88 154.14 617 238 163.86 655 261 227.69 910 

248087.00 1582358 1521B 273240.00 1441241 1551923 290753.00 15334811 1474130 403270.00 2127184 

, As per the Information received from the States 10' far. 

CSIR Laboratorle. In the Country 

5165. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI P.S. GADHAVI: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) the total number of the ~ for Scientific and 
Industrial Research (CSIR) laboratort8s in the country. 
State-wise; 

(b) whether the Govemment proposes to establish 
more laboratories in the country; and 

(c) if so, the details alongwith the locations 
thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIE':<ICES (SHRI KAPIL 
SIBAL): (a) The total number of CSIR laboratories in the 
country is 37. The state-wise distribution is given 
below: 
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Name of the State 

Andhra Pradesh 

Assam 

Goa 

Gujarat 

Himachal Pradesh 

Jharkhand 

Jammu and Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Rajasthan 

Tamil Nadu 

Union Territory of Delhi 

Union Territory of Chandigam 

VAISAKHA 24, 1929 (s.AaIt . 274 

Name of the Lab 

2 

1. Centre for Cellular & Molecular Biology 

2. Indian Institute of Chemical Technology 

3. National Geophysical Research Institute 

1. North-East Institute of Science and Technology 

1. National Institute of Ocaanography 

1. Central Salt & M.rlne Chemicals R ... arch Institute 

1. Institute of ·Him.layan Bioresource Technology 

1. Central Institute of Mining and Fuel R .... rch 

2. N.tional Metallurgical Laboratory 

1. Indi.n Institute of Integrative Medicine 

1. Central Food Technological Research Institute 

2. National Aerospace Laboratories 

1. National Institute of Inter-discl!Dllnary Science & Technology 

1. Advanced Materials and Processes Reaearch In8Iitute 

1. National Chemic.1 Laboratory 

2. N.tlonal Environmental Engineering R .... rch Institute 

1. Institute of Mlner.ls and M.terials Technology 

1. Central Electronics Engineering Rese.rch Institute 

1. Central Electrochemical Research Institute 

2. Central Leather Research Institute 

3. Structural Engineering Research Centre 

1. N.tlonal Physical Laboratory 

2. Central Road Research Institute 

3. Institute of Genomics & Integrative Biology 

4. National Institule of ScIence Communication and Information Resources 

5. National Institute of Science Technology and Development Studies 

1. Central Scientific Instruments Organisation 

2. Institute of Microbial Technology 
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2 

Uttarakhand 1. Central Building Research Institute 

2. Indian institute of Petroleum 

Uttar Pradesh 1. Central Drug Research Institute 

2. Central lnetitute of Medicinal & Aromatic Plants 

3. Industrial TolCicology Research Centre 

4. National Botanical Research Institute 

West Bengal 1. Central Glue & Ceramic Research Institute 

2. Central Mechanical Engineering R .. earch Institute 

3. Indian Institute of Chemical Biology 

, (b) and (c) Yes Sir. In the Eleventh Five Year Plan, 

CSIR has a proposal to set up an institute of Translational 

Research at Hyderabad. 

Allocation of Power to StMee 

5166. SHRI IQBAL AHMED SARADGI: Will the 

Minister of POWER be pleased 'to state: 

(a) whether the Orissa, Jharkhand and Chhattisgarh 

State Governments have demanded levy on duty. of power 

generation to ensure equitable dispensation to the coal 

bearing States; 

(b) if so, whether these States have made any 

representation demanding allocation of an appropriate 

portion of power generated in their respective, States at 

a variable cost plus fonnula bound incentives; 

(c) if so, whether any decision has been taken 

thereon; and 

(d) if not, the time by which the final decision Is 

likely to be taken in this regard? 

THE MINISTeR OF POWER (SHAI SUSHIL KUMAR 

SHINDE): (a) and (b) The Chief Ministers of Chhattisgarh, 

Jharkha.nd and' Orissa in a jOint memorandum dated 

27.12.2006 to the Prime Minister' had ,requested for a 

legislation having, Inter-a/ill, the following enabling 

provision,s: 

(i) Levy of duty on generation of power t;y the 
concemed State Govemment. 

(ii) Allocation of an appropriate portion of power 
generated to the host State at variable cost (plus 

a fonnula bound Incentive). 

(c) and (d) The demand has major tariff implications 

impacting almost all States of the Union. In order to 

evolve a general consensus, this ISlue requires 

deliberations with various stake holders, which has begun 

In the recently held Conference of Chief SecretariealPower 

Secretaries of the State Govemments on 23-24th April, 
2007. 

~o t of Subaldlee 

5167. DR. THOKCHOM MEINVA: Will the Minister 

of FINANCE be pleased to state: 

(a) the amount spent on subsidies during 2006-07; 

(b) whether India is spending about 14 to 15% of 

GNP on subsidies; 

(c) if so, the details thereof; 

(d) the steps taken by the Govemment to reduce 

eubeidies; 

(e) whether there Is pressure from International 
financial institutions and some countries to reduce the 

quantum of subsidies; and 
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(f) if so, the ruction of the Union Government 
thereto? 

THE MtNISTER OF STATE IN THE MINISTRY OF 
RNANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
amount of money spent on 8UbsidIea during 2008-07 
(Revised Estimates) is As. 53,483 crore. 

(b> and (e) No, Sir. The aubaldy in 2006-07 (ReviNd 
Estimates) is about 1.45% of the Groea National Product 
(GNP) at factor cost at current prices. 

(d) Baaed on the report entiIIed "Central GovernmMt 
Subsidies in India- prepared by Ministry of Finance wIIh. 
the assistance of National Institute of Public FInance & 
Policy, Government prop08el to evolve a policy for 
targeting subeldies baaed on cI8cIl88Ions and coneuIIaIIon8 
with various stake holders, after a careful ..... ement of 
the likely Impact of alternative proposals. 

<e) No, Sir. 

(f) Does not arise. 

World Bank Aid for PIIGSY 

5168. SHRI G.M. SIDDESWARA: Will the Minl8ler 
of RURAL DEVELOPMENT be pIeaHd to ..... : 

(a> the detaile of fl.!l'ldl given to certain. Statel for 
developing rural roads under the Pradhan Mantri Gram 
Sadak Yojana (PMGSY) under World Bank Ph .... 1II 
Project; 

(b) whether other States are likely to be included 
under this 'yojana'; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHAIMATI SUAYAKANTA PATIL): (a) Under Pradhan 
Mantri GramSadak Yojana (PMGSY), an agreement Iw 
been signed with the World Bank to provide a loan of 
US$400 miUion for rural roads. Four Stat.. namely, 
Himachal Pradesh, Jharkhand, Rajasthan and Uttar 
Pradesh have been covered under this loan and a aum 
of As. 1129.66 cror. tw. been rei ..... to Iheee Stales. 

(b) and (c) For RuI'III AoadI Project II, It II PfOP08ed 
to 8Iek aasI8tance of US$6OO mllion from the World 
Bank. It II propoled to cover five Statel, namely, 
Arunachal PradeIh, Bihar, Janmu & Kashmir, Mlzoram 
and UttanmchaI under thle project. 

ADa &.oM 

5189. SHRI l. RAJAGOPAL: win the MlnI8ter of 
FINANCE be pIea88d to atate: 

(a) ~ the Govemrnent i8 'in procHS to have 
RI. 4,500 crore from the Allan Development Bank to 
strengthen the rural credit structure and for bringing 
refonnI In the co-operalive aector; 

(b) I eo, whether Anctua P ........ is one of the StateI 
which Is going to be benefited from the above amount; 

(c) If eo, whether any plans have been prepared by 
this Ministry for S ..... spectfic programmes/projects; and 

(d) If eo, the dMaIII thelWOf? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
Yes, Sir. A JoIn of US • 1 bIIIon to at'I'engthen the Nral 
credit structure and to bring ... orma In the cooperative 
MCtor was 8igned with Alian Development Bank on 11 th 
December, 2008. The loan was declared effective on 
21.2.2007. AncIlra Pradeeh II one of the State which Is 
going to be beneIIled from the above amount. Baaed on 
the dIecuIIIona held with the State Govemrnente on the 
recommendations of the Veldpnathan Committee report, 
Government had approved a revival package for revIvaJ 
of Ihort tenn cooperative credit structure, subject 10 certain 
legal and institutional reforms to be initiated by State 
Goverrvnent. The Statea willing to Implement the pecMge 
are required to aIgn a Memorandum of Understanding 
with CentraJ Government and NABARO. No state apeclflc 
programme has been prepared for implementation of the 
package. 

{TI'MI6IMitJnJ 

Electoral Rolla 

5170. SHR. SUBHASH SURESHCHANORA 
DESHMUKH: WI the Minilter of LAW AND JUSTICE be 
pIeMed to ..... : 
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(a) whether the Government Is contemplating to 
Imprint photographs of the electors In the electoral rolls 
in order to stop bogus voting; and 

(b) if so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) The Election Commission of 
India has intimated that In the year 2004, a pilot project 
was undertaken in Kerala and Haryana for photo electoral 
rolls and the results were encouraging. The photo eleCtoral 
roll (Voter's list) bears the, photograph of the electors In 
addition to all the other particulars like names, age, sex, 
relation's name, hoUIe number and th8' Electors' Photo 
Identity Card number which are normally printed in 
electoral roll without photograph. The present status of 
photo electoral rolls afte'" the revision of 2005, 2006 and 
the ongoing revision of 2007 is as under: 

A. StatHlUnion terrltorle. fully covered/proposed to 
be covered during the 2007 revlelon: 

(1) Haryana, (2) Himachal Pradesh, (3) Kerala, 
(4) Madhya Pradesh, (5) Meghalaya, (6) Mizoram, 
(7) Rajasthan, (8) Tamil Nadu, (9) Trlpura, 
(10) Chandlgarh, (11) LakShadweep and (12) Puducherry. 

B. StatHlUnIon tarritorf_ partially cov.redlpropoHd 
to be covered during the 2007 revl.lon: 

(1) Andhra Pradesh - 13 assembly constituencies; 
(2) Bihar - 5 asaembly con8tituenclea; (3) Gujarat - 14 
assembly constituencies; (4) Jharkhand-6 assembly 
constituencies; (5) Kamataka - 5 assembly constituencies; 
(6) Punjab - 1 8888I1Uy ~ (7) Weal Bengal - 141 
assembly constituencies. 

The aim of the Election Commission is to achieve 
the objective of covering the entire country with photo 
electoral rolls by 2009 revision of electoral rolls before 
the next general elections to the Lok Sabha. 

{English} 

Ultra Mega Power Prolecta 

5171. SHRI RABINDER KUMAR RANA: 
SHRI K.S. RAO: ' 
SHRI E.G. SUGAVANAM: 
SHRf SURESH PRABHAKAR PRABHU: 

Will the Minister of POWER be pIeaIed to state: 

." 

(a) the amount of Inwttrnelit required fo\' setting up 
of Ultra Mega Power Projects in the country; 

(b) whether the Govemrnent has invited financial 
institutions for their Jnvolvement in setting up of theae 
projects; 

(c) If so, the details thereof; and 

(d) the time by which these projects are likely to 
become operational? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): <a) to (c) The total Inveatment fore.::h of the 
propoeed Ultra Mega Power Project (UMPP) II expected 
to be of the order of around Re. 15,000-16;000 cror ... 
The developers for theae projects are proposed to be 
selected through tariff based international competitive 
bidding route. It is the responsibility of the selected 
developers to tie up the funds required for the project. In 
the bidding procesa of the first two UMPPs i. 6. at Mundra 
in Gujarat and at Sasan in Madhya Pradesh inltlNl1i8 
financial institutions were also involved to bring about 
more transparency. 

(d) The scheduled Commercial Operation dates for 
various units as Indicated by the selected developers in 
the above two ultra projects are as follows: 

Suan UMPP Mundra UMPP 
(each unit of (each unit of 

660 MW) 800 MW) 

Unit 1 60 64 

Unit 2 63 70 

Unit 3 66 76 

Unit 4 69 82 

Unit 5 72 88 

Unit 6 75 

/English} 

Income Tax and W .. nh Ta. Collection 

5172. SHRI JYOTIRADITYA M. SCINDIA:WII the 
Minister of FINANCE be pJeased to stat.: 
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(a) the details of Income Tax and Wealth Tax 
collection from each of the four metros during the lut 
three years, year-wise; 

(b) the estimate for collection during. the current 
fi.lancial year; and 

(c) the steps taken by th8 Government to realize the 
estimated amount of coUectlon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The detail 
of Income Tax and Wealth Tax collectiOn from each of 
the four mem. Is as under:-

Income Tax (RI. in crore) 

Metro 

Mumbai 

Delhi 

Chennai 

Kolkata 

2004-05 

42136 

20047 

8307 

5688 . 

2005-06 

52856 

26158 

10716 

7548 

2006-07 

74i}35 

37347 

14843 

11623 

Wealth To (Rs. in crore) 

Metro 

Mumbai 

Delhi 

Chennal 

Kolkata 

2004-05 

49.48 

25.63 

13.64 

17.75 

(b) The Revenue Estimate for metro charges for the 
current financial year has not been finalized yet. 

(c) In view of (b) above question does not arlee. 

{Translation} 

Provisions for Drainage under TSC 

5173. SHRI KRISHNA MURARI MOGHE: Win the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether there are provisions for drainage of 
contaminated water flowing from wells, hanctpumps and 
taps set up under Total Sanitation Campaign (TSC) in 
the villages; 

(b) if not. the reasons therefor; and 

2005-06 

79.09 

36.87 

14.37 

20.27 

2006-07 

90.1 

34.84 

20.57 

20.85 

(c) the staps takenlto be taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) to (c) Solid and liquid Waste Management 
has been included as a component of Total Sanitation 
Campaign (TSC) with effect from 1.4.2006 under which 

diapoaal of waste-water can be undertaken. Upto 10% of 
the total project cost can be utilized for this component. 
In addition, Panqhayati Raj Instltutlons (PRls) which have 
received Nirma/ Gram Puraskar can uitilise the prize 

money for improving and maintaining sanitation facilities 
in their respective areas including provision and disposal 
of waste water facilitlea. 

• 
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IEngIi6h} (b) If 80. the details thereof; 

Integrllted Houalng and Slum (c) the number of projects under the IHSDP 80 far 
DftwIopment prog ........ cleared by the Government; and 

5174. SHRI BRAJA KISHORE TRIPATHY: Wit the 
(d) the details of funds sanctioned by the Government 

Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleaaed to state: under the said programme to various States during the 

said period State-wise? 
(8) whether the Government hu received any project 

under Integrated Houling and Slum Development THE MINISTER OF STATE OF THE MINISTRY OF 
Programme (IHSDP) during 2005-06 and 2006-07 from HOUSING AND URBAN POVERTY ALLEVIATION 
various States; (KUMARI SELJA): (a) to (d) A statement is annexed. 

InltlgtBlfId HDI./$ing lind S/um$ lJtwrIItJpnwnl PIrJfIf'IfTIITIB (IHSDP) 

SMIu8 of DRPB fllCfllKId lind 1fJ1NDVBt/ 

Years Name 01 Staa'UTs RICIMJd StU PIajIc:tI OPAl PnIjIc:Is PnIjec:t Approved AmoII1I N:.A 
IIIder AIIIInId not 01111 IIIIuId 

No. 01 PnIpoeed AppriIII for appnIVId No. 01 TaIII ~ inItI. by Wo 
0PRa PrajIct MacIIca- P1ajacIa Approved CermI (50% 01 f' .... 

IICIMcI COllI lion Coat ShIrt CermI 
ShIrt) 

2 3 4 5 6 7 8 9 10 11 12 

2OO5.Q6 CINIIiIptI 17 183.21 17 0 0 

Haryn 16 107.42 18 0 0 

RajIsIhIn 29 61.49 26 0 0 3 9.03 7:012 3.81 0 

UIIar PIIdIIh 51 41.42 51 0 0 

WIlt 8qII 14 281.71 14 0 0 

SIaIus 01 DPAs III 127 .,.34 124 0 0 3 9.03 72222 3.81 0 
31.03.2006 

2OQ6'()7 AncIn PIIdIIh eo 1183.3 33 25 301.82 210.51 106.28 83.33 

CINIIiIIph 27 312.57 5 8 0 14 178.50 122.00 81.00 31.28 

Heryn 80 580.25 16 29 0 15 238.84 182.98 91.48 49.81 

KIrnIIIkI :. .... 'D 4 0 5 ... 41.90 20.95 14083 

MaIIIya PIIdIIh if 228.74 6 7 23 197.16 138.00 &9.00 45.n 
MIhInIhIII 28 2110.03 13 0 0 15 152.87 120.71 80.35 55.80 

RaiasIh*I 32 11).32 0 12 0 17 140.98 110.11 55.04 . 31.26 
" 

UIIar PI'IdeIh 53 83.55 0 45 0 8 21.01 rl.11 11.05 11.05 
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2 3 4 

Well Bengal 29 423 •• 

JIImIU and Kashmir 13 S2.25 

Tamil Nadu 228 38U8 

NagaIand 81.99 
\ 

~ 8 74.10 

KeraIa 15 83.49 

-.n 3 12.24 

Bihar 7 48.12 

ToIII (11 31.3.2007) 8'11 4387 ... 

NatJOMI Mlalon on Blo-DIeMI 

5175. SHRI BAOIGA RAMAKRISHNA: Will the 
Minister of RURAl OEVELOPMENT be pIeued to .tate: 

(s) whether the National Minion on Bio-dle.el 
Phase-I has been launched in the country; 

(b) if so, the funcla sanctioned and utilized for the 
purpose, State-wise; 

(c) whether approval for Phue-II has not been 
granted so far; and 

(d) if so, the l'88Ions therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) The proposal for launChing Phue-I 
of the National Mission on BIo-dIeIeI, to demonatrate the 
commercial viability of jatropha, is under active 
consid8ration of the Govemment. 

(c) and (d) The Planning Comml8lion's Convnlttee 
on the Oevelopment of Biofue! recommended Phase-II of 
the National Mission on Bio-dle ... · after IUCcallful 
completion of Phase-I. 

3D Video Surwlu.nce DatIl .... 

5176. SHRI RANEN BARMAN: Win the MinIeter of 
SCIENCE AND TECHNOLOGY be please to state: 

5 

3 

13 

208 

0 

0 

0 

0 

0 

322 

8 7 8 9 10 11 12 

10 0 18 201-.02 150.57 75.28 55;08 

0 0 0 0.00 0.00 0.00 0.00 

0 0 22 146.05 112.56 56.28 ".53 
0 0 87.74 ".14 22.07 9.83 

0 0 8 72.07 51.54 'li.77 18.00 

0 0 15 65.25 SO. 10 25.05 21.46 

0 0 3 11M 10.7'9 6.39 5.08 

0 0 7 48J1 38.56 18.28 8.16 

116 2 194 1937.88 1404.57 702.28 492.81 

(a) whether the Govemment has any programme to 
create a a.O video IUlWIlance data base at New Deihl; 

I 

(b) If eo, the details thereof; 

(c) the benefits likely to be accrued therefrom; 

(d) whether luch programme is likely to be 
implemented in other major cIti.. also; and 

(e) If so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) to (e) Yes, Sir. The Govemment has initiated 
action to create a a.o GIS, a comprehensive data base 
of all the fdlties and buildings of DeIhl, which can be 
integrated with the video cameras. The project comprises 
large acaIe mapping to be created by Survey of India for 
whole of Delhi UBing photogrammetric technique and 
building a.O GIS on this base map on the lines of pilot 
project carried out in Chandni Chowk area of Delhi. This 
comprehensive a.O GIS will-

• provide reliable Met updated data-base of Delhi 
which would bea useful tool to improve upon 
the congested areas 01,- city; 

• facilitate repairs of aD lie underground facilities 
as the project envlsage8 details of mapping 
.ve ground and of underground facilities. 
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BeUer tax recovery by Municipal authorities, effective 

monitoring of encroachments, better management of traffic 

and effective co-ordination and monitoring of relief work 

in the event of any diaaster are the other benefits which 

are likely to be accrued from this project. 

At present, the proposal 18 for Delhi. 

{Translation} 

Vec.nt Poata of &CdT. In REC 

5177. SHRI RAMOAS ATHAWALE: Will the Minister 

of POWER be pleaeed to state: 

(a) the number of officers and employees working in 

the Rural Electricity Corporation (REC) and the number 

of officers and employees appointed under reserved SC 

and ST categories; 

(b) whether 80me· reserved posts are lying vacant In 

the Corporation; and 

(c) if so, the steps being taken by the Corporation to 

fill up the vacant posts? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHIN DE): (a) The total number of officers and employees, 

number of officers and employees belonging Scheduled 

Caste category and number of officers and employees 

belonging to Scheduled Tribe category working in the 

Rural Electrification Corporation (REC) as on 31.03.2007, 

are given below: 

Group Total Number of 

Officers and 

~ 

Number of Officers and 

Employees belonging 'to 

Scheduled Caste Category 

Number of Officers 

and employees 

belonging to 

Scheduled Tribe 

Category 

A 284 

B 187 

c 116 

D 111 

Total 698 

(b) and (c) 3 vacancies identified as being reserved 
for Scheduled Castes and 3 vacanclel identified .. being 
reserved for Scheduled Tribea In Group A poe", 
a ~ in December, 2006, remained unfilled for want 
of eligible Scheduled Ca.le and Scheduled Tribe 

candidates. Fresh advertiaemenl Is being a.ued for fining 
up these reserved vacancies. 

{English} 

15-Polnt PrognImme 

5178. SHRI L. RAJAGOPAL: Win the Mlnlater of 
RURAL DEVELOPMENT be pleased to state: 

(8) whether his Mmlstry has set aside RI. 1,0001-
crores for three different schemes under Prime Minister's 
15-Point Programme; 

.. 

27 6 

23 6 

21 1 

34 5 

104 18 

(b) If 80, the details thereof; 

(c) the ahare to be docated to each State under 

the above &Chernea; and 

(d) the manner in which the Govemment is planning 

to spend the amount in the country particularly in Andhra 

Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY ~  

(SHRIMATI SURYAKANTA PATIL): (8) to (d) The Ministry 

of Rural Development has finalized targets for three 

diltenn schemes, the Swamjayanti Gram Swarozgar Yojana 

(SGSY), the Sampooma GI'IIineen Rozgar Yojana (SGRy) 



289 VAISAKHA 24, 1921 (s.t.) 290 

and Indira Awaas Yojana (lAY) for 2007-08. State-wile 
funds allocated for minorities under SGRY and lAY and 
physical targets under SGSY are given In the encIo8ed 

Statement. The funds are to be apent In eccordance with 
the Guidelines of the Schemes. 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

Name of the 
StatesIUTl 

2 

Andhra Pradesh 

Arunachal Pradeah 

Assam 

Bihar 

Chhanlagarh 

Goa 

Gujarat 

Haryana 

Himachal Practe8h 

Jammu and· Kashmir 

. Jhar1chand 

Karnataka 

Karala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mlzoram 

Nagaland 

Orissa 

Punjab 

Raiasthan 

Allocation under 
lAY (Centre+State) 

(RI. in lakhI) 

3 

860.63 

306.14 

12358.69 

14806.33 

958.72 

24.17 

201.41 

757.31 

8.08 

8.06 

4938.80 

1007.08 

2441.10 

958.72 

1740.19 

459.22 

24.17 

8.08 

8.06 

1643.51 

32.23 

13n.65 

Allocation under 
SGRY (Centre) 
(RI. in lakhs) 

4 

343.46 

.119.87 

1479.66 

0.00 

113.08 

41.76 

708.63 

541.70 

153.40 

203.48 

0.00 

1192.78 

670.70 

925.88 

1692.22 

187.n 

72.38 

35.82 

59.59 

489.12 

523.99 

943.92 

Target of No. of Minorities 
SWaroprta to be ualated 

under SGSY 

5 

1684 

765 

31125 

36795 

2394 

62 

515 

1909 

22 

20 

12443 

2540 

8157 

2394 

4393 

1137 

61 

20 

20 

4119 

81 

3449 
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2 3 

23. Sikklm 24.17 

24. Tamil Nadu 990.94 

25. Tripura 290.03 

26. Uttaranchal 523.67 

27. Uttar Pl'IIdeeh 18666.99 

28. West Bengal 17859.73 

29. Andaman Md Nicobar 1,1anda 8.06 

30. Daman and Diu 8.06 

31. Oadra and Nagar Havel! 8.06 

32. Lakshadweep 8.06 

33. Pondlche"Y 8.oe 

Total 80812.82 

4 

18.19 

1596.08 

87.07 

375.79 

160.85 

20.55 

6.56 

13.53 

10.28 

20.83 

12768.37 

5 

61 

2476 

738 

1298 

41878 

44476 

20 

20 

20 

20 

20 

202912 

"For Uttar Pradesh. the tunct. earnwIced will be cornnu1IcatId ..,.,atIIy. 

Appointment of Independent Evaluator 

5179. SHRI SUBHASH SURESHCHANORA 

DESHMUKH: Will the MInIMer of RURAl DEVELOPMENT 

be pleased to state: 

(a) whether the Government hu taken any decIIIon 

to appoint Independent evaluetor for Nral development 

projects; and 

(b) if so. the detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRIMATI SURYAKANTA PATIL): (a) and (b) The MInIstry 

of Rural Development i, already evaluating the Nral 

development projects/programmes periodically through 

independent research organizatiolw. TheM organizations 

are drawn from on a Iiet 01 ~ 9"CY •• I.cted 

through an open adYertlaement and ~ by a 

Committee. 

{Eng/I6IJ/ 

IT Retum Forma 

5180. SHRI SUGR" SINGH: • 

SHRI KISHANBHAI V. PATEL: 

WUI the Minister of FINANCE be pleased to state: 

(a) whether the Govenvnent hu introduced simpler 

Income tax retum forma recently; 

(b) if 80, the details thereof: and 

(c) the numb,;i of times ~ Government has changed 

Income tax forms during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S .. :; ~ N N : (a) Yea, Sir. 

FOI asser.smsnt t:~  2007-08, the Govemment has 

prepared eight return  forms under a new series. The 

new forms are proposed to be notified on 14.5.2007. 

(b) The eight Allum forms under the new series 111'8: 

(I) ITR·1 • return of Income for individuals having 
ulery and Intentat Income and no other income, 
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(ii) ITR-2 -retum of Income for Indivlduela and 

Hindu Undivided Families (HUFs) having income 

from any source except from buaine.. or 

profession, 

(iii) ITR-3 -retum· of income for Individuals and 

. HUFs being partners in flnns and not having 

proprietary business or prof888ion, 

(iv) ITR-4 -retum of Income for Individual and HUFs 

having proprletory buelnee8 or profeaelon 

(v) ITR·5· combined loAn for retum of Income WId 

fringe benefIta for FImwIA8IocIation of P""'" 
Body of 11'1dividuUI. 

(vi) ITR-6 -combined form for return of income and 
fringe beneflt8 for Cornpenieil. 

(vii) ITA-7 -combined form for retum of Income and 

fringe benefits for Charitable/religious trusla, 

political parties and other non-profIt otganlzationa. 

(viii) ITA·8 -stand alone ·form for retum of fringe 

benefits for persons who are not liable to file 
retum of Income but are liable to file return-of 
fringe benefIta. 

All the forma (except ITR-7) have been deelgned .. 

annexure-less so as to make them amenable for eIectroIlic 

filing. Further, it will be mandatory for the firma liable to 

tax audit and all the companies to file the returns 

electronically, 

(c) The retum forma are uaessrnent year apecific 
because these are required to be modified every year SO 
as to incorporate the tate.t c:hange8 INIde In the Income-
tax Act. Further, with a view to facilitate the electronic 
filing of the returns, theM retum fOrm. for ....urnent 

year 2006·07, were sub8lantiaIIy changed IMt year. For 
aU888ment year 2007-0&, the retum forma have been 

designed under a new aeries. 

Change In Jurldctton of Mad.... High Court, 
u.dureJ Bench 

5181. SHRI S.K. KHARVENTHAN: WiD the Minister 

of LAW AND JUSTICE be pleued to state: 

(a) whether theta Is any proposal to bifurcate the 

courts of KaNr, Trichy and ~ DtIbtcta of Madril 
High Court, Madurai Bench to MachI HIgh Court in Tamil 

Nadu; 

(b) if eo. the debiIa thereof; 

(c) whether the Union Govemment has received any 

r8COINn8ndation1 report from the Supreme Court In this 
regard; 

(d) If so. the detaIII thereof; and 

(e) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a> No. 

Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) and (e) Do not arise. 

Lan. to Unemployed Peraon. 

5182. SHRI RAGHUVEER SINGH KOSHAL: WIll the 

MIn...., of FINANCE be pIeued to atale: 

(a) whether the Government II aware that the bInIc8 
are delaying jn provkIng Ioene to the ~ persons 
under the 'Pradhan Mantri Swarozgar Yojana'; 

(b) if 50, the number of the ~ ... reported during 

each of the last th.... years. Sta .. wIse; 

(c) whelher the Govemment is considering to make 
a quanerty review performance of the district Industry 
centers and the banks In this regard; and 

(d) If 80. the details thereof? 

THE MINISTER OF STATE· IN THE MINISTRY OF 

FINANCE (siR PAWAN KUMAR BANSAL): (a) and (b) 
Applications for loans under Prime Mlnlster's Rugar 

Yojana (PMRY) are processed after due ecrutiny by the 

Task Force. which involves the District Industries Centre 
(DIC). officials from the concerned Government 

departmenta and the banks. Thereafter. the names of 
approved candidates by the Task Force are sponsored to 

the bank branches by the DIG. The bank branches. in 

tum, undertake detailed scrutiny of the applications. 

8ig1b1e applicants. considering the targets of the individual 
bMka, .. eandioned Ioane by the bMka. PfOC888ing of 

caMI. .......,ore. may take some time. In addition. the 
following fUIOn8 Il1o attJtbute to delay in sanctioning 
and dlebul'l8ment of loans under the scheme: 
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(i) Non-sponsoring 0' quality loan applications by 
Task Force Committees. 

(ii) Lack of viable and income generating activitie8 

and saturated level of popular activities. 

(iii) Lack of necessary infrastructure and backlforward 

linkage. 

(iv) Delay in obtaining necessary approvaVclearance 

from different Government agencies for 

undertaking the activity. 

(v) Delay in allotment of shed, power connection, 

water supply, etc. 

The Central Office, Reserve Bank of India (RBI) has 

received 30 complaints during 2006 regarding delay in 

sanctionldisbursementlinsistence on collaterals for loans 

under PMRY, which are reported to have been disposed 
~ . 

(c) and (d) At present there is no proposal to review 

the performance at the level of the DIG and participating 

Banks. However, the performance of PMRY is reviewed 

from time to time. A quarterly schedule for sponsoring 

applications by DIG and for sanction and disbursement 

by banks has been laid down for strict adherence. Futther, 
the banks have been advised to dispose of applications 

for loans up to Rs. 25,000 within two weeks and Rs.2 

lakh (limit under the scheme) within four weeks provided 

the applications are complete in all respects. The banks 

have also been advised not to insist upon 'No Dues 

Certificate' in cue the applicant does not get it within 
15 days from the other banks in the area. 

Violation of Norms by Private Power 

Distribution Companies 

5183. SHRI M. JANJAN KUMAR YADAV: 

SHRI HARIKEWAL PRASAD 

SHRI JIVABHAI A. PATEL: 

SHRIMATI SANGEETA KUMAR I SINGH DEO: 

SHRI ASHOK ARGAL: 

SHRt MANSUKHBHAI D. VASAVA: 

SHRI  KASHIRAM RANA: 

Will the Minister of POWER be pleased to state: 

<a) whether the Union Govemment Is aware that the 

private power distribution companies are violating the 

norms prescribed onder the Electricity Act, ~  

(b) It 10, the details thereof; and 

(c) the remedial measurel being taken by the Union 

Govemmentin this regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE): (a) to (c) The Distribution Companies are 

regulated by the respective State Electricity Regulatory 

Commissions under the provisions of the Electricity Act, 
2003. The Act has provisions for imposition of penalty by 

the Electricity Regulatory Commission on a person (which 

includes a company or body 'corporate) for contravening 

any of the provisions of the Act or rules or regulations 
made thereunder or any direction issued by the 

Appropriate Electricity Regulatory Commission. 

Information about the violation of the norms was 

sought from the SERCs of those seven states where 

private distribution companies are functioning. 

The Electricity Regulatory Commissions of Kerala, 
Gujarat, Maharashtra and Uttar Pradesh have informed 

that they have not come across any such Instances of 

violation of norms under the Electricity Act, 2003. The 

West Bengal Electricity Regulation CommisSion has not 

informed about any such matters. 

Deihl Electricity Regulatory Commission (DERC) has 

informed that some cases of violation of the provisions 

of Electricity Act/Regulations have been reported to the 
Commission. The CommisSion, after giving a hearing on 

the matter, has imposed penalties in certain cases. Till 
date penalties have been Imposed In 39 cases which 

rangea from Rs. 500 to Rs. 1,00,000. 

Orissa Electricity Regulatory Commission (CERC) has 

infonned that the power distribution companies in Orissa 

are violating the norma prescribed under the Electricity 

Act, 2003 and has given following details: 

(i) The Central Electricity Supply Company of Orilsa 

Ltd. (CESCO) being managed by AES 

Corporation and Jyotl Structures Ltd. had not 

taken adequate steps to maintain the supply of 
electricity to the consumers in its area of supply 

and was, thus, contravening the conditions and 

requirements of the Distribution and RetaA Supply 

License. Hence, OERC appointed a nominated 

officer of the State Govemment to take over 
. the management and control of CESCO w.s.l 

27.08.2001 and subsequently the licence was 

revoked. 
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(ii) The three Reliance Enefg)' Ltd. controlled private 
distribution companies, ..u., NESCO, WESCO & 
SOUTHCO failed In regard to the direction 
contained in the order of the Commission relating 
to the Business Plan and also in regard to other 
violations. 

Thus these distribution companies were found by the 
OERC to be unable to discharge the functions and 
perform duties imposed on them under the Act and allo 
defaulting in complying with the directions given by the 
Commission under the Act from time to time. They were 
also found not acting as per the terms and conditions of 
their respective licenses. Hence, show-cause notices were 
served to them which are now 8Ub-jud/ctIin the Hon'ble 
Supreme Court of India. 

{English} 

Infrastructure StIItUI to Houllng Seetor 

5184. SHRl G. KARUNAKARA REDDY:' Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Government has received 
representations for conferment of infrastructure status on 
the hOUSing sector to enable it to have easy acceaa to 
low cost institutional funds and to tap long terms funds; 
and 

(b) if so, the details thereof and the action taken by 
Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN PQVERTY ALLEVIATLON 
(KUMARI SEWA): (a) and (b) Yee, Sir. The proposal has 
not been accepted by the Govemment. 

Self Employm..,t to RuralYouthe In Andaman and 
Nlcobar laIandl 

5185. SHRI MANORANJAN BHAKTA: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the govemrnentls providing any technical 
and entrepreneurship ekilla to rural youths belonging to 
families of below poverty line in Andaman and Nicobar 
Islands to enable them to take up 8e" employment; 

(b) if so, 'the details thereof; and 

(c) the details of financial and material a .. latance 
being given to such youthe to achieve seN employment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) Yes, Sir. 
Under the Swamjayantl Gram Swarojgar Yojana (SGSY) 
for the identified activities, Swarojgarla inCluding rural 
youths belonging to families of below poverty line In 
Andaman and Nicobar Islands, who need additional skill 
developmentlupgradation of skills appropriate training Is 
identified and suitable training programmes are organized 
for them through Govamment instHutlons like engineering 
colleges, ITls, Polytechnics, Universities and NGOs. The 
objective of this training Is to ensure that the Swarojgaris 
possess the Minimum Skill Requirement <MSR) so that 
they become eligible for assistance. During the period of 
2002·03 to 2006-07, a total number of 477 SwaroJgarts 
were trained Including rural youths In Anelman and Nicobar 
Islands. 

(c) The DRDA is authorised to meet the expenses, 
incurred by the training institutions for both Basic 
Ortentatlon and Skill Development Training from out of 
the SGSY Fund not exceeding Rs. 5,000 per trainee. An 
amount of Rs. 15.58 lakh has been incurred on training 
& skill development of youth including rural youths In 
Andman and Nioobar Islanda since inception i.e. 1.4.1999 
to 2006·07 of the SGSY scheme to achieve self 
employment. 

Genom. Mapping of Crop. 

5186. SHRI BRAJA KISHORE TRIPATHY: WIN the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

<a) whether Indian aeientists have started work on 
genome mapping, expression sequence tags and genetic 
variability of various crops; 

(b) if so, the details thereof; and 

(c) the extent to which these new varieties will 
increase the production of crops? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL): (a) Yes, Sir. Indian Scientists have started work 
on genome mapping, expression sequence tags (ESTs) 
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and genetic variability of varioUs cropa like rice, wheat, 
chickpea, tomato, sugarcane and coffee. 

(b) Indian scientistl have participated in the 
International Rice Genome Sequencing Project (IRGSP). 
IRGSP sequenced 370 million baIe8 of rice genome and 
scientists from ten nations particIpatad In It. The Indian 
scientists have succe •• fullydecoded the genome 
information of the rice chromoeome number 11 as part of 
the IRGSP. The rice genome tau been shown to have 
37,544 genes, out of which 1443 have been identified in 
the region sequenced by Indian Sclentilts. This is being 
followed by functional genomica programme in Rice. India 
is allo participating in international tomato genome 
sequencing project for the .equencing of tomato 
chromosome 5 once again under an International 
consortium of ten countries. 

At University of Delhi South Campus, New Delhi, 
scientists have generated about 25000 ESTI in .ugarcane 
and about 4000 ESTs in wheat. The sugarcane ESTs 
have been used to develop markers In sugarcane to map 
agronomically useful traits at IARI, New Delhi. The 
International Centre for Genetic Engineering and 
Biotechnology (ICGEB), New Deihl has developed ESTs 
from pearl millet. In tomato, root-specific ESTs are being 
deve/oped at MKU, Madural. In addition, soma progreas 
on mapping in tomato has been made for virus and 
bacterial wilt resistance under tomato genome initiative. 
The National Centre for Plant Genome Re.earch 
(NCPGR) has undertaken studies on comparative 
genomics with focus on wheat, foxtail millet, tomato, 
chilies, Msdic8go and BI1U6ics and could map OT1.$ for 
grain weight for wheat. The Centre is also working on 
Genome structure analy8ls in chickpea and CIIIh6,.11II1us 
rossu. Eleven STMS martcere have been developed from 
Cicer rBlicu/a/un, the wild progenitor of chickpea, and 
used to study the inter-specific polymorphism in Cicsr 
sps. The National Bureau of Plant Genetic Resources 
(NBPGR), New Deihl has been working on genetic 
diversity studies in various crops of importance to Ineta 
since 1996. It has so far analyzed released varieties In 
more than 33 different crops plants, hi addition, elite 
landraces and germplasm lines of these crops have also 
been analyzed. Besides, studies on crop diversity and 
domestication have been conducted in brtnjal, munglurdl 
ricabean and their wild relatives, horsegram, .... me, 
buckwheat, Himalayan barley landraces, fIngenniIIet, rice 
landraces etc., which have helped in identifying the extent 
and distribution of diversity In theae crope,. 

(c) The decoded genome information of .,. after 
mapping could play a pivotal role in the rapid discovery 
of new gene functions and DNA markers for the 
development of improved varieties through molecular 
breeding. The new varieties ara Hke/y to break the yield 
plateau that has been now reached through conventional 
breeding efforts. However, at this stage It is difficult to 
quantify the incre... in production but future varietal 
improvement program would definitely benefit from Iheee 
research efforts. 

{TrIInsI8lionJ 

corruption Cuu In Bana 

5187. SHRI RAMDAS ATHAWALE: Win the Minister 
of FINANCE be pleased to state: 

(a) whether the Central VIgilance Commission has 
detected some corruption cases In the working of banking 
system during the last three years; 

(b) If 80, the details thereof and the action taken 
thereon; and 

(c) the steps taken by the Government to check euch 
corruption in banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Central Vigilance Commlasion (CVe) does not have 
Its own investigation wing and It t8Ode,. advice on the 
basis of investigation reports received from ChIef VIgIlance 
Officers (CVOs) of Public Sector Banks. As and when it 
is obaerved that any irregularity or Inappropriate action 
on the part of bank officials has taken place due to 
systemic failure, the Commission issues appropriate 
guidelines to plug such loopholes. The Commission also 
tandere advice In respect of vigilance cases ralatlng to 
officers of scale V and above of public sector banks. 
The Commission has advised imposition of major penalty 
against 294, 52 and 90 officer8 during the years 2004, 
2005 & 2006 reapectiveIy and minor penalty against 199, 
78 and 34 officers during the same period. 

(c) Reserve Bani," of Incla as a part of lis supervisory 
process has been sensitizing banks from time to time 
about the common fraud prone areas and the measures 
to be taken by them to prevent/reduce the incidence of 
frauds/corruption in banks. Each public sector bank has 
a vigilance department headed· by a Chief VIgIIanos 0IIcer 
(CVO), who ill appointed from outside the bank, to provide 
a link between the banks and the C*dral VIgIlance 
Commission. 
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Service Tax Form 

5188. SHRI RAGHUVEER SINGH KOSHAl: Will the 
Minister of FINANCE be pleased to stat.: 

(a) whether service providers find the Service Tax 
Form, ST-3 difficult to comprehend; 

(b) if so, whether complaints have been received by 
the Government in this regard; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PAlANIMANICKAN): (a) No sir. The 
Service Tax Form, ST-3 contains detailed instructions for 
taxpayers to comprehend It easily. 

(b) No sir. 

(c) and (d) Does not arise in view of the above. 

(English} 

Shortage of Staff In CU.tome .nd 
ExcIH Department. 

5189. SHAI S. K. KHARVENTHAN: Will the Minister 
of FINANCE be pleased to . state: 

(a) whether the Government is aw.re th.t the 
Department of Customs and Excise is facing shortage of 
staff; 

(b) if so, the details thereof; 

(c) whether there ia any proposal to fill up the 
vacancies by recruiting more personnel in these 
departments; 

(d) if so, the details thereofj and 

(e) the time by which these posts would be filled 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt S.S. PAlANIMANICKAM): (a) Yes, Sir. 

(b) The Central Board of Excisa and Customs has a 
sanctioned strength of 67,221 out of which only 57,684 

are working, hence 9,537 posts are vacant as on 
01.01.2007. 

(c) to (e) The Union Cabinet has recently approved 
creation of 4,647 additional posts in various grades for 
Central Board of Excise and Customs. The process of 
filling up of the existing due vacanctes and newly created 
posts in various grades has already been initiated as per 
the prescribed procedure. 

Hou ... for Poor and Middle CI .... 

5190. SHRI M. ANJAN KUMAR YADAV: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government has not constructed 
eufficlent housing units for middle class and poor people 
living in Delhi during the last five years; 

(b) if so, the reasons thel1tfor; 

(c) whether the Govemment has also not taken any 
interest for constructing low cost dwelling units for low 
income group and economically weaker section of people 
.... ulting in rise in the number of J.J. clusters in Deihl; 
and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(d) The Delhi Development Authority (DDA) has informed 
that due Importance is given to the construction of houses 
for middle class and poor people In Delhi. During the 
last five years, out of the total 27522 houses constructed 
by It, 22819 houses (3979-Mlddle Income Group (MIG), 
11100- Lower Income Group (lIG) and n40 EconomlCaJty 
Weaker Section (EWS) related to middle and lower income 
categories. Further 2250 houses under MIG, 5100 houses 
under lIG and 21500 houses under EWS category are 
at different stages of ptanning and construction at present. 
With a view to constructing low cost dwelling units for 
lower income group and economically weaker sections of 
the society, the Master Plan of Delhi (MPD), 2021 provides 
that the developers of group housing shall ensure that 
minimum 15% of FAA or 35% of the dweUing units, 
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whichever is more, are constructed for Communlty-Servlce 
PeraanneVEWS and lower income category. Further, DOA's 
pilot project at Tehkhand provides for allotment of flats at 
,easonable rates to eligible slum dwellers. who belong to 
economically weaker sections. 

Customs and Exel.. Duty Eva.lon 

5191. SHRI RAMDAS ATHAWALE: 
CH. MUNAWAR HASSAN: 

Will the Minister of FINANCE be pleased to state: 

(a) the details of companies located in different Sfates 
of Uttar Pradesh and Maharashtra against whom 
departmental and Judicial action are being taken for the 
evasion of customs anG! excise duty amounting to more 
than one hundred crores of rupees; 

(b) the details of the companies against whom such 
caaes are pending for more than three years In the central 
excise and Gold (Control) Appellat. Tribunal High Courts 
and Supreme Court alongwith the latest position thereof; 
and 

(c) the steps taken or proposed to be taken by the 
Govemment to recover the said amount at the eartiest? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
information is being collected and will be laid on the 
table of the House. 

{English} 

Law COII ... WUnlveraltl_ 

5192. SHRI P. MOHAN: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) the criteria laid down for opening up of Law 
Colleges/Universities in the country; 

(b) the number of Law CollegeslUnlverslties presently 
functioning in the country. State-wise; 

(c) whether the Govemment proposes to set up more 
Law CollegeslUniversities in the country; 

(d) if so. the details alongwith locations thereof; and 

(e) the time by which these are likelY to ~ set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) The 
Bar Council of India has laid down rules prescribing 
·Standards of Legal Education and Recognition of Degrees 
in Law" for the purpose of enrolment as advocates. 
Schedule-I of the Rules of the Ba, Council of India in 
Part-IV gives details of the basic requirements a law 
teaching institution should have for Imparting legal 
education. (Relevant portion of the Rule 18 enclosed as 
Statement-I. 

(b) The list of Law Colleges In the country. State-
wise. as prepared by the Bar Council of India is enclosed 
as Statement-II. 

(c) to (e) A proposal for establishment of National 
Law University in pursuance of recommendation of Special 
Subject Group on the administration and legal 
simplifications constituted by the Prtme Minister's Council 
of Trade and Industry on 19.9.1998 Is under consideration. 

St.tement I 

SCHEDULE-1 

(To Rule. In Sections A and B) 

(Oil7JCtiVf18 iuutId undtJr RIIItI 21 in Sse A and undtJr 
RuItI 14 in Stlc-B) 

1. The teaching of the core programme In Part 1 of 
the Law Course may be done with the help of teachers 
In the disciplines concemed from the respective Unlversltyl 
College departments. 

2. The maximum 8trength of 8tudents in any class 
(LL.B. I. II. III. IV or V) shall not exceed 320 in any 
given College or University. Department of Law and the 
number of students in any section of each of such class 
shall not exceed 80. In other words no college or 
University Department of Law shan have on its roll8 a 
total student strength of over 1600 students In all Its 18t. 
2nd. 3rd. 4th and 5th years put together. 

3. Law College and University Law Departments shall 
ensure that: 

(a) Multiple copies of prescribed and recommended 
readings are available to the students. 

(;"' 
(b) Seating arrangements are provided for at least 

15% of the students at a time in the .... ding 
hall. 

(c) The teacher-student ratio is at least 1 :40. 
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4. Bulldtng 

(1) <a) The building of a College shall be avallable for 

its exclusive use, during the working hours of 
the college. 

(b) The accommodation provided for cIM8e8, hoIItet, 
if any, and the residential quarters for the 

Principal and the teaoher to be irH:tNlrge of the 

hostel, if any, will be "parate. 

(2) The College buildings shaH consist of the following: 

<a) Classrooms; 

(b) A common room for men students; 

(c) A common room for women students; 

(d) A Ubrary hall with book shelves and reading 

tables; sufficient to seat 20% of the students on 

the roll; 

(e) Office rooms for the Principal and his office staff; 

(f) A teachers' common room. 

(3) (a) All buildings shall be well lighted and ventilated 

and shall have adequate sanitary arrangements 

and water supply; 

(b) All buildings shall be duly fumished. 

(4) (a) If the College has no building of its own and It 

is proposed to be housed temporarily In a hired 

buildirtg, the College authorities shall create the 

building fund which shall be set apart and 

deposited in a Scheduled Bank or a DIatrIct 

Central Co-operative Bank. 

(b) Deposits so made in the name of the College 

shall not be withdrawn except when required for 

meeting the cost of the portion of the building 

already constructed. 

(c) The building shall be completed within a period 

of five years from the date of the approval of 

affiliation is o ~t  to the Registrar of 

the University concemed. 

5. Library 

(a) There shall be an independent library which shaH 

be adequately equipped with law reports, books, 

periodicals and reference books to satilfy the 

requirementa. Every law college must sublcrfbe to the 

foUowing law joumala for ill library: 

1. All India Reporter 

2. Supreme Court C .... 

3. State High Court Reports 

4. Local Joumals 

5. Indian Bar Review 

(b) The library shall be in the charge of qualified 

and trained librarian. 

(c) The minimum Initial and recurring annual 

expenditure on the library shall be as below: 

Initial Rs. 2,00,000 

First year As. 50,000 

Second year Rs. 50,000 

Third year As. 50,000 

Subsequent years RI.25,ooo 

6. The building fund, .. provided in Directive 4(4) 

shall be created at least for Rs. 25 Lakhs through 

Instalments aa under:-

Initial 

First year 

Second year 

Rs. 16,00.000 

Rs. 6.00.000 

RI. 5,00,000 

7. The accommodation provided 'or cI ...... hostel, 

If any, and the residential quarters for the Principal and 
the teacher lobe In-charge of the hostel, if any, will be 

separate. 

8. Quarters for the Principal, 

Quarters for the teacher-in-oharge of the hoetel, If 

any, located near the hostel. 

Quarters 'or other permanent teachers al and If 

required by the University, 

9. Provision may al.o be made If possible for 

a playground and adequate facilities for games and 

sports. 
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10. Every University ehall endeavour 10 aupplement 

the lecture method with the cue method, tutorlata 

and other modern technique of Imparting legal 

education. 

List of uw Co/ItIgtI$ Iwvlng IppIfMII of ...,.", 

01 1M &I, CouncIl 0 ~ .. on 3161 ~ 2007 

College Name 

ANDHRA PRADESH 

1. Andllri Unlvlrllly. WIIIIIr 

1. Univarlily Law College, WaIIIir 
(Dr. B.R. Arnbedw College 01 Law) 

2. VeemaIIi CoIegI 01 Law, RIjIhnuIdry 

3. D.N. Raju law CoIege, BhinMnun 

4. RIjiv Gandhi lnatilule 01 Law, KIIdnIda 

5. P.S. Raju Law College, KaIdnIda 

6. M.P.R. law CoIIge, ~ 

7. Shri Shiidi SIi VIdya PariINd Law 
c.ge, AnakIpaIi 

8. M.R.V.R.G.R Law Collage, Viziyngnn 

9. N. B. M. Law Collage, 'IiIIkhIpatnMI 

10. N. V. P. law College, 'IiIIIdIapInm 

11. Shri ShirkI SIi VIdya PIIiIbId Law 
College, AmIIIpInm 

12. All Sai1II ChtIIIiIII Law CcIIIge, ~ 

13. A. V. R. AmMhI CoIege 01 Law, VIIIIItIIpIIrwn 

14. G. S. K. M. Law College, RIjnuQy 

15. C. R. R. Law CoIIIge, Buru 
(Malter is beIora !he HDn'bll t\fI CUt 01 AP.) 

16. Deper1mant of Law, OJ. B. R. AINIIcb' 
P. G. Centre, Ek:he!ta, SItIkuIIm 

(K "" ... IdmiIIed in 2OQ3.3lO4, 2CJ04.2lID6 
and 2Q05.2006 era allowed to conIiru, No 
furtI8I' . uIIrIIIan 01 approval bIyand .. 

acadlmlc ,. 2IJOS.2OO8) 

CouI'l8l il1'lj*18d 

2 

3 yell' CIIIIII 
5)'111' COIIII 

3 yell' 5 )'till CIIIIII 

3 year 5 yell' COUII8 

3 )'III' 5 year CIIIIII 

3 year 5 ,... CIIIIII 

3 yell' CIIIIII 

3 yell' 5 ,... COII1III 

3 year 5 )'III' COIIII 

3 year 5 )'IIr COIIII 

3 yell' 5 )'l1li' COIIII 

3 yell' 5 )'18' .... 

3 yell' 5 )'IIr CIIIIII 

3 yell' 5 )l1li' CIIIIII 

3 )'III' 5 year CGIIII 

3 4 

1. 
I. 1. 
1982 

19112 

2GOO 

1. 
1986 

1110 1. 
1981 

21103 

1883 

1977 
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315 WIIIttw1 AnIw8Is 

2 3 4 

10. KokrajhIr Law College, Ko/cnIIIIr ~ " Upto 2001-02 1988 

11. MIngIIdIlLaw College, ....... a yell COUIII UpID fIIID3.O' 1991 

12. J. B. Law College, GuwIhaII 3 year COllIe UpIo 2005-08 1989 

13. Nalbari Law College, NIIbIri 3 year COUI18 UpIo 2OON18 1991 

BIHAR 

1. llbuahlb BhlmllO AmbIcIIIr UnIv., IIuZItIIrpur 

(FOIIMIly Bllar UniY8llily) 

I. S.K.J. Law College, hlaaII8IpUr 3 yilt COIIII Deemed 1948 
5 year COllIe UpIo 2OQ6.06 1999 

2. MInhI Sir9l Law College, Mohri 3 year COUII8 UpIo 2OQ6.08 .. 
3. R.nath Pandey Memorial Law 3 year COllIe UpIo 2OONl8 2006 

College, t.\IZIIIIrJIUf 

4. ~  GancIIi VICIIi MahavidyIIIya. 3 year COllIe UpIo 1911&-97 1994 

Si1amarhi 

5. Shalru Mardan Shabi Law CoIege, 3 year caurae . UpIO 1$96-97 1988 

8ettiah, west ChIrnpnI 

u. 8, N. Minelli Unlvtrllty, 1.Iloo NIpr, IIIdhIpurI 

(The University is no! yet recognized by !he EIIr CoIn:I 01 Incia. The IaII!Ming law coIegea l1l'i allowed 10 acmt ... NIject to fie IICOfIiIion 01 B. N. MInda! 
University by the Bar COIIICiI of Incia) 

1. SUryadeo Law College, KaIIlar 3 year COllIe Deemed 1982 

2. C. K. M. Law Cohge, AIaria 3 Va COUIII Deemed 1982 

3. Biraja Mohan Thakur Law College, Pwina 3 V., CoIne PIIIIWIin 1982 

4. R. M. M. Law College, SIhIraa 3 V .... COllIe Deemed 1972 

5. S. P. MandaI Law CoIege, MIIhptia 3 V .... COIne 0eeIIIId 1979 

I. Chenlkyl NatIonal Law Univlrllty, ,.... 5 Yw"B A. LLB UpIo 2001 •. 2008 

IV. JIiprIkIIII Unlftrlly, CIIhaprII 

1. Ganga Singh Law CoIege, ~ 3 V. Ccxne Upto ,.20lI0 1964 

Y. L.a IIIIIiII Unlwnlty, DIrbbInga 

1- C. M. Law CoIege, DarbIIII9 3 V • .cu. U!*.., .. friy' 1976 

2. Videh Law CoIIIge. MadIdIInI 3 VWcu. UpIo 191NlDO 1977 
I' 

3. ~ Law CcIIage, SII ... Ipu' 3V.eo... o.ned 1978 
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2 3 .. 
4. RIm Deo Sir9I Law CoI9 ...... 3,.. .... UI* 1.." 181M 

l. v.r Ku.-_ UIIIwtIIly, AmI! 

1. MIIIIIIja CoI9, AIIIh 3 V. CcuII "... 1. 

2. Shri KIIpuri 11IIkw \4cIi 3 v.r ecu. UI* 2OOM7 1. 
MnvidyIIIya. Ikar 

3. o a~ 3 v.ecu.. Upto 2OOM7 1.1 

XL VInaIII .... UnIwnIIr. II .... 

1. Law CoIIgi. DhnId 3,.. .... UI* 2007.08 1178 

2. ImanU HIlI KIWI Law CoIIIgI. 3,.. ..... "... 1B 
BokanI 8l1li CIty 

3. JhIJIIhInd Vdi ~ 3,.. .... 
--only 

2005 
KodInna 

4. RIjIndnI Law CoIege, ...... 3,.. .... UI* 118M5 1. 

5. GirIdII Law CcIIegI. GiIcII 3,.. caine UpIo 11J1M.95 1884 

CHHAmSGARH 

L Guru GIIIIkIII UnIwnIly, ..... 

1. KuNandIa RIo Law CoIege ....... 3,.. .... DIIIIIId 1818 

2. SwMIi BIIIaifIII PIlI Law 3,... .... DIIIIIId 1872 
College, AIigIItI 

3. GO'tt Law CGIIIgI. AnIIIIIIIpw, 211 .... 3,... .... DIIIIIId 1872 

4. GeM. 11IIIII&r QIIdIII Law CaIIIgI. 3,... .... DIIIIIId 1. 
Jtr;gir ...... 

S. D. P. _ Law College ..... 3.,... .... UI* 2OCJt.08 1. 
(No ..... In 2005-2008) 

6. Jyoti atut.I ,.. _ Law 3,... .... far 3IIJI.07 anr 2008 
CoIage, Korba. 

7. GcMnwnen P. G. CoI9. KaIIII 3,.. .... UI* 118NOOO 1. 
8. Kn Nehru Law CoIege. KaIIII 3,... .... UpIo1.-88 

UpIo ..... 

.. PI. RIM ..... 8IIuIdI lJnMIIIIr, .... 

1. The SdIooI aI P. G, ... In Law. 3,..6 __ 
UpID-.cJI 1. 

PI. RIvi ShftIr ~ ..... 



321 WI'liIIrn AnMwnr VAISAKHA 24, 1128 (&.Nt '" ac..."" 322 
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2. GeM. CInIIIIgaJh CaIIgI, RI/pu' 3 ywau. o.n.d 1m 

3. S.K.T.O. lIw CaIIgI, RI/pu' 3,., au. o.n.d 1. 
(Slur KIaIn Tii DIbkI L.w CaIIgI) 

4. GeM. CoIege, DhnIri, RI/pII' 3. CDIIII Upm 2OIJ5.Oe 1114 

5. Govt. O.K. College, FIekIdIbuIr, RI/pu' 3)'IW au. Upm20CN 1. 

6. GovI. CoIege, BIItIr, KriIr 3 yw au. Upm 2OIJ5.Oe 1. 
(8. P. Deo GeM. P.O. CaIIIgI, ~ 

7. ~ Law CoIIegI, ~ 3 ywau. o..d 1111 

8. Govt. POll GndIIIe CoIIegI, JIgdIIpIr 3 ywau. DIImId 1178 

9. RCS Law CoIege, DIq 3 yw au. DIImId 1. 

10. Pt. KiIhori 1II StUde L.w CoIIegI 3 yw au. DIImId 1187 
RIjannIgIon 

11. GeM. SciInce, AlII ~ ~ Ian 2OO3r04 to 2OQ5.08 18115 
Law CoIege, BIIod 

DElHI 

L DIIIII Unlvlrllly, DIIhI 

1. Campus Law Cern, lMIv., of Deli, 3ywau. 1. 
Delli 

, 

2. Law en. NQ.I, UnivIIIIy CIqIuI. 3ywau. DIImId 1870 
Deli UnivIIIIIy, Deli 

3. Law Cenn NQ.II, A.R.S.O CoIIegI, 3 yw au. 1870 
DIIIIIIIkuIn 

l Go Go S. ~ UnIwnIJ, ...... _ DIIII 

1. ViYeIIInIndI InIIUI of PIaInllDIIII 5 YtIr CaIne Upm 2DIINII 2IlOO 
Studiel, Shivaji _ New DIll 

2. School of Law IfId SIIdII. GIIU 5,., au. Upm 2OCJI.07 21101 

Gobind Sir9t IndrIpIIIIhe ~ 

3. NNy Law School. New Deli 5,., au. Upm-- 1. 

4. Ideal InIIIII* of ~ 5,., au. lor 2OCJI.07 .. 
and Tec:hnGIogy, Deli 

........ IIIInIII ......" MIll DIIIII 

1. FWIy of L.w, Jna ... ~ 5 YtIr CaIne Upm 2007-01 21102 

JImia NIgIr, Deli 3 v.ecu. Upm 21101.- ,. 
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4. SeIh V.S. Law College, UndII ~ ... Deemed 11189 

5. Himmat Nagar ~ MIIIdII Law 3 year CCUII UpIo 2008-07 1. 
College, MotipIn. HimmII .. 

6. Banaskdla MercanIiIe Co-op an ltd 3 yell' CUll UpIo 2008.()9 2001 
law CoIIge. ,.... 

V. 1tS.1t Verma KIcIIcIIII UIIMrIIly, ........... UpIo 2007.(18 2006 2IlOl 

1. Tolani I .... 01 Law, Adipur (I(uII:hl 3,... CGIIII UpIo 2Q08.09 2007 

VI ........ SIyIII RIo UftIwnIly 01 .... 

1. Faajy of Law. M.S. U!MIaiIy. VIdodn 3 year CCUII 1962 

W. SIrdIr PIlI! UnIwrdy, YIIIIIIII _ ..... 

1. Anand Law College. AnMd 3 year COIIII 11184 

VlL ......,. UnIwIIIy, ... 

1. Law CohgI, .IIII9dh 3 yw CDUIII Deemed 1988 

2. 0.0. Katiw. MIIicipII Law College, 3 year COUII8 Deemed 1974 
POIbIndar (Sivi 0tIIIjIIhIi 

O. KoIiwaII MII1icipII Law CoI9) 

3. A.M.P. Law College. Rallo! 3 yew CUll Deemed 1955 

4. Smt. S.S. Ajmell MInc:ipII Law Cohge. ,....~ Deemed 1871 

GondaI 

5. SIne K.P.SbM Law CoIIge. JIm Nagar 3 year CXUII o..cs 11112 

·G. MSO KotlIk Law College; AnnIi 3,... .... UpIo 200N7 1l1li7 

7. K. A. PIIIIIII EngIIh MIditn Law 3 yw CXUII UpIo 2007.Q8 2001 

College ... 

8. Shri H. M. PIleI Mria Law College. SyearCNII UpIo 8JII5.G6 2003 

JoaIi Pula, J\NgIItI 

9. Sml V. D. Gani Law CcIIIegI. 3 year COIIII UpIo 2Q08.09 1987 

Surlndraniglr 

10. H.N. StUll College. ~ 5 ~ CDIIII UpIo 2007008 2006 

11 SouIII GujIrII UIIMnIy, 8UIII 

1. V.T Chokai Sarvajri Law ~. 3,... .... 1935 

&nI 

2. Din&tIaw DIboo Law CGIIgt, ...... 3 ywCMI 1172 
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4. HirnIchII PradIIh CoIege ~ lew. 3 )'W COllIe Upto 2OOM7 2003 

Kala Amb. Sirmcu. 

5. l. R InItiIuIt 01 I.IgII SIucIeI, SaIM 5 year c:UtII Upto 2007.()8 2004 

3 YIII' CCIIIII Upto 2007.Q8 2006 

6. HtMCAPES Co-operdYe School 6 year COIIII For 2Q06.07 crit 2006 

of Law. Bach,., IN (0iIII.) 

JAMMU KASHMIR 

L ...... UnMnIly, 8rInIgIr 

1. 0epII. 01 lew. KaIIIIir Univ., SrinagIr 3 )'811' COllIe Deemed 1973 

2. SopoI8 Law College, Sopore 3 )'W COIIII o~ 1992 

3. Kashmir Law CoIege, SItnIgIr 3 )W IIId 6 )'W COUIII UpIo 200&07 2005 

H. Unlwrlly of ....... u, _mu 

1. 0epaItment 01 lew. Uriv. 01 .InN.I, Jnnu 3 yell' cotne Deemed 1989 

2. Dogra Lay College, Jammu 3 year 5 year COUI1II o~ 2000 

3. K. C. Law College • .IIrnnII 5 YIII' COIIII UpIo 200&48 2003 

4. C. M. H. CoIIge ~ lagII SWII, 3 year 5 )'l1li' COIIII IJpIo 2OIJ8.OII 2004 

Jammu 

5. Jammu Law College • .IIrnnII 5 YIII' CCIIIII 20Q4.05, 01-07. 07.()8 2004 

3 )'811' COIIII Upto 2007.Q8 2006 

6. AIhoka Law CoIIge,KdMI 5 year COIIII Upto 2Il08-07 2004 

7. Calliope School of l.tgII SIucIII. 3 yw 5 year COIIII UpIo 2007.Q8 2006 

Jammu 

8. S. E. T. Law School. Batt 8InIn. 3 yell' 5 )'l1li' COllIe Upto 2007.()8 2006 

Jammu 

KARNATAKA 

I. BIngIIort UnhIrIIty, BIngIIoIt 

1. UIiverIiIy CoIege 01 Law, 3 yur COIIII \flO 1985-88 1948 

BangaIoII lJniveIIiIy, BIngaIoII. 5 yew COIIII o~ 19118 

2. 8.M.S, Cdege 01 Law, BqaIort 5 yell' COllIe UpIo 2OIJ8.OII 1962 

3. K.L.E. ~. Law CoIIge. 3 YIII' COllIe Deemed 1975 

RIjIjI NIgar. 8qIIorI 5)W CGIIIt Upto 2007.Q8 1998 

4. Dr. RIm MInDhIr LahII CoIIge. 3 )W 5 )'l1li' COllIe UpIo 200&.Q7 19118 

~ Law. ...... a.pIcn 
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5. BqIIot1 IIIIIiUt 01 legII S\uIIII, 5yw_ UpIo 2110-11 ,. 
JaYIIIIIIIf, BqIIoIe 3 yw CDIIII UpIo 2OQ2.G3 only 1993 

6. M.S. Rarr .. La College, 8qIIcD . 5 Y. CIIIIII •• 1NDU , . 
7. VMIkananda College 01 Law, 3,...CDIIII UpIo 2IJII8.08 1113 

Rajlji Na gar, 8angIIcn 5 yw CIIIIII 

B. B.E.S. College 01 Law, .. NigIr, 5 Y. CDIIII U!*I20S09 2001 
BangaIore 3,., CDIIII U!*IIIINI IIDI 

9, Babu JacieMn RIm Law CoIIge, 5,., CDIIII U!*I- .'i" 8angIIIn 

10. GovI. Law CoIIge, Kolar 5 Y. CDIIII I'Imwm I. 
11. Sri KIngII HIrundIIIah La CaiIIge, 3 yw CDIIII UpIo 2007.Q1 1971 

Kolar (K. G. F. Law-CoIege) 5 yw CIIIIII UpIo 2007. 1. 

12. Rajiv Gancli law CoIege, 8qIIcn 3,., CIIIIII UpIo IIINI •• 
5 JIll' CIIIIII UpIo 2D08 2004 

13. AI·Ameen Law College, BIngIIcn 3 yw CDIIII 5 ~ UpIo 2DOH7 1. 

14. Sri RImIIuiIhna EIU:IIonII TRIll 5,., CDIIII UpIo 2OQ3.04 only 2001 
law Cohge, BIngIIoII 

15. Bishop CoIIon Women'I ChIiiIiII 6,., ... UpIo 2D07 
Law CoIege, IIqIIaIt 

16. VISVIIW8rIpIII CoIIgI 01 La, 3,..,_ ,U!*I20GH8 1872 
BIngIIore 5,.,_ Upto2lJll8.08 ,. 

17. Se&t\IdIipurIm La CaIIIgI, ...... 3,.,_ UpIo 200M7 I. 
S yw CIIIIII UpIo 2OIIM7 2004 

18. VidyodIya Law '*118. T ...... 3 ,., S YIII' CDIIII DIemId 1. 

19. Panchmi CoIege of Law, IIqIkn 3 yw CGUIII U!*I2007-o1 2IIQ2 

20. SlIt KriIhna InIIiUI 01 la" TIIIIIu 5,... CIIIIII 
_-.0& -3,., CDIIII UpIo 2007.Q1 '. 21. Oxtonl College 01 Law, BqIIDrt S,., CDIIII U!*I2007-o1 2003 

22. C. M. R. Law School, BIngIIcn 5,.. CIIIIII UpIoDJ8.08 2003 

23. Shri JIgIdgtav ~ CaIIgI' S,.,_ UpIo 2OOM7 ,. 
01 Law, BIngIIcn 3 yw c:cu. UpIo '1111N9 1883 

24, SarwcIyI Law College, BIngIIDII 3,.. CDIIII UpIo 2OQ8.07 2004 

25. IrdIa PriyIdInhIni College « La, 3,..._ UpIo 2OQI.08 2000 
BIngIIare 5,., CDIIII UpIo2llOMll 2001 

(In ....... IIIIIIIIIIon ift 3 ,.. CIIIIII) 
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26. SIte BIIIji Cohge of Law, 8'Icn 3 yw CGIIII Uplo :lOCJ6.07 2005 

27. Teachels' Law CoIege, r. 3)W COIIII Upto 2007-G8 2005 

28. Sri R. E. TI R. K .. Law CoIege, B'Iore 3 yw 5 ,... COIIII Upto 200&07 2005 

29. BaaaVlltne CoIegI of Law, Kaler 3 yell' COIIII Upto 2QII.09 2008 

30. 3 year CGIIII Uplo 2OQ8.09 2008 

31. AnnIdIya InIIIUt of lagII ...... 3)W CGIIII Uplo 2IJ08.09 2008 
IIqIIcn 

32. Christ College 01 Law, 8q111n. 5,. COIIII for200f.07anJr 2008 

33. Shri ~  CoIege of 5,. COIIII Uplo 2007-G8 2006 
Law, 8qIIore 

34. SIte Veei IIICb PIlI Law ~, 5y. __ 
for 2008-07 Oft( 2008 

8qIkn 

35. Dr. B. R. AmIIIdkIr CoIege of 5,... .... lor 2OQ8.01 Oft( 2008 
Law, BIngIIn 

38. SLSRC'I HaVIIU CoIege of law. 3,. ... UpID 1&PO 1978 
8rngIIore 

37. 1layInnI. SIgIr CoIege of Law, B'Iore 3,. COIIII Upto 1&-2000 1978 

38. IMniIh CoIege of Law, 8'IcIII 3,. COIIII Uplo 1 .... '883 
l ..... UnMnIly, GuIIIIIII 

1. H.K.E. SoaIly'a Sell· ShriaIIII Lftti 3,... COIIII o.nad '810 
Law CoIage, tu.ga 5,. COIIII UpIo :lOCJ6.07 1987 

2. K.P.E. Soc:iaIy'a SIdnIh Law Collage, 3)W COIIII o.nad '982 
GUbIIga 6,... COIIII UpIo -.07 2CI02 

3. S.S. Sell CIuiIII Alnlft;MId Balm 3,... COIIII DMed 1874 

Law CoIaga, Rlldur 

4. K .. A.E. SociaIy'a R.V. BidIp'Law 3,... COIIII UpIo 2IJ04.05 1175 

Collage, BidIr 

5. Shrt MINdMppe GIddIgI Law 3,... COIIII Uplo 2OO5-G8 2003 

CoIIaga, BidIr 5,... COIIII UpIo 3IIJ6.08 2000 

6. V.V.V. s.np'a YIIIIIi SIrMudIIppI 3 yw COllIS Oaamad 1175 

Law CoIaga, a.y 

7. ..... Law CGIIga, VIdgi' 3,. COIIII Uplo 2IJ04.05 2001 
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I, KImIIIk UnMnIly, DhIrnd 

1. lhMrIi\y CoIege ~ Law, KamIIIk 5 YeIr COllIe Uplo 2010-11 18118 

University, 0hIIwad 3 yell" COIIII (OisconIirud) UpIo 198M9 1962 

2. K.P.E.S. Law College, DhIIwId 3 year COIIII Deemed 1975 

3. Hurakd Ajja Law College, Ohnad 3 year COIIII Uplo 2OO8.Q9 1983 

4. G.S.K. Law College, VidyInIgIr, HIM 3 yell' COllIe UpIo 2007-<111 1874 

5 year COllIe UpIo 200W 2004 

5. S.A. ManYi Law College, GIdIg 3 year COllIe PtnIIInm 1874 

5 yell' courae Upto 2007.()8 2006 

6. K .. L. E. SocieIy's B.V. 8M! Law College, BaIgun 3 year COUIII Deemed 1975 
5 year COIIII Upto 2007.()8 1. 

7. Raja Lakahma Gowda Law College, BeIgun 3 year COIIII Deemed 1938 

5 year COllIe Uplo 2007.Q8 18118 

8. B. V. V. Sa/91'. S. C. Nnima1h 3 Y. COllIe IPPfMd I. 
Law CoIege, BIgab 5,.. COIIII \JpIo 200M7 20aZ 

(Oki I\IIIl8 is BMIWIIhwar Law College) 

9. JSS Sakri Law College, HIAJI 3 year ..... ~ t1&6 

10. MES College 01 Law, Sirsi 3 year COllIe Uplo 200&07 1874 

11. Ar;Inan Law CoIege, BijIpIr 3 yeIr COIIII UpIo 2007.()8 1110 

12. R. IE.S Law College, Ranebenru 3 year CCUII Approved 1985 

13. K. R. C. E. SocieIy'I Law 3 year COllIe UpIo 2008-07 1994 
College, BaiIIongII 

14. Shri Lomarno JIIIdhoII Law 3 year COIIII o~ 18118 
College, GokIk 

15. K.L.E. SocieIy'I Law CoIIIge, CI*oIi 3 year COllIe Uplo 200W 2000 

5 year COIIII Upto 200W 1. 
16. SM Siddelhwer Law CoIege. BijIpw 3 yeIr COllIe Uplo 200&07 2OQ2 

17. B. L. O. E. AasociIIion's 5 yur 5 year COIIII lJpIo 200&07 2003 

Law CoIege, JamkhIrd 

18. A. S. N. 8'. Mahatma GancIl .Ii Law College, 3 yell' COIIII UpIo 2OIJ6.07 2003 
Sankeshwar 

19. O. 8. H. P'S Sabhu Law College, Ihmd 3 year COIIII UpIo 2007.()8 2008 

20. M. P. E. SocieIy's Law CcIIega, HonMr 3 year COIIII Upto 2000-01 
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8. Hombe Gowda Memorial Law College, 3 yell' 5 year COII1I l4* 2001.Q2 ~ 1m 
Mandya 

KERAlA 

I. CIIIoIIt Uniwrllty, Kozblkode 

1. GoY!. law College, K03h/kode 3 )"Mr CIUII 1970 
5 )'III' COIIII 

2. GoY! Law Coli., Thriaur 3 )"Mr COIIII PtrmIIwt ,. 
5 year COIII8 UpIo 2006-07 2002 

II. Cochln Unlv. of Scilnct Technology, CochIn 

1. School of legal Studies, Codin 3 year COIII8 PermIIIInI 1994 

2. National Institute lor Advanced legal 5 year COIII8 o~ 2002 
. <-Studies, Cochin 

II. lCIMur Unl'Jlllily, Klnnur 

1. Centre for legal SkId., Kannur 
University, ThaIuaery 

3 year CUll UpIo' 2OIJ5.08 1985 

IV. KIfIII University, ~" 

1. GoV!. Law College, 'ThinIvInIIIIpu 3)"Mr ~ 1854 
5 year COII'II 

2. Kerala law Academy law College, 3 year course 1988 
Thiruvananthapuram 5 yell' COIII8 

V. MlhItmI Glndhl Unlvlrllty, KoIIIpm 

1. GoY!. Law College, EnlektNm 3 )'III' COII'II Deemed 1875 

2. The School of lillian I.egII ~, 3 year COUIII 5 year COU/II Permanent 1. 
Kottayam 

VI. MIllonal Unlftralty of AcIvInctd &.epI. 5 V. CoIaI 2006-07 0Itt 2008 
Studies, Cochln (II was under Codin UnIv. 01 Science TIICh, •  a 

-.. !lain 2082-03 to 2Q05.46) 

MADHYA PRADESH 

L AWldhtih Pmlp Singh Univlnlly, AIwt 

1. IR.S. CoUega, Rewa 3 year COIII8 Deaned 11M2 

2. Janla CoIege, Gum 3 )W CCIUI'II UpIo ~ only 1987 

3. Gov!. S.K.N (PG) Collage, ~ 3 )'IIr COUIII Deaned 1971 

4. N.S. College, ba ~ 3)W COUIII DIImId' 1985 

5. S. V. College, Teonthar 3 year COIIS8 o.m.d 1974 
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6. Law CoIege, SIIna, 3,._ o..d 1980 

7. College 01 Law and IegIIIId, StIIdoI ,.,~ Deemed 1961 

R. S. G. S. Govt. College, SicIli ,.~ o.IIId 1973 

9. AIts Law Collage, SiIgIU ,.~ o.IIId 1973 

10. Rani Durgawali MahMlyllaya, SaInI 3,. CDIIII o~ 2002 

11. Ishwar Chandra VIdyIugIr Vdi ,.~ UpIo m-oe 2001 

a a~ a, Jawa, Rewa 

12. VkI1yan ChI! MnvIdyIIayI. ..... ,.~ UpIo IJG6.GI 

Rewa 

13. Sri Mangalam Law College, Rewa 3,. 011IIII LIpID lIIOMI 2002 

14. Shri ~ VicIi ~ AIWI 3 yaw COIIII UpIo 200MI 2003 

15. Swami NeeIkanIh Mnvidy*ya. 3,. CDIIII UpIo 200&(17 2004 

MIihIr, Rewa 

16. DtptI. 01 Law, A. P. S. liIiv., Rewa S )'811' CDIIII UpIo 200M7 2004 

17. JIIlIa Vich Mlhavidyallya, GcqJIru, 3 )'W CDIIII UpIo 200&(17 2005 

DiaII.·ShadoI 

H. BIrtIItuIIIh Unlftrlly, 8hopII 

1. SaIfia Alta, CommeIte Law 3,. CDIIII 1965 

College. Bhopal 

2. Ravindra College, BhopII 3 )'W CDIIII Deemed 1187 

3. Rajeev GancIi College, EIIopII 3 )'W CDIIII UpIo 2IIIJ6.08 1. 

S,. .... UpIoIIIIHI 2000 

4. ~. ~ . CoIege, ~ ~ O.-d ,. 
5. S.S.l. College, VIdiIhI 3,. ... o..d 1960 

6. LB.S. CoIege, ~ BIIOCIa 3 yaw CDIIII o.IIId 1. 

7. GoV!. P.G. College, Nar8inPIh ,.~ 
1911 

8. GoYI. CoIege, RajgaIh 3,... CDIIII DIenIId 1872 

9. GoV!. Nannada CoIege, Honlfllbld, ,..~ o..d 1858 

10. GoY! P.G. coIege, P¢fa 3,. CDIIII UpIo 2007.oe 1. 

11. Law college, BeIuI 3,. CDIIII o..d 8Ibt li83 

12. CII8II' CoIege 01 Law, BhapII ,.~ DIImId lWO 

~ UpIo 3IOM7 2004 
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13. ~ of 1M, BIIiIIIuIIII 5 )W CCIIIII • 3Il1&07 1 • 
UnMIIiIy, BhapII 

14. MallIn MIhIrIj Law College, Bhapi 3 YII' 5 YII' CDIIII .3I054Il 2002 

15. Bonnie Foi College, 8hopII 3,... CCIIIII o~ 2003 

18. Aijiv GIIdi CaI9 I11III 3,.. CCIIIII UpID IICIH4 2001 

17. GovI. SIIIe 1M CdIIgI. .. 3,.. COllIe D~ 1979 

18. 8haj VIlli ,....,.. IIIIapII 3,.. CCIIIII Uptom.ll m 

19. .IIi HInd DIInI CaIIgI ct LIW, 3,.._ UpID-.07 1105 
Bhopal 

20. GeM. AlII eomn.n:. CaIIIgt. ... 3,.._ lIpID -.el7 1177 

21. J.H. Govt. P.G. CaIegI. BIllA 3,.._ UpllIIID7-G1 1183 
(film , ... III 3J05.G8 no 1dmIIion) 

22. Swami VivIkInIrId Law College, ~ ,.. CCIIIII lIpID , .. 7 I. 
Bhopal 

23. ChiIrnh A.D. Law e.g., 3,.. CIIIIII UpIo .... 7 
Bhopal 

24. SIehl YIMIi Law College, BhapaI 3,.._ UpID 191M7 

25. IrdIa PriyIdarIhii LIw CaIIgI, 3,.._ Upto1 ... ,. 
Bhopal 

26. Govt. CaI9, I11III. AllIIn 3,.. ... UpIo 191M7 ., 
I. DIIt ..,. *wl ............. 

1. Govt. AlII eon... CII9. .... 3,.._ o..d ,., 
2. Indolt CIIIiIIIIn CaIegI. IndDIt 3,.. ... o..d 1165 

3. M.N.T. Law CaI9, KIInII 3,.._ lIpID 2 ~ ,. 
4. GovI. P.G. CaI9, DIw 3 )W .... o..d 1. 

5. GovI. CoIege, JIIIbuI 3,.. .... o.n.t 1973 

8. GovI. CaIege. KIwpIe 3,.._ o.Md ,. 
7. ~""" 3,.._ ....... ,., 
8. GeM. P.G. College, BmwIi 3)W CDIIII DIImed 1. 

9. GIM. u. CGIIge, AIiIIiIu 3,.. CUll 1. 
10. IndaAI .... of Law, InIbI 3,.. COllIe UpIo-.a9 2003 

5,.. CCIIIII Iw 21107.08 odtt 21107 
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ft. R.C . .l1li Law CaIIIge, .... 3,..._ ... 1974 

~. SIvi VaiItNv kIIIiIuIe " ,-. nIaIt 5,..._ ... 201M 

1%. Guru Gabind Sin;I t. C*gt. ... 3._ .- 201M 

U. MB. IctIIIIa Law College, .... 3,..-_ Uplo'" 201M 

11. SdwoI at 1M, DIIIi AIiIWI .. 5,..._ .- 1. 

~ ..... 

16. ChriIIIri. EmiIR AcIdInIf " 
3,..._ --car 

"l1li1_ prDIlIIl-~ 

17. P.M.B. GujInIIi AlII CcInInMI 3,..-CCIIIII .t..., 1ea 

Law ~ IndIn 

IV. Dr. HIrI ...... UnIIIrIIr. .... 

1. J.l.V. Law CGIIIgI, o.atI 3,..-_ 1984 

2. Govt. P.O. CaIIIgI, Bill 3 ,..-_ 1113 

3. SIIpIn Law CaiIgI, ~ 3,.._ ..... 1. 

5,.. CDIIW UplD2DG8 2008 

4. FacUIy of Law, Dr. HIlI _ Gu ,..~  o.IId 1. 

VWlwMlylllya, SIgIr 5,.._ .- 201M 

5. Pt. MoIiaI NIIIu Vdi 3,.. CIIIIII D.-cI 1.1 

MnviIttIIaYl, CtnIIIIU 5,.._ .2007.Q1 -
6. D ~" " 

3 ,.. CCIIIII o..d 1. 

7. GeM. P. 6. CoIIgI, CtHI ..... 
3,..._ .3110.11 -

B. Gov\. P. G. NItIu ~. 0lIOII 
3,.._ . , ... 1 • 

9. J. L. NIhru UImoIiII CaiIegI, 8ahIpr 3,..-CUll . ... 1. 

V. JIwIII UnMnIly, 8IIIIIar 

1. Machv ~ CMIiDr. 3,.. .... o..d 1. 

2. Mn'InI IMi BIi CGIIIgI at 3,.. CIIIIII o..t 1. 

EaIIncI, GwIIiDr 5,..CDIIW lIpID- S 

3. Mn\mI GIIIIIIi Law C*gi, '8IIIDr 3,.. CUll .-- 2IID2 

5,.. .... Uplo 3ION8 1. 

4. GovI. "U.S . .........".,., Blind 3 ,.. CIIIIII o-d 1. 
5. GeM. Poll GIIUII CaIiIgI, IWpuIi. 

3,.._ o.IId 1. 
6. GeM. P. G. CdI9. ..... 3 ,.. 5 ,.. CIIIIII .-- 1. 
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7. InItihH ~ Law, JiwIIji UnIv., GwIIioI' 5 yell' COIIII \JpIo 200M7 I. 
8. ~. ~ G. ~, Gww 3 yell' COIIII o~ 1985 

9. GurUIU College of Law, D* 3 yell' COIIII UpIo 2OQ8.08 2003 

10. J. P. Gupta ,,.... ~ Law, GWIior 3 YIII' 5 )'IIr COIIII Uplo 2007-<11 2003 

11. Govt. Nehru College, AIhok _ 3 YIII' COIIII UpIo 2OQ6.08 I. 
12. SlIWa 0hInIa VICIi MlhMlyalaya. 3 yell' COIIII .. 2Q08.09 2005 

Gwalior 

13. ChIudhIry DIp Sin;I Law College, 3 JIll' COllIe UpIo 2Q08.09 2005 
Bhind 

14. GwIIior Law CoIege, GWIIIor 3 yell COIIII \JpIo 2007-<)8 2006 

15. Govt P. G. College, Ollie 3 yell' COUll \JpIo 2OOM9 1984 
( fIonI 2IX»01 to 2OQ6.08 no ....... ) 

18. TrimUlfi Law CoIege, GWIIIor 3,... COllIe UpIo 2OOM9 

17. Govt. Modem Women'. law CoIIgI, 3,... COllIe \JpIo lMi7 
GWIIIor 

18. MIhIrIja Mnin;llaw CoIIIge. 3,... COllIe UpIo 2Q04.05 
GwaIior 

19. RiIhi Galav law CoIege, Menna 3 ytII' COIIII \JpIo 199&87 1985 

20. S. L. P. ~. CoIege, Molar 3 yell COIIII \JpIo 1998-97 

VI. NatIonII LIW InttIMI UnMnIy, IIIopII 5,... COUll UpIo 2002·2003 1998 
(1nIpec:IIon pending lor AecogniIIan) 

Yl RInI DurgIWIII VIIIIwa-.., MIIIpur 
I. Oepn. ~ law, Rari DIIv-ti lmIIIly, 3 yell' COIIII Deemed 1881 
JabIIpur 5,... CUll UpIo 2OCJ5.08 2000 

2. Hilkariri Law College, ...,... 3,... COUll Deemed 2003 

3. N.E.S. Law College, .,.,. 3 yell' COllIe Deemed 1956 

4. Govt. P.G. College, ~. 3,... COllIe Deemed 1979 

5. GovI. P.G. College, __ 3 yell' COIIII DIcIIIon periling 1984 

6. Govt. P.G. CoIege, Seoni 3 yell' COIIII Deemed 1981 

7. GovI. S.S.P.(P.G) CoIege, w..onI 3 yell' COllIe Deemed 1970 

8. GeM. R.D.S.(P.G) College, .... 3 year COllIe Deemed 1981 

9. Saf1aY GIrdIi Law CoIege, KIIni. 3 yair COllIe Deemed 1981 
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VI. Pulll 1InMfIIr. Punt 

1. The New Law College. AIInIcNgIr 3 )'W .... 5 ,.., COUIII ~ 1970 

2. M. G. VIdyI MIndr'I K.B.H. Law CaIIgI, MIIIgIon 3 )'W COllIe DIImId 1971 

3. ILS Law CoIege, PIlle 3 )'W COllIe 5 )'811' COUIII o.necuappRMld 1924 

4. A.B.M.S.P.Y. Rao ChMn 3 year COIII8 5 )'III' COUIII ~ 1978 
Law CoIege, PIn 

5. M.C.E. SocieIy'I A.K. KIwI 3 )'811' COIII8 5 year COUIII Uplo 2007-(111 1991 
Law Coiege, PIn 

S. N.B. Thakur Law CoiIge, NIIhIk. 3 )'W COIII8 5 )'811' COUIII ~ 1. 

7. VJdya PartiIhIIn'a Law CoIIIgI, IIInmIII 3,. CIIIIW UpIo 20CJ6.07 , 11197 
5 )'W COIII8 Upto 2OIJI.07 2002 

8. KhIacU Shri GovindtIo Adk 
Law CoIege, Shrillmpur 

3 )'W CIIIIW 5 year COlI .. ~ 2000 

9. PacImuhrIe Dr. D. Y. PatI 3 )'W CIIIIII 5 ., COUII8 Upto2oo7-(1II 2001' 
Law CoIege, PimpII, PIn 

10. NavjeMn Law CoIege, NIII* 3 yw CIIIIW Uplo 2007.()8 I. 
5,. CIIIIW Upto 2OIJ5.08 rrit 1999 

11. Law Cohge, Kharacl 3 yell' COIIII Upto 2007.()8 2002 
5 )'W CIIIIIII UpIo IIIJ5.GI rrit 

12. S. P. SnI!Ia'. Law College, 3 )'W CUll UpIo 2005.()8 rrit 2002 
Sangamner 5 ,.. CIIIIIII Upto 2OQ6.08 11198 

13. MIIIIhwada MiIrI MIncWa 5 )'W CUll Upto !ION" 2003 
ShInIcarrao ChMn Law C,aIIgI, PIlle (No ...... ~ 

14. BIIt;i Law CcIIge, PIn 3 ,.. CIIIIII 5 )'811' COUII8 UpIo 21107.()8 2003 

15. SinPd Law CcIIge, PIn 3 ,.. CUll 5 )'811' CIIIIII Upto 2007.()8 2003 

16. Rajashlll SIIivIIj PI .......... 3 ,.. CIIIIIII 5 )'W COUIII UpIo 2005.()8 2003 
Maharuba Law CcIIge, PIn 

17. Shri ShivIjI ..... Soc:iIIy'a 3 YIII' CIIIIW Uplo 2007.()8 2003 
Law CoIege, PIn 

18. P. E. S. Modem Law CcIIge, PIn 3 )'W CIIIIII 5 year COllIe Upto 2OIJ6.07 2004 

19. DeccIn Edu. S. Law Coiege, PIn 3 )'811' CDIIII 5 )'III' COUIII Upto 2OOH8 2004 

20. N. D. M. V. P, Samej's Law College. 
NIIIIik 

3 )'W COllIe 5 )'III' COllIe UpIo !lO7.()8 2005 

21. AbInv EducaIion Soc:iIIy'a 3 ,.. CIIUIII 5 ,.. COlI .. 2005.()8 rrit 2005 
Law College. AmbIgaon, PIn 
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VI. 8l1li GICIIJI BIbI AmIIMII UnMrIly. AMavIII 

1. Dr. "...., DIIIvUh CIII9 3 year cow. DIMIId 1947 

of Law, AmaraVllli 5 )'W CDIIII ~o  2006 

2. SmI. SIIIbai AlII CoIegI, AlalIa 3 )'W CDIIII .O.IIId 1. 

5 year CCUII Upto 2007-()8 2008 

3. AmoIIkdwId MnvidyIIIyI, YIVINI 3 year CDIIII Deemed 1. 

5 )'W CDIIII UpIo 2CJ08.07 2003 

4. AdwIcaIt RnIuiItnrjI AlIi Law 3,. COIIII U!* 2007-()8 2000 

College, WIIIin 

5. VinayIk Vlclyanwldir College of Law, 5 ,... 00IIII ~ 2OQ2 

AmIlVlli 

6. Shri RI/NIhau ShIIce Law College, 3 year COIIII Uplo 2OCJ6.06 2001 

KhImgIon 5,.-_ UpIo-.oe 2Q03 

7. MWU WaII1ik College of Law, tiIn 3 yell' 00IIII UpIo 2CJ08.07 2001 

B. AkoIa Law c.ge, AlalIa 5 year CCUII UpIo 200 ~ 2006 

VII. SIIIvajI Univlrllly. KoIIIpur 

1. Shahaji Law CoiIge, KoIIIpIr 3 year MIl 5 year_ o..ct .tppnMd 11118 

2. New Law CoIege, KaIIapIr 3 year CIIIIII o~ 1. 

5,. 00IIII \Jpfo 2OCJ6.06 

3. N.S. Law CoIege, SqIi 3 yw MIl 5 year COUIII DIemId ippI1Md 1162 

4. IIIIIIiI snb u... Law CoIege,SIIara 3 year MIl 5 )'181' COUIII o.IId IIJIIfMCI 1. 
5. O.G.B. Daynnd Law 3 )W n 5 )W COUIII DIImed IIPII'V't'Id 11164 

College, SaIapur 

6. RajIIIhi SIft Law College, 3 year MIl 5 yell' CDIIII Deemed IIJPIMd 1m 

BIIIi 

7. PriyadaIIIini DnyIn PrIbocIIiIi 3 year COIIII Upto 2CJ05.08 1981 

Low College, PhaItan 

B. YIIIhwanIrIo ChMn Law CoIIIge, 3 year MIl 5 year COUIII UpIo 2Im4)8 

Karad 

9. Naw Law CoIIge, SangII 3)W COIIII to~ 1986 

5 ytIF COIIII to~ 
,. 

10. Kararrweer Audumbar PIlI Law 
3 year MIl 5 year COUIII UpIo 2OCJ6.06 2003 

/ College, PandarpIr 
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IX. ShfIIInIII NIlhIIIII DImodIr TIIIcIIInIr' _ .. Uniwnly, ...... 

1. DepeItmenI 01 Law, S.N.D.t ..... 5,.. CIUII UpIo- -UniYetIity. MIInbai 

X. s..., RINnIncI r ............ ....." ....... 

1. Dayanand CaIIegI 01 LIIW. I.aIIr 3 V- CIIIIII o..ed 1171 
5,... CIIUIII lIpID- -2. Shri Sliva; Law CoII9. KInk 3 ,... IIId 5 ,... CIIIIIII UpIo •• t. 

3. Shri SIIIIIIa BhMn EducIIon SociIIy's 3 ,... CIIIIIII UpIo 2007. 1910 
Law Cohge. NInded 5,.. cam. Upto •• ,. 

4. Shri Shiva; Law CoIege, PadIhIni 3,... CIUII lIpID •• t9I3 5,... CIUII UpIo 2007. 2000 

5. B. B. S. P. ....... sere 1\ian 3,..._ UpIo -.07 2005 
Law CoIege. IJcIgir 5,... CIUII .2007 .. m 

6. Shri Sewada8 ShbIwI PIIID 3,... CUll UpIo 2007.()8 
_ 

MandaI', MIIma GIrdIi Law 
College, Nanded 

XI. SpIIIICIIII ........... !dunl .... CIIIII, ...... UnMnIlJ, .... 

1. Symbiolia Sociaty's 3 ,... au. 5 ,... CIUII DIImId ......... 1877 
Law CoIage, PIN 

MANIPUR 

I. IIInIpur UnMrIIly, InIpIIII 

1. L.M.S Law CaIIIge, ImphII 3 ,... CUll o.IIId 1tfiI 

2. Royal Academy 01 Law. 0niIm 3,... COIN lIpID 2IJID.04 1. 

3. L M. G. MemoriII Law CoII9, 3 V- CIUII UpIo 2IJ08.04 1. 
CIuadIIndpw (IIowId 10 tdniI ....... for !J08.07) 

MEGHAl.AVA 

I. Nor1tI EIIfIrn • UnIvIrIIy, ..... 

1. Shillong Law College, ShIIong 3 ,... CUll DIImId 1814 

2. Tura Law CoIIge, Till 3,... ... o.IId 1975 

3. KhaI-ar·DoIoi Law CoIage, ... 8,.._ DIcIicII ,... t8I8 

4. DepaItment 01 1.Iw, NEHU, ShIong 5 ,... CUll UpIo 2007. 2005 
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2 3 .-

6. KIIIhIndI Law college, KIIIhIndI 3,.., COIIII UpID 2007.()8 1. 

7. Dr. B. R. Ambedkar Law CoIIegI, 3,. COIIII Upto 2OOW8 -DharmagIrh, KaIIhandi 

Y. UIIrII Unlwnlty. Bh ........... 

1. GMgacl1lr MohapItIa Law c.ge, PIli. 3 VIM 00IIII UpIo 2CJOI.07 1.1 

2. Capital Law College, BIUIInaIhwIr, 3 yell' COIIII UpIo 2007.()8 1812 

3. a ~  Law CoIege, ......... 3,.. 00IIII UpIo 2OOS.Q8 1101 

4. Jagpvan AMI Law College, BIdInIhwar 3,.. 00IIII UpID 8IOM4 1. 

5. Shree Biawaguns Law College, KIIbdI, 3 yell' 011IIII ~ 1. 

SiIIhapur, rutIck 

6. Biraja Law College, JIjpIr. Ill. rutack 3,. 00IIII PeImIIm 1. 

7. MacIuudIn Law College, ruJac:k. 3,. CGIIII o..d 1849 

5,. 00IIII UpIo ~ ody 1917 

B. D.S. Law CoIegI, KInchpa, CUIIck. 3 yell' CGIIII PenMwC 1849 

9. The Law College, B.P. AIu, 8dlr-l, 3,.. 011IIII Upto 2OCIH8 1.1 
CIAICk 

10. AIhgaJtI Law CoIege, AIhgIIh 3,. CIIIII8 o~ 1917 

11. GoIUananda MIhaJaIN Law College, a,.., COIIII UpID 2OOM4 1993 
BhubIneIhwar (no IIhIIIion In 1f188.99, 1999-2000 n 2O(M.06) 

12. DhenkaneI Law CoIege, DhenIIIIIII 3 year CCUII UpIo 2OOS.Q8 1981 

13. UniveIaiIy CoIegI 01 Law, v.i VIIIr, 3 year CCUII Deemedd 1975 
BIU!aneIhwar 5 yell' CIIIII8 Upto 2OOM4 1. 

PONDtCHERY 

I. PondIcIItry UnlVlfllly, PondIctIIry 

1. Dr. Ambedkar Law College, PonddIery 3 ,. n 5 ,. COUIII 1972 

PUNJAB 

I. GuFllllllllk Dev Unlvmlty, Amrllllr, PunjIb 

1. DepIt. 01 Law, GIIIIIIIfIIk Dev UnIv., 3,. CCIIIII 1972 
Amrilslr 

2. DepIt. 01 Law, UnIv. RegionII ene, 3 JIIII COIIII 1979 
GUI\IWIIk Dev Univ, JIIIndIr. 

3. Regional CenIra, Gulllllfllk DIv UnIv., 5,., CGIIII UpIo 2IICIo08 I. 
GuIudIIIpur 
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1 2 3 .. 
4. SdIooI 01 l.egIII SbdeI, GINIRIk & ,... ftn.) QUII UpleIMHl 2002 

Dev UniveIIiIy, .IIIIrdIIr 

5. I.MIy InIIII* 01 la, PhIgwn 3 JIll' .wi 5 ,. COUIII ~ 2003 

6. ~ M. S. ~, a.II 5,... QUII UpIo 200&07 2804 

3,... QUII Upto 2007-(11 20118 

7. St. SoIcIer la College, ~ 3 ,. .wi 5 ,... COIIII Uplo 200&07 2004 

8. I(, C. L. InIIIUf 01 l.awI tor 3 ,... ... & ,.. CDUIII UpID !107-o1 2005 

Women. ..... 

CHANOIGARH 

I ,. UnIwnIly, CImIIgIIII 

1. Oepll. 01 Law, PIqIb Uriv., a.IgIIh 3,... DOIIII o..t 1147 

2. DepIt. 01 Law, PIqIb l)Iv., 3,... CDIIII Uplo 2005-01 2001 

Regional CenIrt, "'** 
3. Rayal CaIege 01 la, AIImIjIa. 3 JIll' .wi 5 JIll' CDUIII UpIo !107-o1 2004 

DiIII. Hawlll ...... r 

4. InItIID 01 Law, PIqIb ~. 3,... CDIIII UpIo 2007 .. 2006 

RegionII Cenn, lIdin 

5. liMIIiIy InIa* 01 l.egIII SbdeI, 5)W COIIII Uplo 200&07 2004 

P\I1Ib UriveIIIy, CIwdgIIh 

6. Guru HargobnI InIIIUe 01 l.1li 3 ,... .wi 5 ,.. COUIII UpIo !107-o1 20118 

for Women, LucIiII..uop 

7. GIIu Nnk CaIege 01 Law, lJdiInI 5,.. CDIIII UpID 2007-01 2008 

III. PunIIbI UnMnIly, PIIIIIII 

1. DepIt. 01 Law, P\qIIIi 1JrivIIIIIy, PIIIiIIa 3,.. CCIIIII o..d t. 
2. Amty InIIbI 01 Law, NIII 5,.. CDIIII UpIo !107-o1 1. 
3. GuN KIIIhi RIgIonII ene, 3,.. CDIIII UpIo 2CJ05.G8 1. 

PII¥bi UniverIIIy, BIIIIiIda 

4. BhIi GIIdIa CaIege 01 Law, SInp 
3 ,.. .wi 5 ,... CDIIII UpIo 2OO8.Q8 2003 

5. Uncon CaIege 01 lIW, PIIIIIa 3 ,.. .wi 5 )W CDIIII UpIo 200M7 2004 

6. P\qIb CoIege 01 Law, PIIiIII 
3 ,... .wi 5 ,.. CDIIII Uplo 2CJ05.G8 2004 

7. BIbI Farid lIW CaIege, FIIidIraI 
3 ,... .wi 5 ,.. COIIII UpIo 200M7 2004 

8. SIrdIr AmaIjit SiIgh MImDriII NI** 
3 ,... .wi & ,.. COIIII UpIo !107-o1 2004 

01 Law, DIwdhII 
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22. Shri BhawIni NikIIIn Law CoiIgI, 3 )'811' CDIIII UpIo -.4)7 2D04 

Jaipur 

23. RajasIhIn Law CaIIge. SUr 3 )'l1li' CDIIII UpIo 2007-4. 2005 

24. Aryl Kanya VicIIi MIhIvidyIIaya, 3 )'811' CIIIIII UpIo 2OCJI.09 -AIWIr 

25. Rljlllhan Law College, CIiIna 3 year CDIIII 2OQ5.08 Uf 2005 
Oisll. Jllljunu 

26. Shri Kriahnl NJItJMrrt 01 l.egII 3 )'l1li' CDIIII UpIo- 2005 
SIudieI ... 

27. RajdhIni Law Coiege, J" 3)'111' CDIIII UpIo 2OCJ5.(I8 2004 

28. 0eepahiIcha Law College, Jaipur 3)'111' CDIIII UpIo 2OCJ5.(I8 2004 

29. Tagore PIdc Law College, KaIpIjI 3,... CDIIII UpIo 2OIJ5.06 2004 

31. Sharlt Law College, Jaipur 3)'111' CDIIII UpIo-.oe 2007 

31. BIba MungipI Law CoI9, .... 3,... CDIIII UpIa 1811M7 1. 

VI. UIIIwrIIty of _, ..., 

1. B.J.S.R. Jain College, .. 3,... ... o.n.cs 1m 

2. GeM'Dll!ger CoIege, BIknr 3)'111' CDIIII DIemad 1948 

3. GOYI. Lo/U P.G. College, Ctuu 3)'111' CIIIIII DIemad 1979 

4. N. M. Law College, HaIunIngarh 3)'111' COIDI DIemad 1880 

5. Seth G. l. 8ehIni S. D. College, 3)'111' COIII8 I'eIMm 1987 
Sri Gangngar 

6. S.G.N. KhIIa College, Sri Gqngar 3)'111' CDIIII 1974 

7. GeM. P. G. College, Sri GIngInegIr 3)'111' COIIII 1919 

8. Gyan VicIi ~ BikIIIIr 3 year COIIII UpIo 2007.()8 2005 

9. Maharishi DIynnd Law College. 3 year COllIe UpIo 2008.()9 2003 
Sri Ganganagar 

10. Y. M. Law CoIIge, IIIknr 3)'111' COllIe ~  2O()4.D5 

(penniaed the .... m CGqJIIte \heir COllIe who .... IdniIIId 
ilthe 111M mdInId ICIdImIc yea Ftdw no 1dmiIIion.) 

VI. UnIvtIIIly of _ KotI 

1. BhIrII Law College, Kola 3 )'811' 011IIII UpIo 2OOM4 2002 

2. GeM. CaIegI, Kola 3 )'III' COIIII o.nact 1948 
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3. GeM. CaIIge, ....... 3,.. COUll UpIo -.07 
,. 

4. GeM. CoIege, BInI 3,.. COUll UpIo -.07 1879 

S. Veena MemoriII Law CoI9. KIIU 3,.. COIIII ~200 " 2005 

SIKKIM 

I. NodI! ... UftMrIIly, ....... 

1. SiIdIim GovI. Law College, SIdciII. 3 yell' CUll DIIaanIiud 1. 

5,... CUll AppIMd 1. 
TAMil. NADU 

I. T.mI NIdu Dr. AmIIIIIIrIr u. UnJwnIIr, CIIIIIIII 

1. CenIIaI Law CoIege, SIIIm 3 YIII' IIId 5 ,... COUll UpIo 2OQ5.G8 1982 

2. GovernmeN Law CoI9, 11iuIIh1II 3 ,.. IIId 5 ,.. CDUIII UpIo 2007-G11 ,. 
3. Govemmerd Law CoIege, Tridly 3 ,.. IIId 5 ,. CUll UpID 1I07-G11 tm 

4. Governmn Law CaIege, CoimbIIaII 3 ,.. IIId 5 ,.. COIIII ~ 1979 

S. Dr. Ambedkar GovemmenI Law 5 ,.. (BAB.L) Hen. UpID 2IJOI.07 2002 

College, ChIIIIIi 3 ,. MIl 5 ,.. COIIII \JpIo .... 7 ,.t 
(No -...n iI 20Q2.03, 2OO:J.04 iI 3 ,.. IIId 5 )till' COIla) 

6. G9vammen1 Law College, MIrbIi 3 ,.. IIId 5 ,.. CUll DIImId 1174 

7. School 01 eallnal, TIIIIiI NIdu 5 ,.. (B.L) Hen. \JpIo 2OQ5.08 2OQ2 

Dr. AmbedkIr Law UriVll'lily, ChennIi 

8. UJiverIiIy lIw CoIIIgI, The 1I11III NIdu ,.. ,.~ UpID 2QIM.05 

Dr. Arnbedkar UriYeIIIIy, ChangaIpdu 

TRIPURA 

I. TrIpurI UniVllllly, ApI1IIa 

1. Tripura GeM. Law CoIege, AgIItIIa. 5,.. COIIII 1. 

3,.. CUll UpIo 1117. 
,. 

UTIARAKHAND 

I. HIInYIlI NIndIn ........ GIItnrII UnIIIrIItr. GIrIIwII 

1. D. A.V. CoIege, De/1raCUI 3 V-CGUIII UpIo200H8 11MB 

2. S.R.T. Conal. COIege, Tehri 3,.. CGIIII o.ned 1975 

3. Dr. B.G. Reddy ConsI. CoIege, PIIIi 3,.. COIIII o...s tfn 

4. Gov!. OegIee College, ~, 3,.. CUll UpID 2GQi.OI 1979 

Gamwal 
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5. SuIhIa Devi Centre for PnlIeaioIIII 3 )'IIr end 5 year COUIII UpIo 2OIJ6.08 2002 
SIucIes IIld Research's law CoIegt, 

0ehraIirI 
, 

8. Uniaon law College, DtIlIIIUI 5 )'IIr COIn8 UpIo 2006-07 2005 

7. Bishamber Sahai law 1nIIIUe, RooIkee 3 year COIIII 2flO5.06 cny 2005 

8. B. S. M. law CoIege, FIooIII8e 3 yur COllIe 2QOS.08 only 2005 

g, ROOIkee law College, ROOIIIee 3 )'IIr COllIe lJpto 2008-07 2005 

10. Ubra College ~ law, DeIncU1 3 year COllIe lJpto ~ 2007 

5 yur COllIe lJpto 2OCJ8.09 2007 

IL LC.F .A.I, UnlVlrllty, Dehnldun 

1. SdIooI ~ law, I.C.F.Al Univ., 5 va COllIe lJpto 20Q6.07 2004 
Delvadun 3,.. CDIIII Ut* 200&07 2005 

.. KunIIon University, NIInllll 

1. The Faculty 01 law, KIInIOII 1M., 3 yell" COIIII 1976 
AImora 

2. Chanakya law College, RuchpIr 5 yell" CIIInI UpIo 2flO5.06 2004 

IV. Unlvtfllty of Pttroleum Iftd EnIIgy 8tudiII, DIhrIdun 

1. College 01 legal SIudies, 5,.. COllIe UpIo 2OQ8.09 2007 
University of PIIroIewn EIwgy 

Studies, Dehracbl 

UTTAR PRADESH 

I. Allgarh Mullim UnMrIly, AJIgIrtI 

1. FacUly of law, AIigIIh MuaIim 5 )'IIr COllIe 
Mote '*' University, AIigarh 100 YIIf& 

H. AllblbId Unlvtrslty, AIIIhIbId 

1. Faculty 01 law, ~ Univ., 3 yur COllIe Deemed 1872 
Allahabad 5 year COllIe lJpto 200 ~ 2005 

2. Allahabad Degree College, AIIahabId 3 year COUI1I8 Deamed 1972 

3. C.M.P. Degree College, AIIahIbId 3 year COIIII Deemed 1950 

II. AmIty Un/verllly, Holda 

1. Amity UniYelsity's law SchoG. ludRIw , 5 yw BALLS UpIo IICM9 2007 
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IV. BarIl HIndu Univlrllly, .... 

1. lJrMraity Law ac:hooI. a... 3 V-CUll 1816 
., HinckI UniYerIiIy. VanrIIIi 

V. Bundllldllnd UnIvInIly, JhnI 

1. BIRIeIdIand CoIege ...... 3 V-CIIIIII ~ 3J06.GI anIv 1861 

2. B.J. R. InatiUt ~ Law. BIIIdIINnd 3 V-end 5 ,.. CIIUIII U!* IJ04.()5 2002 

Univarlily ..... 

3. Dr. IIabI Saheb AmbedkIr CoIIge 3 V-COllIe 2008 

01 Law GirwIn. Benda 

4. IknIIIdIand Law DegrII CoIegI. 0nIi 3 year COllIe UpIo 2008-2010 DJ7 

VI. Ch. ChIFlll SIngh Un_. IIIwIIt (ram.tr IIIIrut UnIwrIly) 
1. MeW CoIege. MeW 3 year COllIe DIImId 1893 

2. NAS. College. MeeIUI 3 year COllIe DIImId 1858 

3. J.V . ./lin College. Slharlqlur 3 year COllIe DeImId 1858 

4. O.A.V College. MuzllIIIlIgII' 3 )'l1li' COllIe ~200N  11158 

5. N.R.E.C. CoIege. KtInja 3 V-COIIII DIImId 1852 

6. Tranalam College ~ Law ..... 5 V-CUll U!*' 200M7 2OQ2 

7. SanIIr Patel SubharIIi InIIIII* 01 Law. 5)'111' COIIII \JpIo DJ7.(18 2002 

Meerut 

B. 1.1. M.T. Law CoIege. MeW 3)'111' COllIe U!*' 2007.(18 !lO4 

5)'111' COIIII U!*' DJ7..oa 2003 

9. Mewar InItib* ~ ~. 3 )'III' end 5 ,... CDIIW UpIo DJ7..oa 2000 

Ghaziabad 

10. I. M. E. Law College. SIMIIbad 3)'111' COIIII ~ IlO&OII 2002 

5 V-COIIII Upto2OlJl.09 DJ3 

11. I. P. S. Law CoIage. GhaiIbId 3)'111' CDIIW Uplo-.oB 2002 

12. I. A. M. R. Law College. GhazIIbId 3 ,.. end 5 }W CDIIW U!*'-.oB 2002 

13. JanhiI CoIege ~ Law, GIIIIer NaIda 3 tv COIIII UpIo2OlJl.09 2002 

5 )'III' COIIII U!*'2OIJI.09 2005 

14. k1!eped SdIooI 01 Law, GhaziIbId 3)'111' CDIIW U!*' 2007..oa 2002 

5 V-COIIII Uplo 200M7 2008 

15. Uoyd Law Collage, GItIItIr Naida 3 ,.. end 5 V-CDIIW UpIomHI 2003 
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16. S. D. CoIegt 01 Law, ~ 5)W COIIII Upto 2OCJ6.OI •• 
17. Doan Law College, S&nIerpu', 3 )W CIIIIII UpIo 2OCN8 2003 

5,.. COIIII UpIo 20CJ6.07 2004 

18. B. D. S. School 01 Law, MIIIut 3,., COIII8 Upto 2OQS.06 -19. I. T. S. Law College, MDtIIII NIpr 5 )W CIIIIII UpIo 20CJ6.07 2004 

20. Modem College 01 Law, ~ 3,.. COIIII Upto -.os 2003 

21. Hari College of Law, SItwIr.,ur 3,.. COIII8 UpIo 2OQ6.06 2003 

22. Harlal School 01 law, GIIIIer Naida 5,.. COIIII UpIo 3ICJ8.07 2004 
3)'111' COIII8 UpIo 2OCJ8.07 2005 

23. I. M. S. Law CoIIge, Nokia 5 JIll' COllIe Uplo 2OQ8.09 2004 

24. OlIn Dayal College 01 law, MulIIIImIgIr 3)'111' COllIe UpIo 2OCJ8.07 2004 

25. Dewan Law College, Meerut 5 JIll' IXIIIII" lIpID 2OIJ8.09 2003 

26. Amity Law School, GIlllei' Naida 5,.. CCIIIIC UpIo 2QCI.08 2003 

27. Gandhi Law College, MaW 3 JIll' COllIe UpIo 2004-46 any • 2004 

28. InIIib8 01 LAW, Ch. 0IaJIn S/n;I 5)W COIIII UpIo 2IICJ5.G8 2004 
Ulive/llly, Mee!ut 

29. PhooIwIti De\'I InIIibR of Law, 3 )WCIIIIIIII UpIo 2IJII5.08 
TIIiri, DiIII: BIgpIt IIId 5 )W CIIIIII 

30. s...., IndbdI 01 Law, GhIzlIbad 3 )'III' COIIII Upto 2008-07 2005 

31. I. P. E. M. Law AcIdImy, GtIIIiIbId 3,.. COIIII \JpIo 200N7 3105 

32. Shri Swami VivekanInd Law College, 3)W COllIe lIpID 2008-07 3105 
Hapur 

33. Bhagwati College of Law, Meerut 3 ,.. COllIe 5 )'III' COIIIII \JpIo 2008-07 21106 

34. Shri Ram College 01 Law. ......... 3 ,.. .... 5,., COIIII lIpID. 2OIJ8.07 2005 

35. lk1ique Law College, GhuiIbId 3,... CDIiII UpIo 2Il0&07 2005 

38. S. V. M. Law College, IkMIIINr a,..._ UpID 2OIN1 2005 

37. DeepInIIII Law College, ~ 3,., COUIII UpIo -.07 2005 

38. ImoVIIi¥a InIIiIIde 01 Law, GIIIar 3 ,., IIId 5 )W CIIIUIII UpIo -.el7 m 
Naida 

39. Royal CoIIgI of Law, GhIiIIlIId 3 )W .... 5 ,. CIIIIII UpIo 2007.()8 2008 

40. ReIiIIIII.1nIIIUe CIII.Iw, at '2 t:' '1.,.. __ 
UpIo .". .. 2008 
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41. M. M. H. ~. ~ ~ ... I. 
42. I. M. R. CoIege of Law. GhtzIMIId 5 year CDIIII UpIo 2Q03004 cny 2002 

VII. D. D. U. Go!1Ichpur Unlvtrlltr. GorIIdIpur 

1. Faculty 01 Law. ~ unv .. 3 year CDIIII UpIo 200]'()8 Belen 1979 

Gorakhpur 

2. St. Andrews College. o~ 3 year COllIe Deemed 1947 

3. San! VIIlObI CoI9, Deoria 3 ~ CDIIII UpID 2007.()8 1972 

4. A.P.N. College. BIItI. 3 year COllIe Deemed 1913 

(Ambika PrIIIp Harlin P.O. College) 

5. Oriental Law 1nIIiIID. 0e0rII 3 yell' CIUI8 UpIo 2OII7.oe 2005 

6. Pt. Surya NAn ChIiMdi Law 3)'111' COllIe UpIo 2Q08.09 2007 

Degree College. SII'IIIIIDr .... 

7. RacHnt College ~ taw, ~ 3 yell' CIUI8 UpIo 2OIIH9 2007 

VII. Dr. 8hImrIO AmbIdIIIr UniwrIIly, .. 
(FomIIfIy AgrI UnMrIIty) 

1. Bebu StWna\h AggarwII Collage. MI1IIn 3 year COUI1I Deemed 1960 

5 yell' t'OtIII lJpto 200741 1998 

2. Sri Vantl1ey CoIege, AIigIIh 3 yeer CDIIII Deemed 1947 

3. O.S. College. AIigaIh 3 year COllIe Deemed 1973 

6 )'811' COIIII Upto 2006-07 1. 

4. Adilya College 01 Law, Alp. 3 yeer IIId 6 )'811' cau ... UpIo 2OON)8 2000 

6. A. K. CoIege 01 System. ManIgImeIt 6 yell' CGIIII UpID 2Q03.04 f1fiy 21102 

and CoIege 01 Law, FirozIbId 

6. Shri HIli O. InIIiie of l.agII SIudIII 3 yell' IIId 5 .. COUIII UpIo 2005.()6 2OD3 

and RteeIIdI. MIhn 

1. Shri GIiraj MnIj Collage ~ Law 3 yell' IIId 5 ,.. COUIII UpIo 2OQ8009 2OD3 

and ProfeIaionaI Studies. MIIIua 

8. Vrindavan Law College. Mahn 3 year COIIII UpIo 2OO8.Q9 2OD3 

9. Shri Jet Blba CoIege ~ Law. Mahn 3 year IIId 5 year COUIII UpIo 2007.oe 2003 

10. ~. o a~~. B. .~ 3 year COUIII Upto 2005.()6 2003 

lJIWerIiIy. ",. 

11. Sm!. LaungIIne De¥i ~ ~ Law, 3 yell' CGIIII o~ 

DiItl: MIMnayIIIIgIr 
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12. VivekanMda College 01 Law, AIigIIh 3 year ... UpIo 2007.oe 2004 

5 yell' COIIII UpIo 2007.oe 2006 

13. H. S. Law College, Bah, Agra 3 yell' COIIII Uplo 2007.08 2005 

II1II 5 year COIIII 

14. Agra College, Agra 3 year COIIII 1823 

IX. Dr. RIm IIInoIw' LaIIII AWIIII UnIwnIIy, FIiIIIIId 
(FormIrIy Awldh Unlvlrllly) 

1. K.S. Sakal Pall GrIduIIe CcIIIIge, 3 year COIIII 1980 
FIUIbad 

2. KamIa Nehru VIcIIi SnIhIn, ~ 3 )'811' COIIII Deemed 1973 

(Old Name: Kda Nehru InIIIlI* 01 5yearcru. UpIo 2007.08 2004 

Science and Technology) 

3. NMCini Nagar Law CoIege, 3 JIll' COIIII UpIo 2007.08 2005 
Nawabgar1 

4. RIjesh Panclay CoIege 01 Law, 3 yeIF COIIII UpIo 2OO&G7 2005 

AmbecIcImIgIr 

5. ~ CcIIIIge 01 Law, Ki1Ir1U 3 JIll' COIIII UpIo 2007.08 200& 

6. ShakIi SmIllIe VicIIi SnIwI, 3 JIll' COIIII UpIo 2OONI8 200& 
~, Bllrlmpur 

7. ShrI ChiNa MInI SmIrIk VIcIi 3 yell' COIIII Upto 2OQ8.09 2007 
Mehavidyllaya. PIaIIpgIIh 

8. Chhatra Bali Singh Law CoIege, 3 JIll' COIIII o~ 2007 
Akbarpur 

X. Dr. Ram lllnoIIIr LoIIII ..... VIdIII ......... LucIInow 5 year COIIII 2l1li&47 ~ 200& 

XI. Lucllnow UnIWlflIty, LucIaIow 

1. The F8Qjy 01 Law, Ludcnaw ~., 3 year COIIII Deemed 1921 
Lucknow 5,.... CIIIIII PIrmnrt 1. 

2. Sri Jai Nallin DegIIe CoIege, LudIn8w 3,. CIIIIII DIImId 1172 

3. SIia P.G. DIgrIe CoIegI, LudInow 3 year COIIII UpIo 20Q&.07 1971 

4. D.A.V. Degree College, L.ucIcnow 3 yell' CIIIIII DaIIcI 1172 

5. Unity Law CaIege, l.ucIcnow 5,. CIIIIII UpIo 2Q05.08 1. 

6. NIMIeehwIr VicIIi ~ 3 year COIIII UpIo 200MT 2004 
L.ucknow 5,. CIIIIII UpIo 200&07 -

7. BIlla snb BIinno AmbecIcIr Law CoIege, . 3 yell' CIIIIII UpIo 2OIJ8.o7 -Lucknow 
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8. City AetlJfJmy Law College, l.udIIow 3 'lfllCiOIIIt lJpIo 2007_ 2005 
5 yw 00Int UpIo 2007.08 2008 

9. Hea1III Yadav Law CoIege, LudIIOw 3)'111' ... lJpto 200&07 !ODS 

10. Excel law College, SitIpur 5 )'III' tHIn.) COUIIe For 20Q8.07 -
11. Babe Saheb Bhimrao AmbdIr Law 5 )'III' CIOYII UpIo 2OON18 m 

College, HarkngaJhl, lucknow 

XU. IIIIIItmI GandhI KuhI YIdhyIpIIII, YIrIIIIII 
(Formerly Kllhl VIdhyIpIIlh) 

1. Faculty of Law, Mahatma GIncIi KaIhI 3 yw 00IIII UpIo 2007 .. I. 
V1dyIpeeIh. VIIIIIIIi 

XI. ... J. P. AoIIIIkhlncI UnlvlIIIy, BIIIIIIy 

1. Bereily College, BareiIy 3 year COIIIt Deemed 1837 

2. K.G.K. Collage, MoradIbed 3 year COUII8 Uplo 2OO7.os 1948 

3. Krishna College of Law, Bijnor 3 yw MIl 5 )'811' COlI ... UpIo 2OOf.08 2002 

4. ShIii InsIiIute of l.egII VocIIionII 3 )'811' COIIII UpIo .20Q6.08 2003 
Education and RISIItCh's SIver Law 
College, BareIIIy 

5. Model NlIic: law CoIege, CtwIdui 3 .,., COIIIt Upto 2OOH9 2003 

6. Swami &ihdevanand Law Cohge, 3 yell' COUIII Upto 2OQ7.()8 2003 

Shajahanpur 5)W COIIIt Upto 2007.Q1 2006 

7. Vivek CoIege 01 Law, B;Ior 3 yw MIl 5 year 00UI'I8 Upto 2OQ8.08 2003 

8. Hafiz Rehmat Khan Law College, PIIIhIt 3 yw COIIII Upto 2007;.()8 2005 

9. Teju Sir9l Memorial Law CoIege, ~, 3 year COUIII UpIo 2007.()8 2008 

Gajrauta 

10. Hakeem MetabuckIn HIIIIIII 3)W COllIe Upto 2007-G1 2008 

CoIege 01 Law, AImIOha 

XIV, SM Chhllrapltl Shlhup IIIhIrII Uniwnly, KInpUr 

1. V.S.S.D. CoIege, KIq)ur 3 yw 00IIII Deemed 1928 

2- Bratvnnnd CoIege, I<IJ1)Ur 3 )'811' COUIII Deemed 1984 

3. Mahmoodabad Law CoIege, 3 )'811' COIIII Upto 2OO7.()8 2003 

Mahmoodabad 

4. Oayanand CoIege, ~ 3 year COUIII Upto 2OQ8.08 1958 

5. Shaheed Bhagat Si9 VIcIi 3 )WCCUII Upto 2001-<11 2004 

Mahavidyalaya, 8iIhoor 
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6. Major StW Da,II Sk9I Law CcIIIIgI. 3,.. CIUII UpID IJ01008 2005 

FI\hegIIII. FWchIbId 5,.. CIUII UpID 21107.(1 2008 

7. ~ Law CcIIege. SiIIpur 3,.. CIUII ~  2005 

8. Manu Law CcIIege. MohIIIIdIIIId.. 3,._ UpIo 2IJCI.09 'IJIJ7 

9. G. Singh VicIIi ........ 3,. CIUII UpfD 2IJCI.08 'IJIJ7 

Allahabad 

10. 0MnIIII SImIj KIIywI ... Villi 3,.., CIUII ~ -MnvidyIIIyI. ~ 

xv. "., IIhIdur SIngh PurvIncIIII ......." ...... 

1. ShibIII NIIIonII College. AlamgIJh 3,. COUll • DIMIId 1852 

2. '1IIIIIIIwi ~ .IIIqu 3,. CIUII DIMIId 1. 

3. MIhIrIja 811m Sk9I CoI9. 3,... CIIIIII DIenIId 1973 

GIngIpur. VIrnIi 

4. HIrIchInIh ........,.. YIIni 3,... CIIIIII o..d 1. 

5. SIll! Keennn P.G. CdIIgI. ....... 3,... CIUII Us*' 2DII&07 11186 

6. Sri NIIIHIeji MI/IMIyIIIyI. 3,. CIUII Upto 2OQS.08 2002 

NIrIhi "-. .... 

7. MIa Snell Law CoIIgI. -.m 3,.. COUll UpIo 3J06.08 2003 

8. Dr. RiZ\'i ~ CJI Law. KIIIII. 3,.., CIUII UpID 'IJIJ7.(J8 2003 

KauahImbi 5,. CIUII UpIo 21107-G8 2004 

9. BIIIcIeo SIvi at. Law CoIIp. GtIIipII' 3,.., CIUII llI* 2OQS.08 2003 

10. KillIn Villi ~  ... 3,. COIIII UpIo-.o& 2003 

.IIkhnn 

1" SIMni GIInv MIImoIIII Law CoIIgI, ..... 3,. CGUIII UpID 2OQS.08 2003 

12. Shri JIfup VIdIv an.k Villi ~ 3,... CIUII UpID 2OCJ8.09 2003 
MIll 

13. SucIIIkar Wamen'1 Law IlIQfII CoIIIgI. 3,.. COIIII UpIo 2DONIII 2003 
VaIWIi 

14. HIli SIwIkIr PrIIId Law CoIIegI, 3,... CIUII Upto 2OIl&m 2005 

8IIa 

1'5. Lak hdI.I Ali NIIIiI Villi ~ 3,.. CIUII lIpID -.07 
VIrnai 

16. .... I<tIIIIcMri VIIIIi ~ 3,... CIUII llI* 2IIOM7 
CIwIdauIi 
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V. Vldylllglr Un'-dy, ~ 

1. Midnapore Law Colege. MidnapoIt 3 year and 5 year course ~ 2002 

2. Haldia Law College. Hakia 3 year and 5 year course ~ 2002 

3. SaISII18 Law College. SarIIIl8 3 year COIIII 

VI. UnlWI'IIty of I<Ilpnl, 1<I1y1ll1 

1. BimaJ Chandra College 01 Law, 5 year COIIII 

Murahidabad. 

2. SlIehangshu Karda AchaIya InBtIIuIe 5 year course 
of Law, KIIyani 

VB. WtI1 Bengal NIIIonaI UnlVlrally of 5 year COIIII 
JudiciI! s...c.. KoIIIItI 

Development of Religious PlaCH under JNNURM 

5193. SHRIMATI KIRAN MAHESHWARI: Will the 

Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether 80me important religious places have 

been included in the Jawahar LaI Nehru National Urban 

Renewal Mission (JNNURM) for their development; 

(b) if so, the detalle of thoae cities; and 

(c) the financial assistance provided so far  for their 

development? ' 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 

(b) Jawaharlal Nehru National Urban Renewal Mission 

(JNNURM) was launched on 3.12.2005 to provide refonne 

linked central assistance to select 63 cities for 

development of infrastructure, improved service delivery 

including r.ervices to urban poor and improved urban 

govemance. These cities broacty include the foHowing 

categories: 

(i) Mega Cities -07 

(ii) Million-pius cities -28 

Upto 2008-07 2005 

Upto 200647 2002 

Upto 2005-06 2004 

PIIIIIIIIIIII 1999 

(iii) Selected cltie8lUlban Agglomerations (UA) (State 

Capitals and other cltlealUA of religiouslhlslor\c 

and touristic importance) -28 

A list of these 63 cities is given In the encIoaed 

statement. 

Some of the cities and towns have religious 

algnlflcance as well. 

Another scheme known as the Urban Infrastructure 

Development Scheme for Small & Medium Towns 

(UIDSSMT) was also launched simultaneously, which also 

aims at improved service delivery including services to 

urban poor and Improved urban govemance in all other 

towns and cities not covered under Iub-rniasion on Urban 

Infrastructure and Govemance. 

It Is for the State Govemments to prlorltiee religious 

towns and take up development under UIDSSMT. 

(c) So far 210 projects at a cost of Rs. 1773505.86 

lakh have been approved. An amount of Rs.140464.81 

Iakh has been released 81 AddItIonal Central Assistance 

(ACA). 

Under UIDSSMT a sum of Ra.133844 Iakh has been 

released upto 31.3.2007. 
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Statement 

51. CltylUrban Name of the State Population as per 
No. Agglomeration 2001 census (in lakh) 

2 3 4 

(a) Mega Cltle. 

1. Delhi Deihl 128.77 

2. Greater Mumbal Maharuhtra 184.34 

3. Ahmedabad Gujarat 46.25 

4. 8angalore Kamataka 57.01 

5. Chennai Tamil Nadu 65.60 

6. Koikata West Bengal 132.06 

7. Hyderabad Andhra Pradesh 57.42 

(b) MUiJen.pIUe CItIee 

1. Patna Bihar 16.98 

2. Farldabad Haryana 10.56 

3. Bhopal Madhya Pradesh 14.58 

4. Ludhiana Punjab 13.98 

5. Jaipur Rajasthan 23.27 

6. lucknow Uttar Pradesh 22.46 

7. Madural Tamil Nadu 12.03 

8. Nashik Maharashtra 11.52 

9. Puna Maharuhtra 37.60 

10. Cochln Kerala 13.55 

11. Varanasi Uttar Pradesh 12.04 

12. Agra Uttar Prade8h 13.31 

13. Amritsar Punjab 10.03 

14. Visakhapatnam Andhra Pradesh 13.45 

15. Vadodara Gujarat 14.91 

16. Surat Gujarat 28.11 

17. Kanpur Uttar Pradesh 27.15 

18. Nagpur Maharuthra 21.29 
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19. Coimbatore Tamil Nadu 14.61 

20. Meerut Uttar Pradesh 11.61 

21. Jabalpur Madhya Prade8h 10.98 

22. Jamshedpur Jharlchand 10.04 

23. Asansol West Bengal 10.67 

24. Allahabad Uttar Pradesh 10.42 

25. Vijayawada Andhra Pradesh 10.39 

26. Rajkot Gujarat 10.03 

27. Dhanbad Jharkhand 10.65 

28. Indore Madhya Pradesh 16.40 

(c) Selected cltlealUrban Agglomeration. (UA) (State Caplllli. and other cltleelUA of rellglouWhletorlo and 
tourlatlc Importtlnce) 

1. Guwahati Aeaam 8.19 

2. Itanager Aumachal Pradesh 0.35 

3. Jammu Jammu and Kashmir 6.12 

4. Raipur Chhattiagarh 7.00 

5. Panajl Goa 0.99 

6. Shimla Himachal Pradesh 1.45 

7. Ranchl Jharkhand 8.83 

8. Thiruvananthapuram t<erala 8.90 

9. Imphal Manipur 2.50 

10. Shillong Meghalaya 2.68 

11. Aizawal Mizoram 2.28 

12. Kohima Nagaland 0.77 

13. Bhubaneswar 0ri8aa 6.58 

14. Gangtok Sikklm 0.29 

15. Agartala Trlpura 1.90 

16. Dehradun Uttaranchal 5.30 

17. Bodh Gaya Bihar 3.94 
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18. Ujjain Madhya Pt"Ide8h 4.31 

19. Puri Orieaa 1.57 

20. Ajmer-Puehkar Rajasthan 5.04 

21. Nainltal UttararlChel 2.20 

22. Myaore Kamataka 7.99 

23. Pondicheny . Pondicherry 5.06 

24. Chandlgarh Punjab & Haryana B.08 

25. Srinegar Jammu and Kashmir 9.88 

26. Mathura Uttar Pradelh 3.23 

27. Harldwar Uttaranchal 2.21 

28. Nanded Maharuhtra 4.31 

Faulty Import-Export Policy 

5194. PROF. VIJAY KUMAR MALHOTRA: WID the 
Minister of FINANCE be pleased to state: 

(8) whether the prices are rising due to faulty Import-
export policy; 

(b) if 80, the etepe being taken by the Govemment 
to rectify the aame; 

(e) whether Govemment proposes to allow Import of 
cereals and pulses at zero duty; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt PAWAN KUMAR BANSAL): (a> No. Sir. 

(b) Does not arise in view of (a) above. 

(c) Govemment has IIrudy permllt8d private trade 
to import wheat and pulses at zero duty rates with effect 
from S8ptember 9, 2006 and June 8, 2006, respedively. 

(d) Does not arise in vIeW of (c) above. 

{English] 

MI ..... of Export Inoantlva Schama 

5195. SHRI JUAL ORAM. Will the Minister of 
FINANCE be pleased to state: 

(a) whether InduatriatlaWtraders In Rourkela region 
are misusing export Incentlvea echeme by seiling exciH 
duty free HR Coli (sic.) In the dorneelic market Instead of 
exporting them; 

(b) if 80, the details thereof; and 

(c) the action taken agelnat the persona/companies 
found guilty ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANtMANICKAM): (a) to (c) No, 
Sir. The Government has not come across any caN of 
mIIuae of export IneenIIve schemes In Rourkela region 
by way of sale of exciH duty free Hot Rolled (HR) Coils 
meant for export In the domeetIc market. However, a firm 
by name Mis Anurag Ferro ProducI8 Pvt. Ltd., Kalunga, 
Rourkafais alleged to have diverted Cold Rolled Coila, 
manufactured out of HR Coila procured without payment 
of excise duty 'or export production, In the domestic 
markeI. 

Two show cause cum demand notices involving a 
total amount of RI. 3.69 crores (approx.) were l8sued to 
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the said firm for the alleged offence. One show cause 
notice involving an amount of Rs. 2.04 crores haa already 
been adjudicated. The other show cause notice involving 
an amount of Rs. 1.65 crores is under the procea of 
adjudication. 

Prlvatlaatlon of Water Sector 

5196. SHRI MITRASEN YADAV: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government is contemplating 
introduction of private public partnership in various water 
projects in urban drinking water system; 

(b) if so, the details thereof; and 

(c) tha areas identified for launching these water 
projects, Stat.wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT ( SHRI ArJAY MAKEN ): (a) to 
(c) Information is being collected and will be laid on the 
Table of the Sabha. 

Utilisation of World Bank Fund 

5197. SHRI S. ArJAYA KUMAR: win the Minister of 
FINANCE be pleased to state: 

(a) whether the World Bank has complained that the 
funds given to India by them were being misused; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto and the 
correctiva steps being takan. by the Govemment in thle 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Complaints elating to the use of funds are occuIonaily 
received by the Govemment in different Mlnlatrial/State 
Govemments. Such Complaints, inctuding those from the 
World Bank, ara looked Into expeditiously as and when 
received. Govemment is committed to maintaining the 
highest standards of integrity and transparency in the 
utilization of funds meant for development projecta. 

fTrsnsIalion} 

Core Banking Facllltl .. 

5198. SHRI HEMLAL MURMU: WiD the Minister of 
FINANCE be pleased to state: 

(a) whether the Government proposes to provide core 
Banking facilities In all the blocks, sub divisions and 
districts In each State In the country; and 

(b) if so, the details thereof? 

'THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
While some Public Sector Banks (PSBa) have already 
covered all their branches spread across the country with 
the Core Banking Solution (CBS), other PSBa are in 
process of doing so and have Indicated their plana 
complete the migration to CBS, In ph .... , In the next 
one to four years. 

/English} 

Attrition of Sclentlet. 

5199. SHRI BALASHOWRY VALLABHANENI: Will 
the Minister of SCIENCE AND TECHNOLOGY be pleased 
to state: 

(a) whether the Government is aware that the 
acientists from best centras of research In the country 
are moving to lucrative poeItIOn the private HCtor; 

(b) if so, the details thereof and the rauona therefor; 
and 

(c) the steps proposed to be taken to check the 
scientists to stop the attrition of acientlsta? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Y .. Sir. Thera are sporadic oa888 of 
movement of scientists from Government Res.arch 
Institutions to Private Sector which Is a global phenomena 
triggered by various factors Including better financial and 
career opportunities. 

(c) Govemment from time to time have taken several 
measure. to stop the attrition of scientists In the scientific 
research Institutes in the country. These measures include: 

Inc ...... in the OUIIay tor acIence and technology 
sector In successive Five Year Plan. 

Se'ttlng up of centres of excellence/advanced 
studlealincubatlon centres in the universities, 
academic institutions and Iaboratori ... 

Creation of core group" of profeseionals with 
necessary modem facilities required for pursuing 
research in new and frontier a ..... of science. 
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Creation of new aCientific Departments/ 
Organiaations. 

Provision of sharing the external eArnings with 
the scientists or innovator and Its periodic 
revision in terms of IPR, Contract Research & 
Consultancy 

Induction of new and attractive fellowships 

S& T based training for entrepreneurial 
development. 

Manpower developm.nt tralning/r.·tralnlng 
programmes through associateshipslfenowships. 

Invitation to distinguished men and women of 
Indian origin s.ttled abroad for short t.rm 
technical assignments to assist in frontier and 
emerging areas of S&T. 

Fast Track Scheme for Young Scientists. 

Better Opportunities for Young Scientists in 
Chosen Areas of Science and Technology 
(BOYSCAST) fellowship to visit international 
laboratories and institutions. 

Contact programmes to attract and motivate 
briUiant young scientists to take up R&D as a 
career. 

. Scientists are given financial assistance to 
participate in international conferencea and 
training programmes abroad. 

Early Faculty Induction Programme, which alms 
at attracting bright and young under-graduate 
students in Engineering and Technology/ 
Pharmacy/Architecture, etc. to take as their 
career. 

Collection through Banking Caah Tranuctlon Tax 

5200. SHRI PRABODH PANDA: Will the Minister of 
FINANCE be pleased to state: 

(a) the amount collected by the Government through 
the Banking Cash transaction Tax (BCTI) during each 
of the last two years; 

(b) whether some of the State Governments have 
raised the Issue repeatedly to withdraw the BeTI; and 

(c) if so, the reaction of the Union Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
amount of Banking Cash transaction tax collect.d during 
the Financial Year 2005·06 and 2006-07 were Rs.309 
crore and As. 495 crore res.pectlvely. 

(b) Yes, Sir. 

(c) In the Finance Bill, 2007, It has been proposed 
to exclude the offices or establishments of the Central 
and State Governments from the purview of the Banking 
Cash Transaction Tax. 

{Tf'IInsllllionJ 

Money Circulation In the Country 

5201. SHRI RAWI LAL SUMAN: 
DR. CHINTA MOHAN: 

win the Minister of FINANCE be pleaaed to atate: 

(a) whether the Government had taken certain 
m.uu.... to reduce the money circulation in order to 
check the rising rate of Inflation in 2008; 

(b) H 50, the quantum of money circulation eetlmated 
to have been reduced on account of the said measures; 

(c) whether about 33 billion Dollars have cam. into 
the country through dHferent channela from the foreign 
countries during 2006; and 

(d) If 80, the impact of such money circulation on 
Inflation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
Reserve Bank of India (RBI) is the Central Bank of the 
country. Having regard to the inflationary expectations, 
the RBI had in 2006-07 announced hike In key poficy 
rates and also used Open Market Operations (OMO) and 
Market Stabilisation Scheme (MSS) 88 measures to 
modulate money supply. The changes In the policy rat. 
during the year are as follows: 
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Movtll1lM1l In .y policy mItIS dtnIrIg 2006-07 (Psr ~  

Effective since Rev ..... Bula point 

rape rate change 

June 9, 2006 5.75 

July 25. 2006 6.00 +25 

October 31, 2006 6.00 

December 23, 2006 9.00 

January 6, 2007 6.00 

January 31, 2007 6.00 

February 17, 2007 6.00 

March 3, 2007 6.00 

March 30, 2007 6.00 

'" 
(b) The RBI has indicated first round liquidity impact 

due to CRR change in 2006-07 as Rs. 27,500 crore. 

(c) and (d) As per information made available by the 

RBI, the capital inflows (BOP basis) during ApriI-Oecember, 

2006 was US$ 28 billion. To mitigate the Impact of these 

inflows on money supply, the RBI undertook lterlUaation 

of the fiowl through the use of MSS by abeorblng 

Rs. 33,912 cror. during 2006-07. 

/EngIIsh] 

Project PropoR's under JNNURM 

5202. SHRI RAM KRIPAL YADAV: Will the Minister 

of URBAN DEVELOPMENT be pleased to state: 

State City 

Bihar Boc:Ih Gays 

Goa Panajl 

Jharkhand Dhanbad 

Jharkhand Jamahec:lpur 

Jharkhand Ranchi 

Mizoram Aizawal 

Repo Baais point Cash ..... rve BasIl point 

rate change ratio (CRR) change 

6.75 5.00 

7.00 +25 5.00 

7.25 +25 5.00 

7.25 5.25 +25 

7.25 5.50 +25 

7.50 +25 5.50 

7.50 5.75 +25 

7.50 6.00 +25 

7.75 +25 8.00 

(a) whether the Union Government has nIC8ived the 

project propoaaIa for au the cItiea aeleded under the 
Jawaharlal Nehru National Urban Renew.. Mission 

(JNNURM); 

(b) H not, the details of cItIea atHI lett out, State-wiee; 
and 

(c) the amount released to each city during the 

current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No, 
Sir. 

(b) Uat of citl.. from which project proposals have 
not been received 80 far Is as under: 

State CIty 

Orissa Puri 

Punjab Lodhlana 

Uttar Pradesh ARahabad 

Uttarakhand Harldwar 

Uttarakhand Nalnltal 
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(c) During the financial year 2007-2008, .. amount 
of Rupeea 5158.40 lakh h •• be.n r.I •••• d to 

~a  for Integrated Sewerage Project. 

fTiBnsIMIonJ 

To Evulon by CompIInIee of Inden and U .... n 

5203. OR. lAXMINARAYAN PANDEY: Will the 

Minister of FINANCE be pleased to state: 

<a) the number of induItriea In Indore and Ujaln In 
Madhya Pradesh paying their income tax and .xciIe 
duties regularly to the Central Board of Direct Taxee and 

Central Exc •• for the I ... three y ..... ; and 

(b) the number of industries amongst them agalnat 

which cases of tax evasion are going on? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM): (a) As far 88 
Central Board of Direct Taxes is concerned, under the 
Income Tax Act, 1961, Indu8trlesllndustrial establishment 

psr stJ are not taxable entltl .. ; rather, pa ... ons such as 
Individuals, companies, firms etc. owning such Industries 

and earning income from various sources are required to 

pay income tax and file their Income tax returns in 

accordance. with the provisions of the Act. Hence, the 
information regarding the number of industries in Indore 

and Ujjain in Madhya Pradesh paying their income tax is 

not maintained. 

As far as Central Board of Excise and Customs Is 
concerned, the information is being collected and will be 

laid on the Table of the House. 

Agency 2003-04 

Commercial Banks 52,441 

Co-operative Banks 26.875 

Regional Rural Banks 7,581 

Others B4 

Total 86,981 

Growth Rate 25% 

'Upto Feburary 2007 

(b) .,.,.. of ev.ion 01 income tax 'COm8 to the 

notice of the Income To Department during the COUf'I8 
of searches, 1U1'V8y8, 8CI'UIIny and other enquiries caniec:I 

out by It and approp ...... action under the law Is taken 

to tax the ...... Such 8CIion, however. Is taken in reapect 
of p8I8One found to be evading tax and not in reapect of 
inctuIl1WI MtabIIahments t ~. Iheae a,. not taxable 
enIitJes under the Act. 

All far .. Central Board of Exoile and· Customs Is 
conoemed, the Information il being collected and will be 
laid on the T.aM of the Houu. 

........ Credit 

5204. SHRI ABU AYES MONDAl: Will the Minister 

of FINANCE be pleased to ... : 

(a) wt18Iher the Government has enhanced rural credit 
during the lut three yea... In the country; 

(b) If so, the detaJle th.reof; and 

(c) the action taken to cover mass fanne... through 

financial institutions to .... the  burden of debt and high 

Intereal rate on private fann loans? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 

Vea. Sir. The Government has enhanced rural credit during 

the last three years. Agency-wise Credit Row to AgrIculture 
for the lat few years is as under: 

(Rs. In Crore) 

2004-05 2005-06 2006-07" 

81,481 1,25,4n 1,21,729 

31,231 39,404 38,719 

12,404 15,223 17,999 

193 382 

1,25,309 1,80.<t88 1,78,447 

44% 44% 
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(c) As against the target of financing 50 Iakh new 
tarmers during 2008-07, 64.78 lakh new farmers haw 

be.n financed by the Public and Private Sector 

Commercial Banks and Regional Rural Banks. Further, to 

reduce the burden of Interest on Crop Loans availed by 

farmers for Kharif and Rab!. 2006-06, an amount equal 

to two percentagepotnts of the borrower's liablHty on the 

principal amount upto Rs. 1,00,0001-was credited to their 
account. Thereafter, from Kharif 2006, to ensure that the 

farmer receives Short-Term Production Credit at 7% with 
an upper limit of As.3 lakh on the principal amount, the 

Govemment is providing Interest subvention of 2% per 

annum to Public Sector Banks, Regional Rural Banks 

(RRBs) and Cooperative Banks on their lending from their 

own resources and refinance at conceaslonal rates to 

cooperative banks and RRBs on their borrowings from 

NABARD. 

Unpopularity of MIS of Postal Department 

5205. SHRI BRAJA KISHORE TRIPATHY: Will the 

Minister of FINANCE be pleased to state: 

(a) whether the Postal Department Monthly Income 

Scheme (MIS) is became unpopular among the small 

Investors; 

(b) if so, whether the Govemment has withdrawn 

bonus on maturity; 

(c) if so, whether nearly Rs. 14,400 crores has broken 

out of the MIS net between April and Dec. 2006 alone; 

(d) if so. whether the Govemment has made any 

assessment of the performance of MIS after the 

withdrawal of bonus; 

(e) if so, the details thereof; 

(f) the number of renewal of accounts after maturity 

registered during the said period as compared to 

corresponding period of previous year; and 

(g) the remedial steps taken by the Govemment in 

t ~ regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 

The net outstanding amount in the Post Office Monthly 
Income Account Scheme (MIS)' which stood at 

Rs. 1.83.540 crore as on April 2006. increased to 

Rs. 1,90,105 crore as on December 2006. However, 
option for· premature closure subject to conditions Is a1ao 
available to depositors, which may be exercised for 
various reasons, Including InItI,...1iII investors' preference 

for various alternative avenues of Investment available to 

them. 

No bonus Is payable on deposits in accounts opened 

on or after 13.2.2006 under Ibe Post Office Monthly 

Inco",e Account Scheme. However, deposits in accounts 

opened before 13.2.2006 continue to be eligible for bonus 

aa hithertofore. 

(c) to (e) The gross collection during April, 2006 to 
December, 2006 was Rs. 21,424 cror. collection 

(i.s. gross collection mlnua wlthdrawala, whiCh Includes 

redemptions on maturity in each financial year) was 

Rs. 7028 crore. However, during the same period. net 

outstanding collection in the scheme Increased by 

Rs. 6565 crore. Notwithstanding withdrawal of bonus on 

deposits in accounts opened with effect from 13.2.2006, 

the effective return. under the echeme at 8 per cent per 

annum payable monthly is higher by 46 baals points than 
the return on the average yield of Government aecurities 

of comparable tenor. 

(f) There is no prOvision for renewal of account after 
maturity in MIS. 

(g) To encourage the depositora to hold their deposits 

till maturity. a deduction at the rate of one per cent of 

the deposit has been made applicable if the account is 

closed after 3 yeara. In addition, Central and State 

Governments take various measures to promote email 

savings schemes through print and electronic media, 

arranging seminara and meetings, providing training to 

the various agencies involved In amall aavings collections, 

etc. 

Environmental Upkeep of NCR 

5206. SHRI MILIND DEORA: Will the Minister of 

ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the ASSOCHAM has submitted a detailed 

paper to the Ministry outlining the need for keeping the 

National Capital Region (NCR) environmentally clean in 

view of the forthcoming Commonwealth Games in 2010. 

and 

(b) if so, the steps that the Government proposes to 

take to ensure that the NCR remains environment-friendly? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAlN 
MEENA): (a) and (b) The A880clated Chamber of 
Commerce and Indlatry (ASSOCHAM) of India came out 
with a 10recaat paper on -Aftermath of commonwealth 
game8 201 r1' and a paper entitled "set up CNG stations 
in NCR". It alBo brought out a press statement on "SoUd 
waste management and its dlsposar recently. 

The forecast paper has projected that the 
Commonwealth event Is likely to provide, opportunities in 
various sectors, possible medical and eco tourism and 
highlights the Initiatlve8 in construction/upgradetlon of 
Games villages, flyovers, roads, etc. The ASSOCHAM 
analysis suggests that a multi-pronged strategy be evolved 
for more CNG stations and wider distribution of CNG In 
Delhi and NCR. 

The paper on ·Solid waste management and Its 
disposal" empha81zes the need for a National Waste 
Policy, highlights Kerata state 8peclal purpose vehicle 
which integrates 60 municipalities to generate power from 
solid waste and the need to commit resources, Involve 
the community and private entrepreneurs to work with 
the local govemment for proper management of solid 
waste. 

A set of rule8 entitled Municipal Solid Waste 
(Management & Handling) Rules, 2000 has been notified 
by the Ministry under the Environment (Protection) Act, 
1986 to ensure proper collection, tran8portation and 
di8posal of solid waste generated in the country. 

{TfllflSlIIfion/ 

Inclu810n of Fo,..t LIInd under 
Indira s.g. Project 

5207. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether any request has been received from the 
Govemment of Madhya Pradesh for inclusion of certain 
area of forest land under the Indira Sagar Project; 

(b) if so, the details thereof; and 

(c) the reaction of the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): <a) to (c) The fo ...... admeasuring 181.397 
hectare. has been diverted under the Fore8t 
(Conservation) Act, 1980 for construction of Indira Sagar 
Irrigation Project In Madhya Prade8h. 

Export of AnItMI Product8 

5208. SHRI KULDEEP BISHNOI: WIt the Minister 
of AGRICULTURE be pleased to state: 

(a) whether India's .hare Is negligible in the 
international trade of animal products; 

(b) If 80, the reasons therefor; 

(c) whether the Government has formulated any 
scheme to promote the export of animal producta; and 

(d) Is so, the details thereof? 

THE MINISTER" OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) Yes, 
Sir. India's share In Intemational trade Is u under: 

(Value In Million US $) 

Product World ExpoI1a India', Export " share of lnell 

61319.15 617.62 1.01 

Poultry 14888.60 37.91 0.25 

DaIry 41319 152.62 0.37 

(b) The reasons for India's low share in International 
trade are u under: 

(1) Very high domestic consumption, hence, low 
surplus for exports. 

(2) Prevalence of various Hvestock diIea8e8. 

(3) Unorganlsed production. 

(4) Lack of sufficient Infrastructure facilities. 

(5) Tariff and non-tariff barriers by the importing 
countries. 

(6) High sublldi.. given by certain developed 
countries 

(7) High freight C08t8. 
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~ and (d) Financial Assistance is provided to the 
registered exporters under the following scheme. 

Implemented by the Agricultural and Procesaed Food 
Products Export Development Authority (APEDA): 

• Scheme for Market Development 

• Scheme for Infrastructure Development 

• Scheme for Quality Developme.nt 

• Scheme for Research and Development 

• Transport Assistance Scheme. 

{English} 

Allocation of St .. 1 to W.8t Bengal 

5209. SHAt SUBRATA BOSE: Will the Minister of 

STEEL be pleased to state: 

(a) whether Government has made allocation of Steel 

10 West Bengal during the last three years; 

(b) if so, the details thereof, so far; 

(c) the total quantum of such quota; 

(d) whether such quota is directly collected by the 

State Governments; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

STEEL (DR. AKHILESH DAS): (a) to (c) Allocation and 

lifting position of the National Sma" Industries Corporation 

(NSIC) and West Bengal Small Industries Development 

Corporation (WBSIDC) for the State of West Bengal for 

the lasl Ihree years of steel items are as under: 

Corporations Year 

NSIC 2004-05 

NSIClWBSlDC 2005-06 

WBSIDC 2006-07 

(figures in M.T.) 

A"ocation 

124503 

34568 

5745 

Lifting 

28500 

5225 

1322 

A"ocation to the Corporation in the year 2005-06 
and 2006-07 was made based Oh prevloL8 year's lifting. 

(d) and <e> ·The allocation are not directly collected 
by the State Government. Allocation of Iron and steel 

material i8 made In favour ofStlite Small IndU8trlea 
Corporations. In ca.. State Corporations are not 

functioning, allocation Ie inade in f&¥OUr of National Small 
Industries Corporation (NSIC). West Bengal Small 

Industries Development Corporation. (WBSIOC) Ud. was 

defunct upto 2004-05 and therefore allocation in the year 

2004-05 and 2005-06 was made In favour of NSIC for 

the SSI sector in the State of West Bengal However, on 

the' request of Government of West Bengal, allocation 

was diverted to WBSIDC from NSIC, In the month of 

May, 2005. In 2006-07 the allocation was made in favour 

of WBSIDC. 

rrmnsl8t1on/ 

Bhopal Ga. Tr.gedy 

5210. SHRIMATI NEETA PATERIYA: 

DR. LAXMINARAYAN PANDEY: 

SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of CHEMICALS AND FERTILIZERS 

be pleased to state: 

(a) whether the Govemment has decided to cIoIe 
the payment to the claimant for compensation of 

14 thousand people affected by the Bhopal Gas Tragedy; 
• 

(b) If so, the reasons therefor; 

(c) the total number of applications tor compenutton 
received in this regard; 

(d) the number of claims which have been HWed by 

the Government alongwith the amount paid so far; and 

(e) the time by which the remaining claims are likely 

to be settled ? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI B.K. HANDIQUE): (a) and (b) No, the 

work related to distribution 0' original and pro-rata 
compensation to the victims of the Bhopal Gas Leak 

Disaster in compliance with the orders of the Supreme 

Court is continuing. The distribution of pro-rata 

compensation to the victims of the Bhopal Gas Leak 

Disaster which was to be completed by 30th April, 2006 
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88 per directions of .the Supreme Court had almost been 

completed by that date by the Office of the Welfare 

Commissioner, Bhopal Gas Victims. Hl)wever, an 

application in respect of the nearly 31,000 absentees 

claimants. had been filed by the Office of the WeHare 

Commissioner in the Supreme Court on 15th FebN8ry, 
2006 for treating all. such cases as cloeed. The matter 

came up for hearing in ·the Supreme Court on 23rd 

August, 2006, wherein the Court directed the Office of 

the Welfare Commissioner, Bhopal Gas Victims to supply 

a list of the persons, whose cases are sought to be 

closed, to the NGOs-Bhopal Group for Information and 

Action, Bhopal Go Peedith Sangharsh Sahayog Samiti 

and Bhopal Gas Peedlth Mahila Udyog Sangathan, so 
that. these NGOe can make such efforts to trace these 

persons. The case is still pending in the Supreme Court. 

(c) to (e) The process of distribution of compensation 

started in 1992 and 10,29,517 cases were registered for 

compensation. All the cases have since been settled. 

Compensation has been awarded in 5,74,327 cases which 

were found to be eligible by the Welfare Commissioner 

who is a sitting judge of the Madhya Pradesh High Court. 

An amount of As. 1548.27 crores has been awarded to 

these 5,74,327 claimants as original compensation and 

out of this As. 1546.32 crores have been disbursed to 

5,73,580 claimants, till 31.3.2007. In compliance with the 
orders of the Supreme Court dated 19.7.2004 and 

26.10.2004, the office of the Welfare Commissioner has 

disbursed a pro-fIIts compensation In the ratio of 1:1 to 
aU those claimants, whOM claims (original) had been 

settled, amounting to Rs. 1499.69 crores amongst 
5,59,871 claimants, up to 90.4.2007. The process of 
dlabursal of pm-flits compensation started on 15.11.2004 

and is still continuing. 

{EngNsh/ 

Maize TradIng 

5211. SHRI K.C. PAUANI SHAMV: win the Minister 

of AGRICULTURE be pIeMed to state: 

(a) whether the Government has received demand 

from poultry farmers to remove maize from online trading; 

and 

(b) if 80, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND ,MfNISTER OF ~  IN THE 

MINISTRY OF CONSUMEA AFFAIRS, FOOD AND 

PUBLIC DISTRI8UTIQN (SHRI TASLIMUDDIN): <a) and 

(b) Yes, Sir. The Government dletavours the demand. 

Production of Grapel 

5212. SHAI S.K. KHARVENTHAN: Will the Mlnillter 

of AGRICULTURE be pleased to state: 

(a) whether production of grapes have declined during 

the last few years and the output is also likely to be 
declined; 

(b) if 80, the details thereof; and 

(c) the lIteps being taken to increase the production 

of grapes in the country? 

THE MINISTER OF STATE IN THE MINISTAY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMEA AFFAIAS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

and (b) No, Sir. The production of grapea In the country 

has increased from 10.56 lakh Metric Tomes (MT) in the 

year 2000-01 to 16.15 lalch MT during the year 2005..()6. 

(c) The Government is implementing various schemes 

for the development of horticultural crops including grapee. 
Under the Centrally Sponsored Schemes of (i) Technology 

Mission for Integrated Development of Horticulture in North 

Eastern States (TMNE) Including Sikklm, Himachal 

Pradesh, Jammu & Kashmir and Uttarakhand, being 

implemented since 2001-02 and National Horticulture 

Mission being Implemented from 2005-06, .... lItance Ie 

being provided to the farmer. for area expanllon, 

rejuvenation of .entle orchards, Integrated Nutrient 

Management/Integrated Pest Management and adoption 

of Organic farming. Besides, the National Horticulture 

Board is also providing assietance under the Scheme of 

'Development of Commercial Horticulture through 

Production and POll Harvest Management', In which grape 
is also covered. 

{T,."nM/ion/ 

Amount to PSUI for Implementation of P;oJecta 

5213. SHRI MAHAVIR BHAGORA: WIll the Minister 

of CHEMICALS AND FERTILIZERS be pleued to state: 

(a) the detaill of the amount sanctioned to the Public 
Sector Undertakings (PsUa) for Implementation of varioua 



415 MAY 14,2007 416 

. projects by the Department of Chemicals and 
Petrochemicals during the last three ye.... aIongwith the 
amount spent thereon project-wise; 

(b) whether the sanctioned amount has been 
underutilized which has created hindrance in completion 
of pro;ects; . 

(c) if so, the details thereof and the reasons theretor; 
and 

51. No. Name of PSU 

1. Hindustan Antibiotics limited 

2. Bengal Chemicals & Pharmaceuticals limited 

3. Hindustan Organic Chemicals Umlted 

4. Hindustan Insecticides Umlted 

The funds have been released as per the 
rehabilitation scheme approved by the Govemment. The 
PSUs are engaged in utilizing the funds released. 

/English! 

Project Propo .. 1 from Karnatakll under NRCP 

5214. SHRI IQBAL AHMED SARADGI: Will the 
Minister of ENVIRONMENT AND FORESTS be pleued 
to state: 

(a) whether the detailed project reporte for 11 Towns 
under NRCP was prepared and sent to the Union 
Government by the Government of Kamataka; 

(b) If 80, the details thereof; 

(c) whether this proposal is still pending with the 
Union Government; and 

(d) If so, &he time by which the propoII8I is likely to 
be cleared? , ; 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 

(d) the efforts made by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (d) In 2005-06 
and 2006"()7, Central Government approved rehabilitation 
schemea for revival of Public Sector Undertakings (PsUa) 
under the control of Department of Chernlcala & 
Petrochemicals. The details in regard to reiease of funda 
to these PSUs are as follows: 

Cash assistance 
aanctioned 

137.59 

207.19 

270.00 

No cash infusion 
was sanctioned 

(Re. In crena) 

Funds released 

137.59 

117.19 

270.00 

MEENA): (a) and (b) Besides the ongoing projects in 
Kamat_ under the National River Coneervation Plan 
(NRCP), the Government of Kamataka has submitted 
additional proposals for 11 towns namely; Bagalkot, 
Maddur, Gokak, Balllahongol, Shahbad, Hospet, 
Gangawati. Kanakpura. Yadgir, Dandeli, Siraguppa. 
Subsequently. the State Government submitted proposal 
for Madlkerl town in lieu of Gokak. Due to funds 
constrains, these proposals could not be considered and 
the State Government of Kernataka had been informed 
accordingly. In March 2006. the State Government 
submitted one more proposal namely, Soundattl town, to 
be financed from the aavinge of the ongoing NRCP 
projects. This proposal could not be considered as it did 
not satisfy the critelia stipulated under NRCP. Thla wu 
comrnunicated to the State Government. 

(c) No, Sir. 

(d) Does not artae. 

Envln;anmen&lll et.rance to. Profecta 
under FCA, 1880 

5215. SHRI HARIBHAU RATHOD: WiD the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 
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(a) the number of pending achemea of Mah .... htra 
seeking clearance under the Forest Conservation Act, 
1980; 

(b) the time by which these schemes would be 
eleal*t; and 

(e) the number of forest villages In the State and the 
time by which the pl'OC888 of converting them Into revenue 
villages wi" be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The number of pending scheme. of 
Maharashtra seeking clearance under the Forest 
Conservation Act, 1980 Is 24 (Twenty Four). 

(b) The proposals complete In all reepects received 
by the Central Govemment are generaHy dlapoeed off 
within Sixty days by the Central Government. 

(c) All the 73 (seventy three) forest villages of 
Maharaahtra have been converted Into revenue villages. 

Subsidy to SSP Units 

5216. DR. LAXMINARAYAN PANDEY: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Mlnl.r of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) the number of Single Super Phosphate (SSP) 
units in Madhya Pradesh which are getting subsidy during 
each of the last three years; and 

(b) the details of the units whose licen.. have been 
cancelled or against which penalties have been impoHd? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) The list of Single 
Super Phosphate (SSP) units which availed conceealon 
on the sale of SSP in the state 01 Madhya Pradesh 
during 2004-05 to 2006-07 Is given In the enclosed 
Statement-I. 

(b) The details of the units whose license have been 
cancelled or against which penalties have been irnpoeed 
are given In the enclosed Statement-II. 

..,.",.", , 
List of SSP",. wNt:h IIV11i1«1 conctJSSion on 

SIIItI of SSP In ~ PnIdtIttII dufing 2004-05, 
2005-06 III7d 2006-f)7 

S.No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

Name of the Company 

2 

MIs. Uberty Urvarak Ltd., Nlmranl, Madhya 
Pradesh 

MIs. Uberty Phosphate Ltd. 

MIs. Rama Phosphate Ltd., Udaipur 

MIs. Nirma Ltd., Ahmedabad 

MIs. Tedco Granite Ltd., Shilwara, Rajasthan 

MIs. KhaItan Chemic .. & Fertilizers Ltd., 
Jhanal 

MIs. Khaitan Chemicals & Fertilizers Ltd. 
Indore 

MIs. DMCC Ltd., 

MIs. Rama Phosphate Ltd., Indore 

MIs. Madhya Bharat Phoaphate Pvt. Ltd., 
Ralsen, M.P. 

Mis. Swastlk Fertilizers and Chemicals Ltd., 
Dhar, M.P. 

MIt. Prem Sakhl Ltd., Udaipur 

MIs. Gayatri SpInners Ltd., Bhilwara 

MIs. Sadhana Phoephate Ltd., Udaipur 

MIa. BEC Ltd., Pulgaon 

MIa. BEC Ltd., BllMpur 

MIs. Bohra InduAtea Ltd., Udaipur 

MIs. Arawall Phoaphate Ltd., Udaipur 

MI.. Khai'an Chern. & Fertilizers Ltd .• 
Nimbahera, Rajasthan 

MIa. Muldeehwar FertiHzers Ltd., Uiiain 
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21. 

22. 

23. 

24. 

25. 

26. 

27. 

2 

Mis. Indian Phosphate Ltd., Udaipur 

MIs. Basant Agro Tech. Ltd., Maharaatrtra 

Mia. Agro Phoa India Ltd.. Dewaa. M.P. 

Mis. Shurvi COlor Chemicals Ltd., Udaipur 

Mis. Madhya Bharat Agro Product Ltd., 

Sagar. M.P. 

Mis. Rewathl Mlnerala Ltd., Sagar 

Mis. Arlhant Phosphate & Fertilizers Ltd., 

Nlmbahera, Rajasthan. 

VNr 2005-08 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

Mia. Uberty Urvarak Ltd .• Nlmranl. Macl'lya 

Pradesh 

Mis. liberty Phosphate Ltd. 

MIs. Nirma Ltd.. Ahmedabad 

Mis. Tedco Granite Ltd .• Bhilwara. Rajaathan 

Mis. Khaltan Chemicale & Fertilizera Ltd •• 
Jhanai 

Mis. Khaitan Chemicals & Fertilize,. Ltd. 

Indore 

Mis. DMCC Ltd. 

Mis. Rama Phosphate Ltd., Indore 

Mia. Madhya· Bharat Phoephate Pvt. Ltd., 
Ralsen. M.P. 

Mia. Swullk Fertilize,. and Chemicals Ltd., 

Dhar, M.P. 

Mis. Pram Sakhl Ltd.. UdaIpur 

MIs. Gayatrl Spinners Ltd., Bhilwara 

MIs. BEC Ltd.. Pulgaon 

MIs. BEC Ltd .• Bilaspur 

Mis. Arawali Phosphate Ltd., Udaipur 

Mis. Khaltan Chem. & Fertilizers Ltd., 

Nimbahera, RajMthan 

17. 

18. 

19. 

20. 

21. 

2 

Mis. Indian Phosphate Ltd., UdaIpur 

Mis. Agro PhOI India Ltd., Dewa, M.P. 

Mis. Madhya Shar. Agro Product Ltd •• 

Sagar, M.P. 

Mis. Arlhant Phosphate & Fertilizers Ltd •• 

Nirnbahera, ~ t  

MIa. Jubilant Organoeys Ltd., Gajraul .. un... 
Pradesh. 

~  

1. 

2. 

3. 

4. 

5. 

6. 

Mia. liberty Urvarak Ltd., NimnIni. M.P. 

Mia. Liberty Phosphate Ud. 

Mia. Nirma Ltd., Ahmedabad 

MIa. 18dco GrantIe Ltd., BhIIwara 

Mis. Khaitan Chemicals & FertiliHrl Ltd., 
Jhansl 

MIa. KhaItan Chemicals & FertUlze,. Ltd. 

Indore 

7. Mia. DMCC Ltd. 

8: 

9. 

10. 

11. 

12. 

13. 

14. 

16. 

16. 

17. 

18. 

Mia. Rama PhoIIphate Ltd.. Indore 

Mia. Madhya Bharat Phoephate Pvt. Ltd., 
Raisen. M.P. 

MIs. Swaatlk Fertilizers and Chemlcal8 Ltd., 

Dhar, M.P. 

Mia. Gayatrl Splnne,. Ltd.. Bhlwa,. 

Mis. BEC Ltd., Pulgaon 

Mia. BEC Ltd., Bilupur 

MI •• Arawall Phosphate Ltd., Udaipur 

MI.. Khaltan Chern. & F.rtlHz.... Ltd .• 

Nlmbahera,RaIuthan 

MI •• Indian Phosphate Ltd., Udaipur 

MIs. Agro Phoa India Ltd., Dew ... M.P. 

MIs. Madhya Bharat Agro Product Ltd .• 

Sagar, M.P. 
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19. 

20. 

21. 

22. 

23. 

2 

Mis. Arlhant Phaephate & Fertilize,. Ltd., 
Nlmbahera, Rajasthan 

Mis. Jubilant Organoays Ud. (Arlhant) 

Mis. Jubilant Organosys Ltd. (Sadhana) 

MIa. Indian Potash Ltd. 

MIs. Mangalam Phaephate Ltd., Bhllwara, 
Rajasthan 

List Df units wIItJH IictInM IMVf/J ,.." c.nctJIJtId (JI' 
~ t whIcII ptIfMJII.s hIwrI "." impD8tId 

S.No. Name of the Company 

2004-05 -Nil 

2005-08 

1. Mis. Rewathl Mineral, Ltd., Sagar 

2. MIs. a ~ Chemicldl & Fertillze.-Ltd., 
Udaipur 

3. MIs. Prem Salehi· Fertilizers Ltd., Udaipur 

2001-07 

1. 

2. 

3. 

4. 

5. 

6. 

MIs. Rama Phaephate Ltd, Indore 

MIs. Khaltan Chemicals & Fertilize,. Ltd., 
Indore 

MIs. Agro Phoa India Ltd., Indore 

Mis. Harshvardhan Chemicals & Minerals 

Ltd., Meghnagar 

MIs. Arihant Fertilize,. & Chemicale Ltd., 
Neemuch 

MIs. Shreeji Pho8phate, Meghnagar 

7. MIs. Shivam Phosphate, Meghnagar 

Note: The State Government of Madhya Prade.h caneened the 
license to carTy on the business of manufecturing end 
seiling fertilize,. in respect of MIs. Rama Phosphate Ltd. 
Indore, Mis. Khaitan Chemic:aII & Fertlllz8f8 Ltd., Indore 
and MI •. Agro Phos India Ltd., Indore. These companIeI 
challenged their respective orders of the State Government 
In the Hon'bIa High Court of Madhya Pradesh. The Hon'ble 
High Court quashed the orders of the State Government 
and directed the State Governrnent to pall fresh orders 
after according opportunity of hearing to the above 

company by a speaking order. 

{English} 

Production of OIIMeC1. 

5217. SHRI NAVEEN JINDAL: WIU the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the production of oilanda including 
sunflower, sesame. castor and linseed has been 
increasing!decreasing over the last three years; 

(b) if so, the details thereof, oila ••• wiae; 

(c) whether the Govemment propoeae to "'" 8tepI 
to booet the production of these oIlaeeds; and 

Cd) if· so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE· AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Table below givea the production of oilaeed8 
Including sunflower, sesame (sesamum). castorseed and 
linseed from 2003-04 to 2006-08: 

Crop Production ('000 Tonnee) 

2003-04  2004-05 2006-08 

Sunflower 930.4 1186.7 1439.0 

Seaamum 782.1 674.1 641.1 

Caatorseed 796.7  793.4 990.7 

Uneeed 196.5 169.7  172.5 

Total Ollaeeda 25188.3 24353.5 27977.9 

Overall oilseeds production hu Increued lIongwtth 

that of aunflower and c:utorued. However, productton of 

.....mum and linseed has dectWued during 2003-04 to 

2005-08. 

(c) and (d) To Increase the proclAcIIon of oIIaHdI, 

Including the above mentioned oll8eeds, a Centrally 

Sponsored ,ntegrated Scheme on Oi .... dI. Pulaes, 

OUpalm and Maize- (ISOPOM) Is In place from 

01.04.2004. Under the scheme, ftnanclal uaIetanc. Is 
provided for purchase of breeder .... , production of 

foundation seeds, distribution of .eed mlnikita, 

infrastructure development, block demonstrations on 

improved technology. integrated pest management, 

weedicides, distribution of sprinkler sets and farmers 
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training. The Budget 2007-08 announced propoeala to 

expand the ISOPOM. 

DAMIGSS 

5218. SHRI G. KARUNAKARA REDDY: Will the 

Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment has notified certain 

States/Union Territories tor grant of assistance for 

investment subsidy on infrastructure projects under the 

'Development of Agricultural Marketing Infrastructure, 

Grading and Standardization Scheme; 

(b) if so, the details In this regard and the criteria for 

identifying beneficiary StatealUnion TerritorieS; 

(c) whether Kemataka has also been considered for 

grant of assistance under the said Scheme: and 

(d) if so, the details thereof? 

THE MINISTER OF StATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

Yes, Sir. 

(b) The Department of Agriculture & Cooperation is 

implementing a Central Sector Scheme for Development 

of Agricultural Marketing Infrastructure, Grading and 

Standardization. The main objective of the Scheme Is to 

develop marketing infrastructure in the country to cater to 

the post harvest requirement of production and marketable 
surplus of various farm products and allied Hctora 

including dairy, meat, fisheries and minor forest produce. 

The Scheme is being Implemented in only such 

notified States/Union Territori.s, in which the State 

Agricultural Produce Marketing Committee (APMC) Ad has 

been amended to allow direct marketing and contract 

farming and to permit setting up of agricultural markets 

in private and cooperative sectors as suggeeted by the 

Ministry of Agriculture in the Model Agricultural Produce 

Marketing (Development & Regulation) Act circulated to 

all States/Union Territories in 2003. 

The Assistance under the Scheme Is available to 

individuals, group ot farmers/growers/ consumers, 

partnership/proprietary firms, Non-Governmental 

organizations, seH-help groups, companies, corporations, 

cooperatives, cooperative marketing federations, local 

bodies, Agricultural Produce Market Committees and State 

Marketing Boards. 

Under this Scheme, a credit-linked back-ended 

subsidy on investment is provided 025% of capital cost 

of the project for setting up of general or commodity 
specific infrastructure for marketing of agricultural 

commodities and for strengthening and modemization of 

existing agricultural markell, wholeeale, rural and periodic 

markets. In case of projects belonging to North-East 

States, hilly areas and SC/ST entrepreneurs, the rate of 

subsidy Is 33.33% of the cost of projects. The upper 

ceiling of subsidy in these cases is Rs. 50.00 Iakh per 

project and Rs. 60 lakh per project reepectively. However, 

in respect of infrastructure projects of State agencies, 

there is no upper ceiling on the subeidy. 

(c) and (d) No, Sir. The State of Kemataka has not 

been notified as eUgible under the scheme, because the 
State Government there has not yet implemented the 

amendments  required In the State APMC Act in 

accordance with the guidelines of the Scheme. 

Inc...... In Allocation of Goods under POS 

5219. SHRI E.G. SUGAVANAM: WiH the Miniater of 

CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION be pleased to state: 

(a) whether the Govemment of Tamil Nadu has 

requested the Union Govemment to Increase allocation 

of goods supplied through Public Distribution System; and 

(b) H 80, the details thereof and the action taken by 

the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): (a) and (b) Details of requests of Govemment 

of Tamil Nadu to increase the allocation of goods, through 

Public Distribution System, are as under: 

Allocation of Foodgrains: The State Govemment has 

made a request to increase the monthly allocation of 

wheat to 10,000 tonnes on a regular baiajs from April. 

2007 onwards. Considering the request and the stock 
position, the Government has made an additional 

aRocation of 6250 tonnes of wheat for the Above o ~ 
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Line (APL) category, each for the months of April and 

May 2007, besides their monthly allocation of wheat, which 
is 3783 tonnes per month. 

Allocation of levy Sugar: No request has been made 

by the State Govemment of Tamil Nadu to increase 

aUocation of levy .ugar quota. 

Allocation of SKO: Ministry of Petroleum and Natural 

Gas has received representation from Government of 

Tamil Nadu, for the enhancement of SKO quota. In view 

of requests received from various State Governments for 
increasing the SKO allocation,. the Govemment of India 

commiasioned a detailed .tudy of Kerosene  demand In 

the country, through the National Council of Applied 

Economic Research (NCAER) in December 2004. NCAER 

submitted its report In October, 2005. NCAER has In"'" 

11M recommended to restrict the subsidy on kerosene to 

BPL families only. Also, Dr. RangaraJan Committee 

constituted by the Govemment to formulate a long-term 

pricing poliCy on petroleum products has recommended 

to restrict PDS SKO subsidy to BPL families only. The 

Government has accepted the recommendations of 

Dr. Rangarajan Committee Report and has decided 'In 

principle' that subsidy on PDS Kerosene be restricted to 

BPL families only. 

Re-Introductlon of Rhino. In 

Mana. National Park 

5220. SHRI M. K. SUBBA: Will the Minister of 

ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment proposes to ,..Introduce 
Rhinos in the Manas National Park. Kazlranga; 

(b) if so, the details thereof; 

(c) the steps so far taken In this regard; 

(d) whether the National Park Is facing shortage of 

staff; 

(e) if so, the remedial measures taken/proposed in 

this regard; and 

(f) the cost involved therein and the expenditure so 

f.r Incurred thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NAAAIN 

MEENA): (a) to (c) Yes, Sir. The State Government or 

Assam has COf18tiIuted a TMk Force· for translocation of 
Rhinoe. Three meetings of the T_k force have already 

been convened for flnafizing the re-Introductlori 

programme. 

(d) and (e) Yea, Sir. As Intonned by the State 

Govemment, nec .... ry .ctIon for the recruitment of 
frontline staff is under process. 

(f) The estimated c08t of the' project Is 

As. 1,54,04,954.00 against which As. 3O,n,100.00 has 
been spent 80 far. 

{TmnMtionj 

Non-Payment of Pro.vldent Fund Money 

to NC HoldeN 

5221. PROF. MAHADEORAO N~ : Win the 

Minleter of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the employ ... holding Provident Fund 

Accounts a... not getting their provident fund money in 
the country as  reported In R.8h11lytl sw.m dated April 
03, 2007; 

(b) if 80, the reasons therefor; 

(c) the total  amount available In the Provident Fund 

In the country as on date; 

(d) the total amount of money in Provident Fund for 

which BOCOWlt II not available; 

(e) whether the Union Government has made any 

assessment of provident fund money, State-wise; and 

(f) H eo, the detalla thereof, State-wiH'P 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): (a) The Provident Fund accounts of the 

members of the Employee.' Provident Fund are 

maintained at the field offices of Employ ... ' o~ 

Fund Organi8etton. On submission of claim forms. the 

members are provided advances/withdrawals in 

accordance with the provisions of the Employees' 

Provident Fund Scheme, 1952. 

(b) Does not arise in view of (a) above. 
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(e) The total amount (including InopeJlllve Amount, 
Special Reeerve Fund and IntenI8t SUIpenIe AccoUnt) In 
Employees' Provident Fund cotpus as an 31.3.2008 Is 
As. 91,450.50 erore. 

(d) As per the balance sheet of' the 0tganIeatI0n, as 
on 31.3.2006, there ia no such .. aunt for which account 
is not made available. 

<e) and (f) Yes, the ragIon-wtle detaI!s of PrcMdent 
Fund money is compiled • the year-end alongwtth the 
balance sheet of the Organleation. The ctet.ils 8... given 
in the enclosed Statement. 

SI.No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

RsgIon-wiIIiI ... tJI ffIt1ntIY in "", EPF 
CoIpus 118 on 31.03.J!OOfJ 

Regional OffIce TotIII E.P.F. Corpus 

2 3 

AP-Hyderabld 31,284,491,878.09 

AP-Guntur 17,521,105,940.98 

BR-Patna 7,850,864,287.82 

CG-Raipur 4,870:J,07,228.05 

Ol-North 29,190,734,583.27 

OL-South 22,616,539,586.33 

Goa 6,227,845,816.71 

GJ-AtIrnNIbad 32,394,504,137.08 

GJ-Barods 22,857.612.519.68 

HR-FaridIbad 29,570,338,740.42 

HP-SMnIa 6,008,727,789.33 

JH-Ranchi 8,488,758,388.29 

KN-Bangalore 46,727,_,eee.18 

KN-MangaIore 19,874;041.162.22 

KR-Trivandrum 25,532,368,085.94 

MP-Indore 2r,821 ,090.1 •. 91 

MH-I (BIndra) 51,586,576,036.08 

2 3 

18. MH-II (Thane) 57,281,674,948.52 

19. MH-Nagpur 33,337,119,125.97 

20. MH-Pune 42,753,597,740.64 

21. NER-GUWIhatI 7,120,110,480.42 

22. OR-Shubnelhwar 14,259,439,387.32 

23. P&ChIndigarh 20,112,863,968.58 

24. PB-LudhIana 16,075,518,759.11 

25. R.hJslpur 23,598,362,530.56 

28. TN-cIwmai 44,312,781,085.60 

27. TN-coimbatore 17.359;647,390.08 

28. TN-Madursl 12,276,136,278.48 

29. UT-oetndun 6,888,125,508.14 

30. UP-Kanpur 46,653,546,300.74 

31. WB-Kolkata 41,980,959,271.18 

32. WB-Jalpaiguri 14,356,870,103.50 

Total 788,198,388,656.96 

Add: SRP "566,837,&04.04 

Add: Interest Suspense Accounr 127 ,739,838.m.02 

Grind Total 914.504.984.938.02 

"These IICCOl.fltB are maintained at Head Quarter leval and no 
region-wIN figures are ~. 

.. ",... amount 1ncIud .. InopendIve Amount. 

{English} 

Scam In Dlatrlbutlon of PDS .... t 

5222. SHRI G. KARUNAKARA REDDY: WiN the 
Minister of CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleued to stat.: 

(a) whether a multi-crore ecam In di8tributIon of wheat 
allocated by the Union Govern.,.."t to the States for 
diItrtMIon M10ng 1M people living above poverty line 
under Pubic DtIbtbuIlon Sy&tem (PDS) has come to the 
notice of the Government recently; 
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(b) if so, the details thereof, State-wlae; and 

(c) the number of persons held respo .. ibIe for the 

scam alongwith the action taken against such officers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): (a) to (c) No such report of multi-crore scam in 

distribution of ~t from any StateIUT has been eceived. 

However, as per Information available during the year 
2006, five case of black-marketing of wheat were reported 

by the State Goveanments and six persons Involved In 

these black-marketing cases have been ordered for 

detention under the Prevention of Black-marketing and 

Maintenance of supplies of Essential Commodities Act, 
1980. In addition, during 2006-07, 106 peraona were 

arrested prosecuted/convicted under PDS (Control) Order, 

2001 by the State Governments/Union Territory 

AdministratiCJns and 2834 Fair Price Shops licenceI were 

suspendedlcancelled/ahow C8UM notices Issued to the 

Fair Price Shops for various offences committed In the 

functioning of the TPDS. 

EPF Penaloner8 

5223. DR. K.S. MANOJ: Will the Mlniater of 

LABOUR AND EMPlOYMENT be pIeued to state: 

(a) the total number of Employees' Provident Fund 

(EPF) pensioners in the country as on March 31, 2007, 

State-wise; and 

(b) the total amount disbursed upto March 31, 2007 

towards pension, commutation of pension, retums of 

capital since inception of the pension &Chama? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): (a) The total number of Pensioners under 

the Employees' Pension Scheme 1995 as on 31.03.2006 
is 23,35,883. The region-wise ~  are given In the 

enclosed Statement. The figures for the year 2006-07 

have not been complied so far. 

(b) The total amount disbursed to the beneficiaries 

of Employees' Pension Scheme, 1995 (all benefits) upto 

31.03.2006 isRs. 14,578.58 crore. 

RBgirJn-w;. ,."."",. tIIfMt' Emp/rJyH8' p.-", 
SchwIw. ,1J95 _ on 3'.03.2006 

Region Total 

Andhra Pradesh 2,40,020 

Bihar 71,346 

Chhattlagarh 21,884 

Deihl 42,807 

Go. 8,906 

Gujarat 1,54,410 

Himachal Pradeah 11,284 

Haryan. 49,259 

Jhatichand 84,258 

Kamataka 2,08,874 

Ker. 1,65,548 

M.h ..... htra 3,78,848 

Madhya Pradeeh 88,057 

North Ealtem Region 18,010 

Orissa 50,888 

Punjab 52,078 

Rajasthan 67,278 

Tamil Hadu 3,05,521 

Utter Pradeeh 1,78,453 

Uttaranchal 19,871 

West Bengal 1,43,974 

Total 23,36,883 

felling of ,.,... 

5224. SHRI SURESH PRABHAKAR PRABHU: Will 

the Minister of ENVIRONMENT AND FORESTS be 

pleaaed to state: 
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(8) whether more than 1000 tree. In the Delhi 

University North Campus have been marked for feDIng in 

order to expand-the UnIversity Sports Complex; 

(b) if so, the details thereof; 

(e) whether the Ministry has given perm_on for the 

same; 

(d) if so, the conditions laid down therefor; and 

(e) If not, the action taken/proposed to be taken by 

the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a) to (e) The Delhi University plans to upgrade 

its sports facilities. A .urvey, therefore, was conducted by 

them totind out tree speCies with their agel growing in 

the campus. The Department of Forests and WlldlHe of 

the Government of National Capital Territory of Deihl 

(GNCTD) has not received any proposal for cutting of 

trees from the University Authorities. So far no tree has 

been removed from the campus. The propoaa/ for felling 

of trees is processed under the provisions of the Deihl 

Preservation of Trees Act, 1994. 

Lo.. In Shipment of Foodg,.'n. 

5225. SHRI A. V. BELLARMIN: Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION be pleased to state: 

(8) whether there is a loss of huge quantity of 

foodgrains during its loading/unloading, shipment and 

transit through ships; 

(b) if so, the details thereof indicating the perrnlsalbla 

limits of such losses and the losses actually incurred 

during the last three years and the current ye.r. port· 

wise and year·wise; and 

(c) the steps taken to minimize such losses? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): (a) No, Sir. Shortfalls, if any, in the quantity of 

foodgrains a t a ~  in the ship at the load port 

and that received at the discharge port. are fully covered 

under Marine Insurance. 

(b) and (c) Donat artse. 

Worker. Unlona In Hotela 

5226. SHRI BHUVANESHWAR PRASAD MEHTA: 

Will the Minister of LABOUR AND EMPLOYMENT be 

pleased to state: 

(a) whether employees are being exploited in the 

name of broken duty/shift duty and women employees 

are forced to serve liquor at night in various five star 

hotels of the country where there are no workers' unions; 

(b) if so, the details thereof; 

(c) the total number of five-star hotels in the country 

and the number out of them having workers' Unions, State-
wise; and 

(d) the details of guidelines Issued for aeaigning ahlft· 

dutylblOken duty to emplO)'ees and also In respect of 

employees meant for serving liquor at night? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): (a) to (d) As informed by the Ministry of 

Tourism, classification of hotels is a voluntary process 

and I. not  governed by any law. The number of 5 Star/ 
5 Star deluxe hotels In the country which are approved 

by the Ministry of Tourism Is 182. Hotels are covered 

under the provisions of Shops and Establishments Acts 

enacted by the State Governments. All activities of the 

hotels like labour issues are dealt with as per provisions 

of the existing  Union/State Laws. 

Request for R.l.... of Lapeed Funda 

5227. SHRI VIJAY KUMAR KHANDELWAL: 

SHRI KRISHNA MURARI MOGHE: 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state: 

(a) whether a request for releasing the lapsed amount 

of funds allocated under the Union Governments Regional 
Integrated Forest  Scheme and' development of parksl 

sanctuaries scheme for the year 2005-06 has been 

received from the Govemment of Madhya Pradesh; 
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(b) if so, the action takenlbelng taken In this regard; 
and 

(c) the time by which the Iapaed amount Ia Hkely to 
be restored for being releaeed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENAt: (a) to (c) The Ministry of Environment and 
Forests is implementing Centrally Sponsored Integrated 
Forest ProteotionScheme (IFPS). For the State of Madhya 
Pradesh, during the flnanctaly.ar 2006-2007 a sum of 
RI. 79.19 latche was revalidated and an amount of 
As. 200 lakha waa releM8(l u lind Installment of work 
programe of 2005-2006 under IFPS. In addition, against 
the work programme of 2006-2007 a sum of Rs. 125.00 
lakhs was also releaeed. 

Under the Centrally Sponsored Development of 
National Parks & Sanctuaries Scheme, technical and 
financial assistance is provided to the state govemments 
as and when requests are received In the form of Annual 
Plan of . OperatiOns (APOs) from the states. For the State 
of Madhya Pradeah, during 2006-07 out of total unspent 
balance of Rs. 132.451 lakhs of 2005-06, RI. 123.833 
lakh were revalidated against the approved items and 
Rs. 8.818 lakh were adjusted against the amount reIeaeed 
during 2006-07. In addition, Rs. 759.46 lakhs has also 
been released against fr.h APO to the various National 
Parks and Sanctuaries of the state during 2006-07. 

Special Employment Generation 

5228. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the number of estimated persons provided with 
employment through the normal development prooese and 
special employment generation schemes In the Tenth Plan; 

(b) the amount spent on the said employment 
schemes in the Tenth Plan; and 

(c) the number of persons actually provided 
employment under these schemes, State-wise? 

THE MIN'STER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OS.CAR 

FERNANDES): (a) In the 1WIth Five Yea, Plan, total 50 
mIIHon employment opportunltiee went projected to be 
generated. Nearly 20 mllion employment bpportunltlea 
were projected to be created by selective Innovative 
programmes and policy leading to a changed pattem of 
growth in favour of labour Inteneive eec:tora; the remaining 
30 million were projected to come from the normal 
buoyancy of growth. 

As per two most recent quinquennial rounds of 
National Sample Survey Organization (NSSO) survey on 
employment and unemployment, employment opportunities 
on Current Daily Status basis were estimated at 337.20 
million in 1999-2000 (55th round) which has gone up to 
382.66 million In 2004-05 (61st round). Thus, 45.46 mHllon 
employment opportuniti .. over a period of 5 yea,. have 
been generated. 

(b) and (c) Information Ia being collected and will be 
laid on the Table of the House. 

Medlnl Pura.lalr on environment 

5229. SHRI BAPU HARI CHAURE: 
SHRIMATI BHAVANA PUNDALIKRAO 

GAWALI: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Ministry has introduced a "MedIn; 
Puraskar" In order to promote original writings In Hindi 
on the subject of Environment and related Iaues IUCh 
as forests, wildlife, pollution and water resources; 

(b) if so, the details of the authors from MaharaIhtra 
who have submitted their books for \conaIderatlon for the 
award alongwith the names of autho,. who have beenI 
are going to be awarded the said award; 

(c) whether the said award is likely to be continued 
in future also; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND fORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. Ministry of Envirorvnent & Forests 
had introduced a scheme for awarding to Hindi authors 
for their original work in Hindi on the subjects related to 
Environment, Forestry, Wildlife and Ganga Pro;ect in 1987. 
This scheme is now named as -Medinl Puraskar 
Yojana-. 
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(b) Entries for consideration of awards are invited 
from the Indian authors by giving advertisements through 
DAVP and w8t).sIte of the Ministry. Since the enbies are 
not invited region-wise or state-wise etc., this Mlnl8try 
does not keep any records about the books received 
from any particular state. However, an author, Shri Muke8h 
Gautam, whose booK "Vrikshon Kay Hale Meln- has been 
adjudged for Consolation Prize for the award year 2005 
has given his address as Mumbai, (Maharashtra). 

(c) and (d) Yes, Sir. This scheme Is likely to be 
continued in future allO on year to year basis. 

PrIme Agrlcunur. Land 

5230. SHRI PUNNU LAL MCHALE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether·the Govemment has any stipulated norms 
for determining "Prime Agriculture Land"; 

(b) if so. the details thereof; 

(c) whether these norms are stipulatad as per the 
climate of the area; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) There is no separate nomenclature of prime 
agricultural land under nine fold classification of land use. 
According to the ooncepte/definitions of Land Use 
Statistics, the agricultural land is the land which compriles 
net area sown. culturable waate land, current. fallow, old 
fallow (fallow land other than current fallow) and land 
under miscellaneous tree cover. This definition Is a 
standard one and applies to the country as a whole and 
is independent of climatic characteristics of any region of 
the country. 

Production of Ralda 

5231. SHRI KRISHNA MURARI MOGHE: WID the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the country Is dependent on Imports for 
its supply of edible oil; and 

(b) If so, the atepa being taken by the Union 
Government for encouraging the production arid 
consumption of indigenously produced "Raida- to meet 
the shortage of edible 011 In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAO 
SINGH): (a) Since there has been a continuous .XC818 
of demand over domestic supply of edible oila, the 
Government, with a view to maldng this Item of mas 
consumption eully avallabl. to coneumel8 at reuonable 
pricea, has allowed Import of edible vegetable oils, except 
coconut 011, under Open General Licence (OGL). 

(b) The steps taken to Increase the production of 
ollseeds/edible oils In the country Include enhanced 
Incentives to the farmers through fixation of Minimum 
Support Price (MSP), Implementation of Centrally 
Sponsored "Integrated Scheme of Oilseeda, Pulsea, 011 
Palm and Maize- (ISOPOM) Including Ra1da (Muatard) In 
14 major oilseed8 growing Statee, and development of 
better s .. ds and production technologies by Indian 
Council of Agricultural R .... rch (ICAR). 

{English} 

Poet Herveatlna Technoiosy 

5232. SHRI L. RAJAGOPAL: 
SHRI BADIGA RAMAKRISHNA: 

WHI the Minister of AGRICULTURE be pleased to 
state: 

(a) the aims and objectives of development and use 
of Post Harvest Technology; 

(b) the manner in which the integration of post harvest 
technology with Technology Mission for 011 Seeds, Pulsea 
and Maize help In stepping up of production of 011 Heda, 
pulses and maize; and 

(c) the details of indigenous technologies developed 
through research and development alongwith the 
demonstration units set up in this regard? 

THE MINISTER OF STATE, IN THE MINISTRY OF 
AGRICULTURE AND MINlSTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
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PUBLIC DISTRIBUTION (8HRI KANTILAL BHURIA): (a) 
The main aim of post harvest technology Is to reduce 
post harvest loeaes and add value to the produce as 
well as the . residues and byproducts resulting into higher 
income and employment and healthier environment. The 
specifio objectives of post harvest technology are as 
'oHows: 

1. To develop processes, equipment and pilot 
plants for management and value addition of 
agriculture produce. 

2. To undertake studies on techno-economic 
feasibility and viability of poet harveet Induetrtee. 

3. To create post harveIt technology conecioull'l888 
and transfer of proven technologies In production 
catchments and to monitor its effects on 
economic and social development. 

4. To generate income and employment through 
adoption of proven technologies and equipment. . 

(b) Integration of Post Harvest Technology with the 
Technology Mission for Oilseed, Pul18s end MaIze Is 
leading to reduction of post harvest losses and, thereby, 
increase in the availability of the ollseeda, pulses and 
maize. This is also facilitating the farmers of oiIIeeds, 
pulses and maize to Increase their income through post 
harvest loss reduction and value addition. The Incraaaed 
income is encouraging the farmers to improve the 
productivity of the ollseeds, pulses and maize. 

(c) Several institutions in the country Inctudlng Central 
Institute of Post Harvest Engineering and Technology 
(Ludhiana) and other ICAR institutes, State Agricultural 
Universities. Indian Grain Management & Research 
Institute have been developing indigenous post harvest 
management and value addition technologies for dlfferant 
commodities and regions. The technologies relate to 
optimum time of harvesting, harvesting techniques, 
collection, cleaning. grading. drying, cooling. storage. 
milling and packaging. A list of technologies developed 
through R&D is enclosed .. Statement-I. 

These technologies are being demonstrated for their 
usefulness by the centras of the All India Coordinated 
Aesearch Project (AICAP) on Post Harvest Technology 
spread all over the country. 

A list of selected demon8b'8tion units ... up under 
the activities of the All India Coordinated Research Project 

in Polt He",... Technology, (ICAR) Is given In the 
enc:toeed Statement-II. 

..,.",.", I 

1. Mini dal mill 

2. Chilli eeed extractor 

3. Fruit grader 

4. Waste fired dryer 

5. Evaporatively cooled structure for 1I0rage of 
perishables 

6. Honey baed toffeee and carrot candiee 

7. BaeI bMed beverages 

8. Dehydrated buffalo meat powder 

9. Fruit bar technology (Paptlya end tomato) 

10. Buffalo m .. t pickle 

11. Buffalo m .. t Fra'" Sausage Technology 

12. Buffalo meat emulsion &aUsage technology 

13. Vivek thresher-cum-pearler 

14. Procees for praperallon of cane jaggery In cl'Y*l 
form 

15. Praparation of cane jaggery cubes I blocks 

16. Double grating Anakapalle jaggery furnace for 
Incraased heat use efficiency 

17. 2-Jn.1 Maize 8heller-cum-Sunflower thresher 

18. Aracanut dehusker 

19. 3-ln-1 mini Groundnut decortlcator, Sunflower 
threaher and M*e lheler 

20. Pedal opet'Ided coconut deha..ker 

21. Cardamom dryer 

22. Safe storage of puIH8 uaJng sand layer 

23. WhIte pepper making unit 

24. Tamarind dehuJler-cum-deseeder 
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25. Groundnut seed storage In coutal are.. of 
Karnataka 

26. Turmeric polisher 

27. Multi purpose grain mill 

28. Pedal cum Power operated grain cleaner 

29. CIAE Dhall mill 

30. Groundnut decorticator, hand operated 

31 . Solar cabinet dryer for vegetables 

32. Straw baler 

33. Manual double screen cleaner for cereals 8nd 
pulses 

34. Vegetable dehvdrator 

35. Grain pearler for coarse cer .... and pulses 

36. Cashew apple RTS. squash. jamIjeIIy 

37. aamo dehydrated Pineapple slices/rings and 
tidbits 

38. Turmeric/Ginger washer 

39. Dehumidified air dryer 

40. Baei (Stone apple) slicer 

41. Stone apple beverages 

42. Low cost double pan furnace for jaggery making 
by smalVmarginal farmers 

43. Herbal clarificants for augar-cane juice in jaggery 
making 

44. House hold insect trap 

45. Four Roller Sugarcane Crusher 

46. Bottling of Sugarcane juice 

47. Household paddy paIboillng unit 

48. Improve Farm level Turmeric boiler 

49. Production of tomato pate 

SO.. Fluidized bed dryer for Mwhroom 

51. Pepper Thresher 

52. Pulper-cum-washer for coffee 

53. Aonla PricIdng MachIne 

54. Fodder P ..... rv.tion Unit (Silo) for arid region 

55. Improved '1(.1111' storage structure for dry fodder 

56. Modified Eneiling Procesa for arid region 

57. Ber grading machine 

58. Cauldron paddy parboUlng technique 

59. Value added products from gt.r 

60. Proce88 for storage of ginger rhizomes In fre8h 
form 

61. 'RCC ring bin for paddy stonige 

82. Feed Block Making Machine 

63. Process for E88ential 011 from Cumin 

64. Proceas for enhanced Shell LIfe of Keaar Mango 

65. Cleaner-cum-Grader for Cumin 

68. Agriculture wastes-fired dryer for Red ChIIIIea 

67. Development of Shell fired Copra Dryer 

88. Tender coconut punch and Cutter 

69. Process for production of coconut chipa 

70. Production of snow ball tender nut 

71. Design of 80Iar cum electrical dryer with blo-
fuel as third 80Urce of energy 

72. Solar tunnel dryer 

73. Grain puffing machine 

74. Bamboo Cement Bin (for paddy storage) 

75. Reclrculatory tray dryer 

76. Village level milk sterilizer 

n. Production of snack products from kodo millet 

78. Production of quicker cooking pnolled rice 

79. Betel leal oil extractor 

80. Liquid Jaggery Production Process 

81. Chumer for' defIotting during jaggery making 

82. Modified Hardness tester for solid jaggery 
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83. Cane Juice BoIling Pan 

84. Jaggery ba8ed caramelized toffees, blecultal 
cookies 

85. Sugarcane Juice Filtration System 

86. Sugarcane Juice collection and settling tank 

87. Boiling Pan Tipping Mechanism 

88. Okra plant stalk powder for clarification 

89. Pomegranate Seed Extractor 

80. SapoW Fruit Grader 

91. Mango Fruit Grader 

92. Recirculatory Solar Dryer (Red chllllea> 

93. House Hold Evaporative Cooler (for fruits and 
vegetables) 

94. Mechanical Fruit Washer 

95. Jaggery cubee moulding frame 

96. Drying-cum-atorage bin for jaggery , 
97. liSA, Two Pan Furnace with forced dr8ft IyaI8m 

98. Improved triple pan fumace 

99. Single Drum Rotary Screen Grain Pre-cteaner 

100. Farm level fNit and vegetable washing machine 

101 . EI8ctric-cum.8attery Heated Uncapping knife for 
honey· 

102. "Trolley Drier for grains and vegetables 

103. Hand operated potato peeler 

104. Plant based grain protectant 

105. Groundnut decortlcator 

106. Pedal operated Fig Presaing Machine 

107. Production of Sapota Powder 

108. Value added product (fish pickle) using low value 
fresh water flshee (Tilapia ap.) 

109. Tungabhadra Winnower 

O Natural convection solar dryer (Mini-rnUlti rack 11 . 
type) 

111. FOR:ed convectJen IOIar drying .ystem 

112. Value added product by USing low value Marine 
and Freeh water ft8h 

113. Technology for extraction of kemel 011 from 
apricot stonMlaaeds 

114. Hand operated cassava chipping machine 

115. Cassava rasper 

116. Motorisecl chipping machine 

117. Pedal operated cassava chipping machine 

118. Feed granulator 

119. Mobile starch extraction unit 

120. PUot plant for liquid adhesive from cuaaya 
starch 

121. MaIze dehuaker sheller 

122. Garlic bulb breaker 

123. PI'OC888 technology forGlI1ic flakel & powder 

124. Technology for ginger and turmeric processing 

125. Garlic peeHng machine. 

Li8I tJf II ftlw 8BItIctIId o.mons"./Ion I.In/I$ for 
Post HilIVtI8I TlIChnology UI1dtIr AN IndiII 

CootrIinIIIfKI Fltlsatr:h Pn:;.ct Df1 
Post HIIMIIIf TIIChnOIogy (ICAR) 

1. Agro Proc .... ng Centre at Shri RamdM Raut, 
Hlwatkhed (Rup) Tq. Telhara Dist. AkoIa 

2. Agro Processing Centre at Shri Oeepak Shlnde'a 
farm, Nlrnkhed (Bazar), Tq. Anjangaon Surji Diatt. 
Amaravati 

3. Uttaranchal Javik Utpadak and Pradyoglkl and 
Vlku Swayatva Sahkarita, Kolwal Gaon, Takula 

4. MI. Jaya Durga Food Products, At/P.O.: 
Bramheawar Patna, Tankapan; Road, DIst· 
Khurda, Ortaa 

5. ADARA, AtIP.O.: PipiIi, DIst: Puri, Oriaaa 

8. Choudhary Harbil.s Ray Agro Proce •• ing 
Complex. Chakdana near PhiIour, Punjab 
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7. S. Santokh Singh Agro Proceeaing Complex, 

V&PO Rode, Near Bagha Purana, Moga, Punjab 

8. Agro-Processing Center, Village Sanaera; tehsll 

Rallmagra distt. Rajsamand (Rajasthan). 

Production of Arecanut 

5233. SHRI G.M. SIDDESWARA: Will the Minister of 

AGRICULTURE be pleased to ,atate: 

(a) the total production of araeanut recorded in the 

country during the last three years; and 

(b) the steps taken/proposed to be taken by the 

Government to enhance the production of arecanut? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

The total production of arecanut in the country during the 

last three years is given as under: 

Year Production 

('000 tonnes) 

2003-04 417.50 

2004-05 452.70 

2005-06 483.10 

(b) The Govemment is providing financial assistance 

to arecanut farmers for rejuvenation and rehabilitation of 

areca nut gardens, Integrated pest management and 

conduct of awareneaaltralnlng programmes for improved 

management practices. The Govemment has, also raised 

the import duty of araeanut from 35% to 100% during 

2004 to encourage domestic production. 

Violation of Environmental Guidelines 

5234. SHRI CHANDRA SEKHAR DUBEY: Will the 

Minister of ENVIRONMENT AND FORESTS be pleased 

to state: 

(a) whether Hon'ble Supreme Court proposea to set 

up an Empowered Committee to look Into various 

violations committed during construction of 540 MW 

Captive Power Project  by the Strategic Partner of 

BALCO; 

(b) If 80, the details thereof; 

(c) the time by which It 18 likely to submit Its report; 

and 

(d) the steps taken by the Govemment to Initiate 

action against Strategic Partner of BAlCO for violating 

the guidelinea? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a> and (b) Writ Petition (Civil) No. 48912006 

filed by SARTHAK and Others regarding alleged Illegal 

use of 1036.52 acres of govemment land by MIa Bharat 

Aluminium Corporation Limited (BALCD), Korba, 

Chattisgarh, and related i8Sues have been referred to 

the Central Empowered Committee (CEC) by the Hon'ble 

Supreme Court by ita order dated 09.03.2007. 

(c) The CEC has not filed ita report In the matter 

before the Hon'ble Supreme Court. 

(d) The Ministry of Environment and For .... has 

requested the State Govemment to fumish a report about 
the action taken under the relevant lawe/rules regarding 

the alleged vlolatlona committed by MIa BALCO. No 

response has been received from the State Govemment 

in thla regard. 

/T,."..tionJ 

Export of Onion. 

5235. DR. RAJESH MISHRA: Will the Minister of 

AGRICULTURE be please to state: 

(a) the quantum of onions exported to Pakistan and 

other countries from January to March, 2007; 

(b) whether the export of onions have cIrecIIy affected 

the price rise in the domestic market; 

(c) if 80, the percentage of increase recorded during 

the said period; and 

(d) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND N ~  OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTllAl BHURIA): (a) 

A quantity of 228225 Metric Tonnes (Mrs) of onion was 
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exported to various countries Including Pakistan from 
January 2007 to March 2007. Out of this a quantity of 
14851 MTs approximately has been exported to Pakistan. 

(b) to (d) The export of onion from the country has 
not impacted the availability of onion in the domestic 
market and hence has not directly affected the price rise 
in the domestic market. 

{English/ 

6236. SHRI HAR.N ·PATHAK: 
SHRI HARfLAL MADHAVAJI BHA. PATEL: 
SHRI MADHUSUDAN MISTRY: 
SHRI MAHESH KANODIA: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Sardar Sarovar project, a multi-State 
Project has been delayed due to various reasons; 

(b) if so, the details and reasons therefor; and 

(c) the estimated cost at the time of Its originating 
and the present estimated cost of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Ves Sir. The Sardar Sarovar· Dam 
was originally scheduled for completion by January, 1998 
according to the Revised Implementation Schedule, 
December, 1989 of Sardar Sarovar Narmada Nigam 
Limited. Due to the pendency of Writ Petition (Civil) 
No.319/1994 in the Hon'ble Supreme Court filed by the 
Namada Bachao Andolan, the work on main dam 
remained suspended since 1995. The writ p8titton was 
·disposed off by the Hon'ble Supreme Court in 
October 2000 and permitted further raising of the dam 
up to 90.0 m' and Narmada Control Authority (NCA) was 
directed to prepare an action plan for further raising of 
the dam pali-passu with completion of Resettlement and 
Rehabilitation (R&R) and environmental safeguard 
measures. Accordingly, NCA formulated an action plan 
for further raising of the dam according to which, the 
dam was scheduled to be completed up to Full Reservoir 
Level (FRL) of 138.68 m by June 2005. However, owing 
to slow progress of Resettlement and Rehabilitation of 
project aff!:ded persons, the dam could be raised up to 
121.92 m only by the end of December, 2006. 

(e) The estimated cost of the Sardar Sarovar Project 
u approY6d by the Planning Commission at 1986-87 
price level was Rs.8406.04 Crot'e. According to the State 
Government of Gujarat, the estimated cost of the project 
at 2005-06 price level is Rs. 33822.80' crore. 

National Lake ConeeNIIIIon Plan 

5237. SHRI B. MAHTAB: Will the Mlntster of 
ENVIRONMENT AND FORESTS be pIeued to illite: 

(III) whether the Govemment has Included Ansupa 
Lake of Orissa under National Lake Con"rvation Plan 
(NLCP); 

(b) If so, the amount releaaed for the maintenance 
and development of the aame during each of the IIIIt 
three years; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Under the National Lake Conservation Plan, 
new projects on lake conservation are taken up on the 
basis of pollution status, priorltlsation of lakes and 
availability of funds under the Plan. The State 
Govemments have been requested to submH prioritisation 
of lakes in their State. The Ministry, however, has not 
received any prlorltisation of lakes from Oriau. Also, no 
Detailed Project Report has been submitted on 
conservation of Ansups Lake for consideration under the 
National Lake Conservation Plan by the Govemment of 
Orissa. 

(b) and (c) Does not arise. 

High Powered Committee on Price RI .. 

5238. SHRI ADHIR CHOWDHURY: 
PROF. VIJAV KUMAR MALHOTRA: 

WiD the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to atate: 

(8) whether a high powered committee constituted 
by the Government to monitor prices of essential 
commodities has since given any recommendations; and 

(b) if so, the details thereof and the steps taken 
thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN. THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI TASUMUDDIH): (a) and 

(b) Yes, Sir. During the period January to June 2006, 

High Powered Price Monitoring Board (HPPMB) held 

several meetings to review the price scenario and 

suggested appropriate measurealstaps to be taken by the 

Departments concerned for containing the prices of 

Elssential commodities within reasonablo level and for 

enhancing availability of essential commodities. Specifically, 

the HPPMB in its meeting held In April 2006 directed the 

Department of Agrtcullure and. Cooperation to taka up 

with National Agricultural Cooperative Marketing Federation 

of India· (NAFED) for preparing a contingency plan for 

checking riae In prtces of pulses. NAFED floated tenders 

for import of pulses In June 2006. Besides, HPPMB also 

directed In June 2006 the Department of Animal 

Husbandry, Dairying and Fisheries to Issue instructions 

to National Dairy Development Board (NDDB) and Mother 

~  to move supplies of tomato from Himachal Pradesh 

into Delhi for distribution through outlets of Mother Dairy. 

Department of Animal Husbandry, Dairying and Fisheriea 

accordingly took up the matter with NDDB and Mother 

Dairy. 

Eco-Clty Project 

5239. ADV. SURESH KURUP: Will the Minister of 

ENVIRONMENT AND FORESTS be pleased to state? 

(a) whether the Government has launched an Eco-

city Project; 

(b) if so, the salient features thereof; 

(c) the details of the towns selected for Eco-cfty 

Project; and 

(d) the time fixed for the completion of the project 

and the amount spent till now on each of the projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a) to (d) An Ecc-City Programme was initiated 

by the Ministry of Environment and Foresta In the Tenth 

Five Year Plan, which Is being implemented by the Central 

Pollution Control Board (CPCB) through the concerned 

State Pollution Control Boards and Municipalities. The 

Programme has been conceptualized to improve the 

environment and bring in visible results through 

implementation of identified environmental improvement 

projects in the ,elected townalcltles. 

2. The specific objectives of the Programme are: 

identify the environmental problema In the 
selected towns through participatory approach; 

designing and detailing the prioritized 

environmental improvement projects; and 

creation of landmarks that show viaible 

environmenlal improvement. 

3. The following six towns have been selected in the 
pilot phase of the Eco-City Programme baaed on the 
project proposals received from the Municipalities. 

(i) Kottayam 

(II) Puri 

(iii) Tirupati 

(Iv) Ujjain 

(v) Vrindavan 

(vi) Thanjavour. 

4. The projects undertaken under the pilot phase of 

the Programme for the respective towns are under various 
stages of Implementation. The Programme which was 
initiated during the Tenth Five Year Plan is being continued 

during the first year of the Eleventh Plan. The Plan size 

including the schemes for Implementation during the 

remaining years of the Eleventh Five Year Plan Is not 

finalized as yet. 

5. The amount releaaed by the Central Pollution 
Control Board till the lut financial year 2006-2007 for 
the respective  projects, town-wise Is given below: 

S.No. Town Amount Releaeed in 
Lakh8 of Rupees 

1. Kottayam 40.84 

2. Puri 55.53 

3. Tirupati 49.34 

4. Ujjaln 67.41 

5. Vrindavan 43.00 

6. Thanjavour Nil 
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5240. SHRI K.J.S.P. REDDY: Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRiBUTION be pleased to stata: 

(a) whether the Planning CoITII'ni8sion has offered 

any asei8tance for creating a_ about the consumer 

rights; 

(b) if so, the details thereof; 

(c) the present status thereol, StatewIIe; and 

(d) the response received to the consumer awareness 

programmes in rural and urban areu ~  

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTtON (SHRI TASLIMUDDIN): (a, and 

(b) Planning Commission had provided budgetary 

allocation of Rs. 69.40 crores to the Department of 

Consumer Affairs during the year 2006-07 for creating 

consumer awareness. Multi media campaign (Printl 

t o ~  was launched to convey mes.ages 
on consumer protection and weHare. Details of activities 

are In the enclosed Statement-I. 

(c) The campaign covered the entire country including 

North Eastern States. Special 888iItance of Re. 10 crores 

was provided to the StateslUTs to undertake consumer 
awareness activities at the grass root level. Detds are 

given in the enclosed Statement-II. 

(d) To 8S888S the impact of the campaign the Indill'l 

Institute of Mae Communlcatlorw was commiuloned to 

conduct a sample survey In eome StateI. AI per the 
IUrvey report 62.68% of respondents from both urban 

and rural areas were found to be aware of the campiign. 

..,.",.", I 

The Department has taken-up an Intensive multi-

media campaign in consumer awareness and redresaal. 

The campaign, i""""", his the foHowing components: 

(i) Print Advertteementl appearing regularly in 

National dailies/regional newspapers In local 

languages. 

(ii) Telecast of Video Spots on various consumer 

related issues such as Short Meuuremenl of 

petrol, Consumer Grlevanoe Redre ... 1 system, 

lSI and Han Mark, MRP, through Doordarshan 

and Satellite channell. 

(iii) Distribution of MEGHDOOT POSTCARDS in 

.con.boratlon with Department of··Poel. 

(Iv) Distribution of printed Literature conveying the 

salient features of Consumer PrQtection Act 

1986, Consumer Resource kit as wen pocket 
calendars and posters during events such as 

Trade Fairs. Nuldcad Natak8 and ..., thro"'Slh 

the State Govemmenta • grass root levet. 

(v) Organizing Song & Drama eventa In collaboration 

with Song & Drama Dlvlalon of Ministry of 

Information and Broadcasting to create 

awareness at graA root lavel. 

(vi) A youth festival was organized during November 

2008, wherein various colleges presented 

Nukkad nataks on consumer related themes. 

2. A special Scheme of ... istanca to State 

GovernmentlUT to undertake consumer awareness 

activities has been launched in 2006. An amount of 

Re. 10 eror. was reteased to State GovemmentalUTs in 

2006-07. 

3. A National Help Line has been launched through 

a ToA Free Number which is being operated by Delhi 

University, for counselling Con.um.... on grievanca 

red ...... l. 

4. "Consumer on Line Resourca. and Empowerment 

(CORE) Centre" has been launched, which is a web 

based initiative on consumer advocacy and redressal of 

consumer grievances. 

5. A special focus has been placed on the North 

Eastem Region, partlcularty through musical events. 
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S!.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

s,.,.".."" 

Name of Statea/UTs 

2 

Andhra Pradesh 

Arunachal Prade8h 

Assam 

Bihar 

Chhattisgam 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkand 

Kamataka 

Karala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Trlpur. 

MAY 14,2007 

Amount 
(Rs. In lakhs) 

3 

28.75 

18.75 

28.75 

46.25 

20.00 

11.25 

'2.50 

170.50 

23.75 

15.00 

17.50 

27.50 

33.75 

17.50 

60.00 

41.25 

11.25 

8.75 

10.00 

10.00 

37.50 

21.25 

40.00 

7.50 

36.25 

5.00 

1 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Uttaranchal 

Uttar Pradalh 

West Bengal 

Andman and Nicobar lalands 

Chandlgarh 

Oadra and Nagar Haven 

Daman and Diu 

Lakshadweep 

Pondicherry 

Total 

Be,..., R ••• rvalr 

3 

16.25 

87.50 

125.75 

3.75 

6.25 

1.25 

2.50 

1.25 

5.00 

1000.00 

5241. SHRI GIRIOHARI YADAV: win the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Govemment hu conaldered oyer 
providing Central loan assistance for completion of Barnar 
Reaervolr acheme In Bihar; 

(b) If 80, the datal. the,.,,; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): <a> Vea Sir. 

(b) and (c) Proposal for Inclualon of Bamar Reservoir 
Scheme of Bihar in Accelerated Irrigation Benefit 
Programme for the year 2006-07 wu received but was 
not found in order mainly due to inadequate budget 
pnwIH)n indicated by the State in the propouI. The 
obaervatlonalsuggeations on the proposal were made for 
compliance by the State Government to submit the 
modified proposal. 

{English} 

Model G ......... to Increa .. Forut Cover 

5242. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleaaed to state: 
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(a) the [elOU1'C88 ob ~  and &pent 80 f.r to 
increase the forest cover; 

(b) whether Indian Institute of Forest Management, 

Bhopal was a •• ign8& the ta.k to formulate model 

guidelines for the increase of forest cover; 

(c) if so, the details in this regard; and 

(d) the details of achievements made so far in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a) The major scheme being implemented by 

the Ministry of Environment and Forests for Improving 

and increasing the forest cover is the National Afforestation 

Programme {NAP> Sche"",. The allocation for the NAP 

Scheme during the Tenth FIve Year Plan was RS.1205 

crores. During this Plan period a total of 1176.29 crores 

were released to the Forest Development Agencies (PDAs) 

under the Scheme, Including for maintenance of 

plantations raised during the Ninth Five Year Plan period. 

(b) to (d) No, Sir. However, the Indian Institute of 

Forest Management, Bhopal has prepared a draft 

document for Multi Stakeholder Partnership (MSP) 

framework, which has been mooted as one of the 

instruments for Increasing forest and tree cover In the 

country. The MSP framework envisages a tripartite 

arrangement between the land owing agency, the local 

village community' and the sponsor who may be a 

company, firm, user group, trust, society or organization 
in public or private sector. 

Small Sc8. Pharm. Induetrl •• 

5243. SHRI P. KARUNAKARAN: Win the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the number of Small Scale Pharma Industries 

closed in the country during the last three years, State-

wise; 

(b) the reasons for their closure; 

(c) whether this has adversely affected the avallllbllily 

of cheaper drugs for the common man In the country; 

and 

(d) if so, the steps taken to overcome the criais in 

the industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI B.I<. HANDIQUE): (a) and (b) The 

Ministry of Health and Family Welfare hu reported that 

infonnation about closure of Phanna units State-wise is 

not centrally maintained. However, Phanna companies, 
Including SSI units are required to comply with the 
requirements of Schedule 'M' of Drugs and Cosmetics 

Rules, 1945 with effect from 1st July, 2006. 

(c) No adverse effect on availability of cheaper druga 

and medicines for common man In the country has come 

to the notice of this Department. 

(d) In view of above, does not arise. 

EXIII Policy tor Agriculture 

5244. SHRI P.C. THOMAS: Will the Minister of 

AGRICULTURE be pleased 10 atate: 

Ca) whether the new exlm policy propoaes to give a 
major thruat to agricultural exports; 

(b) H eo, the details thereof and benefits likely to 
accrue to the farmera therefrom particularly thoae 

producing coconut and other oUaeedI; 

(c) the impact of the duty free Import of edible 011 on 
fannelll producing oilseeds; and 

(d) the price of major ollseed8 including coconut 

during each of the Iut three yeal'l, State-wl8e? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 

to (d) The information is being collected and will laid on 

the Table of the House. 

Prawn HatGheri •• 

5245. SHRI ANANTA NAYAI<: Will the Minister of 

AGRICULTURE be pleased to state: 

{a> the details of Prawn hatcheries set up at present 

and proposed to be set up in the country, State-wise; 

and Iocation-wi .. ; and 

(b) the time by which new hatcheries.re IkeIy to be 
made functional? 

t· 
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THE MINISTER OF STATE IN THE MINfSTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASlIMUDDIN): (a) In 

order to produce and supply seeds of brackiehwater 

shrimp or fraehwater prawn to farmers, hatcheries have 

been set up in various maritime States of the country. 

The Sate-wise details of the prawn/shrimp hatcheries set 

up in the private sector are fumished below: 

S.No State Prawn hatchery Shrimp hatchery Total 

1. Andhra Pradesh 

2. Gujarat 

3. KamatakaiGoa 

4. Kerala 

5. Maharashtra 

6. Orissa 

7. Tamil Nadu 

8. West Bengal 

Total 

Besides. two hatcherlee have been set up by Marine 
Products Export Dewelopment Authority (MPEDA) .s 

independent societies in Andhra Pradesh and Orissa. 

There is no proposal for setting up of new hatcheriee at 
present 88 the hatcheries HI up In the private eector 80 
far are able to meet the current demand of seed. 

(b) The two freshwater prawn hatcheries under 

construction in Gujarat and Maharashtra with French 

assistance are to be completed by December, 2008. 

National Alver Action Plan 

5246. SHRI NARHARI MAHATO: Will the Minlater 

of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether certain State Govemments had submiUed 

a detailed project report for environmental clearance under 
the National River Action Plan for implementation under 

the Eleventh Five Year Plan; 

(b) if so, the details of the project propoaale aIongwith 

the cost involved therein; and 

(c) the time by which the projects ... likely to be 
cleared? 

43 148 191 

0 2 2 

0 14 14 

7 22 29 

2 6 8 

2 13 15 

8 73 81 

9 2 11 

71 280 3t51 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a) to (c) The Centrally Sponsored Scheme of 

National River Conservation Plan (NRCP) presently 

Implemented by the Ministry of Environment & Forests, 

cove... 34 rive... spread over 20 States, at an approved 
cost of Rs. 4783 crores for undertaking pollution 

abatement works in these rivers. Conservation of rivers 

through pollution abatement works Is a continuous activity 

pursued since the launch of Ganga Action Plan in 1985 

and project proposals for pollution abatement works are 
received from the Stales and scrutinized on ongoing buIs 

with respect to their confonnity with the extant guidelines 

under NRCP. Major portion of the outlay under the NRCP 

available during the first year of the EJevanth Plan I.e. 

2007 -oe Is for utilization towards the ongoing works in 
different States. Except for the proposals referred beck 

to the States for reasons of non-conformity to the extant 

guidelines. other deficiencies etc., one Detailed Project 

Report from the State of Uttar Pradesh has been received 

for further consideration with an estimated cost of 

RB. 1.11 oro ... 

Agro Fontetry and Fruit ~ o  Unite 

5247. SHRI BRAJA KISHORE TRIPATHY: WII the 

Minister of AGRICULTURE be pleased to state: 
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(a) whether the Govemment proposes to promote 
agro forestry and fruit producing units in the country 
particularly in Orissa; 

(b) if so, the details thereof; and 

(c) the funds provided for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRiBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) Agro Forestry Is encouraged as an activity in the 
Watershed Development Programmes for effective natur.' 
resource management. Following Watershed Development 
Programmes of Ministry of Agriculture & Ministry of Rural 
Development are being imp6emented in the State of 
Orissa: 

(I) Ministry of Agriculture: 

1. National Watershed Development Project for 
Rainfed Areas (NWDPRA) 

2. Soil Conservation for Enhancing Productivity of 
Degraded Lands In the Catchments of River 
Valley Project and Flood Prone River (RVP & 
FPR) 

(II) Ministry of Rural Development: 

1. Integrated Waste Land Development Projects 
(IWDP) 

2. Drought Prone Area Project (DPAP). 

It has been reported that so far, 11.26 lakh hectare 
land has been developed at a cost of Rs. 531.12 cror. 
under various watershed programmes in Orissa. 

Area expansion under perennial and non-perennial 
fruits is one of the approved activities under the Centrally 
Sponsored Scheme of National Horticulture Mission. 
Assistance is being provided 075% of the cost subject 
to maximum of Rs. 22,500 per hectare limited to 4 hectare 
per beneficiary, in case of Orissa, mango, banana, citrus 
and litchi have been identified as the potential crops for 
development under the National Horticulture Mission. An 
amount of Rs. 36.12 crore was released to State 
Horticulture Mission, Orissa during the year 2005-06 which 
include Rs. 13.91 crore for the area expansion under 
perennial and non-perennial fruits. Similarly, during 

2006-07, an amount of Rs. 32.86 crore was releB8ed to 
the State Horticulture MiSSion, Orissa which Included 
Rs. 17.85 crore for area expansion of perennial and non-
perennial fruits. 

Investment In Irrigation 

5248. SHRI BALAS HOWRY VALlABHANENI: Will 
the Minister of WATER RESOURCES be pleased to state: 

(a) whether inadequate irrigation facllitle8 Is one of 
the major reasons for the problems being faced by the 
agriculture sector; 

(b) If 80, whether the Investment on in1gatlon hu 
considerably declined over the years; 

(c) if so, the details thereof ar.:! the reasons therefor; 
and 

(d) the steps taken/proposed to be taken by the 
Government to Increase the Investment In Irrgation? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No Sir, irrigation Is one of the basic inputs 
for agriculture. However, the agriculture Is dependent on 
many other factors such as seeds, extension services & 
marketing, watershed development, credit facllitl .. , etc. 

(b) and (c) There has been a gradual Increase in 
the plan outlay for the Irrigation sector over the different 
plan periods. The total expenditure for major & medium 
irrigation and minor irrigation during the First plan was 
Rs. 441.86 crore and the outlay for the Tenth Plan for 
major & medium and minor Irrigation was Rs. 84734.64 
crore. However, the public Investment in irrigation sector 
as percentage of the total plan investment exhibit decline 
over time. 

(d) Irrigation being a State subject, irrigation projects 
are conceived, planned and Implemented by the State 
Governments as per their own priority. Tho National 
Common Minimum Programme (NCMP) .tates that 
irrigation wut receive the highest investment priority and 
all on-going projects will be completed according to a 
strict time schedule and that water management in all its 
aspects, both for irrigation and drinking purposes will 
receive urgent attention. The Govemment of India provides 
central assistance to the State Governments for completion 
of on-going ilTigatlon projects under the Accelerated 
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Irrigation Benefit Programme (AIBP). The AIBP criteria 
have been relaxed and procedures simplified to cover 
more projects under this programme. Further, Ihe draft 
Approach Paper for XI Plan also envisages to double the 
rate of growth of irrigated area and to improve water 
management, rainwater harvesting and watershed 
development. 

Stonlge and Tranalt Lo ... 

5249. SHRI M. RAJA MOHAN REDDV: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleaed to state: 

(a) the storage and tranllit shortages of foodgrail'18 
reported in the godown8 of Food Corporation of Inc:lia 
(FCI) during the last thrae yea ... IndIcattng the extent of 
losses suffered as a result thereof; 

storage Shortages 

(b) whether the Involvement of some officials of FCI 
have also come to the notice of the Govemment; 

(c) If so, the details thereof and the action taken 
thereon; and 

(d) the remedial measures taken to minimize such 
108aea? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The etorage and tranaIt ehortage8 reported 
in the Food Corporation of India during the yea ... 
2003004, 2004-05 and 2005-06 are .. under: 

(Oty. In Iakh MTNalue In erore of Re.) 

Vear Qty. Shortage Value Total Qty. 188uec1 %age of Shortage 
on Qly. laaued 

2003-04 2.32 244.59 821.18 0.28 

2004-05 1.48 156.36 787.02 0.19 

2005-06· 1.19 130.91 714.41 0.17 

Transit Shortage. 
(Qty. in lakh MTNalue In erore of Re.) 

Vear Qty Shortage Value Total Oty. moved %age of Shortage 
on Qty. moved 

2003-04 1.70 150.48 341.74 0.50 

2004-05 1.83 149.94 382.77 0.48 

2005-06· 1.29 128.55 351.80 0.37 

(. Provlalonal) 
(Flgur .. of storage • transit laue. for 1M year 2006-07 have not yet been audited, hence not glV«I.) 

(b) Vas, Sir. 

(e) The dataila of the e.... of 8torage and t""" 
shortages In which the delinquent' officials were'ound 
responsible during the last three years are as under: 
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Year 

2004 

2005 

2006 

No. of caaes In which delinquent 
officials were found reaponslble 

583 

901 

1195 

The action taken In the cases of delinquent offIciaJs 
found responsible for storage and transit shortages, 
including other Irregularities, during the Iaat thrae years 
is as under: 

Nature of penalty Impolld 2004 2006 2008 

DismissallRemoval /Compulsorily retired 37 44 79 

Reduction in Rank 39 30 30 

Reduction in Tme Scale of Pay 361 313 318 

Withholding of Increments 168 118 218 

Recovery from Pay of the Loss 1346· 888" 1731· 
caused to the Fel 

WiIhhoIding of Promotion 8 5 2 

Censure 489 307 382 

Total 2448 1703 2758 

("Indicate officials responsible for storage & transit Iouea). 

(d) The details of the remedial measures taken to 
minimize the storage and transit losses in Fel are given 
in the enclosed Statement. 

Besides, high loss depots have been identified by 
the Fel Vigilance Division. Zonal, Regional, District 
including Has' Squads and Squads of the Operating 
Divisions have been Instructed from time to time to 
accelerate surprise/regular checks on these high loss 
depots in order to curtaU overall 10S888 in the Fel. During 
the last three years, the fonowlng regular/surprise checks 
were conducted by these Squads: 

Vear 

2004 

2005 

2006 

Regular 

3093 

3247 

3764 

Surprise 

1119 

2105 

1683 

Total 

4212 

5352 

5427 

Aa a ~ of above checIca, the overall percentage 
of 'atorage and transit ahort8gea has come down from 
0.53 during the year 2004 to 0.36 during the year 2006. 

1. Physical measures like installation of barbed wire 
fencing of the boundary walle, provision of street 
lights for Illumination of godowna and proper 
locking of the sheds are taken to secure the 
godowna. 

2. Security staff of Fel as well 88 other Agencies 
like Home Guards, Special Police OffIcers are 
deployed for aafety of the stocks. 

3. Deployment of Central Industrial Security Force 
and State Armed Police has been done at some 
depotllgodowna, which are vulnerable. 

4. Security Inspections .. well as surpriH checka 
of the Depota are alao conducted from time to 
time at various IevaIa to detect and plug the 
eecurity Iapeea. 

5. Adoption of 50 kg. packing In a phued manner 
to avoid use of hooks. 

6. Encouraging double line machine ItitChlng of 
bags. 

7. Periodical prophylactic and curative treatment of 
stocks, as prescribed. 

8. Streamlining of procedure and documentation for 
transparency and accountability In operetions at 
each level. 

9. Special Squad checking at Hlected rail-heads, 
tranuhipment and destinationIdiapatch centres. 

10. Identification or wlnerable points. 

11. lnapectlon or Depots by Senior offIcer8 of the 
Has, Executive Directors (Zones)/ General 
Managens(Reglona)l Area Managers. 

12. lnapection and monitoring of caIIbraIJon or· waigh-
bridges. 

13. Maintaining priority list for issue of stocks 
observing the FIFO principle. 
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14. Proper weighment and accounting at the time 
of receipt and Issue. 

15. Undertaking pre-moasoon fumigation. 

16. Improvement In dunnage material. 

17. Movement of foodgralna from one place to 
another by safe means, Le. covered wagons, etc. 

1 B. Ensuring proper quality checking of foodgrains 
at the time of procurement. 

19. Ensuring that all FCI owned godowns are 
constructed and maintained on scientific lines 
for storage of foodgrains. 

20. Insuring Transit Losse. in movement of 
foodgrains by rail. 

Besides, the following other preventive measures are 
being t8ken for reducing Storage & transit losses: 

(a) Component-wise analysis of storage losses, i.e. 
losses occurring due to loss of moistureJtheft & 
pmerage/other reasons. 

(b) Detailed analysil of transit losaes for 
Identification of areas of Improvement. 

(e) Analysis of reasons leading to delay in carrying 
out investigations In storage & transit losses. 

(d) Monitoring/Aeviewlng of atorage and transit 
losses at higher levels In the FCI Has in 
consultation with Chief Vigilance Officer. 

[Trans/alion/ 

Animal DI ..... 

5250. SHAI HEMLAL MUAMU: Will the Minister of 
AGAICUL TUAE be pleased to state: 

<a) the details of the various animal diseases control 
programmes implemented including the Foot and Mouth 
disease and the animal vaccination programme In each 
State in the country; 

(b) the funda· released for the puIpOI8 and the 
amount actually spent during the last three years and 
thereafter, State-wise and Union Territory-wise; and 

(c) the works done jointly by the Union Govemment 
and the State Govemmente for implementation of the 
aforesaid programmes? 

THE MINISTER Of STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a' The 
on-going Centrally Sponsored Scheme on MLivestock 
Health and Disease Control (LH&DC,. has the following 
components (i) Aseiatance to States for Control of Animal 
Diseases (ASCAD),) (il) National Project on Rinderpest 
Eradication (NPRE) and (iii) Foot and Mouth Disease 
Control Programme (FMO·CP). The first 2 components of 
theSoheme are implemented by aN the States and Union 
Territories. However, the Foot and Mouth Diaease 
component Is implemented in the specified 54 districts in 
the country, Programme details ara given in the enclOHd 
Statement. 

(b) Central asaistance is provided to the States and 
the Union Territories for implementing the scheme. Funds 
released and the amount actually spent under the scheme 
during the last three years State and Union Territory-wise 
ara given In the enclosed Statemnt. 

(c) The programme is Implemented Jointly by the 
Union Govemment and the' States. The Livestock Health 
and Disease Control Scheme aims to provide efficient 
and effective health cover to livestock and poultry. The 
main thrust is to vaccinate the animals against 
economically important diseases for which assistance is 
provided by Govemment of India. The actual programme 
is Implemented by the states under the supervision and 
guidance of the Centre. 

St.tem.", I 

Livestock HtHllth find OistHIsfl ConttOl (LH & DC) 

The Livestock Health and Ois8ase Control Is a 
Centrally Sponsored Macro Management Scheme having 
components namely, (i) Assistance to States for Control 
of Animal Diseases (ASCAD). (ii) National Project on 
Rinderpest Eradication (NPAE), (iii) Foot and Mouth 
Disease Control Programme (FMO-CP). The Scheme aims 
to provide efficient and effective health cover to livestock 
and poultry. 

A. bsistsncs to SfIIlBs for ConhrJI of AnimIlI OisflllSllS 
(ASCAO) 

This component aims to undertake immunization of 
livestock and poultry against economically important 
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diseases; strengthening of state veterinary biological 
production centers; strengthening of disease diagnostic 
laboratories; collection. compilation and dissemination of 
livestock dise.e incidence data and in-service training 
to veterinarians and Para-veterinarians for up gradation 
of technical knowledge. The scheme is in operation In all 
the State and UTs. and is implemented on 75:25 
Central:State sharing basis for immunization of livestock 
and poultry again.t economically important di ....... 
strengthening of State vaccine production centers and 
State Disease Diagnostic Laboratories. 100% central 
assistance is provided for in-service training of 
veterinarians I para-veterinarians to upgrade the technical 
skin. 

B Nationsl Project on Rindtltpest Emdic6Hon (NPRE) 

Rinderpest is a highly infectious viral diaeaae (Morbilli 
virus infection) of cloven-hoofed animals inflicting heavy 
mortality in bovine population as well as in small 
ruminants. Control efforts were started as far back as 
1871 when Cattle Plague Commission was appointed. 
The present National Project for Rinderpest Eradication 
(NPRE) was launched w.e.1. May. 1992 as a part of 
Project ALAl89/04: "Strengthening of veterinary services 
for livestock di..... control with special emphasis on 
Rinderpest Eradication" for which the European Union 

had entered into a financing agreement with the 
Govemment of India to provide ECU 40.30 miUion as 
grant. The financial agreement with EEC expired Wotl.l 

31-7-98 and thereafter the scheme Is being implemented 
with the domestic reaoun:e. 

With the concerted efforts of the Central and the 
State Governments. the country h .. been declared 'ree 
from Rinderpest Infection" w.e.f. 25.05.2006. The country 
has been declared provisionally free from Contagious 
Bovine Pleura-Pneumonia (CBPP) w.e.1. October 2003. 
Dossier has been submitted to the World Animal Healttl 
Organisation (OlE) for the forgetting freedom from 
infection. 

C. FooI.-Id Mouth 0i.stMstI Control PtOgTaml11ll (FMO-Cp) 

To prevent economic losses due to Foot and Mouth 
Disease and to develop herd immunity in cloven-tooted 
animals. a location specific programme called Foot and 
Mouth Disease Control Programme (FMD-CP) Is being 
implemented in 54 specified d1str1c:ta ot the country with 
100% central funding as cost of vacCine. maintenance of 
cold chain and other logistic support to undertake 
vaccination. The State Government provides manpower. 
infra8tructure and other logistics for vaccination. 

Bmtement II 

Central IIssistance provided under Assistllf1Cll to SIIIItI6 for Control of Animlll DistIII_s (ASCAD) 

(Rs. In lakh) 

SI. Name of Statal Funds Funds Funds Funds Funds Funds 
No. UT. releadedl Spent released! spent releuedl apent 

revalidated during revalidated during revalidated during 
during 2004- during 2005-06 during 2006-07 

2004-05 05 2005-06 2006-07 

2 3 4 5 6 7 8 

1. Anethra Pradesh 216.12 0.00 219.35 219.35 500.00 450.00 

2. Bihar 261.58 222.44 232.10 0.00 232.10 0.00 

3. Chhattisgam 174.50 0.00 53.59 0.00 450.00 209.79 

4. Goa 24.33 6.74 15.28 0.00 30.22 18.96 

5. Gujarat 439.37 192.33 293.00 208.89 455.00 335.58 
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2 3 4 5 6 7 8 

6. Haryana 327.86 0.00 256.00 35.873 150.00 91.75 

7. Himachal Pradesh 75.10 62.00 82.30 82.24 103.84 103.84 

8. Jammu and Kashmir 203.20 0.00 200.00 0.00 200.00 156.21 

9. Jharlchand 8.37 0.00 SO.OO 0.00 0.00 0.00 

10. Kamataka 451.30 313.44 400.00 200.00 885.14 794.88 

11. Kerala 0.00 0.00 150.00 0.00 197.23 135.32 

12. Madhya PradeIh 234.15 0.00 275.48 0.00 195.00 50.00 

13. Maharashtra 665.65 0.00 7:04,65 0.00 1035.00 925.58 

14. Oriaaa 330.08 21.40 229.00 17.59 270.00 265.05 

15. Punjab 156.05 0.00 0.00 0.00 389.97 197.70 

16. Rajasthan 204.42 0.00 267.04 28.82 257.00 208.08 

17. Tamil Nadu 300.42 -136.40 999.00 882.78 200.00 187.08 

18. Uttar Pradesh 263.33 0.00 1222.48 122.61 0;00 0.00 

19. Uttaranchal 124.71 2.78 103.465 103.46 157.80 94.46 

20. West Bengal 464.97 58.be 491.775 0.00 547.00 450.00 

21. Arunachal Pradesh 50.40 50.40 100.65 84.90 91.46 91.46 

22. Assam 0.00 0.00 0.00 0.00 .. 0.00 0.00 

23. Manipur 104.06 0.00 58.33 0.00 96.54 81.51 

24. Meghalaya 23.34 0.00 81.02 0.00 97.31 73.05 

25. Mizoram 168.87 107.21 243.68 208.30 251.10 251.10 

26. Nagaland 315.00 187.42 345.64 345.64 310.32 310.32 

27. Sikkim '0.00 0.00 50.86 0.00 57.27 57.27 

28. Tripura 43.33 7.68 219.82 0.00 142.08 0.00 

29. NCT Delhi 48.30 40.97 53.63 0.00 55.20 54.90 

30. Pondicherry 11.70 6.45 10.23 2.34 18.80 6.04 

31. Andman and Nicobar Islands 4.67 0.00 10.83 0.00 16.00 15.31 

32. Chandigarh 4.10 2.63 4.80 0.00 5.60 5.00 

33. Oadra and Nagar Haveli 0.33 0.00 0.00 0.00 11.40 0 

34. Daman and Diu 0.33 0.00 1.71 0.00 1.00 0 

35. Lakshadweep 13.24 0.00 12.66 4.SO 18.00 10.00 



- HHlMAt-. VAISAKHA 24, t .. (SIItIt to 0UWIItJM 370 

... 
c.ntIItI .1 f ... pnwit/II ""., ,.,.,. PfrJIct tIfI ~ Sail .. (NPRE) 

(Re. in lakh) 

51. Name 01 StatalUT Fund8 Funds Fanli '. Fundi F .... Funds 
No. ......... Spent ......... IP8f'II .....ued spent 

during during during during during during 
2004-06 2004-06 ~ 2005-0& 2006-07 2006-07 

2 3 4 5 8 7 8 

1. AncIn PradIIh 40.00 0.00 35.00 0.00 35.00 4.54 

2. BIhar 0.00 0.00 0.00 0.00 0.00 0.00 

3. Chhaltt8gM1 10.00 0.00 to.OO 0.00 15.00 0.00 

4. Goa 10.00 3.00 25.00 3.29 0.00 0.00 

5. Gujarat 20.00 2.81 30.00 20.81 15.00 9.81 

6. Haryana 35.00 0.00 30.00 0.00 20.00 17.95 

7. HillChal Pradesh 15.00 7.40 22.00 18.20 15.00 15.00 

8. Jammu and KMhmIr 32.50 0.00 23.00 0.00 5.00 0.00 

9. JhaI1chand 15.00 0.00 0.00 0.00 0.00 0.00 

10. Kamataka 40.00 0.38 38.00 0.00 49.00 28.20 

11. Kerala 15.00 0.00 10.00 0.00 25.00 25.00 

12. Madhya Pradnh 35.00 6.50 10.00 0.00 25.00 20.00 

13. Maharaahtrll 35.00 0.00 35.00 ~ 11.00 34.94 34.94 

14. Ori ... 15.00 0.00 15.00 0.00 20.00 12.00 

15. Punjab 15.00 0.00 15.00 0.00 30.00 0.00 

16. Raja8than 20.00 6.52 30.00 0.00 15.00 14.65 

17. Tamil Nadu 15.00 5.71 SO.OO 12.00 25.00 11.73 

18. Uttar Prade8h 20.00 0.00 25.00 0.00 25.00 23.40 

19. Uttaranchal 10.00 0.00 0.00 0.00 0.00 0.00 

20. West Bengal 35.00 0.00 45.00 36.00 45.00 35.00 

21. Arunachal PradeIh 25.00 4.00 35.00 25.00 35.00 20.00 

22. Aaum 20.00 20.00 20.00 15.00 10.00 0.00 

23. Manipur 10.00 0.00 10.00 0.00 10.00 0.00 
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1 2 3 4 5 8 7 8 

24. Meghalaya 10.00 0.00 0.00 0.00 5.00 5.00 

25. Mizoram 10.00 0.00 20.00 10.00 20.00 10.00 

26. Nagaland 10.00 0.00 15.00 15.00 15.00 10.00 

27. Sikkim 10.00 0.00 0.00 0.00 15.00 0.00 

28. Tripura 10.00 0.00 20.00 10.00 0.00 0.00 

29. NCT Delhi 4.00 0.00 10.00 0.00 8.00 7.87 

30. Pondloherry 6.00 2.00 0.00 0.03 2.00 0.00 

31. Andman and Nicobar Islands 2.00 0.00 2.00 0.00 1.00 0.00 

32. Chandlgarh 1.00 0.00 1.00 0,00 1.00 0.00 

33. Dadra and Nagar Haveli 1.00 0.00 1.00 0.00 1.00 0.00 

34. Daman and Diu 1.00 0.00 1.00 0.55 0.00 0.00 

35. Lakshadweep 2.00 0.00 1.00 0.00 1.00 1.00 

CtJnlnJ/ ssslslsnctJ pn:JvidtId undtIr Foot WId UouIh ~ ConhrJI PMgmmmtl (FMD-CP) 

(Rs. in lakh) 

SI. Name of StatelUT Funds Funds Funds Funds Funds Funds 
No. releued Spent reIea8ed spent reIeued spent 

during during during during during during 
2004-05 2004-05 2005-06 2006-06 2006-07 2006-07 

1. Andhra Pradesh 150.00 98.00 130.00 15.81 60.00 47.82 

2. Gujarat 150.00 88.00 eo.OO 38.20 0.00 0.00 

3. Haryana 200.00 116.00 55.00 0.00 0.00 0.00 

4. Kerata 58.00 41.00 60.00 9.94 0.00 0.00 

5. Maharaahtra 180.00 122.00 0.00 0.00 123.00 117.06 

6. Punjab 200.00 126.00 70.00 0.00 100.00 89.92 

7. Tamil Nadu 20.00 14.00 40.00 10.00 12.00 12.00 

S. Uttar Pradesh 524.00 282.00 280.00 90.00 100.00 54.69 

9. NCT Delhi 10.00 7.00 5.00 4.93 4.00 2.35 

10. . Aandman and Nicobar Islands 1.00 3.00 14.00 1.00 2.00 0.00 

11. Dadra and Nagar Havell 1.00 2.00 0.00 0.00 0.00 0.00. 

12. Daman and Diu 1.00 2.00 1.00 0.00 , 0.00 0.00 

13. Lakshadweep 4.00 5.00 0.00 0.00 2.00 0.00 
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Welfare Scheme tor InduMrI.1 Wo ...... 

5251. SHRI GANESH SINGH: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) the number· of workerallabour.,. engaged In 
Varic.li.> industrial inatltutions in the country, State-wIH 
and company-wise; 

(b) whether the Govarnment has formulated any 
scheme for safety and welfare of these workers; 

(c) if so, the datai .. thereof aJongwtth tha number of 
workers benefitad therefrom; 

(d) whether tha workers are being reportedly axploited 
in various Institutions; and 

(e) if so, the details theraof and the action taken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRV OF 
LABOUR AND EMPLOVMENT (SHRI OSCAR 
FERNANDES): <a) Tha number of factories and workeral 
labourars employed in industrial instHutlona in tha country 

State-wiae for the year 2005 Is given in the enelOlled 
Statement. Company-wiae fIgu.... are not maintained. 

(b) Ves, Sir. The Govemment of India has anacted a 
comprehenlive leglalation KL the Factori.. Act, 1948 
which provides for requlrement8 concerning aafety, heaJth 
and welfare facilities for wol'kera including contract workers 
employed In factories. Tha provlaione of the Factories 
Act, 1948 and tha Rules framed thereunder are enforced 
by the respective State GovemmentalUT AdmIniatratlona 
through their Directorate/Inspectorate 01 FactorIe8. 

(c) The Factorias Act, 1948 contalna detailed 
provialone regarding safety, health and welfare of workers 
under Sections 2 (m)(i), 2(m)(li) or as nottf*t by the 
respective State GovemmenlllUT Administrations under 
Section 85 of the Act. All the workers employed In the 
factories are antltled to the benefits under the VartoUi 
provisions of the Act. 

(d) The appropriate Government for implementation 
of the provisions of tha Factorlaa Act, 1948 Is the 
concerned State GovemmentlUT Administration. Tha 
Government of India doea not have any apecIfic report 
regarding exploitation In various lnetltutlona. 

(a) Does not arts •. 

Star.ment 

s.IrI-wi6tI s.". 01 Emp/fJymtIfIl to FIICItNitI6 dining 2005 (P) 

States Registered Working Total Female Male 
Factiorlea Facto ... Employment Worke,. Worke,. 

1 2 3 4 5 8 

Andaman and Nicobar Islands 35 35 4728 131 4587 

Andhra Pradesh 38899 28422 767532 173826 5906 

Arunachal Pradesh-

Assam 3103 18n 107382 1901 106481 

Bihar 6018 5615 88205 18 88187 

Chandigarh 788 434 12210 531 11679 

Chhattisgarh 

Daman and Diu and Dadra and 4614 3914 83052 25000 58052 
Nagar Haveli 
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1 2 3 4 5 6 

Delhi 

Goa 888 679 44392 6594 37798 

Gujarat 30110 22155 978257 411'54 937103 

Haiyana 9375 0375 574591 132220 442371 

Hirnachaf Pradesh 2471 2471 109658 ~ 106118 

Jammu and Kashmir 1132 666 26242 1529 24713 

Jharkhand 10140 8684 232310 9118 223192 

Karnataka . 10485 10485 1073523 240112 833411 

Karala 17880 18(\12 445111 209450 235661 

Lakshadweep° 

Madhya Pradelh 12591 8362 391223 9525 381698 

Maharaahtra 35042 30737 1251868 46409 1206460 

Manipur 

Meghafaya 104 88 6424 597 5827 

Mizoram' .. , 
Nagaland 

Orissa 2941 2014 133485 5345 128 1201 

Pondicherry 2475 1881 61531 12858 48675 

Punjab 15833 15571 521337 2448 518891 

Rajasthan 8884  8884 386274 7510 387764 

Sikkimo 

Tamil Nadu 38867 28326 1320613 443135 877478 

Tripura 1575 1575 33175 8555 2<MS20 

Uttar Pradesh 13866 12212 1015000 18201 998719 

Uttarancha' 1039 911 72135 13172 58963 

West 8engaJ 13486 13029 893500 19807 873893 

Total 281108 2331.22 10820729 1431482 9189247 

Note: • Facto,.. Act. 1948 not yet InIroducedINo reg\It8red fac:lorles 

P: Provisional 

, "  : Not Available 

Source' Correspondence with Chief Inspeclor of Factoriea of S1ateaJUTI. 
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5252. SHRt VUOY KRISHNA: WI! the MiniIter of 
AGRICULTURE be pleased to state: 

(a) whether the Government propo.ea to encourage 
the use of maIIM"8 Md other biG and CMgIIAic feftIIIzers 
in view of depleting productMty; 

(b) if so,the detaIIa ........ 

(c) whether ,." confeNnce wu convened recendy 
in this regard; and 

(d) if so, the detaiI8 and outcome theleof aIongwIlh 
the steps ~ to implement !he recommendItiorw of 
the conference? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUT10N (SMAI KANTILAL BHURJA): (a) 
Yes, Sir. 

(b) The Government 1& promoting Integrated Nutrient 
Management (fNM) whictl envisage Soli Teat based 
judicious use of Chemical Fertilizers in conjunction with 
Organic Manures and Bio-fertllizers. The Government is 
therefore, providing financial aasietance for production of 
organic manures like city compost from bio-degradable 
municipal solid waate, fNIts and vegetable wute COI'1'Ip08t, 
venni-compost and bIo-fertilizers under various achemes. 

(c) and (d) Recently a National Seminar on Integnded 
Nutrient Management, for balanced fertilization wu 
organized at Chaudhary Sante! Kumar Hima::t.l PrMnh 
Kriahi Vilhwavidyalaya, Palampur on 17-18 Nov. 2006. 
The main recomrnendalion& covering the use of 01g8nic 
nutrient resources are as under: 

(i) Development of cost an.ctive technologies for 
the preparation of Nral and urban compost. 
vermicompost and enriched compost; 

(ii) Development of new affective bioI8ItiIlzer strains 
tolerant to different biotic and biotic ..... ; 

(iii) Develapmt!lnt of newcamer matertaIs Including 
liquid fon .• ulations for enhancing sheH life. 

(i¥) Regulatory ~ 10r effective quality 
control; 

(v) Continuation of subekiy for eetting up of city 
waste compoat Md proviIIion for Jimitad tranaport 
subaidy to make 0GIIIP08t coM-eftective. 

The following 8tep8 have bean taken to implement 
the AICOI,jj,.,dations of the eemlnar: 

(j) The Indian Council of Agricultural ReMarch 
(CAR) tIM dewIoped technotocw for pwparation 
of compost from vari0u8 urban ...... and .. 
enrichment. 

(0) ICAR is developing liquid fannulalion. to increMl 
the .heIf tile at bio-fertilizers under Network 
project on bIofertiHzers. 

(Iii) The Government ha. already specified 
blofetfiltzere namely ~ Rhizobium, 
~ Pht1Ip/IItM SoIubIIitIing 8IlcIB1i8 and 
Organic Fertilizers namely preeemud, oiIycompost 
and vermicompoel in Fertilizer (Control) Order, 
1985 to regulate their quality. 

(iv) The Government • pnMdIng aaldy for letting 
up of compoat ...... and aIIo for production of 
bIo-feltilizerl under vartoua schem ... 

IISP for Puta.e 

5253. SHRI SHISHUPAL N. PATLE; 
PROF. MAHAOEORAO SHIWANKAR: 

WiN the Minister of AGRICULTURE be p1eued to 
state: 

(a) Whether the Government h.. announced the 
Minimum Support Price (MSP) of various puIMI for the 
eneuing ft8IOO; 

(b) if so, the details thereof; 

(c) whether the Iald price is wortced out considering 
the entire production cost; 

(d) if 80, the details thereof and If not, the reason 
thenIfor; and 
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(e) the number of occuions on which the prices of 

pulses have been increased during each of the last three 

years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

and (b) The Minimum Support Prices (MSPs) for the 

Kharif and Rabi Crops of 2008'()7 .... on. Including 

pulses, were announced In July and October, 2006 

respectively. Details are .. under: 

(Rs. per Quintal) 

Crop MSP for 2008-07 Season 

Arhar (Tur) 1410 

Moong 1620 

Urad 1520 

Gram 1445 

Masur (Lentil) 1545 

(c) and (d) The Commilllon for Agricultural Coats 

and Prices (CACP), while formulating Ita recorNn8ndationa 

on price policy of Cropa, including pulses, considet8 a 

number of important factors which Include cost of 

production, changes in Input prices, input/output price 

parity, trendain market prices, demand and:· supply 

situation, Inter-crop price partly; effects on Industrial cost 

structure. general price level, coat of living, global price 

situation; and parity between prices paid and prices 

received by the farmers. 

The cost of cultivationlproduction taken Into account 

includes all paid out costs, auch .. , thoee Incurred on 

account of hired human labour, bullock labour/machine 

labour (both hired and owned) and rent paid for leased 

in land besides cash and kind expenses on use of 
material inputs like seeds, fertilizers, manures, Irrigation 
charges Including COlt of dleaeVelectric1ly for operation of 

pump sets. etc. Besides, cost of production Includes 

imputed value of wages of family labour and rent for 

owned land. The. cost also covers depreciation of farm 

machinery and buildings. 

(e) The MSPs of Gram, Masur (Lentil) and Amar 

(Tur) were increased each· year during the last three 

seasons. For Moong and Urad. the MSPs were increased 

during 2004-05 and 2005-06. 

Production of Foodgl'llina 

5254. SHRI DEVIDAS PINGLE: 

PROF. MAHADEORAO SHIWANKAR: 

WiU the Mlnlater of AGRICULTURE be pleased to 

state: 

(a) whether the Union Govemment has Identified the 

top ten districts which were producing the highest quantum 

of foodgralns per acre of land during each of the last 

three years; 

(b) if so. the details thereof indicating the foodgraln 

production in the said districts during the said period. 

year-wiae and dlstrlct-wiae; 

~  whether the agricultural production and productivity 

have decline In the above district during each of the last 

three years; and 

(d) If so, the reasons therefor? . 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION  (SHRI KANTILAL BHURIA): 

(a) The top ten districta producing the highest quantum 

of toodgralns per hectare (1 hectare ,., 2.5 acre 

approximately) during the latest three years are Ludhlana, 

Fatehgarh, Sangrur, Mage. Mukatsar. Patiala. Ferozpur. 

Faridkot. Mansa and JaJandhar. 

(b) The details of foodgraln production of the aforesaid 

cliatrlcts during the latest three years. i.e. 2003-04 to 

2005-06 are given In the enclosed Statement. 

(c) and (d) There have been fluctuations In agricultural 

production and productivity, which is due to factors like 

weather, technology, area harvested and ir1IXits application. 
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sr.tement 

DisIfict-wisIJ fKDducIion 01 tooopahas during thtI ptIfiod 2Of)3.()I to 2005-06 

0isIrtctI S1aIe PnUtIan (i1 

1DmII) 

~ 

1. ludhiana Punjab 2287200 

2. Fatehgarh Punjab 734300 

3. Sangrur Punjab 3320100 

4. Mega Punjab 1418000 

5. Mukatsar Punjab 1154000 

6. Patiala Punjeb 2088300 

7. Ferozpur Punjab 2S08800 

8. Faridkot Punjab 773300 

9. Mansha Punjab 1000800 

10. Jalandhar Punjab 1281600 

/English} 

After Sale Service by EIHtronIc "'nufacturwe 

5256. SHRI RAGHUNATH JHA: WiU the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION be pleased to state: 

(a) whether some complaints have been rec:eiYed from 
Delhi and certain other States that manufacturing 

companies including Videocon are not providing the after 

sale service to their customers, promised at the time of 

purchase of goods; 

(e) if so, the details thereof; and 

(c) the action taken/proposed to be taken against 

such errant manufacturers? 

THE MINISTER OF STATE IN THE MINISTRV OF 

AGRICULTURE AND ~N  OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND 

PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 

(b) Ves. sir. Some complaints were received against the 

..... (\IInnIIt PtaItdan (i1 ~ Pn*t/an (In YIeld (IannIIW ...... , 1DmII) ,... ~ 1IIdIrI) 

~ 2Q04.05 2004-05 ... 2OCJI.GII 

4.60 2408300 3.61 2a751 00 4.61 

4.34 795300 4.82 730200 ~ 2 

4.28 3520700 4.53 3327400 4.30 

4.19 1494800 4.39 1506600 4.38 

3.99 1145500 3.93 1091700 3.90 

3.97 2176100 4.16 2118500 4.08 

3.94 2558500 4.04 2541600 4.05 

3.86 825000 4.06 822600 4.06 

4.00 1022700 4.14 809400 3.85 

3.91 1311700 3.97 1331400 3.98 

manufacturers Including Vldeocon, from conaumere In 

Delhi and other States In respect of manufacturing d8fecII, 

deficiencies In after aale .. rvices and shortfall In suppllee! 

expectations of the consumers, etc. 

(c) All the complaints received by this Department 
have been forwarded to the Consumer Coordln.tlon 

Council or to the concemed rnaI"Iufacturers, companies 
etc. for redressaJ of the grievances of the con.umers. 
The Consumer Grievances Recire .... CeU doe. not have 

statutory powers. However, the concerned consumers have 
the option to go to the Consumer Forum to get red ...... 1 
of their grievances as per law. 

Lend Development 88nk 

5258. SHRI JUAl ORAM: 

SHRI B. MAHTAB: 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) the names of Statel where Land Development 
Banks have been set up so I.r. indicating the financial 
statUi thereof; 
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(b) whether the Government propo ... to set up IIUCh 
. banks In every State; and 

(c) if 10. the detail, thereof aIongwith the nature 01 
aasiatance provided during each of the IaIIt three ~ 
to each of the existing banks and aIIo to the banks 
propoaed to be set up? 

THE MINISTER OF STATE IN tHE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFA1AS, FOOD AND 

PUBliC DISTRIBUTION (SHRI KANTILAl BHURIA): <a) 
0etd8 are given In the encIoHd Statement. 

(b) No, Bir. 

(c) Cent .... and Slate Govemment8 aIongwIth National 
Bank for Agriculunt and Rural Development (NABARD) 
provide financial 8I8iatance to Cooperative Agriculture and 
Rural Development Banks also known a. land 
Development Banka by way of lub8crlption of Ita ahant 
in the debenturea ftoated by them. 

sr......", 

S.No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

State where Land 
Development Banka 
have been ... up 

2 

ADam 

BIhar 

Chhattilgarh 

Gujarat 

Haryana 

Himachal Practe.h 

Janvnu Md Kuhmlr 

Kamataka 

KenIIa 

Madhya P ....... 

MaharMhtra 

Manipur 

Orisaa 

Pondicheny 

Pun;.b 

RajuthM 

Taml NMu 

(Rs. In Lakh) 

Financial poeition of Land Development Banks 
for the year 2005-06. 

Prafl lou Accumulated la.es 

3 4 5 

1888 0 1481 

0 18645 18645 

0 223 61 

1887 0 

0 .'6 6107 

0 438 828 

0 384 2066 

20861-· 0 0 

1383 0 Nil 

12 0 0 

1614 0 38440 

NA NA 261 

0 58 
11_ 

0 81 230 

3301 0 0 

1038 0 0 

1553 0 11571 
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1 

18. 

19. 

20. 

2 

Trtpura 

Uttar PradMh 

West Bengal 

Source: NABARD 

5257. SHRIMATI RUPATAI D. PATIL: 

SHRI CHANDRA MANI TRIPATHY: 

SHRI DHARMENORA PRADHAN: 

Will the Minister of AGRICULTURE be ple_ed to 
state: 

(a) whether fanners training centera are being run 

bV Banks for ~ training to farmers regarding crops; 

(b) if 80, the detafla thereof, State-wi8e and Bank-
wiee; 

(c) whether the Government propoaee to inc ...... 

the number of .uah canters; 

(a) whether any proposals have been received from 
State Governments to increase the number of such 

cenler&; 

(e) if so, the details thereof; and 

(1) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC O1STRIBUTION CSHRI KANTILAL BHURIA): (a) 

to (f) The information is being collected from the 

authorities concerned and win be laid on the Table of the 
House. 

PIutic DenIopment Council 

5228. SHRI KIREN RIJIJU: 

Dr. LAXMINARAYAN PANDEY: 

SHAI SANTOSH GANGWAR: 

Win the Minister of CHEMICALS AND FERTILIZERS 

be pleased to state: 

3 

o 

164 

52 

4 

83 

o 

o 

5 

1176 

o 

(a) whether the Government has ... up Plastic 

Development Council; 

(b) If 80, the details thereof; 

(c) the average per-capita consumption of plutlcs, 
synthetic fibres In KIIogrwnfn.. every year; 

(d) whether theGovemment has decided to Increaee 

the said per-capita consumption; 

Ce) If 80, whether the damage likely to be caueed to 

the envtronment haa allo been kept In mind; and 

(1) if 80, the action takenlpropoaed to be taken In 

this regard? 

THE MINISTER ·OF STATE IN THE MINISTRY OF 

CHEMICALS A FERTILIZERS AND MINISTER OF STATE 

IN THE MINISTRY OF PARLIAMENTARY AFFAIRS CSHRI 

B.K. HANOIQUE): Ca) and (b) The proposal to set up 
Plastic Development Council under ID&R Act, 1951 is 

under the consideration of Government. 

Cc) The per-capita consumption of pi_tics in India is 

around 4.5 kge and Synthetic fibres Is about 1.8 kga. 

(d) Govemment proposeI to encourage the per capita 
consumption of polymer from present level. 

<e) and (f) The pIaetica, in general are chemically 

Inert substances. Moat of the plastics are re-processable 

and recyclable In nature. They are '".r _ not hannful to 

the emrironmenI. It is the Indiscriminate littering of plaatlc 

material. Even among plastics the major problem .teI 
to the littering of plastic carry baga. The Central 

Government as well as various State Governments haw 
issued Notifications reetrlcting U88 of carry baga having 

thicknes8 of less than of 20 micron for storing. carrying, 

diapen8ing or pac:ka.gingof food 1IUffa. In addition, Miniatly 
of Environment and Forests have also issued Municipal 



487 Wtilltm AI18Wf1m MAY 14, 2007 488 

Solid Waste. (Management & Handling) Rules, 2000 for 
collection, .egregatlon and disposal of municipal solid 
waste. 

{English} 

Decline In Fertility of Agrlcunurel Land 

5259. SHRI PRALHAD JOSHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether fertility of all kinds of agricultural land In 
the country is loosing Its quality continuously over the 
past few years; 

(b) if so, whether the Govemment has takenlpropoaes 
to take any steps to arrest this trend; and 

(c) If so, the details thereof alongwlth the allocation 
made for the purpose, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
There is no indication of large scale degradation of soil 
fertility in the country. However, there are few instances 
of deterioration of soil fertility/certain nutrient deficiencies 
in some parts of the country, especially in Indo-Gangetic 
plains due to inadequate and unbalanced use of chemical 
fertilizers. 

(b) The Govemment Is promoting Integrated Nutrient 
Management (INM), which envisage soil test based 
balanced and judicious use of chemical fertilizers Including 
secondary and micronutrient. in conjunction with organic 
manures and bio-fertilizers under various schemes. 

(c) The Government is providing financial assistance 
for strengthening/setting up of soil testing laboratories 
o Rs. 10.00 lakhs through the Centrally Sponsored 
Scheme, Balanced & Integrated Use of FertlHzera under 
Macro Management of Agriculture Scheme. The 
Government I. also providing Rs. 50.00 lakhs for 
establishment of mechanized comport plants for conversion 
of biodegradable municipal solid waste into organic 
manure under the same scheme. There is no state-wise 
allocation of funds under the scheme, however, State 
GovernmentslUTs. are Implementing the scheme through 
their annual work plans. 

In addition, Govemment is also providing financial 
assistance 0 Rs. 40.00 lakhalunit for setting up of Fruits 
and vegetable waste compost, Rs. 20.00 l!lkhs for setting 
up of bio-fertllizer production units and Rs. 1.50 Iakhs for 
setting up of vermlculture hatcheries under Central Sector 
Scheme, National project of Organic Farming through 
Project proposals of the States. 

rrml18/alion} 

Black Marketing of Foodgralna Meant tor MDM 

5260. SHRI SHISHUPAL N. PATLE: 
SHRI KAILASH NATH SINGH YADAV: 
SHRI MOHO. TAHIR: 
SHRI DEVIDAS PINGLE: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the foodgralns allotted by the Union 
Govemment for Mld-Day-Meal (MOM) scheme are being 
reportedly sold in the open market; 

(b) if so, the total number of such cases reported 
during the year 2006-07 so far; 

(c) whether an increase in number of such cases 
has been registered this year as compared to last two 
years; and 

(d) the States from where reports have been received 
In regard to Irregularities In distribution of the foodgrains 
meant for the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS,. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESHPRASAD 
SINGH): (a) to (d) The allocation of foodgrain for Mid 
Day Meal Scheme (MOM) Is administered, (distributed & 
monitored) by Ministry of Human Resource Development 
(HRD), Department of Social Education & Literacy. Food 
Corporation of India Is supplying wheat and rice to the 
State Governments or their nominees as per the allocation 
made by the Min. of HRD and its further c:flstribution to 
the beneficiaries i.e. students of the primary education 
rests with the respective State/Union Territory 
Governments. Ministry of HRD has reported 2 cases of 
black marketing of foodgrains meant for MQM which have 
come to their notice. 
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(i) 8 rice laden trucka meant for MOM lifted by 3 
NGOs from Bullandahahar (UP) were HIzed by 
Delhi Police in Samaipur, Badli area in 
December, 2005. The Govemment of Uttar 
Prade8h has reported that the contract of the 
concerned NGOs has been cancelled and an 
FIR has been lodged against the culprits. Basic 
Shiksha Adhikari, Bulland.hahar ha. been 
suspended. Orders have been issued for special 
audit of the fundi of the NGOs and ban on 
inter-distrlct tranahtr of foodgralns iuued under 
MOM Scheme has been imposed. 

(ii) Govemment of NCT of Delhi has reported that 
during current year two trucks bearing number 
DL-1 GB-1154 and DL-1 GB 4949 carrying the 
rice lifted by the NGOslSuppliers .under Mid Day 
Meal Scheme from FCI Godown, which were 
taken to Narela for sale In open market, were 
seized by the Crime Branch. An FIR No. 1681 
07 was lodged In the Police Station, Narela. 
The Directorate of Education, Govemment of 
NCT of Delhi is conducting a Departmental 
Enquiry to ascertain facts of the case. 

/Englishl 

One Time Settlement of Loan between 
IDPL and IPCL 

5261. SHRI MANORANJAN BHAKTA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to .tate: 

(a) whether the Government ha. received any 
representation against the decision of the Indian Drugs 
and Pharmaceuticala limited (IDPl) regarding one time 
settlement of loan avaDed from the Indian Petrochemicals 
Corporation Limited (IPCl); 

(b) if so, the deIdI thereof; and 

(c) the efforts being made by the Govemment to 
resolve the issue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) No, sir. 

(b) and (c) Do not arise. 

New Varlet ... 0' Cotton Seeds 

6282. SHRI BADIGA RAMAKRISHNA: 
SHRI KAlLASH MEGHWAl: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of AGRICULTURE be pleased to 
etate: 

(a) the details of new varieties of cotton seeds 
developed by the Central Institute of Cotton Reeearch 
during each of the last three years; 

(b) wMlher the MW cotton seeds have been II4'PfIed 
to the cotton farmers In the country; 

(c) if so, the detail. thereof; and 

(d) the manner In which the Indian Council of 
Agricultural R .... rch (ICAR) and Cotton Corporation of 
India (CCI) are helping the fanners with regard to plant 
protection measures and Integrated Pe. Management? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The Central Institute for Cotton Research (CICR) has 
developed two cotton hybrids (CSHH-198 and CISAA-2) 
in 2004 and one variety (CIS A-310) and a hybrid (CSHH-
238) In 2006. 

(b) and (c) The seed. of newly developed variety 
and hybrids have been supplied to fanners through Front 
line Demonstrations. In addition seeds of parental lin .. 
of hybride and Breeder Seed of the variety have been 
supplied to State Seed Corporations/private .eed 
producing agencies for further multiplication to make them 
available to farmers. 

(d) For the management of cotton pests the Central 
In&tiMe for Cotton Reeearch and the Centers of the All 
India Coordinated Cotton Improvement Project of ICAR 
have developed Integrated Pe.t Management (IPM) 
module. and have popularized through Front Line 
Demonstrations. In addIaon, the CleR has developed 
InsecIIcide Resistance Management (lAM) technology. This 
technology was demonetrated an over the country by 
adopting more than 1000 demonstration villages in 30 
districta of the nine coUon growing states. The Cotton 
Corporation of India (CCI) ha. started Front Line 
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Demonstrations on Integrated Peat Management fIvm .". 
year 2005-06 through its branch offioN in Haryana, 
Maharashtra, Andhra Pradesh, Kamataka and Tamil Nadu. 

Amendment In P.rment of Bon ... Act, 1885 

5263. SHRI KISHANBHAI V. PATEL: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the trade unions, employeas and 
Government repreeentativel have demanded for Increase 
in the bonus eligibility; 

(b) if so, the reaction of the Govemment thereon; 

(C) whether the Govemment has • proposal to amend 
the Payment of Bonus Act, 1966; 

(d) " 80, the details thereof and the time by which 
it is likely to be amended; and 

(e> the estimated number of persons likefy to be 
benefited by such amendment? 

THE MINISTER OF STATE OF THE MINISTRY OF 
lABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): <a> The Govemment hu been receiving 
representations from trade unions for abolition or 
enhancement of the eligibility limit and calculation caHings. 

(b) to (d> A proposal regarding amendment to the 
Payment of Bonus Act, 1965 to enhance eligibility Unit of 
Bonus from Rs. 3,500 per month to Rs. 7,500 per month 
and calculation ceiling from Rs. 2,500 per month to Ra. 
3,500 per month as per recommendation of the S8CC?"d 
National Commission on labour (NCl) wu deliberated 
in the 41 st Session of Indian Labour Conference (ILC) 
held from 27·28th April, 2007 in New Delhi. After the 
deliberations, the increase in calculation ceiling from As. 
2,500 per month to Rs. 3,500 per month has been 
unarnmously agreed by an the stakeholders. However, 
the proposal to increase the eligibility limit fJOln As. 3,500 
per month to a suitable level higher than As. 7,500 per 
month or to Rs. 10,000 per month 88 agnted by __ 
holders other than employers, is under coneideration of 
the Govemment. Given the procedurallstepllnvolved and 
ralated financial implications, it is not possIbte, at.preaent, 

to epecity • definite fiaIefnIme tor catryIng out .... 
~ to theAt:t 

(e) The number of p81"8OM likely to be 0CMIr8d 
cannot be eatimated _ the payment of 1Ionu8 Act, 1885 
is app4tcabIe to: 

(I) every factory; and 

(il) every other eataI:JIishment in which twenty or 
more persons are empk)yed on eny day during 
an accounting year. 

Policy on tiring Fenian Labour 

5264. SHRI K.S. RAO: Will the Minister of lABOUR 
AND EMPLOYMENT be pJeued to state: 

(a) the policy followed on hiring foreign labour and 
workers by Indian COf11)anies for projects In the country; 

.(b) the steps taken to meet labour demand of akiIIed 
manpower In dlferent sectors; 

(c) whether the Govemment proposes to import ekIIed 
and trained manpower to work on projects In India; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) There is no specific policy In force on 
hiring foreign labour and workers by the Incian ~. 

(b) Vocational training is provided to about 7.42 Iakh 
trainees in 107 trades every year through a network of 
5114 Indu&triaI Training 1n8tiluteIICent. GcwaTment hal 
taken steps to upgrade 400 Government meiNo c.... 
of Excellence with the World Bank usistance. 100 ITIe 
have been taken up for upgradatioA through domeatic 
funding and the remaining 1396 Govemment ITIe are 
being upgraded in a PubIic·Private Partnership mode at 
a coat of As. 2.50 crore per ITI being provided by the 
Central Government u Interest frae loan. About 2.53 Iakh 
apprentices are trained every year jn 154 trades under 
Apprentices Act, 1961 to meet the demand of akiUed 
manpower in the counby. 

(c) and (d) No such propo •• 1 'Ie ""de, the 
consideration of the Govemment. 
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Employment ExchanfM far 
Ph,lICIIIty ffMdIcIIpped 

5265. SHRI IQBAL AHMED SARADGI Will the 

Minister of LABOUR AND EMPLOYMENT be pleaeed to 
state: 

(a) whether the Government of Kamatka hu eent a 
proposal tor setting up of th .... apecial employment 

exchanges for physically hal dcapped at Myaore, Gulbarga 
and Hubli and a special cell for phyIIIcaIly handic8pped 

in the District Emptoyment Exchange, Mangalore under 
Centrally sponsored scheme of employment 01 physically 
handicapped; 

(b) if so, whether 80 percent of the expenditure is 

borne by the Union Govemment and had to rete ... 

Rs. 57,19,085; 

(c) If 80, the reasons for delay; and 

(d) the time by which a final decision in this regard 

is likely to be taken? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): (a) to (d) No, Sir. However, a proposal 

for re-imburaement of an amount of Rs. 57,19,065 as 
central share under a Centrally aponaored scheme wu 
received from the Government of Kamatalea by the 

Ministry of Social Justice and Empowerment which,hu 

been forwarded to Planning Commisaion. 

~J 

Poultry Improvement Progrwn .... 

5266. SHRI MAHAVIR BHAGORA: WHI the Minister 

01 AGRICULTURE be pleaaed to state: 

(a) The details of the targeIB set and achievements 

made regarding the poultry improvement programme 

during the lut three years; 

(b) the funds releaaed under the programme during 

the said period, State-wise: and 

(e) the basis of ....... of funds to States? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHAI TASLIMUDDIN): (a) Under 

the Centrally Sponsored Scheme 'Assistance to State 
PouItrylDuck Farms', 28, 46 and 81 fanne were _sted 

during the last three yeara ~ against target of 
8 farms per year. 

(b) The funds reteued under the programme during 

the lut three years are given In the encloeed statement. 

(e) The funds are relea8ed on the bais of proposala 

received. The pattem of 88IistmIc:e Is 100% In the case 
of North·Eastem States, including Sikkim and 80:20 in 

respect of other States between Centre and the State 

reapec:tively. A maximum of Rs. 85.00 Iakhs is provided 
for each farm. 

FlnBnciaI AS8ist.nctI PIOvidtH/ UI1dtN IINI C6n1nll/y $ptJn«NwI ScIwmtI 

'Assis18nctl to SfBM PouItfyIDut:k F.".' 

(Ra. In laJchs) 

SI. No. State 2004-05 2005-08 2008-07 

1 2 3 4 5 

1. Andaman and Nicobar 50.00 

2. Andhra PradeIh 47.92 54.00 

3. Arunachal PradeIh 132.50 136.80 212.00 

4. Assam 50.00 
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5. Bihar 160.00 

6. Chhattlsgam 148.00 88.00 

7. Goa 68.00 

8. Gujarat 90.37 138.00 138.00 

9. Haryana 40.00 

10. Himachal Pradesh 25.00 117.58 10.00 

11. Jammu and KMhmIr 204.00 47.00 25.50 

12. Jharkhllnd 

13. Kamatalca 65.00 80.00 

14. KeraJa 191.68 73.32 

15. Lakshadweep 25.00 

16. Madhya Pradesh 64.00 124.87 

17. Maharashtra 150.00 78.00 

18. Manipur 42.50 

19. Meghalaya 40.00 85.00 130.00 

20. Mizoram 128.00 240.00 217.50 

21. Nagalancl 252.50 300.00 170.00 

22. Orissa 287.00 

23. Punjab 40.00 

24. Rajasthan 

25. Sikkim 42.50 120.00 

26. Tamil Nadu 99.76 50.00 

27. Tripura 

28. Uttar Pradesh 0342.08 136.00 

29. Uttaranchal 54.70 

30. West Bengal 80.00 120.00 486.31 

Total 1437.05 2292.60 ·2513.50 
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/Englishj 

On-field U. of Seede Developed by ICAR 

5267. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pUeed to 1t8Ie: 

(a) whether the laboratories under the Indian Council 
of Agricultural Reaearch (ICAR) have a dism.1 record of 
tranalating their reaearchldevelopment efforts Into real on-
field inputs for the farmers; 

(b) if so. the details thereof and reasons therefor 
indicating the number of .... v.rI.... developed· by 
said laboratories and number out of these .ctu.lly 
transferred to farmers; 

(c) whether the farme .. conttnue to rely heavily on 
private sector for their hybrid seeds requirement despite 
heavy investment by the Govemment in this sector; and 

(d) if so, the steps being taken by the Govemment 
to provide good quality hybrid aeede to the farmers 
through Govemment agencies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. 

(b) In fact the Indian Council of Agricultural Research 
(ICAR) has done commendable work In development of 
new varieties and hybride of various crops. A total of 614 
varieties .nd hybride have been releaaed and notified 
uuring the last three years (2004-2006). These varieties 
and hybrids have wider adoption in different agro-cllmatic 
zones of the country. 

(c) and (dt The public .. well as prlv.te sector seed 
producing agencies are supplying seed to farmers. In 
order to provide good quality hybrid seed to the f.rmer 
through Govemment Agencies, asatstance Is given to 
Stata/Seed Producing Agencies under Hybrid Rice Seed 
programme, Technology Mlaalon on Cotton and Integrated 
Scheme on Oilseeds, Pulses, Oil Palm and Maize. 

Decline In Per-caplta Food Availability 

5268. SHRI E.G. SUGAVANAM: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether .. per Food and Agriculture Organisation 
(FAO), over 225 million Indians are chronically 
undernourished and there Is a steady decline in per· 
capita food availability In the country; 

(b) If 50, the reasons therefor; 

(c) whether the Govemrnent has taken any steps to 
Improve the situation; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
(b) As per Food and Agriculture Organisation's (FAO) 
publication titled 'The State of Food Insecurity In the 
Workt, 2006' India has 212 milton undernourished people. 
The per capita avdabitity of foodgralna In the country 
has been fluctuating cw .. the yeai'll, as may be seen 
from the table given below: 

(Kg. per year) 

Year Total Foodgralns 

2003 169.7 

2004 188.9 

2005 154.2 

2006 (P) 162.3 

(P)· ProYI8IonaI. 

(e) and (d) In order to Incr ... production and 
productivity and thereby the per capita availabUIly, the 
Govemment has taken several Initiatives like Integr.ted 
Cereals Development Programme (fCDP) for Rice, Wheat 
and Coarse Cereals under Macro Management Mode of 
Agriculture, Integrated Scheme of Oilseeds, Pulsel, 
Oilpalm and Maize (ISOPOM). enhancing institutional 
credit flow to the farme... enlurlng timely availability of 
quality inputs, accelerating dlvef'lific:ation to high value 
crops including horticulture, optimizing the efficient 
utJUzatton of available water resource. through micro 
IrrigaIIon and enhancing the IU8taInabIIIty of dr)4andIrainfed 
farming systems and reforming agricultural markets. 
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Smuggling of Frog. 

5269. SHRI MILIND DEORA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether certain amphibians including frogs are 
being smuggled out; 

(b) If so, the details thereof alongwith the impact of 
such smuggling on protection of crops; and 

(c) the remedial measures taken! proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) As per the information available with the 
Central Government, only two instances of smuggling of 
frogs have been reported. 

(b) Two seizures of smuggled frogs have been made 
in Assam on 1 ()..4-07 and 22-4-07. In the first Instance, 
71 frogs were seized at New Guwahatl Railway Station 
and in the second case 600 frogs were caught in 
Morigaon district. Two persons have been arrested In 
this connection. 

Amphibians play a critical role in controlling the pesta. 
Large scale smuggling of amphibians including frogs can 
have adverse Impacts on agriculture production due to 
increase in the pest population. 

(c) The following steps have been taken in this 
regard: 

1. The Wild Lite (Protection) Act, 1912 provides 
for safe and aecure habitats in Protected Areas 
to all forme of wllcRlte including amphibians. . 

2. Important amphibian apec:iee have been included 
in Part-II of Schedule-I. of the Wild Life 
(Protection) Act, thereby providing highest degree 
of protection. 

3. Strict vigil is maintained by the staff of wildlife 
department against Illegal capture and smuggling 
of wildlife including amphibians. 

4. Sen8itization progranmes for wildlife conMI'V8tIon 
and ita importance are organized at various 
places ,trom time to time. 

FDI In Agricultural Sector 

5270. SHRI ABU AYES MCNOAL: WII the Minister 
of AGRICULTURE be pleased to stat.: 

(a) the policy framed and the action plan chalked 
out with regard to Foreign Direct Inveetrnent (FOI) In 
agricuIlunII I8Ctor, 

(b) whether the Government has decided to kHpall 
the products of the sector tn the n.ta of 'Re.t 
Commodities'; 

(c) if 10, the detiIIII thereof and the ........... , 
and 

(d) the stepa proposed to ensure the ..nty and 
P6lent Righte of Indian Producta? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTIlAL BHURlA): (a) 
to (c) Foreign Direct Investment (FDI) upto 100% on the 
automatic route in Floriculture, Horticulture, Devetopment 
of Seeds, Anlmaf HU8bandry, Pisciculture, Aquaculture, 
CuItiYatton of vegetabIee and mushrooms, under controlled 
conditione and 88fVicea relaled to agro and BlUed MOtors, 
ia permitted. FDI upto 100% with prior Government 
approval is also permitted in tea plantation subject to 
dlv88tment of 26% equity in favour of Indian partner/ 
Indian public within a period of five yea,.; and prior 
approval of the State Government concerned In case of 
any future land use change. Besides the above, FDt ts 
not allowed in 8rf'f other agriculture sector/activity. 

(d) Information ts being collected and will be laid on 
the Table of the House. 

5271. SHRI C.K. CHANORAPPAN: WII the Mlnieter 
of AGRICULTURE be pIeMed to ..... : 

(a) whether there • any proposal under conaktendion 
of the Government to enact a National Debt Ralief 
Legislation; 

(b) if so, the details thereof; 

(c) whether the Government has \ received any 
proposal from the Government of Kerala in this regard; 
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(d) 'if 10, the detaiIa thenIaI 'and the ANICIIon of the 

Government thereto; 

(e) whether iuch legislation has been enacted by 

certain States; and 

(f) If so, the name of the States alongwiIh the aallenI 
features of the legislation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

,MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURlA): (a) 

No, Sir. 

(b) Does not arise. 

(c) to (f) The Kerala Legislative AuembIy has enacted 

the Kerala Farmer's Debt Relief Commission Act, 2006 
to provide relief to those farmers who are in distre .. due 

to indebtedness by constituting a Commie8lon with power 

to pass awards after adjudication a~ to recommend 

appropriate measures tor the redreseal of the grievances 
of such farmers through conciliation end negotiation end 

for matters connected thereWIth or incidental thereto. 

{TflInslBtionJ 

5272. SHRIMATI RUPATAI D. PATIL: Will the 

Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment has made any budgetary 

provisions to provide relief to the farmers hit by natural 

calamities; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

to (c) Financial assistance in the wake of natural ' 

calamities, including assistance to the affected farmers, 

is provided under the schemes of Calamity Relief Fund 

(CRF) and National Calamity Contingency Fund (NCCF). 

Ministry of Home Affairs is the nodal Ministry for 

overseeing the operation of both CRF and NCCF 

schemes. Ministry' of Home Affairs have informed that 

the budget ..... of both OAF and NCCF are held end 
operated by the MJnIetry of Finance (Department of 

Expenditure). DepaIIment of ExpencIIlure have Informed 
that neceeaary provision has been made in the budget 
...... of 2007-Q8 for both .. achemea. The provision 
for bath the 8Chemea, ~ Inc:tudee ... tance for 
farmers affected by·naturaI c:aIamIdM, In accordance with 
the extant Itema and norma of upendlture for _Istance 
from CRF and NCCF. 

/EnglishJ 

R ••• rch ... Dewlopment Progf1ll1HM on Seed. 
end Blo-technology 

5273. SHRI NAVEEN JINDAL: win the Minister of 

AGRICULTURE be pleaaed to state: 

(a) whetIw the Oovenvnent has launched/propos .. 

to launch an Accelerated R .... rch and Development 
Prospmme on SeedII and BIo-techllology to support public 
I8dor8 and private aeeds enteJprI ... ; and 

(b) If so, the details end objecIIv_ thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTIlAl. BHURIA): (a) 

Yes, Sir. The Govemment has launched en  accelerated 

Research and Development Programme on Seeds and 

Bio-technology to support public sector and private seed 

enterpri8e8. 

(b) The Indian Council of Agricultural R __ rch (ICAR) 

continued with its commitments of enhancing farm 

productivity through crop Improvement programme and 

management. ,ICAR has taken following Initiatives In seeds 

and biotechnology:-

Seed.: 

1. Natlonal Seed Project (NSP) (Crops) has been 

upgraded as Directorate of Seed Research 

(DSR), Mau, Uttar Pradesh during X Plan with 

a total outlay 0' As. 3703.89 lakh tor 'DIrectorate 
of Seed Reaearch and Centres of National Seed 

Project. It has been established to coordinate 

all research projects concerning enhanced 

genetic and physical characteristics of seed for 

Increased productivity, quality and 8ustainability. 
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2. The project -Seed Production in Agricultural 
Crape and Fi8herles- was ImpIe"*,,ed with a 
total outlay of Re. 19889.94 Iakha for the Xth 
Plan period (2005-07) at 85 centres located at 
State Agricultural Univeram.l Central Agricultural 
UniveraltynCAR InatItuIes and other organizations 
with objectives of production of quality aeed of 
field crops, horticultural crops and fisheries. 

Biotechnology 

1. ICAR launched a new project entitled 
"Tranagenica in Crope- to intensify ...... roh on 
development of trall8gItnIc8 to Increase yield and 
quality In 14 crope involving 20 ICAR Institutes 
since 2005-06. 

2. Network Project on Molecular Breeding has been 
implemented by ICAR with an outlay of Re. 2.41 
crores (approx.) for three y.,. duration from 
A.P. Cess Fund. It Is In 11 field and horticultural 
crops viz. rice, wheat, maize, sorghum, 
pigeonpea, soybean, potato, banana, grapes, 
tomato and sugarcane. 

3. Network Project on Gene Pyramiding for 
Resistance to Multiple Biotic Stress In Crops has 
been in operation in 12 centres on five crops 
viz. Rice, Wheat, Maize, Chickpea, Tomato and 
Oilseed crops. 

4. Oeptt. of Biotechnology, Ministry of Science and 
Technology is also considering the proposaIa of 
Biotechnology in the various sectors for 
promoting public/private partnership towards 
commercialization under the Small Buslneas 
Innovation Reaearch Initiative (SBIRI). Bealde 
above Department of Biotechnology Is al80 
funding for various activities of biotechnology 
including Agricultural Biotechnology. 

Setting Up of floriculture ZonlllHub 

5274. SHRI S.K. KHARVENTHAN: WID the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government propoaea to set up 
floriculture zoneJhub in some parts of the country; and 

(b) if so, the details and locations thereof and the 
time by which these are likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANT1LAL BHURIA):(a) 
and (b) The Government of India has I8tUp 8Ix Agri Export 
Zonee (AEZa) in the country for development of floriculture 
and promotion of exports. These Afb are in the States 
of Tamil Nadu (two AEZs) one in Dharmapuri district and 
another In Nilgir. district, one AEZ In Maharashtra 
covering the dlstr1ct8 of Puna, Naslk, Kohlapur and Sangll, 
one AU. In Karnataka covering the dllgtrlcta of Bangalore 
Urban, Bangalore Rural, Belgaum, Kolar, Kodagu and 
Tumkur, one AEZ In Sikklm covering East Sikklm district 
and one AEZ in Uttarakhand covering the districts of 
Oehradun, Pant Nagar, Udham Singh Nagar, Nalnltal and 
Uttarkaahi. In addition, the Government is implementing 
various schemes for the development of horticultural crops 
including floriculture. Under the Centrally Sponsored 
Schemes of (i) Technology Mission for Integrated 
Development of Horticulture in North Eaatern Statea 
(TMNE) including Sikklm, Himachal Pradesh, Jammu & 
Kashmir and Uttarkhand, being Implemented since 
2001-02 and (II) National Horticulture Mission, being 
implemented since 2005-06, aaslstance is provided to the 
farmers for cultivation of flowers. Beside., National 
Horticulture Board is also providing assistance under the 
Scheme of 'Development of Commercia' Horticulture 
through Production and Post Harvest Management', in 
which flowers are also covered. 

{TmnMiionJ 

Induetry Statue to Agriculture 

5275. SHRI V.K. THUMMAR: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government proposes to accord 
industrial status to agriculture; 

(b) if so, the details thereof; 

(c) H not, the reasons therefor; and 

(d) the countries where statu. of Industry to 
agriculture has been accorded? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) No, Sir. However, the Government Is providing 
support to the agriculture sector, such as eaay avaHablllty 
of credit and other Inputs and Infrutructure Including 
marketing and post harvest managementfacilltiee. 

(d) In several other countries also, support 18 provided 
to protect and encourage agricultural growth. 

/English} 

Check on RI.. In PrIce. of E ... ntlal Commodltla. 

5276. SHRI JYOTIRADITYA M. SCINDIA: Win the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleaaed to stete: 

(a) whether the Prime Minl.ter recently called a 
conclave of Chief Ministers to draw a strategy to check 
rise in prices of essential commodities; 

(b) if so, the decisions taken and the strategy evolved 
therein to check price rise; 

(c) the steps taken by the Govemment to implement 
the strategy evolved at the said conclave; 

(d) whether there was an abrupt rise In prices in the 
North-Eastem States following the said conclave; and 

(e) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINiSTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) 
In the conclave of Iridian National Congress Chief 
Ministers of States held in September 2006, the Prime 
Minister in his speech primarily dwelt upon issues related 
to the performance of agriculture aector and on internal 
security of the country. Subsequently, in a letter dated 
21st February 2007, the Prime Minister has appealed to 
ail the Chief Ministers to take aU necessary steps to 
keep inflation under control. The State Govemments have 
been requested to approach the special monitoring Cell 
set up in the Cabinet Secretariat for any issues requiring 
quick resolution and for removing any bottlenecks in the 
availability of essential commodities. The letter al80 

outlines the varIoUs fllcal, administrative and supply aide 
augmentation rneuuree that have been taken by the 
Central Government In the recent put. 

Towards keeping Inftldlon under check, aorne State 
Governmenta, in pursuance of the authorization given by 
the Central Govemment .- NotIftcatIona dated Auguet 
29, 2006 (and Subsequent extension to thia notification), 
have already passed Control Orders under the Eaaenttal 
Commodities Act with reapect to wh_t and puI8ea. 

(d) No Sir. 

(e) Does not arise. 

/Translslionj 

Agrtcultur8l Equipment. 

52n. SHRI MAHAVIR BHAGORA: Will the Minister 
of AGRICULTURE be pleued to atate: 

(a) the details of demand and availability of 
agricultural equipmenta In the country; 

(b) whether the loan facUlty Ie provided for 
manufacturing of the aaId equlpmenta; 

(c) If 80, the detalla of loan released and the number 
of farmers benefited therefrom during each of the last 
three yea,.., State-wise; 

(d) the details of agricultural equipment manufacturing 
factories operating in the country at present, State-wise; 
and 

(e) the details of production capacity and production 
in raspect of these factories, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
The demand of agricultural equipment In the country Is 
increasing due to the requirement for Inc ..... ed cropping 
intensity and timely field operations for obtaining higher 
produc:tivity a8 also the need for adoption of newer 
technology to reduce the cost of cultivation and bring 
additional area under cultivation. The availability of 
agricultural eqUipment in the country 18 given In a 
statement-I enclosed. 
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(b) Ves, Sir 

(e) The State-wise details of the IoaIw during each 
of the laat three years is given In a Statement-II (A) 
encloaed. The figures of Ground Level CredIt dilburaernenl 
is for Agriculture and allied activltle. which Includes 
disbursement for manufacturing of agrIcullu,. equipment 

also. Under the Macro Management Mode of Agrtcufture 
scheme, the farmers are helped by distributing the 
agricultural equipment on lublldy. The number of 
equipmenta dlatributed during fait three years under this 
scheme Is given In a statement-II(S) encloled. 

(d) and (e) A Statement"" Is enclosed. 

Statement I 

Type of Equipment 

Ma1'ual seed drill/seed cum fertilizer drill 

Animal drawn seed cum fertilizer drill 

Tractor drawn seed cum fertilizer drill 

Animal drawn leveller 

Tractor operated levelle,. 

Manually operated plant protection equipment 

Power operated plant protection equipment 

Drip & Sprinkler equipmente 

Horticunural tools (power operated) 

Tractors 

Power tillers 

Tractor operated disc harrow 

Tractor operated cultivator 

Tractor Operated rotavator 

Potato digger 

Straw reaper 

Forage harvester 

Source: Livestock Census - 2003 

Statement II(A) 

Availability In numbere 
per 1000 Hectare 

net area sown 

163.2 

38.1 

7.2 
M.8 

8.2 

28.5 

4;3 

8.3 

8.9 
16.7 

2.0 
6.6 

12.5 

0.9 
2.1 

18.8 

18.2 

Stillfl..wistI GIfJUf7d LtllIfII CIrKllt (QL.C) c/isbu,."",.",. undsr IIfIIicu/IunIIIIId ~ BCIWItItIs 

SI.No. 

1. 

2. 

Name of the State/UTs 

Chandigarh 

NeW'DeIhi 

2 

2003-2004 

• 3 

37245 

242367 

2004-2005 

.. 
90803 

388227 

(As. Lakh) 

2005-2006 

5 

182231 

1307623 
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2 3 4 6 

3. Haryana 628820 864028 1084743 

4. Himachal Pradesh 38232 61581 95482 

5. Jammu and Kashmir 6619 11184 90545 

6. Punjab 914790 1279418 1547980 

7. Rajasthan 313998 517225 758234 

8. Arunachal ~ 390 1257 1337 

9. Allam 19129 28724 66332 

10. Manipur 580 1923 5766 

11. Meg,alaya 5184 2474 5657 

12. Mlzoram 544 2019 2432 

13. Nagaland 742 1978 2402 

14. Tripura 3000 3817 8476 

15. Sikkim 425 541 1189 

16. Bihar 142172 181726 212458 

17. Jhart<hand 21461 40739 50588 

18. Ori ... 127778 198549 312919 

19. Weat Bengal 2121Mot 302168 644134 

20. Andaman and Nicobar 385 587 1528 

21. Macllya Pradeah 342935 529344 890398 

22. Chhattiagarh 52'ST7 78740 123321 

23. Uttar Pradesh 810833 1042884 1405866 

24. UttaranchaI 42589 63232 93782 

25. Oadre and Nagar Havell 0 78 158 

26. Daman' and Diu 0 5 40 

27. Gujarat 479822 860930 1110647 

28. Goa 3938 8008 13134 

29. Maharaahtra 528487 742083 1493814 

30. Anc:I1ra Pradeeh 1001424 1349050 2050124 

31. Kematlka 532100 728127 1291353 
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1 2 3 4 6 

32. Kerela 3n502 571229 1032413 

33. L.akshadweep 78 82 115 

34. Pondicherry 8970 12716 23521 

35. Tamil Nadu 895188 1020670 1948810 

36. Other States 1224 4870 

Total 7591324 10785326 17642400 

Private Sector BInkI 1023008 1828342 

RIDF 83747 94123 405857 

OtherAgenci81 19279 

Other Bonds 5887 300 

Grand Total 8888079 12530937 18048557 

.. ,.".,., 11(8} 

NumbtIr of II/1f'IcUIIuI'8I «{IIipmtInt dIII1fbuttId IHItW ~~  SdNImtI 

SI.No. Name of the StatelUTa 2003-2004 2004-2005 2006-2006 

2 3 4 6 

1. Andhra Pradeeh 35010 NR 48550 

2. Arunachal Pradelh 2186 3241 15080 

3. Aaurn NR NR 1318 

4. Bihar NR NR NR 

5. Chhatllsgartl 14978 504 1273 

6. Goa 288 378 5 

7. Gujarat 2531 3054 9636 

8. Haryana 13780 19328 1 BOn 

9. HimIchaI PradHh 5208 13844 8465 

10. Jammu' and Kashmir NR 34136 22888 

11. JharkhInd NA NR NR 
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2 3 4 5 

12. Klmallka 2394 2908 8098 

13. Ker ... 1615 212 NR 

14. Madhya PradeIh 168786 85505 .se18 

15. Maharuhtra NR 380 1745 

16. Menipur 1989 1378 81m 

17. Meghalaya NR NR 3184 

18. Mlzoram NR NR NR 

19. Nagaland 197 NR 2118 

20. Orilla 14804 14209 4940 

2.1. Punjab 54 NR 384 

22. Rljulhan 8485 5867 19187 

23. SikIdm NR NR 2378 

24. Tamil Nadu 727 383 528 

25. Tripura NR 1284 NR 

26. Uttar PradaIh 5126 599 58124 

27. Uttarakhand 2504 NR 7082 

28. Well Bengal 5170 1656 8220 

29. Andaman and NIcobar IIIandI NR 2905 NR 

30. Chandlgartl NR NR NR 

31. Dadra and Nagar HaVIll NR NR 12 

32. N.C.T of 0eI1I NR NR NR 

33. Daman and Diu NR NR NR 

34. Pondicheny NR NA NR 

35. lakIhadwIeP NR NR NR 

TOTAl 273801 194042 30787& 

NA-Not R8poIted 
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..,.",.", HI 2 3 4 

SI. Name of the . Total number ToIII Groll 
'[1. UItarakhand ..... 3081 

No. StateAJT of Units Output 
(As. in Iakh) 28. WeltBengaJ 113n 7902 

2 3 4 29. Andaman and NIcobar IIIIndI 3 5 

1. Andhra Pradesh 2853 4884 30. Chandigarh 14 145 

2. Arunachal Pradesh 2 31. Dadra and Nagar Haveli 0 0 

3. Assam 149 85 32. N.C.T of Delhi 117 5537 

4. Bihar n55 9511 33. Daman and DIu 0 0 

5. Chhatlisgam 1224 1414 34. Pondicherry 10 783 

6. Goa 11 35. Laklhadweep 0 0 

7. Gujarat 3116 16548 
{English} 

8. HIlyana 1992 17399 
RenovIdIon of water Bod_ 

9. Himachal Pradesh 544 193 

10. Jammu and Kashmir 1437 755 
5278. SHRI ANANDRAO VITHOBA ADSUL: 

SHRI RAVI PRAKASH VERMA: 
11. Jharkhand 10736 3715 SHRI ADHALRAO PATIL SHIVAJIRAO: 

12. Kamataka 18903 7899 WUI the Minister of WATER RESOURCES be pIeued 
to state: 

13. Kerala 1016 823 

14. Madhya Pradesh 39216 17234 (a) whether there Is an urgent need for all States to 
chalk out a coordinated plan to preserve existing water 

15. Maharashtra 10266 13'[15 bodies .. reported In 'The Hindu' dated April 12, 2007; 

16. Mlnipur n9 392 (b) if 80, the details thereof; 

17. Meghalaya 9 9 (c) the role to be played by the Union Government 

18. Mizoram 0 0 to preserve existing water bodies; 

19. Nagaland '3 (d) whether the State Governments have faced 
paucity of funds and resources which hindered the 

20. Orissa 4481 3525 conservation of existing water resources; and 

21. Punjab 5873 90344 (e) if so, the steps taken by the Union Government 
22. Rajasthan 5486 17381 to allocate sufficient funds to develop existing water 

resources? 
23. Sikkim 0 0 

THE MINISTER OF STATE IN THE MINISTRY OF 
24. Tamil Nadu 1002 2475 WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

25. Tnpura 11 8 YADAV): (a) to (e) The GovemmenthU launched a Pilot 
Scheme for "National project for Repair, Renovation & 

26. Uttar Pradesh 18936 24833 Restoration of Water Bodies directly lirikec:t to Agriculture" 
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in January 2006. The water bodies having cuIturabIe 

command area of more than 40 hectares and upto 2000 

hectares are included under the Scheme In one or two 
districts each In States. The reatoration of 1098 water 

bodies has been aPProved In 26 dlatrlcta of 16 States 

under thfI Scheme at a coat of RS.299.9155 crore to be 
shared by Centre and State in the ratio of 3: 1. As 

announced in the Budget Speech for 2006-07 of the 

Hon'ble Finance Minister, it has been decided that the 

expansion of the Scheme at national level will be with 

external funding in the Xith Plan. The funding pattern of 

the Scheme will be 75% as World Bank loan by State 

Government and 26% as Central subsidy. 

{Translation} 

Lifting of Foodgralna and Sugar 

5279. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: Will the Minister of CONSUMER AFfAIRS, 

FOOD AND PUBLIC DISTRIBUTION be pleased to state: 

<a) the details regarding quantum  and value of the 

foodgrains and sugar lying in the godowns acroes the 

country due to the failure of the States and other agencies 

to lift quota allocated to them as on date; and 

(b) the reasons for non-lifting of the foodgraina and 

sugar by these agencies? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): (a) Foodgrains allocated to StateslUTs under 

TPDS are released by FCI to concerned StatelUT 

governments from designated depots. Food Corporation 

of India has to maintain buffer stocks of two months in 

every Region as per MOU with the Ministry of ConIumer 

Affairs, Food and Public Distribution. Since foodgrWns 

stocks in FCI depots are maintained quantity-wiN and 

commodity-wise, and are not identified State-wise, FCI 

does not maintain separate record on State specific 

unlifted quantities. 

Similarly, record of quantum and value of sugar lying 

in the godowns of sugar factories due to its non-lifting by 

State Agencies and Food Corporation of India is not 

maintained in the Department. 

(b) The reasons ,for non-lifting of foodgralns are 

factors like availability of foodgrains in local market and 

with growers of food crops, prevalent market prices,  food 

preferences of local people, resources position of t~  

UT Govemments, avallabnity of rakes at particular time 

and other transport arrangements, etc. 

The reasons for non-llfltng of levy sugar may be 
such as lack of demand due to leas difference between 

the rnartcet price of non-levy sugar and retaH issue price 
of levy sugar, transport bottlenecks, etc. 

{EngIiIIII} 

Deullnatlon of WIller 

5280. SHRI SUBRATA BOSE: Will the MInI8ter of 

WATER RESOURCES be p\eaHd to etate: 

<a) the States where salinity of water Ie mON, ~

wise; 

(b) the States which have requested the Union 

Government for financial ...-..noe or technical assistance 
to desalinate the water; and 

(c) the reaction of the Government thereto, State-

wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES <SHRI JAY PRAKASH NARAYAN 

YADAV): (a) Studies carried out by the Central Ground 

Water Board (CGWB), under the Mlni.try of Water 

Resources have indicated the problem of HInIty In ground 

water in various parts of the countiy. CGWB monltof8 

ground water quality at regional ... through a networtc: 
of over 15000 observation  wells throughout the country. 

The salinity of water varies from area to area even within 

a State and hence no State-wise ranking Is done. Salinity 

in ground water is of two types IIi.z: inland salinity, wherein, 
fresh water floats over saline water and coaatat salinity. 

Inland salinity has been noticed In parts of Andhra 

Pradesh, NCT of Deihl, GUjarat, Haryana, Kerala, Madhya 

Pradesh, Orissa, Rajasthan, Tamil Nadu, Uttar Pradelh 

and West Bengal. While, salinity in coastal aquifers has 

been noticed in parts of Goa, Gujarat, Kamataka, Kerala, 

Maharashtra, Tamil Nadu, Andaman & Nicobar Islands, 

Diu and Pondicherry. 

(b) and (c) 'Water' being a State subject, it is the 

reeponsIbility of the concerned State Govemments to plan, 

finance and execute schemes to desalinate water. Minlahy 

of Water Resources has not received any proposal for 
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technical assistance in the maHer from the Sates. 

However, the Ministry of Rural Development (Department 

of Drinking Water Supply) provides financial and technical 

assistance to States through a Centrally Sponsored 

Schemes, namely Accelerated Rural Water Supply 

Programme (ARWSP), for supply of drinking water as 

per the stipulated norms. 20% of ARWSP funds is retained 

at the Centre and released to States on neec:I-baaia to 
tackle water quality problema. To eneufe sate  drinking 

water supply to all the urban population of the country, 

the Ministry of Urban Development have launched two 

new programmes, viz. Jawahartal Nehru Nation'" Urban 

Renewal Mission (JNNURM) and Urban Infrastructure 

Development Scheme for Small and Medium Towns 

(tlIIDSSMT), to provide Infraatrcture facUlties to 5181 urban 
towns of the country. The project envisages to provide 

safe drinking water to every citizen of India wfthin a time 

frame of 7 yeara. 

fTranslstion} 

Share of Agriculture In Export 

5281. SHRI JIVABHAI A. PATEL: 

SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will. the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the share of agriculture is decHnlng In 

the total exports of India over the yea"; 

(b) if so, the reasons attributed thereto; 

(c) the percentageahare of agriculture In the total 

exports recorded during each of the last five yeara; and 

(d) the steps taken by the Government to increase 

the share of agriculture in export? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

to (c) The Agricultural exports in terms of value has a 

rising trend. However, the share of agriculture exports in 

the Country's total export is decreasing owing to a 

relatively faster growth of export in other sectors. 

According to Directorate-General of Commercial 

Intelligence & Statistics (DGCI&S), Ministry of Commerce, 

KoIk8ta the percentage share of agriculklra In the total 

exports of the Country for the last five yeara is as under: 

(Rs. In crorae) 

V.r Country'e Total Total Agricultural % IhaM in 

Export ExportI CounIty'e EIpaIt 

2001'()2 209017.97 29729.61 14.22 

2002.()3 255137.28 34653.93 13.58 

2003.()4 293366.75 37288.52 12.70 

2004.()5 375339.53 41602.65 11.08 

2OQ5.06 454799.97 49802.92 10.95 

(d) The Government has Initiated varioU8 me .. u .... 

to promote export of agricultural producl8. Th_, inIfII' 
... Include letting up of Agrl-export Zonee to pnMde 
enhanced International market ~. with improved 
Inf .... tructural facillti.. and assistance for reducing the 
marketing coats such .. for transport of eome products 

for export. In the· Foreign Trade Policy 2004-09 the 

&Chen .. of 'VIaheIh Kriahl and Gram Udyog Yojna' has 

been Introduced for promoting the exports· of fruita, 

vegetables, o ~ , minor forest produce and their value 

added products. 

{English} 

Support to State Extenllonprognamme tor 
Exten.lon Reform. 

5282. SHRI SUGRIB SINGH: Win the Minister of 

AGRICULTURE be pleased to state: 

(a) whether the Government of Orissa h .. requested 

the Union Government to extend the Centrally Sponsored 

Scheme ·Support to State Extenalon Programme for 

Extension Reforms-; 

(b) If so, the details thereof and the action taken by 
the Government thereon: and 

(c) the names of dlstrict8 in which the said echerne 

Is being implemented in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
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to (c) The CentraUy Sponsored Scheme "Support to State 
Extension Programme. for ElCten8ion Refonna- baed on 
Agriculture Technology Management Agency (ATMA) Model 
is currently operational In 13 districts of Orissa namely, 
Balasore, Bolanglr, Dhankanal, Ganjam, Jagatainghpur, 
KeC)njhar, Kandhamal, Khurda, Koraput, Mayurbhanj, 
Naupada, Sambalpur and Sundergarh. 

The Government of Orissa had requested In 
September, 2006 that the scheme may be extended to 
the remaining 17 districts of the State. A decision on the 
request was deferred pending greater clarity on the 
coverage of the scheme in the XI Plan. A view has now 
been taken that the coverage of the scheme may be 
extended to all rural districts in the country. 

However, additional districts would be brought under 
the coverage of the scheme only after the State Extension 
Woft( Plan (SEWP) for 2007-08 in respect of the distric18 
already covered under the scheme in a state has been 
approved by .the Oepartment of Agriculture and 
Cooperation, Mim.try of Agriculture. SEWP for 2007-08 
in respect of such districts from Orissa is awaited. 

Procurement of Paddy from Kerela 

5283. SHRI P.C. THOMAS: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleaeed to state: 

(a) whether delay in procurement of paddy in 801M 
parts of the country particularly Kerala has caused heavy 
losses to the farmers; 

(b) if so, the details thereof Indicating the quantum 
of paddy still lying with the farmers; 

(c) whether the Government has ...... ad the exa.nt 
of loes caused to the farmers in Kerala as a .... utt thereof; 
and 

(d) if so, the details thereof and the a .. lst8nce 
pirovided to State Govemment to provide relief to farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD FOOD 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No report has been receIved in the 
Department of Food and Public Diltribulion fIQm any Stale 
regarding loss to farmers due to delays in procUrement 

of paddy in ongoing Kharif Marketing Seuon (KMS) 
2006-07. 

(b) to (d) Does not .riIe. 

Production of PUI.a 

5284. SHRI ANANTA NAYAK: Will the Minister of 
AGRICULTURE be pleased to st ... : 

(a) whether the Government proposes to Increase 
the area under cuHivation of pulses during the Eleventh 
Plan: 

(b) If so, the target fixed for Increase In the ..... of 
cultivation of pulses during 2007-08; 

(c) whether any target has been fixed for the 
production of puis .. during 2001-08; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Govemment of India i. Implementing a Centrally 
Sponsored "Integrated Scheme of Ollseeds. Pul .... 
Ollpalm and Maize- (ISOPOM) In 14 ma;or pulMe growing 
states for inc .... sing the area under cultivation ot puIHa 
and Ite production. Although, no targets for .tncreaelng 
the area under cultivation of pulse. have been fixed by 
the Govemment. major pulse .growlng states have been 
advised to ·Incre... the am under pula.. through 
Intercropplng and utilization of rice fallowa. 

(c) and (d) Government has fixed production target 
of 15.60 million tonn.. for production of pul... during 
2007-08. 

MSP for SUpl'Clln8 .nd Cotton 

5285. SHRI G. M. SIDDESWARA: Will the Minister 
of AGRICULTURE be pleued to state: 

(.) whether the Government has initiated any steps 
to change the Minimum Support Price of Sugarcane and 
Cotton: 

(b) if 80, the details thereof; 
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(c) whether the Government has any new scheme to 
provide soft loans to the sugarcane and cotton fanners; 

(d) if so, the details thereof; and 

(e) the other steps takenlpropoeed to be taken to 
solve the problems of the said farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Statutory Minimum Price (SMP) of sugarcane for 
2007-08 season wu announced In December, 2008 and 
Minimum Support Price (MSP) of cotton for 2006-07 
season was announced In July, 2006. There ia no 
proposal to revise them. 

(c) and (d) As per Budget speech (2007-2008), the 
two percent subvention scheme for short term crop loans 
would continue in 2007-08. 

(e) A special plan is under Implementation over a 
period Of three years in 31 especially dlstreeaed districts 
in the four States of the country involving an amount of 
Rs. 16,978.69 crore. 

Sugar factories are given concesalonal loans from 
the Sugar Development Fund (SDF) In order to extend 
loan assistance to the farmers for development of 
sugarcane in the area of the factory, for Improvement of 
seed variety, rearing of seed nursery, ratoon management. 

Besides, effective Kharif 2()()6.07, the Govemment 
has provided tor crop loans upto a principal amount of 
Rs. 3 lakh at 7% rate of Intereat. 

Promotion of Bamboo uncler NAP 

5286. SHRI BRAJA KISHORE TRIPATHY: win the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(8) the number of proposals for plantation of bamboo 
included by States in their Forest Development Agancy 
projects for Central funding under National Afforestation 
Programme during each of the last two yea... and the 
current year; and. 

(b) the details of aaaistance released to various Stales 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a, Bamboo plantation is one of the components 
of National Afforestation Programme (NAP) of the Ministry 
of Environment and Forests. Proposals in which bamboo 
plantation is also a component, have been received with 
respect to 208 Forest Development Agencies (PDAs) 
during last two years (2005-06 and 2006-07) which have 
been approved by this Ministry. No project has been 
received or sanctioned during the Current Financial Year 
(2007-08). 

(b) The total assistance released to the PDAs during 
the last two years (2005-06 and 2006-07), Including the 
bamboo plantation component, is Rs. 540.95 crores. No 
fund has been released so far during the Current Financial 
Year (2007-08). 

{Tnmsltllionj 

EnvironmentlillForeat Cieel'llnce to 
Avantlbal Sa.., Project 

5287. SHRI VIJAY KUMAR KHANDELWAL: win the 
Minister of ENVIRONMENT AND FORESTS be pleued 
to state: 

(a) whether the proposal with regard to the change 
of land use measuring 11.53 hectares of forest land of 
Narsinhpur district for the construction of Rani Avantibai 
Sagar Project is pending for envlronmentallforest 
clearance; and 

(b) if so, the time by which it is likely to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The proposal for diversion of forest 
land meuurlng 1'.53 hectares of Narsinhpur dletrtct for 
the construction of Rani Avantibai Sagar Project has been 
accorded approval by the Competent Authority under the 
Forest (Conservation) Act, 1980. 

Lo.. due to Parthenlum 

5288. SHRI KRISHNA MURARI MOGHE: WHI the 
MInister of AGRICULTURE be pleased to state: 

(a) whether various types of weeds including 
partheniuin are causing loa of Rs. 20 crores hourly in 
the country; 
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(b) if so, the remedial efforts being made by the 

Govemment in this regard; 

(c) whether any proposal has been received from 

the National Institute for Weed Science, Jabalpur for 

imparting training to the otIicera to destroy the weed; 
and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

The average crop losses due to varioua types of weeds 

including Parthenium has been estimated to be around 

15-20% of the crop production, depending on agro-climatic 

conditions. 

(b) The following efforts are being made by the 

Govemment to check the weed infestation in various crop8 

in the country:-

(i) Educating the farmera about cuHural, mechanical 

and chemical methods of weed control through 

different Govemment extension agencl ... 

(ii) Ensuring timely availability of quality herbicides 

for the control of weeds in all the StateelUTs. 

(iii) PrOviding basic and strategic weed management 

technologies, through National Research Centre 

for Weed Science at Jabalpur. 

(iv) 22 Centres under All India Coordinated Research 

Project on Weed Control in different State 

Agricultural Universities provide location epecIfIc 

solutions for weed problems in different states. 

(c) and (d) No, Sir. However, National Research 

Centre for Weed Science (NRCWS), Jabalpur regularly 

impart trainings on limited scale to the scientIets, state 

Government officials, progl'888lve farmers, NGOs, etc. 88 

part of its research extenlllon activities. The Centre h .. 

also been regularly organizing Parthenlum Awareness 

Week throughout the country and providing training to 

make people aware of the harmful effects of this weed 

and ways to manage It, during the last three years. 

NRCWS, Jabalpur has also Implemented a project on 

management of parthenium through Integrated approach, 

under the support programme of the Department of 

Biot6chnology, Govenvnent of India. 

{EngllMJ 

~o a o  

5288. DR. RAJESH MISHRA: 

SHRI M.P. VEERENDRA KUMAR: 

SHRI J.M. AARON RASHID: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleued to state: 

Ca) whether the pensioners of Employees Provident 

Fund Scheme and Contributory Provident FWid who AIIired 
between 1983 to 2004 are getting very rnaagN amount 
as pension; 

(b) if so, the details thereof Indicating the number of 
per.ons drawing .... than Rupees 5001-88 pension and 

thoee between Re. 6001-to Rs. 10001-eeparately; 

(c) the reasons for payment of 8uch a amall amount; 

and 

(d) the steps being taken by the Govemment to 
enhance the pension of the Mid penetonera to maks H 
commensurate with the c08t of living? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): (a) For the memba,. of the Employees' 
Pension  Scheme, 1995 (EPS) who joined the Scheme, 

on or after 16.11.1995, no minimum monthly members 

pension is prescribed. The amount of monthly membera 

pension in such caaes Is computed In accordance with 

the following factors, namely: 

As regards the members of the EPS, '95 who were 
also membera of the erstwhile Employees' Famty Pension 

Scheme, 1971, para 12 of the EPS, 95 provides the 

computation for past service benefits (of the .ervice 

rendered before 16.11.1995); and the benefit of 

pensionable service rendered after 16.11.1995. Para 12 

of the Employees' Pension Scheme, 1995 also provides 

for minimum pension for different periods of aggregate 

service rendered prior to and after 16.11.1995. 

(b) The number of penslone,. drawing leas than 

As. 5001-and those dl'llWlng between As. 5001-and 



527 MAY 14, 2007 

As. 10001- as pension ;s 6,83,210 and 6,60,931 
respectively (as on 31.12.2006). 

(c) The amount of pension is determined in 
accordance with the provisions of the Employees' Pension 
Scheme, 1995. 

(d) Enhancement of amount of pensionary benefit 
dependa on the position of the Pension Fund. At present, 
no proposal for enhancement of pension is under 
consideration of the Govemment, as the actuarial valuation 
does not permit any increaee. 

[Translation] 

Report on Child Explolt.tlon 2007 

5290. PROF. MAHADEORAO SHIWANKAR: WHI the 
Minister of LABOUR AND EMPLOYMENT be pleaeed to 
state: 

(a) v.(hether the Governrnent is aware of the report 
on Child Exploitation 2007; 

(b) if so, the details thereof; 

(c) the reaction of the Government thereto; 

(d) whether any estimate of the number of children 
engaged in hazardous and Hlegal occupation has been 
made; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Government is not aware of 
any such report. However, Government has conducted a 
national level study on Child Abuse which was released 
on 09.04.2007. Major findings inlsr-lIIiIIlncludes physical 
and sexual abuse of the children and emotional abuse 
and girl child neglect. 

(c) Government is committed to elimination of ali 
forms of child abuse. 

(d) and (e) Decennial census conducted by the 
Registrar-General of India is the most authentic source 
of data on working children. As per the 2001 census, the 
nwnber of children wOl'king in hazardous occupations and 
processes is approximately 12 lakh. 

{English/ 

Plantation of Eucalyptu8 

5291. SHRI K.C. PALLANISHAMY: Will the Miniater 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the total area of coverage under which Eucalyptus 
trees are grown in various parts of the country, State-
wise; 

(b) whether the Government has taken any steps to 
promote its plantation; 

(c) if so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The Ministry of Environment and Forests 
monitors tree planting in the country against the annual 
Twenty Point Programma target in terms of two 
parameters only, namely area covered and seedlings 
planted. It does not monitor species-wise progress of 
plantation In the country. 

(b) to (d) No, Sir. The Ministry of Environment and 
Forests has not taken steps to specifically promote the 
plantation of Eucalyptus species in the country. Under 
the National Afforestation Programme (NAP) being 
implemented by the Ministry, however, the choice of 
species to be planted in the project area is decided In 
consultation with the members of the viHage-level Joint 
Forest Management Committees, keeping In view the 
needs of the local community and the ecological factors. 

Urea Scam 

5292. SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANORAO VITHOBA AOSUL: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Govemment has recovered the entire 
money lost In urea scam in 1996; 

(b) if so, the details thereof; 
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(c) H not. the steps taken by the Union Government 
to recover the same; and 

(d) the stage at which the matter stands preeentIy? 

THE ,MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDlQUE): (a) and (b) Pursuant 
to ICC Tribunal rendering Its final Award on 03-12-1996 
in favour of NFL for an amount of around US$ 40.69 
million plus interest .. 5% on US$ 37.62 mOlion w.e.f. 
14.11.1995, NFL has initiated recovery proceedings against 
MIs Karsan and its executives and associates In various 
countriesljurisdictions. Consequent thereto, an amount of 
Rs. 102 Lakhs (US$ 225,940) has been recovered from 
the account of Mis Karsan in Geneva (Switzerland) and 
Rs. 6.0 Lakhs (US$ 13,435) from Mr. & Mrs. Vepuris, 
New York. USA out of the defrauded amount. The balance 
amount is understood to have been transferred to the 
various accounts of Karsan's Executives. their relatives 
and associates in different countries. 

(c) and (d) The matter of recovery is being monitoredl 
reviewed regularly in the Department of Fertilizers in 
consultation with NFL, Ministry of External Affairs, Ministry 
of Home Affairs and Central Bureau of Investigation. NFL 
is pursuing recovery proceedings against theee individuals 
in various countries viz. Switzerland. Monaco, Turkey, 
USA, Bahrain and Hyderabad (India) for recovery of 
identified amounts. In USA, the preliminary judgment 
awarding an amount of US$ 2 million plus interest 
favouring NFL against Mr. & Mrs. Vepuris, Associates of 
MIs Karsan is under execution .nst their other identified 
assets including house property. 

fUtionai Watenlhed Development Programme. 

5293. SHRI ADHALRAO PATIL SHIIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of AGRICULTURE be pleased to 
Itate: 

(a) whether the watershed schemel are being 
implemented by different Ministries; 

(b) if sO,' the details and the reuons therefor; 

(c) whether the Govemment propoaes to bring all 
Watershed DeveJopment Programmes under one umbrella 
to give focused atlention to waterahed development; and 

(d) If eo. the steps Inftlat.d by the Union Govemment 
thereon 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Various watershed schemes .... being Implemented by 
Ministry of Agriculture and Ministry of Rural Development 
in the country. 

(b) Following major watershed development schem .. 
.re currently under Implementation by: 

(I) Ministry of Agrtcunure (MoA) 

1. National Watershed Development Project for 
Ralnfed Areaa (NWDPRA) 

2. SoIl Conserv.tlon in the Catchments of River 
Valley Project and Flood Prone Rivers 
(RVP&FPR) 

3. Watershed Development Programme for Shifting 
Cultivation Areas (WDPSCA). 

(II) Ministry of Rural Development (MoRD) 

1. Drought Prone Area Programme ( DPAP ) 

2. Deaert Development Programme ( DDP ) 

3. Integrated Wasteland Development Programme 
(IWDP). 

TheN specific programmes are being implemented 
by different Central Ministries under leparate .et of 
guideUnes a. the objectivel, mandate and area of 
operation of these schemes vary. The scheme. of MoA 
are mandated with enhancing agriculture production and 
productivity, whereas thole 01 MoRD aim at development 
and maintenance of the natural resource base in Nral 
areas for Increaeed employment generation and socio-
economic improvement. 

(c) and (d) Govemment has already set up a National 
Rainfed Area Authority (NRAA) IIkM order dated 3rd 
November, 2006, to provide the much-needed knowledge 
inputs regarding systematic upgradation and management 
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of country's dryland and rainted agriculture. The Authority 

is mandated to bring about convergence and synergy 

among the numerous ongoing programmes and shall 

advise, guide and monitor their progress. The Authority is 

a policy making and monitoring body charged with the 

role ot examining guidelines ot various existing achemes 

and to evolve common guidelines for all schemes of 

different Ministries including Extemally Aided Projects 

(EAPs) for development of Rainfed I Dry land Farming 

Systems. 

Cutting of Tree. In Deihl 

5294. SHRI RAGHUNATH JHA: Will the Minister of 

ENVIRONMENT AND FORESTS be pleased to tat ~ 

(a) whether a large number of kees have been 

uprooted or cut in Deihl during the last five years; 

(b) If so, the reasons for uprooting/cutting these trees; 

(c) the policy of the Govemment conceming wprooting 

or cutting of trees; 

(d) the number of saplings sown during  the last five 

years and the number of those surviving as on date; and 

(e) the measures taken to keep Delhi green and 

pollution Iree? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a) and (b) A number of trees have been 

uprooted in Delhi during  the last five years mainly for 

important developmental projects, like road widening, 

construction ot f1yovers, Deihl Metro Rail Corporation 

projects, High Capacity Bus System projects, etc. The 

trees have been permitted to be uprooted under the 

provisions of the Delhi Preservation of Trees Act, 1994. 

(c) to <e) The information Is given In the encloaed 

statement. 

Statement 

(i) The Section 10 of Delhi Preservation of Trees 

Act. 1994 speaks about "Obligation to plant trees-. This 

reads as under: 

Every person, who 16 granted permission under this 

Act to fell or dispose ot any tree, shall b. bound to plant 
such number and kind of trees in the area trom which 

the tree Is telled or disposed of by him under such 

permission as may be directed by the Tree Officer: 

Provided that the Tree Officer may, for reasons to be 

recorded in writing, permitlesaer number of trees to be 

planted or trees to be planted in any different area or 

exempt any person from the obligation to plant or tend 

any tree. 

(Ii) Compensatory Plantation is done at the rate of 

ten trees for one tree to be felled and at the rate of five 

trees for one tree to be translocated by the User agency. 

(III) Number of saplings sown during the last five 

years are: 

Year Number of Number of saplings 

saplings distributed free of 

planted cost for planting 

2002-03 6.701akhs 2.46 lakhs 

2003-04 8.44 lakhs 3.00 lakhs 

2004-05 9.04 lakhs 4.261akhs 

10.17 lakhs 6.17 lakhs 

2006-07 11. 76 lakhs 6.71 lakhs 

• Plantation has been  done by different 

Departments, apart from Forest Department, like 

Municipal Corporation of Delhi, Delhi 

Development Authority, Eco Task Force, Public 

Works Department, Development Department, 

New Delhi Municipal Corporation, Centra' Public 

Works Department, Deihl Jal Board, Deihl 

Cantonment Board, etc. 

• The exact survival has not been ascertained, 

however, ocular estimate is about sixty to 

seventy percent. 

u.a.u .... taken to keep DeIhl Green: 

• Compensatory Plantation Is done at the rate of 
ten trees for one tree to be felled and at the 
rate of five trees for one tree to be translocated 

by the user agency. 

• The targets to different departments are assigned 

every year for enhancing the Tree Cover. 
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• The Department cIi8tributea tree aapJinga free of 
cost to the public for plantatJon to cover most 

area under greenery with the Involvement of 

public through Re8idents Welfare Associations, 

Kitchen Garden Associations, 452 Patrol Pumps, 
70 Mother Dairies, 57 CNG Stations, etc. 

•  A BataJlion of 147 Jawans of Eco-Task Foree 

of Territorial Army is aIeo engaged for plantation 

and protection of the Bhatti Mines area of 2100 
acres. 

• To create awareneas among the muses, World 

Environment Day, World Forestry Day are 

celebrated every year with plantation activity, 

competition for children, etc. 

• School children of 1600 Eco Clubs undertake 
plantation drives. 

exploitation of Work .... 

5295. SHRI E.G. SUGAVANAM: Will the Minlst,r of 

LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether despite a ban on child labour, the bidl 

and carpet industries thrive on e)lploiting women and 

Children In various parts of the country as reported in the 
'Hindustan Times' dated April 28,  2007; 

SI.No. Name of Stale I UT No. oJ In8peQan8 

conducIed 

2 3 4 

1. Andaman and Nk:obar Is. U.T. 9 23 

(D) if 10, tt. N.l'nber of such case. came to the 
notice of the Government during each of the last three 
years, State-wise; and 

(c) the action taken by the Union Government on 
each case? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): (a) Government has prohibited the 

employment of children below the age of 14 years in 15 

hazardous Occupations and 57 proc88888 under the Child 

Labour (Prohibition and Regulation) Act, 1986 which 

lncIudea the bldl and carpet Industry al80. 

(b) State Governments are appropriate Governmenta 

for implementation of the provisions of the ChHd Labour 

(Prohibition and Regulation) Act, 1986 for the ar ... 

coming under their jurisdiction. Details of the number of 

Inspections conducted, violations detected and 

prosecutions launched during the Jut three years ant 
given In the enlCOHd statement. 

(c) Appropriate action is taken by the State 

Governments against the employers violating the 

provlelona of the Child Labour (Prohibition & Regulation) 
Act, 1986. ,/ 

5 6 

No. 01 VIOlltiona 

deteded 

7 

0 23 

8  9 

No. 01 PIuIIaItIona 

Iudled 

10 

o 0 

11 

2. Andhra Pradesh 29355 14736 11220 16395 9211 8099 4870 1212 6124 

3. Arunachal Pradesh 36 199 199 0 13 13 24 11  11 

4. Assam 1888 497 38 48 12 0 

5. Bihar 36835 22800 19964 5431 4332 3488 259 147 

6. Chandiglrh U.T. 1965 251 1427 0  0 o o o o 

7. Chhattisgarh 966 1427 0  0 4 

8. Dadra and Nagar Haveli U.T 670 0 n 0 0 o o o  o 
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9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31, 

32. 

33. 

34. 

35. 

2 

Daman and Diu U.T. 

Delhi U.T. 

Goa 

GujaraI 

Haryana 

Himachal PradIIh 

Jammu and KIIhmIr 

JhaIkhand 

Kainatllca 

·Kerala 

l.aklhldweep U.T. 

Madhya Pradesh 

Maharaahtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orilla 

PoncIc:t1eny U.T. 

PIA'IjIb 

Rajaathan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

lJIIaranchal 

. West Bengal 

Total 

MAY 14,2007 

3 4 5 

310 40S 380 

1017 1400 

218 147 387 

323 47 2580 

2830 1200 1136 

1749 1096 0 

2383 2800 2180 

4086 3355 

17427 

1140 

o 
1101 

13170 

134 

205 

16253 

4414 

o 
5319 

27228 

244 

229 

27601 

5874 

o 
5360 

.241 

882 

o 0 0 

6681 5750 0 

163 239 

12497 17494 3262 

4389 1320 

3803 2832 3350 

000 

156811 145745 8IM88 

338 844 898 

6496 

2588 

3 1926 

647 2178 

10726 6617 5000 

324118 285461 165400 

• Reports are pending from the State Governments. 

8 7 

o 
243 

o 

8 

o 

o 

o 
~ 

o 
177 

42 

o 
8 

444 

1SOB 

29 

o 
28 

124 

o 
o 

320 1219 

40 0 

o 0 

2 19 

528 

1434 

22 

o 
54 

70 

o 

o 
o 0 

o 0 

182 177 

o 0 

36 2 

8 12 

o 0 

670 1609 

o 0 

860 

o 
172 

o 
o 

96 

18236 

2405 

20 

o 
37 

o 
o 
o 
o 

o 

o 
o 

173 

o 
246 

o 
78 

15797 

9 

o 
88 

o 
29 

38 

9 

76 

2781 

o 
o 

28 

17 

o 
o 
o 

o 

3 

o 
35 

o 
o 

302 

o 
3911 

o 
o 

9076 

., 

10 

o 
74 

o 
106 

13 

o 
2 

612 

612 

o 
54 

32 

o 
o 
o 
o 
5 

o 
2 

7 

185 

580 

o 
31 

o 
o 

3812 

11 

o 

o 
23 

o 
o 

19 

1078 

o 
37 

o 
o 
o 
o 

o 

13 

o 
244 

o 
19 

o 
o 

1716 

538 
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Wortc.a' Bank 

5296. SHRI MIUND DEORA: WUI the Mlniater of 

LABOUR AND EMPLOYMENT be pIeued to state: 

(a) whether the Government has agreed to consider 

a luggestion made at the Indian Labour Conference (ILC) 

to set up a ·Workers' Bank- where to Employees' 

Provident Fund (EPF) and other deductions of workers 

could be deposited for better retums; 

(b) If so, the time by which a final decision Is likely 

to be taken to set up 'Workers' Bank-; and 

(c) the amount lying in the EPF and other PF 

depoaits which can be put in 'Workers' a ~ for bener 

returns? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): (a) to (c) The Central Board of Trustees, 

Employees' Provident Fund In Its 178th meeting held on 

27.01.2007 has referred the Issue of 'Workers' a ~ to 

a committee constituted to examine the feaaibllity of giving 

shape to 'Workers' Capital ~ in the Ministry of Labour 

& Employment, 

Right. of Workmen 

5297. SHRI ABU AYES MONDAL: Will the Minister 

of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government has received the labour 

research report of the V. V. Glri National Labour lnelftute 

on Central Government's workers; 

(b) If so, the salient features of the report; and 

(c) the action taken to safeguard the trade union 

rights of the workmen in IT sector? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES): (a> and (b) No, Sir. 

(c) The Trade Unions Act, 1926 Is applicable  to IT 

Sector employees. The Act is administered by the State 

Governments concerned. 

Overcharging by Hotels 

5298. SHRI S.K. KHARVENTHAN: WiD the Mlnleter 

of CONSUMER AFFAIRS, FOOD AND PU8L1C 

DISTRIBUTION be pleased to state: 

(a) whether many big hoteI8Ireetaurants In various 
parts of· the country ate Charging exorbitant ral8l for 
packaged drinking water and other food iteme from their 
customers; 

(b) If 10, whether the Government h .. conducted 

any study to ascertain the extent of higher rates being 

charged by these establishments over the fixed maximum 
retail price; 

(c) If so, the details and outcome thereof; 

(d) the action taken against such offendera; and 

(e) the remedial stepe taken to check overchargtng 

by such establishments? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION CSHRI TASLIMUDDIN): (a) Yes 

Sir. Some instances have been reported. 

(b) and (c) No such study h .. been conducted by 

the Central Government. 

(d) and Ce) Action Is taken by the enforcement 

authorttl.. of StateslUTs as per provisions of the 

Standardl of Weights and Measure Act, 1978 and the 

Rules made thereunder. As per Infonnation availatU from 
StateslUTs, 497 cues have been booked, of which 300 

cues have been compounded, 8 c .... have been filed 
In court and remaining are under process. . 

DeIlUU'ld of Petro Chemical. 

5299. SHRI MAHAVIR BHAGORA: Will the Minister 

of CHEMICALS AND FERTIUZERS be pleased to state? 

(a) the demand and availability of petrochemic:als 

recorded during the last three years; 

(b) the production capacity and the actual production 

of Petrochemicals cracker complexes during the aaid 

period; 

(c) whether the Government propoH8 to set up new 
complexes; 

(d) If eo, the details thereof; 
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(8) the imports and exports of Petrochemicals 

recorded during the said period: and 

(f) the funds provided to the petrochemicala MCtor 

during the said period? 

Products 2003-04 

Polymer. 

Demand Projections • 4592 

Avallllt.:llMr (domestic 4949 

produCllan + Imports) 

Synttletlc FIb ... 

Demand Projections 1971 

Availability (domestic 2023 

production + Imports) 

SYnthetic Rubber 

Demand Pro)ecttons 169 

Availability (tIomestIc 266 

production + Imports) 

SurfllctMt Intermeclillte 

Demand Projections 466 

Availability (domestle 45& 

production + Imports) 

Demand tor petrochemicals has bean derived from 

the petrochemicals consumption in the various end use 
sectors namely, plastic procasaed articles in case of 

poIyme.... taxtilea in cue of aynthetic fibre. automobile 

tyre and non-lyre applications in case of rubber and 
detergents/suffadants in case of surfactant Intermedlatee. 
The demand for petrochemicals is arrived·· on the past 

THE MINISTER OF STATE IN THE MINIISTRY OF 

CHEMICALS AND FERTILIZERS AND MIN1STER OF 

STATE IN THE MINISTRY OF PARIAMENTARYAFFAIRS 

(SHRI B.K. HANDIQUE): (_, Demand and AvaJl8bllIty of 

Petrochemica18 are as followa: 

~ In Thousand ~ 

2004-05 2006-06 

5141 5760 

6192 5480 

2_ 2229 

2067 2068 

184 203 

307 350 

528 568 

498 551 

consumption data with a projected growth rate. 

(b) Polymers, Synthetic Fibralntermadiates and 

Synthetic Rubbers are manufactured in the petrochemicals 

Cracker complexes. The C8pacity and . Production of 

Polymers, Synthetic fibre IntentnediatH Mld Synthetic 

Rubber are as follows: 
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Unit: Thouund 1bns 

'Product 2004-05 2005-06  2008-07 

pOlylMra 

Capacity 2946 2945 2945 

Production 3319 3380 3198 

Synthetic Fibre Intermediate 

Capacity 514  514 582 

Production 899 756  738 

Synthetic Rubber 

Capacity 50 50 50 

Production 64 67 72 

(c) and (d) Petrochemicals industry is deregulated 
and de licensed. Government has approved, during 
the year 2006-07, Assam Gas Cracker Project at 
Lepetkata, District, Dibrugarh, Assam with Gas Authority 
of India 88 the lead promoter, with equity arrangement of 
GAIL 70%, Oil India Ltd., 10%. Numangarh A8tlnery 10% 
and Assam State Industrial Development Corporation 
(Government of Asum, 10%. The Project win produce 
Polypropylene (PP) 80,000 TPA and High Density 
Polyethylene (HDPE)lLinear Low Denelty Polyethylene 

CLLDPE) 220,000 TPA. 

(e) Import and Export of Petrochemicals are as 
'follows: 

Unit: TholMMd Tona 

Product 2003-04 2~ 2005-06 

Commodity Polyrnera 

Imports 450 416 732 

Export 843 1015 695 

Synthetic FIbN 

Imports 140 172 145 

Export 139 175 171 

,Synthetic ~ "" 

Imports 179 210 240 

Export 8 7 22 

Surfalctant InternMKllate 

Imports 3 .0 6 

Export 42 67 108 

(1) Manufacturing of petrochemicals is dellcensed and 

deregulated industry. No fund has been provided during 

the years 2004-05, 2005-06 and 2008-07. 

/EngIish] 

Inve .. ment by SAIL In Ker8,. 

5300. SHRI C.K. CHANDRAPPAN: Will the  Minister 

of STeEL be pleased to state: 

Ca) whether the Government of Kera'. has 

approached the Steel Authority of Inella Limited (SAIL) to 

invest in the Stee/Complex Umlted, a Kerala, based Steel 

Public Sector Undertaking; and 

(b) " 80, the reeponee of SAIL thereto 80 tar? 

THE MINISTER OF STATE IN THE MINISTRV OF 

STEEL (DR. AKHIlESH DAB): (a) Ves, Sir. 

(b) A Steel Authority of India limited (SAil) team 

has visited the Steel Complex ltd. (SCl) , CalIcut, Karela 

to study the existing  facilities and have held dllcuaalons 

with plant engineers. 

/Tmns/8/ion] 

Achievements under Llft..fn1l11tlon 

6301. SHRI V. K. THUMMAR: Will the Minllter of 

AGRICULTURE be pl .... d to state: 

(a) the funds allocated, released and utilized for the 

promotion of 11ft irrigation during 1he Tenth plan, State-

wise and year-wiu; 

(b) the target fixed and succe .. achieved  thereunder 

during the seme period, State-wise and year-wtee; and 

Co) the funds alocated for lift irrigation during the 

Eleventh Plan? 

THE MINISTER OF STATEtN THE MINISTRY OF 

AGRtCUlTURE AND MINISTER OF STATE IN THE 

MtNISTRV OF CONSUMER AFFAIRS, FOOD AND 

PUBlfC DISTRrBUTION (SHRI KANTllAl BHURIA): (a) 

to (0) The Information is being coltected and will be laid 

on the Table of the House. 
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/EngIish} 

Fertilizer Outlet. In Orl ... 

5302. SHRI SUGRIB SINGH: WiD the Mlnlater of 

CHEMICALS AND FERTILIZERS be pleased to &tate: 

(a), the number of fertilizer outlets operating in Orlaaa 

at present; 

(b) whether the Government of Oril8a has requeeted 
the Union Govemment to Increase the fertilizer outlets In 

the State; and 

(c) if so, the details thereof and the action taken by 

the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN TE MINISTRY OF PARIAMENTARY AFFAIRS 

(SHAI B.K. HANDIQUE): (a> About 20,439 fartllzer outets 

are in operation In Orissa, at present. 

(b) No, Sir. 

(c) Does not arise. 

Promotion of Bamboo 

5303. SHRI BRAJA KISHORE TRIPATHY: Will the 

Minister of AGRICULTURE be pleued to state: 

(a> the details of the project proposals received from 

various States for promotion of Bamboo and Its growth 
under National Bamboo Mlaaion; and 

(b) the number of such proposals forwarded/cleared 

by the Planning Commission during each of the last, two 

years, State-wise; 

THE MINISTER OF STATE IN THE MINISTRY OF 

'AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC  DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

and (b) The Department of Agriculture and Cooperation 

has launched a Centrally Sponsored Scheme of NatIonal 

Bamboo Mission for implementation acroee the oountry 

during the year 2006-07. Altogether 14 proposals were 
received in this Department kom the States of Arunachal 

Prade.h, Assam, Chhattlsgarh, Meghaiaya, Manlpur, 

Mizoram, Nagaland (2 proposals), Ori888,' Rajuthan, 

Slkklm, Trlpura, Uttarakhand and West aengal for 

promotion of Bamboo during 2006-07. ThlSe proposals 

were duly considered by the National Steering Committee 

of the Ml88ion It Its meetings held on 27th February end 

19 March, 2007 and approved the same. The proposall 

involve various components namely nurseri .. , area 

expansion, human resource development, pest and 

disease management, micro-irrigallon, etc. 

Fruita and Vegetable Trllde 

5304. SHRI ASADUDDIN OWAISI: Will the Mlnilter 

of AGRICULTURE be pleased 10 state: 

(a) whether India o ~  11 percent of wortd 

vegetable and 15 percent of fruits at 53-63 percent of 
global price but Its share In global fruits and vegetable 

trade Is just 1.7 percent and 0.5 percent respectively; 

(b) If so, the reuons therefor; 

(c) the detalia of the recent Wortd Bank report on 

Inde's fruita and vegelllble trade; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

and (b) As per production database of the Food and 

AgrIculture Organization (FAO) for the year 2005, India's 

share in global production of vegetables and fruits was 
about 9.2% and 10.47"'" respectively and the share in 

global export of vegetables and fruits was about 3.72% 

and 0.36% respectively. 

(c) and (d) The World Bank report titled -From 

Competition at Horne to Competing Abroad: A Case Study 

of India's Horticulture-looks at world trade In horticultural 

products, and examin.. India's trade policy for a select 

group of commodities. The Report was presented and 

di8cussed in the Ministry of Agriculture on 22 December, 

2005 and It wu felt that some ,of the findings in the 

report needed further validation. The final report has not 

been received. 

Envlronmem.. C ..... noe to Steel Projecta 

5306. SHRI ANANTA NAYAI<: Will the Minister of 

ENVIRONMENT AND FORESTS be pIeued to state: 
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(a> the number of propos"s for I8tIIng up of ... 1 
projects In Orilla pending for the foreet ..ld environmental 
clearance; 

,. (b) whether any of theae projecta are being let up 

in the reserve forest a .... ; and 

(c) if so, .the datafIa 1hereof ? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a) to (c) There are thirteen propouIe for eetIJng 

up of steel projects in Ori88a pending for environmental 

clearance under the Environment Impact AaHelment 

NotHication, 2008. Ita per the Information sUbmItted by 

the project authorities, of these projects, only one project 
proposed for ita expansion is involved about 43.407 Ha. 
in the village forest (Gramya Jungle) in the Sambalpur 

forest division for which a proposal has already been 

.ubmitted by the project authorities to the State 

Government of Orlsaa for approval. 

No proposal for setting up of ateel projects in Oriua 

Is pending for forest clearance under the Fore.t 

(Conservation) Act, 1980. 

Products 

POLYMERS 

Demand-

Supply (domestic production + Imports) 

Production 

Consumption (domestic Production + 

Imports-Exporta) 

Demand for petrochemicals has been derived from 

the petrochemicals consumption In the various end use 

sectors of plastic processed articles. The demand for 

petrochemicals is arrived on the past consumption data 

with a projected growth rate. 

(b) and (c) Yes Sir. Per capita consumPtion In India 

is 4.5 kgs as against the world average of 25 kgs. 

Petrochemicals Sector is deregulated and ctelicensed. The 

ProductIon of Polymef'8 

5306. SHRI MAHAVIR BHAGORA: Will the Minister 

of CHEMICALS AND FERTILIZERS be pleased to state? 

(a) the demand, .uj,pJy, consumption and production 
of polymers recorded In the country during the lut three 

years and thereafter; 

(b) whether the per capita consumption of polymers 

In India is one of the lowest In the world: 

(c) If 80, the details thereof and the ... taken to 

increase the production and per capita consumption of 

polymers; and the funds released for said sector during 

the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI B.K. HANDIQUE): (a) Demand, Supply, 

Production and Consumption of Polymers are as follows: 

4592 

4949 

4499 

4108 

2004-05 

5141 

5192 

4n6 

41n 

(In thousand tons) 

2005-08 

4852 

5490 

4768 

4795 

role of the Govemment is as a facilitator. Govemment 
through appropriate policy environment is encouraging 

investment In petrochemical sector and promoting value 

addition In the downstream plastic processing and usage 

in thrust areas. 

(d) Manufacturing of polymers is dellcensed and 

deregulated industry. No fund hu been released during 
the last three yeara. 
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/EngliBhJ 

Utllllldlon of Drought R.u.f Fund. 

5307. SHRI SUGRIB SINGH: 
SHRIMATI KIRAN· MAHESHWARJ: 
SHRI KISHANBAHI V. PATEL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

<a) the details of drought relief funds utilized by the 
State Governments during the last three years, State-
wise; 

(b) whether any complaint regarding misuse of said 
funds by the State Governments has been recelYed; 

(c) if so, the details thereof during the said period 
and the action taken thereon; 

(d) Whether the Govemment has formulated a drought 
manual for the States which are facing persistent droughts; 

(e)' if so. the details thereof; and 

(f) the extent to which drought affected States has 
been benefited thereby? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MiNISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): <a) 
10 (c) Ministry of Home Affairs is the nodal Ministry for 
overseeing the operation of relief schemes i.e. Calamity 
Relief Fund (CRF) and National Calamity Contingency 
Fund (NCCF), for providing assistance in the wake of 
natural calamities including drought. The inform,tion Is 
being collected and will be laid on the Table of the Sabha. 

(d) to (f) It is primarily the responsibility of the State 
Governments concemed to take necessary measures in 
the wake of drought. The Government of India 
supplements the efforts of the States with financial and 
logistiC support. Most of the State Govemments have 
Relief Code or Scarcity' Manual for specifically dealing 
with droughts. 

U.. of Blo-control Agents for PHI Management 

5308. SHRI AS,ADUDDtN OWAlSt: WI! the 'MIniSter 
of AGRICULTURE be pleased to state: 

Ca) whelher the UN of bIo-cOntroI agents in cantroUing 
crop pests have emerged as an important 8Oo-aafe 
alternative for the management of peats and ...... In 
agriculture; 

(b) if so, whether due to lack of awareness farmers 
are still to adopt it in a maJor way: 

(c) whether any apecial publicity echeme for fanners 
has been launched by Government for adopting bicH:ontrol 
agents for pest management; and ' 

(d) If ao, the details thereof and other atepa taken or 
being tMen by the Government In this regard? 

THE MINISTER OF STATE ,IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MtNISTRY OF CONSUMER AFFAIRS, FOOD ANO 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Bio-control agents are emerging as an Important 
component of Integrated Pest Management which Is the 
cardinal Principle of Pest Control. Though they are eco-
s.'e products, can not be a complete altematlve to 
chemical pesticides. 

(c) and (d) To promote biological control as an 
important component of Integrated Pelt Management 
(IPM), Govemment of India is implementing a Scheme 
·Stnmgthening & Modernization of Pest Management 
Approach in India" since 1991-92. Under this, 31 Central 
IPM Centres are functioning with the objectives of pest! 
disease monitoring, production and release of bio-control 
agentslbio-pestlcides, conservation of blo-control agents 
and Human Resourc;e Development in IPM. The use of 
bio-control agents is promoted through awareness creation 
among farmers/State extension functionaries by organizing 
series of Farmers Field Schools. Since 1994-95 to 
2005-06, CIPMCs have produced and released 
25385 millions of blo-control agents in the farmers' fields 
covering an area of 77.88 lalch hectares. 

For promotion of biological control, Govemment of 
India is providing Grants-in-aid to StatesJUTslNGOs for 
setting up of production facilities of biological control 
agents. 

Hybrid Corn Seeds 

5309. SHRI BADIGA AAMAKRISHNA: Will the 
Minister of AGRICULTURE to be plea8E!d to state: 
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(8) whether the hybrid -com .... "DecaIbo-supplied 
by Monsanto 10 farmel'll of Andhra Pra"" hal failed to 

give higher  yield than the conventional seeds, .. has 

been published by the company; 

(b) if so, the re.ons for taHure ot the formulation; 
and 

(c) the manner in which the Govemment proposes 

to compensate the farmers who have suffered losses as 
a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION {SHRI KANTILAL BHURIA): (a) 

to (c) It has been reported by Govemment of Andhra 

Pradesh that complaints were received about poor 

performance of Maize Hybrids DECALBO (pinnacle) from 

farmers of Mahbubnagar and Karimnagar Districts. The 

failure has occurred due to Non-synchronization of 

anthesis and paUination. The seed setting was paor and 

there was loss in yield. On the basis of reports of the 

teams of scientists compensation of Rs.16.16 lakh· and 

Rs. t~.  lakh was paid to the farmers of Mahbubnagar 

and Karimnagar districts respectively. 

Publication on Quality Standards 

5310. SHRI .K.J.S.P. REDDY: Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION pleased to state: 

(a) whether the Govemment has recently released a 

publication entitled 'Indian Standards' developed by the 

Bureau of Indian Standard regarding quick 'Methods for 

Detection of Adulterants/Contaminants in Common Food 

Products'; 

(b) if so, the details and objectives thereof; and 

(c) the response received by the said publication so 

far? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBUC DISTRIBUTION (SHRI TASUMUDDIN): (a) BIS 

has published an Indian Standard IS 15642 (Parts 1 and 
2):2006 titled 'Quick Methods for Detection of Adulterants! 

Contaminants in Common Food Products'. 

(b) The standard fncfudes methods Invofving visual 

examination. physical methods and certain chemical 

. methode kN" detecting. food adufteratlon and cont.mlnatlon. 

The objectiVe for development of such a standard Is to 
promote conaumer aw .... "... regarding the quality of 
the food and alertness 10 detect common type of food 
adulteration. 

(c) This standard is for the guidance of the 

consumers. 

Strategy for Agrlcultul'lll Development 

5311. SHRI MANORANJAN BHAKTA: wm the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment has devised State-wise 

strategies for agriC'-'ltural development in the country; 

(b) if so, the details thereof; 

(c) whether any efforts are being made to make 

special arrangements for the people of backwards, trlbals, 

hilly and rural areas of the country; and 

(d) If so, the details ttlereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a> 

and (b) Government has worked out a strategy for 

accelerating growth In agriCulture and allied sector In the 

country. The Govemment has taken a number of initiatives 

to Improve the agriculture sedor In the country. These, 

Intt1l'-sliB, Include the announcement of credit policy, which 

envisaged Increasing flow of credit to agriculture sector. 

Govemment has approved a package for revival of 

cooperative credit t~. National Horticulture Mlulon 

(NHM) haa been launched fc;Ir development of horticulture 

and during 2006-07 elght"n Itat8s and two Union 

Territories were covered under the NHM. Centrally 

Sponsored Soheme of Macro Management is being 

Implemented to ensu.. that central asaistance Is spent 
on focused and epeciIIc Interventions for the development 

of agriculture in Stat... The scheme provides sufficient 

flexibility to the States to pursue the programmeeon the 

basis of their regional priorities. 

(c) and (d) Higher subsidy/special assistance under 

some scheme to Scheduled Castes/Scheduled Tribe8I 
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small/marginal farmers are being given. In order to 
hamesa the potential of the horticulture In the hilly areas, 
the Govemment of India has aanctioned a Centrally 
Sponsored Scheme on Technology Mlealon for Integrated 
Development of horticulture in North Eutem Stat .. , 
Sikkim. Jammu and Kuhmlr, Himachal Pradesh and 
Uttarakhand. 

Revival of IDPL 

5312, SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Mlnlater of CHEMICALS AND FERTILIZERS 
be pleased to stata: 

(8) whether Board for Reconstruction of Public Sector 
Enterprise&. (BRPSE) has recommended Rs. 3760 eror .. 
for revival of Indian DNgs and Pharmaceuticals Limited 
(IDPL); 

(b) If so, the details thereof; 

(c) whether the Govt. has agreed to waive Rs. 2600 
crores of the company's liablHty; 

(d) if 50, the details thereof; 

(e) the details of total 108& suffered by IDPL during 
2006-07; and 

(f) the names of the units of IDPL identified for 
revival? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (d) Board for 
Reconstruction of Public Sector Enterpriaee (BRPSE) has 
recommended revival of Indan Drugs and PharmIIceuIIcaiB 
Limited (IDPL). The recommendation of BRPSE Inter·aIia 
involves cash 8I8iatance of RI. 381 crorea In the form of 
interest bearing bridge loan and non-cash ~ of 
Rs. 2861.76 ero,.. In the fonn of waiver of loanlintereatl 
guarantee fee subject to IDPL achieving projected phyIicaJ 
and financial targets. 

The recommendations of BRPSE are being placed 
before Cabinet Committee on Economic Affalrl (CCEA) 
for decision. 

(e> IDPL hal .mea reported that It '" likely to achieve 
'operating profit of Rs.1 crore during 2006-07. The figure 
is subject to audit. 

(f) All the units of IDPL I.e. Rlshlkesh, Hyderabad, 
Gurgaon, IDPL (TN) and Bihar Drugs & Organic 
Chemicals Ltd., Muzaffarpur are proposed to be revived. 

MR. SPEAKER: Okay, I do not think that the House 
can function in this manner. The House stands adjoumed 
till 12 noon. I am sony. 

11.22 hra. 

12.00 tn. 

ThtI lolr ~ IhfIn IIdjoumtld /HI 
T...w of IhtI Clock. 

77NI Lo/( SBbM ~ ., TwsMP oIlht1 Clock. 

(MA. SPEAKER In IhtI Ch.tH) 

/EnglltlhJ 

MR. SPEAKER: Now, Papers to be laid on the 
Table. 

PAPERS LAID ON THE TABLE 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, 'FOOD AND PUBLIC 
DISTRIBUTION (SHRI 'SHARAD PAWAR): I beg to lay' 
on the Table a copy of the Outcome Budget (Hindi and 
English versions) of the Department of Agriculture and 
Cooperation, Ministry of Agriculture for the year 2007· 
2008. 

(Placed in Library. SH No. LT 641312007) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): On behaH of Shrl A.K. 
Antony. I beg to lay on the Table a copy of the following 
papers (Hindi and English versions):-

(1) Memorandum of Understanding between the Bharat 
Electronics Limited and the Department of Defence 
Production, Minlstry of Defence, for the year 2007-
2008. . 

(Placed in Library. Stili No. LT 641412007) 
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(2) Memorandum of Underatanding between the hrat 
Dynamics limited and the Department of Defence 
Production, Ministry of Defence, for the year 2007-
2008. 

(Placed in library. SH No. IT 641512007) 

(3) Memorandum of Underatandlng between the Garden 
Reach Shipbuilders and Engineers limited and the 

Department 0' Defence Production, Ministry of 
Defence, for the year 2007-2008. 

(Placed in Library. SH No. IT 641612007) 

(4) Memorandum of Understanding between the Bharat 
Earth Movers limited and the Department of 
Defence Production, Ministry of Defence, for the 

year 2007-2008. 

(Placed In library. S. No. IT 841712007) 

(5) Memorandum of Understanding between the 
'Mazagon Dock limited and the Department of 

Defence Production, Ministry 0' Defence, 'or the 
year 2007-2008. 

(Placed In library. 58 No. IT 641812007) 

(8) Memorandum of Understanding between the Milhra 
Dhatu Nigam limited and the Department of 
Defence Production, Ministry of Defence, for the 
year 2007-2008. 

(Placed In library. SH No. IT 641912007) 

(7) Memorandum of Understanding between the Goa 
Shipyard limited and the Department of Defence 
Production, Ministry of Defence, for the year 2007-

2008. 

(Placed in Library. S. No. IT 642012007) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): On behalf of Shri 

Sushil Kumar Shinde, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and 

English veralons):-

(i) Memorandum of Understanding between the 

Rural Electrification Corporation Umited and the 
Ministry of Power for the year 2007-2008. 

(Placed in Library. StHI No. IT 642112007) 

(D) Memorandum of Understanding between the 

North' EMtem EIeclric Power Corporation limited 

and the Minlatry of Power for the year 2007-

2008. 

(Placed In library. S. No. IT 642212007) 

(2) A copy of the Annual Budget (Hindi and English 

versions) of the Damodar Valley Corporation for the 

year 2007-2008 under sub-section (3) of section 

44 of the Damodar Valley Corporation Act, 1948. 

(Placed in library. StHI No. IT 842312007) 

(3) A copy each of the following Notifications (Hindi 

and English versions) under section 179 of the 

Electricity Act, 2003:-

(i) The Central E1ectrtc1ty Regulatory Commluion 

(RecNitment, Control and Service Conditlona 

of Staff) Regulatlona, 2007 published in 

Notification No. 2I2(1)12OO6-CERC in Gazene 

of India dated the 16th March, 2007. 

(D) The Central Electricity Authority (Technical 

Standards for Connectivity to the Grid) 

Regulations, 2007 published in NoIIfIcation No. 

121X1STD (CONN)/GM/CEA in Gaze«e of 

India dated the 9th March, 2007. 

(Placed In library. S. No. IT 642412007) 

(4) A copy each of the following Notifications (Hindi 

and English veralons) under sub-section (1) of 

section 59 of the Energy Conservation Act, 2001. 

0) The Bureau of Energy Efficiency (Form of 
Annual Statement of Accounts and Recorda) 

Rules, 2007 published in Notification No. 

G.S.R. 173(E) in Gazene of India dated the 

5th March, 2007. 

(II) The Energy Conservation (the form and 

manner for submlsaiOn of report on the status 

of energy consumption by the designated 

consumers) Rules, 2007, published In 

Notification No. G.S.R. 174(E) in Gazette of 

India dated the 5th March, 2007. 

(Placed in Ubrary. SH No. IT 6425(2007) 
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(5) A copy each of the following NoIiftcatlona (Hindi 

and English vensIons) lalued under eecIions 14 and 

18 of the Energy Conservallon Act, 2001. 

(i) S.O. 318(E) published In Gazette of India 

dated the 5th March 2007 dlNcting deeIgnated 

consumers to designate or appoint energy 

manger, etc and -energy COI'1I8I'Vatlon the 

form and manner for lubmlasion of report on 

the status of energy consumption by the 

designated consumers) Rules, 2007. 

(1/) S.O. 394(E) published in Gazette of India 

dated the 19th March 2007 making certain 

alterations in the list of Energy Intensive 

Industries and other establishments mentioned 

in the in the Schedule of the Energy 

Conservation Act, 2001. 

(Placed in, Library. See No. LT 642612007) 

(i) A copy of the Annual Report (Hindi and 

English versions) of the Bureau of Energy 

Efficiency, New Delhi, for the year 2004-2005, 

along with Audited Accounts, 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the working 

of the Bureau of Energy Efficiency, New Delhi, 

for the year 2004-2005. 

(7) Statement (Hindi and English versions) .. owing 

reasons for delay in laying the papers mentioned 

at (6) aboVe. 

(Placed in Library. S-No. LT 642712007) 

MR. SPEAKER: Item No.5, Shrl Suresh P.cha.uri-

not present. 

THE MINISTER OF HEAVY lNDUSTRIES AND 

PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 

I beg to lay on the Table a copy of the Memorandum of 

Understanding (Hindi and English versiona) between the 

Bharat HeaVy Electlicals limited and the Department of 

Heavy Industry, Ministry of Heavy Induetriee and Public 

Enterprises for the year 2007-2008. 

(Placed in Library. S-No. LT 642912007) 

{7hIIIsIIdft1nJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV): Sir, on behalf of Prof. SaH-un-din Soz, I beg to 

lay on the Table a copy each of the following papers 

(Hindi and English veraiona):-

(1) Memorandum of Understanding between the 

National Pr0ject8 ConstNction Corporation Umlted 

and the Ministry of Water Resources for the year 

2007-2008. 

(Placed in Library. S.. No. LT 843012007) 

(2) Memorandum of Understanding between the Water 
and Power Consultancy Services (I) Limited and 

the Ministry of Water Resources for the year 2007-

2008. 

(Placed in Library. S •. No. LT 643112007) 

{English] 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI): beg to lay on the 

TabIe:-

(1 ) (i) A copy of the Annual Report (Hindi and 

English versions) of the lalit Kala  Akademi, 

New Delhi, for the year 2005-2006, along with 

Audited Accounts. 

'(il) A copy of the Review (Hindi and English 

verslona) by the Govemrnent of the working 
of the lalit Kala Akademl, New Delhi, for the 
year 2005-2006. 

(2) Statement (Hindi and English versions) showing 

reasons for delay In laying the papera mentioned 

at (1) above. 

(Placed in Library. S. No. LT 6432/2007) 

(3) (I) A copy of the Annual Report (Hindi and 

English veraiona) of the National School of 

Drama, New Delhi, for the year 2005-2006, 

along with Audited Accounts. 

(II) A copy of the Review (Hindi and English 

v8f8ions) by the GovemMent of the working 

of the National School of Drama, New Delhi, 

for the year 200~200 . 
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(4) . Statement (Hindi and EngllIh y"';ona) showing 

reasons for delay in ~ the ptlpera mentioned 
at (3) above. 

(Placed in Library. SH No. LT 643312007) 

(5) (i) A copy of the Annual Report (Hindi and 

English versions) of the Allahabad Museum 

Society, Allahabad, for the year 2005-2006, 
along with Audited ~o t . 

(iij A copy of the Review (Hindi and English 

versions) . by the Govemment of the worldng 

of the Allahabad Museum Society, Allahabad, 

for the year 2005-2006. 

(6) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers  mentioned 

at (5) above. 

(Placed in Library. S.-No. LT 643412007) 

(7) (i) A copy of the Annual Report (Hindi and 

English versions) of the Centre for Cultural 

Resources and Training, New Deihl, tor the 

year 2006-2006, along with AudIted Accounts. 

(ii) A copy of the Review (Hindi and English 

vensions) by the Government of the worldng 

of the Centre for Cultural Raeourcee and 

Training, New Delhi, for the year 2005-2006. 

~  Statement (Hindi and English versions) showing 

reasons for delay ~  laying the papers mentioned 

at (7) above. 

(Placed in Library. S.-No. LT 643512007) 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL): I beg to lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 

English versions) of the Sree Chitra TiNnal 

Institute for Medical Sciences and Technology, 

ThiNvananthapuram, for the year 2005-2006, 

along with Audited Accounts. 

(II) Statement regarding Review (Hindi and 

English versions) by the Government of the 

wortdng of the Sree Chitra Tirunal lnetilute 

for Medical Sciences and Technology, 

ThiNvananthapurwn, for the year 2006-2006. 

(2) Statement (Hindi and English veNione) showing 
reuona for delay in laying the papini mentioned 
at (1) above. 

(Placed In Library. SINI No. LT 643612007) 

Sir, Mall I lay the Statement listed at SI. No.34 in 
my name? 

MR. SPEAKER: Yea. 

... (InltJnuplions) 

MR. SPEAKER: No. I am sorry. I could not 

understand what you were saying. You do so when your 

tum comes. Some han. Members are not following any 
tum. You do not do it before your tuml 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI S.K. HANDIQUE): On behalf of SM 

Oscar Fernandes, I beg to lay on the Table-

(1) A copy of the Apprenticeship (Amendment) Rules, 

2007 (Hindi and English versions) published In 

NotIfication No. G.S.R. 293(E) In· Gazette of India 
dated the 18th April, 2007 under IUb-Iection (3) of 

eeotion 37 of the Apprantlcee Act, 1981. 

(Placed in Library. s.. No. LT ~ 200  

(2) A copy each of the following Notifications (Hindi 

and English versions) under section 60 of the 

Employees' Provident Funds and Miscellaneous 

Provisions Act. 1952:-

(I) The Employees' Provident Funds 

(Amendment) Scheme, 2007 published in 

Notification No. S.O. 380(E) in Gazette of 

India dated the 15th March, 2007. 

(II) The Employees' Provident Funds 

(Amendment) Scheme, 2007 published in 

Notification No. G.S.A. 228(E) in Gazette of 

India dated the 22nd March, 2007. 

(Placed in Library. S. No. LT 643812007) 

(3) A copy of the Notification No. S.O. 1190(E) (Hindi 

and English vensions) pubHshed in Gazette of India 

dated the 27th July, 2006 specifying the 
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establiehments mentioned therein employing twenty 

or more pet'8On8 as the cJass of estabII8hments to 

which the Employees' Provident Funds and 

Miscellaneous Provisions Act, 1952 ahall apply with 

eHect from the 27th July, 2006, Issued under ~ 

section (3) of  section 1 of the said Act, together 

with a corrigendum thereto pubilihed In Notiftcation 

No. S.O. 206 dated the 20th January, 2007. 

(4) Statement (Hindi and English versions) showing 

reason for delay in laying the papers mentioned at 

(3) above. 

(Placed In Library. Sse No. LT 643912007) 

(5) A copy of the Annual Report (Hindi and English 

versions) of the Employees' Provident Fund 

Organisation, N.w Delhi, for the year 2005-2006, 

along with Accounts. 

(6) Stat.ment (Hindi and English versions) shoWing 

reasons for delay in laying the papers -mentioned 

at (5) above. 

(Placed in Library. Sse No. LT 644012007) 

THE MINISTER OF STATE IN THE MINtSTRY OF 

CHEMICALS AND FERTILIZERS AND ~N  OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI B.K. HANDIQUE): On baha" of Shri 

Praful Patel, I beg to lay on the Table a copy of the 

Annual Report (Hindi and English versions) of the Chief 

Commissioner of Railway Safety Lucknow, for the year 

2005-06, under section 10 of the Railways Act, 1989. 

(Placed in Library. Sse No. LT 644112007) 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI B.K. HANDIQUE): I beg to lay on the 

Table-

(1) A copy each of the following papers (Hindi and 

English versions):-

(i) Memorandum of Understanding between the 

Madras Fertilizers Limited and the Department 

of Fertilizers, Ministry of Chemicals and 

Fertilizers for the year 2007-2008. 

(Placed In Library. Sse No. LT 644212007) 

(Ii) Memorandum of Undendanding ~  the 

Fertilizers and Chemicals Travancore Limited 

and the Department of F.rtlllze.... Ministry of 

Ch.mlcals and F.rtlllz.rs for the> year 2007-

2008. 

(Placed in Library. SH No. LT 8443f2007) 

(iU) Memorandum of Understanding between the 

National Fertlliz.r. Limited and the 

Department of Fertilizers, Ministry of 

Ch.micals and Fertilizers for the year 2007-

2008. 

(Placed in Library. Sse No. LT 644412007) 

(iv) Memorandum of Understanding between the 

Projects and Development India Limited and 

the Department of Fertilizers, Ministry of 

Chemicals and Fertilizers for the year 2007-

2008. 

(Placed in Library. Sse No. LT 644512007) 

(v) Memorandum of Understanding between the 

FCI Aravali Gypsum and Minerals India 

limited and the Department of Fertilizers, 

Ministry of Chemicals and Fertilizers for the 

year 2007-2008. 

(Placed In Library. Sse No. LT 6446120(7) 

(vi) Memorandum of Understanding between the 

Brahmaputra Valley Fertilizer Corporation 

~ t  and the Department of Fertilizers, 

Ministry of Chemicals and Fertilizers for the 

year 2007-2008. 

(Placed in Library. Sse No. LT 644712007) 

(vii) Memorandum of Understanding between the 

Rashbiya Chemicals and Fertilizers Limited 

and the Dapartment of Fertilizers, Ministry of 

Chemicals and Fertilizers. for the year 2007-

2008. 

(Placed in Library. Sse No. LT 644812007) 

(2) A copy each of the following papers (Hindi and 

English veraions) under sub-8ection (1) of section 

619A of the Companies Act, 1.:-
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(a> (I) Review by the Government of the working of 
the Rashtriya Chemicals and Fertilizers 

Limited, Mumbal, for the year 2005-2008. 

(Ii) AMual Report of the Rashtriya Chemicals and 

FertlUzers Limited, Mumbai, for the year 2005-
2006, along with Audited Accounts and 

comments of the Comptroller and Auditor 

General thereon. 

(Placed In Library. SH No. LT 644912007) 

(b) (i) Review' by the Govemment of the working of 

the Brahamputra Valley Fertilizer Corporation 

Limited, Dibrug8rh, for the year 2005-2006. 

(ii) Annual Report of the Brahamputra Valley 

Fertilizer Corporation Limited, Dlbrugarh, for 

the year 2005-2006, along with Audited 

Accounts and comments of the Comptroller 
and Auditor General thereon. 

(Placed in Library. StfItI No. LT 645012007) 

(c) (i) Review by the Govemment of the working of 

the Fertilizers and Chemicals Travancore 

Limited, Kochl, for the year 2005-2006. 

(ii) Annual Report of the Fertilizers and ChemiCals 

Travancore limited, Kochi, for the year 2005-

2006, along with Audited Accounts and 

comments of the Comptroller and Auditor 

General thereon. 

(Placed in Library. StHJ No. 'LT 645112007) 

(d) (i) Review by the Government of the working of 

the Hindustan Fertilizers Corporation Limited, 

New Delhi, for the year 2005-2006. 

(ii) Annual Report of the Hindustan Fertilizers 

Corporation Limited, New Deihl, for the year 

2005-2006, along with Audited Accounts and 
comments of the Comptroller and Auditor 

General thereon. 

(Placed in Library. StHJ No. LT 645212007) 

(e) (i) Review by the Government of the working of 

the National Fertilizers Limited, New Delhi, 

for the year 2005-2006. 

(ii) Annual Report of the National  Fertilizers 

Limited, New Delhi, for the year 2005-2006, 

along with Audited Accounts and convnents 

(3) 

(4) 

(6) 

of the Comptroller and Auditor General 

thereon. 

Five atatements ~  and EnlJ\Sh versiona) 

showing reasons for delay In layl,f the papers 

mentioned at (2) above. 

(Placed in Library. S_ No. LT 645312007) 

(i) A copy of the Annual Report (HiAdi and 

English versions) of the Krf8hak Bharatl 

Cooperative Limited, New Deihl, for the year 

2005-2006, along with Audited Accounts. 

(Ii) A copy of the Review (Hindi and Englleh 

versions) by the Government of tha working 

of the Krishak Sharali Cooperative Limited, 

New Delhi, for the year 2005-2006. 

Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (1) above. 

(Placed In library. SH No. LT  645412007) 

(6) A copy of the Statement (Hindi and English 

versions) explaining rea80n8 for not laying the 

Annual Report of AudIted Account of the Indian 

DNgS and Pharmaceuticals Limited, for the yea ... 

2002-2003, 2003-2004, 2004-2005 and 2005-2006 

within the stipulated period of nine months alter 

the close of the respective accounting years. 

(Placed in Library. SH No. LT 645512007) 

f11wnsIBtIonJ 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): Sir, 

I beg to lay on the Table-

(1) A .copy each olthe following papers (Hindi and 

English verSions) under section 619A of the 

Companies Act, 1956:-

(a) (i) Review by the Govemment of the working of 

the Kerala Agro Industries Corporation limited, 

ThiNvananthapuram, for the year 2000-2001. 
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(ii) Ann.,.1 Report ofthe Kerala Agro Indultri .. 

Corporation Limited, Thlruvananthapuram, for 

the year 2000·2001, alongwith Audited 

Accounts and comments of the Comptroller 

~ Auditor General thereon. 

(Placed in Library. Sse No. LT 645612007) 

(b) (i) Review by the Government of the working of 

the Gujarat State Seeds Corporation Limited, 

Gandhinagar, for the year  2005·2006. 

(ii) Annual Report of the Gujarat State Seed 

Corporation Limited, Gandhinagar for the year 

2005·2006, alongwith Audited Accounts and 

comments of the Comptroller and Auditor 

General thereon. 

(P1acad in library. See No. LT 6457/2007) 

(el (i) Review by the Government of the wC?rklng of 
tUe Punjab Agro Industries Corporation 

Limited, Chandigarh, for the year 2005·2006. 

(Ii) Annual Report of the Punjab Agro Industrie. 

Corporation Limited, Chandigarh, for the year 

2005·2006, alongwith Audited Accounts and 

comments of the Comptroller and Auditor 

General thereon. 

(2) Three statements (Hindi and English versions) 

showing reasons for delay in laying the papers 

mlilntioned at (1) above. 

(Placed in Library. Sss No. LT 645812007) 

(3) A copy of the Annual Account (Hindi and English 

versions) of the Central Agricultural' University, 

Imphal, Manipur for the year 1998-1QW, together 

with Audit Report thereon. 

(4) Statement (Hindi and English versions) showing 

reasons for delay in ~  the papers mentioned 

at (3) above. 

(Placed in Library. See No. LT 6459/2007) 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI TASUMUDDIN): Sir, I beg 

to lay on the Table a copy each of the following 

NotIficationS (Hindi and EngIiIh v_ionS). unaer aub-Hction 
(3) of eection 31 of the o a ~. t o  Act, 1986:-

(1) The Consumer Protection (Second Amendment) 

Rules, 2006 published in Notification No. GS.R. 
462(E) in Gazette of india dated the 4th August, 

2006. 

(2) The Consumer Protection (Third Amendment) 

Rules, 2006 published in Notification No. G.S.R. 

637(E) in Gazette of India deted the 13th 

October, 2006. 

(Placed in Library. Sss No. LT 6460/2007) 

/English} 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRIMATI SURYAKANTA PATIL): I beg to lay on the 

Table:-

(1) (i) A copy of the Annual Report (Hindi and 
English ve,slona) of the Council for 

Advancement of People'. Action and Rural 

Technology, New DeIhl, tor the year 2005· 
2006, along with Audited Accounts, 

(Ii) A copy of the Review (Hindi and  English 

versions) by the Government of the working 

of the Council for Advancement of People's 

Action and Rural Technology, New Defhl, for 
the year 2005-2006. 

(2) Statement (Hindi and English versions) showing 

re880ns for delay In laying the papers mentioned 

at (1) above. 

(Placed in Library. SH No. LT 6461/2007) 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMAN1CKAM): I beg to lay 

on the Table:-

(1) A copy each of the following Notifications (Hindi 

and English versions) under section 159 of the 

Customs Act, 1962:-

(I) G.S.A. 284(E) published in Gazette of India 

dated the 11 th April 2007 together with an 

explanatory memorandum making certain 

amendments in the Notification No. 21/2002· 
Cus., dated the 1st March 2002. 
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(ii) G.S.R. 282(E) pubIIahed InGuette of India 
dated the 13th AprIl 2007 together wIIh ." 
explanatory memoran4um making certain 

amendments in the Notification No. 2112002-

Cus., dated the 1 at March 2002. 

(iii) G.S.R. 257(E) published in Gazette of India 

dated the 29th March 2007 together with ." 
explanatory memorandum making certain 

amendmenta in Notification No. 8912OO6-CUI., 

dated the 4th October, 2005. 

(Placed in Library. Sse No. LT 848212007) 

(2) A copy each of the following Notifications (Hindi 

and English veralons) under aub-aectlon (7) of 

section 9A of the Customs Tariff Act, 1975:-

(I) G.S.R. 288(E) published In Gazette of India 

dated the 12th April 2007 together with ." 

explanatory memorandum seeking to impose 

final anti dumping duty on imports of White 

Portland Cement, originating In or exported 

from UAE and Iran, at the rat .. recommended 

by the designated authority In the sun... 
Review Findings. 

(ii) G.S.A. 291(E) published in Gazette of India 

dated the 13th April 2007 together with an 

explanatory memorandum eeetcIng to impose 

final anti dumping duty on Imports Into India 

of Dry Cell Satteries, originating In or 

exported, from the People'. Republic of China. 

(Placed In Library. s.. No. LT 6483120(7) 

(3) A copy of the Income Tax (Thircl ~  RuIeI, 

2007 (Hindi and English version.) published in 

Notification No. S.O. 455(E) In Gazette of India 

dated the 26th March, 2007 under of section 296 
of the Income Tax Act, 1981 together with an 

explanatory memorandum. 

(Placed in library. s.. No. LT 8464120(7) 

(4) A copy each of the following Notificationl (Hindi 

and English versions) under Hction 31 of the 

Securities and Exchange BoarcI of India Act, 1992:-

(i) The Securities and Exchange Board of India 

(Manner of Service of Summons and Noticee 

issued by the Board) (Amehdment) 

A .......... 2fK17 pWIiIhed in NotIIcation No. 
SEM..ADJDOP12232I2OO7 In Gazette of India 

dated the 23rd Aprff 2007. 

(if) The Securftlee ."d Exch."ge Board of·1ndIa 

(Regulatory Fe. on Stock Exchange.) 

ReguIationa, 2008 published In Notification No. 

S.O. 2087(E) In Gazette of India dated the 
14th December, 2006. 

(Placed In Ubrary. s-No. LT 646512007) 

(6) A copy of the Notification No. SEBIlLADtpOP/17271 
2007 (HindI and English verslona) publlehed In 

Gazette of India dated the 22nd February 2007 

containing Corrigendum to the Notification No. 

S.O. 115O(E) dilled the 13th November, 2006 I8Iued 

under Securttiee Contracts Regulations 2008. 

(Placed In library. SH No. LT 646612007) 

(8) A copy each of the following papers (Hindi and 
EngIIIh ~  W1der 1Ub-Hcti0n (1) of section 

818A of the Coq)anieI Act. 11iJ66:-

(I) Review by the Government of the working of 
the Security Printing and Minting Corporation 

of India Umlled, New Delhi, for the year 2005-

2008. 

(II) Annual Report of the Security Printing and 
Minting Corporation of India Umlted, New 

Deihl, for the year 2005-2006, along with 

Audited Accounts and comment. of the 

Comptroller and Auditor General thereon. 

(P'-*I In LIbrary. SH No. LT 648712007) 

(7) A copy each of the following papers (Hindi and 
Englf.h v.r.lona) under article 151 ( 1 ) of the 

Col'llltlutfon:-

(I) Report of the ComptroUer and Auditor General 
of Indla-Union Government (No. 1 of 2007) 
--ctvll and Postal Department-(Performance 

Auclt) for the year ended the March, 2006. 

(Placed In Library. SH No. LT 8468120(7) 

(II) Report of the Comptroller and Auditor. General 

of Ir1dIa-4Jnion Government (CIvIIHNo. 2 of 
2007)-Tranuc:tion AudIt ObIervatlons for the 
year ended the March, 2006. 

(Placed In LIbrary. SH No. LT 648912007) 
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(iii) RepQrt of the Comptroller 8I1d Auditor General 

of Indl&-Unlon Government (CIvIIHNo. 3 of 

2007)-Autonomou8 Bodle. for the year 

ended the March. 2006. 

(Placed in Library. S-No. LT--6470fl007) 

(iv) Report of the CompIroIer and Auditor General 

of India-Union Government (Defence 

ServicesHNo. 5 of 2OO7)-Alr Force and 

Navy for the year ended the March. 2006. 

(Placed In library. SI!NI No. LT --647112007) 

(v) Report of the ~  and Auditor General 

of Indla-Union GoVemment (No.2 of 2007)-

Scientific Departments (Pertormance Audit) for 

the year ended the March. 2006. 

(Placed in Library. StHI No. LT-647212007) 

(vi) Report of the Comptroller and AudItor General 

of Indla-Union GoYemment (No.7 of 2007)-

Indirect Taxes (Customs. Central Exciae and 

Service Tax) for the year ended the March. 

2006. 

(Placed in Library. S-No. LT-647312007) 

(vii) Report of the Comptroller and Auditor General 

of Indt.-Union Govemment (No. 8 of 2007)-
(Direct Taxes) for the year ended the March. 

2006. 

(Placed in Library. See No. LT-647412007) 

(viii) Report of the Comptroller and Auditor 

General of Indla-Union' Govemment (No. 7 

of 2007)--lndlrect Taxes Cuatoms. Central 

Excise and Service Tax (Pertormance Audit) 

for the year ended the March. 2006. 

(Placed in Library. SIHJ No. LT - 647512007) 

(ix) Report of the Comptroller and Auditor General 

of India-Union Government (Defenc,e 

Servic:e.)-(No. 4 of 2001)-Army and 

Ordnanoe ,Factories. for the year ended the 

March. 2008. 

(Placed in Library. 5tH} No. LT-6476/2007) 

(x) Report of the Comptroler and Auditor General 

of India-Union Government (Defence 

Servicee)-(No. 4 of 2007)-Army and 

Ordnance Factories (Performance Audit) for 

the year ended the March. 2006. 

(Placed In library. 5tH} No. LT-647712007) 

(xl) Report of the Comptroller and Auditor General 

of Indla-Union Govemment (CMIHNo. 3 of 

2007)-Autonomou8 Bodies (Performance 

Audit) for the year ended the March. 2006. 

(Placed In Library. 5tH1 No. LT-647812007) 

(xII) Report of the Comptroller and Auditor  General 

of India-Union Government (Defence 

ServiceaHNo. 5 of 2OO7)-Air Force and 

Navy (Pertormance Audit) for the year ended 

the March. 2006. 

(Placed in library. 5tH1 No. LT -6479/2007) 

(xiii) Report of the CornptroUer and Auditor General 

of India-Union Govemment (No. 8 of 2007)-

(Direct Taxes)-Pertormance Audit for the year 

ended the March. 2006. 

(Placed in Ubrary. StHJ No. LT-648012007) 

(xiv) Report of the Comptroller and Auditor General 

of India-Union Govemment (RallwaysHNo. 

6 of 2007)-Transection Audit-for the year 

ended the March. 2006. 

(Placed in Library. 5tH1 No. LT-648112007) 

(xv) Report of the Comptroller and Auditor General 

of India-Unlon Govemment (RdwayaHNo. 

6 of 2007)-pertonnance Audit for the year 

ended the March. 2006. 

(Placed In Library. StHJ No. LT-648212007) 

(xvi) Report of the Comptroller and Auditor General 

of Indla-Ul'lion Govemment (RailwaysHNo. 

11 of 2007)-IT Audit for the year ended the 

March. 2006. 

(Placed in Library. SIHJ No. LT-6483fl007) 
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(xvii) Report of the Comptroller and Auditor General 

of India-Union Govemment (No. 1 of 2007)-

Account of the Union Govenvnent for the year 
ended the March, 2006. 

(Placed in Library. SH No. LT -648412007) 

(8) ~ copy of the Union Govemment-Flnance AccounlS 

for the year 2005-2006 (Hindi and English versions). 

(Placed In Library. Stili No. ~  

(9) A copy of the Union Govemment-Appropriation 

Accounts (Civil) for the year 2005-2008 (HIndi and 

English versiOns). 

(Placed in Library. S-No. ~00  

(10) A copy of the Union Govemment-Appropriation 

Accounts (Postal Services) for the year 2005-2006 

(Hindi and English versiona). 

(Placed in Library. Stili No. ~ 200  

(11 )  A copy of the Union Government-Appropriation 

Accounts of Defence Services for the year 2005-

2006 (Hindi and English versions). 

(PlaclKi in Library. S-No. LT --648812007) 

(12) A copy of the Indian Railways-Appropriation 

Accounts-Part-I-Review Accounta-for the year 

2005-2006 (Hindi and English versions). 

(13) A copy of the Indian Railways-Appropriation 

Accounta-Part-II (Detailed) Appropriation Accounts 

for the year 2005-2006 (Hindi and English versions). 

(Placed in Library. Stili No. ~ 200  

(14) A copy of the Indian Railways-Appropriation 

Accounta-Part-II (Deta/llKi) Appropriation Accounts 

(Annexure-G) for the year 2005-2008. 

(Placed in Library. S. No. ~  

(15) A copy of the statement (Hindi and English verslona) 

of the Market Borrowings by Central Govemment 

during the year 2006-2007. 

(Placed in Library. StIlI No. ~ 200  

(16) A copy of the NoIIficaIion No. S.O. 357(E) publl8hed 
In Gazette of India dated the 13th March, 2007 
containing Corrigendum to the Notification No. S.O. 
1961(E) datlKi the 14th November, 2006 Issued 

under Securltlea and Exchange Board of India Act, 
1992. 

(Placed In library. s.. No. ~ 2  

f7Iwtt*IonJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): Mr. 

Speaker Sir. on behalf of Shri S. Regupathy. I beg to lay 
on the ~b

(1) A copy each of the following papers (Hindi and 
Engliah veraiona.) .under sub-section (4) of section 
3 of the Commi8eIona of Inquiry Act, 1962. 

(i) Report of the Justice R. J. Koch.r, 

Commialion of Inquiry into the Collapse of 

Darnanganga River BrIdge linking Nani DBI'IWI 
and Mot! Daman on 28th August. 2003. 

(IQ Memorandum of action taken on the above 

Report. 

(2) Statement «Hindi and English versions) showing 

rsasons for delay In laying the papers mentioned 

at (1) above. 

(PlacIKi In library. S-No. LT--649212007) 

[Engli6hJ 

THE MINISTER OF HEAVY INDUSTRIES AND 

PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEY): 

On behalf of Shrimati Kantl Singh. I beg to lay on the 
Table a copy each of the following papers (Hindi and 
Engll8h veralona):-

(1) Memorandum of Understanding between the 

Engineering Projects (india) Limited and the Ministry 
of Heavy Industries and Public Enterprises. for the 

year 2007-2008. 

(Placed in Library. S-No. LT ~ 200  

(2) Memorandum of Underatanding between the Sharat 
Vantra Nigam Limited and the Ministry of Heavy 

Industry. for the year 2007-2008. 

(Placed in Library. StIlI No. LT ~ 200  
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(3) Memorandum of Understanding between the 

National Instruments Limited and the Department 

of Heavy Industry, Ministry of Heavy Industries and 

Public Enterprises, for the year 2007·2008. 

(Placed In Library. SH No. LT --649512007) 

(4) Memorandum of Understanding between the 

Hindustan Photo Films Manufacturing Company 

Limited and the Department of Heavy Industry. 

Ministry of Heavy Industries and Public Enterprises, 

for the year 2007·2008. 

(Placed In library. &HI No. LT-649812007) 

(5) Memorandum of Unde..-ndlng between the Sharet 

Bharl Udyog Nigam Limited and the Department of 

Heavy Indu8tty. Ministry of Heavy Industries and 

Public Enterprises, for the year 2007-2008. 

(Placed in Library. SH No. LT--6497/2007) 

(6) Memorandum of Understanding between the Andrew 

Yule and Company Limited and the Department of 

Heavy Industry. Ministry of Heavy Industries and 

Public Enterprises, for the year 2007-2008. 

(Placed In Library. SIHI No. LT --649812007) 

(7) Memorandum of Understanding between the 

Hindustan Salta Limited and the Department of 

Heavy  Industry, Ministry of Heavy Industries and 

PubliC Enterprises. for the year 2007·2008. 

(Placed in library. SH No. LT-e49912OO7) 

(8) Memorandum of Understanding betw .. n the Heavy 

Engineering Corporation Limited and the Department 

of Heavy Industry, Ministry of Heavy Induatrlee and 

Public Enterprises. for the year 2007·2008. 

(Placed In Library. SH No. LT-65OO12007) 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): I beg to lay on the ab ~ 

(1 ) (I) A copy of the Annual Report (Hindi and 

English versions) of the G.B. Pant lnatltute of 

Himalayan Environment and Development, 

Almora. for the year 2005-2008, along with 

Audited Accounts. 

(II) A copy of the Review (Hindi  and English 

versions) by the Govemment of the working 

of the G.B. Pant Institute of Himalayan 

Environment and Development, Almora, for the 

year 2005-2008. 

(2) Statement (Hindi and English versions) showing 

reasons for delay In laying the papers mentioned 

at (1) above. 

(Placed in Library. SH No. LT-650112007) 

IT"""") 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV): Mr. Speaker Sir, I bag to lay on the Table-

(1) A copy each of the following papers (Hindi and-

English versions) under section 619A of the 

Companies Act, 1956:-

(a) (i) Review by the Govemment of the working of 

the Andhra Pradesh Stat. Irrigation 

Development Corporation Limited. Hyderabad. 

for the year 2002·2003. 

(II) Annual Report of the Andhra Pradesh State 

Irrigation Development Corporation Limited. 

Hyderabad, for the year 2002·2003 along with 

Audited Accounts and comments of the 

Comptroller and Auditor General thereon. 

(Placed In Library. S-. No. LT - 850212007) 

(b) (I) Review by the Government of the working of 

the U.P. Projects Corporation limited, 

Lucknow, for the year 2003·2004. 

(ii) Annual Report of the U.P. Projects 

Corporation limited, L.uckAow, for the year 

2003·2004 along with Audited Accounts and 

comments of the ComptroUer and Auditor 

General thereon. 

(2) Two Itatements (Hindi and English versions) 

showing reasons tor delay in laying the papers 
mentioned at (1) above. 

(Placed in library. s.. No. ,LT-6503/2007) 
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/Efll/lishJ 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): I beg to lay on the Table-

(1 ) A copy each of the following papers (Hindi and 

English versions):-

(j) Memorandum of Understanding between the 
Bharat Petroleum Corporation limited and the 

Ministry of PetrollMMn and Natural Gas for the 

year 2007-2008. 

(Placed In Library .. s. No. LT--6504I2OO7) 

(ii) Memorandum of Understanding between the 
Hindustan Petroleum Corporation limited and 
the Mintetry of Petroleum anet Natural Gas 
for 1M year 2007-2008. 

(Plac;ed In Library. SH No. LT --650612007) 

(iii) Memorandum of  Understanding between the 

Indian 0/1 COtpOration Limited and the Mlniatry 
of Petroleum and Natural Gas for the year 

2007-2008. 

(Placed In Library. S-No. LT--6506/2007) 

(iv) Memorandum of Understanding belween the 
Balmer Lawrie and Company Umlted and the 
Ministry of Petroleum and Natural Gas for the 
year 2007-2008. 

(Placed In Library. SH No. LT --650712007) 

(v) Memorandum of Under8tanding between the 
Biecco Lawrie limited and the Mlnietry of 

Petroleum and Natural Gas, for the year 

2007-2008. 

(Placed in Library. SH No. LT--660812007) 

(Iv) Memorandum 01 Underslandlng between the 
Engineers India limited and the Ministry of 

Petroleum and Natural Gas for the year 2007-

2008. 

(Placed In Library. StHI No. IT --850912007) 

(2) A copy each of the following papal8 (Hindi and 
English versions) under sub-section (1) of Mction 

619A of the Companies Act, 1956:-

(i) Review by the Government of the working of 
the Oil India UmIted, Oibrugarh, for the year 
2005-2006. 

(N) Annual Report of the Oil India limited, 

Oibrugarh, for the year 2005-2006, along with 
Audited Account. and comments of the 
Comptroller and Auditor General thereon. 

(3) Statement (Hindi and English versions) shOwing 

reasons for delay in laying the papers mentioned 
at (2) above. 

(Placed In Library. SH No. ~ 0 200  

THE MINISTER OF STATE IN THE MINISTRY OF 

STEEL (DR. AKHILESH OAS): I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-Iection (1) of aectlon 
819A of the Companies Act, 1956:-

(I) Review by the Government of the working of 

the Kudremukh Iron Ore Company Limited, 

Bangalore, for the year 2005-2006. 

(Ii) Annual Report of the Kudremukh Iron Ore 

Company limited, BangalOI'8, fOl the year: 
2005-2006 along wIh Audited Accountl and 
comments of the Comptroller and Auditor 
General thereon. 

(2) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (1) above. 

(Placed in Library. 5H No. LT--651112OO7) 

12.05 hr •• 

MESSAGE FROM RAJYA SABHA 

/EIlfl/lllhJ 

SECRETARY-GENERAL: Sir, I have to report a 

meaaage received from the Secretary-General of Rajya 

Sabha:-

'I am directed to inform the Lok Sabha that the Rajya 
Sabha at Ita sitting held on Friday, the 4tl May, 2007 
adopted the following motion in regard to the Joint 

Commit .. on 0fIIcea of Pront:-
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UThat this Houee concurs in the recommendation of 

the lok Sabha that the Rawa Sabha do elect one 
Member of the Rajya Sabha to the Joint Committee 

on Offices of Profit in the vacancy caused by the 
demise of SM Chittabrata Majumdar on the 20th 
February, 2007 and resolves that the Hou.. do 

proceed to elect, in accordance with the system of 
proportional representation by means of the single 
transferable vote, one Member from among the 

Members of the House to the said Joint Committee 

to fill the vacancy .. 

2. I am further to inform the Lok Sabha that In 

pul'IUance of the above motion, Shrl P.R. Rajan, Member, 

RaIYa Sabha has been duly elected to the  said Joint 

Committee.' 

{English} 

STANDING COMMITTEE ON 

URBAN DEVELOPMENT 

Twenty-.. cond Aeport 

MD. SALIM (Calcutta·North East): I beg to to p,....nt 
the Twenty-second Report (Hindi and English versions) 

of the Standing Committee on Urban Development (2006-
2007) on the subject -Directorate of Printing" of the 
Ministry of Urban Development. 

12.06 hr •• 

(English} 

STANDING COMMITTEE ON 

RURAL DEVELOPMENT 

Twenty...."enth to Thirtieth A.porta 

SHRI V. KISHOF'.-: CHANDRA S. 

(Parvatipuram): I beg to present a copy each 

following Reports (Hindi and English versions) 

Standing Committee on Rural Development: 

DEO 

of the 
of the 

(') Twenty·Seventh Report on Demands for Grants 

(2007·2008) of the Department of Land Reeourcee 

(Ministry of Rural Development); 

(2) Twenty·Eighth Report on DemendI for GranIa (2007-
2008) of the Department of Drinking Water Supply 

(Ministry of Rural Development); 

(3) Twenty·Ninth Report on Demands for Grants (2007. 

2008) ot the Department of Rural Development 

(Ministry of Rural Development); and 

(4) Thirtieth Report on Demands for Grants (2007-2008) 
of the Ministry of Panchayatl Raj. 

STANDING COMMITTEE ON COAL 
AND STEEL 

(I) Twenty Sixth Report 

~  

DR. SATYANARAYAN JATIYA (UDaln): Mr. Speaker, 

Sir, I beg to present the Twenty·aIxth Report (Hindi and 

English versions) of the Standing Committee on Coal and 
Steel on the subject -Review of Performance of Rashtriya 

Ispat Nigam Limited (RINL)" of the Ministry of Steel. 

12.07 hr •• 

(II) Statement. 

DR. SATYANARAYAN JAITIYA (Ujjain): Mr. Speaker 

sir, I beg to lay on the Table (HIndi and English versions) 

of the Statementa showing further follow up action by the 

Government on the recommendations contained in 

Chapters I and V of the foHowing Action Taken Reports 

of the Standing Committee on Coal and Steel (Fourteenth 

Lok Sabha): 

(1) TweHth Report on Demands for Grants (2005· 
2006) of the Ministry of Mines; 

(2) Thirteenth Report on Demands for Grants (2005-
2006) of the Ministry of Steel; 

(3) Eighteenth Report on the Subject "Manpower 

Planning, Utilization of Machinery and 

Outsourcing in Coal India Ltd." of the Ministry 

of Coal; and 

(4) Twentieth Report on Demands for Grants (2006-

2007) of the Ministry of Coal. 
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STANDING COMMITTEE ON TRANSPORT, 

TOURISM AND CULTURE 

One Hundred and Eleventh to One Hundred 

and 'TWentieth Aeporte 

[English} 

SHRI PRALHAD JOSHI (Dharwad North): I beg to 

lay on the table a copy of the following Reports (Hindi 

and English versions) of the Standing Committee on 

Transport, Tourism and Culture:-

( 1) One Hundred and Eleventh Report on the Action 

taken by the Government on the 

Recommendations/Observations of the 

Committee contained in its One Hundred and 

Second Report on Demands for Grants (2008-
07) of Department of Road Transport & 

Highways; 

(2) One Hundred and Twelfth Report on the ActIon 

taken by the Government on the 

Aecommendations/Observatlons of the 

Committee contained In its One Hundred and 

Third Report on Demands for Grants (2006-07) 

of Department of Culture; 

(3) One Hundred and Thirteenth Report on the 

Action taken by the Government on the 

Recommendations/Observations of the 

Committee contained in its One Hundred and 

Fourth Report on Demands for Grants (2006-

07) of Department of Tourism; 

(4) One Hundred and Fourteenth Report on the 

Action taken by the Government on the 

Recommendations/Observations of the 

Committee contained in Its One Hundred and 

Fifth Aeport on Demands for Grants (2006-07) 

of Department of Shipping; 

(5) One Hundred and Fifteenth Report on the Action 
taken by the Government on the 

Aecommendations/Observations of the 

Committee contained in its One Hundred and 

Sixth Report on Demands for Grants (2006-07) 

of Ministry of Civil Aviation; 

(6) One Hundred and Sixtee!\1h Report Uri Llemands 

for Grants (2007-08) of Ministry of Civil Aviation; 

(7) One Hundred and Seventeenth Report on 

Dernanda for Granla (2007-08) of Department 
of Shipping; 

(8) One Hundred and Eighteenth Report on 

Demands for Grants (2007-08) of Department 

of Aoad Transport and Highways; 

(9) One H' ndred and Nineteenth Report on 

Demands for Grants (2007-08) of Ministry of 

Tourism; and 

(10) One Hundred and Twentieth Report on Demands 
for Grants (2007-08) of Ministry of Culture. 

12.08 hr.. 

STANDING COMMITTEE ON PERSONNEL, 

PUBLIC GRIEVANCES, LAW AND JUSTICE 

NInet.Mnth ..... n.ntieth Aeporte 

~J 

SHAI VARKALA RADHAKRISHNAN (Chlrayinkll): I 

beg to lay on the Table a copy each of the following 
Reports (Hindi and English versions) of the Standing 

Committee on Personnel. i'ublic Grievances, Law and 

Justice: 

(1) Nineteenth Report on Dernanda for Granla (2007-

08) of the Ministry of Personnel, Public 

Grievances and Pensions; and 

(2) Twentieth Report on Demands for Grants (2007-
08) of the Ministry of Law & J~t . 

12.08". hre 

STATEMENTS BY MINISTERS 

(I) StatUI of Implementmlon of recommendation. 

contained In the 9th report of Standing 

Committee on Agriculture on Dem8ndl for 

Grant. (2005-2008) pertaining to the 

Department of Agriculture and ~t o  

[EI7fIIi6hJ 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD PAWAR): I beg to lay a 

·LaId on the Table and aJeo placed in the Ubrary. SH No. LT 
~ 2 200 . 
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.. atement on the ..... of the rec:ommendation contIIIned 
in the Ninth Report of Standing Commltt .. on Agriculture 

(2005-06) in pursuance of the Direction 73-A of Hon. 
Speaker. Lok Sabha issued vide Lok Sabha Bulletln-Part-

II. dated September 1. 2004. 

The Standing Committee on Agriculture examtned the 

Demands for Grants of Department of AgrIc:uIture and 

Cooperation (DAC) for the veer 2005-08 and preeented 

to Lok Sabha on 20.04.2005. The report contained 19 

recommendations. The action taken replies of the 

Govemment were sent to the Committee on 19th July, 

2005. 

The present status of the recommendations of PSCA 

is indicated in the statement enclosed. 

(II) Statu. of Implementlltlon of reooMmendldlone 
contained In the '15th report of Standing 

Committee on Food, Coneumer Atralf'8 and 

Public Dlatrlbutlon pertaining to the Mlnlltry 
of Coneumer AHal,., Food and Public 

Dlltrlbutlon (Department of Food and Public 

Dletrlbutlon)-

{English} 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD PAWAR): I beg to lay 
this statement on the status of implementation of 

recommendations contained In the FIftaenth Report of 

Standing Committee of Food, Consumer Affairs and Public 

Distribution, Department of Food and Public Dlatrlbution 

in pursuance of Rule 389 of the Rules of Procedure Md 

Conduct of Business in the Lok Sabha, IeIued by the 

hon. Speaker, Lok Sabha vide Lok Sabha Bulletin-Part-

II, dated 1st September. 2004. 

The statement indicating the action taken/status of 

. aU the recommendations contained In reapect of the above 

report of the Standing Committee on Food, Conaumer 

Affairs and Public Distribution, Department of Food and 

Public Distribution is annexed separately. It may pIeaee 

be noted that the Fifteenth Report contain 1 11 

recommendations. These recommendatlonl of the 

Committee have been eXMVned carefully by the MiniIIry 

"laid on the T"18 and .. ao placed In Ubrary. s.. No. 
LT -651312007. 

of Consumer Affairl, Food and Public Dlltrlbution, 

Department of Food and Public Distribution. The details 
of recommendations which has been aoceptedlpartially 
aoceptedlnot acc:epted is given 88 under:-

Totll No. 01 
IICOIIIIIIIIIda 

11 5 5 1 

The re88on(l) for non-acceptance in respect of one 

recommendation and partial acceptance in respect of 5 
recommendations have been explained in the col. No. 4 

of the statement which may be s .. n at pages 3-6, 9-12. 

The action taken replies in respect of this report has 

been I8nt to the Committee on 12.4.2007. 

(IN) StIIlua of ImpIeIMI dation of recornmendIItlon. 

contained In the 1 nh report ot Standing 
Committee on Coal and Steel-

~  

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL SHRI RAM VILAS PASWAN): 

Mr. Speaker Sir, I am maldng IhII statement on the status 
of Implementation of recommendations contained In the 

SeventHnth Report of the Standing Committee on Coal 
and Steel (Fourteenth Lok Sabha) in pursuance of the 
direction 73-A of the Hon'bIa Speaker, Lok Sabha vide 
Lok Sabha Bulletin-Part II dated the 1 st September. 

2004. 

The Seventeenth Report la ba.ed on the 

racommendatlona contained In the Thirteenth Report. After 
taldng Into consideration the Action Taken Report of the 
Govemment on the Thirteenth Report the Standing 

Committee on Coal and Steel preeented the 17th Report 
to the Lok Sabha and Rajya Sabha Oft 23rd May, 2006. 
A Statement on Implementation Itatus on the 

recommendations contained in Thirteenth Report was 

made by me in both the Houles of Parfiament during 
the last WInter 8888ion, 2008. 

The Action Taken Report on the recommendatlonal 

obIefvationI contained In the Seventeenth Report of the 

Comminee had been sent to the Standing Committee on 
Coal and Steel on thtt 5th October. 2006. 

.t.aId on the Table and 8110 placed In ". library. S. No. 
LT-851412007 
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The pres.nt status .of implementation of the various 
recommendations made by the Committee in Its 
Seventeenth Report Is Indicated in the annexure of my 

Statement, which Is laid on the table of the Lok Sabha. 
I would not like to taketh. valuable time of the HOU88 
t9 read out aU the contents of this Mnexure. I would 
request that this may be considered as react. 

(Iv) Status of Implementation of recornmendaltone 
contained In the 178th, 180th and 180th 

report. of Standing Committee on Induat" 
pertaining to tt. Mlnlat" of Heavy Indu.trl .. 
and Public Enterprl ... * 

{English] 

THE MINISTER OF HEAVY INDUSTRIES AND 

PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
I beg to lay a statement attached herewith, on the status 

of Implementation of the recommendations contained In 
the 178th, 180th and 190th Reports of Department-Related 

Parliamentary Standing Committee on Industry in 

pursuance of the Directions Issued by the hon. Speaker, 

Lok Sabha vide Parliamentary ~ t a t , dated 

September 1, 2004. 

Action has been completedlinitiated In respect of the 

various recommendations. The action taken notes giving 

details of the action taken against each of the 

o~ at o  have already been submitted to the 
CommIttee on 18th September, 2006, 8th November, 2006 

and 15th January, 2007 respectively. 

(v) Statu. of Implementation of recommendation. 
contained In the Eighteenth report of 
St..,cIIng CommlttM on Rural Development 
on Oem .... for Qranta (2001-2007) pert8lnlng 
to the Department of Rural Developm.nt, 

Mlnlat" of Rural Development" 

/Trsnslslion] 

THE MINISTER OF RURAL DEVELOPMENT (DR. 

RAGHUVANSH PRASAD SINGH): Mr. Speaker, Sir, I am 
making this statement on the status of Implementation of 

recommenclations contained in the Eighteenth Report of 

-Laid on the Table and also placed In Library. SH No. 

LT-851512007. 
• -Laid on the Tabla and also placed In Library. SH No. 

LT -651612007 

the Standing Committee on Rural Development 

(Department of-Rural Development) (2006-07) (14th Lok 
Sabha) in pursuance of the Direction of the Hon'ble 

Speaker, Lok Sabha vide Lok Sabha Bulletln-Part-II dated 
September 01, 2004. 

The Eighteenth Report of the Sanding Committee 

on Rural Development (14th Lok Sabha) was presented 

to the Lok Sabha on 18th May, 2006. The Report relates 
to the examination of Demands for Grants of the Ministry 

of Rural Development (Department of Rural Development) 
for the year 2006-07. Action Taken Report on the 

recommendations/observations contained in the report of 
the Committee was sent to the Standing Committee on 
Rural Development on 26th September, 2006. 

There are 43 rec:ommendations made by the 

Committee In the salel report where action is called for 
on the part of the Government. These recommendations 
mainly pertain to the Iaaues conceming the schemes for 
generation of self-employment and wage employment, 

provision of housing to rural poor, rural roads, monitoring 
of implementation of rural development programmes and· 
other quality inputs such as anistance for strengthening 
of District Rural Development Agency Administration, 

training and researc:h, human r.source development, 

development of voluntary action etc. for proper 

implementation of the' programmes. 

The present status of implementation of the various 

recommendationl made by the Committee II Indicated In 

Annexure to my Statement, which Is laid on the Table of 

the House. I would request that this may be considered 

as read. 

(vi) Statu. of Implementation of recommendation. 
contaln.d In 168th report 0' Standing 
Commltt.. on Selene. and Technology, 

environment and Fora.t. on Demand. for 

Grant. (2006-2007) pertaining to the 

Department of Scientific and Indu.trlal 

R .... rch· 

{English] 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL): I beg to lay a statement in pursuanc:e of Direction 
No. 73A of the hon. Speaker, Lok Sabha issued vide 

Lok Sabha Bulletin, Part-II, dated 1 at September, 2004 

-Laid on the Table and also placed In Library. S.. No . 
LT-8518/2007 
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to inform the esteemed House about the status of 

implementation of recommendations contained in the 1881h 

Report on the recommendations contained In the 158th 

Report of Department-Related Parliamentary Standing 

Committee on Science and Technology, Environment and 

Forests. This report relates to the consideration of the 

Demands for Grands of Department of Scientific and 

Industrial Research (DSIR) for the year 2006-07. The 

Committee reviewed the progress made by DSIR during 

the reporting period and considered the Demands. for 

Grants (2006·07) in detail. 

The Committee, while reviewing the working and 

considering the detailed Demands for Grants of DSIR, 
analyzed the Demands for Grants with reference to the 

aims, objectives and achiErvements of the Department and 

presented the 158th Report thereon to the House on the 

18th May, 2006. The Department has fumished a detailed 

action taken note on these recommendations to the 

Committee in August 2006. Further clarifications/ 

elucidations were sought by the Committee. Department 

has responded to these comments in September 2006. 

The Committee has made further comments on Action 

Taken Report vide 169th Report which was presented to 

both the Houses on 14th December, 2006. The report 

contains 12 recommendations, some of which are advisory 
in nature. Other recommendations mainly relate to: 

• Training of human resource and creating an 

enabling environment for patentable innovations; 

• Setting up a special Technology Dissemination 

Cell in all CSIR laboratories 

• The supply of rich human resource right from 

school level at the lower end to rich dividends 

produced in the market by way of intellectual 

property finally; 

• Emphasis on grass-root innovation; 

• More participation from the industry with good 

track record into R&D activities for distribution 

of both risks and rewards; 

• New generation fuels; 

• Innovative ways to bring down the cost of drugs 

by shouldering the responsibility along with other 
Departments of the Government; 

• Set up an Herbal Research & Ijevelopment 

Instllute in a location where all the variation of 

biodIversity can be tapped; and 

• Development of paan molecule for treatment of 

cancer by IICB. 

All the 12 recommendations of the Committee have 

been considered In the Department of Scientific & 

Industrial Research. The current status on the action taken 

is detailed 11'1 the appended Annexure. 

12.08 hrs. 

BUSINESS OF THE HOUSE 

{English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI): Sir, with your 

permission, I rise to announce that Govemment buain ... 

during the week commencing Monday,.the 14th May. 2007 
will consist of:-

1. Consideration of items of Government Business 
listed in today's Order Paper. 

2. Consideration and passing of the following 

BlIIs:-

(i) The State Bank of India (Subsidiary Banks 

Laws) Amendment BIll, 2006; 

(II) The Central Road Fund (Amendment) Bill, 

2006; and 

(iii) The Warehousing (Development and 

Regulation) Bill, 2005. 

3. Consideration and passing of tl:ut Mlzoram 

University (Amendment) BiH, 2007 after it has 
been pa8I8d by Rajya Sabha. 

KUMARI MAMATA BANERJEE  (Calcutta South): It 

seems the Han. Speaker has already gone on to Matters 
under Rule 3n. . .. (lnltlnupIions) 

MR. SPEAKER: This is in continuation of the 

Statement made by the Minister. You are all senior 

Members of this House. 

... (/nfflnuptions) 

MR. SPEAKER: It is a part of that busInea8. Members 

are entitled to make submissions on the business for the 

next week. That is a very well tab~  rule. 
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{Tl'llnsllllion} 

DR. SATYANARAYAN JATIYA (UDaln): Following items 
may be InclUded In the next week's agenda:-

1. There is a need to provide road, electricity, 
drinking water, education and heaJlhfacHlt1es and 
generation of new employments in rural areas. 
'Pur.' Scheme of urban facilitleslamenitiu ehould 
be implemented in rural areas at the earliest. 

2. There is a need to make 'railway services and 
journey passenger friendly'. Civic amenities and 
passenger facilities like drinking water, proper 
lighting and sitting arrangements should be 
provided at railway stations which have more 
than one platforms. Maintenance of railway 
compartments, provision of neat and clean 
bedsheets (presently used bedclothes are 
reused) should be ensured. Upgradation and 
expansion of platforms at all the stations 
especially under Ratiam-Bhopal and Ratlam-Kota 
section should be done. 

MOTION RE: EXTENSION OF TIME FOR 
PRESENTATION OF REPORT OF JOINT 

COMMITIEE TO EXAMINE THE 
CONSTITUTIONAL AND LEGAL POSITION 

RELATING TO OFFICE OF PROFIT 

{English/ 

SHRI IQBAL AHMED SARADGI (Gulbarga): I beg to 
move: 

"That this House to extend upto first day of the last 
week of Monsoon Session, 2007 the time for 
presentation of the Report of the Joint Committee to 
examine the constitutional and legal position relating 
to the office of profit.· 

MR. SPEAKER: The question is: 

"That this House to extend upto first day of the last 
week of Monsoon Session, 2007 the time for 
presentation of the Report of the Joint Committee to 
examine the constitutional and legal position relating 
to the office of profit.· 

MR. SPEAKER: Item No.S. I would express my 
disapproval of the way It Is being handled. I will allow 
you now. 

12.11 hra. 

PAPERS LAID ON THE TABLE-Conld. 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHAI B.K. HANDIQUE): On behalf of Shri S. 
Jaipal Reddy, I beg to lay on the Table-

1. A copy of the Annual Accounts (Hindi and 
English versions) of the Delhi Development 
Authority, New Delhi for the year 2003·2004, 
along with Audited Accounts. 

2. Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed In the Library. See No. LT-6428J2C07) 

[English} 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Mr. 
Speaker, Sir, with your kind permission. ... (Inr.rrt.lplions) 

MR. SPEAKER: You do not allow the Speaker to 
conduct the proceedings. You yourself decide when to 
speak and when not to speak, where to sit and where 
to stand. No, I wUl not allow any further. Nothing will go 
on record. 

... (Inlsl1Zlpfions)· 

MR. SPEAKER: Not one word will go on record. 

... (lnMmlplionsr 

MR. SPEAKER: Let me know from all the hon. 
Leaders and Members 88 to whether they want the House 
to continue or not. There seems to be no rule, no law 
and no procedure. I do not know what is happening here 
in this House. 

... (InltlfTUpHons) 

·Not recorded. 
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12.13 hr •. 

(AI /hIS stage, Shri Chandl"llksnl Khllim, Or. AI. 
.Jagsnna!h. Shn' Ramdas Alhllws. lind $IJII1II ~ 
bon. Membels csmtJ and stood INIIIr IhtI ~  

MR. SPEAKER: I eamestly appeal to .11 .Idea of the 

House, please decide what to do; should this Partiament 

function or not. If you do not want It to function, then we 
have to decide. 

... (/nterrupIion8) 

MR. SPEAKER: I do not know what will happen. I 

have allowed him. I cannot go on allowing the aame 
Member. I do not understand what you are doing here. 

... (InttllTllptions) 

MR. SPEAKER: Matters under Rule 3n, lilted for 
the day, are treated as laid on the Table of the HOUle. 

12.131J2 hrs. 

MATTERS UNDER RULE 377* 

(I) Need to atart trade centras In Goelpara and 

Dhubrl dlstrlcta of Assam 

[English/ 

SHRI ANWAR HUSSAIN (Dhubri): The Indultrial 

Growth Centre was proposed to be establiehed more than 
• decade ago at Matia in Goalpara District. The 

construction work started few years back but the progreII 

is very slow. The construction of Goalpara-Dudhnol Road 

has not yet been taken up. 

On the other hand, for Border Trade, Mankachar and 

Sonahat of Dhubri District were selected few years back. 
An Indo-Bangladesh trade. treaty was signed in 2001. 

But the construction work is yet to be started at Sonahat. 

At Mankachar, the pace of work is very slow. 

Goalpara and Dhubri districts in my Parliamentary 

constituency are among the poorest districts In the country. 
Announcement of creation of the trade centre and Border 

Trade Centres created a hope among the people. But 
due to delay in the works have made people frustrated. 

"Treated as laid on the Table. 

I, therefore, urge upon the Gowmrnent to tIike prompt 
and appropriate action to start these trade centres at the 

earliest. 

(II) Need 10 accord 8dmInlatnltlve 8pJN'Ovel Mel 
raJ... fund. for Implementetlon of Wlrl0U8 
acheme. under Pr8dhlln Mantrl Gr'IIm Sa. 
Yojana (PMGSY) In Kernabtica 

SHRI IQBAL AHMED SARADGI (Gulbarga): The 

Kamataka Govemment had submitted the following 

proposals for administrative approval and releue of funds 

under the Pradhan Mantri Gram Sadak Yo;'" (PMGSY) 

in Kemataka to the Union Government:-

(i) Construction of cement  concrete roads to cover 

23.90 kms. on 21.10.2005. The co.t of the 

project is Rs. 5.48 crore. 

(II) Construction of gravel roads to cover 251 lema. 

on 27.10.2006. The cost of the project is 

Rs. 15.05 crore. 

(Iii) Phase VI, batch 1 to cover a length of 949.48 

kma. on 18.10.2006. The cost of the project is 

Rs. 185.95 crore. 

As these proposals are pending for long, I urge upon 
the Union Govemment to kindly clear the.. proposaII 
immediately. 

(III) Need to open a Navodaye School In Amrall 

Dtetrlct of Gul"" 

[Tl"llnsl6lion/ 

SHRI V.K. THUMMAR (Amreli): Sir, Navodaya 

Viclyalayas have been set up in every district by the 

Central Govemment but there is no such school in my 

parliamentary constituency Amrell. The District CoHector 

has aIfeady allotted land near Bagaara road for aettlng 

up the school. Despite that the ofticerB of the Central 

Govemment are not paying attention towards setting up 

of Navodaya Vidayalaya. Large number of people of my 

district are demanding for setting up of Navodaya 

Vidayalaya In the district. So, priority should be given for 

setting up the school there. My district al80 deserves. 

Through the House, I urge the govemment that 

priority should be given to eet up Navodaya Vidyalaya In 

my parliamentary constituency AmreU. 
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(tv) Need for the lake Over of Htm"a,.,. Co-

operative Milk (HIMUL), Weat-aengel by 

National Dairy Development Board, with a 
view to protect the Intere.t of the milk 

produc .... and the employee. worlelng In the 
Organlutfon 

[English] 

SHRI D. NARBULA (Darjeeling): Himalayan Co-

operative Milk (HIMUL.) a Dairy Co-operative was 

established in the year 1976 under Operation Flood-I 

programme of Ministry of Agricultur. with 70% loan from 

Govemment of India and 30% grant from the Govemment 

of West Bengal. With an object to form MHk Co-operatives 

in Darjaeling, Siliguri, Jalpaiguri and Islampur for the 

economic up-littment of Rural Milk Producers by rendering 

fair prices of Milk and to extend better services to  the 
urban areas of North Bengal by supplying pasteurized 

milk and other milk products i.e. Ghee, Paneer, Lassi, 

Curd, etc. 

In the absence of permanent administrator, since 1995 

this organization is facing great problems. Th. number of 

employees has been reduced from 403 to 212, the staffs 

are not getting full wages since 1991. They have to work 

with 60% of their salary. The milk producers are not 

getting the bill payment. The outstanding of HIMUL with 

differ.nt ag.nci.s is more than Rupees 16 crores, 

including the arr.ar du .. of the .mploy .... No adequate 

steps is being taken by the State Gov.mment. A package 

of Rs. 3 crores has been releas.d by the Central 

Govemment with a matching grant of As. 3 crorea by 

the State Govemm.nt but this money hu been drained. 

he family of 1 lakh milk producers and 212 employees 

are on the verge of starvation. To .. ve this organization, 

I request the Hon'bIe Minister of Agriculture to look into 

the matter and rele ... some fund bealdes taking steps 

for take over of the Management of H'IMUL by National 

Dairy Development Board. 

(v) Need to allocate fund. to Tamil Nadu 

Agricultural Unlver.lty for e.tabU.hlng a 

national level ra ... roh Inltltute exclusively 

for "Drumstick" (Morlnga Tlnctorla) 

SHRI S.K. KHARVENTHAN (Palani): The 'Drumstic', 

Botanically named MMORINGA OlEIFERA- a ~~ a  

vegetable crop widely cubivated in Erode, Kerur,.Oindigul, 

NamakkaI, Coimbatote, Trichy, Theni and Madur81 DIItricts, 

in Tamil Nadu. The area under cultivation of MORINGA 

in Tamil Nadu state Is 6154 hectares with a production 

of 3.08 lakh tones with an average productivity of 60 

tones per hectare. This crop mostly CUltivated by marginal 

farmers and whole MORINGA is marketed through 

Oddanchatram vegetable market and transported to all 

the districts of TamH Nadu and other states. 

It is commercially exploited in preparation of certain 

food products like pickles, canned vegetable, dry pulp 

powder, dry fruit (as bits) and pulp paste etc. In addition, 

it has industrial value on extraction of vegetable oil caKed 

as been 011 extracted from its seed. The Moringa seed 

has immense value in electronic industry. Recently, 

production of moringa seed oil as biofuel is also gaining 

momentum. The bark and roots of morlngll tree has got 
medicinal value and hence it is also mentioned as 

Karpakavlruksha. 

In order to find solutions to production problems and 

commercialization of morlnga crop in various industries 
like food processing, vegetable oil extraction and biofuel 

production, a scientific approach through research trials 

on moringa needs special attention. In this context 

establishment of a separate National level Research 

station for morlnga will help to evolve new variety. 

In my Palani constituency, Mulanur in Dharapuram 

Taluk is a Moringa belt. Hence, I urge upon the 

Govemment of India to allocate necessary funds to Tamil 

Nadu Agricultural University Coimbatore to establish a 

National Level Research Institute for Morlnga in Mulanur 

in my Palani Constituency and to develop this vegetable 

crop. 

(vi) Need to take steps for manning the 

unmanned railway croulnp In the country 

SHRI N.S.V. CHITTHAN (Dindigul): Railways have 

endeavoured In • ~  way in providing facHltles to  the 

common man in the country. It has covered  almost all 

parts of the country. However, certain grey areas stUI 

remain unattended. It Is estimated that at present railways 
have more than 25000 unmanned level crossing In the 

country including more than 1899 In Southem Railways. 

Recently, there have been a spurt of accidents at such 

croaslngs. So, there is an urgent need to man the 

unmanned railway croasings In the country particularly in 

Southem region. 

I, therefore, request the Union Government to take 

necessary steps for manning the unmanned railway 

crossing in the country, with a view to check accident 

resulting in death. 
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(vII) Need to waive baalc cuatoms duty on Import 

of shlpa 

SHRI KASHIRAM RAN A (Surat): The ship recyctlng 

industry a green industry which helped to provide direct 

employment to over 40,000 workers and much more in 

indirect employment. This industry which made India 

prominent as World's top ship recycling Industry has 

shown declining trend during last few years. One of the 
reasons for this decline is unfavourable duty, structure, 

as compared to other neighbouring countries. Because of 

higher Custom Duty, ships have been diverted and 

uitimatttly the loss of huge revenue. The o ~ t of 

Gujarat has represented to Central Government many 
times to reduce the Cuatom Duty on Import of ....,. from 
5% to 0%. The Govemment of India has not accepted 
the proposal of the Govemment of Gujarat on the pretext 

that Government of India will lose revenue. Hence, the 

Government of India is requested to reconsider the 

proposal and reduce the basic Custom Duty from 5% to 

0% which will help to increase import of more ships and 

in turn Govemment of India will also get more revenue 

by way of Excise Duty. Moreover, our industry can 

generate thousands of new employment easity. 

I also urge upon the Govemment to take some 
positive steps and give some instructions for survivors of 

this dying industry. 

(viii) Need to expedite construction of over brldgu 

at Berchha and Kala Paapal Railway Stations 

In Ratlam Dlvilion of We.tern Railways In 

Madhya Pradeah 

[Translationl 

SHRI THAWAR CHAND GEHLOT (Shajapur): Sir, the 

approval for the construction of foot over bridges at 

Berchha and Kala Peepsl railway stations in Aatlam 

Division of Westem Railway for going from one platform 

to other platform was given three years back. Tender for 

the same was also invited, however, tiD now construction 
work in this regard has not bean started. 

So, I urge the Ministry of Aailways that the 

construction work of the said foot over bridges should be 

started at the earliest. 

(Ix) Need to .. t up an Expert Commltt_ tor 
promotion of Solar energy proJHIa In rural 
areal 

[English! 

SHAI C.H. VIJAYASHANKAR (Mysore): India Is an 

agriculture based country. Farmers are backbone of Indian 

economy and nearly 70% of Indian population lives in 

villages. Though Indian farmer plays an Important role In 
India being a self aufficlent country, even after 50 years 

of Independence, the rural Indian population Is deprived 

of basic amenities like proper sanitation, water for drinking 

and agriculture purpose, quality power and health care 

system. Out of these, water and power are two important 

ingredients which help farmers. Continuous failure of 

Monsoon have dried up many water bodies and rivers. 

Even when we had good Monsoon season, the rivers in 

South India get dried up and Hydel power projects get to 
hait In summers, therefore, it becomes Inevitable for 

farme,. to utilize underground water resources, for which 

he .... power. low productivity of Hydel power has 

resulted in non-availability of power for rural consumption 

i.e., electricity for domestic and agricultural applications. 

One of the major alternative  sources of power could 

be Solar Energy, which is easity, naturally available in 

abundant quantity and effective utilization of Solar energy 

could well prove instrumental In solving power problem. 

The Govemment can take electrification of 2-3 villages 
by solar energy and after successful completion, the same 

model can be taken up at block, district levels. Proper 

planning In this direction will ensure proper Implementation, 

proper utilization of funds and will result in a permanent 

solution to all power related problema. Solar Projects are 
permanent sources of power with lowest maintenance 

cost. I request the government to set up an Expert 

Committee to study and report about the solar energy, 

and also help Govemment to successfully Introduce and 

Implement schemes for solar energy projects. I also urge 

the Govemment to continue the subsidy to farmers on 

solar equlpments. 

(x) Need to provide atoppege of Bhopal-Deihl 
SMtablldI Expren at Blna Railway atatIon In 
.. gar. Madhya PracIHh 

[Translation} 

SHRI VIAENDAA KUMAR (Sagar): Sir, Blna railway 

junction in my parliamentary constituency Sagar is a very 

important railway station on account of Its geographical, 
commercial agricultural achievements. Bina Is known for 

Its famous Sharbetl wheat and manufacturing and sales 

centers for agricultural machines and appliances. Blna 

refinery Is being set up In Bina by Bharat Petroleum and 
work In this regard has been started. As the Important 

units of NFL and NTPC are o a~ along Bina-Guna 
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. Railway line so the officers of these units too take trains 
of their destination from Bina RaIlway station and Important 
persons of the country and abroad establish their trade 
access with these institutions through Bina railway etatlon. 
The officers of Bina Refinery have to visit Sina, DeIhl 
and Mumbal. Keeping in view the above requirements it 
is long pending demand of people of Bina, Sagar, to 
provide stoppage of Bhopal-Delhi Shatabadl Express at 
Bine railway station in Sagar. 

So, I urge the Central Government that stoppage of 
Bhopal-Delhi Shatabadl Express should be provided at 
Blna Railway station in Sagar. 

(xl) Need to formu .... a Development Prog,.mm. 
under IRDP for the upllftment of rural Indl •• 

DR. SATYANARAVAN JATIVA (UDain): Sir, more than 
70 percent population of this country depends on 
agriculture for their IlveRhood, however, its share in the 
Gross Domestic Product (GOP) of coutnry is only 
18.5 percent and it too has reduced by one percent since 
last year. 

A village means agriculture-farmers-agrlcultural 
labourers and the artisans and craftsmen making the tools 
for agricultural activities. There is shortage of power supply 
and irrigation water for increasing the area under irrigation 
and rural industries are deprived of market facility and 
Govemment support and promotion. It Is on account of 
unemployment and lack of resources that rural life has 
become synonym of misery and inconvenience. India 
cannot develop in real sense of the term without 
developing the majority of rural population of the country. 
" is the Gross violation of spirit of democratic structure 
and socio-economic justice of the constitution. 

So, the Central Government should implement the 
Integrated Rural Development Programme (tRDP) at the 
earliest under the Chairmanship of the hon'ble Prime 
Minister for the overall development of agriculture based 
economy of rural India by way of developing agriculture 
and providing roads, electricity, drinking water education 
and medical facilities to the people. 

(xII) Need to meke puttllc the Report of the .xpert 
group heeded by Shrl B.N. V ......... on the 
allen.tlon of TritHll I.nd In the OIIUntry 

{English} 

DR. BABU RAO MEDIYAM (Bhadrachalam): An 
Expert Group was fermed by the Govemment of India 

under the Chairmanship of Shrl B.N. Vugandhar on the 
alienation of Tribal land in the country. It submitted It·s 
report to the Ministry of Rural Development in October, 
2004. 

The land acquisition Is the single most cause of 
unrest in tribal areas of our country. Though there are 
laws, rules and regulations to prevent the alienation of 
lands from the hands of Trlbals, the practice is otherwise. 
Large extent of their land has been encroached by non 
tribal landlords. The revenue and forest departments are 
not In favour of tribals. The schedule 5th areas are not 
property protected as envisaged under the constitution. 

Whatever the amount is spent on weHare schemes 
for trlba" It Is in vain. The ST (Recognition of Forest 
Lands) Bin, 2005 hu not yet been notified. The Nle 
making ia in process. 

Hence, I urge upon the Ministry of Rural Development 
to table the recommendations of the Expert Group. 

(xiii) Need to extend the Tamluk-Digha ,.lIway line 
up to J.I .... r In South &etem R.II.y for 
the growing need of the people of Welt 
Bengal .nd Orll. 

SHRI PRASANTA PRADHAN (Contal): In South 
Eastern Railway Section, the new railway line from 
Tamluk·Digha had been completed and the train had been 
running from Saliman to Digha since 2004. For the 
growing need of the people of West Bengal and Orissa 
it is • ....,tial to extend the railway line upto Jaleswar 
from Digha. This project had been taken up .nd 
considered for 'Survey'. But the said work 18 going very 
slow. The people of Jaleswar, Bal.aore, Digha, 
Ramnangar and Contai, can easily reach to Kolkata in a 
short time and the distance travelled by them will be 
shortened by 80 kms, if the project be completed. 
Specially the various types of business can flourish in 
these towns. People can also take medical treatment in 
Koikata in a short time. 

I draw the att.ntlon of the Minister·in-charge of 
Railways, so that the work of the said project should be 
completed soon. 

(xlv) Need to Inatall handpump. In Chall 
Parll.mentary Conltttuency of Uttar PradHh, 
with • view to .oIve the acuta drinking ... 
problem In the Nllon 

/TIIIIIMlionj 

SHRI SHAILENDRA KUMAR (Chall): Sir. tubewells, 
handpumps and wells are getting dried in my 
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parliamentary constituency ChaN, Uttar Pradesh. Day by 

day water table Is going down and it Is on account of 

this that there is drought like situation in my entire 
parliamentary constituency. I would like to delnand from 

the Ministry of Rural Development, Government of India 

that the problem of drinking water should be eoIved by 

way of conducting survey of the entire said area and 

nearly 2000 India mark-11 handpumps should be installed 

as a relief measure to solve thie problem. 

(xv) Need for effective Imple ..... n .. tlon of poverty 

alleviation programmes In the country 

SHRI RAMJI LAL SUMAN (Flrozabad): Sir, 

Govemments spend crores of rupees on poverty alleviation 
o a ~ whk:h are bAing run by Govemment agencies 

and voluntary organizations. However, according to the 

recenl publication of World Bank "Ending Poverty in South 

Asia" . amongst the South Asian countries, maximum 

number of poor people live in India and the pace of 

poverty alleviation is very slow in India which is a matter 

of great  concem. According to the figures of 2003-04, 

around 28.6% of the lotal population are living below the 

poverty line which is more than 24 erore as per the 

population while as compared to India, In Srllanka only 

25% people are living below the poverty line which means 

24 crore people in India are hardly getting two square 

meals. 

The most surprising  fact in the book Is that we are 

lagging 'ar behind from Bangladesh and Srilanka with 

regard to poverty alleviation. So far we have not been 

able to implement the programmes In an effective manner 

as our neighbouring countries  are doing. Probably, the 

biggest hindrance has been that we only talk of poverty 

alleviation, of becoming future super power of wol1d 

shining of India and brinlng ouraelvea at par with China. 

However, it is a matter of dIatr ... that we are stlO lagging 
behind our neighbouring countrl.. In even removing 

human difficulties like poverty alleviation. 

Hence, my request to the Government is that it 

should fix the target for completely eradicating poverty 

and run a time bound programme ao that this adverse 

social situation could be ended at the earliest. 

(xvi) N .. d to review· end revl.. BPL lIat In Bihar 

SHAI AAM KAIPAL YADAV (Patna): Sir, several 

irregularities have been committed In preparation of the 

BPL list in Bihar. Several people t ~ the criteria have 

not been included In the said list due to ~  agitation 

Ie going on In Bihar leading to damage of publfc and 

private properties. However, the State Govemment Ii not 
taking any action to revise the BPL lIat. As per the 

information received, more than 20-25 lakh people have 

fOlWarded their objectlona for not including of names of 
people actually HYing below the poverty line In the .ald 

list. Though a list comprlaing 73 lakh people has also 

been prepared by the Centrlll Govemment but the needy 

people have been Ignored and the rich have been 

included in the said list in an irregular manner. 

Therefore, through this House, I would like to draw 

the attention of hon'bla Minister of Rural Development 

towards this Issue and request the Central Govemment 

to pay. attention towards this serious Issue and inatn' 

the State Government to prepare BPL llet without any 

delay on the basis of fact. 

(xvii) NHd to eel up a NatIonal InatJtute at per 
with the National Inatltute for Pharma 

Education and Reuarch, In Tamil Nlldu 

/English] 

SHRI E.G. SUGAVANAM (Krishnagirl): The milestone 

reached by the Indian Pharmaceutical Industry is ~. to 

,..,.1888, dedicated contribution of Indian Pharma leaders 
and the pharmacists. The role of Pharmacists at varioUl 

level viz., Formulation., Quality Control,), Quality 
~ , 

Aasuarance, Marketing, Training and Post-Market Survey 

are inevitable. 

Further, the prices of most of the drugs become 

dearer during the WTO regime. To cater the nNc:tsp 

the Pharma Industry, the Government should develop 

re.earch activities in the Industry from the grua-root level. 

Without making available sufficient quantitY of trained 

expertiee, I.e. Pharma Scientiata, this is not o b a~ %, 

The population of our country is about  15-16%. of 

global population where .. our pharmaceutical production 

is not even 1 % of global pharmaceutical production (as 

per late 1990&). Hence, there Ie an urgent need for 

pharmaceutical industrial growth of at least 4-5 tim.. in 

order to provide coat effective drugs. 

In recent years, Tamil Nadu hM become hub for 

health care and technology. Moreover, the exiltence of 

more than fifty pharmacy colleges In Tamil NadIA _0 
generate about 2,000 pharmacy graduates and hundreds 

of post graduates every year. However, there is not much 

scope for research activities In Pharma. 
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Hence, there is an urgent need to sat up a NEonaJ 
Institute at par with the National lnetitute for Pharma 

Education and Research (NIPER) In Tamil Nadu. 

(xviII) Need for earlY Commlallonlng of Damodar 
River DIvei'aIon Prolect In Jharkhand 

fTi'anslalion} 

SHRI TEK LAL MAHATO (Giridih): Sir, 631 displaced 

persons have been provided emplOyment and a payment 

of Rs. 3.60 crore has been made so far under the 

Damodar River Diversion Area (DRDA) and Fusro, 

Jarangdih Railway Diversion Scheme of Central CoaIf\eIda 
Limited situated in Bokaro under my parliamentary 

constituency. 90% of the dllplaced persons have been 
provided employment under the said project but sadly 

this project is yet to be started despite the availability of 
high quality coal in this area which can be conaumed by 

the Bokaro Steel Plant and other thennal power plants 

situated in the vicinity of the areL 

Therefore, I would urge the hon'bIa Prime Minister to 

commission the Damodar River Diversion Project without 

any delay in public interest. 

(xix) Need to Include Idukkl Garden Project In the 

Deellnatlon Davelopment SOMme· of the 
Mlnl8try of Tourism and Culture 

{English} 

SHRI K. FRANCIS GEORGE (Idukkl): Engineering 

experts have hailed the Idukki Arch Dam in Idukkl District 

of Kerala as an engineering marvel. Every year ecores 

of visitors and tourists visit the dam, but Its full potential 

as a tourist attraction is yet to be tapped. This Ie mainly 
because, other than the Dam, there are no other 

attractions or facilities in this location for visitors and 

tourists. Hence, Miniitry of Tourism should take up a 

comprehensive project under Its "Destination Development 

Scheme to construct a Garden, boating facilities in the 

dam year round, state-of-the-art aquatic complex and 

stadium, a ropeway facility over the garden and a light 

and sound show arrangement to highlight the history of 

the dam and the diatrict and matters of interest. 

I, therefore, request the Government that Idukki 

Garden Project may be  included in the 'Destination 

Development Scheme' of the Ministry of Tourism and 

Culture. 

(xx) NHd to provide detail. of an OIIale. In 
population ceneua 

[Tmns/sllon} 

SHRI RAMDAS ATHAWALE (Pandharpur): Sir, figures 
of only Scheduled Cutes and Scheduled Tribes and not 
of other castes are provided In the census of country. 
Therefore, my demand Is that effective steps should be 
taken to collect the figures of aU castes of the country 
aeparately by conducting the next census scheduled to 
be conducted in 2011, in 2008 10 as to ascertain the 
number of people belonging to every cute out of total 
population In the country alongwlth their percentage of 
population. 

(I) CONSTITUTION (SCHEDULED CASTES) 

ORDER (AMENDMENT) BILL, 2006 

(Amendment of the Schedule) 

{En¢8h} 

MR. SPEAKER: Shrlmati Merta Kumar. Would you 
like to take up Item No. ~  

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT . (SHRIMATI ~  KUMAR): Sir, I beg 
to move that the Constitution (Scheduled Castes) Order 
(Amendment) Bill. ... (InIfImIpIIons) 

MR. SPEAKER: The Hou. atanda actjoumed to meet 
at 1400 hours. 

12.14 In. 

14.00 hr •• 

{English} 

TINI LoIr S.tJM thBn «Ijoumtld l1li 
FourltNll1 01 1M Clock. 

1M Lo/( Ssbha ftl-8SS8f1IbItKI sf 
FOUI'ItHIn 01 1M Clock. 

[MR. D!JIIIJTY-SPEAKER in 1M ChsRJ 

... (InMnuptions) 

MR. DEPUTY-SPEAKER: Nothing win go on record 
except Shrimati Maira Kumar. 

... (Inltlnuplionsj" 

·Not recorded. 
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rrtansltlliDn} 

MR. DEPUTY·SPEAKER: First let me pass th ... bills 
First, I will have to take up the Bills and then I will listen 
to you. 

'" (/IIIBmJpIions) 

14.02 n. 
(At this ngs, Dr. U. Jsglln".th, SM CMndnllalnt 

Khlllrs, Shfi Rllmdss AIhIIWIIItJ lind $tHI7tI oIhtIr 
hon. Memb81'$ ca",. lind stood fISIIr'" TsbItI) 

... (/nltlnuptIons) 

14.03 hr •• 

(AI this stllg., Shfi Rsmdss AthsWIIItJ wtNIl 
bIIck ID his stNIt) 

... (/nlsnuptlons) 

14.03"2 hr.. 

CONSTITUTION (SCHEDULED CASTES) 
ORDER (AMENDMENT) Bill, 2006-ct1I1td. 

(Amendment of the Schedule) 

/Engilsh} 

MR. DEPUTY-SPEAKER: Now, we will take up Item 
No. 38. 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): Sir, I beg 
to move: 

"That the Bill further to amend the Constitution 
(Scheduled Castes) Order, 1950, be taken into 
consideration. " 

MR. DEPUTY-SPEAKER: The question is: 

"That the Bill further to amend the Constitution 
(Scheduled Caetes) Order, 1950, be taken Into 
consideration. " 

14.04 hr •• 

(At this slllgtl, Shfi RIIIT1dIIs AIhIIWIItI CIIITItJ lind 610«1 
on Iht1 IIoor fISIIr IhtI TsI1Is) 

.. . (/nltlnuptions) 

MR. DEPUTY-SPEAKER; The House would now take 
up cIau8e-by-cI .... conelderation of the Bill. 

There are amendments to Clause 2 in the names of 
Dr. Rattan Singh AjnaIa, Shrimatl Paramjit Kaur GuIahan, 
Shrl Avinuh Ral Khanna, Sardar Sukhclev SIngh Ubra, 
Shrl Bikram Kesharl Deo amt Shrl Mohan Jena. h aeerna 
they are not moving. 

The question is: 

"That clause 2 etand part of the Bill." 

ThtJ motion WIIS IIdop/fId. 

C ...... 1 

Short ntle 

Page 1, line 4, • 

for "2006", sub$t/IuM "200r. (2) 

(Shrlmati Melra Kumar) 

MR. DEPUTY-SPEAKER: The question Is: 

"That c1auee 1, ................. part of the Bin." 

ThtJ motion WIIS IIdopttKI. 

C/suss 1, liS III1'1tN1dt1d, WIIS IIddtK1 to IhtI BIll. 

EnactIng Formu .. 

AmtInt:ItnMI 11IIIdtI: 

Page 1, line 1, -. 

-fifty-seventh", 8tJ/J$IIItb -Fifty-eighth". (1) 

(8hrlmati Meira Kumar) 

MR. DEPUTY-SPEAKER: The que8tion Is: 

'"That Enacting Fonnula, .. amended, stand part of 
the Bill." 

ThtJ motitJn JMIS MlDpltId. 

ThtJ EI7IICIing FomIua, .. MnIII1dIJd, 
WIIS Itdd«I to IhtI i1IH. 
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SHRIMATI MEiRA KUMAR: Sir, I beg to move: 

"That the Bill, as amended, be paued: 

MR. DEPUTY·SPEAKER: The queetion is: 

"That the BiII,as amended, be pass6d." 

ThtJ motion .... IIdDpItId. 

14.01 hr •• 

(II) SECURITIES CONTRACTS (REGULATION) 
AMENDMENT BILL, 2006 

{English} 

MR. DEPUTY-8PEAKER: The Ho .... would now take 
up item no. 39-Securitie. Contracts (Regulation) 
Amendment Bill, 2006. 

THE MINISTER OF FINANCE (SHRI P. 
CHfDAMBARAM): Sir, I beg to move: 

-That the Bill further to amend the Securities 
Contracts (Regulation) Act, 1956, be taken into 
consideration: 

MR. DEPUTY·SPEAKER: The question Is: 

-That the Bill further to amend the Securities 
Contracts (R.egulation) Act, 1956, be taken into 
consideration: 

ThtJ motion W&S' sdophJd. 

... (InlsmJpllons) 

MR. DEPUTY·SPEAKER: The House would now take 
up clause-by-clauae consideration of the Bin. 

The question Is: 

"That clauaes 2 to 5 stand part of the Bill." 

ThtJ moIion W&S' M/tJptfId. 

C'- 2 10 5 ...,., MIdtId 10 IINI BiU. 

Clau.1 

Short lltIa 

AfMnt:/mm71 fTIIldtI: 

Page 1, line 4,-

for "2006-, sub6IiIuIB "2OOr. (2) 

(Shri P Chidambaram) 

MR. DEPUTY-SPEAKER: The question Is: 

"That clause " as amended, stand part of the 811: 

Enacting Formula 

JDege 1, lina 1, 

lor -FIfty-Mventh-, SIIbsIIIuM "FJtty-elghlh". (1 ) 

(Shrl P. Chidambaram) 

MR. DEPUTY-SPEAKER: The question Is: 

"That the Enacting Formula, as amended, stand part 
of the Bill: 

ThtJ motion ... MIop/fKI. 

."", ENICffng Ft1tmuM, _ BfMndsd, 
.... IIdd«I 10 ",. l11li. 

IhtJ long IIIItI W&S' Mk:ftKJ to ",. BIll. 

... (/nItImJpIions) 

SHRI P. CHIDAMBARAM: Sir, I beg to move: 

"That the BRI, 81 amended, be palled." 

MR. DEPUTY-SPEAKER: The question Is: 

"That the BIll, as amended, be passed: 

TINI motion W&S' IIdtJpMd. 

... (/nMmipIioM) 

14.08 hrI. 

(III) NATIONAL INSTITUTES OF TECHNOLOGY 
BILL, 2007 

{EngII8h} 

MR. DEPUTY-SPEAKER: The House would now take 
up Item no. 4O-the National Institutes of Technology Bill, 
2007. 
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THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PUAANDESWARI): Sir, on behalf of Shri Arjun Singh, I 

beg to move: 

"That the Bill to declare certain institutions of 

technology to be Institutions of national Importance 

and to provide for instructions and research in 

branches of engineering, technology, management, 

education, sciences and arts and for the advancement 

of learning and dissemination of knowledge In such 

branr.hes and for certain other matter8 connected with 

such institutions, as passed by Rajya Sabha, be taken 
into consideration: 

MR. DEPUTY-SPEAKER: The question is: 

"That the Bill to declare certain Institutions of 

technology to be Institutions of national importance 

and to provide for Instructions and research in 

branches of engineering, technology, management, 

education, sciences and arts and for the advancement 

of leaming and dissemination of knowledge in such 

branches and for certain other matlers connected with 

such institutions, as passed by Rajya Sabha, be taken 

into consideration." 

The motion WIIS adopted. 

... (InlBrruplions) 

MR. DEPUTY-SPEAKER: The House would now take 

up clause-by-clause consideration of the Bill. 

The question is: 

"That clauses 2 to 37 stand part of the Bill.· 

The motion was IIdopIed. 

a.u.. 2 /0 97 .... MIdtId to IhtI .. 

a.uas " fIItI EfIIICIing FOITI'IIM .nd IhtI LOI7fI TIIIB 
..."., IIdtitId to thtI· BiB. 

SHRIMATI D. PURANDESWARI: I beg to move: 

"That the Bill be passed.· 

MR. DEPUTY-SPEAKER: 

The question is: 

"That the Bill be paesad: 

... (lnltlnupl/on8) 

MR. DEPUTY-SPEAKER: The HOUle may now take 
up Discuaeion under Rule 193. 

Shrl GuNdu Dasgupta. 

•.. (/nMmJpIifJn8) 

MR. DEPUTY-SPEAKER: The House stands 

adjoumed to meet again at 11 a.m. on the 15th of March, 

2007. 

14.10 hra. 

ThtI Lok SIIbh8 then .tjoufTllld /III E/tJ."", of thtI CIocIr 

on t tt.~ M/ly 15, .a ~ 26; II11m (s.kB). 
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26. Shri Scindia. Jyotiraditya M. 554 19. Shri Chavda. Harialnh 5161 

27. Shri Shivajirao. Adhalrao Patil 559 20. Dr. Chlnta Mohan 5091. 5139. 

28. Shri Singh. Chandra Bhushan 549 
5201 

29. Shri Singh. Rakesh 554 21. Shri Chltthan. N.S. V. 6115 

30. Shrl Thummar, V.K. 581 22. Shri Chowdhary. Pankaj 6099. 5150 
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5160 
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SJ.No. Member's Name Question Number 
Singh 

25. Shri Deora. Milind 5068 
2 3 

26. Shri Oeahmukh. Subhuh 6113, 5170, 
1. Shri Aaron Rashid. J.M. 5065 Suraahchandra 5179 

2. Shri Acharia. Basudeb 5117 27. Shri Dhote, Sanjay 6082 

3. Shri Adsul. Anandrao V. 5120.  5156. 28. Shri Gadakh, Tukaram Gangadhar 5059 
5156 

4. SM' Ahir, Hansraj G. 5028. 5127 29. SM Gadhavt. P.S. 5107. 5185 

5. Shri Ajay Kumar, S. 5075. 5197 30. Shri Gaikwad. Eknath M. 5137. 5162 

6. Shri Argal, Ashok 5183 31. Smt. Gawali, Bhavana P. 5082 

7. Shri Athawale. Ramdas 5132.  5177. 32. Ch. H .... n. Munawar 5049. 5191 
5187, 5191 

33. Shri Jha, Raghunath 5101, 5153 
8. Shri Barad, Jaaubhai Dhanabhal 5103, 5185 

9. Shri Barman, Hiten 5133 
34. Shri Joshi, Kallash 5088 

10. Shri Barman, Ranen 5080, 5125, 35. Shri Karunakaran, P. 5079 

5176 
36. 8hri Khaire, Chandrakant 5072, 5074, 

11. Shri Baxla, Joachim 5092 5131. 5143. 

12. Shri Bagora, Mahavir 5054,  5138, 
5160 

5163 37. 8hri Khanna Avinash RaJ 5051, 5123 

13. Shrl Bhakta. ManoranJan 5080, 5144, 38. 8hr1 Kharventhan. 8.K. 5122, 5159, 
5164, 5185 

5181, 5189 
14. Shri Bishnoi, Kuldeep 5056, 5093 

39. Shri Kosha/, Raghuveer 81ngtl 5048,  5124, 
15. 8hri Chakraborty. Ajoy 5088 5158, 5182. 

Hi. Prof. Chancier Kumar 6098 
5188 

17. Shri Chandrappan. C.K. 6075, 5094 
40. 8hrl Krlahnadaa, N.N. 5109 

18. Shri Chaure, Bapu Hari 5082 
41. 8hri Kumar. Nlkhil 5096, 5160 
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42. Shri Kunnur, Manjunath 6114 87. SM Prabhu, S ....... PrabhMar 5171 

43. Adv. Kurup, Suresh 5085 68. Shri Pradhan, DMrmendra 5134 

44. Smt. Madhavaraj, Manorama 5064 69. Shrl Prasad, HarIUwaI 5183, 6190 
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46. Shri Mahato, Narahari 5125 
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72. Shri Rana, Kuhiram 5183 
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65. 

Shri Pingle. Devidas 5119 88. Prof. Shiwankar. MahIIdeorao 6118, 5119 
66. 
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5168 

5105, 5140 

92. Shri Singh Manik 5083 

93. Shrl Singh, Rakesh 5063, 5104 

94. Shri Singh, Rewatl Raman 5121, 5157 

95. Shri Singh, Sugrtb 5069, 5130, 

6180 

96. Shri Singh, Uday 5102 
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1. Shri Aaron Rashid, J.M. 5289 
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5258 
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5217, 5273 
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5236 
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5262 
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24. Shri Kharventhan, S.K. 5212, 5274, SO. Smt. Pateriya, Neeta 5210 
5298 

51. Shri Pathak, Harln 5236 
25. Shrl Krishna, Vljoy 5252 

52. Smt. Patil, Rupatai DUlprao 5257, 5272 
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28. Shri Mahato, Naraharl 5246 54. Shri Pingle, Devidas 5264, 5260 
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31. Prof. Malhotra, Vijay Kumar 5238 
57. SM Prasad, Hankewal 5275 
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Shrl Ramakrishna, Badlga 5232,  5282, 59. 

34. Shrl Mehta, Bhubneshwar Prasad 5226 5309 

35. Dr. Mishra, Rajesh 5235, 5289 60. Shrl Rao, K.S. 5264 
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38. Shri Mohale, Punnu La! 5230 63. Shri Reddy, K.J.S.P. 5240, 5310 
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42. Shri Nayak, Ananta 5245, 5284, 88. Shrl Rijiju, Kiren 5258 
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